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 LOK  SABHA  DEBATES

 LOK  SABHA

 Tuesday,  February  18,  975/Magha  29,
 i896  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  SPEAKER  in  the  Chair]

 Member  Sworn

 SHRI  SHARAD  YADAV  (Jabalpur):

 OBITUARY  REFERENCES
 MR.  SPEAKER:  I  have  to  inform  the

 House  of  the  sad  demise  of  two  of
 our  friends  namely  Shri  Debendra  Nath
 Mahata  and  Shri  Ramesh  Chandra
 Vyas.

 Shri  Debendra  Nath  Mahata  was  a
 sitting  Member  of  this  House  from
 Purulia  constituency  of  West  Bengal.
 He  was  also  a  Member  of  the  Bihar
 Legislative  Assembly  during  the  years
 950—56  and  served  as  Parliamentary
 Secretary  to  the  Chief  Minister  of
 Bihar.  Thereafter  he  was  Member  of
 the  West  Bengal  Legislative  Assembly
 during  the  years  956—66  and  1969-70.
 An  agriculturist,  social  worker,  educa-
 tionalist  and  a  trade  union  leader,  he
 served  the  people  of  West  Bengal  and
 Bihar  in  various  capacities  and  fought
 relentlessly  for  their  uplift.  He  was
 associated  with  a  number  of  educa-
 tional  and  other  institutions  and  cham-
 pioned  the  cause  of  Scheduled  Castes,
 Scheduled  Tribes  and  backward  classes.
 He  served  as  a  Member  of  the  Public
 Accounts  Committee  during  97I—73
 and  of  the  present  Committee  cn
 Absence  of  Members  from  the  Sittings
 of  the  House.  He  used  to  take  keen
 interest  in  the  debates  on  matters  relat-
 ing  to  Scheduled  Castes  and  Schedu'ed
 Tribes  and  spoke  fearlessly.  He  sud-
 denly  passed  away  at  Purulia  yester-
 day  afternoon  at  the  age  of  57.

 3344  LS—I,

 Shri  Ramesh  Chandra  Vyas  was  a
 Member  of  the  Second  and  Fourth  Lok
 Sabha  during  the  years  957—62  and
 i967—70  representing  Bhilwara  con-
 stituency  of  Rajasthan.  He  was  also
 Member  of  Rajya  Sabha  during  the
 years  962—67.  A  veteran  freedom
 fighter,  he  suffered  imprisonment  dur-
 ing  the  freedom  struggle  on  a  number
 of  occasions  between  4932  and  942
 and  went  on  hunger  strike  for  90  days
 in  1934.  A  journalist  and  social  worker
 he  was  associated  with  a  number  of
 institutions  connected  with  the  wel-
 fare  of  the  people  of  his  State.

 We  deeply  mourn  the  loss  of  these
 friends  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  families.

 We  may  stand  in  silence  as  a  mark
 of  respect  to  the  Members.

 The  House  then  stood  in  silence  for
 a  short  while.

 ORAL  ANSWERS  TO  QUESTIONS
 Dectine  in  Profit  of  I.  a.  om

 =

 rE  SHRI  VASANT  SATHE:

 SHRI  DHAMANKAR:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS

 be  pleased  to  state:

 (a)  whether  there  was  a  considerable
 fall  in  the  profit  of  the  Indian  Oil  Cor-
 poration  during  1973-74  on  account  of
 the  huge  fees  paid  to  the  foreign  com-
 panies  for  refining  of  crude;

 (b)  if  so,  the  broad  outlines  of  the
 fees  paiq  and  the  quantum  of  oil  re-
 fined  and  at  what  rates;

 (c)  whether  the  fees  paid  for  refin-
 ing  of  crude  by  the  foreign  com-
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 panies  wag  too  high  and  could  have
 been  reduced;  ang

 (d)  if  so,  what  steps  are  being  taken
 to  ensure  that  the  foreign  companies
 are  not  allowed  to  dictate  their  terms
 and  thereby  earn  huge  profits  on  re-
 fining?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  D.
 MALAVAYTA);  (a)  There  was  no  fali
 in  the  profit  of  IOC  on  account  of  the
 processing  fee  paid  to  the  foreign  oil
 companies.

 (b)  Does  not  arise.

 (c)  No,  Sir,

 (a)  Does  not  arise.

 SHRI  VASANT  SATHE:  The  hon.
 Member  has  begun....  (Interruptions)
 The  hon.  Minister  is  also  an  hon,
 Member.  The  hon.  Minister  has  begun
 by  giving  to  the  very  first  question
 the  usual  evasive  answer;  there  was
 no  fall  in  the  profit  of  the  !OC  on
 account  of  the  processing  fee  paid  to
 the  foreign  oil  companies.  I  should
 like  to  know  from  him  whether  there
 was  shortiall  in  the  profit  on  any  other
 account  because  he  can  say:  I  do  not
 say  that  there  was  no  fall  on  any  other
 account.  Is  it  a  fact  that  the  IOC  paid
 Rs.  5  crores  to  the  other  private  com-
 panies  and  thereby  although  the  sale
 increased  by  33  per  cent  the  gross
 profit  came  down  by  4.7  per  cent  in
 1973-74  alone?  Is  it  also  true  that  the
 IOC  manipulated  the  accounts  by  show-
 ing  higher  depreciation  rates  and  lower
 Profits?  In  1969-70,  the  depreciation
 provided  was  0.94  per  cent  and  it
 increased  to  45.29  per  cent  in  1973-74
 and  the  net  profit  came  down  from
 20.41  per  cent  in  1969-70  to  9.8l  per
 cent,  Yet  you  say  that  the  profit  did
 not  go  down.  Will  you  please  clarify
 the  position?

 SHRI  K.  D.  MALAVIYA:  It  is  a  fact
 that  we  had  to  import  crude  oil  and
 get  it  processed  in  the  foreign  refineries
 because  they  had  free  capacities.  We
 got  them  processed  after  entering  into
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 commercial  agreements  with  them.  The
 charges  that  were  paid  by  the  JOC
 were  not  unreasonable  because  at  that
 time  the  cost  of  importing  petroleum
 products  would  have  been  higher  com-
 pared  to  what  we  could  do  by  supply-
 ing  them  crude  and  getting  it  processed
 through  the  refinery.  It  is  a  fact  that
 during  2973-74  despite  the  increase  in
 the  tota)  sales  turn  over  by  the  Indian
 Oil  Corporation—about  997.8  croreg  in
 ‘1072-73  and  Rs,  242  crores  in  J973~74,
 the  net  profit  of  the  IOC  before  the  tax
 was  Rs.  4155  crores  as  compared  to
 Rs.  46.08  crores  in  the  previous  year.
 The  decrease  in  profit  is  accounteg  for
 by  some  causes.  One  of  them  is  that
 the  rate  of  interest  was  0.65  per  cent
 more,  other  expenses  Rs.  2.3  crores,
 depreciation  was  Rs.  .86  crores,  apart
 from  the  increase  in  the  establishment
 cost,  about  Rs.  3  crores.  All  these
 amounted  to  greater  increases  in  cost
 and  consequently  less  profit  by  about
 Rs.  4.25  crores.  Therefore,  this  ques-
 tion  of  reduction  in  profit  should  not
 be  confused  with  the  charges  that  were
 pald  to  the  foreign  oil  companies  for
 processing  of  incremental  crude  oil  in
 their  refineries.

 SHRI  VASANT  SATHE:  Is  it  a  fact
 that  because  Haldia  refinery  did  not
 go  on  stream  within  the  stipulated
 time  and  because  the  Koyah  pipeline
 was  nol  laid  in  time,  our  public  sec-
 tor  capacity  to  refine  crude  ol  has
 remained  low  and  the  capaamty  of  the
 private  sector  had  increased  three-fold
 beyond  their  licensed  capacity?  Is
 there  some  link  between  the  officials
 of  IOC  and  the  public  sector  in  grant-
 ing  some  concession  for  continuing  the
 private  sector  capacity  and  slowing
 down  the  capacity  in  the  public  sector?
 Why  are  the  Government  not  fulfilling
 the  capacity  of  the  public  sector  within
 the  scheduled  time?

 SHRI  K.  D.  MALAVIYA:  There  was
 nothing  deliberate  about  it.  When  I
 say  there  is  nothing  deliberate,  the
 word  ‘deliberate’  is  quite  specific.  The
 hon,  members  should  understand  its
 meaning.  But  it  is  a  fact  that  Koyall
 and  Haldia  were  somewhat  delayed.
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 hen  we  try  to  start  something,  some-
 times  delays  do  occur.  But  the  rele-

 ant  point  is  that  the  fees  that  were
 sharged  by  the  foreign  oil  companies
 ०  refine  the  oil  was  not  excessive.

 n  operating  cost  at  some  of,  our
 her  coastal  refineries  was  somewhat
 igher  than  the  processing  fee  of
 is.  20  that  was  paid  for  processing  the
 acremental  crude  oil.

 SHRI  DHAMANKAR:  I  would  like

 the  commissioning  of  Haldia  re-
 ery  is  being  delayed  from  time  to

 me.

 SHRI  K.  D.  MALAVIYA:  [  have  not

 SHRI  DHAMANKAR:  What  was  the
 scessity  of  handing  over  this  work  to

 rivate  sector?

 HRI  K.  D.  MALAVIYA:  As  I  said,
 order  to  prevent  import  of  petroleum

 ucts,  it  was  necessary  that  the
 ude  oi]  should  be  processed  immedi-

 At  that  time,  the  excess  capa-
 ‘was  already  lying  with  the  private

 for  and  we  could  not  get  that  crude
 efined  in  our  refineries  at  that

 The  fee  we  paid  to  them  was
 unreasonable  and  was  less  than

 we  would  have  spent  to  refine  it
 our  own  refineries.  This  fact  also
 Uld  be  borne  in  mind  that  if  we
 ‘imported  the  petroleum  products

 abroad,  we  would  have  had  to
 much  more.  With  regard  to

 aidia  refinery,  it  is  a  fact  that  reasons
 nd  our  control  contributed  to  the

 in  starting  it.

 HRT  JYOTIRMOY  BOSU:  What
 .  those  .reasons?

 HRI  K.  D.  MALAVIYA:  I  will  re-
 otice  to  answer  that.

 INDRAJIT  GUPTA:  In  reply
 (c)  of  the  question,  the  hon.

 ster  said  ‘“‘No”  or  in  the  negative
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 by  saying  ‘‘the  question  does  not  arise”,
 I  forget  which.  May  I  know  from  him
 the  method  by  which  the  refining  fee
 which  is  paid  to  these  private  com-
 panies  is  determined?  Has  he  succeed-
 ed  in  persuading  any  of  these  foreign
 oil  companies  to  refine  crude  oil  other
 than  that  which  they  themselves  bring
 trom  their  own  sources  abroad?  Can
 we  bring  our  own  crude  and  ask  them
 to  refine  it  and,  if  so,  at  what  rates?

 SHRI  K.  0.  MALAVIYA:  We  1  are
 rying  to  get  crude  from  direct  sources.

 To  a  certain  extent  we  do  succeed
 sometimes  and  sometimes  we  do  not
 succeed.

 SHRI  INDRAJIT  GUPTA:  My  ques-
 tion  was  not  whether  you  are  ‘trying
 to  bring  crude  or  not  but  whatever
 crude  the  Government  are  able  to  ob-
 tain  from  agroad,  whether  they  can  get
 it  refined  by  these  private  companies,
 or  do  the  private  companies  insist  on
 refining  only  ‘the  crude  brought  from
 their  own  sources?

 SHRI  K.  0.  MALAVIYA:  We  import-
 ed  crude  from  Iraq  and  we  got  it
 processed  in  their  refineries.

 SHRI  INDRAJIT  GUPTA:  How  do
 you  determine  the  fees?

 SHRI  K.  D.  MALAVIYA:  They  were
 charging  Rs.  20  per  tonne  and  we  have
 agree  to  it.  Some  _  objections  were
 raised  and  the  question  was  examined.
 This  matter  was  then  referred  to  the
 Cost  Accounts  Branch  of  ‘the  Ministry
 of  Finance.  They  went  into  it  in
 ereat  detail  and  negotiated  with  the
 Caltex  people.  They  did  not  agree  to
 it.  In  fact,  they  wanted  to  raise  it
 above  Rs.  20.  So,  ‘the  whole  question
 was  gone  into,  and  we  insisted  that
 this  rate  should  be  re-examined.  They
 did  not  agree.  That  question  is  still
 under  examination.  Now  they  are  de-
 manding  Rs.  28  instead  of  Rs.  20.  We
 are  insisting  that  over  Rs.  23  should
 not  be  paid.  The  whole  matter  is
 under  examination.

 SHR!  D.  N.  TIWARY:  Is  it  a  fact
 that  there  was  extra  capacity  in
 Barauni  refinery  and  this  crude  was
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 not  given  to  the  Barauni  refinery  for
 refinement  and,  consequently,  other
 things  were  produced  there  instead  of
 petroleum?

 SHRI  हू.  D.  MALAVIYA.  I  am  not
 quite  clear  as  to  what  ‘the  hon.  Member
 means.

 SHRI  D.  N.  TIWARY:  Even  though
 there  was  excess  capacity  in  Barauni,
 this  crude  was  not  given  to  it  for  re-
 fining.

 SHRI  K.  D.  MALAVIYA:  There  was
 some  excess  capacity  in  Baraunm  at
 a  particular  point  of  time.  I  am  not
 in  a  position  just  now  to  give  the  de-
 tails  as  to  at  what  time  what  was
 manufactured,  or  what  was  left  un-
 despatched  to  Barauni  refinery.  There
 were  certain  other  reasons  for  it.  But
 no  special  petroleum  product  was  with-
 held  from  being  refined  in  the  Baraun:
 refinery.  Now  Barauni  refinery  is
 getting  adequate  quantity  of  oil,  so  far
 as  it  48  possible.

 SHRI  P.  VENKATASUBBAIAH:  The
 hon.  Minister  was  not  able  to  give  us
 a  satisfactory  explanation.  As  the  hon.
 Minister  is  aware,  the  situation  is  that
 the  refineries  in  the  private  sector  are
 having  excess  capacity  to  oblige  you
 at  any  time  by  refining  your  crude.
 On  the  other  hand,  in  the  public  sector
 where  they  wanted  to  take  additional
 capacity  to  meet  your  demand,  they
 were  not  able  to  be  completed  in  time
 How  are  you  going  to  reconcile  this
 position?  By  what  time  will  you  he
 able  to  become  self-sufficient  to  refine
 your  own  crude?

 SHR!  K.  D.  MALAVIYA:  We  hope
 that  very  soon  we  wil]  have  enough
 installed  capacity  both  in  the  private
 and  public  sector.  The  capacity  in  the
 private  sector  is  also  now  substantially
 if  not  completely,  utilized.  But,  some-
 times  because  of  certain  difficulties  in
 the  public  sector  refineries,  we  are  not

 ible  to  process  all  the  crude  that  is
 imported.  Because  of  the  excess  in-
 stalled  capacity  that  is  available  with
 the  private  sector  which  is  not  being
 utilized  always,  we  do  utilize  their

 excess  capacity  to  get  our  crude  oil
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 processed,  because  it  is  cheaper  on  the
 whole  to  get  it  processed  in  our  re-
 fineries,  in  the  Indian  refineries,  even
 in  the  private  sector,  than  to  import
 that  amount  of  petroleum  products.

 SHRI  JYOTIRMOY  BOSU:  Will  the
 hon.  Miunister  kindly  tell  us  (a)
 whether  if  is  a  fact  that  long  drawn
 out  negotiations  with  Burmah-Shell
 and  Caltex,  ine  two  foreign  firms,  are
 mainly  responsible  for  heavy  refinery
 losses  during  i973-74,  and  whether  it
 is  also  a  fact  that  the  IOC  refineries
 will  incur  losses  in  the  current  year
 also  for  the  same  reason;  if  so,  Gov-
 ernment's  reaction  thereto;  and  (b)
 when  the  negotiations  about  the  take-
 aver  of  Burmah-Shell  and  Caltex  re-
 fineries  were  started,  when  the  same
 are  expected  to  be  over  and  at  what
 stage  the  negotiations  are  at  the  pre-
 sent  moment?

 SHRI]  K.  D.  MALAVIYA.  If  the  hon.
 Speaker  wants  me  to  answer  this  ques-
 tion,  which  has  no  bearing  on  the  main
 question,  I  shall  do  so.

 SHRI  JYOTIRMOY  BOSU  I!  have
 asked  aboul  losses.  The  question  38
 about  fall  in  profit  and  my  question
 was  whether  it  was  a  tact  that  the
 losses  during  the  current  year  in  the
 IOC  are  due  to  long  drawn  out  nego~
 tiations  with  Burmah-Shell  and  Caltex.
 Kindly  read  the  question  which  says,
 “whether  there  was  a  considerable  fall
 in  the  profit’.  What  is  the  irrele-
 vancy,  I  cannot  find.

 MR.  SPEAKER:  If  you  are  the  judge
 yourself,  you  need  not  address  me.

 SHRI  K.  D.  MALAVIYA:  Sir,  it  ap-
 pears  to  me  that  he  has  corrected  him-
 self.  So  far  as  the  latter  supplementary
 Is  concerned,  I  say,  no;  the  losses  are
 not  due  to  prolonged  negotiations;  it
 is  not  a  fact.

 SHRI  JYOTIRMOY  BOSU:  I  had  also
 asked  at  what  stage  the  negotiations
 were  at  the  present  moment,  when  they
 were  started  and  when  they  will  be
 concluded.
 skeletons  in  the  cubboard  to  hide.  he
 can  do  80.

 If  the  hon.  Minister  has
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 SHRI  K.  0.  MALAVIYA:  I  _  have
 nothing  to  hide  but  I  do  not  answer
 irrelevant  questions.

 SHRI  JYOTIRMOY  BOSU:  That  is  a
 matter  of  opinion.

 SHRI  N.  K.  P.  SALVE:  We  know  to
 our  cost  that  ‘the  price  of  petroleum
 products  had  to  be  paid  by  the  people
 through  their  nose;  therefore,  we  are
 not  surprised  that  there  is  increase  in
 the  turn-over  in  1973-74.  But  may  I

 -  ‘know  of  the  hon.  Minister  whether  it
 is  attributed  to  larger  quantum  of  the

 .  product  having  been  sold  or  it  is  mere-

 :  of  both?

 iy  because  of  the  higher  price  that  he
 has  charged  or  whether  it  is  because

 He  has  attributed  the  decline
 ’  in  the  gross  profit  rate  to  depreciation,

 jnterest  and  other  establishment  ex-
 penses.  May  I  know  whether  an  in-
 quiry  has  been  made  as  to  why  there

 ‘shall  make

 was  increase  in  establishment  charges
 in  terms  of  percentage  related  to  the
 turn-over?  [I  only  hope  that  the  Minis-
 ter  under  his  vigilant  eyes  is  not  ajlow-
 ing  an  emirate  to  be  built,  which  the
 Indian  Oil  Corporation  is  coming  sut
 to  be.

 SHRI  K.  D.  MALAVIYA:  So  far  as
 the  increment  in  the  establishment
 «charges  is  concerned,  I  shall  surely

 “make  a  very  serious  inquiry  and  find
 out  as  to  why  this  has  gone  beyond
 the  proportion.  There  must  have  been
 some  legitimate  reason  for  it  but  l
 am  not  able  to  answer  it  just  now.  I

 inquiries  and  lay  the
 reasons  for  it  on  the  Table  of  the
 House.

 So-far  as  the  increment  in  the  total
 sales  is  concerned,  there  has  been  an
 increase  in  the  total  sales  of  the  pro-
 duct.  It  has  been  our  policy  to  try
 to  reduce  the  consumption  of  petroleum
 products  because  of  the  out  of  propor-
 tion  rise  in  the  price  of  crude  and

 -petroleum  products.  Perhaps,  sub-
 ,Stantially  our  increase  in  grass  income
 was  attributed  to  this.
 A . v
 f KE
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 Agreement  with  Iraq  for  supply  of
 erude  oil

 +
 #9,  SHR?Y  ARJUN  SETHI:

 SARDAR  SWARAN  SINGH
 SOKHI:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  ५0  state:

 (a)  whether  Iraq  has  agreed  to  sup-
 ply  crude  oil  to  India  during  1975-76;
 and

 (b)  if  so,  the  broad  outlines  regard-
 ing  the  terms  and  conditions  of  the
 agreement?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  D.
 MALAVIYA):  (a)  Yes,  Sir.

 (b)  It  is  not  in  the  public  interest
 to  disclose  the  terms  and  conditions  of
 supply  of  crude  oil.

 SHRI  ARJUN  SETHI:  The  hon.
 Minister  has  not  even  indicated  the
 quantum  of  crude  likely  to  be  sup-
 plied  to  us  by  Iraq.  I  would  like  ft»
 know  from  the  hon.  Minister  as_  to
 what  will  be  the  quantum  of  crude
 likely  to  be  supplied  to  India  during
 this  year  and  whether  it  will  be  lesser
 quantity  than  previous  year.

 SHRI  K.  D.  MALAVIYA:  This  ques-
 tion  was  not  asked  originally  but  I  am
 ready  to  reply  to  it  because  it  is  a
 relevant  supplementary.  We  imported
 2.8  million  tonnes  of  crude  oil  last  year
 and  we  propose  to  import  the  same
 quantity  this  year  also.  The  condi-
 tions  are  under  negotiation.

 SHRI  ARJUN  SETHI:  [६  is  reported
 in  one  of  the  newspapers  published  on
 the  20th  January  that  the  Information
 Minister  of  Iraq  has  given  some  sort
 of  a  warning  to  us.  I  quote:

 “Traq  exported  its  oil  through  two
 outlets,  Mediterranean  and  the  Arab
 Gulf.  There  is  Iranian  danger  ‘to  the
 Arab  Gulf  and  India  must  take  this
 danger  seriously.”
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 In  spite  of  our  good  relations  with
 Iraq,  the  Minister  of  Iraq  has  ex-
 pressed  this  kind  of  warning  to  us.
 What  is  the  reaction  of  the  Govern-
 ment  thereto?

 SHRI  K.  D.  MALAVIYA:  I  have  not
 seen  any  report  as  referred  to  by  the
 hon.  Member.  Every  country  is  en-
 titled  to  export  or  carry  on  trade  of
 crude  oil  either  from  one  source  or
 from  two  sources  or  from  one  source
 to  another.

 SARDAR  SWARAN  SINGH  SOKHI:
 May  I  know  from  the  hon.  Minister
 what  harm  it  could  do  if  he  disclosed
 the  terms  and  conditions  entered  into
 with  Iraq?  Is  he  avoiding  to  reply
 the  question  because  he  is  not  ready
 with  a  proper  answer?

 SHRI  K.  D.  MALAV‘!YA:  I  am  in-
 formed  that  the  hon.  Member  is  2
 businessman.  He  carries  on  legitimate
 business  for  his  own  purposes.  Obvious-
 ly,  he  would  not  like  his  own  business
 transactions  to  be  discussed  publicly.
 Whenever  Government  wants  to  enter
 into  any  deal  with  regard  to  such  vital
 commodities,  like  crude  oil,  in  the
 present  context  of  the  situation  of  pric-
 ing  and  all  that,  he  will  appreciate
 very  much  that  when  we  negotiate  for
 the  purchase  of  crude  eil,  it  is  not
 always  very  useful  or  very  8060  and
 purposeful  to  discuss  in  public  all  the
 conditions  that  might  give  us  the
 benefit  in  purchase  of  crude  vil.

 MR.  SPEAKER:  Mr,  Sokhi,  you  are
 not  entitled  to  second  question.  But
 I  can  make  an  exception  if  you  ask  a
 question  in  which  you  are  interested.

 SARDAR  SWARAN  SINGH  SOKHI:
 I  am  interested  in  this  question.

 May  I  know  whether  any  investment
 has  been  made  in  Iraq,  in  oil  industry
 and,  if  so,  what  amount  of  investment
 has  been  made  ang  whether  USA  has
 threatened  Iraq  of  military  action  in
 view  of  recent  agreement  with  India?
 What  is  the  reaction  of  the  Govern-
 ment  thereto?
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 भ्रध्यक्ष  महोदय  :  आप  ने  दूसरा
 सवाल  कर  ही  दिया  ।  मैं  समझता  था  कि

 आप  कुछ  और  बात के  बारे  में  पूछेंगे  ।

 श्री  हुकम  चन्द  कछवाय  :  अध्यक्ष  महोदय,
 मैं  जानना  चाहता  था  कि  ईराक  से  जो

 बातचीत  चल  रही  है  तेल  की  तो  कितना  तेल

 लेने  की  बात  चल  रही  है?  और  जो  तेल

 हम  को  मिलेगा  उस  से  हमारी  ग्रावश्यकता

 पूरी  हो  जायगी  ?  जो  ईराक  को  नाना

 प्रकार  की  चीज़ें  भेजते  हैं  उन  में  बढोत्तरी
 की  उसने  बात  की  है  तव  वह  हम  को  तेल

 देने  का  वायदा  करता  है  ?

 श्री  के०  डी०  मालवीय  :  हमारा  ईराक

 से  जो  लेनदेन  है  तिजारत  में,  वह  बहता
 जा  रहा  है  और  इस  से  माननीय  सदस्यों

 को  खुशी  होनी  चाहिए  |  हम  कोशिश

 यह  करते  हैं  कि  हमें  अपने  मित्र  देशों  से

 ज्यादा  से  ज्यादा  तेल  मिले  लेकिन  जितना

 तेल  इस  समय  हम  को  मिल  रहा  है  ईराक
 से  वह  पर्याप्त  नहीं  है  हमारे  लारे  कार्यो
 के  लिए

 श्री  श््रचत  सिह :  क्या  मंत्री  महोदय
 यह  बताएंगे  कि  ईराक  से  जो  कांट्रेक्ट  हा

 है

 उस  में  मथुरा  में  जो  रिफाइनरी  खुल  रही  है
 उस  के  लिए  तेल  लिया  जाएगा  ?

 श्री  के०  डी०  मालवीय  :  हमारी  जो

 मथुरा  में  रिफाइनरी  खुल  रही  है,  उस  में  तो

 अभी  कई  वर्ष  लगेंगे  लेकिन  अभ्र भी  जो  तेल

 मिलता  है  उस  का  जहां  कहीं  भी  शोधन  हो
 सकता  है,  हम  करते  हैं  इसलिए  कि  तेल  की

 देश  में  बहुत  आ्रावश्यकता  है

 Guicelines  for  Drug  Industry

 *4,  SHRI  P.  M.  MEHTA:  Wit)  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  the  internal  guidelines  issued  in
 1973  for  the  growth  of  Indian  phar-
 maceutical  industry,  foreign  multi-
 nationa]  giant  sector  and  small  scale
 eector:
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 (b)  whether  shortages  of  some  of
 the  brand  names  have  been  created
 with  the  kelp  of  these  guidelines  by
 the  multinational  giants  operating  in
 India;  and

 (c)  if  not,  the  particulars  of  each
 and  every  item  for  which  the  shortage
 is  reported,  whether  there  have  been
 proposals  for  these  items  from  Incian
 firms  and  the  fate  of  these  proposals
 approved,  rejected  with  reasons  for  re-
 jection?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R.
 GANESH):  (a)  to  (c).  A  statement  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-8882/
 75).

 SHRI  P.  M.  MEHTA:  This  is  a  long
 statement  that  he  has  given.  There  are
 established  vested  interests  in  this
 Ministry....

 MR.  SPEAKER:  Please  ask  your
 question.

 SHRI  P.  M.  MEHTA:  The  statement
 is  so  long,  Sir,  that  I  want  to  seek
 clarification  before  I  put  my  question.

 There  are  vested  interests  in  this
 Ministry;  the  Secretary  anq  the  Joint
 Secretary  always  favour  foreign-domin-
 ated  companies  or  the  multi-national
 giant  sector,  and  the  Minister  of  this
 Ministry  has  failed,  so  far,  to  prevent
 the  anti-national  activities  going  on  in
 his  own  Ministry.

 The  hon.  Minister  is  aware  of  the
 position  that  small  scale  firms  like
 Cadilla,  Gujarat  Pharmaceuticals,
 Unique  and  others  who  were  in  a  posi-
 tion  to  afford  a  healthy  competition  to
 the  foreign-dominated  companies  were
 allowed  only  five  kg.  of  canalised  raw
 materials;  either  they  are  not  given
 industrial  licences  or  they  are  given
 very  small  quantities  of  the  canalised
 raw  materials  like  Methyldopa,  Pre-
 nileminiector,  Cyprohetadine  and  In-
 @omethyzine,  while  the  foreign  com-
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 panies  were  given  more  than  their  in-
 stalled  capacity.  This  has  been  the
 grievance  for  a  long  time.  Keeping
 this  in  view  and  the  undue  favour
 shown  to  the  foreign-dominated  com-
 panies,  may  I  ask  the  hon,  Minister
 whether  Government  will  assure  that
 they  will  introduce  an  element  of  com-
 petition  so  88  to  make  drugs  avail-
 able  at  cheaper  prices?  Will  Govern-
 ment  allow  the  Indian  drug-manufac-
 turing  firms  to  manufacture  formula-
 tions  which  are  at  present  produced  by
 foreign  firms  based  on  imported  raw
 materials,  without  any  restrictions?  (
 also  want  to  know  whether,  with  a
 view  to  reducing  imports,  Government
 would  like  to  have  a  quick  perusal  of
 raw  materials  and  intermediates  im-
 ported  by  foreign  firms  and  then  ask
 them  to  manufacture  these  in  the
 country  and  save  foreign  exchange  for
 the  country.

 SHRI  K.  R.  GANESH:  I  must  con.
 test  the  statement  the  hon.  Member
 has  made  about  certain  officers  in  the
 Ministry.  As  the  hon.  Member  himself
 knows  about  the  growth  of  the  drug
 industry  in  the  country,  due  to  certain
 historical  reasons  there  is  a  foreign
 sector,  a  powerful  sector  no  doubt  and
 there  is  also  the  'ndian  and  the  public
 sector.  Now,  with  a  view  to  see  that
 high  quality  drugs  are  produced  and
 at  cheaper  prices,  the  Government  has
 appointed  a  committee  of  which  the
 House  is  aware,  known  as  Hathi  Com-
 mittee  which  is  comprehensively  going
 into  all  the  aspects  of  the  drug  indus-
 try.  They  have  already  completed
 their  deliberations  and  the  reports  are
 getting  ready  and  by  April  ali  thetr
 recommendations  will  be  available.  The
 Government  will  then  have  a  quick
 processing  of  these  reports  and  take
 decisions  on  them,  Even  now  the
 policy  of  the  Government  is  to  en.
 courage  the  Indian  sector  and  to  build
 up  the  public  sector  into  a  position  so
 that  it  can  play  its  role.

 The  hon.  Member  has  asked  certain
 specific  questions.  As  far  as  the  canal-
 ised  items  are  concerned,  more  than  60
 per  cent  of  the  items  are  canalfsed
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 through  STC.  I  do  not  know  the  exact
 nature  of  the  question  he  has  asked
 about  certain  firms  not  being  given
 their  full  reguirements  and  certain
 others  having  been  given  more  than
 what  is  required.

 As  far  as  the  excess  capacity  is  con-
 cerned,  this  question  is  being  looked
 into  by  the  Ministry  and  we  have  given
 this  information  earlier.

 It  is  the  intention  of  the  Government
 to  help  the  Indian  sector  grow  and
 whatever  impediments  there  may  be  in
 the  growth  of  the  Indian  sector,  they
 will  be  removed  so  that  an  integrated
 drug  policy  emerges  and  drugs  are
 available  at  cheaper  prices  and  also  of
 high  quality.

 SHRI  P.  M.  MEHTA:  I  would  like
 to  know  from  the  hon,  Minister
 whether  it  is  a  fact  that  the  utilisation
 of  imported  raw  materials  by  foreign
 firms  is  much  more  as  compared  to
 Indian  firms;  and

 (b)  whether  it  is  also  a  fact  that  the
 prices  at  which  STC  imports  bulk
 drugs  and  intermediates  are  substanti-
 ally  low  as  compared  to  the  prices  at
 which  foreign  firms  were  importing
 them  previously

 SHRI  K.  R.  GANESH:  As  far  as  the
 canalised  items  are  concerned,  the
 actual  requirements  of  a  particular
 firm  on  the  basis  of  their  last  ;ear's
 figures  are  given  and  subsequently,
 they  are  also  increased.  I  will  look
 further  into  it  if  there  are  any  dis-
 erepancies  in  this  and  also  if  it  re-

 quires  a  certain  review.  lt  is  a  fact
 that  certain  drugs  imported  by  some
 of  the  foreign  firms  have  had  8  higher
 price  than  the  drugs  imported  by  the
 STC.  That  is  why  the  policy  of  the
 Ministry  is  to  see  that  the  bulk  of  the
 drugs  which  are  to  be  imported  are
 canalised  through  STC.

 SHRI  N.  K.  SANGHJ:  May  I  know
 whether  the  IDPL  and  the  STC  have
 huge  stocks  of  bulk  drugs  and  the  ma-
 nufacturers  are  not  lifting  them?
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 What  876  the  current  stocks  with  them?
 Is  that  also  one  of  the  reasons  for  the
 increase  in  prices  and  shortage  of  the
 drugs?

 SHRI  K.  R.  GANESH:  It  is  a  fact
 that  the  IDPL  and  the  STC  have  an
 inventory  of  Rs.  4  crores  and  Ra  5
 crores  and  some  of  the  bulk  drigs
 have  not  been  lifted  by  some  of  the
 companies  and  they  have  been  saying
 that  due  to  the  financial  stringency  and
 credit  squeeze  they  have  not  been
 able  to  lift  these  bulx  drugs.  The  Mi-
 nistry  held  a  meeting  with  the  Bank-
 ing  Department  and  with  these  firms
 and  has  asked  them  to  prepare  a  note
 on  their  requirements.  But  the  ques-
 tion  of  credit  squeeze  is  a  part  of  the
 general  position  in  the  country  and
 these  firms  have  not  yet  specifically
 brought  the  difficulties  to  the  notice
 of  the  Ministry  or  of  the  bank.  It  may
 also  be  correct  that  some  of  the  short-
 ages  are  due  to  the  fact  that  sume
 of  the  pulk  drugs  which  are  now  avail-
 able,  may  have  been  in  short  supply
 at  that  particular  point  of  time.

 श्री  शशि  भूषण  भारत  ये  ओ्रोषधि

 उद्योग  में  जो.  दबाए  बनता  ?  उनकी  कीमत
 विदेश  औषधि  क्षेत्र  मे  बनने  वाली  दबावों  को

 तुलता  भें  मायके  मंत्रालय  द्वारा  कम  रखी
 गई  है  और  ऐसी  दशा  में  मै  जातना  चाहता

 हैं  कि  उनको  विशेष  सुविधा  क्यों  दी  गई

 है?

 क्या  यह  भी  सही  2  कि  काड  नेम  की

 बजह  से  भारतीय  क्षेत्र  में  श्राई०  डी०  पी

 एल  ०  जो  एनलजित  बनाता  है  उससे  नावलजिन
 की  कीमत  अधिक  है  ?  यदि  हां,  तो

 ग्राड  नेम  समाप्त  करने  को  दिशा  में  आप  क्या

 कोई  कदम  उठा  रह  है  ?

 SHRI  K.  R.  GANESH:  As  far  as
 the  prices  of  certain  drugs  and  formu-



 "7  Oral  Answers

 _Jationg  are  concerned,  both  in  the
 Indian  sector  and  in  the  foreign  sector,

 it  ig  a  fact  that  when  the  drug  prices
 were  frozen  in  1963,  they  were  frozen
 at  the  level  of  these  prices  at  that
 time.  Therefore  some  of  the  prices  of
 foreign  firms  might  have  been  higher
 and  the  prices  of  some  of  the  Indian
 firms  might  have  been  much  lower.
 And  now  when  they  are  coming  for
 the  revision  of  prices,  the  prices  are
 being  fixed  on  the  basis  of  those  prices
 which  were  fixeg  at  that  point  of  time.
 4  agree  with  the  hon.  Member  that
 the  fixation  of  drug  prices  under  the
 Drug  Price  Control  Order  also  requires

 a  second  look.  The  Hathi  Committee
 also  is  specifically  going  into  the  ques-
 tion.  It  is  a  fact  that  Novalgin  is  a
 formulation  from  basic  Analgin,  Anal-
 gin  ig  produceq  by  IDPL.  The  price
 of  Novalgin  is  higher  than  Ana)gin.
 Novalgin  is  a  formulation  which  is
 produced  by  a  foreign  majority  concern
 and  Analgin  is  produced  by  IDPL.
 This  is  an  unusual  situation.  The
 Hathi  Committee  is  going  into  it,
 whether  Novalgin  should  be  allowed
 to  be  marketed  at  higher  price  when
 Analgin  is  available  and  Analgin  is
 basic  drug  from  which  the  forraula-

 tion  of  Novalgin  is  made,  and  whether
 the  capacity  of  Analgin  can  be  in-
 creased  further,  So,  this  is  a  matter
 which  can  be  looked  ito.

 And,  regarding  brand  name,  ‘the
 Hath,  Committee  has  gone  into  this

 question.  A  medical  panel  has  made
 recommendation  to  the  Hathi  Com-
 mittee  for  abolition  of  some  brand
 names.  This  is  engaging  their  atten-
 tion.  Regarding  the  other  matters,
 when  the  full  report  of  the  Hathi  Com-
 mittee  is  available  Government  will
 jook  into  it.

 SHRI  हू,  8,  CHAVDA:  Sir,  as  per
 guidelines  for  formulations  given  by
 the  Joint  Secretary  of  the  Ministry  of
 Petroleum  and  Chemicals,  which  have
 no  approval  of  the  D.G.T.D.,  D,G.HS,
 and  the  Cabinet,  they  gave  free  hand
 to  the  foreign  sector  to  form  late  drugs
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 trom  the  imported  raw  materials  and
 the  Indian  firms  are  not  allowed  to
 tormulute  if  they  do  not  produce  the
 basic  drugs  and  if  they  have  got  the
 annual  turnover  of  more  than  Rs.  2
 crores.  May  I  know  from  the  Minister
 whether  he  will  reopen  all  the  cases
 rejecting  grant  of  Industrial  Licences
 of  the  Indian  firms  under  these  guide-
 lines  and  submit  these  points  for  re-
 view  and  favourable  consideration  ve-
 fore  the  Licensing  Committee?  Second-
 ly,  I  want  to  know  whether  the  Minis-
 ter  intends  fo  give  a  free  hand  to
 Indian  firms  to  formulate  drugs  from
 imported  raw  materials  which  are
 presently  formulated  by  the  foreign
 sector  from  the  imported  raw  materials.

 (९)  May  I  know  whether  Govern-
 ment  intends  to  ‘take  any  action  against
 those  officials  who  have  formulated
 these  anti-national  guidelines  which
 have  no  approval  of  the  D.G.T.D.  and
 the  Cabinet?

 SHRI  K.  R.  GANESH.  The  internal
 guidelines  about  which  the  hon.  Mem-
 ber  38  speaking  are  actually  a  sort  of
 a  working  principle  which  the  Ministry
 has  adopted  for  its  own  internal  work-
 ing  so  that  each  case  which  is  pro-
 cessed  will  not  be  processed  in  a  dif-
 ferent  way  and  at  least  the  processing
 will  be  based  on  certain  guidehnes
 which  are  there.  These  guidelines  are
 not  the  last  word  because  each  of  the
 applications  which  might  have  been
 processed  according  to  guidelines  has
 to  be  looked  into  according  to  the  drug
 technology  available,  essentiality  of  the
 drug  and  the  sector  that  is  producing
 various  things.  So,  if  any  changes  are
 necessary  as  far  as  guidelines  are
 concerned--!  myself  think  that  certain
 changes  are  necessary~—those  will  be
 made,  We  are  looking  into  it.

 He  has  asked  about  the  formulation
 which  is  being  done  on  imported  raw
 materials  by  the  foreign  sector  which,
 he  says,  are  not  being  given  to  the
 Indian  sector.  The  basic  fact  is  that
 the  foreign  sector  has  been  engaged
 largely  in  the  formulation  of  various
 drugs.  If  this  country  has  to  achieve
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 any  breakthrough  in  drug  production
 and  develop  indigenous  technology,
 then  it  is  necessary  that  the  bulk  drugs
 are  produced  in  larger  quantities  than
 they  are  done  today.  The  present  posi-
 tion  is  that  each  sector  is  producing
 about  one-third  of  the  bulk  drugs  pro-
 duction.  It  is  with  this  idea  that  the
 Ministry  has  thought  that  if  the  Indian
 sectors  go  in  for  the  production  of  bulk
 drugs  it  will  help  the  growth  of  the
 indigenous  manufacture  by  the  drug
 industries.  I  agree  with  the  hon.  Mem-
 ber  that  this  requires  to  be  looked  into,
 The  foreign  sector  does  it  in  a  long
 way  in  producing  only  the  formul’-
 tions.  So  that  the  Indian  sector  can
 get  more  surpluses;  they  should  not
 be  allowed  more  time.  Apart  from  the
 bulk  drug  production  they  can  do  more
 formulations  so  that  with  the  sur-
 pluses  available  the  Indian  sector  can
 grow.  Regarding  the  third  question,
 we  are  looking  into  the  various  medi-
 cines  that  have  been  rejected  to  find
 out  whether  more  emphasis  and  more
 incentive  can  be  given  to  the  Indian
 sector.

 SHRI  M.  RAM  GOPAL  REDDY:  The
 Minister  saiq  that  some  firms  are  not
 producing  medicines  on  account  of  cer-
 tain  reasons,  I  want  to  know  whether
 the  wholesalers  are  making  an  effort
 not  to  allow  the  manufacture  of  medi-
 cines  so  that  they  may  create  an  arti-
 ficial]  scarcity  in  the  market  and  what.
 ever  medicines  are  available  they  are
 sold  at  a  very  high  price.

 SHRI  K.  R.  GANESH:  I  think  I  have
 already  answered  this  question  earlien.

 SHRI  M.  RAM  GOPAL  REDDY:  It  :s
 not  clear.  These  medicines  are  ‘old
 at  a  very  very  high  price.  What  steps
 the  Government  propose  to  take  against
 those  people?  He  has  not  answered
 this  question.

 SHRI  K.  R.  GANESH:  I  have  indi-
 cated  in  reply  to  another  question  by
 another  hon.  Member  that  it  is  a  fact
 that  some  firms  are  not  lifting  the  bulk
 @rugs  which  are  lying  with  the  STC
 amj  the  IDPL.  May  be  some  of  them
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 are  not  doing  thig  due  to  financial  con+
 straints.  Maybe  they  are  not  lifting
 them  because  they  want  to  create  an
 artificial  scarcity.  The  ministry  has
 called  these  people  and  held  a  meeting
 and  told  them  that  if  there  are  financial
 constraints,  then  we  will  develop  the
 capacity  elsewhere  and  we  will  ask  the
 Indian  sector  or  whichever  sector  is
 available  to  see  that  these  drugs  are
 produced.

 SHRI  S.  M.  BANERJEE:  When  the
 Patent  Bill  was  discussed’  we  had  seen
 a  tremendous  influence  exercised  by
 these  foreign  drug  companies  and  how
 they  were  trying  to  influence  both
 politically  and  economically,

 I  would  like  to  know  from  the  hon.
 Minister  whether  Government  propo-
 ses  to  take  over  the  foreign  drug  firms
 in  the  larger  interest  of  the  country
 because  these  firms  have  already  mint-
 ed  money  at  the  cost  of  the  nation?  T
 would  like  to  know  whether  after  the
 Seminar  in  Delhi  itself  whether  Gov-
 ernment  made  up  its  ming  to  take
 over  these  firms  to  save  people  and
 also  give  them  drugs  at  reasonable
 prices?

 SHRI  K.  R.  GANESH:  There  is  no
 proposal  at  the  moment  with  the  Gov-
 ernment  for  taking  over  the  foreign
 sector  firms.  There  has  been  a  demand
 from  the  various  public  organisations
 to  take  them  over  but  I  would  like
 to  submit  if  cheap  and  high  quality
 drugs  are  to  be  made  available  a  look
 at  the  very  structure  of  the  drug  in-
 dustry  is  necessary.  If  the  drug  in-
 dustry  is  based  on  profit  motive  then.
 I  think,  it  will  not  be  possible  to  make
 available  cheap  drugs  for  the  vast
 masses  of  people.  It  is  a  fact  that
 more  than  80  per  cent  of  our  people
 do  not  avail  themselves  of  the  bene-
 fit  of  drugs.  Government  will  take
 into  consideration  this  fact.

 ओ  हुकम  सईद  कछवाय :  इस  समय
 झोपड़ियां  उन  के  उत्पादन-मूल्य  से  20
 में  50  गना  भ्रध्चिक  पर  बेची  जाती  हैं  ।
 क्या  सरकार  उन  के  बिक्री-मूल्य  को  कम  करने
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 के  लिए  कोई  विवार  कर  रही  है  ?  मुख्य
 चार  पांच  दवा धो  का  उत्पादन-तस्य  शौर

 बिक्री-मूल्य  ब्या  है  ?

 SHRI  K.  8,  GANESH:  The  prices  of
 drugs  are  fixed  under  the  Drug  Price
 Control  Order  which  is  processed  by
 the  BICP  which  is  an  expert  body  and
 ali  factors  such  as  the  increase  in  the
 raw-material  cost,  increase  in  the
 packaging  costs  are  taken  into  consi-
 deration  before  these  prices  are  fixed.

 SHRI  K,  MALLANNA:  In  view  of
 the  guidelines  issueq  in  973  may  I
 know  from  the  hon.  Minister  whether
 the  investment  in  the  foreign  sector
 decreased  or  increased?  If  so,  to  what
 extent  and  what  is  the  foreign  ex-
 change  involved  in  this?

 SHRI  K.  R.  GANESH.  The  internal
 guidelines  which  I  mentioneg  have  no.
 thing  to  do  with  the  growth  of  the  for-
 eign  sector.  Historically  speaking  the
 foreign  drug  industry  has  already
 grown  in  this  country  and  is  occupying
 a  very  important  position  and,  as  far
 aS  drugs  are  concerned,  it  is  the  inten-
 tion  of  the  Government  to  reduce  this
 dominance  and  see  that  the  public
 sector  aS  well  88  the  Indian  sector
 grow.

 Alternate  Alignment  on  Kangra  Valley
 Railway

 *6,  PROF,  NARAIN  CHAND  PARA-
 SHAR:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  the  latest  progress  made  with
 regard  to  the  construction  of  the  alter-
 nate  alignment  on  Kangra  Valley  Rail-
 Way;  and

 (b)  whether  any  target  hag  been
 fixed  about  the  time  by  which  the
 track  woulgq  be  opened  to  traffic?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Overall  progress
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 achieved  on  this
 about  70  per  cent.

 project  go  far  is

 (b)  The  project  is  expected  to  be
 opened  by  30-6-1976  subject  to  ade-
 quate  funds  being  made  available  by
 the  Beas  Dam  Authorities,

 को  नारायण  चन्द  बरादर :  रोमन,
 मैं  श्राप  के  माध्यम  से  नये  रेल  मंत्रो  की
 अध्यक्षता  में  इस  विभाग  के  पहले  सनी मेंट री
 प्रकाश  का  उतर  चाहता  हुं  7  मैं  जानना
 चाहता  हूं  कि  कांगड़ा  बेली  रेलवे  की  टारगेट
 डेट  कितनी  बार  रिवाइज  की  गई  है।  मेरा
 खयाल  है  कि  यह  हर  साल  रिवाइज  होती
 जा  रही  है।  ललित  बाबू  ने  यह  आश्वासन
 दिया  था  कि  यह  रेलवे  3  दिसम्बर,  975
 तक  गरज  ट्रैफिक  के  लिए  खोलो  जायेगी
 और  पैसेंजर  ट्रेफ़िक  के  लिए  37  मान,
 l976  तक  खोली  जायेगी  ।  मंत्री  महोदय

 ने  इंस  मारग्रेट  डेट  को  30  जून,  976
 बताया  है,  भर  इस  तरह  इस  को  तीन
 महीने  और  आगे  बढ़ा  दिया  है।  यह  लाइन
 चार  पांच  साल  मे  पोंग  बांध  मे  नबी  हुई
 है,  इस  का  काम  सस्पेंड  हो  चका  है  और  इस  में
 शीघ्रता  करने  के  लिए  कोई  पग  नहीं  उठाया
 जा  रहा  है  L  मंत्री  महोदय  ने  फंड्स  की
 कमी  की  बात  कही  है।  जहां  तक  कम्पेन्सेशन
 का  सम्बन्ध  है,  मैं  जानना  चाहता  हूं  कि
 रेलवे  मंत्रालय  ने  कितनी  बार  इस  मामले
 को  मिनिस्ट्री  साफ़  इमिग्रेशन  एण्ड  पावर
 के  साथ  टेक  कप  किया  है  और  उस  ने  क्या
 जवाब  दिया  है  ।  यदि  मिनिस्ट्री  साफ़  इसी-
 गेशन  एण्ड  पावर  को  तरफ़  से  कोई  संतोष-
 जनक  उत्तर  नहों  आता  है,  तो  क्या  मंत्री
 महोदय  इस  प्रश्न  को  प्राइम  मिनिस्टर  को
 रेफर  करने  पर  विचार  करेंगे,  ताकि  इस
 इलाके  को  सफ़र  न  करना  पड़े  ?

 SHRI  BUTA  SINGH:  It  is  true  that
 the  target  date  has  been  postponed

 from  times  te  time  for  various  reaecas
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 which  the  hon,  Member  himself  has
 elaborated  in  his  supplementary.  This
 line  will  be  opened  for  traffic  by  the
 30th  June  1976,  again,  I  would  say,
 subject  to  the  availability  of  funds  be-
 ing  releaseq  by  the  Beas  Dam  autho-
 rities.

 In  regard  to  the  question,  how  many
 times  we  contacted  the  Ministry  of
 Irrigation  and  Power,  I  must  add  here
 that  it  ig  about  ten  days  back  that  the
 last  attempt  was  made  by  the  Ministry
 of  Railways.

 प्रो०  नारायण  पद  पराशर  :  यह
 सजेशन  आई  थी  कि  पठानकोट  और  नूर-
 पुर  रोड  के  दरमियान  नैरोलेक  लाइन  को
 ग्ाडगेज  बना  दिया  जाये,  ताकि  श्रम  के
 बाद  नागल-तलवाड़ा  रेलवे  लाइन  को,
 जिसको  स्वीकृत  किया  जा  चुका  है.  जिस  का
 कार्य  प्रारम्भ  हो  चका  है  ब्रोकर  जिस  का

 उद्घाटन  ललित  राजू  ने  22  दिसम्बर,
 माय  को  शम्बर  के  स्थान  पर  किया  था,

 व्यास  डैम  से  गुज़ार  कर  नूरपुर  रोड  से
 मिला  दिया  जाये  ।  इस  से  जम्मू-काश्मीर
 और  पजाब  के  सारे  क्षेत्र  को  फायदा  होगा  ।
 ललित  बाब  ने  4  अक्तूबर,  974  को  मुझे
 लिखे  पत्र  में  यह  आश्वासन  दिया  था  कि
 अम्ब  के बाद  इस  तरह  का  सर्वे  करवाया
 जायेगा  ।  क्या  मंत्री  महोदय  बतायेगा  कि
 बह  इस  प्रपोजल  को  स्वीकार  करेगे  और
 चण्डीगढ़  को  पठानकोट  से  मिलाने टर वाली
 इम  महत्वपूर्ण  रेलवे  लाइन  के  निर्माण
 की  शीघ्र  व्यवस्था  करेंगे  ?  ‘

 ot  ger  fag:  अभी  तो  प्रश्न  यही
 है  कि  पैसा  नहीं  मिल  रहा  है  “रोज़ेज  के

 लिए  ललित  बाबू  द्वारा  जो  आश्वासन
 पि  गये  है,  अगर  फंड  हमें  इजाजत  देंगे,
 तो  हम  डेफ़िनेटली  उन  का  एक  एक  लफ्ज

 शुरा  करेंगे
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 Oil  Exploration  in  Bombay  High

 +
 *7,  SHRI  D.  D.  DESAT:

 SHRI  RAGHUNANDANLAI
 BHATIA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  there  has  been  complete
 Success  of  the  Bombay  High  explora-
 tion  of  oil;

 (b)  if  so,  whether  this  success  will
 reduce  the  country’s  dependence  on
 imports  of  crude  oil;

 (९)  if  so,  to  what  extent;

 (d)  whether  it  would  Teaq  to  self-
 sufficiency;  and

 (e)  if  so,  what  is  the  expected  pro-
 duction  in  the  Bombay  High  currently
 a  day?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  D.  MA-
 LAVIYA):  (a)  to  (९)  In  the  three
 wells  drilled  so  far  in  the  Bombay
 High  structure  oil  bearing  horizone
 have  been  encountered  and  the  pro-
 duction  tests  have  shown  good  fitw
 of  oil,  It  38  necessary  to  drill  a  few
 more  wells  before  making  an  assess-
 ment  of  the  full  production  potential
 of  this  structure.

 While  the  oil  and  Natural  Gas  Com-
 mission  would  be  able  to  finalize  the
 production  programme  for  the  Bom-
 bay  High  structure  only  after  asses-
 Sing  its  full  potential,  ONGC  is  taking
 action  to  set  up  an  intermediate  stage
 of  production  during  1976-77,  so  as
 to  be  able  to  produce  oil  from  Bombay
 High  at  the  rate  of  about  one  million
 tonnes  per  annum.

 SHRI  D.  0.  DESAI:  In  view  of
 the  difficulties  involveg  in  the  import
 of  oil  at  high  exchange  cost,  would
 the  Minister  consider  drilling  of  more
 oil  wellg  in  the  other  areas  like  Kutch,
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 West  Bengal,  off  shore  of  Orissa  and
 so  on?  If  some  work  has  been  done
 jn  these  areas,  what  is  the  progress
 made  so  far  in  these  areas?

 SHRI  हू,  0,  MALAVIYA:  What-
 ever  I  have  been  able  to  hear  from
 the  hon.  Member,  I  will  try  to  answer.
 Perhaps,  he  wants  me  to  report  on  the
 other  areas  where  some  activities  are
 going  on.  Is  that  so?  So  far  as  the
 off  shore  area  is  concerned,  the  work
 on  the  Bombay  High  structure  j;  going
 on  rather  more  actively  and  I  have
 answered  about  that.  So  far  as  the
 other  stiuctures,  on  the  West  Bengal
 coast,  from  Balasore  to  West  Bengal,
 and  some  areas  in  and  around  Kutch
 are  concerned,  there  also,  scismic
 work  has  been  morc  or  less  completed
 and  it  is  expected  that  after  the  mon-
 soon  season,  we  may  start  =  drilling
 there  also.

 SHRI  D.  D.  DESAI:  Has  the  Min-
 ister  a  programme  of  drilling  oil  in
 the  deep  sea  and  has  he  taken  the
 help  of  other  people  who  have  experi-
 ence  in  deep  sea  drilling,  particularly
 Britain  which  has  been  drilling  in
 the  North  Sea?  Has  any  company
 been  approached  for  this  purpose  just
 as  a  contract  hay  been  given  to  an
 American  company  in  regard  to  the
 Bombay  High  area.

 SHRI  K.  D,  MALAVIYA:  There  is
 no  deep  sea  drilling  in  the  off-shore
 area  of  Bengal  or  Kutch  so  far  as
 my  information  goes  just  now;  it  is
 rather  shallow  sea,  If  we  have  to  go
 into  deep  sea  drilling,  we  shall  have
 to  go  into  greater  details  to  find  out
 from  what  source  we  have  to  get  some
 technology  which  we  may  not  possess,
 But  I  can  assure  the  hon.  member  that
 80  far  as  ONGC  is  concerned,  we  are
 mastering  the  technique  of  offshore
 drilling  in  quite  a  satisfactory  manner
 and  we  hope  to  drill  the  areas  which
 are  now  being  prospectei  and  there
 will  be  no  difficulty  in  the  execution
 of  the  programme,  whether  it  is  in
 the  shallow  see,  or,  comparatively
 speaking,  deep  sea.
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 MR.  SPEAKER:  The  question  hour
 ig  over.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Employees  not  taken  hack  on  Duty

 *3,  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  whether  there  are  still  a  large
 number  of  Railway  employces  whe
 have  not  yet  been  taken  back  on
 duty  or  punitive  actions  have  not
 peen  withdrawn  for  participation  in
 Railway  strike  of  May,  1974;

 (b)  if  so,  the  total  number  of  Rail-
 way  employees  on  each  Railway,
 (Division  and  Zone-wise)  either  sus-
 pended,  removed,  dismissed  or  awar~-
 deq  break  of  service  to  date;

 (c)  the  reaons  for  not  withdrawing
 actions  against  them;  and

 (d)  the  number  of  Railway  em-

 ployees  convicted  or  whose  cases”  are
 pending  in  the  court  for  participa-
 tion  in  the  above  strike?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI)  :

 (a)  to  (c).  Out  of  about  16,700  em-
 ployees  dismissed/removed  or  whose
 services  were  terminated,  about  18,800
 huve  been  taken  bacx  and  the  970-
 cess  of  consideration  of  the  individual
 appeals  is  continuing.  <A  statement,
 zonewise,  is  laid  on  the  Table  of  the
 Sabha.

 (d)  No.  of  employees  convicted —
 ,l]  (74  set  aside  on  appeal).

 No.  of  employees  against  whom  cases
 are  pending  in  courts  at  present—~I,625.
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 Statement

 Railway  Ne  Se
 No.

 elie  as
 No.

 i
 of  No.of  No.of  No.of

 ism  rem  on  897९  employ-
 employers

 employ-  empioy-
 from  service  or  ees  who  whose  eessus-  ees  whose
 whoses  =  ervices  suffer-  break  pended  suepen-
 were  terminated  ¢d  break  in  service  sion

 inservice  has  been  has  been
 condoned  revoked

 Perma-  Tem-  Perma-  Tem-
 nent  porary  nent  porary

 |  2  3  4  5  6  7  8  9

 Central  हि  -  457...  1244,  288  7,239.  65,602  52,655  984  876

 RaStern  .  .  -2,§I2  336  ©=—-:,972  288  115,868  330.227  =  1,196  3,072

 Northern  «..  ‘1,018  77  894  343,  38.453  30,187 1,028  75798
 North  Eastern  ,  683  743  $59  335  17.506  ‘11,602,  849  770
 Northeast  Frontier  2,603  733 -2,248  89  65,000  17;169  97  88

 Southern  °  467  544  369  53  65,%0§  §I,30%  294  266

 South  Central,  579  I  SIT  430748  39.619  on
 South  Eastern  «73437  677  956  528  78,868  495179  ‘1,935,  1,789
 Easterr  1,436  (2,071  ‘1,237,  (2,035  72587  60,774  3,437  3.420

 Foreign  Drug  Firms  not  jifting  Stocks  ties.  The  problem  arising  out  of  the
 from  5.  T.  C.

 *5.  SHRI  Y.  ESWARA  REDDY:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  foreign  drug  com-
 panies  in  the  country  are  deliberately
 not  jifting  the  stocks  from  S.T.C.
 thereby  aiming  at  getting  concessions;
 and

 (b)  if  80,  the  broad  outlines  thereof
 wand  Government’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 “THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R.
 GANESH):  (a)  and  (b).  .T.C,  have
 weporteg  slow  lifting  by  the  actual
 qgers  on  account  of  financial  difficul-

 eredit  squeeze  was  discussed  with
 the  representatives  of  the  drug  indus-
 try  at  a  meeting  which  was  also  at-
 tended  by  the  representatives  of  the
 Department  of  Banking,  Department
 ot  Revenue  and  Insurance,  D.G.T.D.
 Drugs  Controlle:  (India),  STC  and
 IDPL,  It  was  clarified  that  necessary
 credit  to  a  company  can  be  given  by
 the  Bank  if  its  present  credit  utilisa-
 tion  and  the  justification  for  such  cre-
 dit  was  adequately  explained.

 Proficiency  Examinations  for  Wireless
 Operators  (Southern  Railway)

 SHRI  MOHAMMAD  ISMAIL:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  the  Lower  ang  Higher
 Proficiency  Examinations  for  Wireless
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 Operaters  (South  Railways)  were  not
 sonducted  during  the  last  three  years;

 (b)  if  so,  the  reasons  therefor;  and

 (ec)  when  are  the  examinations  like-
 ly  to  be  held?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  ang  (b).  No  Sir,
 Lower  and  Higher  Proficiency  Exami-
 nations  were  held  during  February
 and  March,  ‘1972,  respectively,  Since
 then  no  Examinations  were  held  as
 adequate  number  of  qualified  staff  are
 available.

 (c)  The  next  Lower  Proficiency  Exa-
 mination  has  been  fixed  for  20-2-75,
 The  Higher  Proficiency  Examination
 ‘will  also  be  held  shortly  thereafter.

 Cancellation  of  Trainsin  Bihar  dug  to
 Coal  Shortage  during  974

 #9,  SHRI  M,  5.  PURTY:

 SHRI  N.  E.  HORO:

 Will  the  Minister  of  RAILWAYS
 ‘pe  pleased  to  state:

 (a)  whether  some  trains  have  been
 cancelled  in  the  State  of  Bihar  que  to
 the  shortage  of  coal  during  1974;  and

 (b)  if  $0,  the  particulars  of  guch
 trains  and  when  they  are  likely  to  :un
 again?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD  SHAFI  QURESHI):
 ta)  Yes,  Sir.

 (b)  Of  the  passenger  trains  serving
 Bihar  State,  only  24  pairs  remain  can-
 celled  at  present  due  to  shortage  of
 coal,  Particulars  of  these  trains  sre
 given  below.  However,  with  the  in-
 crease  in  production  of  steam  coal

 iJately  and  anticipated  improvement  in
 ‘coal  for  Railways  Zonal  Railways

 have  been  advised  to  progressively
 Testore  required  train  services.

 Train  No.  Section

 aad  Upja34  Dn  =  Siwan-——Crupra

 2Up/322Dn  «=  Samastipur—Jayanagar

 325  Up/328  Dn

 329  Up/330  Dn
 332  Dn/333  Up
 337  Up/338  Dn

 346  Up/347  Dn

 35  Up/360  Dn

 363  Up/362  Dn

 369  Up/370  Dn
 380  Up/38&:  Dn

 387  Up/39c  Dn

 479  Up/420  Dn

 429  Up/436  Dn

 337  Up/432  Dn

 457  Up/458  Dn

 463  Up/464  Dn

 483  Up/484  Dn

 489  Up/490  Dn

 503  Up/se4  Dn

 450  Up/452  Dn

 443  Up/444  Dn Rte
 $95  Up/scé  Dn

 447  Up/454  Dn
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 Samastipur—Jayar  agar
 Jayanagar—Nirmali
 Nirmali—Samatipur
 Samastipur—Nirmali
 Samastipur—Darbharga
 Raxar'l—Sagar'i
 Narkatirganj—Is  ga
 Gaunha—Narkatisganj
 Sahebpur  Kamal—

 Mor.  ghyre  gat
 Thanabihpur—Bhagalpur
 Sahars  a—Behariganj
 Darbhar  ga--Narkatizgan

 Do.
 Sama‘  tipur—Darbha;  ga

 Sonpur—Chupra

 Muzaffarpur—Bagaha

 Muzaffarpur—Narkatia-
 gan}

 Ka'ihar—Barauni  Jn.
 Muzaffarpur—Samastipu
 Muzaffarpur—Samastipue
 Sonpur—Barauni  Jn.
 Kharagpur-—Tata

 Legal  Aid  to  the  Poor

 410.  SHRI  S.  M.  SIDDAYYA:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  any  legal  aid  to  the
 poor  has  since  been  provided;  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H.R.  GOKHALE):
 (b).  Yes,  Sir.

 (a)  and
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 Government  have  already  provided
 for  legal  aig  to  the  poor  to  a  limited
 extent  in  section  304  Cr.P.C,  1973,  and
 in  Order  XXXII  of  C.P.C.  (Amend-
 ment)  Bill  of  ‘1974,  pending  before
 Joint  Committee  of  the  House,  and
 in  Sections  6  and  7  of  the  Advocates
 Act,  96l,  as  amended.  So  far  ass  a
 comprehensive  scheme  for  providing
 ३९४०]  aid  to  the  poor  is  concerned,  the
 matter  is  being  examined,

 Election  Commission’;  Crash  Plan

 *ll,  SHRI  V.  MAYAVAN:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  ४९  pleased  to
 state:

 (a)  whether  ail  the  oppusition  par-
 ties  have  felt  concernea  on  the  Elec-
 tion  Commussioz’s  poll  ranel’s  crash
 Plan;

 (b)  if  so,  whether  the  Electiun  Com-
 mission  had  issueg  directions  to  the
 State  Governments  to  have  the  elec-
 toral  rolls  published  soon;  ang

 (c)  whether  the  Delimitation  Com-
 mission’s  report  hag  been  fully  im-
 Plemented  ang  the  constituencies  de-
 latest  by  15th  March,  1975.

 THE  MINISTER  OF  LAW,  4JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H.  R.  GOKHALE):  (a)  The
 Election  Commission  hag  received  3
 representations  regardirg  the  revision
 of  the  electoral  rolls  which  is  in  prog-
 ress,

 (b)  The  Commission  has  issued  ins-
 tructions  to  the  Chief  Electoral  Offi-
 cers  of  all  States  and  Union  Territories
 to  complete  the  current  revision  and
 to  finally  publish  the  electoral  iolls
 latest  by  l5th  March  1975.

 (¢)  The  parliamentary  and  assembly
 constituencies  i»  9  States  and  Union
 territories  have  been  delimited  by  the
 Delimitation  Commission.  The  work
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 in  respect  of  the  remaining  States  viz.,
 Rajasthan,  Punjab,  Bihar,  West  Bengal
 and  Jammu  and  Kashmir  and  the
 Union  territory  of  Delhi  is  in  progress.

 Freedom  Fighters  working  on  Indian
 Railways

 *i2.  SHRI  SHASHI  BHUSHAN:
 Will  the  Mimster  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  number  of  freedom  fighters
 working  on  Indian  Railways,  Zone-
 wise;

 (b)  whether  representations  from
 some  of  them  have  been  received  for
 giving  credit  to  their  past  service  on
 the  Railways  rendereq  by  them  prior
 to  subsequent  employments  on  Rail-
 ways  after  participating  jin  the  free-
 dom  struggie  and  if  so,  the  particu-
 Jars  thereof  together  with  decisions
 taken  on  each  of  them;  and

 (c)  in  case  certuin  cases  still  remain
 to  be  decided,  how  long  will  it  take  to
 finalise  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  number  of  em-
 ployees  who  have  claimed  benefits  on
 the  ground  of  being  freedom  fighters  is
 22.  Ther  zone-wise  distribution  is
 given  in  the  statement  laid  on  the  Table
 of  the  House.

 (b)  and  (c).  Yes.  Fifteen  of  the
 twentytwo  have  been  given  benefits  in
 respect  of  fixation  of  pay  and  seniority,
 leave,  etc.  Out  of  6  freedom  fighters
 on  the  Western  Ralway,  four  were  not
 in  service  earlier  and  as  such  the  only benefit  admissible  to  them  was  em-
 ployment.  The  remaining  two  put  in
 claims  for  counling  previous  service
 under  a  State  Government  and  a  Gram
 Panchayat  Board  for  fixation  of  pay  etc.
 This  claim  was  examined  but  rejected.
 There  is  one  case  pending  with  the
 Northeast  Frontier  Railway.  This  wilk
 be  finalised  shortly,
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 Statement

 of  Railway  No.  of
 freedom.

 fighters

 3
 ern

 h  Eastern  2
 ast  Frontier  9
 rn  | अ
 Central

 astern  ६
 6

 Total  22

 lespread  Incidence  of  Crime  in
 Railways

 3.  SHRI  SUKHDEO  PRASAD
 MA:  Will  the  Minister  of  RAIL-

 YS  be  pleased  to  state:

 whether  Government  are  aware
 he  widespread  incidence  of  crime

 railway  network  including
 is  in  railway  yards;  and

 HE  DEPUTY  MINISTER  IN  THE
 HMSTRY  OF  RAILWAYS  (SHRI

 SINGH):  (a)  Yes,  Sir,  during
 there  has  been  some  increase  in

 cidence  of  theft  and  pilferages
 ving  booked  consignments,  _in-

 those  which  occurred  in  rail-
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 (b)  The  following  steps  have  been
 taken  to  check  the  growing  incidence
 of  thefts  and  pilferages  of  booked
 consignments  on  Indian  Railways:—

 (i)  All  important  yards,  goods
 sheds,  transhipment,repacking
 points  etc.  are  being  guarded
 round  the  clock  by  Railway
 Protection  Force.

 (ii)  Nominated  goods  trains,  par-
 ticularly  those  carrying  high-
 rated  commodities,  are  being
 escorted  by  the  Railway  Pro-
 tection  Force  in  vulnerable
 sections.

 (iii)  Special  drives  are  being  con-
 ducted  against  the  receivers
 of  stolen  property  and  cases
 are  prosecuted  under  the  Rail-
 way  Property  (Unlawful  Fos-
 session)  Act,  1966,

 (iv)  Plain  clothed  R.P.F.  staff
 are  deployed  to  keep  watch
 on  the  activities  of  criminals.

 (v)  Assistance  and  cooperation  of
 Railway  Trade  Unions  has
 been  sought  for  prevention
 and  detection  of  crimes  on
 the  Railways.

 (vi)  Necessary  cooperation  is
 maintained  with  the  State
 Police  authorities  for  keeping
 surveillance  cver  bad  charac-
 ters  operating  on  the  Rail-
 ways.

 (vii)  Criminals  and  receivers  of
 stolen  property  are  being  de-
 tained  under  the  Maintenance
 of  Internal  Security  Act
 where  sufficient  material  is
 available  against  them.

 Employees’  victimiseq  ang  placed
 under  Suspension  during  last  Strike

 on  Southern  Railway

 "14,  SHRI  M.  K.  KRISHNAN:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  the  total  number  of  em-
 ployees  victimised  and  placed  under
 suspension  in  Southern  Railway  (per-
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 manent,  temporary  and  _  casual),
 Section-wise,  for  their  participation  in
 been  suitably  dealt  with.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  No  rail-
 way  employee  who  acted  within  the
 limits  of  the  law  of  the  land  was
 victimised.  But  those  who  flouted  the
 law  and  violated  clear  orders  have
 been  suitably  dealth  with.

 2.  On  Southern  Railway,  the  total
 number  of  Permanent  and  Temporary
 Railway  employees  whose  services
 were  dispensed  with  was  621;  out  of
 this  number,  422  have  been  taken  back
 to  duty  as  a  result  of  consideration
 of  their  individual  appeals  and  repre-
 sentations.  Some  appeals  and  review
 petitions  are  under  consideration,  The
 number  of  Casual  Labourers/Substi-
 tutes  who  were  discharged  from  ser-
 vice  was  3,97l  cut  of  whom  2,938  have
 been  re-engaged  so  far.  The  number
 of  employees  who  were  suspended
 from  duty  was  294  and  all  but  28
 have  been  allowed  to  resume  _  their
 duties.  Section-wise  figures  are  not
 maintained  by  the  Railway.

 Manufacture  of  Detergents  by  Foreign
 Companies

 715,  SHRI  D.  P.  JADEJA;

 SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  the  number  of  foreign  compa-
 nies  which  have  been  granted  licence
 for  the  manufacture  cf  detergents;
 and

 (b)  the  names  of  their  products?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R.
 GANESH):  (a)  One  foreign  majori-
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 ty  company  has  been  licensed  for  th
 manufacture  of  detergents.

 (b)  The  names  of  its  products  ar
 Surf,  Rinso,  Rin  and  Solar.

 पेट्रोलियम  को  खपत  कस  करने  के  लिए
 कार्यवाही

 *16.  श्री  मूलचन्द  डागा:  क्या

 रट्रोलियपम  और  रसायन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  पेट्रोलियम  के  बढ़ते  हुए
 मूल्यों  को  देखकर  सरकार  ने  गत  छः:  महीनों
 के  दौरान  पैट्रोल  की  खपत  कम  करने  के  लिए
 कोई  कदम  उठाये  थे  ;

 (ख)  यदि  हां,  तो  जुलाई,  i974
 तथा  जनवरी,  975  से  केन्द्रीय  सरकार
 ने  कितना  पैट्रोल  खर्च  किया  और  किन-
 किन  क्षेत्रों  में  ;

 (ग)  क्या  सरकार  ने  पैट्रोल  का  खर्च  कृत
 करने  के  लिए  कोई  अनुदेश  जारी  किये  है;
 और

 (ब)  यदि  हां,  तो  उनका  स्वस्थ  क्या
 ह Dp

 पेट्रोलियम  और  रसायन  मंत्री  (श्री
 के  डो०  मालवीय  )  :  (क)  देश  में  पेट्रोलियम
 उन्मादी  को  खपत  कम  करने  के  लिए  सरकार
 ने  विविध  प्रकार  के  कदम  उठाये  हैं।  उठा

 रही  है।  इनमें  अन्य  बातों  के  साथ-पाथ  यह
 भी  सम्मिलित  है

 (a)  वित्तीय  मंत्री  एवं
 विनियमित  तरीकों  से  गैर-जरूरतों  खपत  में

 कमी  करता  (2)  ईंधन  प्रयोग  में  उच्चतर

 कार्यकुशलता  0०एवं  (3)  ऊर्जा  एवं  संभरण

 सामग्री  के  वैकल्पिक  स्त्रोतों  पर  अधिकाधिक  '
 निर्भरता  द्वारा  |
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 (a)  सूचना  इस  समय  उपलब्ध

 नहीं  है।

 (गत  और  (घ)  वित्त  मंत्रालय  (व्यय
 विभाग)  द्वारा  अगस्त  974  में  अनुदेश
 जारी  किए  गये  थे  जिनके  प्रकार  सभी
 मंत्रालयों  ।  विभागों  के  कार्यालय  व्यय  के

 लिए  की  गई  स्यपस्थामों  में  यात्रा  भले  एच
 झाक  चमक  व्यय  में  io  प्रतिशत  क्रॉस
 लगाई  गई  गत  t

 Coal-based  Fertilizer  Plants

 या  SHRI  B  R  SHUKLA:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  he  pleased  to  state;

 (a)  whether  any  coal-baseqd  fertili-
 zer  plants  are  «  perating  in  India;  and

 (b)  if  not,  whether  Government  in-
 tend  to  start  such  fertilizer  plants
 and  by  what  time?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K  R.
 GANESH):  (a)  Yes,  Sir,  The  Ferti-
 sizer  plants  at  Sindri  and  Varanasi
 are  based  on  ccke/coke  oven  gis  de-
 rived  from  coal  and  the  Neyvelli
 Plant  is  based  cn  Wenite  which  is  an-
 other  form  of  coal  The  Rourkela
 Plant  is  based  on  both  coke  oven  gas
 and  naphtha  as  fecd-stock

 (b)  Three  coal  besed  fertilizer  pro-
 yeets  are  currently  under  implemen-
 tation  one  each  at  Ramagundam  (An-
 dhra  Pradesh),  Talcher  (Orissa)  and
 Korba  (Madhya  Pradesh)  all  in  the
 public  sector.

 Financial  gifficulties  faceg  by  Gorakh-
 pur  Fertilizer  Plant

 *18,  SHRI  SAT  PAL  KAPUR:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:
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 (a)  whether  Government  are  aware
 that  Gorakhpur  public  sector  fertile
 zer  plant  is  in  trouble  because  of
 financial  difficulties;

 (b)  whether  a  nationalised  bank
 with  which  the  Gorakhpur  plant  has
 opened  letters  of  credit  is  net  fulfil-
 ling  its  obligations  or  is  delaying  pay-
 ments;

 (c)  whether  because  of  financia}
 stringency  the  Gorakhpur  plant  has
 not  been  able  to  pay  its  own  hills  for
 power,  coal  and  freight;  and

 (d)  the  steps  taken  ©:  piepcsed  tn
 be  tiken  to  improve  the  situation?

 THE  MINISTER  OF  STATE  IN
 THF  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  छू  R
 GANESH):  (a)  The  Gorakhpur  init
 of  the  FCI  is  not  facing  any  financial
 difficulties.

 (b)  Yes,  Sir  Some  payments  were
 Gelayed  by  the  banks  against  :citters
 of  credit  established  by  the  U.P.  Co-
 operative  Federation  to  whom  fertili-
 zers  were  sup}  ied  by  the  FCI  The
 outstanding  amounts  have  since  Leen
 paig  to  the  Corporation  by  these
 hanks.

 (c)  No,  Sir.

 (d)  Dues  not  arise  in  view  of  reply
 to  (c)  above,

 Re-instarement  of  Workers  who  par-
 ticipated  in  May  974  Strike

 *i9.  SHRI  MADHU  LIMAYE;  Wall
 the  Mimster  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  any  progress  has  been
 made  in  regard  to  the  re-instatement
 of  permanent,  temporary  ang  casual
 workers  who  had  been  removed/sus-
 pended  or  whose  services  had  been
 terminated  for  participating  in  the
 May,  974  strike;



 39  Written  Answers

 (b)  if  so,  the  latest  figures,  zone-
 wise;

 (c)  the  number  of  workers  charged
 with  violence  and  sabotage,  ang  the
 number  of  workers  actually  convicted
 7  these  charges,  zone-wise;  and

 (d)  when  the  remaining  victi-
 med  workers  not  falling  wnder  (०)
 will  be  reinstated?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):

 (a)  to  (d).  Considerable  progress  has
 been  made  in  regard  to  taking  back  to
 service  of  permanent  and  temporary
 employees  earlier  dismissed/removed
 or  whose  services  were  terminated.  Out
 of  about  16,700,  permanent/temporary
 employees,  presently  there  are  only
 about  2,900  who  remain  either  dismis-
 sed/removed  or  terminated.  In  other
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 words,  about  18,800  have  been  taken
 back  to  duty.  A  statement  showing
 the  latest  figures  is  placed  on  the  Ta-
 ble  of  the  Sabha.

 2  In  regard  to  casual  labour,  out
 of  about  2i,600  discharged,  about
 12,470  have  been  re-engaged.  The
 employment  of  casual  labour  depends
 entirely  on  the  work  needs  and  re-
 Sources  position  However,  the  state-
 ment  attached  gives  the  present  posi-
 ton.

 3  So  far,  a  total  number  of  4,lil
 railway  empolyees  were  convicted.  On
 Scrutiny  of  the  charges  for  which  they
 were  convicted,  ali  except  55  have
 been  taken  back  to  duty,  These  58
 were  convicted  for  serious  charges  as
 indicated,  zonew)sc,  77  the  statement
 laid.  There  are  at  present  550  emp-
 loyees  against  whom  cases  are  pend-
 ing  in  Courts  involving  violence  and
 sabotage

 Statement

 Railway  No.  of  No.of  Tem.  No.of  No.of  C.L/  No  of  No.  of  wor-
 permanent  porary  em-  Casual  Substitutes  workirs  kers  convi-
 employees  ployees  ;  labour;  te-engaged  convicted  cted  of
 dismissed;  whose  substitutes  under  serious
 removed  services  discharged  different.  charges  out
 from  seri-  were  ter-  offences  ०  column
 vice  but  munated  but  (6)
 not  so  far  not  so  far
 taken  back  re-instated
 to  duty

 1  2  3  4  s  6  7

 Central  69  5  4,267  कप  १3  Nil

 Baten,  .  540  48  2,646  600  5  Nil

 Northein  वि  .  724  28  904  782  64  26

 North  Eastern  ef  724  8  366  732  28  Nil

 Northeast  Frontier.  .  355  644  325  5  2  2

 Southern  .  .  «.  706  I  39977  2,038  742  9

 South  Central  ,  वि  ५  68  I  1,008,  m7  407  I

 South  Eastern  ,  -  «475  749  4855  3,089  75  ग्र7

 ‘Western  .  .  799  69  3.424  ‘1,825,  355  Nil
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 Discovery  of  जा  and  Gas  in  Baramura

 920,  SHRI  K,  MALLANNA:

 SHRI  G.  Y.  KRISHNAN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Oil  and  Natural  Gas
 Commission  hag  found  oil  and  gas  in
 Baramura  near  Agartala;  and

 (b)  if  s0,  the  broad  outlines  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  छू.  D  MA-
 LAVIYA):  (a)  A  few  gas  horizons
 have  been  encountered  in  the  first  well
 drilled  at  Baramura  structure  m  Tri-
 pura.

 (b)  The  commercia)  nature  of  this
 structure  can  be  established  after
 testing  this  well  thoroughly  and  dri.
 ling  and  tesfinzy  some  more  wells  ain
 this  structure

 Proposals  from  certain  Foreign  Firms
 for  giving  Technical  know-how  to

 LDP.L  for  manufacturing
 Doxycycline

 i  SHRI  BHALJIBH\I  PARMAR.
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  what  are  the  proposals  of  M/s.
 Pfizers  India  Limited  and  M/s.  Rachel-
 les  Limiteq  (American  Firms)  for  giv-
 ing  technical  know-how  to  LD.P.L,  for
 the  manufacture  of  Doxycycline;  and

 (b)  what  is  the  position  in  regard  to
 Government’s  decision  on  their  pro-
 posals?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  8,  GANESH):
 (a)  and  (b).  The  offer  of  technology
 by  M/s.  Péizer  India  for  improving
 the  production  of  ‘Tetracycline  and
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 Oxytetracycline  and  for  the  manufac-
 ture  of  Doxycycline  by  IDPL  is  free
 of  charge  and  has  been  made  in  the
 context  of  their  request  for  (i)  regu-
 larisation  of  their  excess  capacity  for
 oxytetracycline  and  (ii)  grant  of  in-
 dustrial  licence  for  manufacture  of  5
 Tonnes  p.a  of  Doxycycline.  It  will
 thus  result  in  continuous  outgo  of
 foreign  exchange  by  way  of  remit-
 tances  of  profits.  On  the  other  hand
 the  Rachelle  proposal  involves  the
 following  foreign  exchange  payments:

 Supply  of  Know-how  USSgg200  (Rs.  8
 and  enginecring  lakhs)  in  three
 details  instalments.

 Royalty,  4  ‘on  net  sale  price of  Doxycycline
 from  the  date  of  its
 fir.t  sale  either  a
 bulk  or  in  dorag
 form  for  a  period
 of  five  years.

 हि  decrioy  fas  been  tak  gon  the  ab  ve
 offirs.

 Empioyeey  suffered  suspension,  Ter-
 Mination,  Dismissal  on  Northeast
 Frontier  Railway  during  May,  974

 Strike

 2  SHRI  NOORUL  HUDA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  the  number  of  Railway  emplo-
 yees  who  are  still  under  suspension,
 termination  or  dismissal  all  over  the
 country  and  in  the  Northeast  Frontier
 (N.F.)  Railway  because  of  participa-
 tion  in  the  May,  974  strike;

 (b)  out  of  them,  against  how  many
 employees  there  are  concrete  charges
 of  violence,  sabotage  and  criminal  in-
 timidation;  and

 (c)  against  how  many  employees
 legal  proceedings  have  been  instituted
 and  the  progress  of  such  proceedings?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No  employee  of
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 the  N.P.  Railway  was  dismissed/re-
 ‘moved  from  service  nor  were  their
 services  terminated  nor  suspended  for
 mere  participation  in  the  illegal  strike
 in  May  14,  However,  where  they
 flouted  the  law  of  the  land  and  violat-
 ed  orders,  they  have  been  suitably
 taken  up.  The  number  of  employees
 on  all  Railways  dismissed/removed/
 terminated  from  service  is  about
 16,700  out  of  which  over  18,800  have
 been  taken  back  to  duty.  The  num-
 ber  of  employees  of  N.F.  Ratlway  who
 were  dismissed/removed/terminated
 from  service  was  3336  which  include
 about  700  line  petrolmen  whose  ser-
 vices  were  no  longer  required.  Out
 of  remaining  2636,  2337  have  already
 been  taken  back  on  consideration  of
 their  appeals,  whereas  76  have  not
 submitted  appeals.  The  appeals  of
 the  remaining  are  under  consideration.
 Out  of  97  suspended,  88  have  been  put
 back  to  duty  already,

 (b)  208  employees  are  involved  in
 serious  offences  of  sabotage,  violence
 and  intimidation.

 (९)  Legal  proceedings  against  474
 employees,  are  in  various  stages  of
 progress  being  processed  by  the  State
 authorities.

 Production  and  Marketing  of  certain
 Drugs  by  some  Foreign  Companies

 3.  SHRI  छू,  S.  CHAVDA:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 ia)  what  are  the  broad  features  of
 production  and  marketing  of  Analgin,
 Metronidazole,  Tetracycline,  Oxytetra-
 cycline  and  Gentamycin  vis-a-vis  mo-
 nopoly  position  of  M/s.  May  and  Baker,
 Hoechst,  Pfizers,  India  Schering  and
 Fulford;

 (b)  what  are  the  imported  raw  ma-
 terials  needed  either  for  bulk  drugs  or
 ‘for  formulations  and  what  is  the  CIF
 value  ‘of  imported  raw  materials  for

 the  Fourth  Five  Year  Plan  period in
 respect  of  the  above  drug  items;

 (c)  whether  these  items  are  being
 manufactured  by  these  firms  under  a
 regular  licence,  a  permission  letter.  of
 diversification  or  without  any  indus-
 trial  licence;  and

 (d)  what  steps  Government  propose
 to  take  to  check  the  monopolist  atti-
 tude  of  these  firms?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R,  GANESH):
 (a)  to  (e).  A  statement  furnishing  the
 requisite  information  in  respect  of
 units  in  the  organised  sector  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-8883/75).  CIF
 price  of  imported  raw  materials  af
 well  as  the  bulk  drugs  vary  from  time
 to  time  and  as  such  no  gingle  C.LF.
 price  is  available  for  the  fourth  plan
 period.

 (d)  Government  has  appointed  a
 Committee  on  Drugs  and  Pharmaceu-
 ticals  Industry  headed  by  Shri
 Jaisukhlal  Hathi  to  examine  the  various
 aspects  of  the  drug  industry.  The  Com.
 mittee’s  terms  of  reference  inter  alia
 include:—

 (i)  To  recommend  measures  ne-
 cessary  for  ensuring  that  the
 public  sector  attaina  a  jJeader-
 ship  role  in  the  manufacture
 of  basic  drugs  and  formuia-
 tions,  and  in  research  and
 development,

 ii)  To  make  recommendations
 for  promoting  the  rapid  growth
 of  the  drugs  industry  and  par.
 ticularly,  of  the  Indian  and
 smali  scale  industries’  gecturs.

 In  making  its  recommenda-
 ticns  the  Committee  will  keep
 in  view  the  need  for  a  balanced
 regiona]  dispersal  of  the  in-
 dustry,

 The  Committee’s  report  is  expected
 by  April  1975.
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 Reducing  Prices  of  Drags  by  curtall-
 ing  Propagantia  and  Packaging  Costs

 4  SHERI  MOHINDER  SINGH  GILL:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  priceg  of  drugs  can
 be  immediately  reduced  by  25  per  cent
 as  35  per  cent  of  the  cost  of  the  drugs
 produced  by  multinational  interests  go
 towards  propaganda  and  packaging,

 (b)  if  so,  whether  some  steps  are
 proposed  to  be  taken  in  this  regard;

 (c)  whether  the  national  convention
 of  economic  independence  and  pers-
 pective  of  drug  industry  has  recom-
 mended  the  nationalisation  of  the  in-
 dustry  taking  into  consideration  such
 tendencies  in  the  private  sector;  and

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OP  PETROLEUM  AND
 CHEMICALS  (SHRI  K  R,  GANESH):
 (a)  and  (b),  Government  of  India
 have  set  up  a  Committee  on  Drugs
 and  Pharmaceutical  Industry  under
 the  Chairmanship  of  Shri  Jaisukhlal
 Hathi,  whose  terms  of  reference,
 wnteraha,  includes.

 “To  examine  the  measures  taken
 so  far  to  reduce  the  prices  of  drugs
 for  the  consumer  ang  to  recommend
 such  further  measures  as  may  be
 necessary  to  rationalise  the  prices
 of  basic  drugs  and  formulations”

 The  Committee  is  expected  to  sub-
 mit  its  report  in  April,  975  Such  ac-
 tion  as  is  necessary,  will  be  taken  by
 Government  in  the  light  of  the  recom-
 mendations  of  the  Committee.

 (९)  The  convention  has  recommend.
 ed  immediate  nationalisation  of  all
 unita  of  the  pharmaceuticals  and  drugs
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 industry  with  foreign  equity  parti-
 cipation.

 (9)  All  the  declaration  and  docu-
 ment  sent  by  the  convention  are  un-
 der  consideration  of  Government.

 जानवरो,  973  से  अनबरी,  974

 तक  को  भ्र वधि  में  मध्य  रेलवे  में  इकफेतियां

 5.  श्री  गंगा  चरण  दीक्षित  :  क्या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  जनवरी,  1973  से  जनवरी,
 1974  के  दौरान  मध्य  रेलवे  में  रेल-गाडियों

 में  डकैतियां  हुई  है  ,

 (ख)  इस  सम्बन्ध  भ  शब  तक  कितने
 व्यक्ति  गिरफ्तार  किये  गये  2;  और

 (ग)  ऐसी  घटनाओं  को  रोकने  के  लिए
 क्या  कार्यवाही  की  गई  है  ?

 रेल  मंत्रालय  में  उपमंत्री  (भी  बूटासिंह )  :

 (क)  3

 (ख)  i2

 (ग)  भेद  खण्डो  पर  पहरेदारों  की
 तैनाती  शौर  भ्रपराधियो  के  ऊपर  निगरानी
 रखने  के  अतिरिक्त  सवारी  गाड़ियों  को

 पुलिस  की  अभिरक्षा  मे  चलाया  जाता  है  1

 चुने  हुए  स्टेशनों  पर  जब  नाडिया  खडी  रहती
 हैं,  पुलिस  द्वारा  यात्रियों  की  सुरक्षा  के  लिए
 प्लैटफॉर्मों  के  गश्त  की  व्यवस्था  की  गई

 है

 Reviseq  Schedule  for  Conversion  of
 Ernakalam  Trivandrum  line  inte

 Broad  Gauge

 6.  SHRI  VAYALAR  RAVI:  wi
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  fur-
 ther  revised  the  time  schedule  for  the



 47  Written  Answers

 completion  of  the  works  on  the  con-
 version  of  Ernakulam-Trivandrum
 railway  line  into  a  broad  gauge  line;
 and

 (b)  if  so,  the  circumstances  which
 compelled  Government  to  review  the
 time  schedule  and  the  salient  features
 of  the  final  t  ‘ule  according
 to  the  latest  assessment  by  Govern-
 ment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (०  This  project
 which  wag  originally  targetted  to  be
 completed  by  ezrly  975  has  now  been
 rescheduled  to  be  completed  by  Marci,
 1976,

 ‘b)  There  has  been  some  reduction
 ai  the  allotmert  of  fund;  in  the  cur-

 rent  financiul  year  due  to  curtailment
 in  the  Plan  outlay  for  the  Rai'ways
 Due  to  this  the  target  date  «f£  com-
 pletion  has  heen  revivsed  to  March,
 1976,

 Suspension  of  Drilling  Work  at  Bara-
 mura  in  Tripura

 7.  SHRI  छ  N  BARMAN:  Wu  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  whether  drilling  work  at  Baia-
 mura,  Tripura  has  been  suspended;

 (b)  if  50,  since  when  and  the  reasons
 therefor,  and

 (c)  when  will  the  work  be  resumed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (8)  No  Sir.  The  drilling  work  at  Ba-
 ramura  has  not  been  suspended,  The
 first  wel]  at  Baramura  has  been  com-
 pleted  and  is  under  test.

 (b)  and  (c).  Do  not  arise.

 FEBRUARY  18,  978  Written  Answers  48

 Report  of  Delimitation  Commission

 8.  SHRI  8,  N.  SINGH  DEO:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state.

 (a)  whether  the  Delimitation  Com-
 mission  has  submitted  its  report;  and

 (b)  if  not,  by  what  time  will  it  be
 able  to  submit  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR,  SARO-
 JINI  MAHISHI):  (a)  The  =  Pariia-
 mentary  and  Assembly  constituencies
 in  9  States  and  Union  territories  have
 becn  completed  by  the  Delimitation
 Commissi2n

 (b)  The  work  in  iespect  of  the
 remaining  States  and  Union  territoiie
 namely,  Rajasthan,  Punjab,  Bihar
 West  Benzel,  Jamn.u  and  Kashmir  a”?
 Delhi  38  in  progress  and  is  expected
 to  be  coinpleted  by  May,  975

 Haldia-Panskura  Railway  Line

 9  SHRI  SAKTI  KUMAR  SARKAR:

 SHRI  N  E  HORO:

 Will  the  Minster  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  work  of  Haldia-
 Panskurg  in  Midnapore  of  West  Ben-
 gal  link  Rail  line  has  been  started  m
 1960,

 (b)  the  salient  features  of  the  work
 done  in  this  line,  up-to-date  and  the
 results  achieved  in  this  regard;

 (c)  whether  any  Passenger  Train
 rung  in  this  line,  if  not,  the  reason
 therefor;  and

 (d)  the  broad  outlines  of  the  action
 taken  regarding  running  of  passenger
 trains  on  thig  line  as  Haldia  has
 become  industrially  important?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  work  on
 this  project  was  started  in  the  year
 ‘1963,

 (b)  The  construction  of  the  entire
 length  of  the  railway  line  along  with
 minimum  requirements  at  the  stations
 for  commissioning  the  line  for  carry-
 ing  construction  and  other  materials
 of  Calcutta  Port  Commissioner,  J.0.C.,
 M.M.T.C.  etc  wes  completed  and  open-
 €q  0०7  ‘16-1-69.  The  electrification  of
 the  section  is  also  nearing  completion.

 (c)  This  line  has  not  yet  been  open.
 ed  for  passenger  traffic.  It  has  been
 decided  to  introduce  EMU  services  in
 this  section  for  which  it  is  necessary
 to  construct  high  level  platforms
 and  also  to  complete  the  electrification.
 Hence  we  have  to  defer  the  running
 of  passenger  trains.

 (d)  Running  of  passenger  traitis  on
 the  Panskura-Haldia  Section  wili  be
 introduced  immediately  after  the
 construction  of  high  level  ‘platforms
 and  the  electrofication  are}  completed,

 कतिपय  फर्मो  हारा  सोचा  एश  का

 उत्पादन

 i0.  डा०  लक्ष्मीनारायण  पांडेय  :क्या

 पेट्रोलियम  और  रसायन  मंत्री  यह  बताने

 की  कृपा  करेंगे  किः

 (क)  ध्रांगधरा  केमिकल्स,  घ्लोगधरां

 (सौराष्ट्र,  गुजरात)  तथा  सी राष्ट्र  केमिकल्स

 पोरबन्दर  (सौराष्ट्र-गुजरात  )  द्वारा  73-74

 भें  कितना  सोडा  एश  उत्पादित  किया

 गया  ;

 (ख)  उत्पादित  मात्रा  में  से  कितने

 प्रतिशत  सोडा  एश  शासकीय  नियंत्रण

 द्वारा  जनसाधारण  को  उपलब्ध  कराया

 जाता  हँ  तथा  कितने  प्रतिशत  उत्पादकों

 द्वारा  निजी  तौर  पर  वितरित  होता  है;
 हम्मीर
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 (7)  क्‍या  सरकार  का  सोच।  एश  पर

 कोई  मूल्य  नियंत्रण  भी  है  ?

 पेट्रोलियम  और  रसायन  सेना  में

 उप  मंत्री  (श्री  सी०  पी०  मन्नो:  (क).
 मैसर्स  ध्रांधरा  केमिकल्स  और  मैसर्स

 सौराष्ट्र  कैमिकल्स  हारा  i973-74  के

 दौरान  क्रमशः  55697  और  69970

 मीटरी  टन  सोडा  राख  का  उत्पादन  किया

 गया  |

 (ख)  और  (ग).  सोडा  एश  के
 विक्रय  मूल्यों  तथा  वितरण  पर  किसी  प्रकार
 का  नियंत्रण  नहीं  है  ।

 Import  of  Crude  Gil

 ll  SHRI  P.  A.  SAMINATHAN:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  India  approached  di-
 rect  certain  nations  for  the  supply
 of  crude  oil  to  India  but  failed  to
 obtain  the  same;

 (b)  if  so,  the  names  of  countries
 approached  for  the  supply  of  oil  to
 India;

 (९)  to  what  extent  the  oil  produ-.
 cing  countries  have  agreed  to  supply
 oil  to  India  on  concessional  rates;

 (d)  whether  Government  have
 asked  the  oil  companies  operating  in
 the  country  to  purchase  more  crude
 or  hag  allowed  them  to  get  more  oii
 from  the  other  nations;  and

 (e)  to  what  extent  the  oil  shortage
 will  be  met  in  ‘19752

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  ang  (b).  Arrangements  for  the
 supply  of  crude  oil  during  1975,  on  a
 bilateral  basis  have  so  far  been  made
 as  indicated  below:



 st

 Name  of  the  country  Qty/Million
 tonnes

 Tran  3°8

 yraq  2°  8
 Saudi  Arabia  .  .

 N:gotiations  forobtaining  crude  from
 the  United  Arab  Emirates  are  in  progress.

 (ce)  It  is  not  in  the  public  interest
 to  disclose  the  terms  of  supply.

 (ad)  No,  Sir.
 (e)  Consistant  with  the  availability

 of  foreign  exchange  resources,  efforts
 will  be  made  to  sustain  the  essential
 requirements  of  the  country.

 Loss  incurred  by  Narrow  Gauge  Lines

 12.  SHRI  HARI  SINGH:  Will  the
 Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  narrow  gauge
 lines  of  the  country  have  incurred
 an  unprecedented  heavy  loss  during
 the  last  year;

 (b)  if  so,  the  reason  therefor;  and

 (c)  the  broad  outlines  of  the  above
 loss?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 {b}  and  (e).  Do  not  arise.

 inquiries  by  MRTP  Commission

 13.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
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 be.  pleased  ‘to  state:

 (a)  whether  any  inquiries  have
 been  conducted  or  are  being  .con-
 ducted  by  the  Monopolies  and  Res-
 trictive  Trade  Practices  Commission
 under  section  70  of  the  MRTp  Act,
 1969;

 (b)  the  number  of  such  inquiries
 including  names  of  the  industrial
 houses  and  the  dates  of  inquiries
 during  the  last  one  year;  and

 (c)  the  results  of  the  enquiries  and
 the  action  taken  by  Government  in
 each  case?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  and  (b).  In-
 formation  relating  to  the  inquiries  by
 the  MRTP  Commission  under  section
 0  of  the  MRTP  Act,  969  iz  cun-
 tained  in  the  three  Annual  Reports  on
 the  execution  of  the  provisions  of  the
 Act  for  years  1971  to  1973,  copies  of
 which  have  been  laid  on  the  Table
 of  the  House,  A  Statement,  furnishing
 the  required  information  for  the  year
 974  is  laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No.  LT-8884/
 14).

 (c)  As  the  MRTP  Commission  ex-
 ercises  mandatory  powerg  under  sec-
 tion  37  of  the  MRTP  Act  in  res-
 pect  of  inquiries  into  the  restrictive
 trade  practices  indulged  in  by  under-
 takings,  the  question  of  Government
 taking  any  action  in  the  matter  does
 not  arise.

 Nationalisation  of  Foreign  जा
 Companies

 i4.  SHRI  D.  K.  PANDA:

 SHRI  ARVIND  M.  PATEL:

 SHRI  VEKARIA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS
 be  pleased  to  state:

 (a)  whether  Government  have
 finally  decided  to  nationalize  the
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 foreign  cil  companies  in  the  coun-
 try;

 (b)  if  so,  what  are  the  steps  being
 taken  in  this  regard;

 (c)  whether  Government  are
 aware  that  these  companies  have
 been  selling  away  their  properties
 like  refinery  machinery;  and

 (d)  if  so,  the  facts  thereof  and
 steps  being  taken  to  prevent  such
 deals?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  D.  MA-
 LAVIYA):  (a)  and  (b).  The  contro:~
 ling  interests  of  Esso’s  operations  in
 India  have  already  been  acquired
 through  negotiation  and  legislation,
 Negotiations  are  in  progress  with
 Burmah-Shell  and  Caltex.

 (९)  and  (d).  No  refinery  machineiy
 was  sold  by  Burmah-Shell.  Caltex  and
 AOC.  Burmah-Shell  is  disposing  of
 some  of  its  agfsets  in  the  ordinarv
 course  of  business.  For  disposal  of
 immovable  asseta  only,  Reserve  Bank
 of  India’s  clearance  is  required  under
 the  Foreign  Exchange  Regulation  Act.
 Burmah-Shell  end  AOC  have  intimat.
 ed  that  the  sa’e  proceeds  from  the
 disposal  of  assets  amounted  to  Rs.
 .08  crores  and  Rs.  5.63  lakhs  respec-
 tively  in  973  and  the  appropriate  prce-
 cedures  for  disposal  of  immovat'le  as-
 sets  are  being  adhered  to.  The  Re-
 serve  Bank  of  India  have  been  re-
 quested  by  the  Government  to  check
 the  position.

 National  Convention  on  Economic
 Perspective  of  Drug  Industry

 ig,  SHRIMATI  PARVATRHI
 KRISHNAN:  Wul  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state:

 (a)  whether  a  national  convention
 on  economic  perspective  of  drug  in-
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 dustry  took  place  in  New  Delhi  re-
 cently;

 (b)  if  so,  the  outcome  of  this  con-
 vention;  and

 (c)  what  was  Government’  re-
 action  regarding  the  outcome  of  this
 convention?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  Yes,  Sir,  Nation  Convention  3
 Economic  Independence  and  Perspec-
 tive  of  Drug  Industry  was  held  in
 New  Delhi  on  December  21-22,  ‘1974,

 (b)  and  (c)  Government  have  re-
 ceived  the  declaration  and  documents
 of  this  convention  and  the  same  are
 receiving  the  attention  of  the  Gov-
 ernment.

 Statements  of  Prime  Minister  and
 Chief  Election  Commissioner  regard-

 ing  Elections

 16.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY,  AFFAIRS  be  pleaseg  to
 State:

 (a)  texts  of  the  different  state-
 ments  made  by  the  (i)  Prime  Minis-
 ter  and  the  i)  Election  Commis-
 sioner  regarding  completion  of
 arrangements  for  fresh  delimitation
 of  constituencies  and  holding  of  pre-
 mature  Lok  Sabha  poll;

 (b}  when  Election  Commission  ex-
 pects  to  complete  constitutienal  ob-
 ligations  m  repard  to  complete  revi-
 sion  of  voter’s  list  and  re-drawing
 of  constituencies;  and

 (c)  the  latest  position  of  Govern-
 ment  about  (i)  possibility  of  holding
 snap  poll  for  Lok  Sabha  and  (ii)  in-
 troduction  of  electoral  reforms?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  SAROJINI
 MAHISHI):  (a)  In  regard  to  the  likeli-
 hood  or  otherwise  of  an  early  general
 election,  the  Prime  Minister  answered
 questions  put  on  the  subject  by  Press
 Correspondents.

 On  January  24,  the  correspondent  of
 the  Asahi  Shimbun,  Tokyo,  asked  her:
 “There  is  talk  cf  a  snap  Lok  Sabha
 poll  in  May,  1975.  Do  you  feel  any
 justification  for  an  early  election?”
 The  Prime  Minister  reptied:  “J  think
 this  is  mere  speculation.”

 Farlier,  on  January  14,  the  Prime
 Minister  was  suestianed  at  Madras
 airport  on  her  way  back  frora  Maldives.
 The  Indian  Express  (New  Delhi),  Janu-
 ary  15,  ‘1975,  Sas  given  this  report  on
 the  subject:

 “The  Prime  Minister,  Mrs.  Indira
 Gandhi  said  touay  at  Madras  airport
 that  it  was  not  likely  that  the  next
 general  elections  would  be  advanced.

 “Newsmen  told  her  that  while
 possibilities  of  a  snap  pcll  were  being
 discussed  there  had  been  no  official
 reaction  from  her.

 “The  Prime  Minister  first  repiied:
 ‘IT  have  no  comments.’  When  further
 questioned  whetker  there  was  any

 likelihood  of  the  genera]  elections
 heing  advanced,  she  replied,  ‘I  doubt
 Tt”

 The  Prime  Minister  had  also  referred
 to  revision  of  electoral  rolls  in  a
 speech  she  had  made  tc  the  Congress
 Parliamentary  Party  on  December  2l.
 The  Hindustan  Times  of  December  22
 reported  the  speech  and  the  portion
 relating  to  the  electoral  rolls  reads  as
 follows:

 “Presumably  referring  to  the  pros-
 pects  of  the  much  discussed  snap  poll,
 she  observed,  ‘no  body  can  say  any-
 thing  about  it’.  But  even  in  the
 absence  of  a  general  election.  a
 thorough  revision  of  electoral  rolls
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 would  be  helpful  in  by-elections.  It
 should  be  considered  a  task  of  ‘per-
 manent  importance’,  she  emphasis-
 ed.”

 Regarding  the  statements  by  Chief
 Election  Commissioner,  the  Press  Cor-
 respondents  me  him  while  he  was  on
 tour  at  Madras  and  Calcutta  on  25th
 November,  974  and  7th  January,  1975,
 respectively,  when  he  answered  some
 questions  put  by  the  correspondents.
 Copies  of  the  news  agency’s  messages
 fAnnexures  I  &  II)  concerning  these
 are  laid  on  the  Table  of  the  Mouse.
 {Placed  in  Library.  See  No.  LT-8885/
 74).

 The  Chief  Election  Commissioner
 was  also  interviewed  on  25th  December
 ig74,  over  the  Delni  Television.  A
 news  agency  message  (Annexure  III)
 concerning  this  is  laid  on  the  Table  of
 the  House.  [Placeg  in  Library.  See  No.
 LT-8885/74}.

 (b)  The  final  publication  of  electoral
 rolis  after  the  current  revision,  which
 is  in  progress  in  all  States  and  Union
 Territevies  (except  Gujaret  where  it
 has  keen  completed  already),  is  ex-
 pected  ic  be  made  by  35th  March,  1975.

 The  Delimitation  Commission  ex-

 pects  that  the  delimitation  of  consti-
 tuencies  in  all  States  and  Union  Terri-
 teries  will  be  completed  by  May,  ‘1975.

 (c)  (i)  No  such  proposal  is  under
 consideration.

 (ii)  A  Bill  to  amend  the  election
 laws  based  mainly  on  the  recommenda-

 ticns  of  the  Joint  Committee  on

 “Amendments  to  Election  Law  was  in-

 troduced  in  the  Lok  Sabha  on  the  20th

 December,  1973.  Government  has  an

 open  mind  in  the  matter.  A  discussion
 with  the  leaders  of  the  major  political
 parties  may  be  held  if  found  necessary.
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 Tenders  for  Carrying  Goods  by  Road
 From  New  Bongaigaon  to  New

 Gauhati

 पा.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  Railways  had  call-
 eq  tenders  for  carrying  goods  by
 road  from  New  Bongaigaon  to  New
 Gauhati,  recently;  and

 (b)  af  so,  the  reasons  therefor  and
 the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH);  (a)  Yes.

 (>)  The  reasons  for  calling  of  ten-
 ders  was  to  examine  the  possibility
 of  moving  the  traffic  to  Assam  and
 North  Eastern  States  by  rail-cum-road
 to  supplement  the  existing  break-of-
 gauge  transhipment  capauty  at  New
 Bongaigaon  in  view  of  the  anticipated
 increase  in  movement  into  Assam  and
 North  Eastern  States.  The  idea  35
 being  explored  by  the  North-east  Fron-
 tier  Railway  among  other  measures  to
 augment  transhipment  capacity.

 Demand  from  Meal  Canvassers  of
 3  Up/4  Dn  Howrah-Madrag  Mail

 18.  SHRI  88807  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  there  is  any  demand
 from  the  Meal  Canvassers  working
 on  3  Up/4  Dn.  Howrah-Madrag  Mails
 to  increase  their  commission  and
 absorb  them  as  regular  Railway  em-
 ployees;

 (b)  if  so,  the
 thereof;  and

 salient  features

 (९)  the  reaction  of  Government
 thereto?

 Written  Answers  sé

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,

 (b)  The  main  points  of  demand  are;
 (i)  That  the  meal  canvassers  work

 for  4  hours  a  day,  have  to
 supervise  service  of  meal  and
 yet  receive  a  commission  of
 only  6  paise  per  rupee.

 (ii)  They  are  not  treateq  as  rail.
 way  employees.

 (iii)  They  have  no  benefit  of  me-
 dical  treatment,  regular  sa-
 lary  «nd  leave  benefits  which
 are  given  even  to  casual  la-
 bourers,

 (iv)  They  do  not  have  avenues
 for  absorption  in  Railway  sez-
 vice.

 (v)  In  view  of  the  above,  they
 should  be  treated  ag  regular
 Railway  employees.

 (c)  The  Government  has  taken  the
 the  following  action.

 (i)  The  rate  of  commission  of
 meal  canvasseirs  has  been  in-
 creased  from  6  per  cent  to  7%
 per  ceni  and  they  are  not  re-
 quired  to  supervise  service  of
 meals  which  is  done  by  the
 Manager  of  the  establish-
 ment.

 (ii)  M2al  canvassers  have  been
 made  eligible  for  medical  at-
 tendance  and  treatment  free
 of  cost  as  out-patients  in
 Railway  __hospitals/dispensa-
 ries  for  themselves,

 (iii)  They  are  also  considered
 along  with  others  for  appoint-
 ment  io  class  IV  posts  when-
 ever  vacancies  arise.

 (iv)  and  (9),  As  they  are  work-
 ing  on  a  Commission  basis  it
 is  not  possible  to  consider
 them  es  regular  Railway  em-
 ployees.
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 Absorption  of  Casual  Labour  on
 Southern  and  other  Railways

 i9.  SHRI  THA  KIRUTTINAN:
 Will:  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  the  total  number  of  casual
 labour  working  for  more  than  three
 years  but  not  yet  permanently  ab-
 sorbed  in  Southern  Railway  and  other
 Railways;  and

 (b)  the  time  by  which  Govern-
 ment  propose  to  make  these  casual
 labourers  permanent?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  CF  RAILWAYS  (SHRI
 BUTA,  SINGH):  (a)  Approximately
 48,000  as  on  2i-3-974.

 (b)  Absorption  of  casual  labourers
 against  regular  posts  depends  upon
 the  availability  of  vacancies  and  it
 is  not  feasible  ६6  lay  down  any  time
 limit  for  this  purpose.

 Establishment  of  New  Refineries

 20.  SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Government  have  a
 proposal  to  build  up  new  refineries  in
 the  country;

 (b)  if  so,  which  are  the  refineries
 ander  construction  or  proposed  to  be
 -.Jt  up  indicating  their  capacities;

 (c)  whether  Government  are  in  a
 position  to  import  enough  crude  to
 run  the  existing  refineries  to  their
 full  capacities;

 (d)  what  is  the  quantum  of
 shortage  of  crude  for  capacity  utili-
 sation  and  what  is  the  quantity  im-
 ported;  and
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 (e)  what  are  the  reasons  for  build-
 ing  up  new  refineries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  and  (b).  The  Fuel  Sector  of  the
 2.5  MTPA  Haldia  Refinery  has  re-
 cently  gone  into  production  and  the
 Lube  Sector  is  expected  to  be  ready
 by  the  end  of  1975.  Projects  for  set-
 ting  up  of  refineries  at  Bongaigaon
 with  a  capacity  of  one  million  tonnes
 and  at  Mathura  with  a  capacity  of  6
 million  tonnes  have  been  taken  up.
 Another  project  to  expand  the  capa-
 city  of  the  existing  Koyali  Refinery
 by  three  million  tonneg  has  also  been
 taken  up.  There  is  also  a  proposal  un-
 der  consideration  for  expansion  of  the
 Madras  Refinery.  In  view  of  the  diffi-
 cult  crude  supply  and  foreign  ex-
 change  position  no  new  refinery  pro-
 jects  apart  from  the  projects  men-
 tioned  above  are  under  consideration
 of  the  Government  at  present.  How-
 ever,  the  level  of  demand  and  the
 optimum  refining  capacity  that  has  to
 be  set  up  during  the  Fifth  Plan  pe-
 riod  are  under  review,  keeping  in
 view  the  foreign  exchange  constraints
 for  import  of  crude  oil.

 (c)  and  (a)  Based  on  the  normal
 operating  levels,  the  existing  refining
 capacity  excluding  Haldia  is  about
 24.5  million  tonnes.  This  capacity  is
 being  utilised  to  the  extent  of  about
 2.4  million  tonnes,  comprising  3.9
 million  tonnes  of  imported  crude  and
 7.5  mitlion  tonnes  of  indigenous  crude.
 The  indigenous  availability  of  crude  is
 expected  to  go  up  to  72  million  tonnes
 per  annum  by  the  eng  of  the  Fifth
 Plan.  The  level  of  crude  oil  imports
 is  determined  from  year  to  year  basis
 keeping  in  view  the  crude  supply  and
 foreign  exchange  position.

 (e)  The  refinery  projects  mentioned
 in  the  reply  to  parts  (a)  and  (b)  above
 have  been  taken  up  in  view  of  thy  ex-
 pected  increase  in  the  demand  _  for
 petroleum  products.
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 Employees  Dismissed,  Terminated
 and  Suspendeg  on  Western  Railway

 2l.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  how  many  employees  perma-
 nent,  temporary  and  casual  were  dis-
 missed,  suspended  and  whose  services
 were  terminated  ip  Western  Railway
 during  and  after  the  last  Railway
 strike;

 (b)  section.wise  particulars  there.
 of;  and

 {e)  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SH&I
 BUTA  SINGH):  (a)  The  present
 position  is  as  under:

 i)  Permanent  employecs  dism-
 ssed/removed  34436

 ‘ii)  N>  taken  back  out  of  (i)  हि  3237
 ‘iii)  Temporary  employees  whose

 SETVICLS  Were  Lunmit  atcd  2.071
 tiv)  No.  taken  back  out  of(s)  24035
 (९)  No.  of  casual  labour/substitu-

 tes  discharged  3.224
 vi)  No.  re-cx.  gaged  outof  (i)  I,525
 vii)  No.  of  permanent  cmployces

 suspende  3.437
 (vni,  No,  taken  back  to  duty  out

 vf  (vu)  Suhr

 (b)  Section-wise  figures  are  not
 being  maintained.

 (c)  The  policy  of  the  Government
 as  repeatedly  pronounced  in  both
 Houses  of  Parliament  is  that  while
 no  general  amnesty  can  be  given  to
 the  staff  irrespective  of  the  serious-
 ness  of  their  actions  against  national
 interest  in  maintaining  the  nation’s
 life-line,  the  Railway  Administration
 are  considering  all  appeals  and  repre-
 sentations  with  sympathy,  putting
 staff  back  to  duty  wherever  possible,
 condoning  break-in-service  where  ex-
 tenuating  circumstances  brought  out
 ion  appeal  are  acceptable.  The  Rail-
 |way  Administration  have  also  been
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 reviewing  court  cases  in  consultation
 with  State  Governments  and  have
 taken  the  view  that  except  in  cases
 where  the  employees  have  been  charg-
 ed  with  sabotage,  violence  or  intimida-
 tion,  the  Railway  would  not  he
 interested  in  pursuing  such  cases.

 Take-over  of  Burmah  Shell  and
 Caltex

 22.  SHRI  K.  M.  ‘MADHUKAR':  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleaseg  to  state:

 (a)  whether  Government  has
 ven  up  the  proposal  for  taking  over
 the  Burmah  Shell  and  Caltex  Oil
 Company:  and

 (h)  if  not.  thc  reason  for  delay  in
 their  take-over  and  the  steps  so  far
 taken  in  ths  regard?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  D.
 MALAVIYA):  (a)  No,  Sir,

 (b)  Negotiations  with  Burmah-Shell
 and  Caltex  gare  in  progress.  The  Gov-
 ernment  are  considering  the  terms,
 conditions  and  all  other  questions  in
 this  regard.

 Rail  Link  between  Kanyakumari  and
 Trivandrum

 28.  SHRI  8.  P.  ULAGANAMBI:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state’

 (a)  the  progress  of  work  of  the
 construction  of  Rail  line  between
 Kanyakumari  and  Trivandrum;

 (b)  whether  it  is  going  to  be  com-
 pleted  according  to  the  schedule;  and

 (ce)  if  not,  the  reasons  for  delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Over  all  progress
 achieved  upto  the  end  of  January,
 975  is  27  per  cent.



 (b)  and  (c).  There  has  been  some
 reduction  in  the  allotment  of  funds
 in  the  current  financial  year  due  to
 curtailment  in  the  Plan  outlay  for  the
 Railways.  It  has  therefore  been  not
 possible  to  allot  adequate  funds  for
 this  work.  This  may  lead  to  some
 delay  in  the  date  of  completion  of  the
 work.

 Trains  fro,  South  to  Dehra  Dun  and
 other  places  of  Filzrimage

 24.  SHRI  M.  M.  JOSEPH:

 SHRI  VARKEY  GECRGE:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  hundreds’  of  thous-
 ands  of  pilgrims  from  the  South  visit
 Hardwar,  Rishikesh  and  _  Badrinath
 every  year  and  also  a  large  number
 of  tourists  visit  Mussoorie;

 (b)  whether  there  are  large  numter
 of  peop!e  from  the  South  who  are  em-
 oloyed  in  the  institutions  and  estab-
 lishments  at  Dehra  Dun;

 (c)  whether  all  of  them  are  facing
 great  difficulty  in  the  absence  of
 direct  train  services  between  Denra
 Dun  and  the  South;  and

 (d)  if  so,  whether  Government
 intends  to  introduce  a  sufficient  num-
 ber  of  compartments  in  the  _  trains
 connecting  Dehra  Dun  with  Delhi
 for  onward  connection  with  the
 South-bound  trains?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  number  of
 pilgrims  from  South  visiting  Hardwar,
 Rishikesh,  Badrinath  and  Mussoorie  is
 not  known.  However,  the  traffic  mov-
 ing  by  rail  from  Hardwar/Dehra  Dun
 to  South  side  for  Southern  and  South
 ‘Central  Railways  is  about  6  passen-
 gers  a  day  only.

 (b)  amd  (c).  No  information  is
 available  with  the  Railway.

 (d)  Introduction  of  a  through  coach
 between  Dehra  Dun  and  South  India,
 is  neither  justified  on  traffic  considera-
 tions  nor  operationally  feasible.

 Robberies  on  Mail,  passenger  and
 goods  trains

 25.  SHRI  HARI  KISHORE  SINGH:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  number  of  robberies  com-
 mitted  in  the  years  1972-73,  1973-74
 and  during  the  period  from  lst  April,
 974  io  2st  January,  975  on
 passenger  and
 Railway  zone;

 mail,
 goods  trains  in  each

 (b)  the  extent  of  loss  cf  life  and
 property  involved  therein  and  num-
 ber  c*  persons  arrested  for  such  rob-
 beries;  and

 (c)  the  steps  taken  by  Government
 to  protect  the  lives  of  passengers  and
 to  prevent  theft  of  goods  in  Railways?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 [Pleced  in  Library.  See  No.  LT-8886/,
 75.7

 (c)  re)  Under  the  Constitution,
 maintenance  of  law  and  order  on  the
 Railways  and  prevention  of  crime  is
 the  responsibility  of  the  State  Gov-
 ernments  which  they  discharge
 through  the  agency  of  the  Govern-
 ment  Railway  Police.  Security  of  the
 person  of  passengers  and  their  pro-
 perty  is  ensured  through  the  Govern-
 ment  Railway  Police  by  _  escorting
 important  trains  at  night,  prosecuting
 criminals  for  specific  offences  and  also
 detaining  persons  suspected  to  be  in-
 volved  in  the  commission  cf  such
 crimes  under  the  Maintenance  of  In-
 ternal  Security  Act.

 Cases  involving  personal  property
 of  the  passengers  are  registered  and
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 investigated  by  the  Government  Rail-
 way  Police  and  every  possible  effort
 is  made  by  them  fo  recover  the  stolen
 property  and  restore  it  to  their  owners
 after  completion  of  the  necessary
 lega)  formalities.

 (2)  The  following  steps  have  been
 taken  to  check  the  imcidence  of  thefts
 and  pilferages;  of  booked  consign.
 ments  :—

 (i)  Al  important  yards,  goods
 sheds,  transhipment  /repacking
 points  etc,  are  being  guarded
 round  the  clock  by  Railway
 Protection  Force,

 Gi)  Nominated  goods  trains  parti-
 cularly  those  carrying  high
 valued  commodities  are  peing
 escorted  by  the  Railway  Pro-
 tection  Force  in  vulnerable
 sections.

 (im)  Special  drives  are  conducted
 against  the  receivets  of  stolen
 property  and  cases  are  prose-
 cuted  under  the  Railway  Pro-
 perty  (Unlawful  Possession)
 Act,  1966,

 (iv)  Plan  clotheg  Railway  Pro-
 tectron  Force  staff  are  de-
 ployed  to  keep  watch  on  the
 activities  of  criminals.

 (v)  Assistance  and  co-operation  of
 Railway  Trade  Unions  has
 been  sought  for  prevention
 and  detection  of  crimes  on  the
 Railways.

 (vi)  Necessary  co-operation  is
 maintained  with  the  State
 Police  authorities  for  keeping
 surveillance  over  baq  charac-
 ters  operating  on  the  Rail-
 ways.

 (8)  The  possibilty  of  constituting
 unifley  Police  Force  by  combining

 he  existing  Government  Railway
 olice  under  the  State  Governments
 nd  the  Protection  Force  under  the
 ‘ontrol  of  the  Railway  Ministry  is
 Iso  under  examination.
 344  LSB  '
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 Fixation  of  Pay  ef  Signaliers  when
 promoted  aa  Assistant  Station  Masters,

 Delhy  Division  (Northern  Railway)

 26.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  the  signallers  in  the
 previous  scale  of  Rs.  60—50  when
 promoted  to  Assistant  Station  Master
 in  scale  ¢f  Rs  $4-—70  got  one  incre-
 ment  in  all  the  Indian  Railways;

 (b)  whether  one  increment  was  not
 granted  to  the  signallers  in  Delhi  Divi-
 sion  who  have  been  promoted  to  the
 grade  of  Assistant  Station  Master  de-
 spite  many  representaticns;  and

 (c)  if  go,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No

 (b)  Not  granted.

 (०)  Under  the  rules  existing  prior
 to  -4-6l,  pay  of  Signallers  grade
 Rs  60~—i50(PS)  on  promotion  as
 Assistant  Station  Masters  in  scale  of

 Rs,  64—170  (revised  to  Rs.  80.170
 w.cf  1-4-56)  used  to  be  fixed  at  the
 next  stage  in  the  promotional  grade
 After  I-4-6!,  the  pay  of  the  staff  on

 promotion  to  the  higher  grades  is  fix-
 ed  by  allowing  one  increment  in  the
 jower  grade  and  then  fixing  at  the
 next  incremental  stage  in  the  prems-
 tion  grade

 Looting  of  Railway  property  et
 Nandyat  Railway  Station

 27  SHRI  DINEN  BHATTACHAR-
 YA  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  there  was  an  open  loot
 of  railway  properties  at  Nandya!
 Railway  Station  (S.  C  Railway)  on
 the  Sist  October,  1974;
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 (b)  af  ao,  the  facta  thereof;

 (c)  whether  four  class  IV  employees
 have  been  arrested  instead  of  the  real
 culprits  who  are  having  the  backing
 of  some  top  officials;  and

 (a)  whether  in  view  of  this  Gov-
 ernment  propose  to  order  an  impartial
 investigation  to  look  the  real  culprits?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  to  (a)  No
 However,  on  28rd  October,  1974,  three
 goods  wagons  containing  iron  sheets
 got  derailed  at  the  Home  Signal  of
 Nandyal  Railway  Station  and  some
 iron  sheets  therein  were  stolen  Stolen
 iron  sheets  worth  about  Rs  000  were
 recoveregd  by  the  RPF  and  5  railway
 employees  (one  of  class  III  ang  four
 of  class  IV  categories)  and  one  out-
 sider  were  arrested  under  the  Railway
 Property  (Unlawful  Possession)  Act
 All  of  them  are  facing  trial  in  a  court
 of  law

 Oil  exploration  in  Cauvery  off-shore
 Basin

 28  SHRI  BIREN  DUTTA  Will  the
 Minster  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  what  steps  have  been  taken  by
 Government  for  exploration  of  0]  m
 the  Cauver}  ofi-shore  Lasin,  and

 (b)  the  results  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUL2  AND
 CHEMICALS  (SHRI  C  P  MAJHI).
 (8)  and  (b)  Certain  proposals  for  an
 off¢hore  exploration  contract  made  by
 some  foreign  o:l  companies  are  under
 consideration
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 Setting  up  of  a  Fertitlxer  Plant  at
 Panipat

 29  SHRI  BIRENDER  SINGH  RAO.

 SHRI  NAWAL  KISHORE
 SHARMA:

 Will  the  Mmuister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state.

 (a)  whether  Government  have  de-
 cid.d  to  set  up  a  fertilizer  plant  at
 Panipat  in  Haryana,

 (b)  if  the  main  features  thereof
 together  with  the  cost  at  which  ४
 would  be  set  up,

 (c)  the  estamated  annual  fertilizer
 pioduction  at  the  plant,

 (d)  the  extent  to  which  this  plant
 would  meet  the  demands  of  Haryana
 and  Rajasthan,  and

 (e)  whether  there  38  a  proposal  to
 set  up  such  a  plant  in  Rajasthan,  if
 so,  the  bioad  outlines  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K  R  GANESH)
 (a)  Yes,  Sir

 (b)  ang  (०  The  fertilizer  plant  at
 Panipat,  based  on  fucl  ol  as  feed-
 stock,  will  have  a  capacity  for  the
 manufacture  of  900  tonnes  of  ammo-
 ma  per  day  and  550  tonnes  of  urea
 per  day  equivalent  to  235  lakh  tonnes
 of  nitrogen  per  annum,  The  project
 is  estimated  to  cost  Rs  489  75  crores
 with  a  foreign  exchange  component  of
 Rs  5060  crores  and  s  expected  to  be
 completed  by  Apri,  978

 09)  Fertihzers  produced  from  various
 plants  in  India  is  pooled  with  imported
 fertilizers  mn  planning  fertilizer  dis-
 tribution,  taking  imto  account  the
 requirements  of  different  states  The
 production  from  the  Panipat  plant
 woulg  no  doubt  be  taken  into  consi.
 deration  in  meeting  the  demands
 of  Haryana  and  Rajasthan  keep.
 mg  in  view  the  relevant  factors
 such  as  the  demand  from  these  States,
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 the  production  from  various  units
 within  the  economic  marketing  zone,
 the  Jegistics  of  transportation  etc.

 (९)  A  letter  of  intent  hag  been  issu-
 ed  to  M/s.  Delhi  Clow  and  General
 Mills  Co,  Ltd.  for  further  expansion  of
 their  fertilizer  plant  at  Kota  in  Raja»
 than  envisaging  an  additional  produc-
 tion  of  3.45  lakh  tonnes  of  Nitrogen
 per  annum  in  the  form  of  urea  and
 other  products.  Some  studies  are  also
 under  way  regarding  the  feasibility  of
 setting  up  a_  fertilizer  complex  in
 Rajasthan  based  on  the  locally  avail-
 able  pyrites  and  rock~-phosphate.

 implementation  of  Report  on  Legal
 Aid  to  Poor

 30.  SHRI  NIVIRAJ  SINGH  CHAU-
 DHARY:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  the  reasons  why  Central  Gov-
 ernment  have  not  yet  implemented
 the  report  of  the  Expert  Committee
 on  legal  aid  to  the  poor  and  its  com-
 mitments  to  Parliament;  and

 (b)  when  Legal  Aid  Scheme  would
 be  brought  into  force  in  the  country
 particularly  in  the  Union  Territories?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  SARO-
 JINI  MAHISHI):  (a)  The  examina-
 tion  of  the  Report.  which  contains
 numerous  suggestions,  has  revealed
 that  the  Committee  has  suggested  for-
 mulation  of  National  Policy  on  the
 question  of  Legal  Aid.  As  such  it
 is  being  examined  in  consultation  with
 the  State  Governments  and  Union
 Territories.  The  views  of  the  State
 Governments  and  Union  Territories
 are  still  being  received.  No  final  deci-
 sion  can  be  taken  until  comments
 from  them  are  received,  analysed  and
 final  decisions  taken  thereon.

 (b)  Deeg  not  arise,  in  view  of  (a)
 above.
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 Decline  in  profits  uf  .0,C,  despite
 increase  in  turn  oVer  of  production

 31.  ‘SHRI  RAM  SHEKHAR  PRA-
 SAD  SINGH:

 SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  PETROLEUM

 pene
 CHEMICALS  be  pleased  to

 state:
 (a)  whether  Indian  Oil  Corporation, in  spite  of  increased  turnover  during

 ‘1073-74,  from  Rs.  996  crores  to  242
 Crores  and  the  total  volume  of  pro-
 ducts  sold  from  6  million  kilolitres
 to  7.3  million  kilolitres,  suffered  a  set
 back  of  nearly  40  per  cent  in  profit;

 (b)  if  so,  the  main  reasons  there-
 for;  and

 (c)  steps  being  taken  to  improve
 the  profits?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  to  (c).  During  1973-74,  despite
 increase  in  the  total  sales  turnover  of
 the  Indian  Oil  Corporation  from  about
 Rs,  998.03  crores  in  1972-73  to  about
 Rs.  242.80  crores  in  1973-74  and  in-
 crease  in  total  volume  of  products
 sold  from  6.0  million  Ks  to  7.3
 million  KLs  respectively,  the  net  pro-
 fit  of  the  Corporation  before  tax  was
 Rs.  4.55  crores  as  compared  to  Rs.
 46.08  crores  in  the  previous  year,  The
 decrease  in  profit  is  due  to  increase  in
 expenditure  under  the  following
 heads:  |

 Increase  in  Head  of  Account
 costs

 -  (Rs,  Cr  ores)
 3°20  06  -  Establichment

 0°65  Interest
 2°33  Other  expenses r'86  Depreciation

 Seam  tamed
 8-04

 —~)  0-97  ((Less  increase  in
 Inerean  a  tena onan

 Capitalisation 7०7
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 According  to  the  present  pricing
 wnechanism  the  marketing  margins  re-
 main  unchanged  (Rs.  KL/tonnes  in
 Spite  of  the  increase  in  working  ex-
 penses  since  1970.  The  present  pric-
 ing  mechanism  does  not  allow  full
 neutralisation  of  increase  in  FOB  and
 ocean  transportation  costs  of  crude.
 These  matters  are  now  under  consi-
 @eration  of  the  Oil  Pricing  Commit-
 tee  already  set  up.

 Suspension  of  Trains  in  North  Eastern
 Railway

 32,  SHRI  NAWAL  KISHORE  SHAR-
 MA:  Will  the  Mimster  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Nonh-Eastern  Railway
 has  suspended  the  running  of  a  large
 number  of  trains  on  that  Zone;

 (b)  if  so,  the  number  of  trains  60
 suspended  together  with  the  reasons
 therefor;

 (c)  the  extent  to  which  the  suspen-
 sion  of  the  trains  wvuuld  adversely
 affect  the  production  of  sugar  im
 sugar  factories  in  Fastern  U.P,  and
 Bihar,  as  the  sugarcane  from  the
 growers  would  not  reach  factories;
 and

 (d)  the  steps  being  taken  to  restore
 the  running  of  trains  to  provide
 enough  sugarcane  to  the  factories?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  As  on
 +12-2-1975,  40  pairs  of  passenger  trains
 only  stand  cancelled  on  North  Eastern
 Railway  due  to  shortage  of  coal.

 (c)  and  (d).  The  production  ०
 sugar  would  not  be  adversely  affected
 as  adequate  arrangement  for  clearance
 of  wagons  loaded  with  sugarcane  by
 cane  shuttles  or  alternatively  by
 shunting  van  goods  trains  has  been
 made.
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 Progress  on  setting  up  of  Mathura
 Rehuiery

 33,  SHRI  M.  V.  KRISHNAPPA:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  work  on  the  Ma-
 thura  Refinery  has  commenced;

 (b)  ig  8०,  the  progress  so  far  made
 on  this  project,

 (c)  the  amount  on  this  project  upto
 Ist  January,  1978;  and

 (d)  the  time  by  which  the  projec-
 tion  is  expected?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  Yes,  Sir,

 (b)  Land  for  the  Refinery  and  its
 township  hag  been  acquired.  Survey
 and  initial  phase  of  soil  investigation
 work  have  been  completed.  Process
 design  of  the  licensed  units  has  been

 completed,  The  Detailed  Project  Re-
 port  is  in  the  final  stages  of  comple-
 tion  by  the  USSR  authorities.  Basic

 design  /engineering  of  Units/facilities
 under  Indian  scope  of  responsibility
 are  in  progress  Design  /engineering
 of  Thermal  Power  Plant  along  with

 the  coal  handling  and  ash  disposal
 facilities  are  progressing  with  BHEL.
 Action  for  procurement  of  equipment
 and  materials  has  been  initiated  and
 some  of  the  steel  materials  have  star-

 ted  arriving  at  site.

 (c)  The  amount  spent  on  this  re-

 finery  project  upto  161-75  is  Rs.  385.43
 lakhs.

 (a)  As  per  the  schedule  approved  in

 1978,  the  Refinery  in  expected  to  be

 completed  by  the  middle  of  1978,
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 New  Railway  Lines  constructed  in
 Kerala  during  Fourth  Five  Year  Pian

 period

 34.  SHRT  VERKEY  GEORGE:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  how  many  new  railway  lines
 have  been  constructed  in  Kerala  dur-
 ing  the  Fourth  Five  Year  Plan;

 (b)  whether  Kerala  hag  the  lowest
 kilometerage  in  the  country;

 (c)  if  so,  whether  Government  pro-
 pose  to  construct  certain  new  lincs  in
 that  State  during  the  Fitth  Plan;  and

 (d)  if  so,  that  salient  features  there-
 of?

 The  DEPUTY  MINISTER  IN  Tun
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Railways  deve-
 lopment  is  not  envisaged  on  any  State-
 wise  or  Region-wise  concepts  but  on
 over-all  considerations  jn  the  national
 interests.  However,  the  following
 projects  are  in  progress  falling  partly
 or  wholly  in  the  state  of  Kerala

 (3)  Trivandrum-Ernakulam  con.
 version  to  B.G.—in  progress.

 (ii)  Trivandrum-Tirunelveli  via
 Nagercoil  with  a  branch  line
 to  Kanyakumari—in  progress.

 (b)  No.  !

 (९)  and  (d).  Do  not  arise  in  view
 of  reply  to  part  (a)  above.

 Employees  whose  services  terminated/
 suspended  in  last  Strike  on  Northern

 aallway

 35.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  number  of  employees  whose
 services  have  been  terminated  or  sus-
 wended  in  Northern  Railway  for  their
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 participation  in  the  last  Railway
 strike;

 (b)  particulars  thereof,  category-
 wise;  and

 (९)  reaction  of  Government  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH);  (a)  No  employee  of
 the  Northern  Railway  was  dismissed  /
 removed  from  service  or  his  services
 terminated  nor  was  suspended  jour
 mere  participation  in  the  last  strike
 in  May  ‘1974,  However,  where  em-
 Ployees  flouted  the  law  of  the  land
 and  violated  clear  orders,  they  have
 been  suitably  dealt  with.  The  number
 of  employees  of  Northern  Railway
 who  were  dismissed  removed  from
 service  or  whose  services  were  termi-
 nated  are  1,389,  Out  of  them,  1,237
 have  already  been  taken  back,  The
 employees  suspendeg  are  1,208,  out  of
 which  4.98  have  already  been  put  on
 duty.
 *

 (b)  Category-wise  particulars  are
 not  being  maintained.

 (c)  The  policy  of  the  Government
 as  repeatedly  pronounced  in  both
 Houses  of  Parlament  is  that  while  no
 general  amnesty  can  be  given  to  the
 staff  irrespective  of  the  seriousness  of
 theiy  actions  against  national  interest
 is  maintaining  the  nation’s  life-line
 the  Railway  Administration  are  consi-
 dering  all  appeals  and  representations
 with  sympathy,  putting  staff  back  to
 duty  wherever  possible,  condoning
 break-in-service  where  extenuating
 circumstances  brought  out  on  appeal
 are  acceptable.  The  Railway  Ad-
 ministrations  have  also  been  review-
 ing  court  cases  in  consultation  with
 State  Governments  and  have  taken
 the  view  that  except  in  cases  where
 the  employees  have  been  charged
 with  sabotage,  violence  or  intimida-
 tion,  the  Railway  ‘would  not  be  in-
 teresteq  in  pursuing  such  cases.
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 Railway  employees  dimmingea
 the  law  Railway  btrike

 36.  PROF.  MADHU  DANDAVATE:
 SHRI  B.  S.  BHAURA:

 Will  the  Minister  of  RAILWAY!
 be  pleased  to  state:

 during

 (a)  the  number  of  railway  emplo-
 yees  in  varioug  zones  ag  On  date  who
 had  been  dismissed  ip  connection  with
 the  last  strike  but  have  not  been
 reinstated;

 (b)  what  are  the  specific  grcunds  2f
 their  dismissal;  and

 (c)  what  steps  have  been  taken  to
 reinstate  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  A_  statement  is
 attached  in  respect  of  permanent  em-

 ployees  dismissed  or  removed,

 {b)  Dismissal  /removal  from
 service  has  generally  been  on  grounds
 of  serious  misconduct  relating  to

 serious  intimidation,  sabotage,  vio-

 lence  and  threats  of  violence.  Some

 railway  employees  were  also  remov~

 ed  from  service  as  a  result  of  their

 conviction  by  courts  of  law  on  ‘the

 charges  framed  against  them  by  the

 police  authorities.

 (e)  The  cases  of  those  who  have

 appealed  against  their  dismissal/  re-

 moval  have  been  examined  on  a  case

 to  case  basis  by  the  appellate  autho-

 tity.  Wherever  convictions  by  courts

 of  law  have  been  set  aside  by  the

 higher  courts  of  law,  the  employees

 gpncerned  have  also  been  taken  back
 ‘to  duty.
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 Statement

 Railway  No,  of  railway
 mployees  who  were

 dismissed  /remnoved
 but  have  not
 been  reinstated

 Central  .  ०  169
 Bastern  »+  $40
 Northern  t  नि  नि  294
 North  Eastern  न  १  324
 Northeast  Froptier  ‘  355
 Southern  *  7०6
 South  Central  न  .  68
 South  Eastern  7  ‘  475
 Western  द  799

 Smuggling  of  basic  raw  material  by
 some  Foreign  Firms

 37.  SHRI  5,  N.  MISHRA:  Will  the
 Mimster  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  it  hes  come  to  the
 notice  of  Governmcnt  thai  some  of  the
 foreign  pharmaceutical  firms  with
 more  than  26  per  cent  foreign  equity
 have  been  smuggling  the  basic  raw
 material  for  which  they  were  given
 licences  and  have  been  selling  those
 as  their  own  manufactured  material;

 (b)  if  80,  the  names  of  such  firms

 and  the  broad  outlines  of  the  raw

 material  smuggied;  and

 (०)  what  action  Government  have
 taken  against  them  and  whether  Gov-

 ernment  propose  to  proceed  against

 them  under  MISA?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  PETROLEUM

 AND  CHEMICALS  (SHRI  K.  R.

 GANESH):  (a)  to  (e).  Information  is

 being  collected  and  wilt  be  laid  on

 the  Table  of  the  House,
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 piney
 between  prices  of  Drugs

 by  TDP  -E.  and  8.7.C.

 38.  SHRIMATI  ROZA  DESHPANDE:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  there  is  a  wide  dis-
 party  in  the  pooled  prices  vis-a-vis
 C.LF.  prices  of  drugs  imported  by
 IDPL  and  S.IT.C.;

 (b)  if  so,  which  sre  the  important
 bulk  drugs  and  formulations  being
 imported  by  the  I.D.P.L.  and  S.T.C.
 and  what  are  the  pooled  and  imported
 prices  of  each  of  these  items;  and

 (०)  what  is  the  reason  for  fixing  a
 high  pooled  price?

 THE  MINISTER  OF  STATE  IN
 {THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R.
 GANESH);  (a)  and  (c).  The  dispar-
 ity  between  the  pooled  prices  and
 the  CIF  prices  of  drugs  imported
 by  STC  and  distributed  by  IDPL/
 STC  is  mainly  on  account  of  inciden-
 ce  of  customs  duty,  handling  and
 port  charges,  STC’s  charges  etc.
 and  the  comparatively  higher  cost  of
 indigenous  production.

 (b)  A  statement  showing  important
 bulk  drugs  for  which  pooled  prices
 were  fixed  ‘1974-75,  the  C.F.  price  and
 the  pooled  price  fixed  for  such  drugs
 is  attached.  No  formulations  are
 imported  by  the  STC.

 Statement

 Name  of the  drug  CIF  price  Pooled
 4974-75  price

 I9TA-75,

 ह: ज  /Kg.  Rs/Kg.
 rt.  Andlgin  56:00  ,  774  58

 (194-1974)

 ead Soya) 2
 2.  Atnidopytine  59°33,  732  43
 3.  Folic  AGid  §85°00  =  §27'02
 के  Sutphaguanidine  80°00,  99

 (194-74)
 tr5°6t

 (22-8-x974)
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 Name  of  the  drag  CFI  price  Pooled
 1974-75,  Price

 ‘1974-75,

 Paeno  barbitone  14060,  =  273°6>
 (19-4-74)

 eal  494)
 6.  Vitamin  B.  280  00°  302.4
 9.  Stre  tomycin

 592.48
 Sulphate  (250°26  295.00

 ai 43  .00
 (8-8-I97

 न 8.  Vitamin  B  0-00
 9.  Caloramphenico!

 =  935
 Powder  7  480-00  54265

 (ede  7974)
 646  700

 8-8-1974)

 Annual  Report  of  M.R.T.P.
 Commission

 39,  SHRI  INDRAJIT  GUPTA:
 Wu]  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pieased
 to  state:

 (a)  whether  in  their  third  annual
 report  submitted  to  the  Government
 of  India  by  the  Monopolies  and  Res-
 trictive  Trade  Practices  Commission
 it  has  been  pointed  out  that  “the  Com-
 mission  cannot  help  feeling  that  there
 ig  some  incongruity  in  that  sometimes
 cases  not  involving  any  major  issues
 are  referred  to  the  Commission  while
 others  which  would  prima-facie  in-
 volve  important  consideration  are  not
 so  referred”;

 (b)  if  go,  the  reasons  therefor;  and

 (c)  can  it  be  further  explained  by
 Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (७)  and  (b).  Yes,
 Sir.  With  regard  to  the  observa~
 tions  of  the  Commission  es  contain-
 ed  in  Chapter  ्  (iii)  of  its  Report
 for  the  calender  year  1973,  atten-
 tion  is  invited  to  para  (e)  of  Chapter
 ्  of  the  Central  Government's  Third
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 Annual  Report  on  the  execution  of
 the  provisions  of  the  Monopolies  and
 Restrictice  Trade  Practices  Act,  989
 laid  on  the  Table  of  the  House  on  the
 l8th  December,  ‘1974,  wherein  legal
 position  and  the  policy  with  regard
 to  the  requirement  of  references  to
 the  Commission  under  Chapter  III
 of  the  MRTP  Act,  weie  explained  sn
 detail,

 (c)  Does  not  arise:  the  Commus-
 sion  has  admitted  at  pe ge  92  of  the
 said  Report  that  “only  proposals
 which  are  considered  as  requiring  a
 ‘further  inquiry’  before  the  Central
 Government  can  decide  the  matter”
 are  referred  to  the  Commission

 Allocation  for  ney  T’  .ilway  Lines  in
 Backward  Area,  during  Fifth  Plan

 40.  SHRI  8,  A.  MURUGANAN-
 THAM,  Will  the  Minster  of  RAIL-
 WAYS  be  pleased  to  state:

 (8)  the  amount  of  Fifth  Plan  allo-
 cation  to  the  new  railway  lines  in
 backward  areas  in  the  country;

 (b)  whether  the  Railways  have  ap-
 proached  the  Planning  Commission
 for  more  funds  as  the  allocated  am-
 ount  is  inadequate;  and

 (c)  #  80,  the  salient  features  there-
 of  and  Government's  response  there-
 to?

 TUE  DEPUTY  MINISTER  IN  THE
 MINISTRY”  OF  RAILWAYS  (SHRI
 BUTA  SINGH).  (a)  to  (c).  An
 amount  of  Rs  700  cioiles  has  been  al-
 iocated  by  the  Planning  Commission
 for  the  construction  of  new  railway
 lines  in  the  5th  Five  Year  Plan  in-
 eluding  those  required  for  develop-
 ment  of  backward  areas.  This
 amount  would  be  insufficient  even
 for  competing  the  approved  works
 and  those  required  for  the  core  sec-
 tor  of  the  economy.  In  view  of  the
 pressing  demand  for  construction  of
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 new  railway  lines  jn  backward  areas
 from  all  parts  of  the  country,  the
 Planning  Commission  was  approached
 for  making  additional  allotment  of
 Rs.  255  crores  in  the  5th  Plan  for
 this  purpose,  bul  they  have  not  allot-
 ted  any  amount.

 Security  Arrangements  in  Trains

 TRIDIB  CHAUDHURI:
 of  RAILWAYS

 4l.  SHRI
 Will  the  Minister
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  hag  been  drawn  to  the
 serious  deterioration  im  the  security
 arrangements  for  the  travelling  public
 on  the  Railways  particularly  in  the
 Seaidah  and  Howrah  Divisions  of
 Eastern  Railway  and  in  the  Howrah-
 Kharagpur  hine  of  South  Eastern  Rail-
 way  leading  to  an  increase  in  the
 mmeidentg  of  robbery,  snatching  of
 ornaments  and  valuables  by  organised
 armed  gangs  at  dager  and  revolver
 points,  and

 (b)  uf  so,  steps  taken  to  remedy  the
 situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH),  (a)  There  has  been
 some  increase  in  the  incidence  of
 cases  of  robberies  in  the  Sealdah  and
 Howrah  Divisions  of  the  Eastern
 Railway.  However,  there  is  an  ap-
 preciable  decrease  of  such  cases  on
 Howrah-Kharagpur  line  of  the  South
 Eastern  Railway,

 (b)  Under  the  Constitution,  main-
 tenance  of  law  and  order  and  pre-
 vention  of  crime  on  the  Railways  is
 the  responsibility  of  the  State  Gov.
 ernment  which  they  discharge  through
 the  agency  of  the  Government  Rail-
 way  Police.

 Security  of  the  person  and  property
 of  the  passengers  is  ensured  by  the
 Government  Railway  Police  by  88०
 corting  important  trains  at  night,
 regular  beat  patrolling  at  station
 platforms/waiting  halls,  keeping
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 surveillance  over  criminals  and  known
 vad  characters,  prosecuting  criminals
 for  specific  offences  and  also  detain-
 ing  persons  suspected  to  be  involved
 in  the  commission  of  such  crimes  un-
 der  the  Maintenance  of  Internal  Secu.
 rity  Act  where  adequate  grounds  exi-
 st.  Cases  involving  personal  prop-
 erty  of  passengers  are  registered  and
 investigated  by  the  Government  Rail-
 way  Police  and  every  possible  effort
 is  made  by  them  to  recover  the  stol-
 en  property  and  restore  it  to  their
 owners  after  completion  of  necessary
 legal  formalities,

 we  कम  करने  के  लिए  कर्मचारियों  को
 श्रेणी  J,  IY,  IIT  और  IV  के  कर्मचारियों

 को  छंटने

 42.  श्री  मुल्की  राज  सेना  :  जया  रेल
 मंत्री  यह  बताने की  कृपा  करेगे कि

 (क)  चालू  वित्तीय  वर्ष  में  खड़े  कम
 करने  के  निए  श्रेणी  1,  ही.  व]  और  IV
 करे  कितने  अधिकारियों  और  कर्मचारियों
 की  छंट ली  की  गई  है  ;  ओर

 (ख)  उस  से  होने  वाली  श्रेणीवार
 बचत  कितनी  होगी  ?

 रेल  मंत्रालय  में  उप  मंत्री  (श्री  बूटा
 सिह:  (क)  किसी  नियमित  कर्मचारी
 की  छंटनी  नहीं  की  गई  है  क्योंकि  सरकार
 की  नीति  कर्मचारियों  को  छंटनी  करना

 नहीं  बल्कि  फालतू  कर्मचारियों  को  वैकल्पिक
 पदों  पर  समाहित  करना  है  ।  नैमित्तिक
 कर्मचारियों  को,  जिन्हें  सामयिक  निर्माण-

 कार्यों,  प्ररियोजनाभों  इरादी  के  लिए  नियोजित
 किया  जाता  है,  काम  समाप्त  हो  जाने  पर
 अस्थायी  छंटनी  कर  दी  जाती  है  1  उन्हें
 औद्योगिक  विवाद  अधिनियम  के  उपलब्ध ों
 के  झ्तरगंत  निर्धारित  सभी  लाभ  दिये  जाते

 है.  कौर  उसी  क्षेत्र  में  नये  निर्माण-कार्यों  की
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 मंजूरी  मिलने  पर  उनके  पुनर्नियुक्ति  पर  भी
 विचार  किया  जाता  है।

 (ख)  कुछ  नही  1

 Non-availability  cf  driliing  equipment
 for  oil  exploration

 43.  SHRI  R.  द  SWAMINATHAN:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALSs  be  pleased  to  state:

 (a)  whether  India  will  be  self-
 sufficient  in  00  by  3980;

 (b)  uf  so,  what  sieps  are  being  taken
 in  this  regard;

 (c)  whether  India  ts  faced  with  non-
 availability  of  rigs  and  drilling  equip-
 ment  for  the  oil  exploration;

 (b)  whether  India  has  requested  tha
 U.S.A,  and  U.S.S.R.  to  supply  the
 same;  and

 (e)  if  so,  the  -eaction  of  these  two
 countuies  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHT):
 (a)  ang  4b)  As  per  estimates  drawn
 up,  the  indigenous  oi!  production  is
 expected  to  be  of  the  order  of  44
 milion  tonnes  during  1978-79  against
 the  then  estimated  requirement  of  32
 million  tonnes  approximately.

 (c)  to  (e),  In  view  of  the  oil  crisis
 the  world  over,  the  supply  position  of
 drilling  rigs  and  other  oil  field  equip-
 ment  is  acute  and  the  ONGC  have
 been  taking  necessary  steps  to  pro-
 cure  its  requirements  of  these  from
 different  sources.  As  a  result  the
 Commission  has  been  able  to  place
 orders  for  It  rigs  recently  (3  from
 USSR.  6  from  Rumania  2  from
 US.A.).  In  addition  the  Commission
 ig  procuring  one  rig  each  from  U.S.A.
 and  U.S.S.R..  for  its  Iraq  operations.
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 तोड़  फोड़  ौर  ह...  को  कार्यवाहियों
 में  भाव  न  लेने  वाले  कर्मचारियों  को

 बहाली

 44.  श्री  रामावतार  शास्त्री:  क्या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  रेल  मंत्री  स्व०  श्री  ललित
 नारायण  मिश्र  ने  लोक  सभा  में  बार  बार

 यह  आश्वासन  दिया  था  कि  जित  रेल  कर्म-
 चोरियों  ने  मई,  974  की  रेल-हड़ताल  में
 भाग  लिया  था,  उन  में  से  उन  कर्मचारियों
 को  छोड़  कर  जिन  पर  तोड़-फोड़  कौर  हिसा
 के  प्रा रोप  है;  अन्य  सभी  कर्मचारियों  के
 विरुद्ध  की  गई  तमाम  कार्यवाहियों  को  समाप्त
 कर  उन्हें  सेवा  में  सभी  सुबिधायो  के  साथ

 बहाल  किया  जाएगा  ;

 (ख)  यदि  हां,  तो  उन  के  झ्राश्वासनो  को
 किस  सीमा  तक  क्रियान्वित  किया  गया

 है  ;

 (ग)  उन  कर्मचारियों  की  जोनवार
 संख्या  क्‍या  है  जिन्हे  सेवा  से  अलग  कर
 दिया  गया  है,  निलंबित  किया  गया  है  और

 जिन  पर  मुकदमें  चल  रहे  हैं  तथा  जिनकी
 सेवा  में  भ्रवरोध  कर  दिया  गया  है;  शौर

 (घ)  सरकार  का  इस  सम्बन्ध  में  बया

 कार्यवाही  करने  का  विचार  है  और  कब
 तंक  ?

 रेल  मंत्रालय  में  उप  मंत्री  की  बूटा
 बहुत:  (क)  कौर  (ख)  सरकार  की

 नीति,  जैसा  कि  संसद  के  दोनों  सदनों  में  भर
 स्व  श्री  ललित  नारायण  मिश्र  द्वारा  दिये
 गये  आ्राश्वासन  में  बार-बार  घोषित  की  गई
 है,  यह  है  कि  राष्ट्र  की जीवनधारा  को  बनाये
 रखने  में  राष्ट्रीय हित  के  विरुद्ध  कर्मचारियों
 की'  कार्रवाई  की  गम्भीरता  पर  ध्यान  दिये

 बिता  उत्तकों  ग्राम  माफी  नहीं  दी  जा  सकती  ।
 रेल  प्रशासन  जहां  कहीं  सम्भव  हो  कौर  जहां
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 प्रतीकों  में  करायी  गई  लघु  कारक  परिस्थितियां
 स्वीकार्य.  हो  सभी  भ्र पी लों  धौर  झस्याविदनों
 पर  सहानुभूति  पूर्वक  विचार  करके  सेवा  भंग
 माफ  कर  रहा  है,  और  कर्मचारियों  को  पु:
 ड्यूटी  पर  ले  रहा  है।  रेल  प्रशासन
 राज्य  सरकारों  के  साथ  पराग्वे  करके
 न्यायालय  में  चल  रहे  मामलों  की  समीक्षा  भी
 कर  रहा  है  कौर  उसका  यह  दृष्टिकोण  हैं  कि
 ऐसे  कर्मचारियों  के  मामलों  को  छोड़  कर
 जिनके  विरुद्ध  तोड़-फोड़,  हिंसा  या  डराने-
 धमकाने  के  आरोप  हैं,  शेष  मामलों  में
 न्यायालय  सें  कार्रवाई  करने  के  लिए  रेल-
 प्रशासन  की  रुचि  नहीं  होगी  ।

 (ग)  शौर  (घ)  :  एक  विवरण  सभा-
 पटल  पर  रख  दिया  गया  है।  ग्रिस्प/लय
 में  रखा  ग.।।  देबी  स  बा  एल०टी०
 8887  /  75]  |

 Setting  up  of  an  Oil  Industry
 Development  Bank

 45.  SHRI  D.  8,  CHANDRA
 GOWDA:  Will  the  Mmister  of
 PETROLEMU  AND  CHEMICALS  be
 Pleased  to  state:

 (a)  whether  an  Oi]  Industry  Devel-
 opment  Board  hag  been  set  up  by  his.
 Ministry;  and

 (9)  if  80,  the  broad  outlines  regard-
 ing  ite  functions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAHI):
 (a)  Under  Section  3  of  the  Oi)  Indus-
 try  Development  Act,  974  (47  of  १974)
 ay  Ol]  Industry  Development  Board.
 has  been  set  up  with  effect  from
 18-1-1975.,

 (b)  The  functions  of  the  Board
 are  enumerated  in  Section  6  of  the
 Act.  The  main  function  of  the
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 ie  to  render  financial  and
 a ex  asaintance  for  the  prémotion  of
 all  such  measures  as  are,  in  its  opi-
 nion,  conductive  to  the  develupment
 of  oll  industry,

 Cases  pending  in  Supreme  Conrt

 46,  SHR]  MOHANRAJ
 KALINGARAYAR:

 SHRI  C.  T.  OHANDAPANI:
 Will  the  Minister  of  LAW,  JUSTICE

 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  a  large  number  of  cases
 are  pending  in  the  Supreme  Court;

 (b)  if  so,  the  total]  number  of  cases
 pending  at  present;  and

 (०)  the  action  taken  by  Government
 in  this  regard?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H.  R.  GOKHALE):  (a)  and
 (b).  Ag  on  {-l-75,  12,737  cases  were
 pending  in  the  Supreme  Court  in-
 cluding  caseg  for  admission,

 (०)  The  pendency  of  cases  is  al-
 ways  under  review  of  the  Chief  Jus-
 tice  of  India  and  all  steps  are  taken
 to  clear  the  arrears.  These  steps
 {nclude  setting  up  of  special  Benches
 to  hear  criminal  appeals  involving
 capital  sentences  cases,  Tax,  Appeals,
 Election  Appeals,  Labour  Appeals  etc,.
 from  time  to  time  depending  on  the

 requirements;  grouping  all  matters
 invalving  identical  question  or  aris-
 {ng  out  of  the  same  subject  matter
 in  order  to  facilitate  their  speedy  dis-
 poagl,

 umiemen  sation
 of  Announcement

 by  former  Railway  Minister

 47,  SHRI  BHOGENDRA  JRA:
 Will  the  Minister  of  RATLWAYS
 be  pleased  to  state:

 (a)  whether  on  2nd  January,  975
 in  the  last  speech.  of  his  lite  the  late
 Shrt  L,  ज्,  Mislrs,  the  then  Railway
 Minister  publicly  agynundsd  thet  alt
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 the  employees  not  involved  in  physi-
 cal  violence  and  sabotage  wouid  be:
 taken  back  immediately  including  the
 President  of  Samastipur  Division  N.E.
 Railway  Mazdoor  Union  dismissed
 earlier;  and

 (b)  if  go,  wheiner  his  last  announce-
 ment  has  since  Le.  cnpiemented?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  It  has
 peen  reported  in  a  section  of  the  daly
 press  that  on  291-75  while  addressing
 a  gathering  at  Samastipur,  the  late
 Shri  L.  N.  Mishra  mentioned  that
 ralwaymen  who  were  charged  with
 violence  or  sabotage  would  not  be
 reinstated.  He  also  gave  an  indication
 that  appeals  of  railwaymen  who  have
 been  removed/dismissed  from  service
 would  be  considered  within  six  weeks.
 These  reporteq  utterances  were  in  hne
 with  the  Government  policy  that
 while  no  general  amnesty  can  be  giv-
 en,  persons  removed/dismissed  or
 whose  services  were  terminated  had
 to  make  appeals  and  representations,
 only  on  consideration  of  which,  bas-
 ed  on  the  circumstances  of  each  case,
 could  they  be  taken  back.  General-
 ly,  those  who  were  not  charged  with
 violence,  sabotage  or  intimidation
 were  to  be  taken  back  in  service.  This
 policy  has  continued  to  be  in  the  process.
 of  implementation  with  all  possible
 promptitude.  There  is,  however,  ro
 knowledge  of  the  particular  mention
 about  the  President  of  Samastipur
 Division  N.E.  Railway  Mazdoor  Union-
 in  the  reports  that  have  come  to  our
 notice.

 Proquction  of  Vitamip  न  by  a  Firm
 of  Ratlam

 “4.  DR.  RANEN  SEN:  Will  the
 Minister  of  P!  AND  CHEMI.
 CALS  be  pleased  to  state:

 (ad  whether  the  firm  named  Jaytha.
 Vitamins  of  Ratlam  are  producing
 Vitamin-C  and  have  offered  their
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 product  to  the  Government  at  a  price
 lesa  than  the  imported  price;

 (9)  whether  Vitamin-C  is  being
 imported  in  some  quantity  at  a  higher
 price;  and

 (c)  if  so,  whether  Government  have
 taken  any  steps  to  see  that  the  pro-
 duetion  of  Indian  firm  is  lifted  by
 Governmen;  agencies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K._  R.
 GANESH):  (a)  to  (c).  M/s.  Jayant
 Vitaming  have  advised  Government
 that  they  have  commenced  production
 of  Vitamin  C  and  have  requested  for
 a  fixation  of  price  of  their  product.
 The  price  asked  for  by  the  company
 for  Vitamin  C  produced  by  them  is
 more  than  the  price  of  Vitamin  C
 imported  by  the  STC.

 ‘Expenditure  on  research  and  oil
 exploration  by  O  &  NGC  in  975

 49.  SHRI  B.  S.  BHAURA:  Will  the
 Minister  of  PETROLEUM  AND

 “CHEMICALS  pe  pleased  to  state:

 (a)  whether  O&NGC  has  proposed
 to  spend  Rs.  255  crores  in  975  for
 research  and  oi]  exploration;  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  and  (b).  Yes,  Sir.  ONGE  plans

 to  spend  Rs,  255.86  crores  in  1975-76
 for  exploration/production  of  crude
 oil  and  natural  gas,  This  takes  in-
 to  account  the  Commission’s  onshore/
 offshore  operations  including  its  over-
 seas  operations.  It  also  includes  a

 .proposed  outlay  of  Rs.  2.90  crores  for
 researe}
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 Punitive  action  against  Railway  em-
 Ployees  on  Eastern  Rallway

 50.  SHRI  CHANDRA  SHEKHAR
 SINGH:  Will  the  Minister  of  RAIL-
 WAYs  be  pleaseg  to  state:

 (a)  whether  punitive  actions  against a  number  of  Railway  employees  on
 Eastern  Railway  for  participating  in
 Railway  strike  of  May,  974  have
 been  condoned;

 (b)  if  so,  the  number  of  such  em-
 ployees  on  each  division  and  zone  on
 Eastern  Railways  and  the  particulars
 of  condonation;

 (c)  the  reason  for  such  eundonation;
 and

 (d)  whether  Government  propose
 to  take  such  steps  of  condcnation  for
 all  the  Railways  employees  on  all
 Railways  and  if  so,  when  and  how
 and  rf  not,  the  reasong  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (c).  No  rail-
 way  employee  was  penalised  for  mere
 participation  in  the  illegal  strike  in
 May  1974,  However,  where  _  staff
 flouted  the  law  of  the  land  and  vio-
 lated  clear  orders  they  were  suitably
 dealt  with,  After  the  strike  was
 called  off  unconditionally  Govern-
 ment  decided  that  cases  of  staff  dis-
 missed/removed/terminated  from,
 service  may  be  reviewed  on  appeal  on
 the  merits  of  each  case.  It  was  also
 decided  that  the  break  in  service  may
 be  condoned  where  the  Administration
 ig  satisfled  that  the  staf  could  not
 come  to  work  for  reasons  beyond  their
 control.

 (b)  A  statement  showing  the  pres-
 ent  position  in  respect  of  staff  who
 were  dismissed/removed/terminated
 from  service,  suspended  from  duty
 and  who  had  break  in  service  on  the
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 Eastees  Mailway  is  laid  on  the  Table
 of  the  House.  (Placed  in  Library.
 See  Ne.  LT-8888/75.)

 @  Sases  of  all  staff,  who  parti-
 cipated  in  the  illegal  strike  of  May
 74  ave  being  reviewed  in  accordance
 with  this  policy,

 Demenstratien  by  Railwaymen  jn
 Delhi  on  3ist  March,  975

 5l  SHRI  M.  KATHAMUTHU:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  railwaymen  will  hold
 a  demonstration  in  Delhi  on  3ist
 March,  975  in  support  of  their  long
 pending  demands;

 (b)  if  so,
 thereto;  and

 Government's  reaction

 (c)  steps  taken  to  meet  the  repre-
 sentatives  of  the  railway  employees  to
 settle  their  demands?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  A  report  to  this
 effect  has  appeared  in  a  section  of
 the  daily  press.

 (b)  and  (c)  There  are  already
 two  bioad-based  federations,  namely
 the  All  India  Railwaymen’s  Federa-
 tion  and  the  National  Federation  of
 India  Railwaymen  and  their  affilia-
 teq  unions,  comprising  of  all  categori-
 es  of  railwaymen.  These  recogni-
 sed  federations  and  ther  affiliated
 unions  enjoy  negotiating  facilities
 under  the  Permanent  Negotiating
 Machinery  and  the  Joint  Consultative
 Machinery.

 Dacoities  in  December  1974  between
 Nawadah  and  Gaya

 B2.  SHRI  N.  K.  SANGHI:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  two  armeq  dacoities
 were  committed  within  two  days  in
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 the  month  of  December,  974  between:
 Nawadah  and  Gaya;

 (b)  if  so,  whether  proper  enquiries
 have  since  been  completed  to  find  out
 why  the  second  dacoity  at  the  same
 railway  line  could  not  be  prevented;

 (c)  the  number  of  persons  killed  or
 injured  and  the  amount  of  compensa-
 tion  given  to  each;  and

 (d)  whether  in  view  of  the  increase
 in  the  number  of  dacoities  in  the  Rail-
 ways,  Government  have  considered  it
 desirable  to  restructure  its  security
 forces  go  as  to  yield  better  results?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  Both  the  cases  are  under  :n-
 vestigations  by  the  Gcvernment  Rail-
 way  Police,  Gaya.

 (c)  None.

 (9)  The  control  of  the  Government
 Railway  Pohce,  both  administration
 and  operational  rests  with  the  res-
 pective  State  Governments,  Crea-
 tion  of  a  unified  Police  Force  on  the
 Railway  is  under  consideration.

 Indian  Investment  in  Iraqi  Petroleum
 Industry

 53,  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state  :

 (a)  whether  India  has  made  any
 investment  in  Iraq  in  Petroleum  In-
 dustry;  and

 (b)  if  so,  the  nature  and  broad
 out  lines  of  such  investment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P,  MAJHI):
 (a)  Yes,  Sir.
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 (b)  Under  the  Contract  signeq  on
 August  22,  1978,  the  Oil  and  Natural
 +Gas  Commission  is  to  render  specified

 technical,  financial  and  commercial
 services  to  the  Iraq  National  Oil  Com-
 Pany  (INOC)  in  respect  of  the  explo-
 ration  for  and  the  expoitation  ef
 petroleum  in  an  area  of  4,175  Sq  Kms
 in  Iraq,  the  marketing  of  petroleum

 ‘produced  therefrom,  etc.  The  total
 expenditure  on  this  venture  ig  esti-
 mated  at  about  Rs,  68.95  crores,  of
 which  the  expenditure  on  exploration
 would  be  about  Rs.  4.5  crores  to  Rs.
 7.5  crores.  In  the  event  of  commer-
 cial  discovery  and  production,  all  cost
 would  be  recoverable  from  INOC,
 and  the  ONGC  will  be  remunerated
 for  its  services  through  its  right  to
 purchase  certain  specified  quantities
 of  crude  oil  produced  from  the  area  at
 a  concessional  “guaranteed  sals-
 price.”

 ‘Foreign  Exchange  needed  for  Import
 of  Crude  in  1975-16

 54  SHRIMATI  BHARGAVI  THAN.
 KAPPAN:  Will  the  Minister  of  PET.
 ROLEUM  AND  CHEMICALS  be  pleas.
 ed  to  state-

 (a)  the  amount  of  foreign  exchange
 eeded  for  the  import  of  crude  during

 ‘ne  years  1975-78;  and

 {b)  how  does  thig  figure  compare
 with  the  amount  spent  during  3973
 and  19742,

 THE  DEPUTY  MINISTER  IN  ह १:
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  and  (b).  The  amount  of  foreign

 exchange  for  the  import  of  crude
 during  1975-76  is  being  worked  out.
 The  foreign  exchange  outgo  for  the
 ईक्रफणा,  of  crude  oil  during  ‘1974-75.  is

 .e@ptimated  to  be  about  Rs.  907  crores

 —
 Rs.  429.70  croreg  during  1973-

 A  Po,
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 प्री  है लबी  में  लगी  घड़ियों  ate  उनके |
 रखरखाव  पर  किया  गया  व्यय

 58.  श्री  हुकम  शब्द  कंन्बाया:  क्या
 रेल  मंत्री  यह  बताने  की  कृषि  करेंगे कि

 (क)  पूर्वी  रेलवे  के  सभी  डिविजनों  के
 स्टेशनों  पर  गत  3  वर्षों  के  दौरान  कितनी
 घड़ियां  लगाई  गई  तथा  लगाई  गई  घड़ियों
 का  मूल्य  क्या  है  ;

 (ख)  उक्त  सभो  घड़िया  किन-किन
 फर्मों  से  खरीदी  गयी  ;

 (ग)  उन  घड़ियों  की  साल  में  कितनी
 बार  मरम्मत  की  जाती  है;  शर

 (घ)  गत  तीन  वर्षों  के  दौरान  सभी
 डिविजनों  के  स्टेशनों  पर  लगी  घड़ियों  की
 मरम्मत  कराने  मे  कितना  व्यय  करना  पड़ा
 हँ  ?

 रेल  मंत्रालय  में  उपभो  (श्रोबूटा  सिह  )

 (क)  24,755  रु०  कीमत  की
 i34  दोसाल  घटिया

 (ख)  कर्मों के  नाम  -
 (१)  मैसर्स  एग्रो  स्विस  एण्ड  क०

 (2)  मैसर्स  बायसन  बाच  बाए

 (3)  मैक्स  राय  खराद  मेल

 (4)  मैसर्स  साइटिफिक  क्लाक  कछ

 (ग)  कुछ  नहीं

 (घ)  प्रणत  नहीं  उठता  ।

 Retail  outlets  of  Petroleum  Products
 in  Karnataka

 56.  SHRI  K.  LAKKAPPA:  Will  the
 Minister  of  PETROLEUM  AND  CHE.
 MICALS  be  pleased  to  state:

 (a)  the  mumber  of  retail  outleis/
 agents  for  Petroleum,  Kerosene,  diesel
 ahd  gas  at  present  in  Karnataka;
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 (b)  whether  these  retailers  have
 political  affiliations;  and

 (e)  the  action  being  taken  by  Gov-
 ernment  to  change  the  get  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHD):  (a)
 to  (c)  The  information  is  being  col-
 fected  and  will  be  laid  on  the  Table
 of  the  House.

 Blectrifcation  of  Railway  Stations

 57.  SHRI  CHINTAMANI  PANI.
 GRAHI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  74  railway  stations
 whuch  were  programmed  to  be  electri-
 fied  ng974-75  have  been  electrified  by
 now,

 (b)  the  names  of  these  ]  stations;

 (०)  if  all  of  those  stations  have  not
 been  electrified,  the  names  of  the
 stations  which  have  not  been  electri-
 hed  so  far;  and

 (da)  when  the  el.  ‘trificai:  of  those
 stations  will  be  complete.'’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ALLWAYS  (SHRI
 BUTA  SINGi  a)  Two  of  the  i2

 atlwax  stations  on  South  Eastern  Raul-
 ray  have  been  electrified.

 ६9)  ]  Sainthala
 rs  Kenduapada
 3  Bissam  Cuttack
 4.  Humma
 5.  Salegaon

 6  Attabira
 7.  Brundamal
 8.  Khalliapall:
 9.  Muniguda

 10.  Gangadharpur
 ii.  Garudajhatia:
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 (c)  Stations  listed  at  8,  Nos,  (  to  9
 in  reply  to  part  (b)  of  the  question
 have  not  yet  been  electrified.

 (a)  Electrification  of  these  stations
 ig  expected  to  be  completed  by  3lst
 December  ‘1975,  except  Khailliapalli  for
 which  no  firm  date  for  availability  of
 power  supply  is  yet  available.

 Movement  of  Jaggery  under  priority
 Clas,  ‘E’  of  Railway  Freight

 58.  SHRI  NIMBALKAR:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Jaggery  qualify  for
 movement  under  the  lowest  priority
 class  ‘E’  of  the  Railway  freight;  and

 (b)  if  so,  what  are  the  reasons  for
 this  lowest  priority?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  and  (b).  Since  the
 relative  importance  of  traffic  in  jaggery
 m  reiation  to  ifs  essentiahty  and  re.
 venue  yielding  potentiality  is  less,  it  75
 given  Priority  ‘E’  in  the  matter  of  sup-
 ply  of  wagons.

 Views  Expressed  by  M.B.T.P,  Com-
 mission  in  its  3rd  Annual  Report

 59.  SHRI  ATAL  BIHARI
 PAYEE:

 VAJ-

 SHRI  JAGANNATHRAO
 JOSHI:

 SHRI  R.  प्र.  BADE;

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government's  attention
 hay  been  drawn  to  the  Monopolies  and
 Restrictive  Trade  Practices  Commis-
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 sion’s  view  expressed  in  its  rd
 Annual  Report  that  certain  objects  of
 the  M.R.T.P,  Act  could  not  be  achieved
 unless  there  was  proper  understanding
 and  appreciation  of  the  Commission’s
 view  point  by  the  Company  Law  Ad-
 ministration;  and

 (b)  the  facts  in  thig  regard  and  re-
 action  of  Government  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  The  Commis.
 sion  hag  not  made  any  such  observa.
 tion  in  its  Third  Annual  Report.  The
 Commission  has  confirmed  that  70  has
 not  expressed  any  such  opinion  or
 made  any  Press  statement  in  that  re-
 gard,

 (b)  Does  not  arise

 Demand  to  increase  trains  between
 Howrap  and  Samastipur  and  between

 Ranchi  and  Samastipur

 60.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  there  has  been  a  per-
 sistant  demand  from  All  India  Maithil
 Sangh  and  other  organisations  of
 Calcutta  to  increase  the  number  of
 express  or  Mai]  traing  between
 Howrah  and  Samastipur  as  there  is
 Unmanageable  rush  in  l9  and  2i  UP
 trains;

 (b)  whether  it  is  proposed  to  run
 one  extra  Maithila  Mail  train  between
 Howrah  and  Samastipur  to  complete
 the  journey  in  about  eight  hours;

 (c)  whether  a  large  number  of
 Passengers  travel  between  Ranchi  and
 Samastipur  for  various  destinations
 between  Ranchi,  Dhanbad  ang  Hazari-
 bagh  districts  oh  the  one  side  and
 gevera]  districts  of  North  Bihar  on  the
 others;  and

 (d)  if  so,  whether  it  is  proposed  to
 instal  a  direct  sleeper  coach  between

 and  Samastipur?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (o).  A  de
 mand  has  been  recently  received  by
 the  Railways  from  the  All  India  Mai.
 thil  Sangh,  Calcutta,  for  introduction
 of  direct  train  between  Howrah  and
 Samastipur.  This  bas  been  examined
 and  found  operationally  not  feasible
 due  to  lack  of  line  capacity  on  sections
 enroute  and  terminal  facilities  gt  How-
 rah.

 (c)  and  (a).  The  existing  level  of
 through  traffic  between  Ranchi  and
 Samastipur  is  very  meagre  and  does  ’
 not  Justify  provision  of  through  coach
 between  these  points.

 Demand,  of  Co-operative  Societies  of
 vendors  of  Muzaffarpuy  and

 Darbhanga

 6l.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  the  Co-operatives  of
 actual  vendors  of  Muzaffarpur  and
 Darbhanga  under  Samastipur  Division
 have  demanded  the  grant  of  vending
 and  catering  facilities  to  them  for  the
 above  stations  in  accordance  with  the
 rules  and  directives  of  the  Railway
 Board;

 (b)  sf  so,  whether  they  have  been
 granted  vending  rights  ang  Sf  not,
 whether  it  is  proposed  to  be  done
 soon;  ang

 (c)  action  proposed  to  be  taken
 against  the  officers  responsible  for  pre-
 ferring  individual  vested  interested
 against  the  vendors’  co-operative
 society?

 ’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  In  response  to  a
 notification  issued  on  20th  March  2974
 by  the  Divisional  Superintendent,
 Samastipur  for  award  of  a  vending  con.
 tract  at  Darbhanga  station,  the  NE.  ‘

 Railway  Vending  and  Canteen  Co.
 operative  Sociefy  Ltd,  applied  fore  ale
 Jetment  of  the  contract.  In  response  to

 4

 a,
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 applications  called  for  recently  by  the
 North  Eastern  Railway  for  allotment
 of  catering  and  vending  contracts  at
 Muzaffarpur  and  Darbhanga,  the  fol-
 lowing  Co-operative  Societies  have  ap-
 phed;

 At  Muzaffarpur

 (i)  Muzaffarpur  Railway  Labour
 Contract  and  Construction  So-
 ciety  Ltd.,  Muzaffarpur.

 Handling
 Society

 (ii)  Muzaffarpur  Goods
 Labour  Co-operative
 Ltd.,  Muzaffarpur.

 (iii)  N.  E.  Railway  Vending  and
 Canteen  Co-vperative  Society
 Ltd.,  Muzaffarpur.

 (iv)  Railwaymen  Consumers’  Co-
 operative  Society  Ltd.  Muza.
 tfarpur.

 At  Darbhanga

 For  allotment  of  ven‘ling  contract  at
 Darbanga,  only  one  society,  viz..  N.E.
 Railway  Vending  and  Canteen  Co-
 operative  Society  Lid.  Darbhanga  has
 applied.

 4५)  The  N.E.  Railway  Vending  and
 Canteen  Co-operative  Society  Ltd.,
 Darbhanga  which  applied  for  a  con-
 tract  in  1974,  were  not  granted  a  con
 tract  as  they  were  not  found  suitable
 for  the  same.  The  applications  of  the
 Co-operative  Societies  who  have  applied
 {nm  response  to  the  recent  call  for  ap-
 Dlications  are  still  under  scrutiny.

 (e)  Does  not  arise

 Representation  from  Chutig  Railway
 Coleny  Labour  Co-operative  Society

 Ltd.,  Ranchi

 ;  62.  SHRI  BHOGENDRA  JHA:  Will
 ‘  the  Minister  of  RAILWAYS  be  pleased

 to  state:

 (a)  whether  Chutia  Railway  Colony
 Labour  Co-operative  society  limited
 P.O.  and  District  Ranchi  on  the  South
 Eastern  Railway  has  been  represent-
 ing  to  the  Railway  Board  for  (i)
 clearing  its  dues  since  June,  974  upte
 date  (ii)  making  its  member  regular

 3344  LS—4
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 workers  of  the  South  Eastern  Rail-
 Way  and  (iii)  granting  centract  of
 transhipment  work  at  Ranchi  and
 Hatia  to  Co-operative  Society:  and

 (b)  if  so,  Board's  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI BUTA  SINGH):  (a)  and  (b).  Rep-
 resentations  have  been  received  from
 Chutia  Railway  Colony  Labour  Co.
 operative  Society  to  the  effect  that  they should  be  allotteg  a  handling  contract
 at  Ranch:  and  Halia  and  that  the
 labourers  now  working  under  the  pre-
 sent  contractor  namely  Bhojudih  Co.
 operative  Society  have  nut  been  receiv-
 ing  wages  regularly.

 2.  SE  Railway  Labour  Sahayog  Sa-
 miti  Ltd.,  Bhojudih  has  been  awarded
 goods  and  parcels  handling  contract  at
 Ranchi  and  Hatia  along  with  certain
 other  stations  on  SE.  Railway.  There
 ig  one  Chutia  Railway  Colony  Labour
 Co-operative  Society,  Ranchi,  Registra
 tion  No.  58  of  1973.  This  Labour  Co.
 operative  Society  has  not  been  award.
 ed  any  goods  and  parcels  handling  con.
 tract  by  S.E.  Railway.  They  have  how-
 ever,  represented  recently  to  Division-
 al  authorities  for  award  of  contract  of
 handling  work  of  goods  and  parcels
 shed,  transhipment  sheq  at  Ranchi
 with  recommendation  in  thig  behalf
 made  by  the  Joint  Registrar,  Co-opera.
 live  Societies,  Ranchi.  The  question
 of  awarding  contract  to  this  Society
 in  replacement  of  SE.  Railway  Labour
 Sahayog  Samita  Ltd.,  Bhojudih  does
 not  arise  during  the  currency  of  exist-
 ing  contract  valid  upto  3  years  with
 effect  from  i6th  April  973  in  respect
 of  Ranchi  and  Hatia  stations.  The
 award  of  contract  to  Chutia  Railway
 Colony  Labour  Co-opertive  Society
 Ltd.,  would  be  considered  whenever  a
 vacancy  arises  and  if  the  party  applies
 in  response  to  call  for  tenders.

 In  regard  to  the  complaint  that  the
 present  contractor  namely  Bhojudih
 Co-operative  Labour  Society  were  not
 paying  the  wages  to  the  labourers,  the
 matter  is  under  enquiry.
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 Loss  to  Railways  due  to  the  incident
 at  Samastipur  Station  on  2-1-1975.

 63  SHRIMATI  SAVITRI  SHYAM.
 Will  the  Minister  of  RAILWAYS  ४९
 be  pleased  to  state  the  loss  in  kind
 and  cash  suffercd  by  the  Railways  on
 the  2nq  January,  3975  bomb  incident
 at  Samastipur  Railway  Station?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  Minor  damage  was
 caused  to  some  cloth  sheets  and  mat-
 tresses  spread  on  the  dais

 Railway  Accidents  during  (1974-75,

 64  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  RAILWAYS  ४2९
 be  pleased  to  state

 (a)  the  number  of  railway  accidents

 occured  during  1974-75,  to-date,

 (b)  causes  of  each  accident,

 (९)  number  of  persons  died  ald  an-

 yured  in  each  accident,

 (d)  compensation  paid  or  to  be  paid

 to  each  person  imsolveg  in  these  accl-

 dents,  and

 (e)  the  loss  of  property  to  railways

 due  to  such  accidents?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SNGH)  (a)  Durmg  the  pe-
 Tiog  Ist  Apri]  974  to  l0th  February
 1975,  there  were  799  train  accidents  ain

 the  categories  of  collisions,
 ments,  level  crossing

 derail.
 accidents  and

 fires  ir  traing  on  tne  Indian  Govern.
 ment  Railways
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 (०)  The  causeg  of  these  accidents
 are  as  under

 Cate  No  of  acci
 dents

 Q)  Human  failure  495
 (u)  Talure  of  Equipment  .  36
 (a)  Accidental  *  *  55
 ev)  Sabotage  *  .  7
 v)  Caase  co  ald  not  b=  established  Ir
 (vi)  Cause  not  yet  finalised  .  95

 wy  In  these  accidents  229  persons
 we  ९  hilleq  and  ह क  injured

 (0)  Conpensation  under  the  Indian
 Railways  Act  finalised  and  paid  so  far
 amounts  to  Rs  329000/-  Information
 regarding  compensation  paid  under  the
 Workmen  gs  Compensation  Act  is  being
 collected  and  wall  be  latd  on  the  Table
 of  the  Sabha

 (e)  The  cost  of  damage  io  railway
 property  involved  in  the  accidents  upto
 alot  January  975  ha  been  estimated
 at  a>proximatcly  ks  21518 000/.

 Application  fram  M,;*  C  F  Fulford  &
 Company  for  an  Industria]  Licence

 65  SHRI  BHALJIBHAI  PARMAR:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state

 (a)  whether  M/s  C  E  Fulford  and
 Company  have  applied  for  an  Indus-
 trial  Licence  without  obtaining  COB
 licence  ए  970  if  so,  the  particulars  of
 the  same  and  the  reaction  of  Govern-
 ment  on  this  issue,

 (b)  what  are  the  items  manufactur-
 ed  by  this  firm,  item-wise  and  produc-
 tion-wise  during  Fourth  Plan  ang  the
 import  allowed  against  each  item  and
 under  what  provisions,  and
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 (c)  whether  they  have  flouted  the
 law  of  the  land  and  if  so,  what  steps
 Government  propose  to  take  against
 them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMCALS  (SHRI  K,  R.  GANESH):
 (a)  Yes,  Sir.  The  items  proposed  to

 be  manufactured  are  as  follows:—

 8,  No.  Item  Annual  capacity

 rt  Gntamycin  Sulphate  _r000  Kgs.
 2.  Tablets  १60  Millon  nos.
 3.  Injectables  800  litre
 4.  Ointments  and  cream,  25000  Kg-.
 Se  Solutions  yrooo  li  rs,
 6  Capsules  5009  millon  nos

 (b)  Details  regarding  actual  produc.
 tion  of  drugs  acmeved  by  the  party
 during  Fourth  Plan  periog  and  the
 imports  allowed  against  each  item  etc.,
 are  being  collected  and  will  be  laid
 on  the  Table  of  the  House.

 fc)  The  question  whether  the  frm
 was  required  to  apply  for  grant  of  a
 COB  heence  fn  970  is  being  examined.

 Proposals  for  Dilution  on  Foreign
 Equity  of  Drug  Firms

 66.  SHRI  BHALJIBHAI  PARMAR:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  What  are  the  proposals  of  his
 Ministry  regarding  Foreign  Exchange
 Regulation  Act,  973  vis-a-vig  dilution

 si fereien  equity  of  drug  firms  in
 ja;

 :  (b)  whether  Government  will  kee
 in

 are
 excess  production,  excess  Te Patriation  and  capital  formulation  by

 bend
 foreign  firms  and  compel  them  to

 der  equity,  over  and  above  26
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 Per  cent  in  favour  of  IDPL  in  view
 of  over-production/repatriation  ete;

 (९)  if  not,  the  reasons  therefor  in
 respect  of  each  and  every  foreign  firm
 at  present  holding  more  than  40  per
 cent  foreign  equity;  and

 (d)  whether  Government  propase  to
 consider  joint  production,  sales  and
 equity  together  in  the  case  of  foreign
 firms  having  inter-linkeq  Directurship
 as  has  been  done  in  the  case  of  Indian
 firms  with  common  Directors?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  Under  Section  2g(2  (a)  of  the
 FERA,  973  all  foreign  companies  and
 India  companies  having  more  than  40
 per  cent  non-resident  interest  have  to
 seek  Reserve  Bank's  approval  to  con-
 tinue  their  existing  activities.  The  ap.
 plications  are  received  by  the  Ministry
 ot  Industry  ang  Civil  Supplies  from
 the  R.B.l  In  respect  of  Drugs  and
 Pharmaceutical  Industry,  Ministry  of
 Industry  and  Civil  Supplies  deal  with
 these  cases  in  consultation  with  the
 Ministry  of  Petroleum  and  Chemicals
 mm  accordance  with  the  guidelines  on
 Section  29  of  the  FERA  973  which
 were  laid  on  the  Table  of  the  Lok
 Sabha  on  the  20th  December,  1973,  by
 the  Ministry  of  Finance.

 (9)  to  (ay.  Government  have  appoin.
 ted  a  Committee  on  Drugs  and  Phar.
 muceuticals  Industry  under  the  Chair.
 manship  of  Shri  Jalsukhlal  Hathi  and
 its  terms  of  reference  inter  ala  in.
 clude:

 a)  To  enquire  into  the  progress
 made  by  the  industry  and  the
 status  achieved  by  it;

 (i)  To  recommend  measures  neces-
 sary  for  ensuring  that  the
 public  sector  attains  a  leader-
 ship  role  in  the  manufacture
 of  basic  drugs  and  formula.
 tions,  and  in  research  and  de.
 velopment;

 (iii)  To  make  recommendations  for
 promoting  the  rapid  growth  of
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 the  drugs  industry  and,  parti.
 cularly,  of  the  Indian  small
 scale  industries’  sectors.  In
 making  its  recommendations
 the  Committee  will  keep  in
 view  the  need  for  a  balanced
 regional  dispersal  of  the  in.
 dustry,

 The  Committee  is  likely  to  submit
 its  report  by  April,  1975.  Government
 will  take  a  view  on  such  matters  after

 os
 report  of  the  Committee  is  receiv.

 ed.

 Misrepresentation  of  facts  in  the
 application  from  M/s  Hoechst  for

 C.0.B,  Licence

 67.  SHRI  BHALJIBHAI  PARMAR:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  M/s,  Hoechst  have  sub-
 mitted  a  proposal  for  a  COB  licence  in
 973  on  misrepresentation  of  faets  in
 their  application;

 (b)  the  items  applieq  under  COB,
 commencement  of  production  shown  in
 their  application,  along  with  items  of
 production,  their  capacity,  value  of
 production/sales  and  what  apparatus
 ‘was  used  to  have  it  verified;  and

 (९)  whether  any  misrepresentation
 of  facts  has  been  found  in  their  appli-
 cation  and  what  action  Government
 propose  to  take  against  them  for  this?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  to  (c).  A  statement  in  respect  of
 M/s,  Hoechst  Pharmaceuticals  Ltd.,
 indicating  the  name  of  the  item  of
 manufacture,  capacity  asked  for,  year
 of  commencement  of  production  ex-
 factory  value  of  production,  source  to
 which  production  was  reported  ig  laid
 on  the  Table  of  the  House.  [Placed
 in  Library,  See  No.  LT.8889/75)].  The
 application  of  the  party  for  the  grant

 of  COB  licence  is  stiIl  under  considera.
 tion.

 Statement  of  Chieg  Election  Commiz-
 sioner  on  Snap  Poll

 68.  SHRI  NURUL  HUDA:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state  whether  his  Ministry  has  autho-
 riseq  the  Chief  Election  Commissioner
 to  state  publicity  that  snap  elections
 can  be  held  in  975  by  bringing  in
 amendments  to  the  Constitution  and
 revision  of  electoral  rolls?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR,  SAROJINI
 MAHISHI):  The  Chief  Election  Com-
 missioner  being  an  independnent
 agency  vested  with  authority:  under
 the  Constitution  in  the  matter  of  the
 conduct  of  elections,  the  question  of
 his  being  authoriseg  by  this  Ministry
 does  not  arise.

 पिछड़  राज्य  मध्य  प्रदेश  में  नई  रेलवे  लाईदों
 के  लिए  राशि  का  आवंटन

 69.  श्री  गंगा  चरन  दीक्षित  :  क्‍या

 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 पिछड़े  राज्य  मध्य  प्रदेश,  में  नई  रेलवे  लाईनें
 “बिछाने  के  लिए  उदारतापूर्वक  राशि  का

 झाबेंटन  करने  के  बारे  में  काई  प्रस्ताव

 है  ?

 रेल  मंत्रालय  में  उपमंत्री  (श्री बूटा

 सिंह  )  :  रेलों  के  विकास  पर  राज्यवार

 या  क्षेत्रवार  विचार  नहीं  किया  जाता  बल्कि

 राष्ट्रीय  हितों  को  सर्वोपरि  रख  कर  विचार

 किया  जाता  है  1  पांचवीं  योजना  के  दौरान

 नई  लाइनों  के  निर्माण  के  लिए  जो  राशि

 आबंटित  की  गई  थी  वह  चालू  निर्माण  कार्यों

 को  पूरा  करने  कौर  महत्वपूर्ण  क्षेत्रों  के लिए

 ही  प्र्याप्त  नहीं  है।  इसलिए  नई  लाइनों
 के  निर्माण  के  लिए  राशि  का  उदारता  पूर्वक
 आबंटन  करना  सम्भव  नहीं  है।  फिर  भी,
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 मध्य  प्रदेश  के  पिछड़े  क्षेत्रों  मे  निम्नलिखित
 परियोजनाओं  पर  सक्रिय  रूप  से  विचार
 किया  जा  रहा  है

 (I)  ढलती-राजहरा  से  जगदलपुर

 (II)  हिरदयगढ-दमप्रा  ।

 गुना  मक्सी  लाइन  जो  कि  निर्माणाधीन
 है,  के  भी  दूसरे  वित्तीय  वर्ष  में  पुरा  होने
 की  सम्भावना  है।

 भरत  वर्ष  के  दोरान  मध्य  रेलवे  में
 अपराध,  को  घटनाएं

 70.  श्री  गंगा  चरण  दीक्षित:  क्या
 रेल  मत्री  यह  बताने  की  छपा  बरेगे  कि

 (क)  गत  वर्ष  के  दोरान  मध्य  रेलवे
 में  अपराध  वी  क्विनी  घटनाएं  दर्ज  की

 गठ,

 (ख)  एस  सम्बन्ध  मे  नितिन  व्यक्त
 गिरफ्तार  किय॑  गये  ,

 (ग)  तीन  व्यवसायों  पर  मुकदमे
 चले  शरीर  कितन  व्यक्तिया  की  सजा  हुई,
 स्टार

 (घ)  अपराध  की  घटनाओं  का  रोकने
 के;  लिए  सरकार  ने  क्‍या  कार्यवाही  की  है  और
 इस  सम्बन्ध  मे  सरकार  की  भावों  योजना
 क्या  है?

 रेल  मंत्रालय  में  उन  मंत्री  (श्री  बूटा
 सिह)  (क)  1974क  दौरान  भारतीय
 दण्ड  सहित  श्रीधर  रेल  सम्पत्ति  (विधि
 विरुद्ध  कब्जा)  प्रीमियम,  966  के
 श्रस्तगंत  मध्य  रेलवे  पर  पंजीकृत  बुक  किये
 गय  परीक्षणों  और  रेलवे  सामान  और  लगे
 साज-सामानो  से  सम्बन्धित  अपराध  के  मामलों
 की  सख्या  4807  थी

 (ख)  3961

 (ग)  मुकदमा  चलाया  गया  3287
 सजा  दी  गई  ————348

 (घ)  भ्रमरा  की  घटनाओं  की  रोक-
 थाम  के  लिए  निम्नलिखित  कदम  उठाये  जा
 र)  है।  उठाने का  प्रस्ताव है

 (i)  जिन  खण्डो  पर  अधिक  भ्रमरा
 होते  है  वहा  कुछ  चुनी  हुई
 गाड़ियों  पर  रेलवे  सुरक्षा  दल  के
 कर्मचारियों  का  गाडियों  के  साथ
 चलना  t

 (ii)  अधिक  अपराध  वाले  खण्डों
 पर  पुलिस  द्वारा  पैदल  गीत  लगाना
 और  पिकेटो  की  तैनाती।

 (iii)  सादे  कपड़े  वाले  कर्मचारियों
 द्वारा  अपराधियों  पर  अवरोध
 रहित  निगाह  रखना  और

 आसूचना  एकत्रित  करना  t

 (iv)  रेलवे  सुरक्षा  दल  वाणिज्य
 विभाग  के  पर्यवेक्षक  कर्म-
 चोरियों  द्वारा  माल  लादने
 उतारने  आर  यानान्तरण  स्थलों
 पर  अचानक  छापे  मारना  |

 (५)  अधिक  शभ्रपराध  वाले  वार्डो
 में  कृभको  की  टुकड़ी  को  गीत  लगाने
 के  लिए  तैनात  करना  ।

 (vi)  अपराधियों  और  चोरी  की
 सम्पत्ति  का  लेन-देन  करने  वालों  के
 विऋद्ध  सामयिक  विशेष  अभि-
 यान  |

 (vit)  अपराध  नियंत्रण  के  लिए
 सिविल  ओर  सरकारी  रेलवे

 पुलिस  का  सहयोग  कौर

 सहायता  प्राप्त  कर  |  |

 (viii)  रेल  सम्पत्ति  (गैर  कानूनी
 कब्जा)  अधिनियम,  i966  के
 अन्तर्गत  मुकदमे  चलाना।
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 समय  रेल  &  बिना  टिकट  यात्रा

 7i.  श्री  गंगा  चरण  दीक्षित  :  क्‍या

 रैल  मंत्रो  यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  गत  वर्ष  मध्य  रेलवे  में  बिना
 टिकट  यात्रा  करने  के  अपराध  में  कितने
 व्यक्ति  पकड़े  गये;  और

 (ख)  उन  से  जुर्माने  के  रूप  में  कुल
 कितनी  राशि  वसूल  की  गई  ?

 रेल  मंत्रालय  में  उप  मंत्री  (श्री  बूटा

 सिह)  (7)  QO73-74  के  दीवान
 माप  लवें  पिर  2,32,277  ब्यक्ति  बेटिकट
 या  श्रनचित्त  टिकट  पर  यात्रा  करते  हए
 पकड़े  गए  ।

 (ख)  23  0०,637-  रुपये  की  मणि  नीचे

 दिए  गए  विवरण  के  अनुसार,  उनसे  वसूल
 की  गई

 (i)  रेलवे  दण्ड

 (ii)  स्यायबिगक  जुर्माना  89,073  रत
 22,20,564  कर

 Import  of  Crude  Oil

 72  SARDAR  SWARAN  SINGH  SO-
 KHI:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  the  names  of  friendly  countries
 who  have  come  forward  to  help  India
 in  the  matter  of  supply  of  crude  oil;

 (b)  when  India  is  likely  to  attain
 self-sufficiency  in  petroleum  products;
 and

 (c)  how  much  amount  in  foreign
 exchange  is  involved  in  oil  imports
 this  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P,  MAJHI):
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 (a)  Arrangements  for  the  supply  of
 crude  oil  during  1975,  on  a  bilateral
 basis,  have  so  far  been  made  as  indi.
 cated  below:

 Name  of  the  country  Qty.  in
 Million

 ‘Tonnes

 Tran  3°8
 Iraq
 Saudi  Aralia

 Negotiations  for  obtaining  crude  from
 the  United  Arab  Emirates  are  in  pro.
 gress.

 (b)  While  every  effort  has  been
 divected  towards  achieving  self-suffi-
 ciency  for  petroleum,  it  is  not  practical
 to  forecast  with  any  accuracy  when  it
 will  be  possible  to  achieve  this.

 (c)  The  foreign  exchange  outgo  for
 the  import  of  crude  oil  and  petroleum
 products  during  ‘1974-75  is  likely  to  be
 of  the  order  of  Rs.  324  crores.

 Steps  to  stop  Robberies  at  Nights

 73,  SHRI  VARKEY  GEORGE;
 SHRI  M.  M,  JOSEPH:

 Will  the  Minister  of
 be  pleased  to  state:

 RAILWAYS

 (a)  whether  the  train  robberies  are
 vtry  frequent  these  days  and  the
 passengers  do  not  feel  safe  while
 travelling  during  nights;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  to  stop  these  robberies  in
 the  running  trains  and  to  safeguard
 passengers’  lives  ag  well  ag  _  their
 belongings?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No,  However,
 some  sporadic  occurrences  of  robber-
 ies  in  trains  are  being  reported  from
 the  railways.
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 (b)  Protection  of  person  ang  property
 of  passengers  in  trains  is  the  respaqnsi-
 bility  of  the  State  Governments  and
 they  are  taking  the  following  steps  for
 prevention  of  this  type  of  crime.

 (i)  Escorting  of  important  trains
 during  nights  by  Government
 Railway  Police.

 (2)  Regular  beat  patrolling  at  sta-
 tion  platforms  and  waiting
 halls,

 (3)  Keeping  surveilJance  over  cri-
 minals  and  known  bad  charac-
 ters.

 (4)  Prosecuting  criminals  for  spe-
 cific  offences  and  also  detain.
 ing  persons  suspected  to  be  in-
 volveq  in  the  commission  of
 such  crimes  under  the  Main.
 tenance  of  Internal  Security
 Act,  where  sufficient  grounds
 exist.

 (5)  Registration  and  investigation
 of  the  cases  involving  perso-
 nal  property  of  the  passengers
 by  the  Government  Railway
 Police  with  the  efforts  to  re-
 cover  the  stolen  property  and
 restore  it  to  the  owner  on  the
 completion  of  requisite  legal
 formalities.

 Legislation  to  Legalise  Company
 Donations  ६6  Political  Parties

 74.  SHRI  VASANT  SATHE:
 PROF.  NARAIN  CHAND

 PARASHAR:
 SHRI  M.  KATHAMUTHU:

 Will  the  Minister  of  LAW,  JUS-
 lICE  AND  COMPANY  AFFAIRS
 de  pleased  to  state:

 (a)  whether  a  proposal  to  bring
 Orward  a  legislation  to  legalise  com-
 »any  donations  to  political  parties  is
 inder  consideration  of  Government;
 '  (b)  if  so,  whether  any  decision  has
 >een  taken  in  the  matter  so  far;  and

 +  (c)  if  not,  the  time  by  which  Gov-
 rnment  would  take  a  decision  in  the
 natter?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  Yes,  Sir.

 (b)  and  (c).  The  question  of  intro-
 ducing  a  Companies  Amendment  Bill
 for  this  purpose  is  under  active  consi-
 deration.

 Shortage  of  Tubulars
 O&NGC

 faced  by

 75.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  shortage  of  tubulars  has  hit  Oil
 and  Natural  Gas  Commission’s  work;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (ec)  action  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  ए,  P.  MAJHI):
 (a)  to  (c).  While  the  supply  position  of
 tubulars  in  the  worlq  market  is  acute,
 the  ONG  Commission’s  work  has  not
 suffered  on  this  account,  the  Commis-
 sion  having  taken  necessary  steps  to
 procure  the  tubulars  required  for  its
 operations.

 Cancellation  of  Trains  due  to  Shortage:
 of  Coal

 76.  SHRI  VASANT  SATHE:

 SHRI  SUBRAVELU:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  a  good  number  of
 passengers  and  goods  trains  still  stand
 cancelled  in  the  various  sections/
 zones  on  account  of  acute  shortage  cf
 coal;  and

 (b)  if  so,  the  number  thereof,
 zone/

 section-wise  and  steps  taken  in  the
 matter?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH  (a)  Only  258  pairs
 out  of  3738  pars  of  scheduled  non-
 suburban  passenger  trains  remain  can.
 celled  due  to  shortage  of  coal  Goods
 services  are  norma!

 {b)  The  number  of  pairs  of  cancelled
 passenger  trains  zone-wise  is  given  be.
 low

 Central  =  मर  Nil
 Eastern  ‘i  Nil
 Northern  वि  डे  36
 North  kastern  40
 Northeast  Frontier  Ni
 Southern  ‘i  724
 South  Central  3
 South  Lastern  I

 Western  नि  54

 Totals.  258

 The  production  and  offer  of  steam  coal
 has  been  improving  and  consequently
 supphes  of  Coal  to  hal  wavs  hag  lately
 picked  up  Anticipating  the  .mprove-
 ment  in  availability  of  coal  will  conti-
 nue  the  required  passenger  traing  are
 being  now  progrcssively  restored

 Import  of  Crude  Oil  from  United
 Arab  £muaates

 77  SHRI  ARJUN  SETHI  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  whether  there  has  been  any
 approach  by  India  Government  to
 the  United  Aiab  Emurates  for  the
 supply  of  crude  oil  over  a  fixed
 period,  and

 (b)  af  so,  the  broad  outlines  there
 of?

 THE  DEPUTY  WINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C  P  MAJHI)
 (a)  and  (b)  The  question  of  supply
 of  crude  ol  from  the  United  Arab
 Emirates  is  at  a  preliminary  stage  of
 discussion  It  ig  too  early  to  say  what
 the  fimal  out-come  woulg  be
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 O&NGC  Team's  visit  to  Tripoli
 in  Libya

 78  SHRI  ARJUN  SETHI:
 SHRI  K  M  MADHUKAR:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS
 be  pleased  to  state

 (a)  whether  any  Ingh-level  07  and
 Natural  Gag  Commission  team  has

 visited  Tripol  for  further  discussions
 to  conclude  the  terms  and  conditions
 of  the  Libyan  concession  to  the  Com-
 mission  fo:  oil  eaploration  im  that
 country,  and

 (9)  af  so  the  broad  outlines  re-
 garding  the  piogiess  achieved  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  ८  P  MAJHI).
 (a)  ang  (b)  To  hold  discussions  with
 the  Libyan  National  O:.  Company  and
 for  eviluating  the  on  prospects  of
 Libya  un  ONGC  team  will  be  visiting
 Libva_  shortly

 Exploration  for  Natural  Gas  at
 Tripura

 79  SHRI  R  N  BARMAN  Will  the
 Minster  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  whether  recent  exploration  at

 Tripura  has  shown  that  there  is
 abundance  of  natural  gas  there,

 (9)  if  so,  estimate  of  the  gas  that
 १7५  hkely  to  be  found  there,  and

 (c)  by  what  time  the  gas  can  be
 put  to  commercial  use  and  the
 scheme  formulated  in  this  behalf?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C  P  MAJHI)
 (a)  A  few  gas  horizons  have  been  en-
 countered  in  the  first  well  drilled  at
 Baramura  structure  in  Tripura

 (9)  and  (c)  The  commercial  nature
 of  this  strike  can  be  established  only
 after  testing  this  well  thoroughly  and
 drilling  and  testing  scme  more  wells
 in  this  structure  And,  it  8  only  after
 the  discovery  is  proved  to  be  commer.
 cial  that  the  question  of  its  utilisation

 can  be  considered.
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 Italian  Plan  for  Durgapur  Fertilizer
 Plant

 80.  SHRI  R.  N.  BARMAN:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Durgapur  ferti-
 hser  plant  is  producing  only  30  per
 cent  of  its  capacity  for  the  last  three
 years;

 (b)  whether  an  Italian  firm  has
 submitted  a  plan  for  resuscitation  of
 the  plant;  and

 (c)  if  so,  the  broad  outhnes  of  the
 above  plan  and  when  it  will  be  im-
 plemented?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH)'
 (a)  The  Durgapur  fertilizer  plant,
 which  commenced  trial  production  in
 Ovtober  1973,  has  not  so  far  been  able
 tu  stabilise  production  at  a  satioluctory
 Jevel  due  to  the  failure  of  some  crit
 cul  items  of  equipment,  mostly  im-
 ported.  Production  is,  however,  being
 piesently  stabiliseq  at  abort  40  to  50
 per  cent  of  capacity.

 (0)  ang  (c).  Yes,  Sir.  M/s.  Techni-
 mont  of  Italy  were  commiss.oned  by
 the  Fertilizer  Coiporation  ot  India  to
 make  a  comprehensive  end  to  end
 survey  of  the  plant  with  a  view  to
 identify  the  problems  and  suggest  re-
 medial  measures  to  enable  the  plant
 to  achieve  and  stablise  production  at
 near  rated  capacity.  Following  =  are
 broadly  the  modifications/additions
 4)  replacing  certain  equipment  with
 equipment  of  improved  designs;
 (n)  addition  of  a  few  equipment;
 Qi)  modifying  some  of  the  instru-
 mentation  and  replacement  of  control
 valves  which  have  not  performed
 satisfactorily;  (iv)  augmentation  of
 the  capacity  and  storage  of  the
 demineralised  water  plant;  (v)  pro-
 vision  of  certain  imported  chemi-
 water;  (vi)  modification  of  the  combus.
 tion  control  system  of  the  service  boi-
 lers  and  (vii)  provision  of  more  effec-
 tive  pollution  control.
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 The  implementation  of  the  above  re-
 commendations  is  expected  to  be  com-
 pleted  in  about  48  to  24  months.

 Decision  to  Advanze  the  Date  for
 Completing  the  Delimitation  of  cons-
 tituencies  and  Revision  of  Electoral

 Rolls

 8]  SHRI  ए,  M.  MEHTA:  Will  the
 Minister  of  LAW,  JUSTICE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Election  Commis-
 807  has  decided  to  advance  the  date
 for  the  completion  of  delimitation  of
 constituencies  and  revision  of  elec-
 toral  roils  to  keep  the  machinery
 read  for  general  poll  at  any  time;

 (>)  af  so,  whether  the  Election
 Commission  uses  its  own  discretion  in
 doing  so;

 (c)  whether  the  Election  Commis-
 Sicn  has  taken  this  decision  in  ac-
 cordance  with  the  existing  laws,

 (d)  whether  the  present  law  statcs
 that  the  wholc  process  of  delimita-
 tion  of  constituencies  should  normally
 be  completed  in  one  year  to  48
 months,  and

 (e)  whether  this  process  ig  being
 emo]  leted  within  two  months  time
 and  if  so,  whcther  Government  have
 ashed  ur  issucd  any  directive  to  the
 Commission  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFIARS  (DR.  SAROJINI
 MAHISHI):  (a)  The  Election  Commuis-
 sion  has  issued  instructions  to  the
 Chef  Electoral  Officers  of  the  States
 and  Union  Territories  to  complete  the
 Current  revision  of  electoral  rolls  and
 to  finally  publish  the  same  by  Feb-
 Tuary-March,  1975,  except  in  respect
 of  some  States/Union  Territory.

 The  procedure  adopted  by  the  Elec-
 tion  Commission  was  inter  ala  intend-
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 ed  to  reduce  the  consumption  of  paper
 and  the  volume  of  printing  work  and
 to  ensure  readiness  to  hold  election  at
 any  time.

 The  delimitation  of  conststituencies
 on  the  pasis  of  the  population  figures
 of  the  97]  Census  is  the  responsibility
 of  the  Delimitation  Commission  and  is
 expected  to  be  completed  by  May,
 1975.

 (b)  and  (c).  The  decision  of  the
 Election  Commission  in  the  matter  of
 the  revision  of  electoral  rolls  is  in  ac-
 cordance  with  the  provisions  of  the
 Representation  of  the  People  Act,  950
 and  the  Registration  of  Electors  Rules,
 ‘1960.

 (d)  No,  Sir.

 (e)  No  specific  statutory  time-limit
 being  there,  the  Delimitation  Com-
 mission  generally  endeavours  to  com-
 plete  the  process  of  delimitation  of
 constituencies  as  early  as  possible.
 The  Commission  is  an  independent
 statutory  body,  and  the  question  of
 Government  issuing  any  directive  to
 the  Commission  does  not  arise.

 Manufacture  of  Formulations  in
 Excess  of  Licensed  Capacity  by

 Foreign  Firms

 82.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  foreign  firms  have  becn
 manufacturing  formulations  in  excess
 of  their  licensed  capacities  during  the
 fourth  Five  Year  Plan;

 (b)  whether  Grover  Committee
 which  visited  Bombay  in  972  detect-
 ed  useful  information  in  this  regard;

 (९)  the  broad  outlines  of  over  pro-
 duction  firm  wise,  item  wise  with
 licensed  capacity  and  the  production,
 year.wise  during  Fourth  Plan  period;
 and

 (d)  what  steps  Government  have
 taken  to  protect  the  Indian  sector
 against  such  malpractices  by  foreign
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 firms,  specially  when  there  is  no
 special  technical-know-how  involved

 in  the  manufacture  of  the  concerned
 formulations?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND,
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  to  (c).  There  are  l9  drug  manu-
 facturing  units  including  35  with
 majority  foreign  equity  in  the  organis-
 ed  sector  which  are  producing  formu-
 lations  whose  number  runs_  into
 thousands,  The  production  facilities
 set  up  by  many  of  these  companies
 are  covered  by  authorisations  issued
 to  them  under  Registration  Certifi-
 cates,  Permission/No  objection  letters
 and  licences  issued  to  them,  produc-
 tion  taken  up  under  schemes  of  diver-
 sification  and  capacities  approved
 under  C.O.B.  licences  etc.  Hence  it
 is  not  practicable  to  assess  the  value
 or  fix  up  a  firm  licenced  capacity  for
 formulations  and  the  excess  of  produc-
 tion  of  such  formulations.

 Information  collected  by  a  team  of
 officers  of  DGTD  and  this  Ministry
 which  visited  Bombay  in  February,
 l973  is  being  utilised  by  Government.

 (d)  The  Committee  on  Drugs  and
 Pharmaceuticals  Industry  constituted
 under  the  Chairmanship  of  Shri  Jai-
 sukhla]  Hathi  is  examining  various
 aspects  of  the  drug  industry  including
 the  measures  for  promoting  the  rapid
 growth  of  the  drugs  industry  and
 particularly  of  the  Indian  and  small
 scales  industries  sectors  and  the  insti-
 tutional  arrangements  to  ensure  equit-
 able  distribution  of  basic  drugs  and
 raw  materials.  Appropriate  action
 will  be  taken  on  receipt  of  the  report
 of  the  said  Committee.

 Revision  of  Electoral  Rolls  in  Gujarat

 83,  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  LAW,  JUSTICE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state:

 (a)  whether  the  electoral  rolls  in
 Gujarat  have  been  revised  and  com-
 pleted;
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 (b)  whether  the  Election  Commis.
 sion  hag  completed  all  formalities  for
 holding  the  elections  jn  the  Gujarat
 State  and  if  not,  what  still  remaing  t
 pe  done;

 (९)  if  all  the  formalities  have  been
 completed,  what  are  the  reasons  for
 delay  in  holding  the  elections  in  the
 State;

 (d)  whether  the  Gujarat  State  i
 the  only  State  where  the  elections  had
 not  veen  held  for  such  a  long  perioa
 after  the  dissolution  of  the  Assembly:
 and

 (e)  when  the  elections  in  the  State
 are  likely  to  be  held?

 THE  MINISTER  OF  STATE  IN  TH)
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFIARS  (DR.  SARCJINI
 MAHISHI):  (a)  The  electoral  rolls
 were  revised  and  finally  published  on
 6-l-4975.

 (b)  Yes,  Sir
 (c)  Having  regard  to  the  situation

 in  the  State,  it  is  not  possible  to  nola
 the  elections  to  the  Legislative  Assem-
 bly  of  Gujarat  at  present.

 (ad)  No,  Sir.  The  general  elections
 to  constitute  new  Legislative  Assem-
 blies  ‘after  their  dissolution  in  the
 States  of  Kerala.  PEPSU,  Travancore
 Cochin,  West  Bengal,  Orissa  and  Uttar
 Pradesh  were  helg  after  a  long  period.

 (९)  Government  would  fave  the  law
 and  order  situation  and  the  drought situation  and  other  relevant  matters
 under  constant  review  and  elections
 would  be  held  as  early  as  possible.
 Proposals  From  Foreign  Drug  Firms

 for  Reducing  their  Equity
 84.  SHRI  ए,  M.  MEHTA:  will  the

 Minister  of  PETROLEUM  AND  CHE.
 MICALS  be  pleased  to  state:

 (a)  whether  there  were  proposals from  M/s  May  &  Baker  in  965  and
 from  M/s,  Pfizers  in  968  for  reducing their  equity,  and  whether  they  have
 not  yet  been  implemented  and  if  ‘80,

 the  reasons  for  non-implementatisn
 of  these  proposals;

 (b)  what  has  been  the  loss  of
 foreign  exchange  from  the  date  of
 proposal  to  date  due  to  non-imple-
 mentation  of  the  proposals;  and

 (९)  whether  the  relevant  file  of  M/s
 May  &  Baker  is  reported  as  missing.
 and  what  action  Government  have
 taken  or  are  taking  to  trace  it  out?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  M/s.  Pfizers  were  asked  te  increase
 Indian  participation  from  25  per  cent
 to  40  per  cent  by  0th  June,  970  ac-
 cording  to  a  condition  imposed  in  the
 letter  of  the  Controller  of  Capital
 Issues  dated  25-l!-968.  The  compeny
 came  up  to  the  Government  on  i7th
 March,  970  with  its  proposals  for  in-
 creasing  Indian  participation  from  25
 per  cent  to  40  per  cent  by  disinvest-
 ment  ie.  by  sale  of  4,50,000  equity
 shares  of  Rs.  0  each  ai  the  market
 value  to  the  Indian  public  and  repat-
 riation  of  sale  proceeds  to  M/s.
 Pfizers  Corpn.  Cologne,  Pannama.
 On  further  discussions  with  the  com-
 pany  the  Controller  of  Capital  Issues
 informed  M/s.  Pfizers  that  they  should
 increase  Indian  holding  ir,  the  com-
 pany  to  40  per  cent  by  l0th  June,  975
 without  disinvestment,

 M/s.  May  and  Baker  Limited,  Bom-
 bay  submitteg  a  proposal  for  associat-
 ing  Indian  capital  in  964:—

 The  proposal  was  considered  hy  the
 Foreign  Agreements  Committee  jn  its
 meeting  held  on  the  23rd  February,
 i965  and  it  made  the  following  re-
 commendations  :—

 (i)  In  the  prepesei  public  com-
 pany  M/s.  May  and  Baker
 Ltd.  be  asked  to  bring  down
 the  share  of  their  holdings  to
 60  per  cent  of  the  investment,
 in  two  stages.  In  the  first
 Stage,  the  holding  may  be
 about  80  per  cent  to  he
 brought  down  to  60  per  cent

 at  the  second  stage.  This
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 process  should  be  completed
 in  a  periog  of  about  8  years;

 When  the  new  company  is
 incorporated  in  India,  no
 branch  of  M/s  May  and
 Baker  Limited,  Botmbay,  in-
 corporated  in  England  will  be
 allowed  to  function  in  India.
 Distribution  of  products  shall
 be  by  the  new  company  not
 by  a  fully  owned  subsidy  of
 the  UK  Company.

 (ili)  It  may  be  necessary  to  agree
 to  some  payments  as  royalty.
 technical  know-how  fees  and
 for  goodwill.  These  will  have
 to  be  further  examined;

 (iv)  Repatriation  of  Capital  should
 be  avoided  as  far  as  practic-
 able;

 It  however  appears  that  no  further
 action  was  taken  in  this  case.

 (b)  In  view  of  the  nature  of  the
 recommendations  (iii)  and  (iv)  above
 it  is  not  possible  to  weik  ut  the
 details  of  loss  of  foreign  exchange
 from  the  date  of  propo.al  tedate  due
 to  non-implementation  of  the  propo-
 sal.

 (c)  Yes,  Sir.
 investigated.

 The  matter  is  neing

 Proposal  to  set  up  a  Fertilizer  Com-
 mission  for  Development  of  Fertilizer

 Industry

 85.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALs  be  pleased  to  state:

 (a)  whether  Government  are  con~
 sidering  to  set  up  a  high  power  fer-
 tiliser  commission  in  the  country  for
 laying  down  a  national  policy  for  the
 development  of  the  fertiliser  industry
 to  meet  the  shortage  of  fertilisers;

 (b)  if  60,  when  the  final  decision  is
 likely  to  be  taken;

 (c)  whether  against  the  production
 targes  of  14,33,000,  tonnes  of  nitrogen
 and  4,30,000  tonnes  of  potash  for  ‘974-
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 75  the  actual  production  is  only
 -12,00,000  tonnes  of  nitrogen  and
 3,30,000  tonnes  of  potash;

 (d)  whether  this  will  result  in  a
 great  shortage  of  fertilisers:  and

 (९)  if  80,  what  steps  are  being  taken
 in  ths  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Production  in  974  75  as  now
 anticipated  is  2.0  lakh  tonnes  of  nitro-
 gen  and  3.5  lakh  tonnes  of  phosphates
 (P205)  as  against  the  earlier  estimate
 of  34.33  lakh  tonnes  of  nitrogen  and
 3.63  lakh  tonres  of  P2035.  There  is
 no  indigenous  production  of  potash.

 (d)  and  (e).  Maximum  poss  le
 quantities  of  fert.lvcrs  are  being  im-
 ported  ig  meet  the  short-fall  in  the
 availabilty  of  fertibzers  arising  out
 of  the  short-tall  in  indigenous  97  uc-
 tion.  Simultaneously,  steps  are  :lso
 being  taken  to  rationalise  the  distt!
 bution  of  fertilizers  to  make  the  best
 use  of  available  fertilizers  and  to  sup-
 plement  the  use  o'  chemical  ferilivers
 with  organic  manures.  According  to
 the  Ministry  of  Agriculture,  there  has
 also  been  a  marginal  decline  in  the
 anticipated  demand  for  fertilivers
 during  the  year  que  to  adverse  wea-
 ther  conditions  etc.

 Proposah  to  Check  Consumption  of
 Petroleum  Products

 86.  SHRI  R  V.  SWAMINATHAN:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALs  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  to  check  the  growth  rate  of
 consumption  of  petroleum  products  to
 5  per  cent  against  the  norma]  figure
 of  9  per  cent  because  oil  imports  ac-
 count  for  40  per  cent  of  India’s  foreign
 exchange  spending;  and
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 (b)  7  so.  to  what  extent  the  use  of
 petroleum  products  will  be  checked?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OP  PETROLEUM  AND
 CHEMICALS  (SHRI  0  P  MAJHI)
 (a)  and  (b)  In  view  of  the  steep
 increase  in  the  prices  of  petroleum
 products  Government  has  taken
 various  measures  to  reduce  their  in-
 ternal  consumption  Economy  in  con-
 sumption  has,  however  to  be  achieved
 in  a  Manner  that  the  essential  re-
 quirements  are  not  ३७८९१  and  the
 industrial  and  agricultural  activity  in
 the  country  is  not  depressed  on  this
 account  The  extent  to  which  con
 sumption  of  petroleum  products  can
 he  reduced  will  therefore  depend
 largely  upon  the  reduction  of  non-
 essential  consumption  as  a  result  of
 various  measures  taken  and  the  extent
 to  which  alternative  sources  of  energy
 cin  be  made  available

 Accumulation  of  Naphtha  in  Fertiliver
 Factories

 87  SHRI  R  V  SWAMINATHAN
 Will  the  Mimster  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  whether  there  haq  been  ac-
 cumulation  of  naphtha  because  ferti-
 ser  factories  were  not  running  even
 at  85  per  cent  of  then  capacity,

 (b)  at  so,  what  are  the  reasons  for
 the  fertiliser  factories  not  running  to
 their  capacity  and

 (c)  whether  India  had  exported  1,30
 lahh  tonnes  of  naphtha  duiing  the
 last  year  and  now  there  3३  a  glut  of
 tm  the  international  market  which
 hay  been  iesulting  serious  scarcity  in
 recent  months?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C  P  MAJHI)-
 (a)  There  has  been  accumulation  of
 Naptha  stocks  during  the  year  due  to
 9007  off  takes  by  fertilizer  plants.

 MAGHA  29,  896  (SAKA)  Written  Answers  r22

 The  oft  takes  have,  howevei  unproved
 since  November,  3974

 (b)  Unforeseen  mecharieal  and
 equipment  failures  in  the  plants  at
 Madras,  Kota,  Vizag  ana  Goa  and
 technological  problems  at  Cochin  and
 Durgapur  were  mainly  responsible  for
 low  production  and  consequently,  low
 consumption  of  naphtha  In  addition, the  plant  at  Cochm  had  to  be  shut
 down  for  nearly  two  months  due  to
 labour  trouble,

 (c)  During  974  approximately  .24
 lakh  tonnes  of  Naphtha  was  ७५  rorted The  present  position  ot  stecks  is  well
 under  control  and  the  requirements of  Naphtha  in  the  court-y  ate  being met  in  full

 Construction  of  Kakosi-Bhildi,  Harij-
 Sami-Radhanpur  and  Bhavnagar-

 Tarapore  Railway  Line

 88  SHRI  K  S  CHAVDA  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state

 (a)  \  hether  Government  piopose  t)
 take  Lp  construction  of  Kahosi-Bhtuli, H  uj-Sami-Radhanpur,  Bhavnagar-
 Taiupore  new  railway  line  dutim,  this
 yeai  or  next  vear,  keepmg  in  view
 the  recommendation  of  the  Sixth
 Finance  Commission  not  to  allot  more
 than  Rs  455  crores  to  the  scarcity
 affected  States

 (bi  whether  Government  of  Gujarat
 has  promised  to  meet  the  losses,  if  any,
 if  these  lines  become  uneconomic,  and

 (९)  the  .easons  for  not  starting  the
 constiuction  of  these  railway  Jines?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  and  (c)  Cong.
 truction  of  Kakosi-Bhild:  new  hne  haS
 been  linked  with  the  Delhi-Ahmeda-
 bad  MG  to  BG  conversion  project.
 The  report  of  the  traffic  survey  car-
 ried  out  for  this  conversion  is  under
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 vexamination.  Due  to  the  stringent
 financial  position,  the  gauge  conver-
 sion  project,  including  Kakosi-Bhildi
 new  lne,  may  have  to  be  deferred  for
 some  time.

 A  reconnaisance  engineering-cum-
 traffic  survey  carrieq  out  for  Harijan
 Radhanpur  M.G.  line  in  1969-70  hud
 shown  that  70  would  be  nnremunera-
 tive.  The  proposal  was  therefore
 shelved.  A  final  location  engircering-
 cum-traffic  survey  is  in  progress  for
 the  Bhevangar-Tarapore  BG.  line.
 This  proposal  will  be  fvither  consi-
 dered  after  the  results  of  the  survey
 reports  are  known.

 (b)  Yes,  only  in  respect  of  Bhav-
 nagar-Tarapore  B.G.  line,  the  Govern-
 ment  of  Gitiarat  has  ugreed  to  bear
 the  losses,  if  any  for  a  period  of  five
 years  beginning  from  the  sixth  sear
 of  opening.

 Crash  Programme  to  Kevise  Electoral
 Rolis

 89.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  LAW.  JUSTICE
 AND  COMPANY  AFFAIRg  be  pleased
 to  state:

 (a)  whether  a  crash  programme  War
 undertaxen  by  the  Election  Commis-
 sion  to  revise  the  clectoral  rolls;  and

 (b)  if  so,  the  salicnt  features  there-
 of  ang  reasons  therefor?

 TLE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR,  SAROJINI
 MAHBISIil):  (a)  A  general  revision  of
 the  electo.al  rolls  throughout  the
 country  haS  been  undertuken  with
 effect  from  i-l-975,.

 (b)  The  salient  features  of  the  pro-
 gramme  are  that  existing  electoral
 rolls  were  published  as  the  draft  elec-
 oral  rnils  ang  a  period  of  two  weeks
 was  allowed  from  the  date  of  publi-
 cation  for  filing  claims  and  objections.
 Simultancously,  the  Commission
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 ordered  an  enumeration  of  all  persons
 who  had  attained  the  age  of  2l  years
 on  Ist  January,  1975,  by  house  to
 house  visits  by  enumerators  in  all  the
 constituencies  in  the  country.  On  the
 basis  of  the  enumeration,  two  state-
 menis  were  required  to  be  prepared
 by  the  electoral  registration  officers,
 namely:  one  statement  containing  the
 names  of  persons  who  were  not  less
 than  2i  years  of  age  on  Ist  January,
 975  ard  whose  names  were  not  in-
 cludeg  in  the  drait  electoral  rolls  and
 a  second  statement  containing  the
 names  ol  persons  who  were  included
 in  the  dralt  rolls  but  who  are  since
 dead  ur  have  ceased  to  the  ordinarily
 resuling  in  the  constituency.  These
 lists  we-ce  required  {o  be  exhibited  on
 the  notice  board  of  the  electoral  re-
 gistration  officer  for  «a  period  of  one
 week.  Any  verhal  or  written  objec-
 tions  which  might  be  icceived  in  res-
 pect  of  these  statement,  were  to  be
 considered  by  the  electoral  registra-
 tion  officers  and  duly  disposed  of.

 Therefore,  fresh  supplements  of  each
 part  of  the  electoral  roll  were  requir-
 eq  to  be  prepareq  on  the  basis  of  the
 decisions  given  by  the  electoral  regis-
 tration  officers  ता.  claims  and  objec-
 lions  On  final  publication,  there
 would  be  one  main  roll  and  <upple-
 ments  tor  each  part  yf  the  electoral
 rol]  of  a  constituency.

 Under  the  procedure  described
 above,  it  would  he  necessary  to  print
 only  the  supplements  to  the  existing
 rolls  and  not  the  entire  roll  for  each
 constituency.  This  would  result  in
 saving  considerable  quantities  of  paper
 which  is  in  acute  short  supply  as  well
 as.the  expenditure  for  the  printing
 of  rolls.

 Fourth  Plan  target  for  goods
 movement

 90.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Ministcr  of  RAILWAYS

 be  pleased  to  state:

 (a)  the  Fourth  Plan  target  fixed
 for  the  goods  movement  through  Rail-
 ways  and  the  actual  traffic  offerings;
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 (b)  the  total  capital  added  to  the
 Railways  during  the  same  periud,

 (ed  whether  the  traffic  earnings
 were  not  proportionate  to  the  capital-
 charge  added  and

 (8)  7  so,  the  reasons  therefor‘

 THE  DFPUIY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHR
 BUTA  SINGII)  (a)  The  orginal  tra
 fic  target  fixed  for  the  Fourth  Five
 Year  Plan  was  2647  million  tonnes
 which  was  revised  in  97)  to  2405
 million  tonnes  The  actual  materiali-
 sation  of  traffic  at  the  end  of  the  Fourth
 Five  Year  Plan  was  849  million  ton.
 nes  provisional)

 (tf)  The  total  Capital  Investment  on
 the  Ralways  during  the  Fourth  Five
 Yen  Plin  is  Rs  79333  crores

 (५)  and  (d)  Against  the  increase
 f  258  ver  cent  m  Capital-at  charze

 tle  percentage  increase  in  €arnings
 ६१३६  286  durmg  the  Fourth  Plan
 \  ch  is  rrore  cr  lese  proport  cnate  t9
 te  Cy  pital-at  churge  added

 Name  of  ¢  ommissicn
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 Increase  in  Railway  Public  Service
 Commussions

 9१7  PROF  NARAIN  CHAND  PARA.
 SHAR  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  the  names  of  the  Railway  Public
 Service  Commission  in  India  along-
 with  thar  locations  and  names  97  the
 Chairmen  and  Membeis  im  each  case;

 (b)  whether  it  3५  proposed  to  in-
 erease  the  number  of  the  Railway
 Public  Service  Commissions  m_  the
 near  future,  and

 (५)  af  so,  the  likely  increase  in  the
 numbhc,  and  the  places  where  they
 wuld  be  set  up’

 JHE  DEPUTY  MINISFEr  IN  THE
 MINISTRY  OF  RATLWAYS  ‘(SHRI
 BUTA  SINGH)  (a)  The  Railway
 Service  Commissions  are  located  at
 Ailahabad  Bombay,  Calcutta,  Madras
 and  Muzaffarpur  The  names  of  the
 Chairman  and  Member-Secretary  of
 these  Commissions  are  given  trelow’

 Name  of  Chairman  Name  of  Member-Secity

 Allahabad  =  Shu  Mir  Qudrat  Al:

 Bombay  .  वि  5  .  Shr  Nardco  Snatak

 Caluutta  नि

 Mairis  .  ShuiM  T.  Lee

 Muzaffarpur,

 Shr  Hari  Hara  Das

 Sbri  K  N.  Thakur

 Vacant

 Shit  J  Eduly

 Shr  S$  Ghosh  Dastidar

 shniD  C  §.Rao

 Vacant

 (७)  ana  (e).  In  view  of  the  current
 financial  stringency  the  auestion  of
 creasing  the  number  of  Railway

 Service  Cammuissions  has  been  defer-
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 Increase  in  Income  from  Goods
 Traffic

 92.  PROF.  NARAIN  CHAND  PARA-
 SHAR:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  income  from  857  ds
 traffic  has  increased  during  the  past
 6  months,

 (b)  if  so,  the  amount  and  percen-
 tage  of  increase  m  the  months  of
 September,  October,  November  ant
 Jecembe:,  974  fo.  the  varioUs  Hea.-
 way  Zones,  and

 (९)  the  compaiative  figures  for  the
 same  months  during  the  year  9/v?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  Yes,  compared
 with  the  corresponding  period  of  last
 year,  there  has  been  increase  in  the
 earnings  tiom  goods  traffic  during  the
 period  of  6  months  ending  November,
 974  Figures  for  subsequent  months
 are  not  yet  available

 (b)  and  (c).  Information  is  given
 in  the  statement  laid  on  tne  Table  of
 the  House  [Placeg  in  Library  See
 No  LT-8890/75]

 Decision  on  Appeals  of  Employecs  of
 Class  I,  II,  पा  and  IV

 93.  PROF  NARAIN  CHAND  PARA-
 SHAR  Will  the  Munster  of  RAIL-
 WAYS  be  pleased  to  state.

 (a)  the  total  number  of  empl  yec3
 in  Class  I,  II,  गा  and  IV  for  each
 zone  who  have  not  heen  reinstated
 after  the  termination  of  their  services
 in  the  Railway  strike  in  ‘1974;

 (b)  the  number  of  those  employees
 4m  each  one  of  these  categories  whe
 have  filed  their  appeals  and  who  are
 awaiting  final  decision  in  their  cases;
 and
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 (९)  the  date  by  which  all  these
 cases  would  be  finalised?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No  class  I  or  II
 railway  employee  had  participated  in
 the  illegal  stnike  of  May,  1974.  Out  of
 a  total  ot  about  16,700  Class  III  and
 IV  employees  who  were  dismissed/
 removed/terminated  in  the  context  of
 the  illegal  strike.  over  13,800  have
 been  taken  back  already.

 (b)  Figures  separately  for  Cluss  III
 and  IV  are  not  readily  available  and
 will  be  collecteg  and  placed  on  the
 Table  of  the  Sabha.

 (c)  All  possible  steps  are  being
 taken  to  expedite  final  decision  in  the
 cases  that  are  now  under  consicera-
 tion  but  no  time  limit  can  be  indicated.

 Revision  of  rules  about  Railway
 Wagons

 94  SHRI  RAGHUNANDANLAL
 BHATIA

 SHRI  D  D  DESAI

 SHRI  P.  GANGADEB:

 Will  the  Minister  of  RAILWAYS:
 be  pleased  to  state

 (a)  whether  rules  are  being  revis-
 ed  by  his  Ministry  to  spare  Raiuway
 ‘wagons,

 (b)  whether:  the  rules  will  शान
 power  the  Railways  to  confiscate
 the  cssential  commoditics  not  taken
 delivery  of  in  time;  and

 (c)  the  total  number  of  wagons
 that  the  Railways  loaded  daily  dur-
 ang  the  last  quarter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  A  pro-
 posal  is  under  consideration  to  amend
 the  Indian  Railways  Act.  ‘he  provi-
 sion  shall  pe  that  the  consignments
 which  are  not  taken  delivery  of  within
 seven  days  of  their  arrival  at  the
 terminals  can  then  be  disposed  of  at
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 certain  fiotified  stations  where  such
 consignments  get  held  up.  The  pro-
 posal  also  provides  for  essential  com-
 modities  being  handeq  over  to  the
 State  Governments  at  controlled  price.

 (c)  Daily  average  wagon  loading
 (originating)  monthwise,  for  the  last
 quarter  is  given  below:—

 Month  Broad  Metre
 Gauge  Gauge

 Oct.°74  ,  .  .  20979  $202
 Nov.  °74  ,  .  न  22374  5748
 Dec.’  74  ,  .  22844  5538

 Mini  Fertilizer  Granulation  Plant

 95.  SHRI  RAGHUNANDANLAL
 BHATIA:

 SHRI  D.  D.  DESAI:

 SHRI  P.  GANGADEB:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  a  mini  fertiliser  gra-
 nulation  plant  has  been  manufactur-
 ed  by  a  technical  consultancy  firm  of
 West  Bengal  connected  with  Chemi-
 cals;

 (b)  whether  the  plant  is  capable  of
 producing  organic  manure  composit
 with  chemical  fertilisers;  and

 (c)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):

 (a)  to  (c).  The  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Houee.
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 Manufacture  of  New  Industrial
 Shunting  Locomotive

 96.  SHRI  RAGHUNANDANLAL
 BHATIA:

 SHRI  D.  D.  DESAI:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Railways  have  manu-
 factured  a  new  industrial  shunting
 locomotive;

 (b)  if  so,  whether  this  will  meet
 the  requirement  of  heavier  train
 loads;

 (c)  whether  requirements  of  faster
 shunting  speeds  would  be  met;  and

 (d)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,  a  new  400
 horse  power  heavy  duty  Diese]  Elec-
 tric  Shunting  Locomotive,  type
 WDS-6  has  been  manufactured  at  Die-
 sel  Locomotive  Works,  Varanasi.

 (b)  and  (०).  Yes,  it  would  meet  the
 requirement  of  heavier  train  lads,
 and  is  capable  of  hauling  a  train  load
 of  3650  tonnes  in  the  yards,  at  shunt-
 ing  speed  of  seven  kilometers  per
 hour.

 (d)  The  important  features  are  that
 the  locomotive  has  a  starting  tractive
 cfMforts  of  33  tonnes  and  has  93  per
 cent  of  indigenous  content,  It  can
 negotiate  a  sharp  curve  of  radius  45
 m.  and  is  primarily  to  meet  the  re-
 quirements  of  stee}  plants.

 Production  ef  Crude  Ol]  in  the
 *  country

 97.  SHRI  RAGHUNANDANLAL
 BHATIA:  Will  the  Minister  of  का,
 ROLEUM  AND  CHEMICALS  be  pleas-
 ed  to  state:

 (a)  whether  O&NGC  hes  made
 any  assessment  regarding  the  rate  of
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 production  of  crude  oil  in  the  coun-
 try;

 (b)  whether  this  would  reduce  the
 country’s  dependence  on  crude  im.
 ports  to  feed  the  refineries;  and

 (ce)  if  so,  the  broad  outlines
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  to  (c).  During  ‘1974-75,  the  indi-
 genous  crude  60  production  is  esti-
 mated  to  be  7.5  million  tonnes,  By
 i978-79,  the  indigenous  production  is
 expected  to  go  upto  about  2  million
 tonnes  per  annum.

 Luip’oyees  Dismissed  and  Suspended
 on  various  Zonal  Railways  and

 Production  Units

 98.  SHRI  MOHAMMAD  ISMAIL:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  total  number  of  employees  who
 were  dismissed,  suspended  in  North
 Eastern,  Northeast  Frontier  Railway,
 Central  and  Eastern  Railways,  Inte-
 gral  Coach  Factory,  Chittaranjan
 Locomotives  0.  L.  W.  for  their  parti-
 cipation  in  the  last  Railway  strike;

 (b)  particulars  thereof  (Category-
 wise);  and

 (c)  reaction  of  Government  there-
 to?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  A  statement  is
 laid  on  the  Table  of  the  House.  [Placed
 in  Library,  See  No.  LT-839!/75]}.

 (b)  Categorywise  particulars  have
 not  been  maintained  and  therefore,  are
 not  available.  There  being  more  than
 700  categories  of  workers  on  Indian
 Railways,  it  would  be  well-nigh  im-
 possible  task  to  do  so.  However,
 about  6700  employees  in  all  were
 disminsed,  removed  or  had  their  ser-
 vice  terminated,  and  about  10,000
 were  placul  under  suspension.
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 (०  The  policy,  of  the  Government
 as  repeatedly  stated  in  both  the  Houseg of  Parliament  is  that  while  no  general
 amnesty  can  be  given  to  the  staff,
 irrespective  of  the  seriousness  of  their
 actions  against  national  interest  for  not
 maintaining  the  nation’s  life-line,  the
 Railway  Administrations  are  consider-
 ing  all  appeals  and  representations
 with  sympathy  putting  back  to  duty
 wherever  possible,  condoning  break-
 in-service  where  extenuating  circums-
 tances  brought  out  on  appeals,  are  ac-
 ceptable.  So  far  about  3800  have
 been  put  back  to  duty  and  only  500
 are  still  under  suspension.  The  Rail-
 way  Administrations  have  also  been
 reviewing  court  cases  in  consultation
 with  State  Governments  and  have
 taken  the  view  that  except  in  cases
 where  the  employees  have  been  charg-
 ed  with  sabotage,  violence  or  intimida-
 tion,  the  Administrations  would  not
 be  interested  in  pursuing  such  cases

 Looting  of  Goods  Train  near  Sasaram-
 Arrah-Sasaram  Road  Railway

 Crossing

 99.  SHRI  M.  S.  PURTY:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  a  Goods  Train  carry-
 ing  coal  was  looted  near  Sasaram-
 Arrah-Sasaram  Road  (Bihar)  rail-
 Way  crossing  by  anti-social  elements
 on  the  228  December,  1974;  and

 (b)  if  so,  the  facts  thereof  along
 with  the  loss  suffered  by  the  Rail-
 ways  as  a  result  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  Does  not  arise.
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 Conversion  of  Mys0re-Bangalore  Line
 into  Broad  Gauge  Line  during  Fifth

 Pian

 300  SHRI  8  M.  SIDDAYYA:  Will
 the  Mimster  of  RAILWAYS  be  pleas-
 ed  to  state-

 (a)  whether  conversion  of  Mysore-
 Bangalore  railway  line  to  broad-
 gauge  will  be  taken  up  during  the
 Fifth  Five  Year  Plan  period;  and

 (b)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  TUE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  and  (t)  Re
 ports  on  Engineering-cum-Traffic  Sur
 \eys  for  the  conversion  of  Iysore-
 Bangalore  railway  line  to  Broad
 Gauge  have  been  received  and  are
 under  examination.  It  3५  scen  that
 ihe  requirements  of  the  traffic  could
 te  met  with  by  cheaper  alternatives,
 lhe  ‘project  will  also  be  financially
 unremunerative  <A  final  decision  re-
 garding  taking  up  this  project  will  be
 taken  after  the  results  of  the  exam-
 nition  become  known  and  also  sub-
 १९६  to  availability  of  funds  It  is
 therefore,  premature  to  Indicate  if  the
 Ine  could  be  taken  up  during  the
 Fitth  Plan  period

 खंडवा-इन्दौर  लाइन  का  बड़ी  लाइन

 (पहाड़गंज)  में  बदला  जाना

 i0l,  श्री  गंगा  चरण  दीक्षित :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  खंडवा-इन्दौर  रेलवे  लाइन
 नो  बडी  लाइन  (ब्राडगेज)  में  बदलने  के
 लिए  कोई  सर्वेक्षण  कराया  गया  है,  प्रौढ़

 (ख)  इस  परियोजना  को  पांच त्री

 वर्षीय  योजना  मे  सम्मिलित  करते  के  बारे
 मे  योजना  झावोय  का  दृष्टिकोण  क्‍या
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 रेल  मंत्रालय में  उपमंत्री  (शो बूटा सिह): परीक्षा  सिह)
 (क)  इन्दौर  से  मऊ  तक,  जो

 इन्दौर-खण्डवा  मीटर  लाइन  का  एक  भाग  है,
 बडी  लाइन  के  विस्तार  के  लिए  कुछ  समय

 पूर्व  एक  टोह  सर्वेक्षण  कराया  गया  था  ।
 सर्वेक्षण  से  पता  चला  कि  इस  विस्तार  का
 कोई  अ्राचित्य  नहीं  है।  इसलिए  यर
 प्रस्ताव  छोड़  दिया  1था।  मऊ  के  दागे
 खण्डवा  तक  वही  लाइन  के  विस्तार  या
 बदलाव  के  लिए  काई  सर्वेक्षण  नहों  जिया  गया
 है  1

 ख)  निकट  भविष्य  में  इस  परियोजना
 को  हाथ  में  लेने  वा  कोई  प्रस्ताव  नहीं  ह,
 त  कप  परियोजना  को  पाच त्री  पत्र
 बीपीओ  योजना  में  शामिल  करने  के  लिए
 योजना  आयोग  से  नहीं  कहां  गया  7  |

 Non-availability  of  Drugs  at  Fixed
 Prices

 02  SHRI  SUKHDEO  PRASAD
 VERMA  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  be

 pleased  to  state:

 (a)  whether  Government  are  aware
 that  drugs  are  not  available  to  con-
 sumers  at  fixed  prices  pmnted  on
 labels  by  manufacturers;  end

 (b)  uf  so,  the  necessary  steps  Gov-
 ernment  propose  to  take  to  enforce
 sale  of  drugs  at  labelleq  prices  to
 consumers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  छू.  छू  GANESH):
 (a)  ang  (b).  Under  the  provisions  of
 Drugs  (Prices  Control)  Order,  43970
 the  price  lst,  as  approved  by  the
 Government  and  made  available  by
 the  manufacturer  or  the  importer  of
 a  drug,  is  the  dealers’  authority  for
 charging  the  correct  price  from  the
 consumer,  The  price  list  is  required
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 to  be  displayed  by  every  retailer  at
 the  place  of  business  so  as  to  be  ac-
 cessible  for  consultation  by  any  custo-
 mer.  The  question  of  amending  the
 provisions  of  the  Drugs  (Prices  Con-
 trol)  Order,  970  to  ensure  sale  of
 formulations  at  the  prices  printed  on
 the  packs  has  been  under  considera-
 tion  of  Government.

 A  decision  has  since  been  tuken  to
 amend  the  order.

 Dacoity  on  Barauni-Bhojpur  -Train

 103.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  armed  dacoits  robbed
 Passengers  ain  a  second  class  compart-
 ment  of  the  Patna  bound  Barauni-
 Bhojpur  train  on  the  23rg  January,
 1975;  and

 (b)  if  so,  the  number  of  persons,  if
 any,  arrested  in  this  connection  and
 the  total  compensation  paid  to  the
 victims?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,  on  24.1.75,

 (b)  One  person  has  been  arrested
 in  this  case  and  no  compensation  has
 been  paid  to  the  victims  by  the  Rail-
 way  Administration  so  far.

 Coal-based  Fertiliser  Project  at
 Korba

 104,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  be
 pleased  to  state  the  progress  made
 in  the  setting  up  of  the  coal-based
 fertilizer  project  at  Korba?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  है.  GANESH):
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 Process  licence  and  know-how  agree-
 ments  have  been  signed  w.th  M/s.
 Koppers,  Lurgi  and  Technimont  in
 respect  of  coal  gasification,  gas  puri-
 fication,  ammonia  synthesis  and  urea
 process  respectively.  Some  orders
 have  also  been  placed  for  important
 long  delivery  items  of  plant  and
 equipment.  Soil  investigations  and
 civil  works  at  site  have  also  made
 some  progress.  The  laying  of  cables
 and  installation  of  09  KW  station  for
 construction  power  has  been  com-
 pleted.

 Take-over  of  Martin  Light  Railway
 operating  in  Bihar

 105.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  resentment  in  Patna,  Rohtas
 and  Bhojpur  District  of  Bihar  over
 the  decision  of  the  Martin  Light  Rail-
 way  to  stop  running  trams  on  the
 Arrah-Sasaram  and  Fateha-Islampur
 sections;  and

 (9)  whether  mn  view  of  this,  Gov-
 ernment  are  considering  to  take  over
 these  two  lines?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  There  38  no  inti-
 mation  of  the  Company  to  stop  run-
 ning  trains  on  the  Futwah-Islampur
 line.  The  Arrah-Sasaram  Light  Rail-
 way  Company  had,  however,  issued  8
 notice  of  closure  of  the  Railway  with
 effect  from  15-2.75.  Representations
 there  against  have  been  received  from
 some  eminent  persons,  public  bodies
 and  Light  Railway  Company  Staff
 Association,  The  Company  has,  how-
 ever,  now  postponed  the  date  of  clo-
 sure  of  the  Railway  to  I5-3-75.

 (b)  The  Government  of  Bihar  are
 taking  necessary  steps  to  keep  the
 line  in  operation.  In  view  of  this,  the
 question  of  the  Central  Government
 considering  taking-over  this  line  does
 not  arise.
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 Oil  Drilling  in  Third  Well  in  Bombay
 High

 06  SHRI  D  P  JADEJA’

 SHRI  VEKARIA.

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS
 be  pleased  to  state’

 (a)  whether  00  has  been  struck  in
 toe  third  well  in  Bombay  High  off-
 Shore  drilling,  and

 (b)  ४६  80,  salient  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C  P  MAJHI)
 (a)  Yes  Sir

 (b)  Open  hole  Dnll  Stem  Test  of
 the  zone  between  1385  to  42]  m  indi
 cated  good  flow  of  oil  with  sufficient
 pressure

 Companies  Manufacturing  ‘Junta’
 Soap

 07  SHRI  D  P  JADEJA:

 SHRI  VEKARIA

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS
 be  pleased  to  state

 (a)  the  number  and  names  of  the
 companies  which  are  manufacturing
 Janta’  soap,  and

 (b)  the  price  per  cake  fixed  by
 each  company?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K  R  GANESH)
 (a)  and  (b)  Presently  undermen-
 tioned  four  companies  are  manufac-
 turing  ‘Janata’  variety  toilet  soap  and
 selling  it  at  the  prices  mentioned
 against  each  :'—
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 Name  of  the  Company  Price  per  cake

 Rs
 r  M/s  Hindustan  Le-  r  05  inclusive  of  local

 verLtd.  ,  taxes.
 2  Mis  Tata  oil  Mills  0.95  exclusive  of  local

 Co  Ltd  ,  हे  taxes
 3  Ms  Godrey  soaps  r  00-Rs  3  0§  inclusive

 Pvt  Ltd.  :  of  local  taxes
 4  Mis  Swastk  ol  3  0§  inclusive  of  local

 Mulls  .  taxes

 सोजत  रोड  स्टेशन  पर  गांधी  प्याऊ

 L08.  श्री  मूलचन्द  डागा'  क्या  रेल
 मंत्री  यह  बताने  की  पा  करे  कि

 (क)  क्या  राजस्थान  के  भू तवे  माया
 मंत्री  श्री  जयनारायण  त्यास  द्वारा  उद्घाटन
 क्या  गये  सोजत  रोड  सेशन  पर  स्थित  गा  री
 प्याऊ  राज  भो  एक  दानी  सेठ  वे  द्वारा  चलाई
 जा  रश्  है

 (@)  क्या  इस  प्याऊ  जा  किराया  रेलवे
 विभाग  द्वारा  वसल  क्या  जा  रहा  है

 (ग)  यदि  हा,  तो  इसके  क्या  कारण  है
 और

 (घ)  क्या  सोजत  रोट  के  सभी  नागरिकों
 ने  रेलवे  विभाग  से  उन  बात  के  प्रार्थना
 की  है  कि  इस  तथ्य  को  देखते  (ए  डि  हस
 प्याऊ  का  निर्माण  एक  दाने  सेल  ने  कराई
 था  और  यह  राज  भी  खनी  द्वारा  चलाई
 जा  रही  है  तो  इसका  किराया  वसूल  करते
 का  औचित्य  जया  है  ?

 रेल  मंत्रालय  में  उपमंत्री  (भी  बूटा  सिंह  ):
 (क)  जीता।

 (ख)  कौर  (ग)  भूमि  पर  रेलवे  का
 स्वामित्व  रखने  के  लिए  शुरू  में  r3-27-
 949  से  1 रु०  प्रति  वर्ष  के  हिसाब से  ताम
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 मात्र  का  लाइसेंस  शुल्क  लिया  जाता  था  t
 लेकिन  i4-2-966  से  इस  मामले  मे
 जिये  गये  सामान्य  निर्णय  के  अनुसार  जो  कि

 ऐसे  सभी  मामलों  मे  लाग  होता  है,  इस
 नाम  मात्र  के  किराये  को  बढ़ा  कर  20  to
 प्रति  वर्ष  कर  दिया  गया  |

 (घर)  जी  हा,  यह  बुद्धि  होती  सम्बन्धी
 सामान्य  निर्णय  फे  फलस्वरूप  की  गई  है।

 हरिपुर  रेलवे  फाटक

 109.  श्री  मूल  चन्द  डागा  :  क्‍या  रेल

 पत्नी  यह  बताने  की  कृपा  करेगे  कि

 (क)  अजमेर-खबरची  लाइन  पर  कोई
 हरिपुर  रेलवे  स्टेशन  है  और  क्या  वहा  पर
 इसी  नाम  का  कोई  रेलवे  फाटक  है,

 (ख)  क्या  यह  रेलवे  फाटक  हरिपुर
 रेलवे  स्थान  स  दो  फर्लांग  अथवा  इससे  भ्र धिक
 की  दूरी  पर  स्थित  है,

 (ग)  क्‍या  इस  रेलवे  फाटक  के  गेट
 अक्सर  बन्द  रहते  है,

 (घ)  क्या  उस  रेल  फाटक  के  बन्द
 होने  के  करण  बैलगाड़ी  चलाने  वाले  तथा  भिन्न
 लोगो  को  घटो  खडा  रहना  पडता  है  और
 वहा  पर  बैलगाड़ियाँ  छोडकर  स्टेशन  जाने  पर
 इन  लोगों  को  प्राय  अपने  माल  से  उचित
 होना  पडता  है,  ओर

 (=)  यदि  हा,  तो  इस  बारे  मे  सरकार
 हारा  क्‍या  कार्यवाही  वी  गई  है  ?

 रेल  मंत्रालय  में  उपमंत्री  (श्री  बूटा  सिह)
 (क)  हरिपुर  स्टेशन  भेजकर-मारवाड़  ज
 स्टेशन  खण्ड  पर  स्थित  है  कौर  इस  स्टेशन
 प्र  एक  समपार  है  जिसका  न०  39मी  है।

 (ख)  यह  समपार  स्टेशन  की  इमारत
 की  मध्य  रेखा  से  472  मीटर  की  दूरी  पर  है।
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 (ग)  सामान्य  स्थिति  यह  है  कि  यह
 समपार  सुबह  7  बजे  से  शाम  7  बज  तक
 सडक  यातायात  के  लिए  खुला  रहता  है  कौर
 उस  समय  वहा  पर  एक  गेटमैन  भी  रहता  है  V

 (घ)  इस  प्रकार  का  कोई  मामला
 रेलवे  के  सामने  नही  आया  है।

 (ड)  प्रश्न  नहीं  उठता  |

 चुनावों  पर  व्यय  कम  करने  सम्बन्धी
 प्रस्ताव

 110.  श्री  मूल  चन्द  डागा  क्या  बिधि,
 न्याय  शौर  कम्पनी  कार्य  मत्ती  यह  बताने  की
 कृपा  करेगा  कि

 (क)  नया  देश  के  सभी  राजनीतिक
 दल  एक  स्वर  से  यह  कह  रहे  है  कि  चुनाव  का
 खर्चा  बढ  गया  हे  और  इस  प्रकार  चुनावों  मे
 धन  का  महत्व  बढ  गया  है,

 (ख)  क्या  निर्वाचन  कानून  में  सुधार
 करने  भ्र ौर  खर्चे  को  कम  करने  के  लिए  सभी
 राजनीतिक  दलों  के  नेता धो  के  साथ  कोई
 विचार  विमर्श  क्या  गया  है  कौर  यदि  हा,  तो
 इसके  क्‍या  परिणाम  रहे,  और

 (ग)  यदि  नहीं,  तो  क्या  स्वयं  सरकार
 का  कानून  में  कोई  संशोधन  लाने  का  प्रस्ताव
 है  कौर  यदि  हा,  तो  तत्सम्बन्धी  मुख्य  बातें
 क्या  है  ?

 विधि,  स्वाय  शौर  कम्पनी  कार्य  मंत्रालय
 में  राज्य  मंत्री  (डा०  सोनोनो  महिषी)  :

 (क)  यह  भ्रम  धारणा  है  कि  निर्वाचन  व्ययों
 में  वृद्धि  हुई  है।

 (ख)  और  (ग)  निर्वाचन  विधि  में
 सुधारो  के  विषय  में,  विशिष्टतया  निर्वाचन  व्यय
 के  सबंध  मे,  सरकार  का  कोई  पूर्वाग्रह  नही  है
 और  यदि  आझ्रावश्यक  हुआ  तो  बह  राजनीतिक
 दलों  के  नेतायों  के  साथ  विचार-विमर्श  कर
 सकती  है।
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 Deteriorating  condition  of  first  class
 coaches  in  traing  between  Gonda  and

 Bahraich

 ill  SHRI  8  R  SHUKLA

 Wil,  the  Minister  of  RAILWAYS
 be  pleased  to  state

 (a)  whether  cushions  mm  the  first
 class  coaches  attached  to  trains  run-
 ning  between  Gonda  and  Bahraich
 (NE  Railway)  are  torn  and  the  elec-
 tric  fittings  such  as  hight  and  fans  are
 often  mussing,  ang

 (9)  since  how  many  vearg  the
 cushions  have  not  been  changed  tl  ere-
 in?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  Thefts  and  van
 dalism  have  been  causing  tearing  of
 the  rexine  of  cushions  in  the  first
 class  and  loss  of  electric  fittings

 (b)  Cushions  are  repaired  regularly
 everytime  the  rakes  are  pliced  on  the
 pit  for  maimtenance  ang  the  coaches
 ire  now  running  in  good  condition

 Direct  tram  from  Samastipur  to
 Vaidyanath  Deoghar  and  fiom  Gava

 to  Deoghar

 i2  SHRI  MADHU  LIMAYE

 Wilj  the  Minister  of  RAILWAYS
 be  pleased  to  state

 (a)  whether  any  decision  has  been
 '  taken  on  starting  a  direct  tran  from

 jamastipur  to  Vaidyanath  Deozhar,

 (b)  whether  a  decision  hag  keen
 ahen  to  extend  or  start  a  direct  train
 tom  Gaya  to  Deoghar,  and

 (९)  xf  not,  the  reasons  for  the  de-
 ay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 3UTA  SINGH)-  (a)  and  (b)  No
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 (c)  Starting  of  direct  trains  from

 Samastipur  to  Baidyanathdham  (Deo-
 ghar)  and  from  Gaya  to  Baidyanath-
 dham  (Deoghar)  as.  not  possible  due
 to  operational  difficultics  at  Jasidih

 and
 lack  of  line  capacity  on  Rajendra

 u

 Amenities  at  Jasidih  ang  Deoghar
 stations

 i4  SHRI  MADHU  LIMAYE
 Wil]  the  Minister  of  RAILWAYS

 be  pleased  to  state

 (a)  whether  it  is  not  g  fact  tnat
 Jasidin  (Deoghar)  38  major  p  lgrim
 centre  of  North  East  India,  and

 (0)  uf  so  why  are  the  water  coolers
 allowed  to  remain  in  a  state  of  dis.
 repair  at  the  Jasidih  station,  why  no
 fans  have  been  installed  on  the  plat.
 forms  for  the  benefit  of  passengers,
 why  the  level  of  the  last  platform  has
 not  been  raised  and  why  an  overbridge
 is  not  constructed  for  pedestrians,  s0
 that  they  dont  have  to  trespass  the
 Railway  track  wile  crcssing  to  the
 other  side  of  the  Raitvay  line?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  Deoghar  is  an  itm
 portant  pilgrim  centre  and  ३35  served
 by  Baidyanathdham  station  Jasidih  is
 a  Junction  station  on  the  main  line  for
 Baidy  anathdham

 (b)  Two  water  coolers  are  provided
 at  Jasidih  station  Durmg  the  last
 summer,  these  coolers  had  suffered  out
 ages  on  account  of  leakage  of  gas  and
 also  due  to  power  supply  restrictions
 These  water  coolers  are  now  in  work
 ing  condition

 Fans  are  provided  m  second  class
 waiting  hall  and  arrangement»  are
 being  made  to  provide  fans  in  ‘the
 Platform  shelter  early

 The  Up  platform  at  Jasidih  station
 has  two  faces  The  face  which  ३8
 mainly  used  for  Up  trains  is  already
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 at  a  high  level.  The  second  face  of  this
 platform,  however,  is  on  a  low  level.
 The  raising  of  this  face  is  not  consider-
 ed  necessary  at  present  as  the  same  35
 being  used  only  very  occasionally.

 An  overbridge  is  already  provided
 at  ‘this  station  to  connect  Up  and  in
 Platforms  to  enable  the  passengers  to
 cross  over  from  one  platform  to  the
 other,

 Through  carriage  service  from  Vaidya-
 nath  Deoghar  to  major  railway

 stations

 i5.  SHRI  MADHU  LIMAYE.

 Wilh:  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  inten  to
 start  through  carriage  service  from
 Vaidyanath  Deoghar  40  major  raiiway
 stations  in  the  country  for  the  benefit
 of  pilgrims;  and

 (b)  whether  any  quota  will  be  fixed
 for  Deoghar  Vaidyanith  itself  on  dif-
 ferent  passenger  and  express  trains
 passing  through  Jasid‘h?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  One  composite  ist
 and  2nd  class  coach  runs  between
 Howrah  and  Baidyanathdham  (Deo-
 ghar).  Introduction  of  additional
 through  coaches  from  Baidyanathdham
 (Deoghar)  to  other  major  railway
 stations  in  the  country  is  not  feasible
 due  to  operational  difficulties  at  Jasidih.

 (b)  Baidyanathdham  (Deoghar)  is  a
 station  on  Branch  line  and  passengers
 originating  at  this  station  avail  of  the
 main  ine  trains  at  Jasidih  where  suit-
 able  quotas  of  first  class  and  second
 class  sleeper  berths  have  already  been
 provided.
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 झारडा-सहारनपुर  साइट  रेले  लाइम
 को  बड़ी  लाइन  में  बदलना

 116.  शी  हरी  सिह  :  क्‍या  रेल  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  शाहदरा-सहारनपुर  लाइट  रेलवे
 लाइन  को  बडी  लाइन  में  बदलने  के  कार्य  में
 क्या  प्रगति  हुई  है;  और

 (ख)  क्‍या  निर्माण  कार्य  की  वर्तमान
 गति  से  उपर्युक्त  रनवे  लाइन  निर्धारित
 समय  पर  बनकर  तैयार  हो  जायेगी  और  यदि

 हा,  तो  तत्सम्बन्धी  पूर्ण  ब्यौरा  क्या  है?

 रेल  मंत्रालय  में  उपमंत्री  (भी  बटालिक):
 (क)  जनवरी,  975  3  श्रान्त  तक  5
 प्रतिशत  i

 (ख)  जी  हा,  यदि  पर्याप्त  निधि
 उपलब्ध  रही  I

 हापुड़  जंकशन  पर  खानपान  के  ठेकों  को
 दिया  जाना

 7.  श्री  हरी  सिह  :  क्‍या  रेल  मंत्री

 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  उन  व्यक्तियों  के  नाम  क्‍या  है
 जिनको  उत्तर  रेलवे  के  हापुड़  जंक्शन  के
 प्लैटफॉर्मों  पर  खाने-पीने  की  चीजे  बेचने  के
 ठेके  दिये  गये  है  और  उन्हें  यह  ठेके  कब  से
 दिये  गये  हैं;

 (ख)  क्‍या  इन  ठेकेदारों  को  ये  ठेके
 रेलवे  श्रध्िकारियों  द्वारा  प्र नियमित  रूप  से
 दिये  हैं।  कौर  इस  बारे  में  रेल  मंत्रालय  को
 हाल  में  शिकायत  प्राप्त  हुई  है;  कौर

 (ग)  यदि  हां,  तो  उस  पर  मंत्रालय  ने
 क्या  कार्यवाही  की  है  ?

 रेल  मंत्रालय  में  उपमंत्री  दी  बूटा  शाह):
 (क)  उत्तर  रेलवे  के  हापुड़  जंक्शन  के
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 प्लैटफॉर्मों  १र  खाने-पीने  की  चीजे  बेचने  के
 ठेके  निम्नलिखित  व्यक्तियों  को  उनके  सामने
 उल्लिखित  तिथियों  से  दिये  गये  है

 ॥  सर्वे श्री  लक्ष्मी  राम  एड  सन्  |  1-3-74

 2  सर्वश्री  भूरे  लाल  एन्ड  सन्‍स  1-3-74

 3  सर्वश्री  मदन  लाल  1-3-74
 4  सर्वश्री  राम  कुमार मित्त  ल  1-5-73

 (ख)  ये  ठके  सामान्य  लग  से  दिये  गये  थे
 लेकिन  एक  शिकायत  प्राप्त  हुई  है  जिसमें
 श्री  मदन  लाल  को  ठीक  देने  मे  अनिय/मतता
 का  आरोप  है।

 (ग)  इस  समय  उस  शिकायत  की  जाच
 की  जा  रही  है।

 नई  दिल्‍ली  रेल  स्टेशन  पर  झारक्षण

 सुविधायें

 118.  श्री  हरी  सिह  :
 यह  बताने  की  कृपा  करेगे  कि

 क्या  रेल  मंत्री

 (क)  क्या  प्रथम  श्रणी  में  यात्रा  करने
 वाले  यात्रियो  के  लिये  नई  दिल्‍ली  रेलवे  स्टेशन
 पर  रिजर्वेशन  कराने  की  कोई  व्यवस्था  नहीं

 है.  और

 (ख)  यदि  हा  तो  क्‍या  सरकार  का
 विचार  उन्हें  उक्त  सुविधायें  देने  का  है  ?

 रेल  मन्ना लय  में  उप मन्नी  ी  बूटा
 सिह)

 (क)  प्रथम  श्रेणी  मे  यात्रा  करने  बारे  यात्रियों
 के  लिए  नयी  दिल्ली  रेलवे  स्टेशन  पर  आरक्षण
 थी  कोई  व्यवस्था  नहीं  हूँ  |  नगी  दिल्‍ली
 स्टेशन  के  पास  स्टेट  इन्द्री  रोड  पर  प्रथम  भौर

 पातानुकल  श्रेणियों  में  मात्रा  करने  वालो  के
 लिए  आरक्षण  का  कार्यालय  पहले  से  ही  कार्य

 |  $र  रहा  है।

 (ख)  जी  नहीं।
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 Report  on  restructuring  of  Drug
 Industry

 779  SHRI  HARI  SINGH  Whll  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  whether  his  Ministry  with  the
 help  of  Health  Ministry  has  made  a
 report  on  the  restructuring  of  drug
 industry  in  India,  and

 (9)  if  so,  the  broad  outlines  thereof?

 THE  M'NISTFR  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K  R  GANESH).
 (a)  and  (b)  No  Sir  The
 Committee  on  Drugs  and  Pharmaceuti
 cals  Industry  headed  by  Shri  Jaisukh
 lal  Hath:  would  make  recommendations
 on  the  vraious  aspects  of  drug  industry
 in  India  The  revort  of  the  Committee
 is  expected  by  April  4975

 Shortage  of  cooking  gas  cylinders

 20  SHRI  MUKHTIAR  SINGH
 MALIK

 Wil)  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state

 (a)  the  reasons  for  shortage  of
 cooking  gas  cylinders  in  the  country
 at  present,

 (9)  the  names  of  firms  manufactur-
 ing  cooking  gas  cylindeis  fur  Indian
 Oil  and  ESSO,

 (c)  the  price  charged  per  cylinder
 by  these  firms,

 (d)  whether  there  is  any  variation
 in  tne  rates  of  cooking  gas  cylinders
 supphed  by  these  firms  ang  if  so,  the
 reasons  therefor,  and

 (e)  the  steps  taken  by  Government
 to  remove  the  scarcity  of  cqoking
 gas  cylinders  in  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  ह:  MAJHI).
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 (a),  The  present  demand  of  cooking  gas
 in  the  country  is  far  in  excess  of  the
 production  and  marketing  capacity  of
 the  ०  companies.  Oil  Companies  in-
 cluding  their  distributors  have  at  pre-
 sent  adequate  number  of  cylinders  to
 meet  the  demand  of  their  existing  cus-
 tomers  and  also  for  the  new  customers
 to  meet  their  sales  target  for  1974-75.
 Earlier  there  was  a  shortage  of  cylin-
 ders  due  to  inadequate  availability  of
 steel.  IOC  was  however  allowed  to
 import  steel  to  the  full  extent  of  its
 requirements.

 (b)  to  (d).  In  the  case  of  Hindustan
 Petroleum  Corporation  Limited,  bottl.
 ing  and  retail  sale  of  LPG  is  done
 through  their  distributors.  Currently
 HPC  is  not  buying  any  cylinders.

 In  the  case  of  IOC,  it  floated  a  tender
 enquiry  in  January,  1971.  Since  no
 single  part;  could  meet  the  full  re-
 quirements  of  IOC,  IOC  had  necessarily
 to  place  orders  on  all  the  firms  who
 had  quoted  inspite  of  the  variation  in
 rates  quoted  by  each  party.

 The  price  charged  by  individual
 fabricators  for  each  cylinder  varies
 from  Rs,  9.85  to  Rs.  65.00  depending
 upon  the  date  when  prices  were  ne-
 gotiated  and  contract  signed;  other
 terms  of  the  agreement,  date  of  the
 repeut  orders  placeq  after  providing
 for  agreed  escalation,  when  the  supply
 of  initial  quantity  as  per  the  contract
 was  completed,  etc.  It  will  not  be  in
 the  commercial  interest  of  the  IOC  to
 disclose  the  details  of  contractual  ar-
 rangements  with  each  party.

 Names  of  firms  manufacturing  cylin-
 ders  for  the  IOC  are  given  below:—

 qQ)  Hindustan  General  Industries,
 Nangloi,  Delhi.

 (2)  Indian  Gas  Cylinders,  Faridabad.
 (3)  Ambica  Cylinder  Manufacturing

 Co.,  Ahmedabad.
 (4)  Cannon  Dunkerley  Co.,  Ahmed-

 abad.
 (5)  Kosan  Metal  products,  Nagpur/

 Bombay.

 (8)  Hyderabad  Allwyn  Metal  Works,
 Hyderabad.
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 M/s.  Martin  Burn  Ltd.,  Calcutta  and
 M/s.  Hyderabad  Allwyn  Metal  Works,
 Hyderabad,  have  not  been  currently
 supplying  cylinders  to  IOC  on  account
 of  a  dispute.

 (e)  Does  not  arise  in  view  of  (a)
 above.

 Report  of  Committee  on  Reservation
 and  Booking

 42i.  SHRI  MUKHTIAR  SINGH
 MALIK:

 Wil}  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  the  date  on  which  the  Commit-
 tee  on  Reservation  and  Booking  was
 set  up;

 (b)  the  names  and  number  cf  Mem-
 berg  of  the  Committee;

 (c)  the  terms  of  reference  of  the
 Committee.  and

 (d)  what  is  the  stage  of  progress  of
 the  work  of  the  Committee  and  the
 date  by  which  the  Committee  is  hke-
 ly  to  submit  its  report  to  Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  July,  1972.

 (b)  and  (c).  A  statement  is  attached.
 (१)  The  Committee  submitted  its

 First  Report  in  October,  1972.  The  Final
 Report  has  not  been  submitted  so  far.

 Statement

 (b)  The  names  of  the  Members  of  the  the
 Committee  are  as  under  :—

 x.  Shri  Krishan  Kant  Member,
 Rayya  Sabha  .  Chairman

 2.  Shri  Lokanath  Misra  Member,
 RajyaSabha.  «  Member.

 3.  Shri  K.  Manoharan,  Member,
 Lok  Sabha.  e  Member.

 4.  Shri  S.  M.  Banerji,  Member,
 Lok  Sabh  Member.

 5.  Shri  Salebhoy  Abdul  Kad:
 Member,  Lok  Sabha.  .  Member,
 Shri  Shankar  Dayal  Singh,

 Member,  Lok  Sebha  Pand  Member.
 i  Nars.  rain  Pandey, 7

 “Member.  Lok  Sabha...
 *

 Member.
 8.  Smt.  Sumitra  Gandhi  ्र

 ni  Member.  Rajya  Sabha.  ,  Member.
 9.  Shri  Dinesh  Chandra  Goswami

 Member,  Lok  Sabha.  .  Member.
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 (c)  The  terms  of  reference  of  the
 Committee  are:

 (i)  to  examine  the  rules  and  pro-
 cedures  in  vogue  on  Railways  in
 respect  of  sale  of  tickets  and  re-
 servation  of  seats/berths  and
 suggest  proposals;

 (ii)  (a)  40  minimise  inconvemience  to
 passengers  in  the  matter  of
 obtaining  tickets  and  reserva-
 tions;

 (b)  to  remove  the  lacunae  in
 the  procedure  which  permit
 commission  of  irregularities.

 (iii)  to  identify  the  nature  of  mal-
 practices  and  irregularities  com-
 mitted  by  outsiders  including
 unrecognised  Travel  Agencies  in
 securing  unauthorised  reserva-
 tions  and  to  suggest  measures  to
 stop  the  same;  and

 div)  to  study  the  adequacy  of  the
 existing  provisions  of  law  to  deal
 effectively  with  the  offenders
 and  to  make  recommendations  in
 this  regard.

 Objection  raiseq  by  MRIP  Commis-
 sion  on  the  Project  of  Rallies  India

 Limitea

 122,  SHRI  MUKHTIAR  SINGH  MA-
 LIK:  Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Monopolies  and  Res-
 trictive  Trade  Practices  Commission
 has  raised  objections  cn  the  propos-
 ed  project  by  Rallies  India  Limited
 for  the  manufacture  of  chemicals,  an-
 cillaries  and  intermediaries;

 (b)  if  so,  the  salient  features  of  the
 objections  raised  by  the  Commission
 ang  Government’s  reaction  thereto;
 and

 (c)  the  main  features  of  the  project?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
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 COMPANY  AFFAIRS  (SHRI  BEDA.
 BRATA  BARUA):  (a)  and  (b).  The
 proposal  of  M/s.  Rallis  India  Limited
 under  section  22  of  the  Monopohes  and
 Restnctive  Trade  Practices  Act  for  the
 manufacture  of  Chemical  auxiliaries
 was  referred  to  the  M.R.T.P.  Commis-
 sion  on  4-6-74  for  further  enquiry  and
 report  under  section  22(3)(b)  of  the
 Act.  The  Commission  has  submitted
 its  report  on  (24-12-74  and  the  same  {s
 under  examination  of  the  Government.

 (c)  The  proposal  of  the  company
 envisages  eStablishment  of  a  new
 undertaking  for  the  manufacture  of
 chemical  auxiliaries  and  intermediates
 based  on  polysacharides,  starches  and
 synthetics  with  an  annual  installed
 capacity  of  3,000  tonnes.  The  outlay  on
 the  project  has  been  estimated  at
 Rs.  58.00  lakhs.

 Non-acceptance  of  recommendation  of
 M.R.T.P.  Commission  by  Government

 123.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  the  names  and  number  of  such
 business  houseg  in  whose  cases  the  re-
 commendations  of  tne  MRTP  Com-
 mission  have  not  been  accepted  by
 Government;  and

 (b)  the  reasons  therefor  in  each
 case?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  and  (b).  It  was
 stated  in  reply  to  Unstarred  Question
 No.  66  in  the  House  today  that  all  the
 29  Reports  of  ‘the  Commission  in  res-
 pect  of  the  proposals  referred  to  it
 under  Chapter  III  of  the  M.R.T-P.  Act,
 1969,  were  laid  on  the  Table  of  the
 House  along  with  Central  Govern-
 ment’s  orders  in  respect  of  each  of
 them,  immediately  after  such  decisions
 were  taken  on  those  Reports.  Details
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 of  these  undertakings  and  their  pro-
 posals  are  also  contained  in  the  three
 Annual  Reports  of  the  Central  Govern-
 ment  laid  before  the  House  under  Sec-
 tion  62  of  the  MRTP  Act.

 Foreign  Drug  Companies  permitted  to
 import  raw  materials

 124.  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  Government  have  al-
 lowed  the  foreign  drug  companies  to
 import  raw  materials  from  their  par-
 ent  companies  in  Western  Europe  and
 United  States;  and

 (b)  if  50०,  the  broad  outlines  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.
 GANESH):  (a)  and  (b).  In  so  far  as
 bulk  drugs  and  drug  intermediates,  the
 import  of  which  has  been  canalised
 through  the  STC  under  the  *ITC  policy
 are  concerned,  imports  are  made  by
 STC.

 As  regards  other  bulk  drugs,  drug
 intermediates,  raw  materials  etc.  im-
 ports  both  to  the  Foreign  and  Indian
 drugs  companies  are  allowed  from
 Rupee  Currency  Area,  General  Cur-
 rency  Area  and  available  Credits  on
 the  recommendation  of  the  sponsoring
 authorities.  In  such  cases  no  obliga-
 tion  is  imposed  that  the  imports  will
 be  from  United  States,  Western  Europe
 or  any  specific  country  and  the  actual
 users  are  free  to  import  from  any
 available  source  of  supply.

 The  question  of  further  extending  the
 list  of  canalisation  of  drugs  through
 STC  is  under  consideration  of  the  Gov-
 ernment.
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 Reduction  in  prices  of  imparted  bulk
 drags  by  forelg,  firms

 125.  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  the  foreign  drug  firms
 in  the  country  have  sought  for  a  re-
 duction  in  the  prices  of  bulk  drugs
 imported  by  STC;  and

 (b)  if  so,  the  facts  thereof  and
 Government’s  response  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  SHRI  K.  R.  GANESH):
 (a)  No,  Sir.

 (hb)  Does  not  arise

 Claims  made  by  Punjab  Government
 against  Wheat  losses  in  transit

 126.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  RAIL.
 WAYS  be  pleased  to  state:

 (a)  whether  Punjab  Government
 has  claimed  over  Rs.  40  lakhs  from
 the  Railways  against  wheat  losses
 during  transit;

 (b)  if  so  the  salient  features  of  the
 claims  made;

 (c)  whether  the  Railways  authori-
 ties  have  examined  the  basis  on  which
 claim  has  been  made;

 (d)  whether  any  investigation  has
 been  done  to  find  out  those  responsi-
 ble  for  pilferages;  and

 (e)  steps  being  taken  to  meet  the
 claims?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  to  (e).  Do  not  arise.

 *hnport  Trade  Control,
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 Progress  on  oi]  exploration

 2  SHRI  SAMAR  GUHA  ‘Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state  the  latest
 position  and  salient  features  regarding
 the  Oo)  actual  exploration  (0)  potentia-
 lity  of  exploration  (a)  projects  drawn
 out  already  for  exploration  and  (२)
 expansion  of  existing  fields  of  explora-
 tion  of  0)  and  natural  gas?

 THE  DEPUTY  MINISTER  IN  THE
 MIN'STRY  OF  PEIROLEUM  AND
 CHEMICALS  (SHRI  C  ए  MAJHI)
 The  ONGC  has  extended  its  explora
 tion  work  to  almost  all  sedimentary
 basins  of  India  on  land  and  to  a
 lhmited  extcnt  in  offshore  wherever
 possibilities  of  finding  hydrocarLons
 exist  on  geological  considerations  As
 on  January  l  975  the  Commission
 hid  undertaken  drilling  on  27  struc
 tures  (i24  on  land  and  3  in  offshore)
 36  structures  have  been  found  oil/gas
 bearing  Asa  result  ONGC  have  been
 able  to  discover  so  far  on  land  over
 i600  million  tonnes  of  initial  recover-
 able  to  discover  so  far  on  land  over
 categories)  of  crude  oil  and  a  hittle
 over  28000  million  cubic  mts  of  natu.
 ral  gas  m  Gujarat  and  Assam  ‘The
 ONGC  expects  to  produce  about  8  64
 million  tonnes  of  crude  ol  from  its
 on-shore  and  offshore  operations  dur-
 ing  the  year  1978.79

 In  so  far  as  On}  India  Limited  (OIL)
 is  concerned  this  company  apart  from
 proving  the  extent  and  developing  the
 resources  of  its  two  important  ०7  fields
 at  Naborkatiya  and  Moran  in  Assam
 undertook  intensive  exploration  for  oil
 during  the  last  3  years  at  Tengakhat,
 Nagajan,  Jorajan  and  Tarajan  areas
 (all  in  Assam)  ang  at  Kharsang  im
 Arunachal  Pradesh  OIL  has  discover
 ed  total  recoverable  reserves  of  6653
 million  tonnes  of  oil  and  52,56  million
 cubic  metres  of  gas

 ,
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 Genera]  Elections

 28  SHRI  C  K  CHANDRAPPAN
 Wul  the  Minister  of  LAW,  JUSTICE AND  COMPANY  AFFAIRs  be  pleased to  state

 (a)  whether  the  Constitutional  re-
 quirements  for  holding  a  general  elec-
 tion  will  be  completed  by  May,  1975,

 (b)  ४  so,  whether  Government  have 3  plan  to  conduct  the  poll  sometimes
 in  May  or  June,  1975,

 (c)  the  names  of  the  States  where
 assembly  elections  will  be  due  in
 1975,  ang

 (d)  whether  Government  have  a
 plan  to  conduct  the  elections  in  those States  along  with  the  general  elcction
 if  conducted  था  May  or  June?

 IHE  MIN'STER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  JUSTICE  AND
 COMPANY  AFFAIRS  (DR  SAROJINL
 MAHISHI)  (a)  The  Delimitation  Com
 mission  is  a  statutory  body  constituted
 under  the  Delimitation  Act  972  and
 it  is  theretore  for  that  Commission
 to  determine  its  time  table  However
 no  specific  statutory  time-lmit  being
 there  the  Commission  generally  en-
 deavours  to  complete  the  process  of
 delimitation  of  constituencies  as  early as  possible  It  38  expected  that  the
 delimitation  of  the  constituencies  will
 be  completed  by  May  975

 The  Election  Commission  8  an
 authority  under  the  Constitution  and
 the  decision  of  the  Commission  in  res
 pect  of  the  revision  of  electoral  rolls
 ls  in  accordance  with  ‘the  provisions  of
 the  Representation  of  the  People  Act,
 950  and  the  Registration  of  Electors
 Rules  960  The  Commission  has  issu
 ed  instructions  to  the  Chief  Electoral
 Officers  of  the  States/Union  territories
 to  complete  the  current  revision  of
 electoral  rolls  and  publish  the  same
 by  February  March,  ‘1975,  except  in
 respect  of  some  States/Union  territory.
 Under  the  procedure  prescribed  by  the
 Election  Commission  for  the  revision  of
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 electoral]  rolls,  it  would  be  necessary
 to  print  only  the  supplements  to  the
 existing  rolls  and  not  the  entire  roll
 jor  each  constituency  On  the  final
 publication  of  the  electoral  rolls,  ‘the
 zesult  would  be  the  same  as  it  would
 have  been  if  the  entire  rolls  had  been
 reprinted  Thus,  the  procedure  adopt-
 ed  by  the  Commission  was  inter  aha
 intended  to  reduce  the  consumption  of
 paper  and  the  volume  of  printing  and
 lo  ensure  readiness  to  hold  elections  at
 any  time

 (b)  The  procedure  adopted  by  the
 Election  Commission  need  not  be  taken
 to  be  indicative  ot  any  plan  to  con-
 duct  poll  Moreovei  no  such  proposal
 is  under  the  consideration  of  the  Gov
 ernment

 (c)  Kerala
 ६0)  Does  not  arise

 Import  of  anti-Cancer  drugs  by
 certain  firms

 429  SHRI  C  K  CHANDRAPPAN

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state

 (a)  whether  M/s  Burronghs  Wel-
 come,  Cyanamig  and  Roche,  all  multi-
 national  drug  companies,  purchase
 bulk  anti-cancer  drugs  from  abroad
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 and  sometime  even  imported  finished
 formulations,

 (b)  whether  Government  are  aware
 that  an  Indian  firm  78  producing  anti-
 cancer  drugs  in  bulk  mm  Quillon  and
 can  supply  them  at  one  third  of  the
 price  of  multinational  companies,  and

 (e)  at  so,  why  Government  do  not
 get  the  supply  fiom  this  firm  for  can-
 cer  hospitals?

 THE  MINISTER  OF  STATE  IN  THE
 MINISIRY  OF  PEIROLEUM  AND
 CHEMICALS  (SHRI  K  R  GANESH)
 (a)  lhe  details  ot  quantity  and  value
 of  bulk  anti  cancer  drug  and  quantity
 and  value  of  finished  formulations  of
 anti  cancer  drugs  impoited  by  M/s
 Burroughs  Wellcome  and  M/s  Cyana-
 mid  India  Itd  are  furnished  in  the
 statement  attached  Similar  informa-
 ton  in  respect  of  M  ५  Roche  Products
 Itd  Bombay  38  heing  collected  and
 will  be  laid  on  the  Table  of  the  House
 as  soon  as  possible

 (ry)  and  te),  One  unit  im  the  small
 scile  sector  in  Kerala  is  understood
 to  be  producing  some  bulk  anti-cancer
 drugs  Details  regarding  actual  produc-
 tion  attained,  sale  price,  supply  for
 anti  cancer  hospitals  ete  are  being
 collected  and  will  be  laid  on  the  Table
 of  the  House

 Statement

 Nam  of  the  company  Imports  973-74  Quantity  Value

 BULK  FORMULATIONS
 Rs

 Mis  aati
 Wellcome  &  Co  (India)  Pvt  Busulphan  (Myleran)  2°5  Kgs  20,233 td.

 Mercap  topurine  (purinetho:)  8  Kgs  25277
 M/s  Cyanamid  Ni  Ni  Nil

 Formulations
 Ms  Barroaghs  Wellcome  &  Co  (I)  Pvt  Ltd  Aleran(Melphalun)  Tablets  300  Nos  2,839,

 2  mgx25’s
 Aleran  (Melphalan)  tablets  200  Nos  [2988

 5  mgx25’s
 Aleran  (Melphalan)  n)-  35  Nos  1,651

 ection,  I00xmg
 M/s  Cyanamid  ‘Thitepa  parenterals  75 yanam

 vials  4500
 Meth  ae  Sot arent  8  5  mg  vii  4500
 Methotrexate  Tablets  2  5  +  2225703

 mex  I  2250
 lum  Leucovorin  6x

 } Tcc  Amp.  90
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 Refining  of  imported  Crude  by  Bur-
 mah  Shell  and  Caltex

 130.  SHRI  C.  JANARDHANAN:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  plesed  to  state:

 (a)  whether  some  of  the  erude  im-
 ported  on  Government  account  is  be-
 ing  handed  over  for  processing  to  for-
 eign  firms  namely  Burmah  Shell  and
 Caltex;

 (b)  whether  the  processing  fee  be-
 ing  paid  to  them  is  much  higher  than
 what  the  processing  costs  would  be  if
 that  crude  was  refined  in  the  LO.C.
 refinery  or  at  those  in  joint  sector;
 and

 (c)  if  so,  the  broaq  outlines  and
 reasons  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  to  (c).  Yes  Sir.  Keeping  in  view
 the  product  requirement  in  different
 parts  of  the  country,  the  surplus  im-
 ported  crude  after  mecting  the  re-
 quirements  of  the  Public  Sector  refiner-
 ies,  8  given  to  the  foreign  oil  companies
 also  for  processing  on  payment  of  a
 reasonable  processing  fee.  The  refined
 products  are  being  handed  over  to  the
 Indian  Oil  Corporation  for  marketing.

 Demand  for  representation  for  Medi-
 cal  profession  in  Rajya  Sabha

 131,  SHRI  6.  Y,  KRISHNAN:
 SHRI  N.  E,  HORO:

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  All  India  Medical
 Conference  held  in  974  has  demand-
 €d  adequate  representation  in  Rajya
 Sabha  for  medical  profession;  and

 (b)  if  so,  the  reaction  of  Govern-
 Ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
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 COMPANY  AFFAIRS  (DR.  SAROJINI
 MAHISHI):  (a)  No  such  demand  has
 been  received  in  this  Ministry.

 (b)  Does  not  arise.

 Advantages  due  to  conversion  from
 coal  to  diesel  oil

 132.  SHRI  छू,  M.  ‘MADHUKAR':
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  what  are  the  advantages  of  con-
 verting  the  operation  of  train  using
 coal  to  diesel  oil;

 (b)  the  number  of  passenger  und
 goods  trains  so  far  brought  under  Jie-
 sel  traction;  and

 (c)  the  target  for  such  conversion
 for  the  year  1974-757,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  advantages
 are  as  follows:

 ()  Letter  starting  load.
 (iu)  Greater  acceleration  and  deceler-

 ation,
 (u.)  Better  average  speed  and  better

 hauling  capacity.
 Qv)  Elimination  of  haults  for  coaling

 and  taking  water  as  is  necessary
 on  steam  locomotives.

 (v)  Greater  availability  of  diesel  locos
 for  traffic  use.

 (b)  (i)  36  pairs  of  Broad  Gauge
 passenger  and  24  pairs  of  Metre  Gauge
 passenger  trains  have  heen  dieselised
 so  far.

 (i)  Through  Goods  train  on  trunk
 routes  are  on  diese]  traction.

 (c)  No  further  passenger  train  is  pro-
 posed  to  be  dieselised.  During  the  cur-
 rent  financial  year  ‘1974-75,  additional
 Broad  Gauge  and  Metre  Gauge  diesels
 from  Diesel  Loco  Works,  Varanasi  are
 proposed  to  be  deployed  on  Western
 and  South-Central  Railways  for  in-
 creased  freight  traffic  on  trunk  routes.
 Additional  Metre  Gauge  Diesels  are
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 proposeq  to  be  deployed  on  the
 Western  Railways  in  Saurashtra Region  for  freight  traffic,

 Production  of  oil  from  Bombay  high
 188,  SHRI  M.  M.  JOSEPH:

 SHRI  NAWAL  KISHORE
 SHARMA;

 SHRI  VARKEY  GEORGE:
 SHRI  S.A.  MURUGANAN-

 THAM;

 Will  the  minister  of  PETROLEUM
 AND  CHEMICALS
 be  pleased  to  state:

 (a)  Whether  Bombay  High  is  esti-
 mated  to  contain  oil  reserves  in  ex-
 cess  of  one  billion  barrels,  or  enough
 to  sustain  a  production  of  ten  million
 tonnes  a  year  for  5  to  20  years;

 (b)  whether  it,  is  hoped  that  India
 will  soon  be  self-sufficient  in  oil  re-
 quirements;  and

 (९)  if  so,  the  period  likely  to  be
 taken  to  achieve  that  goal  and  appro-
 ximate  annual  foreign  exchange  gsav-
 ings  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  to  (e).  In  the  three  wells  drilled
 so  far  in  the  Bombay  High  structure
 oil  bearing  horizons  have  been  en-
 countered  and  the  production  tests
 have  shown  good  flow  of  oil.  A  few
 more  exploratory  wells  are  needed  to
 assess  the  full  production  potential  of
 this  structure.  Until  these  wells  are
 completed  and  tested,  it  is  difficult  to
 foresee  precisely  the  extent  to  which
 the  production  from  Bombay  High  will
 lead  to  self-sufficiency  oul.  The  Com-
 mission  would  be  able  to  finalise  the
 production  programme  from  the  struc-
 ture  only  after  assessing  its  potential.
 Every  million  tonnes  of  oil  produced,
 at  current  prices,  is  expected  to  result
 in  foreign  exchange  savings  of  Rs.  70
 crores  approximately.
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 Preposal  to  take  over  of  Fereign  Drug
 Firms

 134,  DR.  LAXMINARAYAN  PAN.
 DEYA:  Will  the  Minister  of  PETROL- LEUM  AND  CHEMICALS  be  pleased to  state:

 (a)  whether  Government  propose to  take  over  the  foreign  drug  compa-
 nies;

 (b)  the  number  of  such  foreign
 drug  companies  at  present  in  which
 foreign  capita,  is  investeq  wholly  or
 a  major  part  of  the  capital  invested
 is  foreign;  and

 (c)  the  amount  of  original  capiial
 of  each  such  company  in  the  beginn-
 ing  and  at  present?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  There  is  no  proposal  at  the  mo.
 ment.  However,  the  Parliament  Com-
 mittee  which  is  examining  the  pro-
 grammes  relating  to  social  services,
 Education,  Manpower  Planning  and
 population  policy  under  the  draft  Fifth
 Five  Year  Plan  has  made  the  follow-
 ing  suggestion  in  respect  of  drug  in-
 dustry:

 “The  drug  industry  should  be  na-
 tionalised  to  control  the  prices  and
 ensure  quality”.
 Government  has  appointed  a  Com.

 mittee  on  Drugs  and  Pharmaceutical
 Industry  under  the  Chairmanship  of
 Shri  Jaisukh  Lal  Hathi  and  its  terms
 of  reference  inter.alia  include:—

 “To  recommend  measures  necessary
 for  ensuring  that  the  public  sector
 attains  a  leadership  role  in  the  manu-
 facture  of  basic  drugs  and  formula-
 tions,  and  in  research  and  develop-
 ment”,

 The  Committee  is  likely  submit
 its  report  by  the  April,  975  and  Gov-
 ernment  will  take  a  view  on  this  ques-
 tion  after  the  report  is  received.
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 (ay  end  (e).  ‘There  are  85  -  foreign
 companis  at:  presant..  A  statement  in
 respect  of  26  companies  showing  the
 name’  of  foreigh  coimpany,  -  original
 equity,  present  paid  up  capital  and
 paid  up  capital  held  by  foreign  share.
 holders  is  attached.  Similar  informa-
 tion  in  respect  of  the  remaining  9  com-
 panies  is  being  collected  and  will  .  be
 laid  on  the  Table  of  the  House
 [Placed  in  Library.  See  No,  LT-8892/
 75].

 135,  SHRI  HARI  KISHORE
 SINGH:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  in  respect  of  more  than
 two  lakhs  Railway  employees  who
 were  on  strike  during  May.  4974  and
 later  resumed  duty,  condonalion  of
 break  in  service  has  not  been  ordered
 so  far;

 (b)  if  so,  the  reasons  therefor;

 (c)  the  number  of  employees  on  all
 Railways  in  whose  cases  condonation
 of  break  in  service  has  not  been  or-
 dered  30  far;  and

 (d)  the  time  by  which  their  cases
 are  likely  to  be  decided?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (c).  Out  of
 .9l  lakh  railway  employees  who  suffe-
 ret  break  in  service  as  a  result  of
 participation  in  the  illegal  strike  of
 May  ‘1974  the  break  in  service  of
 about  4.47  lakh  has  been  condoned  80
 far.  Thus  only  about  .45  lakh  rail-
 way.  employees  still  have  break  in
 service,  The  question  of  condonation
 of  break  in  these  is  receiving  urgent
 consideration,  si

 (b)  ‘The.  break  in  service  has  been
 condoned  in  those.  cases  in  which  the
 administrationg  ‘are  satisfied  ‘that  the
 employees  could  nat  come  to  work  for
 teasons  beyond  their  control
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 (a)  ‘The  process  of  condonation  of
 ‘break  ‘in  service  is  continuing  with
 all  possible  promptitude  but  no  time
 limit  can  be  indicated.

 Propessl  to  re-introduce  amenity  of
 drinking  water  in  containers  in  trains

 136,  SHRI  HARI  KISHORE
 SINGH:  Will  the  Minister  of  RATL-
 WAYS  be  pleaseg  to  state:

 (a)  whether  Railways  introduced
 the  amenity  of  drinking  water  in  con-
 tainers  in  First  Class  and  Second  Class
 Coaches  (Third  Class  previously)  in
 certain  trains  during  the  year  970
 but  discontinueg  that  during  97

 (b)  if  80,  the  reasons  therefor;  and

 (९)  whether  Government  propose  to
 re-introduce  the  same  and  if  se,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (c).  Yes.  The
 facility  of  drinking  water  in  containers
 was  introduced  as  an  experimental
 measure  in  first  class  corridor  type
 coaches  and  second  class  sleeper
 coaches  on  certain  nominated  trains,
 However,  owing  to  difficulties  experi-
 enced  in  maintaining  the  service  satis-
 factorily  and  ensuring  hygienic  supply
 of  potable  water,  the  service  wag  dis
 continued  for  sometime  on  certain
 trains.  However,  it  is  now  functional
 on  most  of  the  nominated  trains.

 Damage  to  Railway  property  due.  to
 Agitations  in  Bihar  during  974

 137  SHRI  HARI  KISHORE
 SINGH:  Will.the  Minister  of  RAIL.
 WAYS  be  pleased  to  state

 (a)  the  extent  of  damage  caused  to
 the  Railway  property  in  the  State  of
 Bihar  on  gccourit  of  agitations  during
 the  year  l974;  arig

 tb)  the
 mashitey,  take

 ég.  taken  by  Gov-
 ernment  jin  regard’  thereto?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Rupees  twenty
 six  lakhs  approximately.

 (b)  Constant  liaison  is  maintained
 with  the  Stale  Governments  and  with
 their  help,  Civil  Police,  Government
 Railway  Police  and  Railway  Protec-
 tion  Force  are  posted  to  safeguard  the
 railway  property  on  such  occasions.

 Extra  Staff  to  do  heavy  workload
 (Northern  Railway)

 138.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  RAILWAYS  be
 pleaseq  to  refer  to  the  reply  given
 to  Unstarreq  Question  No,  027  on  the
 l9th  November,  974  regarding  non-
 implementation  of  Miabhoy  Tribunal
 report  on  Northern  Railway  and  State:

 (a)  whether  the  General  Manager,
 Northern  Railway  has  referred  some
 points  to  the  Raiiway  Board  four  clare
 fication;

 (b)  if  so,  whether  he  has  demanded
 extra  staff  for  Hours  of  employment
 Branch  as  the  workload  will  be
 heavy;  and

 (c)  if  so,  the  time  when  decisivn,
 will  be  taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,

 (b)  Yes.

 (c)  The  question  sanctioning  extra
 staff  is  receiving  active  consideration.

 Circulation  of  reviseq  rates  of  cer-
 tain  allowances

 ‘139.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  2849  on  the
 370  December,  974  regarding  circula-
 tion  of  revised  rates  of  certain  allow-
 ances  and  state:  ¢
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 (a)  whether  the  revised  rates  of
 Night  Duty  Allowance,  National  Holi-
 day  Allowance,  Travelling  Allow~
 ance,  Acting  Allowance,  Messing  Al.
 lowance  and  other  Allowances  ete.
 have  not  been  circulated  by  the  Rail-
 way  Board  so  far;  and

 (b)  if  so,  the  date  upto  which  the
 orders  notifying  the  rates  wil)  be  is-
 sued?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  The
 revised  rates  of  ,Messing  Allowance
 for  trainees  have  been  tinalised  and
 will  be  notified  in  a  few  days’  time.

 As  regards  Night  Duty  Allowance,
 a  decision  has  been  taken  as  to  the
 basis  on  which  this  allowance  should
 be  calculated  ang  the  revised  rates
 are  expected  to  be  issued  in  a  few
 weeks’  time.

 It  will  take
 finahzed  the
 allowances.

 some  more  time  to
 revised  rates  of  other

 Duty  hours  fixed  by  Miabhoy  Tribunal

 140.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  RAILWAYS  ४९
 pleased  to  state:

 (a)  whether  the  Miabhoy  Tribunal
 has  not  added  duty  of  96  hours  plus
 preparatory  and  complementary  duty
 in  jtg  report;

 (b)  whether  the  Railway  Board  too
 ignored  those  who  have  to  do  prepa-
 ratory  and  complementary  duties  88
 they  will  be  compelleq  to  do  extra-
 duty  with  no  overtime  allowance  or
 benefit  which  while  most  of  the  others
 will  get  after  96  hours  of  quty;  and

 (c)  if  so,  what  steps  the  adminis-
 tration  propose  to  take  to  remove  this
 injustice?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Para  6.226  (8)
 (D)(a)  and  (७)  of  the  Report  df  De-
 cisions  by  N.  M,  Miabhoy  (copies  of
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 which  have  been  placed  in  the  Lib-
 rary  of  the  Sabha)  are  reproduced
 below  for  ready  reference:

 “6.226  (5)(D)  (a)  Preparatory  and/
 or  complementary  work,  which  ex-
 pression  also  includes  taking  07९
 and  handing  over  charges,  can  be
 demanded  from  workers  in  regard
 to  work  which  must  necessarily  be
 carried  on  outside  the  limits  laid
 down  for  the  general  working  of
 an  establishment,  branch  or  shift,

 (b)  The  concerned  administrations
 will  determine,  in  the  light  of  the
 propositions  hereinafter  mention.
 ed,  the  time  required  for  prepara.
 tory  and/or  complementary  work
 in  regard  to  each  classification  of
 worker  or  workers  and,  if  such
 tue  requires  to  be  included  in  ros-
 ters,  at  shall  be  so  done.”

 In  para  6.59  of  the  same  Report
 if  i8  clearly  stated  that  “I  prefer  the
 view  that  preparatory  and  comple-
 mentary  work  should  not  be  reckon-
 ed  as  overtime.”

 (b)  Government  have  accepted  the
 Decisions  of  the  Tribunal

 (९)  Government  does  not  consider
 that  any  injustice  has  been  done.
 Mismanagement  og  Aluminium  Cor-
 poration  of  India  Limited,  Asansol

 4l,  SHRI  NOORUL  HUDA:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  his  Munistry’s  atten-
 tion  has  been  drawn  to  the  malprace
 tices  and  mismanagement  of  the  Alu-
 minium  Corporation  of  India  Limited,
 Asansol;

 (b)  if  so,  the  salient  features  there-
 of;  ang

 (c)  whether  any  investigation  has
 been  ordered  into  the  affairs  of  the
 Company?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTHY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  and  (b),  The
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 following  allegations  against  the  com.
 pany  have  been  brought  to  the  notice
 of  the  Government.

 qa)  Declaration  of  Lock  out
 with  a  notice  to  the  Government
 demanding  various  concessions,

 (2)  Capitalisation  from  reserve
 and  surplus  of  Rs.  67.5  lacs  in  the
 year  97l-72  when  the  company
 was  running  at  a  loss,

 (3)  Issue  of  bonus  shares  by  the
 company.

 (९)  An  investigation  under  Indus-
 tires  (Development  and  Regulation)
 Act,  95l  has  been  conducted  and
 the  report  35  under  examination  of
 the  Department  of  Mhnes.

 An  mspection  under  section  209  (4)
 of  the  Companies  Act,  956  has  also
 been  ordered.

 Postponement  of  bye-elections  for
 Trivandrum  Parliamentary  Constitu-
 ency  and  48  Assembly  Constituencies

 in  Bibar

 i42,  SHRI  NOORUL  HUDA:
 SHRI  A.  K.  GOPALAN:

 Will  the  Momister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state  the  reasons  for
 postponing  the  bye-elections  for  the
 Tiivandrum  Parliamentary  constitu-
 ency  and  forty  eight  Assembly  con-
 stituencies  in  Bihar  for  an  indefinite
 period?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (DR.
 SAROJNI  MAHISHI):  The  bye-eleo
 tion  from  9-Trivandrum  Parliamen-
 tary  constituency  was  deferred  on
 account  of  threatened  strike  ty  a
 large  section  of  Government  emplo-
 yees.

 The  bye-elections  to  fill  vacancies
 in  the  Bihar  Legislative  Assembly
 could  not  so  far  be  held  owing  to
 the  situation  prevailing  in  the  State.



 Written  Avsbers

 Sia
 6

 Gelade
 mitation  of  constituencies  and  revision

 of  electoral  rolls

 143,  SHRI  NOORUL  HUDA:  Will
 the  Minister  of  LAW,  JUSTICE  AND

 cee
 AFFAIRS  be  pleased  to

 te:

 (a)  the  reason  for  the  Election
 Commission's  decision  to  advance  the
 date  for  the  completion  of  delimita-
 tion  of  constituencies  ang  revision  of
 electoral  rolls;

 (b)  whether  Government’s  attention
 hag  been  drawn  to  the  objection  rais-
 ed  by  the  opposition  party  leaders
 against  this  hasty  action  of  the  Elec-
 tion  Commission;  and

 (९)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (DR.
 SAROJINI  MAHISHI):  (a)  Under
 the  procedure  prescribed  by  the  Elec-
 tion  Commission  for  the  general  revi-
 sion  ot  electoral  rolls  which  3s  at
 present  in  progress,  it  would  he
 necessary  to  print  only  the  supple-
 ments  to  the  existing  rolls  and  70६
 the  entire  roll  for  each  constituency.
 This  would  result  in  saving  consid-
 erable  quantities  of  paper  which  35
 in  acute  short  supply,  expenditure  for
 the  printing  of  rolls  and  time  also.
 On  the  final  publication  of  the  elec-
 toral  rolls.  the  result  would  te  the
 same  as  it  would  have  been  if  the
 entire  rolls  had  been  reprinted.  te
 all  persons  who  have  completed  2i
 years  of  age  on  ist  January.  975
 and  are  ordinarily  residents  in  q  con-
 stituency  will  be  registered  in  the
 electoral  rolls  of  that  constituency.

 As  regards  the  delimitation  of  cons-
 tituencies,  it  may  be  mentioned  that
 Delimitation  Commission  is  a  statutory
 body  constituted  under  the  Delimita-
 tion  Act,  ‘1972.  No  epecific  statutory
 time-limit  being  there,  the  Delimtation
 Commission  generally  endeavours  to
 complete  the  process  of  delimitation  of
 constituencies  as  early  ag  possible.
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 Hence,  it  it  for  the  Commission  to
 determine  its  time.table,

 (b)  The  Election  Commission  has
 receive  three  representationg  in  con-
 nection  with  the  current  revision  of
 electoral  rolls,

 (९)  The  Election  Commission  is  an
 authority  under  the  Constitution  and
 the  Delimitation  Commission  ig  a  stat-
 utory  pody.  Ags  such,  they  are  free
 to  take  Iheir  own  decisions  in  ac-
 cordance,  with  the  provisions  of  the
 relevant  laws  and  rules  made  there-
 under,

 Amendment  of  Article  8l  of  the  Con-
 stitution  of  India

 ‘144.  SHRI  BIRENDER  SINGH  RAO:
 Will  the  Mister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  p:cpose
 to  bring  forward  a  Bill  to  amend
 Article  8i  of  the  Constitution  of  india;

 (b>)  if  so,  what  are  the
 therefor;  and

 reasons

 (c)  whether  the  proposed  amend-
 ment  is  likely  to  result  in  the  stop-
 page  of  the  work  of  the  Delimitation
 Commission?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTCE  AND
 COMPANY  AFFAIRS  (DR,  SAROJINI
 MAHISHI):  (a)  No,  Sir.

 (by  and  (c).  Do  not  arise.

 Uniform  Law  on  Divorce

 i45.  SHRI  BIRENDER  SINGH  RAO;
 Willi  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 be  pleased  ty  state:

 (a)  whether  Government  propose
 fo  bring  forward  a  Bill  for  a  uniform
 law  on  divorce  applicable  to  all  com-
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 munities  in  the  light  of  Law  Com-
 mission's  report;  and

 (b)  xf  80,  when?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR  SAROJINI
 MAHISHI)  (a)  and  (b)  The  Law
 Commission  has  not  made  any  recom-
 mendation  for  a  unitorm  law  of  divoice
 applicable  to  all  communities

 Proposal  to  conduct  enquiry  into  cost
 of  production  of  commodities

 46  SHRI  BIRENDER  SINGH  RAO
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 eq  to  state  (a)  whether  Government
 propose  to  conduct  an  enquiry  into  the
 cost  of  production  of  commodities  pro.
 duced  by  the  industnal  establishments
 by  amending  the  Companies  Law,  and

 (b)  ४  so,  the  salient  features  theie-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA)  (a)  and  (b)  The
 Compames  Act,  956  under  section
 209()(d)  empowers  the  Central  Gov-
 ernment  to  prescribe  by  notification
 maintenance  of  cost  accounting  records
 and  under  section  233B  to  direct  the
 conduct  of  cost  audit  in  respect  of  com-
 panies  engaged  770  production,  process-
 ing,  manufacturing  or  mining  activities
 This  provision  was  incorporated  in  the
 Companies  Act  by  the  amending  Act
 of  965  (Act  3]  of  965)  No  further
 amendment  is  under  contemplation

 Steps  to  check  monopolistic  activities
 of  large  houses

 M47.  SHRI  BIRENDER  SINGH  RAO:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ९0  to  state:  (a)  what  steps  Govern-
 ment  have  taken  to  ensure  that  the
 big  undertaking  belonging  to  large
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 house  do  not  continue  to  occupy
 monopolistic  positions  in  the  industry
 to  which  they  belong,

 (b)  whether  Government  have
 undeitaken  any  study  of  the  pricing
 policy,  profitability  and  marketing
 policies  of  monopoly  undertakings,
 and

 (c)  ४  so,  what  are  the  results  there-
 of  und  what  steps  Government  have
 taken  to  check  the  hatmful  effects  of
 the  monopolistic  practices?

 THE  DEPUTY  MINISTTR  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA)  (७)  and  (c)  The
 steps  taken  by  the  Central  Government
 to  achieve  the  objectives  of  the
 MRTP  Act  are  given  mn  Chapter  I
 Part  ]  of  the  Third  Annual  Report
 pertaining  to  the  execution  of  the  pro-
 visions  of  thins  MRTP  Act,  969  laid
 on  the  Table  of  the  House  on  the  18th
 December,  974  .

 In  lcensing  large  house  selectivity
 is  exelcised,  the  guiding  policy  being  as
 indicated  70  the  Press  Note  of  the
 Ministry  of  Industrial  Development,
 dated  the  2nq  February,  973  (con.
 tained  in  the  ‘Guidelines  for  Indvus-
 tries  copies  of  whirh  are  available
 in  the  Library  of  the  House  for  refer.
 ence),  which  imter  alia  lag  down  the
 list  of  Industries  in  which  large  houses
 are  eligible  to  participate  alongwith
 other  applicants  These  houses  are
 ordinar:  y  excluded  from  the  industries
 not  included  in  this  hst  except  where
 production  is  predominantly  tor  export
 As  the  said  Presg  Note  indicates  this
 lst  of  mdustries  has  been  drawn-up
 by  the  Government  having  regard  to
 the  approach  to  the  Fifth  Plan,  the
 core  industries  of  importance  to  the
 national  economy  in  future,  industries
 having  direct  linkage  with  such  core
 industries,  and  industries  with  long-
 term  export  potential  or  of  basis  cri-
 tical  and  strategie  importance  for  the
 growth  of  economy.  In  regard  to  the
 dominent  undertakings  Government  are
 averse  to  the  expansion  in  the  fields
 in  which  the  units  are  dominent.  Apart
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 from  these  consideration,  a  conscious
 effort  is  made  to  encourage  smali  and
 medium  entrepreneurs  ag  well  as  co-
 operative  enterprises.

 (b)  No  general  study  has  been  made
 by  the  Ministry  of  Industry  and  Civil
 Supplies  or  this  Ministry,  The  M.R.T.P.
 Commission  has,  however,  undertaken
 certain  studies  with  regard  to  mono.
 polistic  and  restrictive  trade  practices
 in  respect  of  certain  industries  as  will
 be  seen  from  page  79  of  its  Third  An-
 nual  Report.

 Loss  in  refining  capacity  and  delay  in
 take  over  of  Burmap  Shej)  and

 Caltex

 i48.  SHRI  D.  DESAI;

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:
 (a)  whether  Government  are  aware

 of  the  reported  huge  loss  in  refining
 capacity  in  the  country;

 (b)  2f  so,  Government’;  reac‘ion
 therto;

 (c)  whether  there  has  been  delay  in
 Processing  of  the  Government's  deci-
 sion  to  take  over  Burmah  Shell  and
 Caltex  refineries,

 (d)  whether  the  Burmah  Shell  Re-
 finery  is  runnig  at  50  per  cent  of  its
 capacity;  and

 (e)  if  so,  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI)-
 (a)  and  (b).  On  account  of  the  steep
 increase  in  the  prices  of  imported
 crude  oil  and  the  limited  availability
 of  foreign  exchange,  some  of  the
 coastal  refineries  have  to  operate  at
 reduced  levels  resulting  in  under  utili-
 zation  of  capacity.

 (ec)  Negotiations  in  regard  to  the
 fake  over  of  Byrmah  Shell  and  Caltex

 Refineries  are  in  progress.  Govern.
 ment  are  considering  the  terms,  condi-
 tions  and  all  other  aspects  in  thig  re.
 gard.

 (a)  No,  Sir.

 (९)  Does  not  arise,

 Publication  of  voters  lists  in  states

 149,  SHRI  NITIRAJ  SINGH
 CHAUDHARY:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas. ed  to  state:  (a)  the  States  in  which
 voters  Lists  have  publisheg  thig  year;

 (b)  whether  the  voters  lists  publi-
 shed  so  far  are  upto  date;  and

 (c)  if  not,  reasons  for  publishing  old I  sts  and  the  time  by  which  they  woulg be  brought  upto  date?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  SAROJINI
 MAHISH]):  (a)  The  electoral  rolls
 for  the  Assembly  constituencies  in  the
 State  of  Gujarat  have  been  finally  pub.
 lished  on  the  6th  Janunary,  ‘1975,

 In  the  other  States  and  Union  terri-
 toiis,  the  provess  of  revision  is  going
 on  and  the  electoral  rolls  are  scheduled
 to  be  publisheg  finally  on  the  28th
 February,  975  except  in  some  States
 where  the  programme  had  been  slightly
 modified  to  the  following  extent:—

 Bihar  /28-2-1975,  in  respect  of  6
 constituencies.

 ‘15-3-1975,  in  respect  of  all
 other  constituencies.

 Himachal  Pradesh  +10-3-1975  in  respect  of  8
 constituencies,

 ‘15951975  in  respect  of  3
 constituencies  (snow
 bound  areas

 2862-1978  in  respect  of  all
 other  constituencies.
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 Jammu  and  28-2-1975  except  in  res-
 Kashmir,  pect  of  2  constituencies

 In  snow-bound  areas
 where  programme  has
 not  been  fixed.

 Nagaland  .  §-3-I97§  in  respect  of  I9
 constituencies,

 28-2-1975,  in  respect  of  all
 other  constituencies.

 Tripura  »  37-3-7975-
 Mizoram  «  30-4-1975  (due  to  extraor-

 dinary  law  and  order
 situation).

 (by  an@  (०  The  existing  electoral
 rolls  were  published  in  draft  during
 the  first  week  of  January,  ‘1975,  as
 provided  in  rule  25(3)  of  the  Registra-
 tion  of  Electors  Rules,  960  Simulta-
 neously,  enumerators  were  sent  out  to
 each  house-holq  within  Constituency
 to  record  the  name  of  all  eligible  vo-
 ters  who  became  qualified  on  ist  Jan-
 uary  !975  Ths  work  has  been  comp.
 leted,  by  ang  large  by  3lst  January,
 975.  When  the  supplements  based
 on  house  to  house  enumeration  §  are
 published  along  with  the  draft,  the
 electoral  roll  will  be  up-to-date  and
 accurate

 Shortage  of  Essential  Drugs  in
 CGHS.  Dispensanes/Hospitals

 in  Delhi

 50  SHRI  K  LAKKAPPA  Wil
 the  Minster  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  whether  most  of  the  CGHS
 dispensaries/Government  hospitals  in
 Delhi  and  Karnataka  are  running
 short  of  essential  drugs  due  to  their
 present  shortage,  and

 (b)  the  steps  that  are  being  taken
 to  increase  production  of  essential
 drugs  to  meet  the  demand?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R  GANESH):
 (a)  There  is  no  general  shortage  of
 drugs  in  the  country.  Shortages  of
 particular  branded  products  for  which
 equivalent  products  manufactured  by
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 other  companies  are  usually  available
 are  reported  by  the  State  Drug
 Controllers  from  time  to  time.
 Due  to  the  petroleum  crims,  the
 prices  of  drugs  m  the  international
 market  increased  steeply  from
 about  October  4973  and  availabi.
 lity  also  became  difficult.  Even  so,  the
 State  Trading  Corporation  were  able
 to  make  arrangements  for  adequate
 quantifies  of  the  various  bulk  drugs
 However,  m  view  of  the  difficult  avail.
 abilty  in  case  of  some  of  the  drugs,
 early  delivery  schedules  could  not  be
 arranged  By  now,  however,  adequate
 supphes  have  been  made  to  the  various
 drug  manufacturing  units  for  most  of
 the  drugs  As  regards  shortage  of  es-
 sential  drugs  in  any  of  the  CGHS  dis-
 pensaries/Government  hospitals  m
 Delhi  and  Karnataka,  information  38
 being  collected  ang  will  be  laid  on  the
 Table  of  the  House

 (b)  Government  have  taken  the  fol-
 lowing  measures  to  increase  the  ‘pro.
 duction  of  drvgs

 (7)  Public  sector  undeitakings  pro-
 pose  to  expand  =  substantially
 during  the  Fifth  Five  Year
 Plan  in  the  Field  of  drugs  and
 Pharmaceuticals  A  provision
 of  Rs  70  crores  has  been  in.
 cluded  35  the  Draft  Fifth  Five
 Year  Plan  tor  expansion/
 diversification  of  qiug  industry
 ain  the  public  sector

 ay  In  the  case  of  bulk  drugs  and
 drug  intermediate,  which  are
 imported  through  the  State
 Trading  Corporation,  arrange.
 ments  have  been  made  for
 adequate  imports

 With  a  view  to  ensure  the  regulated
 and  rapid  growth  of  drug  manufacture
 and  furthe:  with  a  view  to  ensure  that
 all  essential  drugs  are  available  to  the
 consumer  at  reasonable  Prices,  Govern.
 ment  have  constituted  a  Committee
 under  the  Chairmanship  of  Shri  Jai-
 Sukh  Lal  Hath:  whose  terms  of  refer-
 ence  tnter.aka  imclude:—

 “To  make  recommendations  for
 promoting  the  rapid  growth  of  the

 drugs  industry  and  particularly
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 the  Indian  and  small  scale  industries’
 sector  In  making  its  recommenda.
 ‘hons,  the  Committee  will  keep  in
 view  the  neeq  for  balanced  regional
 dispersal  of  the  industry,”

 To  examine  the  measures  taken
 so  far  to  reduce  the  prices  of  drugs
 to  the  consumer  and  to  recommend
 such  further  meacuies  as  may  be
 necessarv  to  rationalise  the  prices  of
 basic  drugs  and  formu)ations

 To  recommend  measures  for  pro.
 viding  essential  drugs  ang  common
 houschold  remedies  to  the  general
 public  especially  in  the  rural  areas

 The  Committee  ig  expected  to  submit
 its  report  by  April  975

 Unified  Railway  Police  Force

 52  SHRI  MOHINDER  SINGH
 GILL  Will  the  Minister  of  RAII-
 WAYS  be  pleased  to  state

 (a)  whether  it  hag  been  decided  to
 constitute  a  unified  Railway  police
 force  to  effectively  tackle  the  wide-
 spread  incidence  of  crime  on  the
 Railway  network  including  thefts  )n
 yards

 (b)  if  so,  the  new  duties  sought  to
 be  assigned  to  the  proposed  force
 which  the  present  ones  are  not  ene
 trusted  with,  and

 (c)  what  38  the  ratio  between  the
 Railway  property  and  goods  stolen,
 pilfered,  lost  or  damaged  and  recovery
 made  of  these  goods  during  the  last
 two  years  through  the  combined  efforts
 of  RPF  andGRP?

 THE  DEPUTY  MINISIFER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUIA  SNGH)  (a)  and  (b)  No  deci-
 sion  to  constitute  a  Single  Unified
 Railway  Police  Force  for  the  entire
 Railway  system  in  the  countiy  has  yet
 been  taken  A  suggestion  to  this  effect
 fo  combine  the  Government  Railway
 Pohce  under  the  State  Go.ernments
 and  the  Railway  Protection  Force
 under  ihe  Railways  i8  only  in  the
 preliminaiy  stages  of  considelation

 The  enclosed  statement  indicates  the
 value  of  property  and  goods  stolen
 lost  and  pilfe-ed  and  recovi  ries  there-
 of  made  during  the  last  two  financial
 years  ‘The  ratio  of  the  recoveries  tv
 the  losses  is  2  9  and  70  67  in  year
 ‘1972-73  and  ‘1973-74  respectively

 Statement
 7972  -73

 Head  Value  of  proper  Value  of  proper  Ratloof  t
 e  ty  stolen  pil-  ty  recovered  =  rece  vere

 fered  under  IPC  to  losses)
 and  RP  (UP)  thefts
 Act

 (Rs  )  (Rs  )
 @  Thefts  and  pilferages  (including t  from  seal  intact  wagons) of  booked  consignments  |  .  7,64,48,5I9  30215799
 (2)  Railway  Materials  and  fittings  48,90,664  77  $3,119

 Toran,  2513,395183  47  7498  29

 1973°74
 w  Thefts  and  pilferages  (including those  from  seals  intact  wagons)  of

 booked  consignments  ?  2,39,66,647  175194
 @)  Railway  materials  and  fittings  .  $2,88,716  25,60/023

 TOTAL  .  2,92,55,363  4aakar  10.67
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 Availability  of  eseentia;  drugs  at  fixed

 i53,  SHRI  MOHINDER  SINGH
 GILL::  Will  the  Minister  of  PETRO-
 LEUM.  AND  CHEMICALS  be  pleased
 to  state

 (a)  whether  it  has  been  decided  to
 make  essential  drugs  available  to
 consumers  soon  at  fixed  prices  in  the
 retail  shops  on  retail  level,  and

 (9)  if  so,  the  steps  that  have  been
 taken  in  this  direction  taking  into
 account  the  urgency  of  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  and  (b).  The  prices  of  drugs  are
 statutorily  controlled  under  the  Drugs
 (Prices  Control)  Order,  970  which,
 inter  alia  provides  that  no  retailer
 shall  sell  any  formulation  to  a  custo-
 mer  at  a  price  exceeding  the  retail
 price  of  that  formulation  approved  by
 the  Central  Government.

 The  drug  manufacturing  units  with
 annual  turnover  not  exceeding  Rs.  50
 lakhs  have,  however,  been  exempted
 from  the  requirement  of  obtaining
 Government  approval  to  the  fixation/
 revision  of  their  prices.

 Government  of  India  have  set  up  a
 Committee  on  Drugs  and  Pharmaceu-
 tical  Industry  under  the  Chairmanship
 of  Shri  Jaisukhlal  Hathi.  One  of  the
 ferms  of  reference  of  the  Committee
 is:  “To  examine  the  measures  taken
 so  far  to  reduce  the  prices  of  drugs
 for  the  consumer  and  to  recommend
 Such  further  measures  as  may  be
 necessary  to  retionalise  the  prices  of

 i  basic  drugs  800  formulations.”

 The  Committee  is  expecteq  to  sub-
 mit  its  report  in  April,  975
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 Surveys  conducted  by  O&NGC  for  Oil
 exploration

 154.  SHRI  MOHINDER  SINGH
 GILL:  Will  the  Minister  of  PETRO.
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  whether  O&NGC  das  stepped  up
 its  exploitation  activities  to  locate  vil
 prospects  in  new  areas  in  different
 parts  of  the  country;

 (b)  whether  geological  and  geophy-
 sical  surveys  have  been  conducted  in
 Punjab  also;  and

 (९)  if  so,  the  names  of  the  places  in
 tiat  State,  money  spent  and  the
 success  achieved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  Yes,  Sir.

 (०)  Yes,  Sir.

 (c)  Seismic  and  gravity-cum-magne-
 tic  surveys  have  been  carried  out  in
 the  districts  of  Hoshiarpur,  Gurdaspur,
 Amritsar,  Ferozepur,  Bhatinda,  Jullun-
 dur,  Ludhiana  and  Patiala  of  the
 Punjab  State  and  in  Chandigarh.
 Drilling  was  undertaken  at  WHoshiar-
 pur,  Adampur  ang  Zira.  The  wells
 did  not  give  any  show  of  oil  or  gas.
 The  total  cost  incurred  upto  the  year
 1973-74,  in  respect  of  the  areas  men-
 tioned  above,  including  a  small  area
 now  in  Himachal  Pradesh,  is  about
 Rs.  45  lakhs,

 Press  note  of  Chief  Election
 Commissioner  regarding

 voters  list

 ‘155.  SHRI  प्र,  E.  HORO:  Will  the
 Minister  of  LAW.  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state

 (a).  whether  the  Chief  Election  Com-
 missioner  has  issued  any  press  note
 regarding  the  voters  list  in  various
 States;  and
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 (b)  if  so,  the  names  of  such  States
 where  the  verification  work  has  been
 completed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  SAROJINI
 MAHISHI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Traing  cancelleg  during  1974-75,  due  to
 coal  shortage

 157.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  the  number  of  trains  cancelled
 on  various  Indian  Railways  during  the
 year  (1974-75,  upto  3lst  January,  1975
 due  to  shortage  of  coal;

 (b)  the  loss  suffereg  by  Government
 on  this  account  in  terms  of  fare  and
 freight,  separately;

 (९)  the  time  by  which  the  position
 of  supply  of  coal  to  Railways  for
 running  traing  is  likely  to  rmprove
 and  the  time  by  which  all  the  trains
 cancelled  for  want  of  coal  are  likely
 to  be  run  on  various  zones;  end

 (d)  the  particulars  of  effoits  mace
 or  proposed  io  be  made  m  this  regaid?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (d).  Informa-
 tion  ३5  being  collected  and  wii  Le  lund
 on  the  Table  of  the  Sabha  in  aue
 course.

 Contract  with  a  French  firm  for  con-
 structin,  fertilizer  plant  at  Paradeep

 158.  SHRI  M.  V.  KRISHNAPPA'
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  of  India
 have  entered  into  g  contract  with  a
 French  ‘firm  to  construct  a  fertiliser
 Plant  at  Paradeep  in  Orissa;

 FEBRUARY  i8,  976  Written  Answers  780

 (b)  if  so,  the  salient  features  of
 thig  contract;  and

 (c)  whether  the  work  on  this  pro-
 ject  has  since  commenced  and  if  not,
 the  reasons  for  the  delay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  No,  Sir.

 (b)  Does  not  arise,

 (c)  The  Paradeep  project  has  been
 approved  in  principle.  The  project
 will  be  taken  up  for  implementation
 as  soon  as  the  financing  and  other  ar-
 rangements  are  tied  up.

 Production  of  bulk  drugs  in  excess  of
 licenseq  capacity  by  foreign  drug

 firms

 ‘159.  SHRI  K.  8,  CHAVDA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  which  are  the  life-saving  and
 essentia]  formulations  marketed  by
 foreign  fiims  with  more  than  26  per
 cent  foreign  equity  in  excess  of  their
 licensed  capacity  or  approved  capa-
 city,  details  6f  each  item  with  pro-
 duction  figures,  during  the  last  three
 ycars,

 (b)  whether  some  of  the  formula-
 tions  like  Sentivim,  Vitahest,  Vidaya-
 lin  ale  manufactureqg  much  more  than
 the  licensed  capacity  just  to  repatriate
 huge  amounts  of  foreign  exchange,  vio-
 lating  Jaws  of  the  land;

 (c)  if  so,  why  no  penal  action  has
 been  taken  against  these  firms  or  the
 bureaucrats  supporting  and  assisting
 them;  and

 (8)  whether  these  formulationg  can
 be  manufactured  by  Indian  firme  and
 if  so,  the  guidelines  for  the  seme  may
 be  indicated?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R  GANESH)
 (a)  Industrial  licences  /approvals
 granted  to  the  drug  companies  are  of
 the  following  nature

 @)  Registration  of  the  Industrial
 undertakings  in  respect  of  such  drug
 manufacturing  firms  as  were  engag-
 ed  in  the  manufacture  of  Drugs  prior
 to  the  date  cn  which  the  Industries
 (I&R)  Act,  1951  came  into  force
 In  the  case  of  such  firms,  only  a
 certificate  of  Registrat  on  indicating
 the  Scheduled  industry  in  which  it
 falls,  name  of  the  undertaking  with
 address,  name  of  the  owner  and  his
 address  were  mentioned  Neither
 the  specific  articles  nor  the  capacity
 were  mentioned  in  such  certificates

 (hi)  Industrial  Licences  under  the
 Act  The  hcence  indicated  the  :tems
 870  annual  capacity  But  in  many
 cases  particularly  in  the  case  of
 formulations,  2  was  mentioned  that
 the  item  (s)  should  be  manufactured
 within  the  overall  licensed  capacity

 (ut)  No  objection  /Permission  let-
 ters  These  letievs  weie  issued  by
 Government  up  to  965  subject  to
 the  followmg  conditions

 Q)  No  additional  plant  end  machti-
 nery  will  be  requiued  for  the
 purpose,

 (ay  No  royalty  will  be  payable,

 Qn)  The  products  would  be  mar.
 keteq  under  Trade  Marks  al-
 ready  in  use  and  no  new
 patent  was  involved,

 (iv)  No  special  concession  in  re-
 gard  to  the  import  of  basit
 raw  materials  and  ingredient
 would  be  made  in  relaxation
 of  the  general  import  policy
 in  force  from  time  to  time
 In  guch  approvals,  capacities
 for  individual  items  were  not
 specified  ijn  all  cases,
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 In  case  of  drugs  and  pharmaceuti-
 cals,  due  to  historical  reasons  it  Is,
 therefore,  difficult  to  fix  up  any  capa-
 city  for  formulations  or  calculate  the
 excess  production  and  value  of  such
 formulations  Moreover,  the  number
 of  formulations  rung  into  thousands

 (b)  and  (c)  A  statement  indicat-
 ing  the  name  of  the  party,  item  of
 formulation  manufactured,  leensed/
 approved  capacity  and  the  production
 during  the  last  two  years  is  attached
 These  formulations  are  being  manu
 factured  as  per  market  demand  The
 question  of  excess  production  3६  .  ndet
 consideration

 (d)  Yes,  Suir  The  applications
 from  Indian  Companies  are  considered
 On  ments  It  is  the  policy  of  Gov-
 ernme:i  to  encourage  the  Indian  sec-
 tor  This  Ministry  have  also  appoit-
 ed  a  Committee  under  the  Chairman-
 ship  of  Shr.  Jaisukhlal  Hath  aud  the
 terms  of  reference  of  the  Committee
 inter  aha  include

 Q@)  To  enquire  into  the  rrogress
 made  by  the  industry  and  the
 statu,  achieved  by  it

 (1)  To  ,.ecommend  measures  reces-
 sar}  for  ensuring  that  the  pub-
 he  sector  attains  a  leadership
 role  in  the  manutacture  of
 basic  drugs  and  formulations
 and  in  research  und  develop-
 ment

 Gu)  To  make  recommendations  for
 promoting  the  rapid  growth  of
 the  drugs  industry  and,  parti-
 cularly,  of  the  Indian  and
 small  scale  industries  sectors.
 In  making  its  recommenda.
 tions  the  Committee  will  keep
 iy  view  the  need  for  a  balanc-
 ed  regional  dispersal  of  the

 industry.
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 Statement

 Sl.  Name of  the  party  Item  of  Licensed/  approved  Production  (litres) Predation  iw)  SS
 No.  formula-  capacity

 ¢  )

 tions  72974  २973

 x.  M/s.  Abbott  Labo-  Vidayhn  4.$5;000,'  775790  90,317  99,108 ratories  India  Lt  itres  P
 a.  (overall  (1974) for  all  liquids)

 2.  M/s.  Sandoz  (I)  Ltd.  Santivini  /2513,000  487.346  4  88,236
 litres  p.  a.  (overall

 for  all  liquids)

 3.  Ms.  Hoechst  Phar-  Vitahext  2  lakhs  litres  (re-  331,000  69785  2575377
 maceuticals  Ltd.

 as  with
 ¢  3335  346.785

 Gee
 5

 GGD  issue  of
 COB  for  this
 item  is  under
 consideration).

 Prodguction  of  bulk  drugs  in  excess  of
 licensed  capacity  by  foreign  drug

 firms

 160.  SHRI  K.  S,  CHAVDA:  Will  the
 Minister  of  PETROELUM  AND  CHE-
 MICALS  be  pleased  to  state.

 (a)  whether  many  foreign  drug
 manufacturing  firms  are  producing
 bulk  drugs  in  excesg  of  their  licensed
 capacity  if  so,  their  names,  the  names
 of  the  bulk  drugs,  the  licensed  capa-
 city  or  allowed  under  permission
 lettersiCOB  licence,  production  of
 each  item,  their  sale  value  of  the
 formulations  and  approximate  out-
 flow  of  foreign  exchange  involved,
 year-wise  during  the  last  three  years;

 (b)  what  were  the  initial  equities
 of  these  firms,  their  equity  today,  whe-
 ther  the  present  equity  was  built  up
 out  of  profit  earned  in  India  or  any
 subsequent  equity  was  brought  from
 abroad;  and

 (e)  whether  they  used  their  bulk
 drugs  for  captive  consumption,  manu-
 fagtured  them  from  penultimate  stage,
 the  international  C.F.  price  of  each

 item,  the  price  of  the  formulation  and
 the  tota;  sale  value  of  eacn  bulk  drug
 and  formulation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  and  (c).  Information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House

 (b)  There  are  35  foreign  companies
 at  present  A  statement  indicating
 original  equity,  present  equity  and  its
 composition  in  respect  of  26  companies
 38  attached  Information  in  respect
 of  remaining  9  companies  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House  [Placed  in  Library.  See
 No  LT-8893/75.}

 Application  of  the  Price  Contro,  Order
 for  Drugs  970

 6l.  SHRI  K.  s.  CHAVDA:  Will  the
 Minister  of  PETROLEUM  AND  CHE:
 MICALS  be  pleased  to  state:

 (a)  the  broad  features  of  the  Price
 Control  Order  for  Drugs  1970
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 (b)  whether  prices  in  49७0  were
 ixed  under  package  deal  for  the  for-
 zign  firms  having  more  than  26  per
 ent  foreign  equity,  if  so,  the  names
 if  the  items,  the  production,  import
 ‘alue  of  the  items  and  the  sales  value
 luring  the  last  three  years;

 (c)  whether  any  revised  price  Guide-
 ines  have  been  issued,  if  so,  the

 main  features  of  the  same  and  whether
 these  were  meant  to  help  Organisation
 of  Pharmaceutical  Producers  of  India
 and  the  foreign  firms;  and

 (d)  whether  Government  propose
 to  give  special  treatment  to  the  Indian
 firms  in  respect  of  prices  to  encourage
 the  Indian  sector  of  drugs  industry  and
 enable  it  to  develop  and  achieve  self-
 sufficiency?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K  R.  GANES«)"
 (a)  The  main  features  of  the  07085
 (Prices  Control)  Order,  970  have
 been  furnished  im  reply  to  part  (3)
 of  Unstarre,,  Question  No  2068  ans-
 wered  in  the  Lok  Sabha  on  20
 November,  ‘1974.

 (b)  The  prices  were  fixed  m  i970
 unuer  the  package  deal  for  all  the
 taree  sectors  of  the  imdustry  viz.
 to.eign  controlled.  Indian  controlled

 ind  smal]  scale  who  opted  for  the
 ‘alternatrve  scheme”  as  provided
 under  the  Drugs  (Prices  Control)
 Order,  970

 (०)  Guidelines  for  interim  price
 revision  of  formulations  to  neutralise
 only  the  increases  in  the  raw  mute-
 Tal  and  packing  material  costs  were
 sued  in  July,  ‘1974,  These  “Guide-
 lines”  are  applicable  to  all  drugs  and
 pharmaceutical  units  whether  in  the
 Indian  or  foreign  sector.  A  copy  of
 the  “Guidelines”  38  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT.8894/74].

 (d)  The  prices  of  drugs  are  statu-
 tonly  .  controlled  under  the  Drugs
 (Prices  Control)  Order,  970  which
 Makes  no  discrimination  between  the
 different  sectors  of  the  pharmaceutical
 Industry.  However,  all  drug  manufac-
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 turing  units  with  a  sales  turn-over  not
 exceeding  Rs.  50  lakhs  per  annum
 have  been  exempted  from  obtaining
 Government’g  approval  for  fixation/
 revision  of  prices  of  their  products
 This  has  helped  the  smaller  units.
 The  Committee  on  Drugs  and  Phar-
 maceuticals  Industry  headed  by  Shri
 Jaisukhlal  Hathi  is  examining  the
 various  aspects  of  the  Industry  anc
 appropriate  action  will  be  taken  by
 the  Governmesnt  in  the  light  of  the
 recommendations  of  the  Committee

 Employees  whose  services  were
 terminated,  suspended  in  the  last

 strike  on  Eastern  Railway
 462  SHRI  SAMAR  MUKHERJEE:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  number  of  employees  whose
 services  have  been  terminated  or  who
 have  been  suspended  in  Eastern  Raijl-
 way  for  their  participation  im  the  last
 Railway  strike,

 (b)  particular:  thereof
 wise);  and

 (category-

 (c)  reaction  of  Government  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (४)  to  (con  No  iail-
 way  employee  of  the  Eastern  Railway
 has  been  suspended  or  his  services
 {erminated  for  mere  participation  im
 the  strike  of  May  '74.  However,  where
 railway  employees  have  violatei  the
 law  of  the  land  or  have  acted  against
 clear  orders,  they  have  been  suitably
 taken  up.  2,848  employees  of  the
 Eastern  Railway  were  dismissed/re-
 moved/terminated  m  the  context  of
 the  last  strike  and  out  of  them,  2.260
 have  been  taken  back  so  far,  Out  of
 ‘1,196  permanent  employees  suspended
 from  duty,  1,071,  have  peen  taken  to
 duty  already.  Category-wise  figures
 are  not  maintained  by  the  railways;
 there  being  over  700  categories  it
 was  not  possible  to  do  so.  Ags  regards
 dealing  with  such  employees  as  were
 taken  up,  the  policy  of  the  (Covern~
 ment  as  repeatedly  pronounced  in
 both  Houses  of  Parliament  is  that
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 while  no  general  amnesty  can  be
 given  to  the  staff  irrespective  of  the
 national  interest  m  maintaing  the
 seriousness  Of  their  actions  against
 nation’s  life-lne,  the  Railway  Admi-
 nistration  are  considering  all  appeals
 and  representations  with  s})mpathy,
 putting  staff  back  to  duty  wherever
 possible,  condoning  _break-in-service
 where  extenuating  circumstances
 brought  out  on  appeals  are  acceptable
 The  Railway  Admunistration  have  780
 been  reviewing  court  cases  in  consul-
 tation  with  State  Goveinments  and
 have  taken  the  view  that  except  in
 eases  where  the  employees  have  heen
 charged  with  sabotage,  violeice  07
 yntimidation,  the  Railways  would  not
 be  interested  in  pursuing  such  cases

 Employees  dismisseg  and  suspended  on
 South  Central  Railway

 363  SHRI  SAMAR  MUKHERJEE
 Will  the  Mnunister  of  RAILWAYS
 be  pleased  to  state

 (a)  the  number  of  employees  di>-
 missed  and  suspended  in  South  Cen-
 tral  Railway  for  their  participati0y  in
 the  last  Railway  strike,

 (b)  Section-wise  paiticulais  there-
 of,  and

 (c)  reaction  of  Governmcnt  there-
 to?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SIIRI
 BUTA  SINGH)  (a)  No  employee
 ot  the  South  Central  Railway  was
 dismissed/removeg  from  service  of
 suspended  trom  quty  for  mere  yarti-
 cipation  3n  the  last  railway  strike  in
 May  974  However,  where  emplo-
 yees  flouted  the  law  of  the  land  and
 violated  cleai  orders,  they  have  been
 suitably  dealt  with  The  number  of
 employees  of  SC  Railway  dismissed/
 removed  from  service  or  wh0Se  ser-
 vices  were  terminated  and  who  have
 not  been  taken  back  to  duty  so  far  is
 69  out  of  a  total  of  580  All  the  34
 employees  who  were  suspended  from
 duty  have  already  been  put  back  to
 duty.
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 (b)  Section-wise  figureg  are  not
 maintained  by  the  Railway.

 (c)  The  pohey  of  the  Government
 as  repeatedly  pronounceq  in  both
 Houses  of  Parliament  is  that  while
 no  general  amnesty  can  be  given  to
 the  staff  irrespective  of  the  seriousness
 of  their  actions  against  national  in-
 terest  in  maintaining  the  national’s  life
 line,  the  Railway  Admunistration  are
 considering  all  appeals  and  represen-
 tations  with  sympathy,  putting  _  staff
 back  to  duty  wherever  possible,  con-
 doning  break-in-service  where  exten-
 uating  circumstances  brought  out  on
 appeal  are  acceptable  The  Railway
 Admunistration  have  also  been  review-
 ing  court  cases  in  consultation  with
 State  Governments  and  have  taken
 the  view  that  except  in  cases  where
 the  employees  have  been  charged  with
 sabotage,  violence  or  intimidation,
 the  Railway  would  not  be  interested
 in  pu.suing  such  cases

 Interview  of  Chief  Election  Commis-
 sioner  On  T.V

 i64  PROF  MADHU  DANDAVAITE
 Will  the  Manister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state

 (a)  whether  the  Chief  Llection  Com-
 missioner  recently  gave  an  interview
 to  TV  on  AIR

 (b)  whether  he  expressed  his  per-
 sonal  views  about  snap  poll,  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFRAIRS  (DR  SARO-
 JINI  MAHISHI)  (a)  Yes,  Sir

 (b)  The  Chief  Election  Commuissi-
 oner,  vested  with  the  constitutional
 authority  in  the  matter  of  the
 conduct  of  elections,  is  not  preglu-
 ded  from  making  public  statements,
 if  and  whenhe  considers  it  necessary
 to  do  so,  and  the  views  expressed  by
 him  in  the  interview,  referred  to,
 shoulg  be  deemeg  to  be  the  views
 of  the  Commission,

 (९)  Does  not,  arise.
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 Apptintment  of  Judges  of  Supreme
 Court  and  High  Courts

 165.  PROF,  MADHU  DANDAVATE:
 Wih  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state

 (a)  whether  Government  are  con-
 udering  a  proposal  for  the  appoint-
 nent  of  a  Parhamentary  Committee
 ‘or  consultation  and  obtaining  opinion
 neludmg  opinion  of  bar  and  eminent
 uristg  to  recommend  to  Parliament
 well  defined  norms  to  be  observed
 n  the  appointment  of  Chief  Justice  of
 India  and  other  Judges  of  Supreme
 Sourt  and  High  Courts,  and

 (b)  if  go,  the  salient  features  of  the
 wroposal?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H  R  GOKHALE)  (a)  No  Sir  The
 existing  practice  evolved  in  accord-
 ance  with  the  provisions  in  the  Con-
 stitution  has  worked  satisfactorily

 (b)  Does  not  arise

 Report  submitted  by  MRTP
 Comnussion

 66  PROF  MADHU  DANDAVATE
 Will  the  Minister  of  LAW  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state

 (a)  whether  the  MRTP  Commis-
 sion  has  submitted  a  report  cn  the  3809
 December,  1974,

 (b)  whether  a  large  number  of
 ecommendations  made  by  the
 4RTP  Commission  have  teen  muti-
 ated  by  the  Toumpany  Law  Depart-
 nent,  and

 (c)  xf  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 SOMPANY  AFFAIRS  (SHRI  BEDA-
 3RATA  BARUA)  (a)  No  Report  was
 ubmitted  by  the  Commission  on  the
 8th  December,  ‘1974  in  respect  of
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 the  references  made  to  it  under  Chap-
 ter  III  of  the  MRTP  Act,  1969,  but
 the  Central  Government  had  placed
 before  both  Houses  of  Parliament  on
 the  8th  Pecember,  974  the  Third
 Annual  Report  pertaining  to  the  exe-
 cution  of  the  provisions  of  the  MRTP
 Act  for  the  period  from  list  January,
 973  to  38  December,  973  which
 included  as  Part  II  thereof,  a  Rerort
 submitted  by  the  MRTP  Commission
 on  its  working  during  the  calender
 year  973

 (bo)  and  (c)  Every  Report  of  the
 Commission  submitted  under  Chapter
 III  was  laid  on  the  Table  of  the
 Hoise  immediately  after  a  decision
 was  taken  thereon  by  the  Central
 Government  along  with  the  Centra)
 Government's  self-explanatory  orders
 thereon  The  details  of  case,  under
 se.tions  2a  22  and  23  of  the  MRTP
 Act  finally  disposed  of  after  the  re-
 ceipt  of  the  Commissions  repo.ts
 diiing  the  calendez  year  l973  are
 given  in  Appendix  II  of  the  Third
 Annual  Report  .°%erred  to  above  It
 will  be  seen  from  these  documents
 that  there  has  Ween  no  mut  letion  on
 the  recommendations  made  by  the
 Commission  effected  by  the  Central
 Government

 Protest  from  DMA  against  Regularis-
 ing  excess  capacity  of  Foreign  Drug

 Firms

 lo67  PROF  MADHU  DANDAVATE
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to  state

 (a)  whether  the  Indian  Drug  Manu-
 facturers’  Association  have  protested
 agaist  Government’s  decision  to
 regularise  the  excess  capacity  cf
 foreign  drug  manufscturing  com-
 panies,

 (b)  at  so,  the  reasons  thereof,

 (c)  whether  Government  have
 finally  taken  any  decision  in  this
 regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
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 CHEMICALS:  (SHRI  K.  R.  GANESH):
 (a)  to  (c).  The  Indian  Drug  Manu-
 facturers’  Association  reprcsented  ta
 the  Government  that  the  unauthori-
 sedly  expanded  capacities  of  foreign
 drug  companies  should  not  be  regu-
 larised  in  haste  and  it  would  be  more
 appropriate  for  Government  to  take
 action  on  these  and  other  matters
 once  the  findings  of  the  Hathi  Com-
 mittee  are  known.  No  decision  has
 yet  been  taken  by  Government  on  the
 question  of  excess  production  of
 drugs,  and  decision  will  be  taken  only
 after  the  report  of  the  Hathi  Com-
 mittee  is  received.

 Cases  pending  in  High  Court

 i68.  SHRI  S.  N.  MISRA:  Will  the
 Minister  of  LAW.  JUSTICE  AND
 COMPANY  AFFAIRS  te  pleased  to
 state:

 (a)  the  number  cf  civil  and  crimi-
 mai  cases  and  othe;  p2titions  pending
 in  each  High  Cours  ता  the  country  98
 on  the  Ist  January,  i975;

 (b)  since  when  they  have  been
 Pending:  and

 (ec)  what  steps  hive  been  taken  oy
 Government  to  expedite  the  dispusal
 of  the  cases?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H.  R.  GOKHALLE):  (a)  to
 (ec).  The  information  is  being  collect-
 ed  and  will  be  held  on  the  Table  vf
 the  House.

 Remittance  abroag  by  Foreign  Drug
 Firms

 169.  SURI  8.  N.  MISRA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  the  amount  remitted  abroad  py
 foreign  drug  manufacturing  firms
 during  the  last  three  years,  year-wise;

 (b)  what  is  the  licensed  capacity  of
 each  of  these  firms  for  different  for-
 mulationg  and  the  number  of  instances
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 where  with  impovted  taw  materials,
 the  formulations  have  been  over  pro-
 duced  by  these  Srms  during  the  same
 period;  and  .

 (c)  what  action  Government  have
 taken  against  those  rms  which  have
 indulged  in  over  production  of  for-
 mulations  with  imported  raw  mate
 rials?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  A  statement  indicating  the  remit.
 tances  made  by  each  of  the  foreign
 company  with  foreign  equity  exceed-
 ing  50  per  cent  during  the  years  L9072
 and  i972  ig  laid  on  the  Table  of  the
 House.  [Placeq  in  Library.  See  No.
 LT-8895/75]  on  the  basis  of  the  in-
 formation  furnished  by  the  companies.
 Similar  information  for  the  year  1973/
 ‘1973-74,  in  respect  of  each  foreign
 company  is  being  collected  anu  will
 be  laid  on  the  Table  of  the  House.

 (b)  and  (¢).  Industrial  licences/
 approval  letters  granted  to  the  firms
 wre  of  the  following  nature:—

 (i)  Registration  of  the  Industrial
 undertakings  in  respect  of
 such  drugs  manufacturing
 firms  as  were  engaged  in  the
 manufacture  of  drugs  prior
 to  the  date  on  which  the
 Industries  (Dev.  and  Reg.),
 l95L  came  into  force.  In  the
 ease  of  such  firms,  only  a
 certificate  of  Registration
 indicating  the  Scheduled

 Industry  in  which  it  falis,
 name  of  the  undertaking  with.
 address,  name  of  the  owner
 and  his  address  were  mention~
 ed.  Neither  the  specific  arti-  a
 eles  nor,  the  capacity  were
 mentioned  in  such  certificates.

 (ii)  Industrial  Licences  under  the
 Act:  The  licence  indicated
 the  items  and  annual  capacity.
 But  in  many  cases,  particu-
 larly  in  the  case  of  formula:
 tions,  it  was  mentioned  that’
 the  item(s)  should  be  mang~
 factureq  within  the  overall
 licensed  capacity.  ty
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 (iil)  No  objection  permission  let.
 ters:  These  letlers  were
 issued  by  Government  upto
 965  subject  to  the  following
 conditions:

 (i)  (  additional  plant  and
 machinery  will  be  required
 for  the  purpose;

 (if)  No  royalty  will  be  payable;
 (ii)  The  products  would  be  mar-

 keted  under  thade  marks  al-
 ready  in  use  and  no  new
 patent  was  involved;

 (iv)  No  special  concession  in
 regard  to  the  import  of  Lasic
 raw  materials  and  ingredient
 would  be  made  in  relaxation
 of  the  general  import  policy
 in  force  from  time  to  time.
 In  such  approvals,  capacities
 for  individual  items  were  not
 specified  in  all  cases.

 In  case  of  drugs  and  pharmaceuti-
 cals,  due  to  historical  reasons,  it  is
 therefore  not  practicable  to  indicate
 the  approved  capacity  for  for-
 mulations  or  calculate  the  excess  pro-
 duction.  However,  particulars  of  all
 mmport  licences  including  names  of  the
 firms,  value  of  the  items  etc.  are
 published  in  the  “Weekly  Bulletin  of
 industrial  Licences,  Import  Licences
 and  Export  Licences”,  copies  of  which
 sre  regularly  made  available  to  the
 Parliament  Library.  The  question  of
 excess  production  of  drugs  is  under
 consideration  of  Government.

 Shortage  of  Life-saving  drugs

 170.  SHRI  8.  N.  MISRA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleaseg  to  state:

 (a)  whether  there  is  acute  shortage
 of  hfe.saving  drugs  in  the  country;

 (9)  af  go,  the  reasons  therefor;  and

 (c)  what  is  the  potential  available
 in  the  country  at  present  for  the
 manufacture  of  these  drugs  and  what
 steps  Government  propose  tc  take  to
 Temove  the  scarcity  of  these  drugs?
 3344  LS—7
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 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  and  (b).  There  is  no  general
 shortage  of  the  saving  drugs  in  the
 country.  Presently  the  shortage  of
 the  following  drugs  has  been  reported
 and  the  reasons  for  shortage  are  ind:-
 cated  against  each:

 x.  Heparin  .  Power  Shortage
 2.  Triple  Anti-  M/s.  Galxo  lacoratories

 gen  Injections  one  of  the  manufacturer

 are  trying  to  farthe, improve  their  strains
 to  minimise  such  regc- tions  and  as  such  their
 product  will  not  he  avail
 able  for  a  period  of
 approximately  two
 years.  '

 3.  Petnidine  The  indigenous  manufact-
 urers  M/s.  Gluconat
 are  reported  to  have
 discontinued  production of  this  drug.

 ro  Ansesthetic  One  of  the  indigenous
 Ether  Manufactarers.  Mis.

 Hyderabad  ‘Chemi
 are  reported  to  have  dis-
 continued  ‘production  of
 this  drug.  The  Produc-
 tion  of  M/s.  Alemhic
 Chemicals  Works  was
 affected  during  7974  due
 to  intermittant  power
 break-downs.

 Ss  Andrenaline  M/s.  Burroughs  Wel-
 come  who  are  ealy
 manufactures  of  this
 drug  ir  the  country  have
 stated  that  they  find
 manufacture  of  this
 drug  uneconomic.

 Reports  of  occati  onal  shortages  of  some
 proprietory  branded  items  are  also  received
 from  time  to  time  but  sim  ilar  preparations  of
 other  manufacturers  are  generally  available
 in  the  market.  |

 (c),  The  position  is  indicated  below:
 Hepari  .  Adequate  potential  3 ट््धागध

 available.  All  the  sta-
 tes  e  been  =  re-
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 requirements  of  power for  drdg  industry  par-
 ticularly  units  baving a@  continuous  process.

 Triple  Antigen  The  balance  requirements
 Injections  will  be  met  through

 imports  till  adequate
 potential  is  built  up in  the  country.

 Pethidine  Same  as  for  Triple
 Antigen  Injection.

 AnaestheticEther  Adequate  potential  avail-
 able  Mys.  Alembic
 Chemicals  are  stepp-
 ing  up  their  produc- tion  of  this  drug  89
 cutting  down  their
 production  of  Sulpher Ether.

 Adrenaline  ~  Adequate  potential  avail
 able  in  the  country. This  item  3s,  how-
 ever,  admussihle  =  for
 imports  under  the
 Import  Trade  Control
 Policy.  Actual
 users  have  heen  ad-
 vised  to  apply  fr
 import  of  this  drug to  the  extent  M's,
 Burroughs  welcome cannot  meet  their demand.

 Acctimuiation  of  Fuel  Oil  in  Refineries

 171,  SHRIMATI  ROZA  DLSH-
 PANDE:  Will  the  Minster  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  whether  a  considerable  decline
 in  demang  hag  caused  a  virtual  glut
 of  fuel  oil  in  refineries;

 (b)  if  80,  the  facts  thereof  and  rea-
 sons  for  dechne  in  demand;  and

 (९)  the  steps  being  taken  for  the
 disposal  of  the  stock?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  to  (०).  Varioug  measures  were
 taken  early  last  year  to  reduce  the
 consumption  of  the  different  petro-
 leum  products  including  furnace  oil.
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 The  price  of  furnace  oil  was  increased
 substantially  to  encourage  switch  over
 to  coal.  Vigourous  measures  were
 followed  to  promote  fuel  economy  and
 efficiency  in  the  consumption  of  fur-
 nace  oil  by  large  consumers,  A‘Stand-
 ing  Committee  on  Furnace  Oil  was
 appointed  under  the  Chairmanship  of
 Secretary  and  Director-General,  Techi-
 nical  Development  to  monitor  the  pro-
 gress  in  this  direction.  Issue  of
 licenses  to  the  new  industries  based
 on  furnace  oj]  was  discouraged.  Fur-
 nace  077  quotas  were  laid  down  for
 consumers  on  the  basis  of  0  per  cent
 effiaency  cut  for  the  specified  core
 sector  industries  and  20  per  cent  for
 the  others  over  their  consumption  in
 1073.

 All  these  measures  have  resulted  in
 a  reduction  of  furnace  oil  sales.  As
 a  result  furnace  oil  stocks  which  were
 at  a  low  level  in  the  beginning  of
 974  creating  problems  in  maintaining
 the  supply  line  have  now  been  huilt
 up.  There  has  however  been  some
 additional  build  up  of  stock  in  recent
 months  on  account  of  low  demand  for
 Bitumen  leading  to  increased  froduc-
 tion  of  turnace  or  trum  the  refineries.
 Arrangements  have  however  been
 made  to  stagger  imports  suitably  so
 that  there  is  no  difficulty  on  this
 account.

 New  Pattern  of  Placement  of  Orders
 for  Wegons

 372  SHRIMATI  ROZA  DESH-
 PANDE:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state.

 (a)  whether  a  new  pattern  of  place-
 ment  of  orders  for  wagons  by  the
 Railways  on  wagon  building  industry
 is  going  to  be  evclved;  and

 (b)  ig  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No  such  proposal
 is  under  consideration  at  present.

 (b)  Does  not  arise.
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 Excessive  Production  of  Drugs  vis-a-
 vis  shortage  of  some  Brands

 173.  SHRI  BHALJIBHAI  PARMAR:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  excess  production
 and  shortage  of  some  brand  names  of
 drugs  are  going  hands-in-g.ove,

 (b)  whether  his  Ministry  consults
 the  Ministry  of  Health,  DGTD,  Plann-
 ing  Commussion,  Ministiy  of  Finance
 ang  Ministry  of  Law,  Justice  and
 Company  Affairg  for  the  excess  prou-
 duction  of  formu'utions  and  bulk  drugs
 fiom  penullumate  stages  by  foreigu
 firms,

 ६0०)  if  so,  the  comments;reaction
 rcreived  from  cuch  of  these  Depart-
 ments/Muinistries,  separately,  and

 (d)  the  manner  in  which  his  Mimis-
 try  wants  to  help  the  Indian  Sector
 ind  cuib  the  activities  of  the  foreige

 scctur  Of  diug.  uw  dustry?
 309  MINISILR  OF  SIATE  IN  THE

 wINISLRY  QOL  PRLLROLEUM  AND
 {  HEVMICALS  (SHRI  K  R  GANESH).
 ta)  Reports  of  shortage,  of  certain
 Lraided  and  Plupiietoiy  products  in
 dcitain  areas  are  receiv;  d  from  time
 to  time  Some  of  these  are  produced
 In  excess  of  the  lrensed/appicved

 ६  pacity
 1  to  (d)  The  question  of  eacess

 production  of  drugs  25  under  consi-
 de  ation  of  Government  This  Vinis-
 try  have  also  ippointed  a  Committee
 0  Drugs  and  Pharmaceutiual  Indus-

 tiy  under  the  Chaumanship  of  Shi
 isukhlal  Hathi  and  the  terms  of

 teference  of  the  Committee  znter-alia
 Iiniade

 “a)  To  enquire  into  the  progress
 made  by  the  industry  and  the
 status  achieved  by  it

 my)  To  recommend  measures  neces-
 gary  for  ensuring  that  the
 public  sector  attains  a  leader-
 ship  role  in  the  manufacture
 of  basic  drugs  and  formula-
 tions,  and  in  research  and
 development

 Qn)  To  make  recommendations
 for  promoting  the  rapid
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 growth  of  the  drugs  industry
 and,  particularly,  of  the  In-
 dian  and  small  scale  indus-
 tries’  sectors  In  making  its
 recommendations  the  com-
 mittee  will  keep  in  view  the
 meed  for  a  balanced  regional
 dispersa]  of  the  industry’.

 The  steps  taken  py  the  Government
 to  regulate  the  activities  ot  foreign
 firms  and  to  encourage  the  Indian
 sector  are  as  follows

 QQ)  The  Indian  sector  of  the  Indus-
 try  35  given  preterence  in
 approval  of  manufacturing
 schemes,

 ९१४  dl Manufacture  of  increasing
 number  ot  bulk  drugs  through
 puble  sector  undeitakings,

 {in)  Industria]  licences  are  usually
 not  issueq  to  toreign  firms
 for  producing  formulations
 unless  inked  with  the  produc-
 tion  of  bulk  drugs,

 (iv)  They  are  asked  to  take  up
 production  of  bulk  drugs  from
 more  basic  stages  and  to  make
 available  a  suitable  portion  of
 their  hulk  drugs  production
 to  non-assuciated  foimulators
 in  the  country  as  a  condition
 for  being  permitted  expansion
 in  capacity,  or  for  taking  up
 new  activity

 (v)  Under  the  Foreign  Exchange
 Regulation  Act  973  the
 foreign  drug  manufacturing
 Compames  are  required  to
 bring  down  the  foreign
 equity  to  the  levels
 specified  im  the  guidelines
 issued  under  Section  29  of  the
 Act

 (vi)  When  foreign  majority  com-
 panies  are  granted  substan-
 tial  expansion  they  are  re-
 quired  to  dilute  the  foreign
 equity  accordance  with  the
 following  formula:

 40%  ofthe  Inthe  case  Exceeding  75°%
 estimate!  of  companies
 cost  ofex-  =  with  foreign
 pansion  holding
 33-1/3%  a  Exceeding  60%

 but  not  exceed-
 ing  75%
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 25%  Exceeding  61%  but
 not  exceeding  60%

 Oi)  exploration  op  land  ang  Off-shore
 Areas

 174,  SHRI  VARKEY  GEORGE:
 SHRI  M.  M,  JOSEPH:

 Will  the  Minister  cf  PETROLEUM

 ae
 CHEMICALS  be  pleaseq  to

 ate:

 (a)  the  broad  outlines  of  the  oil
 exploration  on  land  and  in  the  off-
 shore  areas  in  various  parts  of  the
 country;

 (b)  the  success  achieved  so  far  dur-
 ing  the  exploratory  work  going  on  in
 oil-bearing  areas;

 (९)  the  efforts  made  to  achieve  self-
 sufficiency  in  oil;  and

 (d)  the  stepg  taken  to  achieve  gelt-
 sufficiency  in  the  matter  of  rigs,  drill-
 ing  platforms  and  other  ancillary
 drilling  and  production  equipment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  to  (c).  The  ONGC  has  extended
 its  exploration  work  to  almost  all
 sedimentary  basins  of  India  on  land
 and  to  a  limited  extent  in  offshore
 wherever  possibilities  of  finding
 hydrocarbons  exist,  on  geological  con-
 siderations.  As  on  January  Il,  1975,
 the  Commission  haq  undertaken  dril-
 ling  on  427  structures  (124  on  land
 and  3  in  off  shore).  36  structures
 have  been  found  oil/gas  bearing.  As
 a  result,  ONGC  have  been  able  to
 discover  so  far  on  land  over  6.00
 million  tonnes  of  initial  recoverable
 reserves  (proved  and  probable  cate~
 gories)  of  crude  oil  and  a  little  over
 28,000  million  cubic  metres  of  natural
 gas  in  Gujarat  and  Assam.
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 In  the  three  wells  drilled  so  far  in
 Bombay  High  structure,  oi]  bearing
 horizons  have  been  encountered  and
 the  production  tests  have  shown  good
 flow  of  oil.  After  drilling  a  few  more
 wells  it  will  be  possible  for  the  ONGC
 to  make  an  assessment  of  the  full
 production  potential  of  this  structure.

 In  so  far  as  Oil  India  Limited  is
 concerned,  this  company,  apert  for
 proving  the  extent  and  developing  the
 resources  of  its  two  important  oil  flelds
 at  Nahorkatiya  and  Moran  in  Assam,
 undertook  intensive  exploration  for
 oil,  during  the  last  3  years  at  Tenga-
 khat,  Nagajan,  Jorajan  and  Tarajan
 areas  (all  in  Assam)  and  at  Kharsang
 in  Arunachal  Pradesh.  OIL  has  dis-
 covered  total  recoverable  reserves  of
 66.53  million  tonnes  of  oil  and  52,56l
 million  cubic  metres  of  gas.

 The  indigenous  production  of  crude
 oil  in  1978-79  is  estimated  at  about
 J2  mullion  tonnes.

 (d).  The  ONGC  has  undertaken
 manufacture  work-over  rigs  of  50  and
 28  tonnes  capacity.  M/s.  Bharat
 Heavy  Electricals  Limited  (BHUL)
 have  concluded  a  collaboration  agree-
 ment  for  manufacturing  drilling  rigs
 in  India  with  a  USA  firm.  In  addi-
 tion  BHEL  have  also  developed  some
 production  equipments  like  high  pres-
 sure  valves  anq  christmas  trees.
 Pumps,  engines,  compressers,  under
 structures  etc.  are  already  being  pro-
 duceq  by  some  Indian  firms.

 The  Commission  presently  has  cne
 mobile  offshore  jack-up  platform
 “Sagar  Samrat”.  To  intensify  its  off-
 shore  exploration  activities,  the  Com-
 mission  has  issued  a  letter  of  intent  to
 a  foreign  firm  for  charter  of  a  semi-
 submersible  mobile  drilling  unit  with
 an  option  to  purchase  it  later  and  is
 also  making  efforts  to  acquire  one
 more  offshore  rig.  For  the  first  stage
 production  from  the  Bombay  High
 the  Commission  is  making  efforts  to
 procure  a  fixed  platform  from  some
 foreign  shipyard.  M/s.  Engineers
 India  Limited  and  M/s.  Mazagaon  Dock
 Limited  are  also  developing  facilities
 for  design  and  fabrication  of  plat-
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 forms  and  such  facilities  would  be
 utilised  to  the  extent  possible  for
 fabrication  of  fixed  platforms  during
 the  subsequent  phases  of  production.

 पेट्रोलियम  की  खपत,  उत्पादन  तथा

 रायात

 175.  श्री  मुल्की  राज  सेनी  :  क्या

 पेट्रोलियम  कौर  रसायन  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि:

 (क)  देश  में  पेट्रोलियम  की  कितनी
 खपत  है;

 (ख)  देश  में  पेट्रोलियम  का  कितना
 उत्पादन  होता  है;

 (ग)  विदेशों  से  कितना  तथा  कितने

 मूल्य  का  पेट्रोलियम  रायात  किया  जाता  है;
 और

 (घ)  भविष्य  में  उत्पादन  बढ़ाने  की
 क्या  योजना  है  ?

 पेट्रोलियम  शौर  रसायन  मंत्रालय  में  उप-
 मंत्री  (शी  सी०  पी०  साझी)  :  (क)  वर्ष
 1974-75  के  दोरान  शोधनशालाओों  मे

 लगभग  21,  4  मिलियन  मीटरी  टन  अवशोषित
 तेल  के  साफ  किये  जाने  की  आशा  है  1

 (ख)  लगभग  7.  5  मिलियन  मी०  टन  ।

 (ग)  वर्ष  974-75  के  दौरान  लगभग
 907  करोड  रुपये  के  मूल्य  के  लगभग  3.9
 मिलियन  मी०  टन  अ्रशोधित  तेल  के  आयात
 किये  जाने  की  आशा  है।

 (घ)  978-79  तक  लगभग  १2
 मिलियन  मी०  टन  के  उत्पादन  दर  को  प्राप्त
 करने  के  लिए  प्र शोधित  तेल  के  अन्वेषण  एवं
 उत्पादन  प्रयत्नों  को  गहन  किया  जा  रहा  है।
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 were  tte  दक्षिण  बिहार  में  रेल  गाड़ियों
 का  क ......| ल  बन्द  किया  आना

 176.  श्री  रामावतार  शास्त्री  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पिछले  कुछ  महीनों  में
 उत्तर  और  दक्षिण  बिहार  में  चलने  वाली

 कुछ  रेलगाड़ियों  का  चलना  बंद  कर  दिया
 गया  है  ;

 (ख)  यदि  हां,  तो  उनकी  अलग-अलग
 संख्या  कितनी  है;  भर

 (ग)  उनको  बंद  करने  के  कारण
 क्‍या  हैं  ?

 रेल  मंत्रालय  में  उपमंत्री  (भी  बूटा
 सिह)  :  (क)  जी  हां  Tt

 (ख)  और  (ग).  कोयले  को  कमी
 कौर  बिहार  में  जन-भझान्दोलनों  शादी  के
 कारण  अक्तूबर,  74  से  जनवरी,  75  तक
 की  प्रविधि  में  औसतन  दक्षिण  बिहार  में
 लगभग  5  गाड़िया  और  उत्तर  बिहार  में
 45  गाड़िया  प्रतिदिन  रह  की  गयी  थी  ॥

 विहार  के  दर भगा  नगर  में  मया  जोनल
 मलबे  कार्यालय

 ५  पर7  श्री  रामावतार  शास्त्री  :  क्‍या
 रल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  बिहार  के  दरभंगा
 तगर  में  एक  नया  जोनल  रेलवे  कार्यालय
 स्थापित  करने  का  निर्णय  किया  है;  और

 (ख)  यदि  हां,  तो  उसका  नाम  क्या  होगा,
 उसकी  स्थापना  कब  होगी  तथा  उसमें  रेलवे
 के  किन-किन  डिवीजनों  को  मिलाया  जाएगा  ?

 रेल  मंत्रालय  में  उपमंत्री  (श्री  बटा
 सिह)  :  (क)  जी  नहीं

 (ख)  प्रश्न  नहीं  उठता  ।
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 पदना  में  रहे  स्थित  साल  चढ़ाते-
 तारने  के  जेड  को  उठा  देने  का

 भ्राता

 178.  भी  रामावतार  शास्त्री  :  कया
 रेल  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (कं)  क्‍या  सरकार  का  विचार  पटना
 में  मारूं  स्थित  पटना  घाट  (माल
 चढ़ाने-उतारने  के  शेड)  को  उठा  देने  का
 है;

 (ख)  यदि  हा,  तो  इसके  क्या  कारण
 है  ;

 (ग)  क्या  उस  क्षेत्र  के  व्यापारियों  ने
 9  जनवरी,  1974  को  रेल  प्रशासन  उप-

 मंत्री  को  एक  ज्ञापन  दिया  था,  और

 (घ)  यदि  हा,  तो  तत् सब धी  मुख्य  बाते
 क्या  है,  और

 (ड)  उसके  बारे  में  सरकार  की  क्‍या
 प्रतिक्रिया  है.  ?

 रेल  मंत्रालय  में  उपमंत्री  (श्री  बूटा
 सिह)  :  (१)  भर  (ख)  पटना  घाट  माल
 गोदाम  मे  माल  कम  आने  के  कारण  उसे  बने
 रहने  देने  का  प्रश्न  विचाराधीन  है।

 (ग)  जी  हा  ।  पटना  सिटी  के  मारुफ-
 गज  व्यापार  मडल  के  महा  मुन्नी  द्वारा  भूत-
 पूर्व  रेल  मंत्री  स्व०  श्री  ललित  नारायण
 मिश्र  के  नाम  भेजा  गया  दिनाक  i6-7—
 974  का  एक  प्रतिवेदन  दिनाक  19-7—
 3974  को  मिला  था  a

 (७)  एक  विवरण  सलग्न  है  |

 (४)  यह  मामला  सरकार  के  विचारा-
 धीन  है  ।
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 विवरण

 पटना  सिटी  के  'माखूफगंज  के  व्यापार
 मंडल  के  महामंत्री  द्वारा  प्रस्तुत  दिनाक
 16+7-1974  के  प्रतिवेदन  की  मुख्य-मुख्य

 बातें  इस  प्रकार  हैं  —

 (i)  पूर्ण  रेलवे  के  सभी  स्टेशनों  पर
 सामान्य  यातायात  बहुत  ठ
 रहा  है,  लेकिन  अन्य  स्टेशनों
 की  तुलना  में  पटना  घाट  पर
 यातायात  की  मात्रा  काफी  धिक
 है

 (i)  यातायात  में  कमी  होने  का
 कारण  सरकार  का  दोषपूर्ण
 निर्णय  है,  जैसे--गेहू  व्यापार
 का  राष्ट्रीयकरण  (अब  राष्ट्रीय-
 करण  नहीं  है)  शोर  कुछ
 राज्य  सरकारो  द्वारा  मोटे  खाद्यान्न
 के  संचालन  पर  प्रतिबन्ध,  दक्षिण
 ज़ोर  दक्षिण  मध्य  खेलो  से  आगत
 यातायात  पर  नि यत्न रण,  फुटकर
 माल  यातायात  के  लिए  न्यूनतम
 भाग  आठ  रुपया  नियत  करना,
 आदि  |

 (ili)  मारूफ़ गज  पटना  घाट  माल
 गोदाम  के  बगल  में  है  जहा  पर
 व्यापारियों  के  गोदामों  से  परे-
 षणो  को  लाने-लेजाने  के  लिए
 हजारो  मजदूर  लगे  रहते  है
 इसलिए  पटना  घाट  माल  गोदाम
 बद  हो  जाने  से  ये  मजदूर  बेकार
 हो  जायेगे  t

 (iv)  पटना  घाट  माल  गोदाम  बंद
 &  ते  से  माूूफयज  भौर  मसूरगज
 की  मड़िया,  जो  बिहार  राज्य  के
 ति  स्थान  4  केन्द्र हैं  ज
 से  गल्‍ला,  मसाले,  खानदान  तेल
 शादी  जैसे  सभी  प्रकार  के  माल
 बिहार  के  सभी  भागों  कौर  उत्तर
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 प्रदेश  के  पूर्वी  भाग  को  भेजे
 जाते  हैं,  बंद  हो  जायेंगे  कौर
 व्यवसाय  में  गतिरोध  पैदा  हो
 जायेगा  ।

 (५)  यदि  पटना  घाट  माल  गोदाम
 बद  कर  दिया  जाता  है  तो  पटना
 थाट  के  चोरों  तरफ  स्थित  कई

 लघु  उद्योगों  के  संचालन  पर

 प्रतिकूल  प्रभाव  पड़ेगा  और
 उनमें  सें  कुछ  बद  भी  हो  सकते  हैं
 जिससे  बहुत  बडी  सख्या  में

 मजदूर  बेकार  हो  जायेंगे  ।

 (vi)  अब  स्थिति  में  परिवर्तन  हो
 गया  है  और  यातायात  में  वृद्धि
 की  सभावना  है  ।

 (vii)  इन  सब  बातों  को  दृष्टिगत
 रखते  ६ए  माल  गोदाम  बद  नहीं

 करना  चाहिए  ।

 ‘knport  of  Indo-Metacin

 79  SHRI  RAMAVATAR  SHAS-
 TRI  Will  the  Mimister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state

 (a)  whether  the  drug  Indo-metacin
 was  imported  by  Marck  Sharpe  and
 Dharn  for  more  than  five  years  at
 cif  cost  of  Rs  5000  fia  per  kg  when
 the  woild  price  was  Rs  400  per  kg;

 (b)  whether  after  canalisation  of
 this  drug  by  the  State  Tradng  Corpo-
 ration  at  a  cheaper  price  the  same
 foreign  company  refused  to  lift  the
 drug  because  it  is  imported  from
 Poland  and  also  refused  to  reduce
 their  prices;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 earnment  to  rectify  the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R  GANESH):
 (a)  The  quantity  and  the  price  at
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 which  M/s.  Merck  Sharpe  and  Dhome
 imported  Indo-Methacin  from  967  to
 397l  is  given  below:

 Year  Quantity  C.I.F.price
 Imported  at  wi

 ‘Kg.  9  .

 7967  न  743  4543
 7958  है  34r  49554
 7969  F  340  4:570
 7979  हे  557'  5  4578
 7977  .  900  45320,

 No  imports  were  made  by  the  Com-
 pany  after  June,  72.  World  prices  that
 prevailed  during  the  above  period  are
 not  available.  During  1973-14  and
 ‘1974-75  STC  imported  Indomethacin,
 at  weighted  average  cif.  prices  of
 Rs.  000  and  Rs,  648  per  kg.  respec-
 tively.

 (b)  The  campany  was  not  willing  to
 take  drug  importeq  from  Poland,  but
 Ofiered  supply  from  its  foreign  prin-
 cipal  of  200  Kgs.  at  425  per  Kg.  and
 additional  400  Kgs.  free  to  cost  so
 that  the  average  c.l.f.  price  for  600
 Kgs.  would  work  out  to  about  Rs
 062  per  Kg.

 (c)  Indian  Drugs  and  Pharmaceuti-
 cals  Ltd.  has  been  asked  to  take  up
 formulations  of  Indomethacin.

 Delay  in  withdrawal  of  orders  inflict-
 ing  various  punishment  on  employees

 participating  in  strike

 380  SHRI  BHOGENDRA  JHA:
 Will  the  Minister’  of  RAILWAYS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  3989  on  the
 400  December,  974  regarding  Divi-
 sion-wise  break  up  of  employees  punl-
 shed  for  partiapating  in  strike  (North
 Eastern  Railway)  and  state:

 (a)  whether  all  the  orders  of  break~
 in-service,  suspension  and  removal
 from  service,  have  since  been  with-
 drawn;
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 (b)  if  89,  facts  thereabout,  zone-wise;
 and

 (०)  if  not,  reasons  for  delay  and
 Zone-wise  break-up  of  those  still  un-
 dergoing  victimisation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Out  of  5.9  lakh
 railway  employees  who  suffered  break-
 in-service  as  a  result  of  participation
 in  the  illega]  strike  in  May  74,  the
 break-in-service  of  about  4.47  lakhs
 has  been  condoned  8०  far.  Thus,  less
 than  ३34  lakh  railway  employees
 are  now  left  with  break  in  their
 service  ag  against  about  2  lakhs  on
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 yOth  Dec.  74.  The  question  of  condo.
 nation  of  break-in-service  in  the
 remaining  cases  is  receiving  urgent
 consideration.

 (b)  and  (c).  A  statement  is  attach-
 ed.  Break-in-service  ig  the  automa.
 tic  consequence  of  participation  in  il-
 Tegal  strike.  However,  as  decided  by
 GoVernment,  as  a  special  case  the
 break.in.service  has  been  condoned
 in  those  cases  in  which  the  Railway
 Administrations  are  satisfied  that  em-
 ployees  could  not  come  to  work  for
 reasons  beyond  their  control,  The
 process  of  condonation  of  break-in-
 service  is  continuing  with  all  promp-
 titude.

 Statement

 Railway  No,  of  No.  of  =  No.  of
 employ-  employ-
 ees  still  ess  still  nent

 undergoing  under  and
 break-in-  suspension  tempo-
 service

 tf sta
 dismis-

 sed/

 Central  .  .
 Eastern

 Northern  नि
 North  Eastern

 .  .  द

 .  .

 .  .
 Northeast  Frontier

 Southern  .  .
 South  Certral

 South  Eaptern

 Western

 12,947  708  74
 oo.  53642  725  588
 .  .  8,266  70  १523
 .  .  $5904  79  732

 47837  9  999
 ‘73,814,  28  107

 +  &  49729  69

 29.690  246  624
 11,867  30  263
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 Complaint  about  quality  of  Drugs
 Imported  from  East  European

 Countring

 i8].  DR.  RANEN  SEN:  Will  the
 Minister  of  PETROLEUM  AND  CHE.
 MICALS  be  pleased  to  state:

 (a)  whether  the  foreign  drug  firms
 have  complained  that  the  drugs  im-
 ported  from  the  East  European  coun-
 tries  are  of  sub-standard  quality;  and

 (b)  if  so,  the  tacts  thereof  and  Gov-
 ernment’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 ka)  No,  Sir.

 (b)  Does  not  arise,

 Directions  given  to  keep  Electoral
 Rolls  upto  date  by  February

 182,  SHRI  B.S.  BHAURA:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 State;

 (a)  whether  the  Chief  Election
 Commissioner  has  directed  the  State
 Election  Commissioners  to  keep  the
 electoral  7008  upto  date  by  February
 end  advancing  the  original  schedule
 by  four  months;  and

 (b)  whether  it  is  an  early  poll  pre-
 varation  and  if  so,  the  salrent  features
 thereof?

 THE  MINISTER  OF  STATE  IN  THE '
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  SAROJINI
 MAHISHI)  :  (a)  A  general  revi-
 Sion  of  the  electoral  rolls  throughout
 the  country  has  been  undertaken  with
 effect  from  i--975.  The  Election
 Commission  has  expedited  the  proce-
 dure  so  as  to  finally  publish  the  rolls
 Wuring  February-March,  1975,  except
 in  the  case  of  some  States/Union  ter-

 |  2tory,
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 (b)  The  procedure  adopted  by  the

 Commission  was  intended  to  reduce
 the  consumption  of  paper  and  the  vo.
 lume  of  printing  work  and  to  ensure
 readiness  to  hold  election  at  any  time
 and  as  such  it  need  not  be  taken  to
 be  indicative  of  early  poll  preparation.

 New  Technique  for  Extraction  of
 Fertilizer  from  Brown  Coal

 183.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  new  technipue  for  the  extract-
 tion  of  fertilizer  trom  brown  coal  has
 been  discovered  in  Czechoslovakia,

 (b)  if  80,  the  broad  features  thereof:

 (c)  whether  there  is  any  possibility
 of  trying  this  process  in  Indsa;  and

 (d)  if  so,  the  steps  being  taken  in
 this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R,  GANESH):
 (a)  to  (d).  Government  are  aware
 of  the  developments  in  the  techni-
 Ques  for  the  gasification  of  brown
 coals  for  production  of  nitrogenous
 fertilizers.  However,  according  ta
 information  presently  available,  none
 of  these  developments  have  beer  com-
 mercially  proved  for  industrial  use.

 Electrification  of  Kaipadar  Road
 Station

 i84  SHR  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  steps  are  being  taken
 to  electrify  the  Kaipadar  Road  station
 in  Khurda  Road  Division  in  8.8,  Rail.
 way;  and

 (b)  if  so,  by  what  time  this  will  be
 electrified?
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 BUPA  SINGH):  (a)  and  ob).  Low
 térwion  power  supply  is  not  yet  avail-
 able  neat  the  Kaipndar  Road  station.
 The  station  will  be  taken  up  for  elec-
 trification  as  3000  88  Orissa  State
 Electricity  Board  make  power  supply
 available  at  reasonable  rates  for  which
 they  have  already  been  approached
 by  the  Zona]  Raflway  Administration.

 O8  Exploration  in  Bombay  High
 185.  SHRI  N,  kh.  SANGHI:

 SHRI  TRIDIB  CHAUDHURI:
 SHRI  SHANKAR  DAYAL

 SINGH:
 SHRI  P.  R.  SHENOY:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  what  is  the  present  position
 with  regard  to  exploration  of  oil
 resources  79  the  Bombay  High;

 (b)  whether  the  explorations
 already  made  give  positive  indication
 of  availability  of  oil  and  if  so,  the
 quantum  thereof;  and

 (c)  when  the  commercial  explora.
 tion  of  oil  will  commence  in  the  wells
 which  are  rich  in  cil  and  whether  the
 Bombay  High  complex  will  be  rich
 enough  to  meet  the  countiy's  need  in
 the  near  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  to  (c).  In  the  three  wells  drilled
 80  far  in  the  Bombay  High  structure,
 oil  bearing  horizons  have  been  en-
 countered  and  the  production  tests

 have  shown  good  flow  of  oil.  A  few
 more  wells  are  to  be  drilled  tor  as-
 sessing  the  full  production  potential of  this  structure,

 While  the  ONGC  woulg  be  able  to
 finalise  the  production  programme

 from  the  structure  only  after  abvent-
 ing!  its  potential,  the  Contitigtion  is
 taking  action  ey  S44  up  an  interme.
 diate  stage  of  production  during  ‘1976-
 है  so  aa  to  be  able  to  produce  oil
 from  Bombay  High  at  the  rate  of
 about  one  million  tonnes.

 Seheme  to  Sell  Essential  Drdgs  at
 Labbelied  Prices

 186.  SHRI  N,  K.  SANGHI:
 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  a  scheme  under  which  some
 essential  drugs  will  be  sold  at  labe-
 Ned  prices;

 (b)  whether  the  scheme  has  since
 been  finalise  and  if  so,  the  main  fea.
 tures  thereof;  and

 (०)  whether  the  prices  which  will
 now  be  displayed  on  labelg  will  be
 fixed  by  Government  and  if  ‘80,  the
 basis  on  which  such  fixation  will  be
 made?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  छू.  R.  GANESH):
 (a)  to  (c),  The  prices  of  drugs  are
 statutorily  cortrolled  under  the  Drug:
 (Prices  Control)  Order,  1970,  whicr
 provides  that  no  retailer  shail  _  sell
 any  formulation  to  a  customer  at  g
 price  exceeding  the  retail  price  of  thai
 formulation  approved  by  the  Central
 Government.  The  saiq  Order  further
 provides  that  every  manufacturer
 importer  or  distributor  of  a  Jormula-
 tion  intended  for  sale  shall  display
 on  the  label  of  the  container  of  the
 formulation  the  maximum  retail
 Price  of  that  formulation.

 The  drug  manufacturing  umts  with
 annual  turn-over  not  exceeding  Rs.
 50  lakhs  have,  however,  been  exempt-
 ed  from  the  requirement  of  obtaining
 Government  approval  to  the  fixation/
 revision  of  their  prices.
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 Government  of  Indis  have
 a  Committee  on  Drogs  and  Phares ceutical  Industry  under  the  Chairman- ship  of  Shri  Jaisukhlal  Hathi  whose terms  of  reference,  inter  aha,  include:

 “To  examine  the  measures  taken 90  far  to  reduce  the  prices  of  drugs
 for  the  consumer  and  to  recommend such  furtner  measures  ag  may  be
 necessary  to  rationalise  the  pri-
 =  of  basic  drugs  and  formula-

 ons”,

 The  Committee  is  expected  to  sub- mit  its  report  in  April,  ‘1975,

 CanceMation  0  Trains  in  Western
 Raliway

 387  SHRI  N.  K.  SANGHI.  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  more  than  00  trains—
 both  goods  and  passengers—were  can-
 celled  in  the  Western  Railways  be-
 cause  of  the  acute  shortage  of  coal:

 (b)  whether  similar  cancellations
 have  taken  place  im  other  Railways
 also  during  the  last  six  months,  and

 (९)  af  so,  the  present  position  of
 coal  supply  to  the  different  Railways
 as  against  thei  scheduled  demand  and
 itepgs  taken  to  meet  the  shortage?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 3UTA  SINGH):  (a)  Yes  The  curtail.
 nent  was  mainly  confined  to  passen-
 367"  gervices,

 (b)  Yes,

 (c)  The  production  and  offer  of
 steam  coal  has  picked  up  lavely  and
 the  sufply  of  coal  for  Railways  has
 consequently  improved  since  Cecem-
 ber,  ‘1974,  The  present  level  of  sup-
 plies  have  picked  up  to  meet  the
 scheduled  demand  of  coal  for  the
 Railways.  Anticipating  that  the
 improvement  will  continue,  the  re-
 Quired  passenger  trains  are  now  being
 brogreasively  restored.
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 Colomring  of  Kerosene  to  Present
 Adulteation

 188,  SHB]  N.  K.  SANGHI):  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  had  moot-
 ed  a  proposal  to  dye  kerosene  s0  as
 to  prevent  adulteration  of  petrol  with
 kerosene;  and

 (b)  if  so,  when  it  is  likely  to  be
 implemented  and  the  reasons  for  de-
 lay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  Oz  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  Yes,  Sir.

 (b)  The  scheme  could  not  be  taken
 up  so  far  due  tc  non-availability  of
 a  suitable  dye  for  the  purpose  from
 indigenous  sources  Some  indigenous
 manufacturers  of  dyes  were  however
 trying  to  develop  a  suitable  aye  for
 this  purpose  and  have  now  succeeded,
 Indian  Onl  Corporation,  Cochin  Refine-
 ries  Ltd,  and  Assam  On  Company
 have  been  asked  to  prepare  feasibi-
 lity  reports  on  the  facilities  required
 for  Gauhati,  Baraum,  Cochin  and  Dig-
 boi  Refineries  These  are  likely  to
 be  completed  soon  when  further  action
 will  be  taken  to  start  colourmg  of
 kerosene  oul  on  an  experimental  basis
 in  some  areas.

 Stoppage  of  Conversion  Work  on  Ern-
 akulam-Trivandrum  Line  Due  to  Pau-

 elty  of  Funds

 389  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  the  construction  work
 on  the  conversion  of  Ernakulam-Tri-
 vandrum  railway  line  into  87086
 Gauge  has  practically  come  to  a  halt
 due  to  the  lack  of  enough  funds;  and

 (b)  if  so,  what  extent  the  work
 has  been  affected  due  to  non-avail-
 ability  of  funds  and  the  reasons  there-
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 for  together  with  the  steps  taken  py
 Government  to  complete  the  work  in

 scheduled  time?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH),  (a)  No.

 (b)  There  has  some  reductioa  in
 the  allotment  of  funds  in  the  current
 financial  year  due  to  curtailmert  in
 the  Plan  outlay  for  the  Railways.
 However,  all  possible  steps  are  being

 ‘taken  to  ensure  that  the  progress  of
 the  work  is  maintained  by  reappro.
 priation  of  funds  from  other  works,  to
 the  extent  possible.

 Funda  Allotted  for  conversion  of  Ern-
 akulam-Trivandrum  Line  into  Broad

 Gauge

 190.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  the  total  amount  allotted  in  the
 Railway  budget  for  ‘1974-75,  for  the
 conversion  works  of  the  Ernakulam~
 Trivandrum  Railway  line  into  a  broad
 gauge  line;

 (b)  the  total  amount  spent  so  far
 in  this  year  and  how  does  it  compare
 with  the  total  amount  sanctioned  by
 Government  for  this  purpose  during
 this  period;  and

 (९)  whether  Government  are  aware
 that  the  Railway  Users  Association  :n
 Kerala  has  accused  Government  of
 diverting  funds  allotted  for  this  pro-
 ject  to  other  projects  in  other  States
 and  if  so,  the  facts  thereof  and  if  not,
 the  reasons  for  not  spending  the  whole
 amount  allotted  in  the  budget?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 ‘BUTA  SINGH):  (a)  The  total  amount
 allotted  for  this  work  in  the  railway
 budget  for  74-75  is  Rs.  36  lakhs.

 (b)  The  tota]  amount  spent  {in  1974+
 75  upto  the  end  of  January,  4975  is
 Rs.  2]  lakhs.  As  the  amount  has  been

 sanctined  for  the  whole  year  it  is  not
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 possible  ta  compare  the  expenditure
 upto  January,  975  witlg  the  allot-
 ment.

 (c)  There  has  been  no  diversion  of
 funds  ag  alleged.  Due  to  cut  in  the
 funds  allotted  to  the  Railways  in
 1974-75,  it  ig  now  proposed  to  reduce
 the  funds  allotted  for  this  work  to
 Rs.  306.50  lakhg  which  is  anticipated
 to  be  fully  spent.

 Allocation  for  Manglore-Bombay  Rall-
 Way  Line  during  Fifth  Five  Year

 Plan
 .

 i9!.  SHRI  P.  R.  SHENOY:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  the  Planning  Commis-
 sion  has  approved  the  proposed  Man-
 galore-Bombay  Railway  line;  and

 (b)  if  so,  what  is  the  amount  allot-
 ted  for  laying  the  line  during  the
 Fifth  Five  Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  The
 Final  Location  Survey  between  Apta
 and  Das  gaon  has  been  completed  and
 the  reports  are  under  examination
 Fina}  Location  Survey  between  Das-
 Zaon  and  Ratnsgiri  including  spot
 checks  between  Ratnagiri  ani  Man-
 galore  is  in  progress.  The  proposal  for
 construction  of  line  from  Apta  to
 Mangalore  will  be  considered  further
 after  the  surveys  are  completed,  and
 reports  examined.  The  Planning  Com-  ‘

 mission  will  be  approached  for  ap-  «
 proving  the  construction  of  this  line
 in  case  it  is  decided  to  take  up  this  4
 work  after  examination  of  the  survey
 reports.

 -
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 Agreement  with  Iran  for  import  of
 raw  material  for  fertilisers

 l92  SHRI  P,  है.  SHENOY:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  there  ig  any  agreement
 between  India  and  Iran  for  the  supply
 of  raw  material  from  Iran  to  India
 for  the  production  of  fertilizers;  and

 <b)  if  so,  the  main  features  there.
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Programme  for  import  of  crude  oil
 1915,

 193.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  be  pleas.
 eq  to  state:

 (8)  what  is  Government’s  program-
 ne  for  the  import  of  crude  oil  for

 its  various  Refineries  in  the  year  ‘1975;

 (b)  the  names  of  the  countries  from
 which  crude  oil  will  be  imported  and
 the  share  of  each  of  these  countries
 in  this  import;  and

 (९)  the  likely  prices  that  will  be
 paid  for  this  import  to  the  various
 countries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FETROLEUM  AND
 SHEMICALS  (SHRI  rom  P.  MAJHI):
 (a)  Import  of  c:ude  oil  depends  upon
 the  availability  of  foreign  exchange
 determined  on  a  financial  year  basis.
 The  allocation  of  foreign  exchange
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 for  import  of  crude  oil  and  petroleum.
 products  for  1975-76  has  not  yet  been.
 finalised.

 (b)  For  the  refineries  of  Burmah-
 hell,  HPCL  and  Caltex  crude  oil

 would  be  imported  from  Iran  and
 Saudi  Arabia  as  under  their  existing
 arrangements  depending,  however,  on

 the  overall  availability  of  foreign  ex-
 change  for  crude  imports  during  ‘1975-
 76.  ,*,

 Arrangements  for  the  supply  of
 crude  oil  during  ‘1975,  on  a  bilateral
 basis  have  so  fur  been  made  as  indi-
 categ  be‘ow:

 Name  of  the  Country  Qty!
 Million
 Tonnes

 Tran  .  .  38
 Iraq  ;  ¢  ७  28
 Saudi  Arba,  o  -  Vr

 Negotiations  for  obtaining  crude  from
 the  United  Arab  Emirates  are  in  pro--
 gress.

 (c)  On  the  basis  of  the  present  posi.
 tion  the  prices  at  which  crude  oil  will
 be  imported  by  Burmah-Shell,  HPCL,
 and  Caltex  are  as  under:—
 NAME  OF  THE  COMPANY
 Name  of  the  company
 Burmah  Shell
 Caltex
 HPCL

 $/bbI
 $/bbl

 ‘10°67  Light  Iranian
 .  .  To  46  Light  Arabian

 t0°42  Aabian  Mix.
 It  is  not  in  the  public  interest  to  dis.
 close  the  terms  of  crude  supplied  on
 bilateral  basis.

 अन्य  रेलवे  के  रेलवे  स्टेशनों  पर  घड़ियां  लगाने
 तथा  उनके  रखरखाव  पर  किया  गया  व्यय

 194.  श्री  हुकम  छन्द  कछवाय  :  वरा
 रल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:
 (क  )  मध्य  रेलवे  के  सभी  डिवीजनों  के  रेलवे
 स्टेशनों  पर  गत  तीन  वर्षों  के  दौरान
 कितनी  तथा  कितने  मूल्य  की  घड़ियां  लगाई
 गई;
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 (a)  ser  सभी  घड़ियां  किस  कम
 से  खरीदी  गईं,

 (ग)  इन  घड़ियों की  एक  वर्ष  मे  कितनी
 बार  मरम्मत  की  गई;  और

 (घ)  सभी  डिवीजनो  के  रेलवे  स्टे-
 शनो  पर  लगाई  गई  घड़ियों  की  मरम्मत
 पर शत  तीन  वर्षों  के दौरान  कितनी  धता राशि
 ख  की  गई  ?

 रेल  मंत्रालय  से  उस मंत्री  (श्री  ष्ा
 सिह)  :  (क)  36,672  ०  के  मल् *
 की  i22  घड़िया  ।

 (ख)  फर्मों  के  नाम  इस  प्रकार  है.

 lL  सर्वश्री  टाइम  कंट्रोल  क  ०,  बम्बई-1

 2  सर्वश्री  ब्रस्णोदय  वाच  ०,  बम्बई-1

 3  सर्वश्री  लारेस  बाच  ब्०,  बनाई-1
 4.  सर्वे श्री  इस् टन  वाच  क०  बम्बई-1
 5.  सर्वश्री  एनसोनिया

 बम्बई-1
 वाच  क्‌०

 (7)  एक  बार  भी  नहीं  ।

 (घ)  प्रश्न  नहीं  उठता  ।

 मध्य  रेलवे  में  नियुक्त  अंगुल  विशेषज्ञ

 l95.  भी  हुकम  द्वन्द  कछवाय  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेगे
 कि  :

 (क)  मध्य  रेलवे  के  सभी  डिवीजनों  में
 कितने  भ्र गुल  विशेषज्ञ  कार्य  कर  रहे  हैं  तथा
 उन्होने  972  73  और  973-74  के  दौरान
 कितने  मामले  पकड़े  और  कितने  मामलों
 का  निपटान  किया  तथा  कितने  मामलो  की
 अभी  जाच  हो  रही  है  ;  और
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 (a)  ऐसे  उच्च  प्राधिकारियों  की
 संख्या  कितनी  है  जिनके  अधीन  वे  कार्य
 करते  हैं  तथा  उनमें  कितने  भ्रमणकारी  भ्रंगुल
 विशेषज्ञ  हैं  तथा  उनमें  से  अन्य  विभागों  से
 लगाये  गये  भ्रधिकारियों  को  संख्या  कितनी

 है?

 रेल  मंत्रालय  में  उपमंत्री  (श्री  टूटा
 सिह)  :  (क)  मध्य  रेलवे  में  शगुन  विशे  चन्नी
 की  सख्या-9

 1972-73  973-74

 पकडे  गये
 मामले  की

 संख्या  303  I95

 निपटाये  गये
 मामलों  की

 संख्या  93  82

 उन  मामलों
 की  सख्या
 जिनका।  जाच

 हो  रही  है  0  43

 (@)  उन  अधिकारियों
 की  सख्या  जिनके
 अ्रधीन  वे  काम  कर

 रहे  हैं  व

 उनमे  से  अगुल
 विशेषज्ञों  की  सख्या  एक  भी  नहीं
 अन्य  विभागों  से
 मंगाये  गये  श्री-
 कारियों  की  सख्या.  एक  भी  नहीं
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 i96.  of  get  we  कछवाय  :
 जया  रेल  मंत्री  यह  बताने  की  कृपा  करेगे
 कि:

 (क)  पूर्व  रेलवे  के  सभी  डिवीजनों  में
 इस  समय  कितने  प्रमुख  विशेषज्ञ  कार्य  कर
 रहे  हैं घौर  व्य  1972-73  और  1973-
 74  के  अत  तक  इन  विशेषज्ञों  द्वारा  कितने

 मामले  पकड़े  गये  कौर  पकड़े  गये  मानना  में
 से  कितने  मामलों  का  निपटारा  हो  चका  है
 और  कितने  मामलों  की  जाच  हो  रही  है  ;

 (ख)  प्रत्येक  डिवीजन  में  क्रिलने-क्रितने
 व्यक्तियों  को  अपराधी  पाया  गया  है  तथा
 उन्हें  अरब  तक  क4।  दण्ड  दिया  गया  है,  शोर

 (ग)  धन  अतुल  विशेषज्ञों  के  कार्य  की
 देखभाल  फीस  अधिकारी  करत  है  तथा
 उनमे  क्रिया  गुन  विशेषतर  है  ?

 देल  मंत्रालय  में  उप्म्रत्नी  (श्री  प्रा

 सिह)  :  (क)  पूर्व  रेलवे  पर  अतुल  विशेषज्ञा
 की  AeaT—-9

 1972-73  1973-74

 पकड़े  गये
 मामला  की

 संख्या  24  6

 निपटाये  गये
 मामलों  की

 संख्या  5  है

 उन  मामलों  की
 सख्या  जिनकी
 जाच  की  जा
 रही  है  9  5
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 (a)  ae  पाये  गये  शौर  दण्डित
 किये  गये  व्यक्तियों  को  साया

 मण्डल  1972-73  1973-74

 सियालदह  2

 झा समन सोल  ]  2

 दातापुर  2  l

 धनबाद  l

 (7)  शगुन  विशेषज्ञ  मण्डल  लेखा
 ग्रधिकारों  के  अ्रवोत  काय  करते  है।  इनमे
 हरगुन  जिशेयज्ञ  काई  नहीं  है  ।

 रूप  निया  वे  मिट्टी  के  तेल  का  रायात

 97  श्री  हुकम  सईद  कद्धबाय
 क्या  पेट्रोलियम  और  रसायन  मन्नी  यह  बताने
 की  कपा  करेंगे  पि

 (क)  20  की  आवश्यकता  का  पूरा
 करन  के  लिये  गत  चोट  जत्था  में  वीरवार,
 रूमातरियां  4  कितन  मिट्ट  के  लैस  का  आयात
 किया  गया,

 (ख)  केंद्रीय  सरकार  ने  विभिन्न  राज्यों
 को  आयात  किये  गये  मिट्टी  के  तन  का  किस
 आधार  पर  वितरण  किया,  और

 (ग)  राजीव  से  और  कितना  मिली
 का  तल  आयात  करने  का  बिचार  है  ?

 पैरो  लियम  बौर  र  यन  मंत्रालय  में
 उपाधि  (हों  सी०  पी०  साझ्षो)  :  (+)
 गत  जान  वर्षों  ऊ  मारने  रूमानिया  स
 मिट्टी  तेल  का  प्रा घात  नहीं  किया  गया  ।

 (ख)  राज्यों  मे  मिट्टी  के  तेल  का  वित-
 रण  उत्पाद  कुल  उपलब्धि  और  पाक  पाक
 राज्यों  मे  खपत  पद्धति  के  भा घार  पर  किया
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 जाता है।  राय  तीन  मिट्टी  के  तेल  के  लिए
 कोई  अलग  वितरण  पद्धति  नहीं  है  ।

 (ग)  रूमानिया  से  मिट्टी  का  तेल  ग्रा यात'
 करने  का  इस  समय,  कोई  प्रस्ताव  नहीं
 है  1

 Adulteration  fg  petrol  in  Karnataka

 198.  SHRI  K.  LAKKAPPA:  wi
 the  Minister  of  PETROLEUM  AND

 CHEMICALS  be  pleased  to  state:

 (a)  whether  any  complaints  have
 been  receiveq  by  Government  regarda-

 ing  adulteration  in  Petrol  and  Kero-
 sene  in  Karnataka  in  the  past  few
 months;

 (b)  the  facts  thereof;  and

 (९)  the  action  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  to  (c).  The  required  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  in  due  course.

 Case»  of  adulteration  in  perto}  in
 Delhi

 199.  SHRI  छू,  LAKKAPPA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  number  of  288९8  of  adulte-
 ration  in  petrol  that  have  been  found
 in  Delhi  during  the  last  three  months;
 and

 (b)  the  facts  thereof  and  action
 taken  to  check  adulteration?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  One  case  of  adulteration  in  Petrok
 has  been  registered  with  Police  in  the
 Union  Territory  of  Delhi  during  the
 period  from  Ist  November,  974  to  3ist
 January;  1975.

 (b)  A  sample  of  Petrol  was  taken
 from  the  retail  outlet  on  16-7-1974  and

 was  sent  for  laboratory  test.  On  re-

 ceipt  of  the  result,  a  case  was  register-
 ed  at  Patel  Nagar  Police  Station  om
 24-12-1974,  and  the  case  is  now  with  the

 Prosecution  Branch  for  legal  opinion.

 Following  steps  have  been  taken  to

 check  adulteration  of  Petrol  with  kero~

 sene  oil:

 (i)  State  Governments/Union  Terri-
 tories  have  been  advised  to  en~
 sure  periodical  sample  checks  on
 Petrol  500  from  retail  outlets
 and  take  appropriate  action

 against  the  offenders.

 Gi)  Blotting  paper  test  to  detect
 with
 wide

 adulteration  of  kerosene
 petrol  has  been
 publicity.

 given

 (iii)  07  Companies  have  also  been
 instructed  to  exercise  such  checks
 and  dea]  severely  with  all  such

 “‘UOTPBAayNpe  ३०  syuTe;du0o

 (iv)  In  consultation  with  Indian  In-
 stitute  of  Petroleum  a  scheme
 for  dyeing  of  kerosene  is  under
 consideration.

 “
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 Import  of  kerosene  जा

 200  SHRI  K  LAKKAPPA  will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  the  names  of  the  countries  from
 where  kerosene  oil  38  being  imported
 at  present,  and

 (b)  how  fay  it  759  sufficient  to  meet
 the  country’s  requirement?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PErROLEUM  AND
 CHEMICALS  (SHRI  ०  P  MAJHI)
 (a)  Kerosene  oil  is  at  present  being
 imported  trom  USSR  only

 (b)  Due  to  hmited  avatluhihty  of
 foreign  exchange  and  the  steep  incre  ise
 im  prices  it  has  not  teen  possible  to
 meet  the  demand  of  petroleum  products
 including  kerosene  ०  in  the  country,
 during  the  current  year  in  full  Kero
 sene  oil  quotas  alloc  ited  to  State  Gov
 ernmcnts  have  therefore  been  cut  to
 reduce  consumption  At  present  the
 extent  of  cuts  in  State  quotas  has  been
 reduced  to  an  average  of  about  0  per cent  and  kerosene  availability  will  be
 adequate  to  meet  the  reduced  rec  ure
 ments

 203  brs

 RE  ADJOURNMENT  MOTION
 SEVERAL  HON  MEMBERS  rose—
 MR  SPEAKLR  All  of  you  kindly

 sit  down

 (Interruptions)
 MR  SPEAKER  All  of  you  must  sit

 Jown  I  will  not  hsten  to  anybody
 lke  this  I  have  not  allowed  any
 member  Unless  you  sit  down  I  will
 not  get  up

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  On  a  point  of  order

 MR  SPEAKER  Please  sit  down
 20०  not  shout
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 श्री  अटल  बिहारी  बाजपेयी  (ग्वालियर)  :
 अध्यक्ष  महोदय  कई  मसले  प्रतिपक्ष  को  उठते-
 जित  कर  रह  है  और  हम  चाहेंगे  कि  उन  पर
 बहस  हो  ।  एक  तो  श्री  एल०  एन०  मिश्र  की

 हत्या  है  दूसरा  जामा  मस्जिद  का  गोलीकांड
 है  ।  तीसरा  जूट  मजदूरो  की  हडताल  है।  हम  ने
 अलग  अलग  मोशन  दिए  हैं  हम  चाहते  है  कि
 आप  ने  उन  पर  क्‍या  निर्णय  किए  है,  वह
 बाप  हम  बताए।

 अध्यक्ष  महोदय  :  आप  बैडेके  तब  न
 यत  एग  |

 (Interruptions)
 MR  SPEAKER  I  will  not  get  up

 unless  you  sit  down
 (Interruptions)

 भ्रध्यक्ष  महोदय  यह  क्‍या  है  ?  आप  का
 नशा  नही  पूरा  होता  जब  तक  ऐसा  नही  करने ?

 आज  पहला  दिन  है।  कभी  तीन  महीने  चलना  हैं
 श्राप  पहले  दिन  ही  न  य+  जाइए  कभी  से  अपनी
 सारी  एनर्जी  मत  एग्जॉस्ट  कीजिए  |

 व्यक्त  न

 MR  SPEAKER  Unless  I  call  any
 hon  Memler  he  should  not  get  up

 I  have  not  called  anybody  and  this
 will  not  go  on  record  We  can  take
 up  what  appears  to  be  admis-ible  the
 others  can  be  adjusted  It  is  not  a
 question  of  my  accepting  this  or  rejec-
 ting  that  After  all  we  have  to  go
 by  certam  adjustment  because  I  cannot
 take  up  ail  the  motions  at  one  and  the
 same  time  I  hac  not  yet  spoken  and
 you  put  in  my,  mouth  manv  things  I
 quite  appreciate  the  angush  which
 you  have  in  your  mind  I  have  never
 demied  it  After  all  we  go  by  certain
 procedures  I  think  we  should  find  a
 way  out  to  adjust  these  matters
 (interruptions)  Please  sit  down  How
 do  you  know  that  I  am  not  accepting
 it?  How  do  you  know  my  derision?

 I  have  read  that  rule  a  number  of
 times  and  I  do  not  need  your  guidance
 One.can  be  considered  and  others  can
 be  adjusted  in  calling  attention  or  some
 others
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 (Mr.  Speaker]
 I  leave  it  to  you  to  decide;  you

 decide  among  yourselves  [  am  not
 going  to  reply  to  any  of  you  I  have
 said  that  we  could  take  up  one  ad-
 journment  motion,  we  could  take  up
 other  later  on  as  call  attention  matters

 I  have  to  mform  the  House  that  I
 have  received  notices  of  adjournment
 motions

 (Interruptions)

 SHRI  S  A  SHAMIM  (Srinagar)
 That  is  taken  up  only  because  it  is  a
 political  queshon  These  are  jyoungs
 ters  7  years  old  45  years  od  and
 they  have  no  right  to  be  heard  in
 Parhament  and  one  Minister  who  died
 two  months  ago  gets  precedence  over
 17  youths  (Interruptions)

 MR  SPEAKER  Please  «sit  down

 SOME  HON  MEMBERS  rose—

 MR  SPEAKER  I  have  not  called
 anv  Member  No  Member  will  be  al
 lowed  to  speak

 SHRI  JYOTIRMOY  BOSU  rose—

 MR  SPEAKER  ‘nspite  of  my  re-
 quest  you  are  defying  I  am  sorry
 I  cannot  tolerate  this  any  more  You
 are  not  allowed  to  speak

 SHRI  TYOTIRMOY  BOSU  I  am
 seeking  your  guidance

 MR  SPEAKER  No  question  of
 guidance

 SHRI  S  M  BANERJEE  (Kanpur)
 I  rise  on  a  point  of  order

 MR  SPEAKER  No  point  of  order

 SHRI  S  A  SHAMIM  I  want  to  know
 how  you  have  decided  that  the  Jama
 Masjid  killing  8  not  important  enough

 st  झील  बिहारी  बाजपेयी  :  भाप  बता
 दीजिये  कि  कौन-कौन  से  एडजानेमेट  मौज
 आये  है  कौन-कौन  से  काल  टेन्शन  मान्य
 आये  हैं  श्र  श्राप  उन्हे  किस  तरह  से  लेन  चाहते

 है?
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 MR  SPEAKER  I!  am  not  prepared
 to  tell  because  there  are  so  many,  45
 or  so

 श्री  इयामनन्दत  सिर  (बेगूसराय)  जिस
 सीक्वेल  मे  एडज।नंमेट  मौज  श्राप  के  पस

 आये हैं  उसी  सीक्वेंस  मे  रख  दीजिये  उस  के
 बाद  हम  फैसला  करेगे  |  एक  ट्रेजडी  को  दूसरी
 ट्रेजडी  से  कम्पोज़र  करने  की  जरूरत  नहीं  है,
 हम  हर  एक  ट्रेजरी  पर  विचार  करता  चाहते
 है।  इसलिये  आप  उसी  सी  ओवेस  मे  पढ़  द  कौर
 तब  हम  विचार  करेगे  कि  किस  को  कितनी
 प्राथमिकता  मिलनी  चाहिये।

 MR  SPEAKLR  How  do  you  expect
 the  Chur  to  function’  No  que  tion  ot
 treading  vut  There  are  so  many  of
 them  received

 On  the  Samastipur  aflair  the  tollow-
 ing  have  given  notice  Shn  H  N,
 Mukeijee  Shri  Dinen  Bhattacharyya,
 Shri  Jineshwir  Mishia,  Shi:  Madhu
 Limaye  Shr:  Sumar  Guha  Dr  Laxm
 narain  Pandeya  Shi  Jyotirmoy  Bosu,
 Shr:  Bhogendra  Tha,  Shi:  Ram  Prakash
 ang  Shr:  8  S  Bhaura

 श्री  एस०  एम०  बनर्जी  ये  जामा
 मस्जिद के  बारे मे  है  या  किस  चीज  के  बारे  मे  है  ?

 भ्रध्यक्ष  महिला  :  ये  सब  समस्तीपुर  के
 ब  रे  म  हे--  इन  वेरियर  जेग्वेजेस--  कसी  का

 कुछ  है  किसी  का  वुड  है  लेकिन  बेसिकली  उसी
 है।

 Saivashri  Muruginautham,  Katha-
 muthu  Madhukar  S  N  Mishra,  Madhu
 Dn  indavate  —they  are  all  about  Samasti-
 pur

 About  Jama  Masjid,  the  names  of
 members  who  have  given  notices  are
 Shri  Madhu  Limaye,  Shr:  Jyotirmoy
 Bosu  Shr  Samar  Mukherjee  Shri
 Dinen  Bhattacharyya  Shr:  Mohammad
 Ismail,  Shri  Nurul  Huda,  Shri  Janesh-
 war  Mishra,  Shri  Ishay  Sambal,  Shri
 S  M  Banerjee,  Shri  Chandrasekar
 Singh,  Shri  Sarjoo  Pandey  Shr)  Indra-
 yt  Gupta  Shn  Jharkande  Rai,  Shri
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 Ramavatar  Shastri,  Shri  Muruganan-
 tham,  Shr:  Bhogendra  Jha,  Shri  8  5
 Bhaura,  Shrimat:  Parvath:  Krishnan,
 ShriS  A  Shamim  Shr:  Ebrahim  Sula)
 man  Sait  and  Shri  Mohammed  Koya
 The-  are  not  admissible

 SHRI  INDRAJIT  GUPTA  (Alipur)
 How  do  you  say  that?

 MR  SPEAKER  Some  of  them  relate
 to  State  matters  I  cannot  explain  the
 reasons  You  cannot  force  me  to  ac-
 cept  or  reyect  any  motion  I  have  to
 exercise  my  discretion  All  of  you  must
 sit  down  Please  sit  down  I  have  re-
 ceived  notices  of  adjournment  motions
 on  a  large  number  of  subjects  Out  of
 these  3  find  the  notice  of  Shri  Madhu
 Limaye  in  order

 AN  HON  MEMBER  Why’?

 MR  SPEAKER  !  am  not  here  to
 éxplam.  that  I  am  here  to  exercise
 mv  discretion  under  the  rules

 £'RIS  A  SHAVIM  But  you  have
 to  curry  comviction  with  the  House

 ™IR  SPEAKER  I  find  the  notice  of
 Shi  ‘Madhu  Limaye  to  he  0  order

 The  notice  reads  ay  under

 The  total  failure  of  the  Govern
 ment  to  solve  the  mystery  of  the
 Samastipur  homb  case  even  after  a
 Japse  of  one  and  a  hat  months  and
 inordinate  delay  in  settmg  up  a
 commission  Of  inquiry  for  which  a
 universal  demand  was  made  im-
 mediatelv  after  the  death  of  Shri
 LN  Misha

 l  give  my  consent  fo  the  moving  of
 this  motion

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  Sir,  I  rise  on  a  point  of
 order

 SHRI  SHYAMNANDAN  MISHRA’
 My  submission  is  that  though  your
 ruling  seems  to  be  perfect  that  the
 motion  of  Shri  Madhu  Limave  is  in
 order,  7  should  not  mean  that  the
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 motions,  of  which  we  have  given  notice,
 are  not  in  order

 SHR!  EBRAHIM  SULAIMAN  SAIT
 (Kovnikode)  We  reserve  our  right  to
 raise  our  ohiection  tomorrow  about  the
 tackhng  of  the  Jama  \asjid  issue

 MR  SPEAKLR  There  was  a  doubt
 in  my  mini  whether  these  motions  will
 directly  touch  the  principle  of  sub.
 judice,  which  should  not  be  allowed,
 except  a  factual  reference  to  the  back-
 ground  I  am  explaning  why  some
 others  are  rejected  I  find  some  of  them
 are  directly  opposed  to  that  If  I  were
 to  accept  them  it  would  be  very  diffi-
 cult  to  follow  the  principle  of  sub.
 judice  So,  I  have  accepted  this  notice
 Shr:  Madhu  Limaye  may  ask  for  leave.

 श्री  साधु  लिये  (बावा )  प्रत्यक्ष

 महोदय  मैं  सदन  से  अपने  काम  रोको  प्रस्ताव

 पर  विचार  करने  की  अनुमति  चाहता  है  v

 SHRI  DINEN  BHATTACHARYYA
 Sir,  I  rise  on  a  point  of  order  You
 have  rejected  my  motion  which  ts  on
 the  same  subject  Why  have  you  not
 admitted  my  motion?

 MR  SPEAKER  I  am  not  here  to
 expliin  the  grounds  for  my  decision

 SHRI  DINEN  BHATTACHARYYA
 You  have  to  satisfy  me  why  I  was  not
 asked  I  was  here  in  Delm

 MR  SPEAKER
 ask

 I  am  not  bound  to

 SHRI  DINEN  BHATTACHARYYA
 Why  did  you  call  others?

 MR  SPEAKER  I  did  not  call
 others  I  never  called  others  I
 am  not  bound  to  give  the  reasons.
 Please  sit  down.

 SHRI  JYOTIRMOY  BOSU  Sir,  I
 sat  down  when  you  asked  me  to  sit
 down,
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 {Shri  Jyotirmoy  Bosu]
 I  want  to  draw  your  attention  to  rule

 56,  which  says

 ‘Subject  to  the  provisions  of  these
 lules,  a  motion  for  an  adjournment
 of  the  business  of  the  House  for  the
 purpose  of  discussing  a  definite  mat.
 te:  of  urgent  public  importance  may
 be  made  with  the  consent  of  the
 Speaker  ”

 In  that  context,  may  I  humbly  submit
 to  you  that  the  jute  strike  is  now  43
 days’  old

 MR  SPEAKER  Hit  {s  not  a  point  of
 order,  I  am  not  allowing  3

 SHRI  JYOTIRMOY  BOSU  I  shall
 hardly  take  a  minute  Let  me  comp.
 lete  my  submission

 MR  SPEAKER
 relevant

 SHRI  JYOTIRMOY  BOSU  I  wish
 to  raise  an  urgent  matter  of  public
 importance  The  jute  strike  is  43  days
 old  250000  workers  are  involved  and
 the  loss  to  the  exchequer

 MR  SPEAKER
 ing  me

 SHRI  JYOTIRMOY  BOSU  I  do
 not  dety  you  I  do  not  wish  to  defy
 you  I  am  drawing  your  attention  to
 Tule  56

 MR  SPEAKER  I  do  not  accept
 that  as  a  subject  fit  for  an  adjournment
 motion

 SHRI  8  M  BANERJEE  Sir,  F-vive
 the  exchequer  loss  of  foreign  ex-
 change  loss  of  production—if  you  do
 not  call  a  matter  of  urgent  public  um-
 portance  what  is  it  I  do  not  know  It
 as  a  fit  case  where  an  adjournment  mo.
 tion  should  be  admitted

 SHRI'S  M  BANERJEE  Sr,  I  rise
 on  a  point  of  order

 MR  SPEAKER  Has  Shr.  Madhu
 Limaye  asked  for  the  leave  of  the
 House?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY

 It  38  absolutely  ir-

 If  you  go  on  defy-
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 AFFAIRS  (SHRI  K  RAGHU  RA.
 MAIAH)  rose—

 oft  मधु  लिये  प्रत्यक्ष  महोदय  मैं  प्रदर्शित
 के  लिये  पहले  ही  कह  चुका  हु  कि  यह  सदा
 मेरे  काम  रोको  प्रस्ताव  के  बारे  में  भ्र नुम ति
 दे।  संसद्  कार्य  मन्त्री  ने उस  समय  विरोध
 नही  किया  था।

 SHRI  K  RAGHU  RAMAIAH  While
 the  Government  have  no  objection  to
 the  discussion,  because  of  the  form
 in  which  it  is  put—the  adjournment
 motion  amounts  to  a  vote  of  censure—
 for  that  reason  we  cannot  accept  it

 MR  SPEAKER  Those  who  are  in
 favour  of  leave  being  granted  may  rise
 in  their  places

 SEVERAL  HON  MEMBERS  rose—

 MR  SPEAKER  iI  find  the  numher
 ls  more  than  the  requisite  number  so,
 leave  is  granted  We  will  take  ip  the
 discussion  at  4  O  Clock

 2  28  hrs

 PAPERS  LAID  ON  THE  TABLE
 MR  SPEAKER  Papers  laid  on  the

 Table  Shri  Raghu  Ramaiah

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai)  Sir  I  want  to  raise  ६
 point  about  the  paper  to  be  laid  by
 him

 SHRI  8  M  BANERJEE  (Kanpur)
 Sir  I  have  a  point  of  order  to  raise

 SHRI  DINEN  BHATTACHARYY#¢
 (Serampore)  What  about  the  ad.
 journmentn  motion  on  jute  and  others’
 We  will  be  pressing  for  them  tomorrov
 again

 MR  SPEAKER  I  have  examine
 them  and  they  are  not  m  order

 SHRI  S  M  BANERJEE  Sir,  I  ris
 on  a  point  of  order
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 MR  SPEAKER’  A  point  of  order

 ean  be  raised  only  about  the  item  on
 the  agenda

 SHRI  8  M  BANERJEE  Either
 you  allow  me  to  make  my  submission
 or  you  hear  me  before  you  rule  it  out

 MR  SPEAKER  Hear  you  on  what?

 SHRI  S  M  BANERJEE  On  the
 business  before  the  House

 MR  SPEAKER  The  business  be-
 fore  the  House  75  item  No  4

 SHRI  8  M  BANERJEE
 hear  me

 Kindly

 NWR  SPEAKER  When  the  business
 of  the  House  comes  up  I  will  allow
 if  not  now

 SHRI  S  M  BANERJEE
 hear  me
 not  mind

 Kindly
 You  may  rule  it  out  I  do

 \Ik  SPEAKER  Ihe  only  item  be-
 jor.  the  House  3s  item  No  4

 PRESS  Councit  (SECOND  AMENDMENT)
 Oro  ance  Inpian  LARIFF  (AMENDMLNT)

 ORDINANCE,  FIC

 THF  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 ALITAIRS  (SHRI  K  RAGiuU  RA
 MAIAH)  I  beg  to  lay  on  the  Table
 a  copy  eath  of  th>  following  Ordinin-
 ces  (Hind:  and  English  versions)  issued
 ty  the  President  under  provisions  of
 article  23(2)(a)  of  the  Constitution

 re)  The  Press  Counal  (Second
 Amendment)  Ordinance  2974  (No
 4  of  974)  promulgated  by  the  Pre-
 sident  on  the  27th  December,  i974

 (2)  The  Indian  Tariff  (Amendment)
 Ordinance  974  (No  5  of  974)
 promulgated  by  the  President  on  the
 28th  December,  4974

 (3)  The  Trust  Laws  (Amendment)
 Ordinance,  1975,  (No  of  4975)  pro-
 mulgated  by  the  President  on  the
 7th  January,  4979
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 (4)  The  North-Eastern  Areas  (Re-

 organisation)  Amendment  Ordinance,
 1975,  (No  2  of  975)  promulgated  by
 the  President  on  thc  <0th  January,
 975

 (5)  The  Air  Force  and  Army  Laws
 (Amendment)  Ordinance  975  (No
 3  of  975)  promulgated  by  the  Presi-
 dent  on  the  95th  January  975

 [Placed  in  Library  See  No  LT.8869/
 75]

 SHRI  SHXAMNANDAN  MISHRA
 Sir  you  will  recall  that  sometime  back
 when  we  had  raised  our  doubts  about
 the  Government  resorting  to  Ordinan-
 ces  so  often  you  were  pleased  to  say
 that  the  moment  any  Ordinance  38
 brought  out  simultaneously  some  justi
 fication  tor  the  issuance  of  the  Ordi-
 nance  must  be  given  No  justi  ation
 for  the  issuance  of  the  Ordinance  was
 given  to  us  eirher  The  delay  has
 occurred  in  this  case  This  is  my  first
 submission

 Then  the  Press  Counct!  seems  to  be
 particularly  prone  to  Ordinances  Only
 about  6-  7  months  back  there  was  an
 Ordinance  eatending  the  terms  of  these
 very  gentlemen  Again  after  6—*
 months  the  Government  comes  forward
 with  another  Ordinance  for  extending
 the  terms  of  these  gentlemen

 About  the  .easons  to  be  given  im  jus.
 tification  of  the  issuance  of  the  Ordi-
 nance  yo  have  to  tell  the  “Yomsier
 that  simultancously  with  the  Ord:
 nance  it  has  to  be  done

 MR  SPEAKER  I  का  going  to  see
 the  old  observations  and  then  write  t)
 hm

 EXPLANATORY  STATEMENT  re  INDIAN
 Tarirr  (AMENDMENT)  ORDINANCE,  974

 THE  MINISTER  OF  COMMERCE
 (PROF  D  P  CHATTOPADHYAYA)
 Sir  I  beg  to  lay  on  the  Table  an  ex-
 planatory  statement  (Hund:  and  Enghsh
 versions)  giving  reasons  for  immediate
 legislation  by  the  Indian  Tariff  (Amend-
 ment)  Ordinannce,  1974  under  rule

 ‘71(2)  of  the  Rules  of  Procedure  and
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 Conduct  of  Business  in  Lok  Sabha.
 [Placeq  in  Library.  See  No.  LT.8872/

 75].

 PROF,  MADHU  DANDAVATE  (Ra-
 japur):  Sir,  I  had  written  a  letter  to
 you  bringing  to  your  notice  the  fact
 that  the  Times  of  India  has  carried  a
 news  report  that  the  Congress  Party
 has  planned  a  strategy  to  remain  tough
 with  the  Opposition  in  Parliament....

 MR.  SPEAKER:  You  can  also  plan
 your  strategy.

 PROF,  MADHU  DANDAVATE:
 They  have  gone  to  the  extent  of  an-
 nouncing  that  the  Speaker  would  name
 the  Opposition  Members  and  direct
 them  to  withdraw  from  the  House.
 This  is  none  of  their  business.  It  is
 not  the  business  of  the  Congress  Party.
 It  is  ydur  power  and  authority,  This
 is  undermining  the  democratic  func.
 tioning  of  this  House.  Would  you  ap-
 prove  of  such  reports  in  which  there
 is  a  challenge  to  your  power  and
 authority?  I  want  you  to  express  your
 resentment.

 MR.  SPEAKER:  Papers  to  be  laid.

 STATEMENT  ve.  CENTRAL  GOVERNMENT
 MARKET  BORROWING  IN  DECEMBER,  1974,
 NotIFICATIONS  UNDER  CENTRAL  EXCISES

 AND  SaLT  ACT,  ETC.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  On  be-
 half  of  Shri  Pranab  Kumar  Mukherjee,
 I  beg  io  lay  on  the  Table:—

 (i)  A  statement  (Hindi  and  Eng-
 lish  versions)  indicating  the  result
 of  the  Central  Government  Mar-
 ket  Borrowing  in  December,  1974.

 [Placed  in  Library.  See.  No.  LT-
 8873/75.)

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver.
 sions)  under  section  38  of  the  Central
 Excises  ang  Salt  Act.  944:—-

 (i)  The  Central  Excise  (Second
 Amendment)  Rules,  1975,  publish-
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 ed  in  Notification  No,  G.S.R,  02
 in  Gazette  of  India,  dateg  the  25th
 January,  ‘1975.

 (ii)  The  Central  Excise  (First
 Amendment)  Rules,  ‘1975,  publish.

 ed  in  Notification  No.  G.S.R.  04
 in  Gazette  of  India,  dated  the  25th
 January,  1975.

 (iii)  The  Central  Excise  (Third
 Amendment)  Rules,  1975,  published
 in  Notification  No,  G.S.R,  4(E)  in
 Gazette  of  India,  dated  the  2lIst
 January,  1975,

 [Placed  in  Library.  See  No.  LT-8874/
 75].

 (3)  A  copy  of  the  Central  Sales
 Tax  (Registration  and  Turnover)
 (Second  Amendment)  Rules,  4974
 (Hindi  ang  English  versions)  publish-

 ed  in  Notification  No.  G.S.R.  699—700
 (E)  in  Gazette  of  India  dated  the
 27th  December,  ‘1974,  under  sub-sec-
 tion  (2)  of  section  3  of  the  Central
 Sales  Tax  Act,  1956.  [Placed  in
 Library.  See  No,  LT-8875/75].

 (4)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  section  359  of  the  Cus-
 toms  Act,  962:—

 (i)  G.S.R.  695(E)  published  in
 Gazette  of  India  dated  the  24th
 December,  1974,  together  with  an
 explanatory  memorandum.

 (ii)  8.0.  74(E)  published  in  Ga-
 zette  of  India,  dated  the  3lst  De-
 cember,  1974,  together  with  an  ex-
 planatory  memorandum.

 (ili)  G.S.R.  (E)  published  in  Ga-
 zette  of  India,  dated  the  ist  Jan-
 uary,  1975  together  with  an  expla.
 natory  memorandum.

 (iv)  G.S.R.  8(E)  published  in  Ga.
 zette  of  India  dated  the  24th  Jan-
 uary,  ‘1975.  together  with  an  expla-
 natory  memorandum.

 (v)  G.S.R.  48(E)  published  in  Ga-
 zette  of  India,  dated  the  2th  Feb-
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 ruary,  ‘1975,  together  with  an  ex-
 planatory  memorandum

 {Placed  mm  Library.  See  No,  LT-
 8876/75]

 (5)  A  copy  each  of  the  following
 Notifications  (Hind:  ang  English  ver-
 sions)  issued  under  the  Central  Ex-
 cise  Rules,  1944;

 (७)  GSR  698(E)  published  in
 Gazette  of  India  dated  the  26th
 December,  974  together  with  an
 explanatory  memorandum

 q  GSR  2(E)  pubhshed  in  Ga-
 zette  of  India  dateq  the  2nd  Jan-
 uary,  1975,  together  with  an  expla.
 natory  memorandum

 [Placed  in  Library  See  No  LT.
 8877/75)

 (6)  A  copy  of  the  Delhi  Sales  Ta»
 (Ninth  Amendment)  Rules  974
 (Hind)  ang  English  versions)  publish.
 ed  in  Notification  No  फ्र  4(25)/70-Fin
 (G)  in  Delm  Gavette  dated  the  i2th
 December,  1974,  under  sub-section
 (4)  of  section  26  of  the  Bengal  Fin-
 ance  Sales  Tax)  Act  94]  as  in  force
 m  the  Union  teriutery  of  Delhi

 [Plated  in  Library  See  No  LT-8878/
 0)

 (7)  A  copy  of  the  Gujarat  Sales
 Tax  (Fourth  Amendment)  Rules,
 1974,  (Hindi  and  Enghsh  versions)
 published  in  Notification  No  (GHN
 300)  GSR  074/(/4)-TH  in  Guiarat
 Government  Gazette  dated  the  3th
 December  1974,  under  sub-section
 (5)  of  section  86  of  the  Gujarat  Sales
 Tax  Act  969  read  with  clause  (०0७7)
 of  the  Proclamation  dated  the  9th
 February,  974  issued  by  the  Presi-
 dent  in  relation  to  the  State  of  Guja-
 rat

 (8)  A  copy  of  Notificaton  No
 (GHN  302)  GST  074/(S  49)-(35)
 TH  (Hind  ang  English  versions)  pub-
 lished  m  Gujarat  Government  Ga.
 zette  dated  the  2nq  December,  1974,
 making  certain  amendment  to  Noti-
 fication  No  (GHN  627)  GST  4070/(S
 4y).TH  dated  the  29th  April,  1970,
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 under  sub-section  (3)  of  section  49
 of  the  Gujarat  Sales  Tax  Act,  969
 reag  with  clause  (dn)  of  the  Pro-
 calamation  dated  the  9th  February,
 1974,  issued  by  the  President  in  rela-
 tion  to  the  State  of  Gujarat

 {Placed  m  Library  See  No  LT-
 8879/75)

 STATEMEN,  re  COLLIS{ON  OF  DARSEELING
 MaIL  WITH  HABRA  LOCAL  TRAIN  AT  UL-

 TADANGA  ROAD  SATION  ON  2921-75

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  व  beg  to
 lay  on  the  Table  a  statement  regarding
 collision  between  43  UP  Darjeeling
 Mail  and  Habra  Local  EMU  train  at
 Ultadanga  station  of  the  Eastern  Rail-
 way  on  the  29th  January,  395
 {Placed  in  Library  See  No  LT-8880/
 vied  |

 PRESIDENT's  ORDER  DATFp  23RD  DECcEM.
 BER  974  UNDER  ART  359  oF  CONSTITU-

 TION

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ए  H  MOHSIN)  _I  beg  to  lay  on
 the  Table  a  copy  of  the  Presidents
 Order  dated  the  23rq  December,  974
 (Hind:  and  English  versions)  issued  un-
 der  clause  (l)  of  article  359  of  the  Cons-
 titution,  published  in  Notification  No
 GSR  694(E)  in  Garette  of  India  dated
 the  2urd  December,  974  under  clause
 (3)  of  the  said  article  [Placed  in  Lib.
 rary  See  No  LT-8870/75]

 REPORT  COMMITTEE  ON  Status  or  Wo-
 MEN  IN  INDIA

 *
 THE  DEPUTY  MINISIER  IN  THE

 MINISTRY  OF  EDUCATION  AND  SO-
 CIAL  WEI  FARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM)  I  beg  to  lay  on
 the  Table—

 re)  A  copy  of  the  Repoit  of  the
 Committee  on  the  Status  of  Women
 in  India—Volumes  I  to  IV
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 (2)  A  copy  of  the  Summary  of  78-
 commendations  made  m  the  Report
 of  the  Committee  on  the  Status  of
 Women  in  India  (Hindi  version)

 (3)  A  statement  (Hind:  and  Eng-
 ish  versions)  explaining  the  reasons
 for  not  laying  simultaneously  the
 Hmdi  version  of  the  Report  men-
 tioned  at  (l)  above

 [Placed  in  Library  See  No  LT.
 ‘BB81  (75).

 2.30  hrs.

 ASSENT  TO  BILLS

 SECRETARY-GENERAL  87,  ]  lay
 on  the  Table  following  nine  Bills  pass-
 ed  by  the  Houses  of  Parhament  during
 the  last  ses  on  and  assented  to  since
 a  report  ws  last  made  to  the  House
 on  the  i  th  December,  974

 {  The  East  Punjab  Uivan  Rent
 Restriction  Act  \Ex  ision  to
 Chandigarh)  Bali,  19k

 2  The  DeJh:  Municipal  Corporation
 (Amendment)  Bill,  2974

 3  The  Repealing  and  Amending
 Bull,  974

 4  The  Punjat)  Municipal  a  hand.
 garh  Amendment)  Bull  974

 5  The  Working  Journalists  (Con-
 ditiong  of  Service)  and  Miscel.
 laneous  Provisions  (Amend-~
 ment)  Bill,  974

 6  The  Appropriation  (No  4)  Bill,
 3974

 7  The  Gujarat  Appropriation  (No
 3)  Bull,  4974

 8  The  Gujarat  Appropriation  (No
 4)  Bill,  974

 9  The  Pondicherry  Appropriation
 (No  2)  Bill,  974

 2  Sir,  I  also  lay  on  the  Table  copies,
 duly  authenticated  by  the  Secretary-
 General  of  Rayya  Sabha,  of  the  follow-
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 ing  seven  Billg  passed  by  the  Houses
 of  Parliament  during  the  last  session
 and  assesnted  to  since  a  report  wag  last
 made  to  the  House  on  the  l3th  Decem-
 ber,  974-—

 ]  The  Indian  Works  of  Defence
 (Amendment)  Bill,  ‘1974,

 2  The  Reserve  Bank  of  India  (Am-
 endment)  Bull,  974

 a  The  Conservation  of  Foreign
 Exchange  and  Prevention  of
 Smugghng  Activities  Bill,
 1974.

 The  Navy  (Amendment)  Bul,
 974

 The  Sick  Textile  Undertakings
 (Nationalisation)  Bull,  974

 Ca

 uw

 b  The  Representution  of  the  Peo-
 ple  .Amendment)  Bull,  974

 @  The  Salunies  and  Allowances  of
 Members  of  Parliament  (Am-
 endment)  Bill  974

 2  32  hrs

 ANNONCEMENT  RE  CELEBRATIONS
 TO  MARK  THE  TWENT\-FIFTH
 ANNIVERSARY  OF  THE  CONSTI-
 TUTION  AND  PARLIAMENT

 MR  SPEAKER  |  have  to  inform
 ihe  House  that  the  General  Purposes
 Cominittee  of  Lok  Sabha  had  decided
 that  suitable  celebrations  might  be
 organised  to  mark  the  Twenty-fifth  An-
 niversary  of  our  Constitution  and  Par-
 hament  The  Republic  which  came  into
 being  on  the  26th  January,  950  has
 completed  25  years  on  the,  25th  Jan-
 uary  ‘1975,  and  Lok  Sabha  and  Majya
 Sabha  electeg  under  the  Constitution
 would  complete  25  years  in  1977,  the
 Lok  Sabha  having  met  m  May,  1952.
 The  Committee,  therefore,  suggested
 that  the  celebrations  might  be  spread
 over  2  years  from  975  to  977

 As  Members  are  aware,  a  function
 was  held  in  the  Central  Hail,  Parla.
 ment  House  on  the  26th  January,  975
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 when  a  special  postage  stamp  wag  re-
 leased.

 1  must  thank  Dr  Shankar  Dayal
 Sharma  for  having  brought  out  such  a
 beautiful  stamp—the  Parliament  House
 is  shown  in  silver  with  blue  back.
 ground  I  have  read  very  favourable
 comments  by  experts

 क्रि  भ्र टल  बिहारी  बाजपेयी  (शव  लिया  ):
 हम  को  तो  एक  स्टैम्प  भी  नहीं  दिया

 श्री  इन्द्रजीत  गुप्त  (अलीपुर)  :  हम
 सब  को  एक-एक  स्टैम्प  मिल  जाए।

 अ्रध्यक्ष  महोदय  :  डाक्टर  साहब  आप  को
 जरूर  देंगे

 only  on  one  condition  that  yoy  will
 keep  3६  and  not  use  it  for  posting!

 The  next  function  wil  be  held  in
 the  Central  Hall  Parhament  House,  on
 the  26th  February,  975  im  the  even-
 ing  |  woukl  request  you  not  to  forget
 If  you  allow  I  will  keep  the  doors
 closed  because  this  i5  a  very  historic
 moment  and  nobody  should  miss  it
 On  that  day  the  President  yall  inaugu-
 rate  the  25th  Anniversary  of  the  Cons-
 titution

 The  other  items  of  the  celebrations
 during  these  two  years  will  be  pub-
 lished  in  the  Bulletin  from  time  ६0
 time

 SHRI  SHYAMNANDAN  MISHRA
 (Begusara:)  Let  there  be  no  contro.
 versial  speeches,  including  that  of  the
 President  I  am  constrained  to  make
 these  remarks.

 MR  SPEAKER  This  78  the  General
 Purposes  Committee's  decision  that  I
 have  announced.
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 32.35  brs.
 RE:  ARREST  OF  SHRI  RAM  DEO

 SINGH  MP

 श्री  मधु  लिसये  (बाका)  मेरे  नोटिस
 का  कया  हुसना?  श्री  राम  देव  सिह  की  गिरफ्तारी
 के  बारे  मे  मैंने  (प्रिलिजी  का  नोटिस  दिया  है  Y
 MR  SPEAKER  I  am  =  examining

 that

 श्री  सु  लिमये  :  भ्रध्यक्ष  महोदय  लोक
 सभा  के  बुलेटिन  मे  यह  खबर  छपी  है  कि  श्री
 राम  देव  सिह  एम०  पी०  को  सीवान  के

 डिस्ट्रिक्ट  मैजिस्ट्रेट  द्वारा  गिरफ्तार  किया  गया
 हैरी  भागलपुर  सेन्ट्रल  जेल  मे  उन  को  रखा
 गया  है  लेकिन  हमारे  नियमो  के  अनुसार  ग्रध्यक्ष
 महोदय  जब  किसी  को  गिरफ्तार  किया  जाता
 है  या  नज़र बन्द  रखा  जाता  है  तो  यह  जर  रो  है
 कि  रूल  229  और  थई  शेड्यूल  मे  कारण  बताना
 चाहिए  कि  क्‍यों  ऐसा  किया  गया  है  ।  जी  खबर

 बुलेटिन  म  छपी  है  उस  मे  कोई  कारण  नहीं
 दिया  गया  है  शोर  केवल  एक  मिकेनीक्ल

 फारमूला  दिया  गया  है  जोकि  एक्ट  में  है।
 इस  के  पहले  भी  मैन  श्राप  की  तवज्जह  इस  बात
 की  ओर  दिलाई  थी  कि  केवल  क्रिमिनल  परोसी-
 जर  कोड  या  इंडियन  पैनल  कोड  के  संगठन  का
 कोट  करन  मात्र  से  ही  नियमों  की  क्म्प्लायस
 नही  होती  है  |  हमारे  नियमों  के  भ्रनसार  कारण
 देने  चाहिए  कि  क्‍या  गिरफ्तार  किया  गया  है।

 आप  की  जानकारी  के  लिये  मै  यह  कहना
 चाहता  ह  कि  बिहार  में  पटना  हाई  कोर्ट  के
 सामने  400  मीर  के  केसेज  जाए  और  सिवाए
 एक  केस  को  छोड  कर  सभी  केसेज  मे  डिटेशन
 के  झा डेस  को  हाई  कोर्ट  ने  रह  क्या  है।
 इसलिए  भ्रध्यक्ष  महोदय  यह  जो  मैकेनिकल
 काम  हो  रहा  है  यह  नहीं  होना  चाहिए  |  साइ
 क्लोस्टाइल्ड  फार्म  बहुत  सारे  पुलिस  प्रफेसर
 को  दे  दिये  जाते  है  भर  जिन  को  वे  नापसन्द
 करते  हैं,  उन  को  नाम  बे  उन  मे  डलवा  देते  है
 इसलिए  मैं  इस  मामले  को  बाप  के  सामने
 उठा  रहा  ह।

 MR  SPEAKER  May  I  make  the
 position  clear?  As  stated  last  time
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 {Mr.  Speaker]
 the  reasons  should  be  given.  This  was
 sent  to  the  Government,  ang  very  re-
 cently  I  have  received  an  intimation
 from  them  that  they  have  issued  a  cir.
 cular  intimating  to  all  the  State  Gov-
 ernments  that  this  requirement  should
 be  fulfilled.  The  notification  is  a  very
 recent  one.  That  wag  sent,  perhaps,
 by  the  Home  Mhnistry.  I  think,  that
 is  in  the  process  of  communication.  I
 will  make  it  sure  from  the  Ministry
 again  whether  the  States  have  already
 acknowledged  it  ang  that  they  may
 also  ensure  that  this  is  implemented  in
 its  full  implications.  They  have  only
 reiterated  the  earlier  instructions.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai)-  Would  you  also  please
 ask  your  office  to  compile  the  cases
 of  MISA  involving  Members  of  Par-
 hamen?  It  is  a  most  extraordinary
 measure  and  is  liberally  used  against
 Members  of  Parliament  to  prevent
 them  from  doing  their  duty.

 stag  लिमये  :  यह  सिर्फ  इस  पत्र  पर  निर्भर
 नहीं  क  रता  है  -  हमारे  क्लीयर  नियम  हैं  ।
 थई  शेड्यूल  है;  229  है  ।  कम्प्लायेंस  होना  ही
 चाहिये।  कम  से  कम  उनको  छोड  ता  दिय  ही
 जाना  चाहिये।

 श्री  इमाम  नन्‍दन  मिश्र  :  कब  किए  को
 पकड़  कर  मीसा  के  अन्दर  बन्द  कर  दिया  जायगा,
 इसका  पता  नहीं

 SHRI  S  M  BANERJEE  (Kanpur):  I
 had  already  wrtten  to  you  on  the  l7th
 that  I  would  lke  to  raise  an  important
 matter  under  Rule  377  with  your  per-
 mission.

 MR,  SPEAKER,
 mv  permission.

 SHRI  S  M_  BANERJEE:
 allow  me  only  one  minute
 ‘s  going  to  be  lost.

 MR.  SPEAKER’:  It  shoulg  be  made
 at  the  proper  time,

 SHRI  S  M  BANERJEE:  When  I
 raise  a  point  of  order,  it  ig  not  allowed
 When  I  riake  a  submission,  it  is  not
 allowed

 I  have  not  given

 Please
 Nothing
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 MR.  SPEAKER:  I  am  not  bound
 to.

 SHRI  Ss.  M.  BANERJEE:  Shall  I
 show  you  the  record  of  the  House?
 You  have  allowed  many  things  which
 People  said  but  you  are  not  allowing
 me.

 MR.  SPEAKER:  It  is  an  unpleasant
 duty.  It  ig  a  thankless  job.

 SHRI  8.  M.  BANERJEE:  You  should
 ask  the  Minister  of  Labour  and  also
 Shri  D,  P.  Chattopadhyaya  to  make
 a  statement  about  the  jute  workers’
 strike  which  is  going  on.  Secondly,  the
 Agripulture  Munister  should  make  a
 statement  on  the  strike  which  2s  going on  in  the  Foog  Corporation  of  India.
 I  woulg  only  request...

 MR  SPEAKER  There  i8  no  point
 of  order.

 SHRI  S  M.  BANERJEE:  Then  you
 allow  an  adjournment  motion  tomor-
 row.  Why  don’t  you  allow  a  discus-
 Sion  On  the  jute  workers’  strike?

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  It  involves  foreign  ex.
 change.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 Tt  is  not  just  like  any  other  strike.
 Please  give  us  an  opportunity  in  some
 form  to  discuss  it  properly  on  the  floor
 of  the  House.

 MR.  SPEAKER:  You  do  not  listen
 to  me.  I  only  said  that  though  it
 could  not  be  exactly  within  the  defini.
 tion  of  adjournment  motion,  I  can
 allow  you  some  other  time  in  a  diffe.
 rent  manner.

 SHRI  5  M.  BANERJEE:
 failure  of  the  Government

 MR.  SPEAKER:  It  can  come  in  the
 form  of  call  attention.

 Shri  Hiren  Mukerjee.
 SHRI  JYOTIRMOY  BOSU  (Diamond

 Harbour):  I  can  quote  Rule  56  to
 show  that  the  jute  workers’  strike  is
 a  fit  case  for  an  adjournment  motion.
 You,  in  your  wisdom,  allow  the  ad-
 journment  motion  tomorrow.  Already
 three  days  have  pasSeq  and  you  are
 not  allowing  it.

 It  is  the
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  RESUMPTION  OF  ARMS  SUPPLY
 By  USA  TO  PAKISTAN

 SHRI  H  N  MUKERIJEE  (Calcutta.
 North-East)  Sir,  I  call  the  attention
 of  the  Minister  of  External  Affairs  to
 the  following  matter  of  urgent  public
 importance  and  request  that  he  may
 make  a  statement  thereon

 ‘Reported  resumption  of  arms  sup-
 ply  by  USA  to  Pakistan

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  YESHWANT  RAO
 CHAVAN)  Government  of  Indta  has
 receiveq  reports  that  the  United
 States  is  considering  the  possibility  of
 resuming  arms  supplies  to  Pakistan
 Press  despatches  from  Washington  and
 Islamabad  have  also  hinted  that  the
 0-;ear  old  American  arms  embargo
 may  be  hfted  and  that  the  United
 Stites  may  supply  sophisticated
 weapons  to  Pakistan  According

 {  our  information  this  question
 wis  also  discussed  during  Prime
 Minister  Bhuttos  oficial  visit  0
 Washington  on  Sth  ang  oth  Febuary

 Ithough  no  decision  his  been  announ-
 d

 The  Government  of  India  views  the
 ipply  of  American  weapons  to  Pakis-
 n  with  grave  concern  3५  it  will  have
 rious  repercussions  on  the  po  we  and
 ability  of  the  sub-continenl  We  have

 aken  up  this  matter  with  the  US
 vovernment  at  the  m,hest  level  and
 have  brought  to  ts  attention  the
 consequer  es  of  the  reversal  of  thei
 present  peli  y  on  the  pro  e  +  ४६  nue
 Inisation  on  the  st  cor  rent  On
 2th  January  I  add  essed  a  letter  to
 the  Secretary  of  State  on  this  subject
 and  conveyeg  to  him  our  deep  concern
 \bout  the  harmful  effects  cf  rms  sup-

 plies  to  Pakistan  on  the  pure  of  this
 fegion  as  well  as  on  Indo-Amenican  re-
 lations  I  particularly  emphasised  that
 Pakistan’s  fears  about  a  military  threat
 from  India  are  wholly  fanciful  and

 of  arms  supply  by  USA
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 unwarranted  as  both  India  and
 Pakistan  are  committed  in  the  Simla
 Agreement  to  work  tor  frendly  and
 harmonious  relationship  and  the  estab.
 lhhsment  of  durable  peace  in  the
 sub-continent  and  to  settle  all  their
 differences  through  peaceful  means

 It  has  always  been  Indias  policy  to
 promote  peace,  stability,  cooperation
 and  good-neighbourly  relations  among
 the  countries  of  this  area  on  the
 basis  ot  «quality  soverignty  ang  res-
 pect  for  independence  and  territorial
 integrity  of  all  States  Despite  the  un-
 fortunate  past,  we  have  made  special
 efforts  to  bring  about  normalisation  and
 reconcilation  with  Pakistan  Thanks
 to  these  efforts  we  have  succeeded  to
 some  extent  in  improving  relations  het-
 ween  the  two  countries  in  spite  of  the
 slow  progress  in  the  implementation
 of  the  Simla  Agreement  These  hope-
 ful  trends  will  be  jeopardised—and
 the  promise  of  cooperation  rep'aced  छि
 the  spectre  of  confiontation—by  an
 American  decision  to  induct  sophisti.
 cated  weapons  into  the  sub-continent
 It  will  not  only  «create  new  tensions  bet-
 ween  India  and  Pakistan  but  also  re-
 vine  Old  misgivings  about  the  United
 States  role  in  the  region

 In  recent  montns  hoth  India  and
 the  United  States  have  made  sincere
 efforts  to  improve  their  relations  The
 Secretar,  of  State  himself  stated  while
 in  Indta  last  year  that  the  United
 States  does  not  wish  to  encourage  an
 arms  race  in  the  sub-continent  In
 view  of  the  past  history  of  the  Indo.
 American  relations  it  is  our  earnest
 hope  that  the  United  States  will  care-
 fully  consider  all  implications  its  deci-
 sion  to  supply  weapons  to  Pakistan  will
 have  on  the  relations  between  our
 two  countries  We  also  trust  that  the
 Un  tel  States  Government  will  not  re-
 verse  its  present  policy  of  non-induc-
 tion  of  weapons  into  the  sub-continent
 as  this  could  not  be  in  the  interests  of
 the  United  States,  India  Pakistan,  or
 peace  of  this  region
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 SHRI  H  N  MUKHERJEE  The  Gov-
 ernment  is  very  trusttui—it  trusts
 that  the  United  States  Government
 will  not  reverse  74  present  policy  of
 non-induction  of  weapons  into  the
 suk-contment  Even  when  you  trust
 Providence  you  keep  youl  powder  dry
 But  in  this  case  ot  the  United  States
 they  have  no  policy  even  at  present
 of  non-induttion  ०0  weapons,  because,
 otierwise,  we  could  not  have  seen
 the  phenomenon  of  supply  all  along
 the  line  even  when  there  was  a  nom-
 nal  ban  thiough  CENTO  ang  SEATO
 and  othe:  similar  tainted  sources  .and
 so,  we  have  to  be  very  careful  about
 the  United  States  stiategy  and  |  do
 not  understand  how  Government  can
 be  so  complacent  in  its  rcference  to
 the  Secretary  of  State  of  the  United
 States,  the  Kissinger  of  dcath’  as  he
 used  to  bc  called  some  years  ago
 Kissinger  came  to  tis  country  ecent-
 ly  and  he  gave  some  assurance  which
 even  the  Statesman,  a  paper  devoted
 to  the  ideq  of  American  benevolence
 has  come  to  describe  as  a  mockcury  of
 an  assuran  e  which  was  given  to  this
 countiy  a  couple  of  months  ago  or
 thrice  months  ago

 Now  this  soit  of  thing  ha  been
 going  on  for  so  long  that  .  was  rather
 disconcerting  to  find  even  yesterday
 in  the  Presidents  Address  expression
 of  a  hope  that  the  United  States  will
 continue  to  support  the  trend  towards
 normalisation  on  the  sub-continent
 far  from  continuing  to  support  the
 normalisation  or  any  recent  trend  in
 our  part  of  the  country,  the  United
 States’  record,  in  so  far  as  the  foreign
 policy  of  others  is  concerned,  348  onc
 of  the  most  dastardly  acts  and  eve
 since  963  they  are  poking  their  7052
 ato  our  affairs  when  the  Kashmir
 situation  ig  developing  in  a  very  pro-
 musing  direction  It  was  at  that  point
 of  time  that  the  US-Pakistan  mth.
 tary  pact  came  into  the  picture  and
 they  wanted  asian  to  fight  the
 Asians  There  was  a  report  m_  the
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 Congressional  proceedings  in  the
 United  States  that  if  we  put  a  native
 soldier  in  a  country  hke  Pakistan  or
 in  India,  it  will  only  cost  an  additional
 expenditure  of  about  ten  dollars  while
 it  will  cost  4,000  dollars  at  an  Ameri-
 Can  soldier  78  put  there  So,  we  know
 this  polhcy  to  fight  the  Asians  against
 the  Asians  is  still  continued  Suir,
 you  might  recall  how  in  965  war  and
 in  1971  war  there  was  induction  of
 US  aims  which  iesulteg  in  a  conflict
 and  confrontation  in  our  sub-conti-
 nent  Now  on  the  eve  of  another
 settlement  in  Kashmn  with  the  return
 of  Sheihh  Abdullah  to  the  national
 mainstream  the  Kashmir  issue  s
 being  sought  to  be  distorted  just  as
 they  did  in  1953,  965  and  1971  when
 promising  devclopments  wer  in  the
 air  in  so  far  as  Indo-Pakistan  rela
 tionship  i,  concerned  in  the  history
 of  the  Indian  sub-continent  when  it
 is  developing  so  haimoniously  It  39
 then  that  we  sec  that  Dr  Kissinger
 tries  to  see  that  our  people  are  des-
 cending  upon  us  and  giving  us  abso-
 lutely  motivated  mischievous  and
 mendacious  assurance  whith  they
 never  had  the  intention  of  observing
 We  have  discovered  our  ambassador
 in  the  United  States  being  bamboovled
 with  a  certain  king  of  lure  to  begin
 with  so  nothing  i5  lovely  in  the  gar-
 den  in  so  far  as  the  application  of
 the  US  assistance  is  concerned

 Wc  have  to  remember  one  thing  I
 am  sure  that  the  Foreign  Minister  and
 the  Defence  Minister  and  Government
 as  a  whole  will  take  a  very  serious
 note  of  the  situation  developing  at  the
 present  point  of  time  There  are  a
 number  of  American  goings.on  in  re-
 lation  to  our  part  of  the  world  such
 as  the  expansion  of  a  nuclear  naval-
 cum  air  base  in  Diego  Garcia  which
 is  nearer  to  Cochin  and  they  are  also
 putting  up,  in  defiance  of  all  canons
 of  mternational  conduct,  threats  of
 war  against  the  ot]  producing  Arab
 countries  which  don't  toe  their  line.
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 They  are  strengthening  their  military
 presence  m  the  Arab  gulf  region  And
 ose  of  the  biggest  naval  exercises  in
 zecent  times  has  heen  held  mm  the
 Indian  Ocean  under  the  joint  NATO
 and  CENTO  aegis  The  United  States
 gets  the  permission  to  use  the  British
 base  at  Masirah  island  close  to  the
 richest  oilbearing  areas  of  the  Middle-
 East  and,  at  this  point  of  time,  the
 Prime  Munster  of  Pakistan,  Mr
 Bhutto  makes  an  offer  to  the  United
 States  Gwadr  as  a  base  in  Pakistan
 ang  Masirah  and  Gwadr  will  provide
 an  outer  ring  round  the  gulf  while  the
 UKUS  base  at  Bahiein  hold  the
 guns  directly  at  the  oi]  wells  of  that
 part  of  the  world  Therefore,  in  this
 context  of  the  total  picture,  I  can  only
 summarise  the  whole  thing  because
 there  is  no  time  If  theie  were  a
 tull  dress  debate  on  the  subject  we
 could  bring  out  all  the  implications
 I  only  said  in  summary  some  of  the
 most  salient  facts  of  the  situation
 And  therefore  today  this  is_  the
 period  which  shows  that  the  US  35
 trying  more  earnestly  than  ever  be-
 tote  to  pressurise  and  blackmail  us
 They  are  synchronising  these  things
 with  a  rightist  offensive  in  this  coun-
 tly  masquerading  as  total  ievolution
 (Interruptions)  I  know  Sir  about  Dr
 Kissinger  s  doctrine  of  De-stablisation
 which  requires  different  techniques

 But  here  38  our  friend  of  the  total
 revolution  variety  who  was  giving
 some  fuel  to  the  fire  so  that  a  some-
 thing  might  happen  here  (Interrup-
 hons  )

 att  अटल  बिहारी  बाजपेयी  (+7  लिया  )
 भ्रष् यक्ष  महोदय,  मे  प्रो0  हिरन  मुकर्जी  को
 टोकना  नहीं  चाहता  हूं  लेकिन  जहा  तक
 प्रमरीका  द्वारा  पाकिस्तान  को  हथियार  देने
 का  प्रश्न  है,  सारा  हिन्दुस्तान  एक  है  ।  इसमे
 टोटल  रेवोल्यूशन  भर  आन्दोलन  को  बात
 ला  कर  वह  इस  सवाल  पर  देश  को  बाटने
 का  काम  न  करे  I
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 SHRI  H  N  MUKERJEE.  I  am
 happy  if  Mr  Vajpayee  professes  to
 have  this  intention  but  I  cannot  get
 away  with  the  feeling  that  there  35
 an  effort  being  made  today  by  foreign
 forces  as  well  ag  by  certain  forces  in-
 terested  in  a  certain  particular  direc-
 tion  to  brmng  about  de-stabilisation
 with  a  view  to  upsetting  the  balance
 and  the  equilibrium  which  is  necessary
 if  this  country  is  to  develop  m  a  most
 difficult  ang  delicate  period  of  history.
 Therefore,  when  international  postures
 are  there  and  Government  Is  giving
 an  answer  in  relation  to  that,  I
 have  to  underline  the  :mportance
 of  the  interior  intrigue  against
 this  country  by  reference  to  what
 is  happening  there  and  I  am_  very
 sorry  to  have  two  say  that  some
 of  our  people  aie  trying  to  protest
 m  this  manner  (Interruptions)

 I  want  Government  to  tell  me  that
 they  are  fully  conscious  of  their  res-
 ponsibility  m  a_  difficult  period  of
 history  when  the  foreign  imperialists
 led  by  the  United  State,  are  doing
 somcthing  blatantly  against  the  an-
 terests  of  our  countiy  and  when  that
 goes  alongside  certain  goings  on  inside
 my  country,  I  want  Government  to  be
 more  cautious  and  more  powerful  m
 dealing  with  the  problem  which  has
 international  as  well  as  national  im-
 plications  and  ramifications

 SHRI  YESHWANTRAO  CHAVAN
 The  hon  speaker  has  rightly  made  the
 point  and  the  Government  78  one  with
 him  on  this  point  that  the  dangers  of
 supply  of  lethal  weapons  to  Pakistan
 are  going  to  be  very  serious  I  made
 mention  of  certain  statements  made
 by  Dr  Kissimger  The  purpose  show
 that  this  was  said  to  us  here  and
 naturally  we  will  not  merely  remain
 complacent  merely  go  by  the  state-
 ments  made  Ultimately,  the  test  of
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 the  statements  would  be  what  they
 will  do  in  this  matter  That  is  why
 we  have  from  the  beginning  very
 cautiously  taken  these  assurances  We
 have  also  given  them  what  we  think
 about  these  steps  which  are  hkely  to
 be  taken  or  may  not  be  taken  I
 think  the  Indian  Government  is  quite
 aware  of  the  dangers  involved  in  it
 and  we  have  expressed  our  views
 very  categorically  both  publicly  and
 also  to  the  Government  of  America

 st  जगन्नाथ  राव  जोशी  (शाजापुर)
 अ्रध्यक्ष  महोदय  हम  लोगो  ने  विदेश  मन्त्री  का
 ध्यान  जो  इस  मामले  की  ओर  दिलाया।  था
 उस  का  उद्देश्य  यह  नही  था  कि  वह  खुद  भ्रमरी का
 का  ध्यान  इस  शोर  दिलाये  ।  फित्ना  हम
 इसमे  ज्यादा  अपेक्षा  करते  थे  |  दुनिया  मे  भारत
 का  प्रचार  सही  ्य  से  क्या  नहीं  होता  है
 यह  वक्तव्य  उस  का  एक  नमूना  हे  ।  यह  वक्‍तव्य
 ऐसा  न/न-कम्िटल  है  कि  जो  कोई  इस  को  पटेगा
 उस  को  ऐसा  लगेगा  कि  भारत  और  पाकिस्तान
 में  कोई  अन्तर  नही  हे  “से  थोड़ा  सा  सेस
 भी  नह  निकलती  a  क्यूट  कद  बई
 झनफार्टनेट'

 33  «hrs
 सवाल  यह  ह॑  कि  दुनिया  भूत  दया  स  प्र।  रत

 हां  कर  कोई  काम  नहीं  करती  |  हर  एक  देश
 का  कुछ  हित  होता  है।  उस  हित  को  समझ
 कर  इस  संघर्ष  मे  हम  अपने  देश  के  हितो  की
 कैसे  रक्षा  करे  ऐसी  नीति  की  जरूरत  होती  है  ।
 यह  आर्म्स  क।  सवाल  आज  का  नहीं  है।
 जिन्होंने  दुनिया  को  बाटने  की  दृष्टि  से  ही  द  निया
 को  बाटा  है  क्योकि  केवल  हिन्दुस्तान  का  ही
 बटवार  नही  हुआ  है  कोरिय  क  भी  हुआ  है
 वियाना  का  हुला  ह ैउनका  यह  चालू  रहेगा।
 इसलिए  दुनिया  ब  अपने  हित  को  देख  कर
 चलती  है।  ऐसी  स्थित  मे  और  ऐसी  समय
 परिस्थिति  में  हम  अपने  देश  क्!  हित  कैसे  करे
 यह  दिन  की  चीज  होती  है।  i954  में
 झाइजनह  ऐडमिनिस्ट्रेशन  ने जब  सबसे  पहले
 बार  मिलि  टरी  हार्डवेयर  के  नाते  पकिस्तान  को
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 हथियार  देने  का  निर्णय  किया  एशिया  मे  कियु-
 निगम  को  रोकने  की  दृष्टि  से  टु  कटेन  कियु-
 निगम,  उस  समय  हम  ने  उस  का  विरोध  किय
 था।  हम  लोगो  ने  बडे  पैमाने  पर  विरोध  किया
 था  ।  नेहरू  जी  ने  विराध  किया  था।  किन्तु  उस
 हथियार  का  इस्तेमाल  भारत  के  खिलाफ  कैसे
 हुमा,  यह  देखने  के  बाद  शास्त्री  जी  के  सेहत  के
 बाद,  ताशकन्द  ऐग्रीमट  होने  के  ब।द  रूस  ने
 पाकिस्तान  को  हथियार  दिया।  इसलिए  मैं
 कहना  चाहता  2  कि  यह  सवाल  किसी  एक  देश
 का  नही  है  यह  बडी  ताकतो  का  है।  भ्रम  चीन
 रूस  अमेरिक,  टु ग्लैण्ड  कोई  भी  हो,  ये  सब
 पाकिस्तान  के  दोस्त  है.  _स  क  एक ही  अर्थ  है
 कोई  भी  हिन्दुस्तान  को  बडा  देश  बात  देखना
 पसन्द  नही  करता  |

 SHRI  BHOGENDHRA  JHA  (Jaina-
 gai)  It  is  a  very  yood  joke  for  our
 House

 SHRI  JAGANNATHRAQ  JOSHI
 There  are  only  two  jokers  in  the  pack

 One  I  have  found  Who  is  the
 other?

 ‘IR  SPEAKER  fu  p  the  othe:  in
 tie  reserve  °

 tt  w  इन् नाथ  राव  जोशी  :  मेरा  कहने  का
 मतलब  यहहैकिक+लध्यानदिलाने  से  काम  नही
 चलता  ।  कसी  क।  दाव  दंत  से  भो  काम  नहीं
 चलता  ।  यह  दुनिया  बडी  विचित्र  दुनिया  है  ।
 इस  को  हम  समझे  यही  मेरा  कहने  का
 मतलब  है।  न  रूस  को  दोप  दे,  न  अ्रमेरिका  को
 दे  न  चीन  को  दे,  हम  दुनिया  को  समझने  की
 कोशिश  क्‍या  नही  करते  ?  राज  i975  में  भी
 यही  हालत  है।  मै  श्राप  स ेकहना  चाहता  हु  कि
 यह  केवल  कहने  से  काम  नहीं  चलेगा  कि  ऐटी
 एयरक्राफ्ट  मिज़ाइल--भोर  ऐटी  टैक  मिसाइल
 उनको  मिला  ।  पाकिस्तान  को  केवल  अ्रभे।  तका
 से  मिलता  है  ऐसी  बात  नहीं  है  ।  नाटो  का
 मेम्बर  होने  के  नाते  पश्चिमी  जर्मनी  से  मिला,

 त्‌  पिस्तान  से  मिला,  ईरान  से  मिला,  सऊदी
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 अरेबिया  से  मिला,  दुनिया  भरने  मिला

 है  और  उस  को  लेकर  भारत  के  खिलाफ  एक
 बार  नही,  947  में  FAT, 196  5मे  हुमा,  972
 में  हुआ,  इतना  होने  के  बाद  भी  क्या  एक  बात
 बाप  तय  करेगे  कि  जब  भी  इस  के  बंदा
 पाकिस्तान  के  साथ  कोई  सघर्ष  होगा  तो
 पाकिस्तान  को  ऐसा  सबक  सिखाया  जायगा  कि
 वह  फिर  ऐसा  न  करे  ?  क्‍योंकि  बाप  ही  लोगो
 ने  कहा  था  कि  आगे  चल  कर  50  साल  तक

 पाकिस्तान  ऐसी  हिम्मत  नहीं  करेगा  |  ये  जगजीवन
 राम  जी  के  शब्द  है  और  आज  तो  तीन  साल  भी
 नही  हुआ,  भव  फिर  आ  रहे  है।  इसलिए  जो
 जनरल  केडिया  ने  कहा  था,  पूर्वी  फट  पर  जब
 बगला  देश  आजाद  हो  गया  तो  वह  कहता
 था  कि  राज  चार  दिन  पश्चिमी  मोर्चे  पर  हम
 को  मिलते  तो  हम  पाकिस्तान  को  ठीक  कर
 देते पाकिस्तान  के  दात  ट्रे  करदेते,  जगजीवन
 राम  बाबू  ने  बताया  था  कि  हमन  ऐसा  धक्का

 मारा  हैं  कि  बागे  चल  कर  50  साल  तक  पाकिस्तान

 कुछ  नहीं  करेगा।  क्या  यही  उसका  नमूना
 है  कि  ग्राम  चार  साल  के  इन्दर  पाकिस्तान  ने
 जितना  कुछ  नुकसान  हुआ।  था  उस  को  पूरा  किया
 कब  बाबू  जी  झा  गए  है  बहुत  अच्छा  है  उस  को
 जो  जो  चाहिए  था  वह  मिल  गया  है  तो  मेरा
 कहने  का  मतलब  यह  है  कि  .948  में  वी  भार
 द  यूजर्स  965  मे  वी  आर  दी  लूजर्स,  97I
 में  बी  कार  दी  यूजर्स  '  (व्यवधान)
 छम्ब  श्राप  का  हिस्सा  चल।  गया  राजस्थान  के
 मोर्चे  पर  ग्रभी  37  हुजूर  निर्मित  पड़े

 हुए  है  i8  जार  छम्ब  में  निराश्चित  पडे  हुए
 है  मैं  प्रा पका  ध्यान  इसलिए  दिलाना  चाहता
 हु  कि  जब  जब  सघर्ष  का  मौका  जाता  है  हर
 संघर्ष  म॑  आप  हारते  है।  क्या  बाप  यह  समझते
 है  कि  बड  फिर  सूर्य  नही  करेगा  ?

 थो  इन्द्रजीत  गुप्त  (अलीपुर)  बाबू जी
 को  जरा  सुना  दीजिए

 थ्रो  अगस्त  राय  खोदी :  बाबू जी  को  क्या

 सुनाया  बाबू  जी  बदल  गर  ।  ये  भी  कितने
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 दिन  रहेंगे  पता  नहीं।  हर  गोटी  बदल  दी  जाती

 है।  किसी  का  कोई  ठिकाना  नही  है  7  जहाज  वाला
 रेल  में  कराता  है  रेल  वाला  कहा  जायगा  पत

 नहीं  ॥  तो यहा  किस  को  सुनाए  ?  क्यों  कि

 एक  सरकार  के  नाते  किसी  की  जिम्मेदारी  है

 ही  नहीं  ।हर  आदमी  दाएँ  दिन  बदल  दिया
 | जाता  है  ak  i  el  —_,

 मैं  जानना  चाहता  ह  तादाद  एग्रीमेंट
 क  पूरा  कार्यान्वयन  झा  नही  शिमला  एग्रीमेंट
 का  पूरा  कार्यान्वयन  झा  नहीं  क्योकि  उसी
 समय  आप  ने  बताया  था  कि  जो  भी

 ब्राइलिटरल  बाते  होगी  हम  आपस  में  लय  करेगे

 कोई  तीसरा  नहीं  आएगा  ऐसी  स्थिति  में  वहा
 जाबोईर  पर  दे  खनेके  लिए  आर्जव  थे  वे  निकाले

 नहीं  गए  वे  वही  के  वही  हैं  फिर  पाकिस्तान

 बार  बार  यह  चीज  उठाए  है  प्रेमिका  मे

 जाता  है  बोलता  है  कि  श्राप  ने  जो  शिमला
 एग्रीमेट  मे  तय  किया  था  वह  हुसना  नही  ब्राजील

 कितनी  बार  आप  धोखा  खाओगे  ?  इसलि मे
 पहली  बात  यह  जानते  चाहता  हू  कि  क्‍या

 पाकिस्तान  के  स।थ  या  और  किसी  के  साथ  नी

 साये  आएगा  तो  शाप  करो  रता  से  और  कराई
 से  सफलता  पूर्वक  उस  को  सम्पन्न  करेग  ताकि

 बागे  चने  कर  यह  मौका  फिर  न  कराए

 दूसरी  बात--डिगो  माशिया  सयाने  पर

 श्री  माघी  राव  जी  सिधिया  वैठे  है  उन्होंने  सब

 से  पहले  ध्यान  दिलाया  -  उस  समय  मैं  ने  जय

 पूछो  तो  सरदार  स्वर  सिंह  ने  कह
 Mr  Josh,  I  am  glad  you  are  tak-
 ing  interest  in  Diego  Garcia?
 दो  साल  पहले  की  बात  मैं  बता  रहा  ह।  अब  जब

 डिगो  गार्सिया  बडा  हो  गया  तो  मुखर्जी  स  हब  भो

 कहने  ला  गए  सब  कहने  लग  गए  ।  दो  स  व  पहनते

 जब  हमने  उठाया  तोहीशोडस  तोयज  (व्यवधान  )
 प्रो सी डिग  पनीर  बाप  तब  पत्र  चलेगा  |

 तो  दूसरी  बात  मैं  यह  जानना  चाहता  हू  कि  क्या

 सरकार  न  भारत  का  अब  अस्त्र  से सम्पन्न

 करने  का  सनिश्नय  किया  है।  न्यूक्लियर  ब्लास्ट

 का  ये  ब  विरोध  करेगे  ये  जितने  मापकों  दोस्त
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 [श्री  जगन्नाथ  राब  जोशी]

 हैं  सेब  उस  के  विरोध  करेंगे  इसलिए  मैं
 ने  कहा  कि  कोई  बड़ी  ताकत  यह  नहीं  चाहती
 कि  भारत  बड़ा  हो।  हम  चाहते  हैं  कि  भारत

 बड़ा  हो  ।  इसलिए  हम  ने  अभिनन्दन  किया  था

 न्यूक्लियर  ब्लास्ट  जब  आप  ने  किया  क्‍योंकि

 वह  भारत  को  स्टेटस  देता  है,  दुनिया  में  भारत  भी
 शक्तिशाली  है  यह  बताया  है।  आप  जो  भी
 अच्छा  कदम  उठाएंगे  उस  का  हम समर्थन  करेंगे  |

 दुनिया  यह  नहीं  चाहती  कि  भारत  बड़ा  हो  1

 इसलिए  भारत  को  बड़ा  करने  की  दृष्टि  से
 बाप  कदम  उठाएं  सनौर  तब  भी  कोई  संघर्ष  जाए
 आप  कड़ाई  से  और  सफलता  पूर्वक  उससे
 निपट  इनको  बातों  पर  क्या  आप  सदन  को
 विश्वास  पिलायेंगे  ?

 SHRI  YESHWANTRAO  CHAVAN:
 I  reality  do  not  know  what  exacily  the
 hon.  member  was  aiming  at.  Our  main
 point  about  the  supply  of  arms  by  the
 US  to  Pakistan  is  to  see  that  it  should
 not  reverse  the  process  of  normalisa-
 tion  that  we  have  started  in  the  sub.
 continent,  and  he  is  talking  in  terms
 oi  conflict.  This  is  exactly  the  nega-
 tion  of  what  we,  really  speaking,  are
 trying  to  do.

 As  fur  as  the  capacity  of  protecting
 the  independence  of  this  country  is
 eoncerned,  I  think  the  world  knows
 anq  all  our  neighbours  know  that  India
 is  quite  capable  of  looking  after  its
 own  defence.  Therefore,  there  is  no
 use  merely  talking  as  he  has  done..

 SHRI  JAGANNATHRAO  JOSHI:
 Will  you  deny  that  you  have  lost  a
 portion  of  Chhamp  which  wag  yours  in
 19472,  What  is  this  goody-goody  talk?

 SHRI  YESHWANTRAO  CHAVAN:
 His  indirect  suggestion  that  we  are
 trying  to  compare  America  with  other
 countries  or  saying  something  like
 that  was  not  called  for.

 SHRI  JAGANNATHRAO  JOSHI:
 Why?  Arms  are  arms.  You  cannot
 make  any  difference  between  arms  and
 arms.
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 मैं  से  जो  पूछा.  उस  का  उत्तर  नहीं  विया  4

 मने  पूछा  कि  भारत  को  झुलस  सम्पन्न
 बनायेंगे  या  नहीं  उस  के  बारे  में  नहीं  बताया  ।

 शी  यदावन्त  राब  चव्हाण  :  दुनिया  जानती

 है  कि  हिन्दुस्तान  एटम  बम  नहीं  बनाने  वाला

 है  ।  हिन्दुस्तान  अपने  शस्त्र  का  उपयोग
 अपने  शांतिपूर्ण  कामों  में  ही  करने  वाला  है  1

 थ्री  दा शि भूषण  (दक्षिण  दिल्ली)
 पक्ष  मोदी4,.  हमारा  जाती
 तौर  पर  अमेरिका  से  कोई  विरोध

 नहीं  है।  हमारे  देश  की  शिक्षा  व्यवस्था

 ब्य  गैक्रेसी  हमारे  दूसरे  आर्थिक  कार्यक्रम
 इन  में  कहीं  भी  हम  अमरिका  के  विरोधी
 कभी  नहीं  रहे  हैं।  लेकिन  इस  के  वाद  भी

 दुर्भाग्य  से  पांच  दस  साल  में  कोई
 ऐसी  घटना  बह  कर  देता  है  जो  हिन्दुस्तान
 के  दिल  को  दुखाता  है।  यह  कोई  नई  बात

 नहीं  है  ।  श्री  जो  उन्होंने  पाकिस्तान  को

 हथियार  दिया  है  हमारे  देश  के  लिए  उस  से
 खतरा  जरूर  है  लेकिन  हम  उस  से  कोई
 ज्यादा  संतप्त  नहीं  हैं.  कोई  उस  से  परेशानी
 एवं  हैरानी  नहीं  हैं  -  सब  से  ज्यादा  खतरा
 इन  हथियारों  के  देने  से  पाकिस्तान  को  ही
 है  और  प/किर्तान  को  य  हथियार  लेने  के
 लिए  जो  कीमत  चकानी  पड़ी  वह  आप  द॑  लें

 मकान  सी-कोस्ट”  उन्होंने  अमे-
 रिका  को  दे  दिया  ।  चाइनीज  भी  उनके
 साथ  वहां  जंगी  बन्दरगाह  बना  रहे  हैं
 ग्रमेरिकन  भी  ।  पाकिस्तानी  जनता  को
 भारत  की  जनता  के  नजदीक  न  नन  शाने  देने  के
 लिए  वे  यह  सब  करते  हैं।  जब  कभी  भी
 हम  प्रयास  करते  हैं  दोनों  देशों  में  अच्छे  संबध
 बनाने  के  लिए  उस  वक्‍त  अमेरिका  मजबूर
 कर  देता  है  उन  को  कि  थे  हम  से  भ्रच्छे  संबंध
 न  बनायें  ।  हथियार  दे  कर  इस  ढंग  का  बाता-
 वरण  पैदा  कर  देता  है  ताकि  हमारे  संबंध
 अच्छे  न  बनें  कौर  जब  कभी  कोई  कमी  रह
 जाती  है  तो  उस  को  चीन  पूरा  कर  देता  है

 oe
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 जिस  जिस  देश  मे  अ्रमेरिका  के  जगी
 बेस  बने  हैं  पाकिस्तान  को  उस  से  सबक  लेना

 चाहिए  कि  कोरिया  की  क्या  दशा  हो  रही  है
 वियतनाम  में  क्‍या  हो  रहा  है  और  घर
 देश  मे  क्या  हो  रहा  है  जहा  अमेरिकी  हथियार
 कौर  इस  ढंग  के  सामरिक  बेस  मौजूद  है  1

 यह  पाकिस्तान  के  लिए  सूसाइडल  है  उस
 के  लिए  तो  हमें  पाकिस्तान  की  जनता  के
 साथ  हमदर्दी  है।  प्रक्रिया  की  तो  यह  पालिसी

 है  क्योंकि  वह  इम्पीरियलिस्ट  है।  श्री-  वह
 करन  में  पति  वे  दीगरे  इलाका  में
 अपने  सैनिक  अ  "ड़  बना  रहा  है  जिन  से  श्री
 क्षेत्र  मे छोटे  छोटे  देशो  के  लिए  खतरा  बढ़
 रहा  है।  भारत  एक  विशाल  देश  है  सेना
 के  बष्टि  से  दुनिया  की  पांचवी  शक्ति  है,
 राज  छोटे  छोटे  देश  हमारी  तरफ  देख  रह  है
 इसी  लिए  हम  कन्सन्द  है  इसी  लिए  हमारी
 प्रधान  मंत्री  जी  हमारे  विदेश  पत्नी  जी  जब
 भी  हमारे  पडोसी  देशों  से मिलने  का  मौका
 आता  है.  इस  बात  की  कोशिश  करते  रह  है
 फि  हिन्द  महासागर  को  शाति  का  क्षेत्र
 निर्धारित  किय  जाय  ताकि  छोटे  छोटे  देश
 झा थिक  तौर  पर  पनप  सके  ।  हमे  सेना  की

 दृष्टि  में  इस  वजह  से  सैकडा  करांड  रुपया
 शिक  लगाना  पड  रहा  है  |  अमरीका  जब  उन

 को  हथियार  देता  है  तो  बाहरी  तौर  पर  मजबूर
 करता  है  कि लडाई  हो  लेकिन  इन  सब  चीज

 का  देखते  हुए  जब  अमरीका  एक  साम्राज्यवादी

 देश  होने  के  नाते  हमारे  पेट  पर  हमला  करता

 है  हमारे  देश  पर  आर्थिक  हमला  करता  है
 गोल्ड  स्टर्लिग  कराता  है  पडोसी  देशो  को

 हथियार  देकर  हमारे  देश  पर  आक्रमण

 कराने  की  कोशिश  करता  है--तब  हमारे
 मन  में  क्रोध  खाने  की  भावना  का  पैदा  होना
 स्वाभाविक  है  t  यह  कोई  नई  बात  नही  *

 यह  भ्रमरी का  की  पुरानी  नीति  है--त्री  नह
 3344  LS~9
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 चाहते  कि  हमारे  यहा  शाति  रहे,  वे  हमा
 यहा  र्म  विश्वास  कराना  शि  करते  है।
 श्री  मरवा  पिस्तान  को  जो  हथिया  र  दे
 रहा  है  उस  से  ज्यादा  बड़ा  खतरा  हम  र  देश  मे
 सी०  गई०  ए०  के  किए  सिविल-वार  कराने
 का  जो  प्रयास  चल  रहा  है  उस  से  है,  राज
 इस  काम  के  लिए  अरबो  स्प या  हमारे  देश  में
 दिया  जा  रह  है  ।

 अभी  अभी  श्री  एस०  एन०  मिश्र  साहब
 कह  रहे  थ  कि  हम  लोग  कम्यूनिस्टो  के  साथ
 मिल  कर  केन्द्र  मं  सरकार  .नाने  वाले  है-
 इसी  से  वे  एक  पर्दा  खडा  करन  की  कोशिश
 कर  २हे  थ--लेकिन  मैं  उन  को  बतल  ना  चाहता

 हू  कि  हम  को  किसी  के  साथ  मिल  कर  सरकार
 बनाने  की  हज़रत  नही  है  ।  काग्रेस  यहा  पूरी
 मैजोरिटी  में  है।  यह  बाते  इस  लिए  कही
 जाती  है।  कि  सी०  भाई  ०  हिन्दुस्तान

 में  फासिस्ट  ताकतों  को  लाखा-करोडी  रुपया

 देकर  प्रजातन्त्र  का  गला  काटना  चाहती  2,
 इसी  पर्दे  की  आढ़  मे  गुमराह  करने  को  कहा  जाता

 है  कि  हम  कम्युनिस्टों  क ेसाथ  समझौता  कर

 रहे है।  यह  कम्युनिस्ट  विरोधी  लावा  कोई

 नई  बात  नहीं  है  937  से  लेकर  आज  तक

 इसी  तरह  से  झूठ  चलता  आया  है|  हमारी
 जो  पोलिसीज  है  जो  प्रोग्राम-ज  है,  उन  में

 अगर  कम्यूनिस्ट  हमारा  साथ  देते  है  तो

 हम  उस  का  साथ  देगे,  हालाकि  मैं  तो  कम्यु-
 निपटो  से  एलोक्ट्रोरल  एलाएन्सेजक  भी  पक्ष  में

 नही  ह  हमारी  लड़ाई  पासिज्म  के  खिलाफ

 है,  हम  तो  साम्प्रदायिकता  के  खिलाफ  भी

 लडते  रहे  हैं।  हमारे  काग्रेस  के  साथ  जो

 भी  प्रोग्रेसिव  दल  आयेगा  हम  उस  को  गले

 लगायेगे  t
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 आज  भ्रमरी का  हमारे  पड़ोसी  देशों  की

 सैनिक  मदद  करता  है,  चीन  भी  उन  की  मदद
 करता  है,  राज  सी०  झाई +  ए०  के  जरिए
 जो  मदद  की  जा  रही  है--  यह  देश  के'  लिए
 बहुत  बडा  खतरा  है  ।  इस  लिए  मै  सरकार  को
 सते  करना  चाहता  हू  ।  अभी  पिछले
 दिनो  किसिजर  साहब  भारत  मे  आये  थे  t
 उसी  समय  तेहरान  से  जो  ग्र मरी बा  के
 एम्बेसेडर  है  जो  पहले  सी०  ग्राम  ए०  के
 चीफ  थे--श्री  रिचा  होम्स--वे  भी
 भारत  शाये  थे  और  उन्होने  भारत  विरोध
 मे  टोटल  रेवोल्यूशन  --पूर्ण  क्राति  को  क्‍या
 गुंजाइश  है  इस  की  नाप-तोल  की  थी  ।
 हालाकि  हमारे  देश  के  जो  राजदूत  अमरीका
 में  है--श्री  टी०  एन०  कौल  जो  बहुत  प्रगति-
 शील  विचारों  के  राजदूत  है,  उन्हांने  कहा
 था  कि  हम  अमरीका  के  साथ  अच्छे  सम्बन्ध
 बनाना  चाहते  है--लेकिन  उस  के  बाद  आप
 न  देखा  क्रम  रीका  ने  हमारे  छोटे  छोटे  पडौसी
 देशो  के  साथ  हिन्द  महासागर  म॑  नौ  सेना  की
 परेड  की  अर  अपने  न्यूक्लिक  जहाज

 '

 इधर  उधर  दौड़ाये  ।  ये  सब  धमकाने  की
 बातें  है  1  अमरीका  का  वियतनाम  में  काफी
 अच्छा  सबक  मिला  है  लेकिन  फिर  भी
 वह  अपनी  आदत  से  बाज  नही  अता  है।
 इस  लिए  मै  निवेदन  कर  रहा  था  कि  ग्र मरी का
 द्वारा  पाकिस्तान  को  हथियार  दिए  जाने  से
 उतना  ज्यादा  खतरा  नहीं  है  जितना  झग्रमरीका
 द्वारा  भारत  में  इन  फासिस्ट  ताकतों  को
 मदद  का  दिया  जाना  है,  इस  मदद  का  दिया
 जाना  आज  हमारे  लिए  सब  से  बढा  खतरा
 है  1

 अन्त  में,  मैं  एक  सवाल  पूछना  चाहता
 हु--मीरान  कौर  दूसरे  इलाकों  मे  भ्रमरी कन
 बेस  बनाने  के  लिए  पाकिस्तान  ने  जो  इजाजत
 दी  है,  क्या  आप  को  इस  की  कोई  जानकारी
 है?  यदि  जानकारी  न  हो  तो  बाप  दस  सिलसिले
 में  फिर  कभी  रोशनी  डाल  सकते  हैं  1

 FEBRUARY  18,  975
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 SHRI  YESHWANTRAO  CHAVAN

 If  I  have  understoog  the  hon  Member,
 hig  basic  point  is  that  the  supply  of
 arms  by  the  USA  to  Pakistan  38  not
 even  in  the  interests  of  Pakistan  and
 Pakstan's  people  I  entirely  agree  with
 him_  I  hope  Prime  Minister  Bhutto  and
 the  people  of  Pakistan  realise  it  and
 the  soone:  they  do  the  better,  because
 it  creates  unnecessarily  an  atmosphere
 of  confrontation  That  is  why  I  have
 said  in  my  statement  that  it  is  not  m
 the  interests  of  India  or  Pakistan  I
 do  not  think  I  have  got  any  definite
 information  about  this  base  being  given
 but  it  is  quite  possible  it  seems  to  be
 in  the  line  and  as  it  is  happening  in
 other  parts  of  the  Indian  Ocean  possi-
 bly  America  may  be  doing  this  but
 I  personally  have  no  evidence  about
 this  particular  matter  If  I  get  infor.
 mation  certainly  I  will  give  i:t  to  the
 House

 SHRI  AMRIT  NAHATA  (Barmer)
 He  also  asked  it  the  Government  had
 any  information  about  the  visit  of  the
 American  Ambassador  to  Iran

 SHRI  YESHWANTRAO  CHAVAN
 I  think  he  just  made  mention  of  cer.
 tain  incidents  in  the  past

 SHRI  P  M  MEHTA  (Bhavnagar)
 This  38  no  surprise  Thig  38  part  of
 the  old  game  The  original  reason  ad.
 vanced  by  the  US  Admunistration  78
 that  they  woulq  supply  arms  to  Pakis.
 tan  to  contain  communism  on  the  sub.
 continent  but  what  happened?  When
 Pakistan  cultivated  good  relationship
 with  Soviet  Russia  and  China,  both
 countries  supplied  arms  to  Pakistan  as
 also  the  Uniteq  States,  and  it  created
 a  situation  of  confrontation  with  India
 But  our  policy  remameq  weak,  our
 political  approach  remained  very  weak
 What  we  gained  on  the  battle  field  we
 lost  at  the  negotiating  table  The
 Simla  Pact  is  nothing  but  an  acceptance
 of  our  political  failure  to  retain  what
 we  had  gained  by  entering  into  an
 agreement  which  would  promote  her
 mony
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 of  arms  supply  by  USA

 to  Pakistan  (CA)
 The  US  Administration  stoppeg  the

 supply  of  armaments  to  Pakistan  not
 at  the  instance  of  the  Government  of
 India  but  because  of  public  opinion
 createg  within  America  It  was  not
 the  achievement  of  the  Government  of
 India

 What  are  the  factors  according  to
 the  political  analjsis  or  the  political
 ass  Ssinent  of  the  Govei  iment  of  India
 which  warranted  the  US  Admunistra-
 tion  to  take  a  decision  to  icsumne  the
 supply  of  arms  or  1  hit  the  I0  year
 old  embargo  though,  30  fact,  they  did
 not  maintam  that  assurance  of  that
 cmbargo  as  they  supphed  arms  to  Pak-
 istan  even  afte:  the  dead  Ime  of  25th
 March  1971  which  they  had  set?
 Secondly,  what  concrete  steps  do  the
 Government  of  India  propose  to  take
 t)  convince  the  US  that  this  decision
 to  supply  arms  to  Pakistan  will  create
 instability  and  dead  to  confrontation  77
 the  sub-continent  affecting  the  peace
 of  three  countries’

 SHRI  YESHWANTRAQ  CHAVAN
 His  first  question  was  what  are  the
 factors  according  to  our  assessment,
 which  are  responsible  for  the  decision
 «ft  the  Amcrican  Government  to  give
 ums  to  Pakistan  So  far  as  my  infor-
 mation  goes  they  have  not  announced
 their  decision  Yoy  cannot  presume
 that  at  s  so.  In  the  history  of  rela-
 tions  between  Pakistan  and  USA  and
 Pakistan  and  India  the  basic  point  has
 been  that  the  Uniteg  States  always
 tned  to  believe  in  the  principle  of  ba-
 lance  of  power  in  the  sub-continent,  m
 4  way  encouraging  some  sort  of  arms
 race  there  The  real  answer  for  im-
 proving  the  relations  between  India
 and  Umteg  States  was  that  they  must
 give  up  this  posture  of  trying  to  play
 the  balance  of  powe:  The  specific
 thing  that  was  told  to  us  here  was  that
 United  States  no  longer  believes  in
 the  playing  of  balance  of  power  thing
 m  the  sub-continent  Our  basic  point
 ts  that  if  they  supply  arms  to  Pakistan,
 4  will  create  an  atmosphere  of  con-
 rontation  between  Pakistan  and  India

 Matter  under  262
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 ang  it  would  be  going  back  on  this
 assurance  given  to  India  Secondly  he
 asked  what  we  are  doing  about  it  We
 have  warned  them  even  tefore  Mr.
 Bhutto  Visited  Pakistan  We  have  ex-
 pressed  our  clear  assessment  of  the
 consequences  of  supplying  arms  to
 Pahistann  My  answers  today  and  my
 slitement  today  28  00९  gore  further
 step  in  this  direction

 MATTER  UNDER  RULE  377

 RFPORTED  BEATING  70  DEATH  OF  A  HARI-
 JAN  By  Po.tce  IN  SAGAR  DISTRICT  OF

 MabH\A  PRADESH

 प्रत्यक्ष  महोदय  माननीय  शरद  यादव
 चुकी  नए  नए  सदस्य  चुन  कर  आये  है  ड  निए
 मै  उन  को  बोलत  की  इजाजत  देता  ह  |

 श्री  शरद्‌  यादव  (जबलपुर)  प्रत्यक्ष
 महोदय  मध्य  प्रदेश  मं  सागर  जिले  म  एक
 हरिजन  की  पुलिस  इस्पेक्टर  श्री  जगदीश
 सिह  धारा  मौत  की  गई  और  उन  का  सिफ
 धड  मिला  हैं।  राज  तक  उस  थानेदार  को
 गिरफ्तार  नही  किया  गना  है।  ऐस  कई
 काम  मध्य  प्रदेश  मे हरिजनों  पर  जुल्म  वाल

 हो  रहे  है  जिन  के  बारे  मे  सेठी  सरकार  ठीक
 से  काम  नही  कर  रही  हूँ  1

 कल  की  खबर  ह  कि  छत्तोसगढ  में

 बहा  के  लोगो  पर  लाठी  दालें  किया  गया  उन्होने
 मांग  की  कि  भूखे  है  और  सरकार  ने  उन  को
 बजाय  अन्न  के  लाठिया  दी  मैं  स्वय  बिलासपुर
 जेल  में  :  महीने  रहा  हू  मुझे  मालूम  है
 कि  वहा  शीतकाल  की  क्‍या  स्थिति  है  ।  लेकिन
 सरकार  ्  गल  घोषित  नहीं  करती  ऊपर  से
 जो  लोग  अन्न  मांगते  है  उन  पर  लाठी  ज
 करती  है  1  प्राणवायु  सरकार  जिस  के  सेठी
 जी  मुख्य  मत्री  है,  वहा  पर  शासन  चला  रही

 है।  जो  कुछ  यहा  से  कहा  जाता  हैँ  उसी
 का  पालन  होता  है,  कोई  वस्तुस्थिति  को  देखना

 नहीं  चाहता  ।  मैं  भारत  के  नौजवानों  की
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 [at  शरद्‌  यादव]
 शोर  से  बता  देना  चाहता  हूं  कि  इस  तरह  की

 प्राणवायु  (झ्रावसीजन  सिलेन्डर)  वाली
 सरकार  को  वहू  ब  बर्दाश्त  नहीं  करेंगे  ।

 ऐसे  ही  प्राणवायु  सरकार  के  मुख्य  मंत्री  राज
 प्रान्तों  में  केन्द्रीय  सरकार  क  नेताओं  ने  बैठा
 रखे  है  जिन  मे  प्रकट  नहीं  है,  और  अकाल  जैसी
 स्थिति  को  नहीं  मानते  है  ।
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 भ्रध्यक्ष  महोदय  :  आप  हरिजनों  के
 बारे  मे  बात  कीजिए  ।  इस  सरकार  की
 आप  हारा  उठाए  गए  मसले  से  कैसे  सम्बन्ध
 बनता  है।  यह  तो  प्रान्तीय  सरकार  से  कस्यन्धि  द

 है,  न  फि  केन्द्र  से  ।

 श्री  शरद  यादव  :  कैस  सेन्टर  का  मसला

 नही  है  जब  कि  प्राणवायु  सरकार  जगह  जगह
 प्रधान  मंत्री  ने  बैठा  रखी  है।  हम  तो  मध्य
 प्रदेश  में  राष्ट्रपति  शासन  मानते  है।  वहा
 प्रान्तीय  शासन  हैँ  ही  नही  1  सेठी  जी  की  कोई
 सरकार  वहा  नहीँ  ।  वह  तो  आक्सीजन
 सिलेबस  वाली  सरकार  हैँ  ।  यहा  से  जो
 आदेश  होगा  वही  माना  जायगा  ।  यहां  के
 लोग  कहेंगे  तो  अकाल  घोषित  कर  देंगे,
 बैसे  नहीं,  गौर  हमारे  जैसे  लोगो  को  जेल  में
 बन्द  करते  है  ।  छत्तीसगढ़  में  भूख  से  मौत

 हो  रही  है।  जबलपुर  के  निकट  कुडंम  मे  भूख
 से  मौत  हई ते लकिन  उस  को  वहा  के  अ्रधिकारी
 नहीं  लिख  ।  आप  ने  ऐसे  प्राणवायु  मुख्य
 स्त्री  बे  रखे  है  जो  मौत  और  भूख  से  भी
 नहीं  डरते  है  ।  तो  मै  श्रीमती  इंदिरा  गाधी
 और  उन  के  पाले  हुए  चमचा  को  बताना

 चाहता  2  कि  हिन्दुस्तान  का  नौजवान  यह
 बाते  बर्दाश्त  नहीं  करेगा  ।  आज  देश  का
 नौजवान  विग डी  हुईं  व्यवस्था  के  खिलाफ
 उठ  खडा  हुआ  है  ।  गरीबी  हवाओं  कौर  श्न्ठ
 बोल  कर  के  जो  छापने  गलत  बहुमत  पाया

 है  यह  ठीक  नही  है।

 अध्यक्ष  महोदय  :  किसी  वजह  से  मैंने
 आप  को  इजाजत  दी  थी,  वह  बात  तो  आपने

 छोड़  दी  कौर  बातों  में  पड़  गए  अभी  कुछ
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 देर  समझने  की  कोशिश  करें  ।  ग्राम  बहुत
 वक्‍त  है  आप  के  लिए  पहले  दिन  ही  न  सब
 निकाल  लीजिए  ।

 We  will  adjourn  now  बात  re.
 assemble  at  2.30  p.m.
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 The  Lok  Sabha  adjourned  for  lunch  tilt
 thirty  minutes  past  Fourteen  of  the

 Clock

 The  Lok  Sabha  re-assembled  after
 Lunch  at  thirty-five  minutes  past  Four-

 teen  of  the  Clock

 [Mr  Deputy  SrEakeR  in  the  Chair]

 INDIAN  TARIFF  AMENDMENT)
 BILL

 MR  DEPUTY-SPEAKER  Indian
 Tariff  (Amendment)  Bill.  Shr  Vish-
 wanath  Pratap  Singh  to  move  the  mo-
 tion  for  consideration

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH
 Mr  Deputy-Speaker,  Sir,  I  beg  to
 move

 “That  the  Bill  further  to  amend
 tae  Indian  Tariff  Act,  1934,  be  taken
 into  consideration  ow

 This  Bill  proposes  to  amend  the
 First  Schedule  of  the  Indian  Tariff  Act,
 934  to  give  effect  to  the  recommen-
 dations  of  the  Tariff  Commission  re-
 garding  the  continuance  of  protective
 duty  beyond  38  December,  1974  to
 sericulture  mdustry  and  intermediate
 dye  stuff  industry.

 As  regards  the  intermediate  dye  stuff
 industry,  til  now,  56  items  were  in.
 cluded  in  the  protective  duty  upto  De-
 tember,  974  In  this  Bill,  it  is  propos-
 ed,  apart  from  56  items,  to  add  4  more
 items  for  protective  duty  and,  for  seri-
 culture  industry,  the  existing  rate  of
 protective  duty  is  proposed  to  be  con-
 tinued.  |

 The  Bill  was  brought  in  the  Jast
 session  on  20th  December.  The  Bill
 was  introduced.  But  as  the  House  was
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 prorogued,  the  Bill  could  not  be  pass-
 ed.  Ag  the  protective  quties  had  to
 be  extended,  an  Ordinance  was  issued.
 This  Bill  seeks  to  repeal  that  Ordi-
 nance  and  make  proper  legislative  pro-
 visions  for  the  protective  duties.

 SHRI  P.  G.  MAVALANKAR  (Ahme-
 dabad):  Why  did  you  bring  the  Bill
 on  the  last  day  of  the  fast  session  and
 then  wait  for  the  Ordinance?  You
 could  have  brought  the  Bill  earlier.

 SHRI  VISWANATH  PRATAP
 SINGH:  That  is  why  we  are  bringing
 it  on  the  first  day.

 SHRI  P.  G.  MAVALANKAR:  My
 point  is  this.  Why  did  the  Government
 not  regulate  their  time-table  properly
 ‘so  that  the  Bill  coulq  have  been  passed
 during  the  last  session?  They  brought
 it  on  the  last  day  so  it  could  not  be
 passed.  I  am  not  objecting  to  the  con-
 tents  of  ihe  Bill.  I  am  objecting  to  the
 procedure  adopted  by  the  Government.

 SHRI  VISHWANATH  PRATAP
 SINGH:  The  hon.  Member  is  making
 a  profound  remark  as  if  there  will  be
 no  business  on  the  last  day.  That  ob-
 jection  will  be  taken  on  any  business
 that  comes  on  the  last  day.  Anyway,
 we  are  bringing  it  on  the  first  day.

 The  intermediate  dye  industry  is  one
 of  the  industries  which  has  admirably
 grown  under  protective  duty.  It  was
 in  955  that  we  started  profecitve
 duty  on  finisheq  dye-stuff.  As  the
 Country  also  started  producing  inter.
 mediate  qye  stuff,  we  started  the  pro-
 tective  duty  on  three  items  in  964  and
 extended  it  to  56  items  till  last  year
 and  now  we  propose  to  include  70
 items.

 At  present,  it  has  been  considered  by
 the  Government  and  also  by  the  Tariff
 Commission  that  as  many  uncertain.
 lies  of  raw  matertal  exist,  also  power
 Shortages  ang  fluctuations  of  prices,  it
 is  necessary  that  the  protective  duties
 be  continued  and  that  is  the  purpose
 of  the  amending  Bill.
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 About  sericulture.  in  1934,  the  pro.
 tective  duties  were  extended.  I  will
 not  say  that  a  very  remarkable  pro.
 gress  has  been  made.  But  we  have
 reacheq  a  stage  where  the  industry  is
 at  a  crucial  stage  and  is  likely  to  grow
 at  a  faster  rate.

 In  this  respect,  it  is  important  to  draw
 the  attention  of  the  hon.  Members  of
 the  House  that  small-scale  sector  neecs
 special  protection.  At  the  same  time,
 we  have  made  a  break-through  in  re-
 Search  by  way  of  doing  research  in
 growing  TaSar  on  oak  and  we  _  have
 also  made  a  break-through  in  growing
 Mulberry  raw  siik.  At  this  juncture,
 it  will  not  be  proper  to  remove  the
 protective  duties.  This  is  the  time
 when  the  industry  is  at  ‘the  take-off
 stage,  at  a  crucial  stage,  and  the  Gov.
 ernment  thinks  that  protective  duties
 should  be  continued.

 With  these  words,  I  commend  the
 Bill  to  the  House.

 MR.  DEPUTY-SPEAKER:
 moved:

 “That  the  Bill  further  to  amend
 the  Indian  Tariff  Act,  1934,  be  taken
 into  consideration.”

 SHRI  _DINESH  JOARDER  (Malda):
 The  Indian  Tariff  Commission  was  ap-
 pointed  some  time  in  930s  with  a
 view  to  protecting  certain  privileged
 industries  from  competitions  of  the
 commodities  coming  into  India  from
 outside  world,  as  also  the  articles  pro.
 duced  and  manufactured  in  India.  This
 idea  of  protective  levies  and  giving
 protection  to  certain  privileged  indus-
 tries  came  into  being  only  with  a  view
 to  protecting  the  interests  of  the  impe-
 rialist  investments  here  in  India  and
 their  loot  from  this  country  to  the
 imperialist  countries  abroad,  mainly
 the  United  Kingdom.  Since  then,  the
 Tariff  Commission  has  been  acting  in
 @  manner  so  as  to  discriminate  certain
 privilegeq  industries  even  after  our  in-
 dependence  and  they  are  giving  shelter
 and  protection  to  certain  monopoly  in-
 dustries—those  who  have  been  given
 the  absolute  scope  and  facilities  fcr
 importing  and  manufacturing  qye-stuffs.
 and  later  an  the  dye-intermediates.

 Motion
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 There  have  been  serioug  ang  severe

 criticisms  on  the  functioning  of  the
 Tariff  Commission  In  the  year  1965,
 a  Review  Committee  was  also  appoin-
 ted  to  go  through  the  functioning  of
 the  Indian  Tariff  Commission  one  of
 oir  colleagues  Dr  VKRV  Rao,  was
 also  a  member  of  that  Review  Commit-
 tee  At  that  time  it  was  observeq  by
 that  Committee

 Since  our  economy  is  passing
 through  a  phase  of  inflamationary
 pressure  provisions  for  contingency
 allowance  should  be  avoided  while
 fixing  prices  in  the  industry  which
 should  bc  ible  to  absorb  a  small  in-
 cliease  7  costs

 It  was  also  observed
 In  the  Committees  view  it  I5  ne-

 cessaly  to  take  immediate  steps  to
 enqu  re  into  the  actual  degree  ot
 piotection  enjoyed  by  difterent  indus.
 trics  at  present  with  a  view  to  ce
 turmining  the  extent  of  over  protec.
 tion  and  undet-piotection  that  ob-
 tans  in  respect  of  each  of  them

 Th  re  are  other  criticisms  also  on  the
 fur  toning  of  the  Indian  Tariff  Com-
 mission  In  the  Monopoly  Inquiry
 C  nmissi  n  it  has  been  said

 Ama:  Dye  took  the  second  place
 mn  naphthols  with  Atul  Products  Ltd
 leading  with  533  per  cent  In  Vat
 Dves  Indian  Dye  Stuff  Industry  Ltd
 was  the  leading  producer  with  54
 per  cent  Atic  Industmes  (an  asso-
 ciate  of  Atul  Products)  following  with
 445  per  cent’
 These  are  some  excerpts  from  the

 ert  cisms  made  by  different  Commis-
 sions  and  Revicw  Committees  on  the
 furctioning  of  the  Indian  Tariff  Com-
 mission

 With  the  help  of  the  protection  and
 the  privileges  offered  by  the  Indian
 Tariff  Commission  this  lmiteq  num.
 ber  of  industries  and  the  big  business
 houses  whith  are  also  falling  within
 the  category  of  monopoly  houses  num-
 bering  72  or  75—have  been  given  the
 facility  of  @rotective  levies

 In  the  Indian  Tariff  Act  certain  pro-
 visions  are  there  to  levy  additional  du-
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 ties  to  the  extent  of  excise  duty  or
 even  more  for  protecting  certain  in.
 dustries  which  have  been  growing  in
 India  and  whose  articles  after  bemg
 manufactureq  have  a  large  market  and
 a  demand  from  the  consumers  and  to
 some  extent  those  articles  which  are
 essential  or  semi-essentials  in  building
 up  the  national  economy  and  also  meet.
 ing  the  demand  of  several  consumers
 These  industries  have  not  been  able  to
 compete  with  the  imported  goods  and
 articles  importeg  from  the  outside
 world  and  to  protcct  such  type  of  in-
 dustries  the  Taziff  Commission  has  to
 look  and  levy  certain  duties  in  addi-
 tion  to  excise  duties  so  that  there  may
 be  a  balance  and  also  these  additional
 Jevies  may  act  as  2  protection  to  the
 Inaian  industrics  which  are  being  de-
 veloped  ang  which  ire  growing’  But
 whit  we  have  seen  is  that  except  a
 few  monopoly  imdustrics  the  small
 scale  industries  are  dying  altogethcr
 In  this  industry  pirticularly  the  dyes
 dye  stuff  ang  dye  intermediates  indus-
 try  what  we  are  seeing  is  that  where-
 ever  we  fo  the  small  industries  with
 their  own  he'p  with  their  mdigenous
 help  and  indigenous  articles  and  ingre-
 dicnts  are  trying  to  survive  Now
 under  the  influence  of  this  unfair  com.
 petition  a  few  hmited  big  houses  pro-
 tected  by  the  Ind  an  Tariff  Commission
 ing  other  institutions  are  now  exploit.
 ing  the  entre  country  and  the  people
 at  large  and  due  to  their  protective
 intercsts  they  ure  attually  placing  the
 small  scale  industries  at  the  point  of
 extinction

 We  get  very  little  opportunity  of
 going  through  the  functioning  of  the
 Indian  Tariff  Commission  and  when
 this  sort  of  Bill  comes  up  in  Parliament
 we  trike  the  opportunity  of  reviewing
 the  activitics  of  the  Tariff  Commission
 In  the  context  of  this  I  would  lke  to
 speak  on  the  activities  ang  the  func-
 tioning  of  the  Indian  Tariff  Commission
 They  calculate  the  prices  and  costs  of
 production  What  is  the  basis  on  which
 the  price  of  q  particular  article  that
 is  being  manufactured  under  the
 protective  levy  system  is  calculated?
 This  calculation  of  costs  ang  prices
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 was  also  under  severe  criticism  by
 many  experts  and  committees.  In  cal.
 culating  the  prices  and  costs  of  pro-
 duction,  the  wages  of  the  employees
 are  not  taken  into  consideration.  We
 know  that  in  our  country  the  labourer
 is  the  worst  sufferer  amongst  the  lot
 and  he  does  not  get  a  living  wage  and
 in  the  calculation  of  costs  and  prices
 every  time  the  prices  of  articles  go
 up,  the  wages  and  salaries  of  the  emp-
 loyees  ard  workers  are  not  counted
 and  taken  into  account  in  fixing  up  the
 prices  of  the  articles.  In  relation  to
 other  countries,  our  employees  and
 workers  are  the  lowest  paid  and  also
 we  see  that  the  production  here  is  also
 not  of  that  quality  which  is  available
 in  the  outside  world.  The  imported
 artici@g  are  much  better  than  what  are
 produceg  here,  but  in  fixing  up  the
 prices  and  in  giving  the  protection,
 these  few  monopoly  houses  dealing  in
 dye-stuff  and  dye  intermediates  are  the
 largest  beneficiaries.  Even  in  their  re-
 port,  the  Tariff  Commussion  has
 said—974  report,  page  10;

 “From  the  evidence  tendered  at
 the  pubiic  inquiry  it  diq  appear  to
 us  that  the  small  scale  sector  is  not
 getting  adequate  supplies  of  dye  in-
 termediates  for  its  consumption.”

 Then  different  committees  and  different
 commissions  and  different  public  sec-
 tor  institutions  are  there  for  looking
 after  the  industrial  development  and
 the  industries  in  India.  A  few  indus-
 tries  have  been  given  alt  sorts  of  pri-
 vileges  and  protection  by  way  of  levies
 ang  so  on.  But  why  is  not  the  small-
 Scule  industry  being  supplied  its  re.
 quirement  in  full  by  these  big  houses?
 In  page  7  it  has  been  stated  as  under.
 I  quote:

 “Unless  the  data  in  the  organised
 sector  and  the  small-scale  sector  is
 coordinated  it  will  not  be  possible
 to  watch  developments  of  the  in-
 dustry  as  a  whole.  We  _  therefore
 suggest  that  some  central  agency
 should  pe  entrusted  with  this  coordi-
 nating  task  so  that  proper  schemes
 can  be  formulated  for  coordinated
 development  of  both  the  sectors  on
 healthy  lines.”
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 MR.  DEPUTY-SPEAKER:  I  find
 from  the  Order  Paper  that  they  have
 allotted  only  one  hour  for  this  discus-
 sion.  Now,  I  do  realise  the  relevance
 of  your  points.  But  you  may  please
 concentrate  more  on  those  items  which
 are  given  protective  duty,

 SHRI  DINESH  JOARDER:  I  am
 just  concluding.  Ag  regards  the  licen.
 sed  capacity  and  installed  capacity  as
 shown  in  the  chart  of  the  report,  the
 licensed  capacity  is  much  higher,  the
 installeq  capacity  is  a  bit  less,  and  the
 actual  production  is  much  lesg  than  the
 licensed  capacity.  So,  what  is  the
 reason  behind  it?  It  is  only  to  create
 an  artificial  scarcity  in  the  market.
 You  have  given  them  Jicence  for  pro.
 tection  of  certain  quantity  of  articles
 but  by  producing  much  less  than  what
 is  required  they  are  just  creating  some
 sort  of  aftificial  scarcity  in  the  market
 and  they  are  deriving  the  black-market
 price  ang  they  get  extra  benefit  and
 extra  profit  also.

 So  far  as  the  import  of  dye  interme-
 diates  in  1972  is  concerned,  this  was
 to  the  extent  of  Rs.  2.12,  crores.  The
 export  has.  slightly  increased  this
 year.  The  question  now  is  this:  Why
 are  the  small-scale  industries  in  India
 not  getting  these  dye  intermediates  and
 dye.stuffsfrom  these  big  houses?  So,
 under  these  circumstances,  should  we
 export  these  articles  to  the  outside
 countries?  It  has  also  been  stated  and
 it  has  also  been  observed  even  in  this
 Tariff  Commission  Report  that  export
 of  finished  dye  products  should  be  en-
 couraged  in  relating  to  export  or  aye
 intermediates.  We  are  exporting  the
 articles  when  we  cannot  even  fulfil
 the  demand  of  the  small-scale  indus-
 tries  of  our  own  country.  So,  this  is
 a  policy  only  to  wipe  out  our  compe-
 titive  organisations  in  the  small-scale
 sector  from  the  market  and  to  estab-
 lish  the  grip  of  monopoly  interests.
 The  Bureau  of  Industrial  Costs  and
 Prices  is  also  doing  the  function  simi-
 lar  to  that  of  the  Tariff  Commission
 So,  why  is  this  Tariff  Commission  be-
 ing  still  continued?  Why  could  we  not
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 (Shri  Dinesh  Joardar}
 abolish  this  Indian  Tariff  Commission
 altogether,  which  was  establisheg  in
 pre-partition  days  to  protect  the  in.
 terests  of  the  privileged  industries?
 Why  shold  we  have  two  organisations
 for  doing  the  similar  type  of  jobs?  This
 is  Only  a  burden  on  the  national  eco.
 nomy  and  we  can  do  away  with  this
 Indian  Tariff  Commission  altogether.

 As  regards  the  dye-stuff  and  dye
 intermediate  industries  already  they
 have  the  character  of  monopoly  indus-
 triég  under  the  patronage  of  the  Indian
 Tariff  Commission.

 I  have  already  stateq  that.  In  con.
 clusion  I  would  say  that  a  certain  arti-
 cle  has  been  given  protection  under
 the  Indian  Tariff  Act.  But,  in  the  Bill
 which  has  been  brought  forward  here, for  certain  chemicals  I  do  not  know
 whether  there  is  any  necessity  or  not
 for  giving  such  a  protection  under  the
 Indian  Tariff  Act.  These  have  not  been
 discussed  at  all  in  a  meeting  of  the
 representatives  of  the  small-scale  in-
 dustries  and  those  from  the  consumers’
 market  dealing  with  these  articles.
 So,  there  should  have  been  a  coordi-
 nateq  consultation  and  discussion  be-
 fore  giving  such  a  protection  to  these
 items  from  charging  any  extra  levy
 under  the  Indian  Tariff  Act,

 Considering  all  these  aspects,  our
 employees  or  workers  in  this  industry are  getting  much  less.  The  feeder  in.
 dustries—small-scale  and  cottage—  are
 almost  in  a  dying  condition,  The  pro- fits  of  the  big  business  of  dye  trade
 are  asSuming  such  a  magnitude  that
 ultimately  the  consumers  are  the  worst
 sufferers  under  the  Indian  Tariff  Act.

 One  more  point  regarding  sericul-
 ture.  The  Minister  mentioned  about
 giving  protection  to  certain  sericulture
 industry  The  Report  also  mentioned
 about  the  allocation  of  funds  for  the
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 development  of  sericulture  and  utilise.
 tion  of  that  amount.  There  is  certain
 aspect  that  has  been  laid  down  in  the
 Planning  Commission  Report  according
 to  which  some  funds  are  allotted.  But,
 the  State  Governments  say  that  they
 are  not  getting  the  flow  of  that  fund
 initially  ag  and  when  they  want  such
 funds  from  ‘the  Central  Government
 or  from  the  Planning  Commission.  On
 the  other  hand,  the  Planning  Commis-
 sion  is  of  the  opinion  that  whatever
 fund  is  alfocateq  tor  the  development
 of  sericulture,  the  State  Governments
 are  not  utilising  that  fund.  Who  is
 going  to  look  after  this  problem?  This
 should  also  be  taken  into  consideration
 by  the  Minister.  As  regards  exports,
 India’s  position  in  relation  to  Japan
 regarding  the  gilk  ang  sericulture  arti.
 cles  is  going  down  by  and  large.  What
 as  the  season  for  this?  Japan  is  a  small
 country.  It  has  much  less  resources
 for  building  up  the  sik  industry  or
 sericulture  industry.  After  all  we  are
 spending  a  huge  amount  of  money  पा
 our  country  but,  still,  we  are  lagging
 behing  ang  our  silk  industry  is  the
 worst  hit.  Even  in  the  matter  of  pur.
 chase  and  sale  of  silk  cocoons,  a  few
 big  houses  are  controlling  these.  Take
 the  industries  in  Varanasi  and  in  South
 India  as  also  the  industries  like  the
 Murshidabag  silk  industries,  These
 are  being  controlled  by  a  few  mono~
 poly  houses.  What  steps  have  you
 taken  to  curb  the  activities  of  these
 big  monopoly  houses  who  are  making
 huge  profits?  This  aspect  should  also
 be  considered  by  Government,  Take
 the  silk  industries  in  Murshidabad,  in
 Banarag  and  in  South  India—Banga-
 lore  and  other  places—and  everywhere
 the  workers  or  the  labourers  are  the
 worst  sufferers.  And  the  cottage  and
 small.scale  industries  are  the  worst
 sufferers.  It  is  the  big  monopoly  hous-
 es  which  are  controlling  the  export
 and  import  markets.  It  is  they  who
 are  controlling  these  industries  in  the
 matter  of  distribution  even.  Unless
 these  controls  by  the  mongpoly  houses
 are  curbed  or  weedeg  out,  we  cannot
 establish  a  free  and  fair  development
 of  these  industries.  With  these  words,
 I  conclude  my  speech,
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 SHRI  8.  M.  BANERJEE  (Kanpur):
 Mr,  Deputy  Speaker,  Sir,  having  read
 the  statement  of  objects  and  reasons
 and  having  hearg  the  hon.  Minister
 who  piloted  the  Bull,  I  do  not  find  any
 reason  why  protection  should  be  given
 to  the  dye-intermediates  industry,  As
 very  ably  argued  by  my  friend,  Shri
 Dinesh  Joarder,  big  monopoly  houses,
 whether  at  the  national  or  internation.
 al  leve),  are  engaged  in  producing  dyes,
 tor  example,  Imperial  Chemical  Indus.
 tries  ang  others.  These  international
 organisations  are  taking  profits  worth
 crores  of  rupees  to  their  countries.  I
 do  not  know  whether  time  has  come
 when  these  industries  should  be  comp.
 Ietely  taken  over  by  the  Government

 Sir,  I  come  from  Kanpur  where  tex-
 tile  industry  35  located  The  tex-
 tile  industry  has  to  use  all  sorts  of
 ayes  I  am  not  against  developing  the
 dyes  industry  but  may  I  know  whe-
 ther  this  industry  has  not  reached  the
 stage  of  seff-suffinency.  Then,  why
 shoulg  they  enjoy  at  the  cost  of  the
 country.  Actually  speaking,  opportu-
 nities  should  be  given  to  the  small-
 scale  industries  which  are  suffering
 from  teething  trouble.  It  is  not  under-
 standable  that  an  industry  which  en-
 joys  the  patronage  of  international
 cartels  should  be  given  protection.

 It  8  saig  that  this  Bill  was  brought
 io  give  protection  from  ist  January,
 3975,  An  Ordinance  was  brought  as

 I  am  not
 against  the  Ordinance  but  if  this  was
 necessary  this  should  have  been
 brought  during  the  last  Session  itself
 In  the  statement  of  objects  and  reasons
 it  ३8  said:

 “The  Bill  seeks  to  amend  the  First
 Schedule  to  the  Indian  Tariff  Act,
 1934,  in  order  to  continue  tariff  pro-
 tection  beyond  3lst  December,  974
 on  (a)  certain  dye-intermediates  and
 <b)  Sericultural  products  and  to
 bring  cartpin  new  items  of  dye-inter-
 mediates  under  the  scheme  of  pro-
 lection  on  the  basig  of  recommenda.
 tong  of  the  Tariff  Commission  in  its
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 Reports  (l974)  on  the  Dye-interme.
 diates  and  Sericulture  Industries.”
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 The  Tariff  Commission  has  recommen-
 deq  on  what  basis?  I  can  understand
 as  far  as  the  other  industry,  namely,
 Sericulture  there  it  may  be  necessary.
 There  also  when  recently  I  was  in
 Bangalore  I  saw  the  sad  phght  of  the
 weavers  who  are  seaving  the  sarces
 called  "Temple  Sarees’,  The  minirum
 cost  of  this  887९९  is  Rs.  650/  and
 maximum  cost  is  Rs  2.000/-.  These
 are  hand-woven  sarees  woven  by  thuse
 who  have  nothing  to  eat  Unless  they
 torm  a  cooperative  society  they  will
 not  be  able  to  counteract  starvation.
 I  would  request  the  hon.  Minister  to
 come  with  me  to  Banaras  especially
 m  the  market  where  all  these  weavers
 go  in  the  evening  to  sell  their  products.
 I  will  show  you  the  manner  in  which
 they  are  exploited  by  these  business
 houses  The  sharks  in  that  market  tak.
 ing  advantage  of  the  poverty  of  tne
 weaver  purchase  a  Saree  which  is  worth
 Rs  200/.  from  him  at  the  rate  of
 Rs  125/  because  he  35  going  to  give
 to  his  starving  children  when  he  goes
 back.  In  Banaras,  90  per  cent  of  the
 weavers  belong  to  the  minority  comn-
 munity,  the  Muslim  community,  and
 they  are  being  treated  lke  this.  If
 you  see  their  condition  in  Kancheepu-
 ram  and  other  places,  in  Tamil  Nada,
 at  is  somewhat  better  because  the  State
 Government—  I  admire  the  DMK  Gov.
 ernment-—-has  formed  certain  coopera.
 tive  societies  and  certain  norms  have
 been  applied  there  against  exploita-
 tion  But,  still,  that  is  not  enough,  In
 other  places,  they  should  be  given  pro.
 per  protection.  The  Government  wants
 to  give  protection  to  the  industry.
 But,  what  about  those  who  are  the
 backbone  of  the  industry?  What  will
 happen  to  them?  What  protection  ts
 being  given  to  them’?  Taking  advan-
 tage  of  this  Tariff  Commission,  wrongly
 or  rightly,  they  want  to  enjoy  all  these
 things,  concessions  in  regard  to  excise
 duty  and  so  on.  We  have  given  pro-
 tection  to  the  cycle  industry.  What
 happened  ultimately?  We  have  given
 several  protections  to  other  industries
 But,  what  happened?  They  always
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 have  a  double  barrel,  to  exploit  the
 th.  workers  and  take  tull  advantage  of
 this  Government  I  would  request  the
 hon  Munister—I  do  not  want  to  go
 ynto  the  details  my  young  friend,  who
 jg  really  doing  very  well  to  study  the
 whole  subject,  whether  it  38  justified  or
 not  and  whether  the  time  has  come  to
 study  those  industries,  dye  imdustries
 sptcially  those  industayjes  which  are
 run  by  big  business  houses  You  will
 have  to  develop  that  industry  You
 cannot  have  teething  trouble,  all  the
 time  What  is  this  teething  trouble  I  am
 not  able  to  understand  Is  it  the  wisdom
 tooth  whith  comes  out  last?  ‘Lhis
 tecthing  trouble  goes  on  If  78  a  mis-
 nomer  In  the  nane  ot  teething
 trouble  in  the  name  of  ptotection,  they
 enjov  the  concessions  at  the  cost  of  the
 consumers  and  also  at  the  cost  of  the
 workers  We  want  to  safeguard  the
 interests  of  the  workers  and  the  consu-

 ers  Ag  such  I  would  request  the
 hon  Minister  to  go  into  this  It  38  not
 only  the  industrialists  who  run  the  in-
 dustiy  It  is  actually  the  workers  who
 run  the  industry  The  interests  of  con-
 sumers  and  workers  should  be  safe.
 guarded  With  these  words  I  would
 request  the  hor  Muniste:  to  reply  to
 at  *

 श्री  झर०  बीन  बडे  :  (खरगोन)  उठा-

 ध्यक्ष  महोदय,  यह  टैरिफ  बिल  जो  हमारे
 सामने  आया  हाँ  यह  पहले  भी  पाया  था  और

 अभी  भी  मैंने  देखा  तो  टैरिफ  बिल  का  उद्देश्य

 क्या  था  कौर  स  शन  क्या  जा  रहा  है,  यह  श्राप

 देखे  1  उन्होने  शुरू  मे  ही  यह  लिखा  है  1

 इस  का  एक  कमीशन  भी  बना  था।  उस  की

 रिपोर्ट  श्राप  देख

 Report  on  the  continuance  of  pro-
 tection  to  the  Sericulture  wndustry
 Tre  Sertculture  Industry  was  iittal-
 ly  granted  tariff  protection  in  3934  on
 the  recommendation  of  the  pre.war
 Tanff  Board  The  Second  Enquiry
 was  undertaken  m  4938  but  war
 broke  out  before  Government  could
 take  a  decision  on  the  recommenda.
 hong  of  the  Tanff  Board  The  pro-
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 tection  granted  mitially  was,  how-
 ever,  continued  up  to  March  949
 Since  then,  two  enquiries  by  the  In-
 term  Tariff  Board  in  949  and  95]
 and  five  enquiries  by  the  Tariff
 Commission  in  1953,  +1958,  1963,  966
 and  2989  were  undertaken  and  on
 the  recommendations  of  the  Tanff
 Board/Commission,  the  protection  to
 the  sericulture  dustry  was  extend-
 ed  by  periods  of  years  up  to  3lst
 December,  1974"

 यानी  यह  कहा  जाता  है  इकोनामिक्स
 में  यह  चेज  है,  यह  जो  टैरिफ  है  यह  एक
 दीवार  है  ताकि  बाहर  से  जो  माल  आता  है
 यह  माल  झा  कर  यहा  कम्पीटीशन  करे  और
 अ्रपनी  दृठस्ट्रीज  आगे  बढे,  इस  के  लिए
 टैरिफ  वार्ड  बनाया  ।  यह  जानने  के  बाद-

 हर  साल  बढता  गया,  इस  को  हर  साल
 बढाते  गए  ।  इस  का  उद्देश्य  यही  रहा  है  कि

 काटेज  इस् ट्रीज  ह ैऔर  समाल  स्केल  इडस्ट्रीज
 हैं  वह  बढती  गये  ।  लेनी  ऐसा
 न  हो  कर  दस  का  फायदा  यहा  के  इडस्ट्रिलिस्ट्स
 ने  तो  उठाया  ही,  बाहर  के  इडस्ट्रियलिस्ट्स
 ने  भी  इस  का  फायदा  उठाया  है  और  इस
 प्रकार  से  974  तक  का  इस  मे  दिया  है  |

 इस  में  कमीशन  ने  लिखा  है  कि  थे  परवेज
 कब  तक  चलते  हेंगे  जब  तक  कि  वह  चलने

 नही  लगे।  लेकिन  क्रेचेज  ही  चलते  चले

 गए  तो  वह  लूला  आदमी  हमेशा  लाल।  ही
 रहेगा,  उस  के  पावो  में  कभी  ताकत  कराएगी

 ही  नहीं  श्र  कभी  अपने  पावों  पर  खड़ा  ही
 न  हो  पाएगा।  उन्होने  लिखा  है

 “  It  was  discovered  that  there  were
 various  handicaps  in  operating  the  new
 machines  for  a  considerable  amourt  otf
 money  had  peen  spent  in  modernising
 them  Such  operat.onal  difficulties
 could  well  have  been  brought  under
 control  before  undertaking  modernisa-
 tion.  If  this  had  been  done,  consider-
 able  ungainful  expenditure  could  have
 been  voided”,
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 लेकिन  इस  के  साथ-साथ  मेरा  यह  कहना
 हँ-मै  सेरी कल्चर  के  बारे  मे  बोल  रहा  हु--
 रेशम  का  धन्धा  मध्य  प्रदेश  मे  बहुत  ज्यादा
 है  |  महेश्वर  मे  साया  बनती  है,  चन्देरा
 में  साडिया  बनती  है--लेकिन  उन  को  रेशम
 नहीं  मिलता  है।  मगर  सरकार  से  मागते  है
 तो  क  जाता  है  कि  सैन्डल  गवर्नमेंट  से
 मदद  नही  मिली  है।  इसी  लिए  कहते  है--

 “The  Central  Silk  Board  has  in-
 formed  us  that  during  the  spent  of
 the  last  25  years,  the  institut‘onal
 set-up  necessary  for  looking  after
 the  various  aspecis  such  as  resear-
 ch,  planning  etc  of  the  sericul-
 {u.e  industry  has  been  bult  up
 The  number  of  ‘nstitutiong  con.
 cerned  with  different  aspects  of
 the  industry

 All  over  the  country  has  increas.
 cd  from  358  in  1949-50  to  2408  in
 1972-73  and  these  institutions  from
 the  necessary  imfractructure  for  a
 significant  growth  of  the  industry
 during  the  Fifth  Plan  penod  The
 various  promotional  aSpects  contemp-
 leteq  to  attain  self-sufficiency  be-
 fore  the  end  6  the  Fifth  Plan  period
 ang  also  to  enter  the  international
 market  are  stated  to  be  (a)  provision
 of  irrigation  tacilitics  under  crash
 programmes

 इन्होने  काफी  प्रोग्राम  इस  में  दिया  हया
 हे--लेकिन  इस  के  साथ  यह  भी  देखना
 होगा  कि  इस  सेरी-कत्थक  बोई  का  जो  ई  स्ट्रीट-
 ट्यूशन  सिस्टम  है,  वह  बराबर  नहीं  है।  उन
 का  माल  स्टेट्स  को  देना  चाहिए,  लेकिन
 नही  देते  हैं।  इसी  वजह  से  यह  इण्डस्ट्री  सेल्फ-
 सफिशियेन्ट  यानी  अपने  १4  पर  खड़ी  नहीं
 होती  है।

 हाल  की  रिपोर्ट  मे  कहा  गया  है  कि  इस
 को  974  तक  बढाया  जाय--लेकिन  दागे
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 ‘Taking  all  the  factors  mentioned
 m  the  foregoing  paragraphs  into  ac-
 count,  we  are  of  the  opinion  that  in
 the  present  circumstances  raising  of
 protective  duty  to  the  level  of  disad-
 vantage  will  only  tend  to  push  up
 the  prices  of  the  end-product  with.
 out  making  protection  any  more
 effective  It  will  become  effec.
 tive  to  regulate  their  supply  in
 the  market  by  regulating  imports
 In  cases  where  the  margin  of  disad-
 vantage  has  tended  to  come  down
 as  compared  to  what  it  was  at  the
 time  of  the  Commission’s  Iast  report,
 there  is  no  know!ng  how  long  that
 position  will  continue”

 ये  खुद  कहते  है  कि  ऐसी  पोजीशन  ह: द- छ
 तक  लेगी,  हम  ने  उन  को  प्रोटेक्शन  दिया

 है  लेनी  उन्होंने  फायदा  नहीं  उठाया  है
 क्योंकि  उस  में  फौरन-कैपिटल  कराता  है  ।
 वे  लोग  यहा  पर  अपनी  दुकान  खोलते  है
 कौर  जो  हमारे  यहा  रग  के  कारखाने  है
 उन  से  कम्पीटीशन  करते  हैं  ।  इसी  वजह  से

 कन्जयूमर  को  चीज  महगी  मिलती  है  t
 रेशन  भी  महगा  मिलता  है,  प्रण  भी  महंगा
 मिलता  है,  लेबर  को  पैसा  पूरा  नही  मिलता  है।

 मै  श्राप  की  मारफ़त  पूछना  चाहता  हू
 कि  इस  तरह  का  टैरिफ  कब  तक  करते  जायेगे।
 इस  मैं  एक  ग्राम  नहीं  है,  हजारा  झआाइटम्ज

 हैं  T  प्रोटेक्शन  देने  का  श्राप  का  जो  उद्देश्य
 था,  क्या  वह  फलीभूत  हमा  है  1  अगर  नही

 हा  है  तो  इस  को  खत्म  कीजिए।  उस  के  बाद

 स्ट्रगल  फार  एक्जिसटेन्स  होगा,  सर्वाइवल-
 आफ-दी  'फारेस्ट  होगा  और  उस  से  अच्छा
 काम  होगा  और  इंडस्ट्री  भागे  बढ  पायेगी  ।

 टैरिफ  कमीशन  ने  अपनी  जो  रिपोर्ट  दी
 है  जिस  &  रहा  गया  है  कि  इस  को  974  तक

 बढ़ाना  चाहिए---मैं  भी उससे  सहमत  हू--
 लेकिन  झागे  क्‍या  होगा  ?  उन्होने  जो  श्रामण्य-

 ;  या  होगा  ?  कहते  हैं  कि  i974  तक  बढाया
 है,  भाग  कहां  तक  बढाया  जायगा,  यह  भागे

 |  देखा  जायगा।  इन  की  खुद  की  रिकमेंडेशन  है।

 मैन्क्स  दीगरे  है  उस  के  अनुसार  974  तक  बढाना'

 चाहिए,  लेकिन  दोगे  कहा  तक  देना  चाहिए,
 इसके  लिए  न  झापने  अपने  भाषण  में  कुछ
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 कहा  है  कौर  न  ही  इस  रिपोर्ट  में  कुछ  कहा  गया

 'है।  इस  बिल  से  मेरा  विरोध  न  होते  हुए  भी,
 इतन  ही  विरोध  है-  हालांकि  एक  जगह
 979  कहा  है---कमीशन  की  रिपोर्ट  में

 कहा  गया  है  कि  979  तक  चलना  चाहिए,
 लेकिन  दो  साल  के  बाद  फिर  आप  को  सोचता
 'पड़ेगा  ।  मैं  कहता  हूं  कि  उस  समय
 फिर  श्राप  को  अच्छी  बुरी  बात  सुननी  पड़ेगी,
 इस  लिए  कभी  से  ही  साफ  साफ  क्यों  नहीं
 -बतलाते  हैं।  974  की  जो  डेट  दी  गई
 है,  वह  गलत  है,  उस  को  एक  साल  या  डेढ़
 साल  करना  चाहिए,  या  दो  साल  होना  चाहिए,
 979  क्‍यों  नहीं  दिया,  1974  ही  क्‍यों

 “दिया  गया  कौर  इस  का  कारण  भी  आप  ने

 नहीं  दिया  कि  किस  लिए  एक्सटेंशन  चाहिए,
 किस  लिए  प्रोटेक्शन  चाहिए  ।  इस  तरह  से

 इण्डस्ट्री.  खत्म  हो  जायेगी  इसी  कारण  से
 -मैं  इस  बिल  का  विरोध  करता  हूं  ।

 SHRI  ERASMO  DE  SEQUEIRA
 (Marmagoa):  Mr,  Deputy-Speaker,

 -here  is  a  prime  example  of  the  cavalier
 fashion  in  which  this  Government
 treats  the  overnance  of  this  country.
 Here  is  a  case  of  tariff  protection
 -which  the  Government  well  knew  was
 coming  up  for  review  and  yet  when  the
 review  came  up  the  Government  could
 not  provide  the  Tariff  Commission

 ‘with  any  data  that  was  either  reliable
 or  comprehensive.  A  decision  had  to
 be  taken  baseq  on  inadequate  data,
 and,  I  am  sorry  to  say,  entirely  unre-

 ‘Jated  to  the  purpose  at  hand.
 You  will  find  that  in  para  94  of  the

 report  on  dye  intermediates,  the  Tariff
 Commission  had  gone  as  far  as  to  say
 that  the  data  that  was  provided  to  it
 was  both  confused  and  uncertain.  If
 the  purpose  of  protection  is  to  ensure
 ‘that  the  domestically  produced  mate-
 rials  are  not  a  disadvantage  with  the
 equivalent  materials  that  are  imported,
 I  am  sure  that  you  will  agree  that  the
 quantum  of  protection  has  to  have  some
 relationship  with  the  diferential  in  price
 between  the  local  cost  of  production
 and  the  landed  cost  excluding  duty.
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 But  here  it  is  a  very  strange  thing  that
 you  have  a  Tariff  Commission  sitting
 for  months  probably  to  study  the  mat-
 fer  and  its  official!  coming  forward  to
 say  that  under  the  present  circumstan.
 ces  it  is  not  possible  to  relate  produc-
 tion  to  this  differential,  They  have
 come  forward  with  the  excuse  that  the
 prices  have  been  fluctuating.  If  the
 prices  are  fluctuating  and  if  the  pur-
 pose  of  protection  is  to  ensure  equi.
 valence,  fixeg  tariff  protection  is  obvi-
 viously  not  the  remedy.  Some  alterna.
 tive  must  be  found.  What  the  Govern-
 ment  is  doing  in  coming  forwarg  to
 us  as  far  ag  dye  intermediates  are  con-
 cerned  telling  us  that  this  is  the  pro-
 tection  that  is  required  is  nothing  short
 of  telling  us  a  complete  and  total  un-
 truth.  If  the  prices  are  fluctuating
 from  day  40  day—and  the  fluctuation
 by  the  Tariff  Commission's  own  report
 is  quite  wide—obviously  fifty  per  ceut
 protection  could  be  too  much  tomorrow
 and  totally  inadequate  the  day  after.
 I  should  like  to  oppose  the  Bill  in  as
 much  as  dye  intermediates  are  concern.
 ed  because  I  do  not  think  it  solves  the
 problem  and  quite  frankly  I  do  not
 think  that  Government  knowg  what  it
 is  doing  in  this  respect.

 It  is  also  significant  that  in  providing
 information  about  this  particular  area
 of  dye  intermediates,  Government  cculd
 not  provide  any  data  at  all  about  the
 small  scale  sector.  Government  which
 speakg  of  wide-spread  ownership,  of
 protecting  the  smaller  against  the  lar-
 ger,  when  it  comes  even  to  tariff  pro-
 tection,  exposes  its  rea]  thinking,  which
 is  to  encourage  the  large  people  and
 let  the  smaller  ones  send  for  them.
 selves.

 On  the  question  of  sericulture  I
 would  like  to  strike  a  slightly  bright-
 er  not,  I  would  like  to  congratulate  the
 scientists  on  the  success  they  have  achi-
 eved  first  in  Mysore  in  managing  to
 grow  that  they  call  bivoltine  silk  worm,
 but  much  more  for  the  breakthrough  in
 the  growth  of  Tasur  worm  on  oak.  We
 alf  know  the  research  that  would  carry
 out  in  this  country  in  most  areas  is
 inadequate,  but  at  the  same  time  many
 of  our  scientists  have  come  forward
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 with  inventions  which  are  of  major
 importance  as  far  as  practical  appli-
 cation  is  concerned,  ang  in  most  cases
 what  they  have  found  has  been  lying
 in  somebody’s  drawers.  Here  we  have
 20  lakhs  of  acres  in  the  sub-Himalayan
 region  already  planted  with  growing
 oak.  These  are  areas  in  which  emp-
 loyment,  as  you  will  know  is  very
 much  neeced,  ang  I  hope  that  this  will
 not  be  another  case  of  a  smallest  on
 the  back  for  the  purposes  of  coming
 forward  before  the  House  and  noth-
 ing  at  all  done  in  action.

 There  is  a  paragraph  here  in  the
 Report  on  the  dye  intermediates  in-
 dustry  which  I  woulg  like  to  read  out
 in  extenso  with  your  permission,  be-
 cause  I  think  it  is  very  interesting.

 Paragraph  26.3.2  reads:

 “Data  given  in  Appendix  45  re-
 veals  a  number  of  conflicting  fea-
 tures.  It  will  be  secn  that  as  many
 as  4  times  have  been  exported
 while  at  the  same  time  their  imports
 have  also  taken  place.”

 This  is  a  protected  industry.—

 “In  the  case  of  eight  of  these  items
 exports  have  exceede  imports  and
 in  the  case  of  remaining  six  imports
 have  exceedeg  exports.”

 —Here  the  important  line  is  the  last
 one

 “There  are  also  qubstianttal
 ports  of  certain
 the  banned  list.”

 im.
 items  included  in

 I  would  like  the  Minister  to  investi-
 gate  this.  I  am  sure  he  will  fing  a
 Scandal  there.  And  if  he  does  not,  we
 in  the  Opposition  wil!  be  happy  to  find
 it  for  him.

 SHRI  VISHWANATH  PRATAP
 SINGH:  I  thank  the  Members  on  the
 Benches  opposite.  They  have  made
 the  debate  as  colourful  as  dye-stuff  and
 for  me  perhaps  as  smooth  as  silk  it-
 self.  Many  valuable  points  have  been
 raised,  and  one  of  the  basic  points
 was  why  this  protective  duty  should
 be  extended  after  all.  It  is  not  the
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 purpose  of  the  Government  to  conti-
 nue  protective  duty  on  items  which
 are  not  necessary.

 It  was  mentioneg  by  an  hon,  Mem.
 ber  that  the  length  of  time  to  which
 these  duties  would  be  extended  has  not
 been  mentioned.  I  regret  the  omission
 in  my  initial  speech.  I  may  inform
 him  that  for  dye-stuff  we  intend  in
 the  presen{  Bilf  a  protective  duty  upto
 \977  and  for  sericulture  upto  1979.
 In  979  we  shall  undertake  a  review
 of  the  position.  By  then  we  hope  that
 the  sericulture  industry  would  be  able
 to  face  the  international  market  and
 come  up  on  its  own.  But  it  will  de-
 pend  on  the  review  that  is  made  m
 1979,

 The  working  of  the  Tariff  Commis-
 sion  is  under  review.  About  big
 houses,  that  is  a  question  to  be  dealt
 with  under  the  MRTP  Act.  In  no  way
 does  the  Government  give  protection
 to  big  houses.  Protection  is  given  to
 certain  items  which  need  protection
 For  this,  a  selective  list  is  drawn  up.
 Itis  not  that  all  dye-stuffs  are  protect.
 ed.  The  list  is  drawn  up  in  the  na-
 tional  context.  It  may  be  that  certain
 big  houses  are  manufacturing  those
 items,  hut  that  has  to  be  taken  care
 of  under  the  MRTP  Act

 SHRI  R.  प  BADE:  After  977  will
 you  stop  giving  this  protection?

 SHRI  VISHWANATH  PRATAP
 SINGH:  Are  we  now  to  seal  our  de-
 cisions  for  the  future?  4  do  not  think
 it  would  he  a  wiSe  thing.  They  are
 not  only  big  houses,  but  there  are  420
 small  units  working  and  we  have  taken
 care  that  wherever  licences  have  been
 given  ang  the  capacities  have  not  been
 utihsed,  instructions  have  been  issued
 to  the  Director  General  of  Technical
 Development  for  the  cancellation  of
 licences  and  that  those  be  given  to

 new  parties  who  can  utilise  the  capa-
 cities.  Government  is  quite  alive  to
 this  problem.  This  provision  has  also
 been  put  on  the  large  houses  that
 when  given  additional  capacity,  they
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 will  supply  30  per  cent  of  their  pro-
 duction  to  small  scale  units

 The  question  was  asked,  why  are  we
 expoitmg  intermediate  dyes’  Except
 for  only  one  item,  the  exports  are  done
 so  as  to  ensure  that  there  is  no  short.
 age  within  the  country  There  were
 othe:  issues  2aised  about  exploitation
 of  weavers  I  suppose  it  does  not  pro.
 perly  come  under  this  Bill  छपा  cer-
 tainly  it  is  the  concern  of  all  of  us  and
 we  do  feel  that  the  labourer,  the  per-
 son  who  produces  the  real  wealth  of
 the  country  shoulg  be  protected  from
 exploitation  We  have  no  difference
 in  this  respect

 The  quantum  of  protection  was  rais-
 ed  by  Mr  Sequeira  He  first  raised
 the  issue  of  data  and  then  went  on
 to  say  that  the  quantum  of  protection
 that  ds  being  given  when  prices  are
 fluctuating  makes  no  sense  if  you  want
 to  give  protection  On  the  baSis  of  price
 For  sericulture,  the  umports  are  very
 much  restricted  and  the  quantum  of
 to‘al  anvolvement  as.  very  small  Any-
 way,  we  appreciate  the  point,  but  price
 alone  is  not  the  tactor  by  which  we
 give  protection  The  other  factor  35
 controling  the  quantity  of  import  and
 we  can  effectively  do  that  I  hope  the
 hon  Member  will  appreciate  this  le-
 verage  mechanism  which  the  Govern-
 ment  has  kept

 The  suggestion  for  growing  oak  m
 the  sub-Himalayan  regions  and  the
 other  valuable  suggestions  that  have
 been  made  have  been  taken  notice  of
 bv  the  Government  We  will  try  to
 examine  them  ang  see  how  far  these
 would  be  practicable

 SHRI  R  V  BADE  What  about  the
 availability  of  funds?

 SHRI  VISHWANATH  PRATAP
 SINGH  The  hon  Member  has  raised
 a  question  about  the  availability  of
 funds  in  the  States  In  this  respect  I
 may  inform  the  hon  Member  that  our
 complaint  has  been  that  the  States  do
 not  utihze  the  funds  allotted  for  seri-
 culture  I  hope  the  States  will  take
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 not  of  this  800  utihze  the  necessary
 funds  for  sericulture  and  not  for  other
 items

 With  these  woids,  I  woulg  request
 the  House  to  adopt  the  motion  for  con.
 sideration

 MR  DEPUTY-SPEAKER  What  ab-
 out  the  import  of  banned  items  which
 was  reported  by  the  Tariff  Commis-
 sion  to  which  a  reference  has  been
 made  by  Shri  Sequeira?

 SHRI  VISHWANATH  PRATAP
 SINGH  If  specific  items  are  disclos-
 ed  we  will  look  into  them

 SHRI  ERASMO  DE  SEQUEIRA  It
 i5  part  of  the  report  I  wish  he  reads
 the  report  and  then  replies  to  the  de-
 bate

 MR  DEPUry-SPEAKER  The
 question  38

 That  the  Bill  further  to  amend
 the  Indian  Tanff  Act  954  be  taken
 into  consideration  *

 The  motion  was  udopted

 MR  DEPUTY-SPEAKER  We  take
 up  clauSe  by  clause  consideration  As
 a  special  case  I  would  al‘’ow  Shri
 Vishwanath  Pratap  Singh  to  move  the
 amendments  although  they  are  stand-
 mg  m  the  name  of  Pro  Chattopa-
 dhyaya  But  in  future,  it  would  be
 better  if  he  submits  amendments  2n
 his  own  name

 SHRI  VISHWANATH  PRATAP
 SINGH  I  have  already  made  that  re-
 quest

 MR  DEPUTY-SPEAKER  He  has
 only  made  a  request  There  is  a  slight
 irregularity  under  the  rules  I  do  not
 want  to  obstruct  fhe  Bill  So,  I  can
 give  hig  permission  under  the  residuary
 powers  the  Chair  has  Now  we  take
 up  clause  2  for  consideration
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 Clause  2—(Amendment  of  first  sche-
 dule)
 Amendment  made:
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 Page  1  line  8,—

 for  “in  the  First  Schedule  to  the
 Indian  Tariff  Act,  934,—”

 substitute—

 “In  the  First  Schedule  to  the
 Indian  Tariff  Act,  934  (hereinafter
 referred  to  as  the  principal  न-”
 (4).

 (Shri  Vishwanath  Pratap  Singh)

 MR.  DEPUTY-SPEAKER:
 question  is:

 The

 “That  clause  2,  as  amended,  stand
 part  of  the  Bill”

 The  motion  was  adopted

 Clause  2,  as  amended,  was  added  to
 the  Bill

 New  Clause  3

 Amendment  made:

 Page  2,—

 after  line  50,  mmsert—

 “Repeal  and  Saving.

 3.  rea)  The  Indian  Tariff  (Amend-
 ment)  Ordinance  974  (Ordinance  5
 of  974)  is  hereby  repealed,

 (2)  Notwithstanding  such  repeal,
 anything  done  or  any  action  taken
 under  the  principal  Act.  as  amended
 by  the  said  Ordinance,  shall  be
 deemed  to  have  been  done  or  taken
 under  the  principal  Act  as  amended
 by  this  Act...  (5)

 (Shri  Vishwanath  Pratap  Singh)

 MR.  DEPUTY.SPEAKER:  The
 question  is:

 “That  new  clause  3  sland  part  of
 the  Bill”

 The  motion  was  adopted

 New  Clause  3  was  added  to  the  Bill

 896  (SAKA)  Indian  Tariff
 (Amdat.)  Bill

 Clause  l-  (Short  title  and  commence-
 ment)
 Amendments  made:

 Page  l,  line  4,—
 for  “1974”  substitute  “1975”,

 Page  ,—
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 (2)

 for  lines  5  to  7  substitute—
 “(2)  It  shall  be  deemed  to  have

 come  into  force  on  the  Ist  day  of
 January.  1975.”  (3)

 (Shri  Vishwanath  Pratap  Singh).
 MR.  DEPUTY-SPEAKER:  The

 question  is:

 “That  clause  Y,  as  amended,  stand
 part  of  the  Bill”

 The  motion  was  adopted

 Clause  l,  as  amended,  was  added  to
 the  Bul

 Enacting  Formula

 Amendment  made:
 Page  l,  line  i,—

 for  “Twenty-fifth”
 Twenty-sixth”  (1)

 substitute

 (Shri  Vishwanath  Pratap  Singh)

 MR  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “The  Enacting  Formula,  as  amend.
 ed.  stand  part  of  the  Bill"

 The  motion  was  adopted

 The  Enacting  Formula.  as  amended
 was  added  to  the  Bill.

 The  Title  was  addeg  to  the  Bill

 SHRI  VISHWANATH  PRATAP
 SINGH:  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed”
 MR.  DEPUTY-SPEAKER':  The  ques-

 tion  is:

 “That  the  Bill,  as  amended,  be
 passed”,

 The  motion  was  adopted.
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 35  34  hes.

 TOBACCO  BOARD  BILL

 .HE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  YTRATAP  SINGH)
 I  beg  to  movet

 That  the  Bu.l  to  provide  for  the
 Cevelopment  under  the  control  of
 the  Unron  of  the  tobacco  industry
 be  takei  into  consideration

 The  tohacco  plant  was  biought  to
 our  shores  in  the  i7th  century  Since
 thin  it  has  not  only  taken  root  on
 our  soul  but  it  has  floumshed  to  cover
 44  lakh  he  tares  of  land  yielding  33
 lakh  tonnes  of  tobacco  annually  mak-
 ing  us  the  thnd  largest  producer  in  the
 werld  next  to  USA  and  China

 This  fascinating  plant  which  we
 have  so  fondly  cultivated  not  only
 socthes  the  nerves  of  those  who  have
 taken  to  it  by  way  of  fashion  or  of
 hi!  t  but  also  satiates  the  hunger  of
 32  lakh  persons  engaged  in  the  grow-
 ing  and  processing  of  tol  aeco

 SHRI  ERASMO  DE  SEQUEIRA
 (M  urmagao  In  honour  of  this  Bull
 you  alloy  smoking  for  all

 SHRI  VISHWANATH  PRATAP
 SINGH  We  will  kecp  it  fo,  export

 Tohacco  means  not  only  earnmgs  for
 the  working  men  and  women  in  the
 country  but  also  earnings  for  the  na-
 tional  exchequer  About  Rs  300  cro-
 res  were  netted  ag  excise  on  tobacco
 last  year

 True  to  ats  puff  it  is  mnhale€  only  to
 be  exhaled  this  plant  which  we  impor-
 ted  about  three  centuries  back  has
 become  a  major  export  item  of  our
 country

 MR  DEPUTY-SPEAKER  We  have
 exhaled  :t
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 SHRI  VISHWANATH  PRATAP
 SINGH  Yes  Sir,  that  is  what  we  are
 doing  now  We  enjoy  very  much  too
 the  exhalation  of  it

 In  the  last  two  years  the  annual  ex.
 port  of  tobacco  has  grown  from  55,000
 tonnes  vaiued  at  Rs  40  crores  to  70,000
 tonnes  valued  at  Rs  60  crores  In  this,
 Virginia  tobacco  has  a  very  important
 role  it  alone  fetches  about  90  per  cent
 of  our  export  earnings  In  the  world
 trade  our  share  is  about  7  per  cent
 which  shows  the  scope  we  yet  have
 tor  expanding  our  tobacco  eaports  in
 the  world  market

 The  fate  of  those  who  are  2n  the
 tobacco  industry  is  not  only  affected
 by  the  vagaries  of  weather  and  agro-
 climatic  conditions  but  also  by  the  va-
 garis  of  consumer  preferences  which
 valy  from  country  to  country

 In  this  dndustry  years  of  surplus
 have  chased  years  of  shortage  result-
 ing  77  wide  oscillations  of  tobacco
 prices  consequently  chaotic  conditions
 in  the  tobacco  market  prevail  When-
 ever  there  was  a  surplus  year  prices
 tes]  resulting  in  the  holding  back  of
 investments  in  the  following  season
 of  the  crop  which  has  not  only  affect-
 ed  by  way  of  short  crops  our  earn.
 ings  in  foreign  exchange  but  has  also
 meant  loss  of  foreign  markets

 This  situation  needs  an  integrated
 and  coordinated  approach  from  pro-
 duction  right  to  purchase,  publicity,
 maiketing  and  research  In  the  frame-
 work  that  we  have  today  of  the  coun-
 try  such  an  approach  75४  rather  diffi-
 cult  to  achieve  It  38  with  this  objec-
 tive  that  the  Government  is  presenting
 before  this  House  this  Bill  so  that  we
 could  have  an  integrateq  agency  for
 the  development  of  this  industry  under
 the  care  of  the  Union  Government  and
 that  the  varioug  mterests  the  growers,
 the  dealers  and  the  exporters—could
 also  be  involved

 }Moveq  with  the  recommendation  of  the  President
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 This  need  was  the  felt  need  of  many
 Members  of  Parliament  They  had
 been  voicing  this  demand,  ang  their
 demands  hag  been  echoed  in  the  State
 Legislatures  atso  Most  of  the  tobac-
 co-growing  States  have  approve  of  the
 idea  of  such  a  Board  This  Bill  is  the
 expression  of  this  very  idea  and  it  38
 with  this  purpose  that  we  have  come
 with  this  Bull

 The  Board  ts  proposed  to  be  consti-
 tuted,  apart  from  other  members,  with
 Members  of  Parliament,  representa-
 tives  of  the  Ministries  of  Central  Gov-
 ernment,  growers  of  tobacco,  rnanu-
 facturers  of  tobacco  products  dealers
 ang  exporters  of  tohacco  and  repre-
 sentatives  of  mayor  tobacco  growing
 States

 Among  the  main  tunctions  of  the
 Board  I  may  specifically  mention  the
 tollowing

 Regulating  the  production  and  cur.
 ing  of  Virginia  tobacco  3६8  internal
 marketing  and  promotion  of  its  grading
 at  growers’  level,

 Keeping  a  constant  watch  on  the
 Virginia  tobacco  market  both  in  India
 nq  abroad,

 Taking  measures  designed  to  avoid
 ’  Wide  fluctuations  in  the  prices  of  com.

 modities,

 Ensuring  a  fair  ang  remunerative
 price  for  the  same  to  the  growers  and
 for  the  purpose,  purchasing  Virginia
 tobacco  from  growers  when  such  a  step
 75  considered  necessary,

 Recommending  to  the  Central  Gov-
 ernment  minimum  prices  which  may
 be  fixed  for  the  export  of  tobacco,

 Sponsoring,  assisting,  coordinating  or
 encouraging  scientific,  technological

 .  aq  economic  research  for  the  promo-
 tion  of  the  tobacco  industry,

 Promotion  of  exports  of  tobacco  and
 tobacco  products;

 Revising  of  marketing  strategy  in
 Consonance  with  the  demand  for  the

 3344  LS—I0,

 commodity  outside  India  including
 group  marketing  under  limited  brand
 names,

 Pr:  paring  information  useful  to  the
 growers,  dealers  and  exporters  of  to-
 bacco  and  tobacco  products

 As  most  of  the  functions  of  the  To-
 bacco  Export  Promotion  Council  wil
 be  taken  over  and  as  we  do  not  want
 duphication,  this  Council  will  be  wound
 up  on  the  formation  of  this  Board.

 ‘Lhe  Government  also  intends  that
 this  Boarg  functions  in  fullest  har-
 mony  with  various  institutions  con-
 nected  with  development  of  and  re-
 search  on  tobacco  It  will  also  utilise
 the  services  of  the  State  Trading  Cor-
 poration  for  exports  The  Government
 will  not  only  give  the  Board  the  neces-
 saly  powers  commensurate  with  its
 objectives  and  tasks  but  will  also  pro-
 vide  necessary  resources  at  its  disposal
 hy  bringing  a  separate  Bull  by  which
 cess  coulg  be  levieq  by  way  of  excise
 or  customs  on  Virginia  tobacco  and
 othe:  tobacco

 Whether  we  smoke,  sniff  or  chew  to.
 bacco  or  not,  I  am  sure,  this  Bt  will
 merit  the  consideration  of  the  House
 while  I  commend  7६  for  its  considera-
 tion  I  hope,  the  hon  Members  wll
 appreciate  it  in  its  proper  aroma

 MR  DEPUTY-SPEAKER  Motion
 moved

 That  the  Bill  to  piovide  for  the
 development  under  the  control  of  the
 Union  of  the  tobacco  industry  be
 taken  into  consideration  ’”

 eft  fra  नाथ  सिह  (झिझक)  अभी
 जैसा  मती  जी  ने  कहा  वर्जीनिया  किस्म  का

 तम्बाकू  हमारे  देश  में  काफी  पैदा  होता  है
 और  उससे  हमें  काफी  फारेन  एक्सचेंज  भी
 प्राप्त  होता  है  ।  सरकार  चाहती  है  कि  इसका
 प्रापर  डिवेलपमेंट  हो  ताकि  देश  को  तथा

 प्रोड्यूसर  को  भी  फायदा  हो  ।  यह  उचित  ही
 है।  ग्राम  तक  इस  झोर  इस  प्रकार  का  ध्यान

 नहीं  गया  था  |  शब  गया  है  और  सरकार  यह

 02०३०००  कमीज,
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 [थी  शिर  नाथ  से  |

 बोर्ड  बनाने  जा  रही  है  -  इसलिए  मै  जो  कदम
 उठाया  जा  रहा  हैँ  इसका--स्वागत  करता
 हु।

 वर्जीनिया  तम्बाकू  के  भ्र लावा  हमारे
 देश  मे  भ्र ौर  भी  कई  प्रकार  का  तबाह  पैदा  होता
 है  ।  बेशक  यह  बोर्ड  खास  तौर  से  वर्जीनिया

 तम्बाकू  के  लिए  बनाया  जा  रहा  हँ  फिर  भी
 दूसरी  रस्मी  का  जो  तबाह  है,  उसके  भी
 डिवेलपमंट  के  लिए,  उसके  विकास  के  लिए
 जो  प्रोड्यूसर  उसमे  लगे  हुए  है  उसको  भी
 राहत  मिल  उसके  वास्ते  भी  इसमे  प्रावधान
 शझ्रापने  रखा  5  t  मै  इसका  स्वागत  करता  है

 बहत  न  कह  कर  दो  तीन  बाता  की  ओर
 ही  मै  आपका  ध्यान  दिलाना  चाहता  है  |
 ग्रा पने  बोर्ड  की  कास्टीट्यूशन  मे  दो  स्टेट्स  फो--
 खास  तौर  से  अहमियत  दी  ह  आध्र  और
 जनतिक  |  यही  दो  स्टेट्स  है  जहा  इस  बढ़िया
 किस्म  का  तम्बाक्‌  पैदा  हाता  है  ।  लेकिन

 दूसरे  भी  प्रसन्न  है  जहा  दस  किस्म
 +  तम्बाकू  पैदा  होता  7।  शार  भारी

 मात्रा  में  होता  है  ।  उस  वास्ते
 उनका  भी  आपको  चाहिये  था  कि  11:  मं
 शाप  प्रापर  रिप्रिजेटेशन  देते  ।  जब  तन  ऐसा
 नहीं  होता  ह  वहा  के  लोगो  की  जो  दिखाते  हे,
 उनकी  ओर  बॉड  का  ध्यान  नहीं  जायगा  |
 हरापन  इसका  मुख्यालय  साउथ  मे  रखा  हैं
 जा  ठीक  ही  है  ।  फिर  भी  दूसरे  प्रान्त  क ेलोग
 जो  तम्बाक  पैदा  करने  मे  लगे  हुए  है  उनकी
 आर  मैं  समझता  ह्  कि  प्रापर  रिप्रिजेटेशन
 न  होने  की  वजह  से  समुचित  ध्यान  नहीं  जा

 पाएगा  ।  शदर  स्टेट्स  के  लिए  आपने  यह
 प्रावधान  किया  ह  कि  बाई  रोटेशन  उनके
 प्रतिनिधियों  को  लिया  जाएगा  ।  अब  कितने
 साल  में  एक  स्टेट  का  नम्बर  जाएगा,  यह  श्राप

 खुद  सोच  सकते  हैं  ।  सभी  स्टेट्स  तम्बाक्‌
 पैदा  नही  करती  है।  कुछ  स्टेट्स  जो  करती  हैं
 उनमें  राजस्थान के  बारे  में  मे  खास  तौर  से

 निवेदन  करना  चाहता  हू  कि  बहा  दूसरी  किस्म
 का  तबाह  बहुत  बडी  मात्रा  में  पैदा  होता  है
 और  बहुत  बडी  सख्या  में  किसान  इसके  उत्पादन
 में  लगे  हुए  है  और  उनके  लिए  भो  बारेमें
 प्रतिनिधित्व  का  प्रावधान  श्राप  रखते  तो
 ज्यादा  अच्छा  होता  ।  जिस  प्रकार  का
 प्रावधान  इस  समय  भ्रापने  किया  है  उससे  उन
 क्षेत्रा  का  प्रतिनिधित्व  उसमे  नही  हो  पाएगा  1

 चौथी  क्लास  में  आपने  रखा  है

 ‘The  term  of  office  of  the  mem-
 bers  and  the  manner  of  filling  vacan-
 cies  among  and  the  procedure  to
 be  followed  77  the  discharge  of
 then  functions  by,  thc  members
 shall  be  such  as  may  be  prescrib-
 ed

 ग्रा पने  प्रेसक्राउड्ड  शब्द  रखा  है
 मरा  निवेदन  है  कि  इसका  पार्लियामेट  व  सामने
 ग्रीन।  चाहिए  t  रूल्स  में  उस  बात  का  आप
 रखना  चाहत  है  उस  पर  मुझे  सरत  एतराज  है  t
 fra  प्रकार  का  टर्म  होगा  क्ति ने  टम  बे'  लिए
 रबर  जाएगे  किस  प्रकार  नॉमिनेशन  होगा
 कसि  प्रकार  रिटायर सट  होगा  ये  सब  बाते
 पा रिया मेट  व  सामने  आनी  चाहिए  t  जब
 इतना  बडा  और  महत्वपूर्ण  बोझ  आप  बनाने  जा

 रहे  है  तो  इन  बाता  को  रूल्स  पर  या  श्राथारिटी
 पर  छोडना  मुझे  कतई  पसन्द  नही  है।  बरच्छा

 होता  यदि  पालीवाल  के  सामने  शाप
 इस  तरह  की  चीज़  को  ल।ने  को  व्यवस्था  करते
 और  उसका  एमएल  लेते  को  व्यवस्था  करते  |
 स्टेज  जब  बने  ता  5  ता लिवर मिट  के  सामने  जाए
 ताकि  उनको  पॉलियामेट  चर  तो  एमेंड  कर
 सके।  इस  सब  को  रूल्स पर  नहीं  छोडना

 चाहिये  ।  कास्टीद्यूशन  भौर  हमें  प्राणी
 सब  बाते  जो  मेम्बरों  के  लिए  होगी  उनको
 आपको  छिलके  भ्रमर  प्रोवाइड  करना  चाहिये
 था।
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 क्लास  8  के  सब  क्लास  तीन  पर  भव  मैं  प्रात
 हूं  ।  आपने  कहा  है  कि  बोर्ड  देखेगा  कि
 वर्जीनिया.  तम्बाकू  की  कितनी  डिमाड  देश
 में  है,  बाहर  कितनी  है  कौर  कितने  क्षेत्र  में
 इसको  बोया  जाना  चाहिये  श्र  इसकी  किस
 प्रकार  मार्किटिंग  हो,  इस  पर  भी  बोड़े  को
 इस  बला  में  निगाह  रखने  का  अधिकार  दिया
 गया  है।  अब  आपने  सब  इलाज  तीन  में  कहा  है
 कि  सब  क्लास  सी  से  जी  तक  दूसरे  तबाह  के
 लिए  भी  लागू  होगी  श्र  क्लास  ए  और  बी
 को  आपने  अलग  किया  है  1  यह  मेरी  समझ  में
 नहीं  पाया  है  ।  जब  आप  सी  से  जी  तक  लागू
 कर  रह  है  तो  ए  और  बी  पर  भी  इसको  लागू
 क्यो  नही  करते  है।  हो  सकता  है  कि  आपका
 ध्यान  वर्जीनिया  तम्बाकू  पर  अधिक  हो  ।
 लेकिन  ऐसा  समय  भी  आ  सकता  है  जब  दूसरी
 किस्म  का  जो  तबाह है इसको  भी  ठीक  तरह  से
 डिवेलप  आप  करे,  इसके  सुखाने  के  तरीके  में,
 इसके  पैकिंग  वे  तरीके  में  सुधार  आप  लाए  1
 इसमे  भी  फारेन  एक्सचेंज  कमाई  जा  सकती
 है,  इसको  भी  एक्सपोर्ट  किया.  जा  सकता  है
 झोर  बहुत  बढी  माकिट  हमे  मिल  सकती  है  ।
 इम वास्ते  दूसरी  किस्म  के!  तम्बाकू  को  आप
 क्यो  निग्लेक्ट  करना  चाहते  है  ।  उसकी
 तरफ  भी  आप  ध्यान  दीजिये  ।

 तम्बाकू  बारे  में  कई  प्रम  के  जोग  लगे

 हुए  है।  ग्रोवर  ह ैजिनका  बहुत  बडा  शोषण
 हो  रहा  है  ।  उसको  अपनी  मेहनत  का  पूरा
 फल  नहीं  मिलता  है  ।  बिचौलिये  बहुत  बडा
 भाग  कीमत  का  खा  जाते  है  और  उसको  पूरी
 कीमत  नही  मिल  पाती  है।  फिर  मजदूर  भी  है
 जो  सिगरेट,  बीडी  बनाने  के  काम  में,  प्रोडक्शन
 की  साइड  में  लगे  हुए  है  और  उनका  भी
 शोषण,  मालिक  लोग  कर  रहे  है  ।  महिलाएं
 लगी  हुई  है,  बच्चे  लगे  हुए  है  जिनको  ठीक

 तरह  से  ठीक  वेजिज़  राज  भी  नही  मिल  पा  रही
 है  1

 सरकार  को  इस  तरफ  भी  ध्यान  देना

 चाहिए  कि  उनको  ठीक  वेजिज़  मिलें,  उनकी
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 किंग  कन्डिशनर  में  सुधार  हो  और  जो

 सहूलियत  अन्य  इंडस्ट्रीज़  मे  काम  करने  वालों
 को  मिलती  है,  वे  उन  लोगो  को  भी  उपलब्ध
 की  जाये  ।  राज  प्रोड्यूसर  सरकारी  मशीनरी
 के  द्वारा  बहुत  तय  द  ॒पीडित  है।  सब  प्रकार  के

 तम्बाकू  पर  एक्साइज  ड्यूटी  लगी  हुई  है,
 लेकिन  मैं  अपने  प्रदेश  के  बारे  मे कह  सकता  हूं
 कि  राजस्थान  मे  सेट्रल  एक्साइज  ड्यूटी  से
 जितना  रुपया  मिलना  चाहिए,  उस  का
 L0  परसेंट  भी  सरकारी  खजाने  से  नही  जाता

 है।  सरकारी  अफसर,  चाहे वे  इस्पेक्टर  लेबल  के

 हो श्रौर  चाहे  सुररिन्टेडेट  लेबल  के,
 काश्तकारों  से  पैसा  खाते  हैं।  एक्साइज  ड्यूटी
 का  सर्प  ा  न  काश्तकारों  को  मिलता  है  और  न

 सेंट्रल  गवर्नमेंट  को  ।  इसमे  दो  राये  नहीं  है
 कि  सरकारी  ऊसर  उसका  90  परसेंट  पस
 खा  जाते  है।  सरकार  को  इनकी  चैकिंग  करनी

 चाहिए  और  यह  देखना  चाहिए  कि  किस
 प्रकार  काश्तकारों  को  रास्त  दी  जा  सकती  है  I

 सरकार  वर्जीनिया  तम्बाकू  के  अलावा

 दूसरी  किस्म  के  तम्बाकू  का  भी  डेवेलपमेंट
 करना  चाहती  है,  लेकिन  वह  उसके  प्रोड्यूसरों
 को  प्रोटेक्शन  सही  देना  चाहती  है  -  इसीलिए
 इलाज  8(2)  के  भाग  सी  से  (जी)  उनके

 लिए  लागू  किये  गय  है  7  रा  निवेदन  है  कि
 भाग  ए)  ओर  (बी)  को  भी  लागू  किया  जाये,
 ताकि  हम  समझ  के  कि  सरकार  दूसरे  तम्बाकू
 के  विकास  में  भी  इन्ट्रेस्टिड  है  और  उसकी
 पैदावार  तथा  उस  की  इन्डस्ट्री  मे  लगे  हुए
 लोगो  की  स्थिति  को  सुधारना  चाहता  है

 चैप्टर  3  के  अन्तगंत  क्लास  00  काफी
 कडी  शर्तें  लगाई  गई  है  ।  उसमे  कहा  गया  है
 कि  काश्तकार  को  सर्टिफिकेट  भाई  रजिस्ट्रेशन
 लेना  पड़ेगा  |  यह  भी  कहा  गया  है  कि  हर  साल

 एसेंस  किया  जाएगा  कि  सारे  हिन्दुस्तान  में
 कितनी  जमीन  में  तम्बाकू की  काश्त  की  जायेगी
 और  उसमें  कमी  या  वृद्धि  भी  की  जा  सकेगी

 यह  शर्ते  भी  लगाई  गई  है  कि  सर्टिफिकेट  देते
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 [श्री  शिवत/थ  सिह]

 हुए  सूटेबिलिटी  आफ़  लैंड  आदि  बातो  का
 ध्यान  रखा  जायेगा  ।  मेरा  कहना  यह  है
 कि  हमारे  देश  मे  कृषि  की  जो  हालत  है  और
 साइटिफिक  डेवलपमेंट  की  जो  स्थिति  है,
 उसमे  सरकार  इन  बातो  को  लागू  नहीं  कर
 पायेगी  ।  राज  हमारा  काश्तकार  अपने
 प्रैक्टिकल  एक्सपीरियंस  के  झ्राधार  पर  यह
 समझता  है  कि  उ  को  किस  जमीन  में  और
 किस  मौसम  मे  काश्त  करना  है।  इन  बातो  को
 उस  पर  छोड़  देना  चाहिए  -  काश्तकार

 तम्बाक्‌  का  प्रॉडक्शन  करे  और  उसके  बाद
 सरकार  उसके  मार्केटिंग  और  एक्सपोर्ट  आदि
 की  व्यवस्था  करे  t  अगर  सरकार  कलाम
 I0  में  दी  गई  कागज़ी  कार्यवाही  मे  उलझ

 जायेगी,  तो  बोर्ड  का  काम  ठीक  लग  से  नहीं
 चल  पायेगा  ॥

 मैं  इस  बिल  का  समर्थन  करता  ह,  लेकिन
 मैं  चाहता  ह  कि  स्त्री  महोदय  मेरे  सुझावों  पर
 ध्यान  देने  की  चेष्टा  करे  ।

 SHRI  P.  NARASIMHA  REDDY
 (Chittor)’  I  whole-heartedly  wel-
 come  this  Bill  which  is  in  fact  long
 long  overdue,  In  itroducing  this
 Bill  the  hon.  Minister  has  graphical-
 ly  and  appealingly  traced  the  history
 of  this  crop  which  occupies  a  very
 important  place  in  our  economy.  This
 crop,  the  Minister  was  pleased  to  say,
 was  introduced  in  this  country  as
 long  ago  as  the  seventeenth  century
 and  the  history  of  this  crop  has  been
 one  of  toil  and  tears  and  sweat.  And
 in  this  country  it  has  been  subjected
 to  vartous  price  vacillations  and  trade
 malpractices  so  much  so  that  the
 growers  of  this  crop  have  undergone
 centuries  long  suffering  and  exploi-
 tation.

 I  come  from  Andhra  Pradesh  which
 contributes  a  sizeable,  in  fact,  90  per
 cent  of  the  Virginia  tobaeco  crop  in
 this  country.  ou  are  ware  and  most
 of  the  members  in  this  House  are

 aware  that  the  Andhra  tobacco-grow-
 ers  have  been  agitating  since  decades
 for  some  such  statutory  safeguard  for
 affording  them)  protection  from  the
 price  vacillations  and  exploitations  as
 regards  price  and  other  malpractices
 as  also  for  positive  State  action  for
 providing  an  impetus  and  safeguards
 and  other  incentives  for  increasing
 the  productivity  and  the  quality  of
 this  important  crop  on  which,  as
 the  Minister  was  pleased  to  say,  lakha
 of  people,  in  fact,  32-35  lakhs  of  peo-
 ple,  are  dependent  for  their  _  living.
 While  welcoming  this  Bill  I  would  like
 to  express  in  this  connection  my  sense
 of  disappointment  that  it  has  not
 been  made  as  comprehensive  ag  it
 should  be.  It  has  not  come  up  to
 our  expectations,  Unfortunatelv  this
 Tobacco,  even  though  it  comributes
 Rs.  60  crores  to  the  Customs  and
 Excise  revenue,  has  suffered  neglect
 I  should  say.  It  has  not  been  so  for-
 tunate  as  the  Coffee  Tea,  Spices  and
 other  Commodities’  Boards  which
 have  had  statutory  protection  much
 earlier.  Anyhow  it  38  better  late  in
 the  day  then  never,  that  this  Bill
 has  been  brought  forward.  This  is  as
 a  result  of  agitation,  carried  on  by
 growers  in  Andhra  Pradesh  and
 other  parts  of  the  country.  This  mea-
 sure  was  held  up  for  several  long
 years  On  account  of  inter-ministerial
 wangles,  if  I  may  say  So,  between  Ag-
 Triculture  Ministry  and  the  Foreign
 Trade  Ministry  both  claiming  exclu-
 sive  domain  in  regard  to  this  subject.
 Even  today  as  the  Bill  is  drafted  and
 introduced  I  am  afraid  that  this  soct
 of  dual  responsibility  may  continue.
 It  may  hamstring  and  constract  the
 functioning  of  this  Board.  The  Board
 proposed  to  be  set  up  should  be  on
 par  with  the  other  Boards  of  other
 commodities  like  Coffee,  Tea,  Spices,
 etc.  I  have  brought  forward  certain
 amendments  which  I  hope  the  Minis-
 ter  will  accept.  One  is  with  regard  to
 the  composition  of  the  Board.  The
 growers’  representation  in  the  Board
 should  be  increased  ang  this  should
 be  made  more  specific,  in  conformity
 with  the  composition  of  other  Com-
 modities  Boards.  What  we  find  is,  un-



 Motion  for 2  df
 Adjournment

 due  place  is  given  to  several  Govern-
 mental  representatives  of  Ministries
 and  only  a  caSaual  mention  is  made
 of  Gorwers’  representatives.

 MR.  DEPUTY  SPEAKER:  You  nay
 continue  your  speech  tomorrow.

 6  hrs.

 MOTION  FOR  ADJOURNMENT

 FAILURE  OF  GOVERNMENT  TO  SOLVE  THE
 MYSTRY  OF  SAMASTIPUR  BOMB  CASE

 MR,  DEPUTY-SPEAKER:  We  now
 take  up  the  Motion  ‘That  the  Tlouse
 do  now  adjourn’  Shri  Madhu  Limaye.

 श्री  मधु  लिमये  :  (बाका)  :  मझे  कितना
 समय  मिलेगा  ?  40  मिनट  में,  मे  खत्म
 करूगा,  ज्यादा  नहीं  लगा  |

 643  hrs

 (Supt  Vasant  SaTur  in  the  Chair)

 मैं  प्रस्ताव  करता  है  कि  इस  सदन  की
 कार्यवाही  क्रो  और  ?-  सदन  को  शब  स्थगित
 किया  जाय  ।

 राज  जिस  विषय  पर  हम  लोग  चर्चा
 कर  रह  है  यह  अत्यन्त  महत्वपूर्ण  चिल  हे  1
 क्योंकि  एक  अरसे  से  हमारे  देश  y  रहस्यपूर्ण
 मात्र  होती  6  ओर  इस  रहस्य  को  हल  परत  का
 सरकार  के  हारा  कोई  समुचित  दत जाम
 नहीं  किया  जाता  है  ।  सब  से  पह  ने  मैं  आपकी
 खिदमत  में  आज  क॑  हिन्दुस्तान  टाइम्स  से
 काग्रेस  पार्टी  के  एक  सदस्य  ने  ही  जा  बात
 कशी  है  उसी  से  अपने  भाषण  को  णरू  करने!
 चाहता  हु  ।  यह  हिन्दुस्तान  टाइम्स  मे  कांग्रेस

 पालियासेद्री  पार्टी  को  जो  बठक  ह्  उस  की
 रिपोर्ट  है।  उस  में  से  एक  हिस्सा  मै  पढ़  कर

 सुनाता  चाहता  हूं

 MAGHA  29,  896  (SAKA)  Motion  for  298
 Adjournment

 “Mir.  P.  R.  Dag  Munsi  said:  There
 was  a  general  feeling  in  the  country
 that  the  Government  had  indulged
 in  misconduct  from  the  death  under
 mysterious  circumstences  of  Nagar-
 wala  to  L,  N  Mishra.  The  Govern-
 ment  hag  not  done  anything  to  re-
 move  the  doubts  of  the  people,  he
 added.”

 झब  हो  सकता  है  कि  इसके  बाद  मे
 ये  इसका  प्रतिवाद  करेगे  ।  लेकिन  उन्होंने  जो
 बात  कही  है  वह  हिन्दुस्तान  के  कई  लोगों  के
 मन  मे  बात  है  कि  हमारे  देश  मे  विगत  कुछ  वर्षो
 से  बहुत  ही  रहस्यपूर्ण  तरीके  से  लोगो  को  खत्म
 किया  जा  रहा  है  |  इसी  दिल्‍ली  शहर  में
 नवम्बर  महीने  की  घटना  है,  अनिल  चोपड़ा
 नाम  का  जो  दमन  का  कस्टम  कलेक्टर  था
 उस  की  मौत  भी  रहस्यपूर्ण  वातावरण  मे  हुई  1
 सीबीआई  जो  दो  अफसर  पाडेय  प्रौढ़
 रामनाथन  उनके  बारे  में  भी  कहा  गया  हे
 कि  सडक  दुर्घटना  में  उनकी  मौत  हुई  है  ।
 नागर वाला  काड  के  बारे  में  सभी  लोग  जानते  है
 कि  नागरवाला  की  जो  मृत्यु  हुई  वह  भी
 रहस्यपूर्ण  वातावरण  में  हुई  -  उनके  मामले  की
 जाच  करने  वाले  जो  पुलिस  भ्रमर  कश्यप
 साहब-उनकी  मौत  भी  रहस्यपूर्ण  वातावरण  में

 हुई  है।  जनता  के  जनरल  सेक्रेटरी
 (ब्पबध,द)  '  चले  जनरल  सैक्रेटरी

 थ,  फिर  अध्यक्ष  २०,  श्री  दीन  दयाल  उपाध्याय
 जी,  उनकी  भी  मौत  का  रहस्य  भी  दो  दो
 क्मीणनो  को  बेटा-  के  बाद  भी  नही  खल  पाया  है
 ओर  समस्तीपुर  बम  विस्फोट  +  बार  में  भी
 क्राम  लोगों  को  7ह  राय  हे  कि  सरकार  ने  इस
 रहस्य  को  खोलने  के  लिए  समुचित  प्रयास  नहीं
 किया  ।

 जसे  ही  3  तारीख  को  श्री  ललित  नाराज"
 मिश्र  की  मृत्य  की  खबर  आई,  एक  स्वर  से
 एक  आवाज  से  विरोध  पक्ष  ने  अपना  दुख
 प्रकट  किया।  इतना  ही  नही,  हिसा.  के  इस्तेमाल
 के  बारे  में  भी  बहुत  स्पष्ट  शब्दों  मे  उन्होंने  कहा
 कि  हिंसा  का  रास्ता  हमारा  नही  है  7  विरोध
 पक्ष  ने  निष्पक्ष  और  खली  जाच  की  माग  की  ।

 ay  owe
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 लेकिन  अफसोस  की  बात  है  कि  सरकार  ने

 यह  जो  सापेक्षिक  माग  जाच  की  उस  समय
 की  गई  थी  उस  को  न  मानते  हुए  उच्च  स्तर  पर
 विरोध  पक्ष  के  ऊपर  दोषारोपण  करने  का  काम
 तत्काल  कुछ  ही  घटो  के  अन्दर  शुरू  किया  बार
 अफसोस  की  बात  है  कि  इसमे  प्रधान  मंत्री  ने
 ओर  लाल  इंडिया  रेडियो  से  सबसे  अधिक  पहल
 की  ।  प्रधान  मन्नी  जी  का  पहले  दिन  का
 वक्‍तव्य  ही  देखिए  ।  प्रधान  मंत्री  जी  न  कहा

 “The  forces  of  disruption  which
 have  come  to  the  fore  lately  have
 spread  hatred  and  indirectly  en-
 couraged  violance  It  38  this  atmos-
 phere  which  38  responsible  foi  this
 dastardly  crime”

 इसके  बाद  उसी  दिन  रेडियो  पर  जो
 स्पाट-लाइट  का  कार्यक्रम  होता  है  उस  पर
 सी०  एस०  पंडित  जो  फ्री  प्रेस  के  एडीटर
 है,  हमारे  मित्र  भी  है,  म ैमानता  हु  कि  उनको
 अपनी  राय  रखने  का  पूर्ण  अधिकार  है,  लेकिन
 यह  रेडियो  पर  से  कार्यक्रम  हुआ  है  कौर
 रेडियो  के  बारे  मे  प्रधान  मंत्री  ने  यही  कहा  है
 कि  रेडियो  का  कायें  क्या  है--निष्पक्ष  लग  से
 समाचारों  को  प्रसारित  करना  या  सभी

 दृष्टिकोणों  को  रेडियो  के  द्वारा  जनता  के
 सामने  रखना,  यह  रेडियो  का  रोल  प्रधान  मंत्री
 ने  नही  माना  है।  प्रधान  मंत्री  कहती  है  कि
 रेडियो  का  काम  है  कि  टु  प्रोजेक्ट  गवनेमेट
 पालिसी  इसी  सदन  में  उन्होंने  एक  वक्तव्य
 दिया  है।  तो  मै  मानता  हू  कि  वहा  सी०  एस०
 पंडित  का  जो  टाक  हुआ  उसमे  सरकारी

 अनुमति  से,  सरकारी  सम्मति  से  यह  वहा
 गया  है।  ऐसा  मै  मानता  हू।  में  केवल  दो
 वाक्य  आपके  सामन  उद्धत  करना  चाहता  हु  |

 “The  ६08)  responsibility  for  this
 act  75  on  those  who  on  the  one
 side  swear  by  democratic  norms
 and  want  to  save  7  and  on  the  other
 actively  support  a  movement  which
 is  not  only  destroying  peoples’  faith
 in  their  leaders  mbut  in  the  system
 itself.’
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 att  जागे  यह  कहते  हूँ
 “Whatever  may  have  been  the

 Orposition’s  complaint  against  Mr.
 Mishra  and  the  ruling  party  itself
 by  this  act  and  the  general  atmos-
 phere  of  violance  in  the  wake  of
 Bihar  Agitation  it  has  opened  ,t-
 self  to  the  charge  that  behind  their
 allegation  to  corruption  and  mus-
 use  of  power  was  political  vendetta
 and  not  a  desire  to  reform  ”

 यानी  स्पाट  लाइट  में  स्पष्ट  शब्दों  मे  रेडियो
 कहता  है  कि  समस्तीपुर  बम  विस्फोट  और
 ललित  नारायण  मिश्र  की  मौत  इस  कृति  के
 -नए,  इस  ऐक्ट  के  जरिये  भ्र पोजीशन  ने
 साबित  किया  है  कि  भष्टाचार  के  खिलाफ
 उनका  जो  अभियान  है  उसके  पीछे  राजनैतिक
 विद्वेष  है  ।  तो  3  तारीख  को  ही  प्रधान  मंत्री
 और  आल  इडिया  रेडियो  निर्णय  दे  देता  है  कि
 समस्तीपुर  में  जो  घटना  हुई  उसके  लिए  विराध
 पक्ष  जिम्मेदार  है।

 एक  सा तन ोय  सदस्य  बिलकुल  सही।

 ओ  मधु  लिये  :  कब  सही  है  या  नही
 इसकी  तो  चर्चा  कर  ही  नही  रहे  2  लेनी
 मेरा  मुद्दा  यह  है  कि  जा  विरोध  पक्ष  ने
 एक  स्वर  से  हिमा  के  रास्ते  क  त्याज्य  ठहराया,
 उसकी  जिन्दा  की  आर  निष्पक्ष  ओर  खुली
 जाच  की  माग  की  तो  प्रधान  पत्नी  ने  और
 आल  इडिया  रेडियो  न  भर  दूसरे  प्रवक्ताओं
 न  विरोध  पक्ष  को  दोषी  ठहराव  का  कास
 उसी  दिन  कुछ  ही  घटा  के  अन्दर  शुरू  किया  |
 दसलिए  मै  कहना  चाहता  हर  कि  शुरू  से  ही
 प्रधान  मंत्री  चाहती  थी  कि  समस्तीपुर  वी  जो

 ट्रेजेडी  ह ैउसका  इस्तेमाल  राजनैतिक  उद्देश्यों
 के  लिए  किया  जाय।  उन्होंने  जयप्रकाश
 नारायण  के  आन्दोलन  को  और  विरोध  पक्ष
 को  बदनाम  करन  का  प्रयास  किया  है।
 इसलिए  इसकी  जड  में  जाने  का  हम  लोगों  का
 प्रयास  करना  चाहिए  ।  अखबारो  मे  बहुत  सारी
 गलत  खतरे  शुरू  में  पुलिस  के  द्वारा  दिलाई
 गई  |  पहले  यह  कहा  गया  कि  यह  रेल  कर्म-
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 चोरियों  का  काम  है।  एक  कर्मचारी  का  भी
 नाम  जोडा  गया,  जो  स्वय  इसमे  मर  गया  था  ।

 पहले  तो  रेल  मजदूरों  को  बदनाम  करने  का
 प्रयास  किया  गया,  साथ-साथ  विरोध-पक्ष  को
 बदनाम  करने  का  प्रयास  हुआ,  फिर  कार
 एस०  एस०  के  साथ,  झ्रानन्दमा्गियों  के  साथ
 इसका  सम्बन्ध  जोड़ा  गया।  झानन्दमागियों
 के  साथ  कितना  सम्बन्ध  है,  म ैनही  जानता--
 जहा  तक  मुझे  मालूम  है  जय  प्रकाश  जी  के
 आन्दोलन  के  साथ  उनका  कोई  सम्बन्ध  नहीं
 है।  चार  एस०  एस  के  साथ  भी  उसका
 कोई  सम्बन्ध  नही  है,  हा,  उसके  साथ  जड़े  हुए
 जो  लोग  है  वे  इस  आन्दोलन  से  सम्बन्धित

 है--यह  कोई  छुपाने  की  बात  नहीं  है

 (व्यवधान  )

 को  प्रबल  बिहारी  बाजपेयी  (ग्वालियर  )
 हा,  हम  उसमे  है।

 श्री  सच  लिमये :  मैं  कह  रहा  था  कि

 पहले  रेल  मजदूरों  के  साथ,  फ़िर  विपक्षी  दलो
 के  साथ,  जय  प्रकाश  जी  Y  झ्रान्दोलन  के  साथ,
 कार  एस०  एस०  के  साथ  इस  घटना  का
 सम्बन्ध  जोडने  का  प्रयास  किया  गया  |  उसके
 बाद  इन्टेलिजेन्स  ब्यूरो  और  सीबीआइ
 के  लोग  इसमे  आये,  उनके  द्वारा  जाच  का  काम

 शुरू  हुआ ।

 शब  इसमे  सन्देह  उत्पन्न  होता  हे--
 राज  सी०बी०आई०  की  जो  स्थिति  है,  वह
 स्पष्ट  है।  यह  विभाग  प्रधान  मंत्री  जी  के
 तेहत  है।  पहले  यह  गृह  मंत्रालय  के  साथ  था,
 लेकिन  श्री  श्री  ब्रह्मानन्द  रोटी  के मातहत  नही
 है।  970  .  जब  प्रधान  मंत्री  जी  न  मति-मिल
 की  पुन रेंच ता  की,  उस  समय  सभो  जासूसी
 विभाग  प्रधान  मत्री  जी  के  कार्यक्षेत्र  लाख
 गये  |  जब  प्रधान  मो  जी  स्वय  निर्देश  दे  रही
 है  कि  सीबीआई  जाच  बारे  श्र  उन्होने

 पहले  ही  यह  निर्णय  दे  दिया  कि  ये  सब  लोग
 इससे  सम्बन्धित  है  तो  सी०वी०भ्राई०  वाले
 बाध्य  होकर  इसी  दिशा  में  जाच  करने  लगे  कि
 किसी  तरह  से  यह  जो  काण्ड  हुआ  है,  इसकी
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 जिम्मेदारी  विरोध-पक्ष  पर  लादी  जाय  और
 आज  डेढ  महीने  में  भी,सी०बी०भ्राई०  को
 सफलता  नही  मिली  है  1  तो  इस  का  मुज्य  कारण

 है  कि  प्रधान  मंत्री  जी  ने  अपने  वक्तव्यों  मे

 सीबीआई  की  जाच  को  एक  विशिष्ट
 दिशा  म  प्रभावित  करने  का  प्रयास  किया
 हे

 श्री  कृष्ण  चन्द्र  विंड  :  (खली ला बाद)  :

 बिलकुल  गलत  tv

 श्री  मधु  लिये  :  इस  तरह  से  नहीं,
 आप  तक  के  आधार  पर  बोलिये  ।  गलत  कहने
 से  गलत  नहीं  होगा।  जब  प्रधान  मारी  जी,
 जिनके  मातहत  सी०  बी०  भाई  है  स्वय

 पहन  ही  फैसल।  दे  देती  है  कि  इसकी  जिम्मेदारी
 फिस  पर  है,  तो  फिर  आप  सी०  बी०  आई०  7
 उम्मीद  नहीं  कर  सकते  कि  वह  निष्पक्ष  लग  से
 जाच  करेगी  (ब्याज  न)

 शब,  मै  लिक  साप्ताहिक  को  प्रधान  मती
 जी  ने  जो  मुलाकात  दी  है,  उसके  एक  शरण  को

 उद्धृत  करना  चाहता  ह  -  (बाबा,  ).

 आप  उसको  देखिए--प्रधान  मंत्री  जी  स  पूछा
 गय।--

 “Shri  Mishra’s  death  will  cause
 a  lot  of  concern  among  the  people
 about  such  violence  spreading  else-
 where  ”

 यह  सवाल  उनसे  पूछा  गय।,  अब  प्रधान  मनी
 जी  जवाब  देती  है--

 ‘Ag  I  have  said,  at  ३8  not  imipo:-
 tant  which  peison  did  the  kilhng
 But  when  an  atmosnhere  of  hatred.
 calumny  and  violence  78  fostered,
 then,  anybody  can  do  it”

 सभापति  महोदय,  प्रधान,  मंत्री  जी
 कहती  है  कि  किस  ने  मारा,  इसका  कोई

 महत्व  नही  है।  मगर  यह  स  बित  हो  जाता

 by  #  4 moo!
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 है  कि  किसी  काग्रेसी  ने  मारा  है,  तो  भी
 प्रथम  मंत्री  जी  कहती  है  कि  इसका  कोई
 महल  नही  है,  इसका  दोष  तो  विरोधी  पक्ष  के
 लोगो  के  ऊपर  है.  (व्यवधान)
 अ  प  क्यो  घबरा  रहे  हैं--

 सभापति  महोदय,  प्रधान  मंत्री  जी  की
 राय  में  किसने  मारा,  इसका  कोई  महत्व  नहीं
 है  1  ऐसा  वाक्य  वे  इस  लिये  कहती  है---क्योकि
 मन  मे  उन्होंने  पहल  से  ही  फैसला  कर  लिया
 था  कि  दोष  इन्ही  लोगों  पर  लगाना  है--
 इस  लिये  इस  तरह  का  वाक्य  उनके  मूह  से
 निकला  ।

 समस्तीपुर  बम  विस्फोट  और  श्री  ललित
 नारायण  मिश्र  जी  की  मृत्यु  के  तत्काल  बाद
 मैंने  3  जनवरी  को  दिल्‍ली  से  मेरे  कुछ  विरोधी
 पक्ष  केस  पियो  के  साथ  एक  वक्तव्य  दिया  था
 कि  ललित  नारायण  मिश्र  जी  के  शव  पर
 अग्नि-सरकार  करने  मे  जल्दबाजी  न  की  जाय,
 पहले  उनका  पोस्ट-मानस  कराया  जाय,  पूरे
 फोरेंसिक  एक्जामिनेशन  के  बाद,  तथा  उसकी
 'रिपीट  थाने  के  बाद  उनके  शव  का  अर्ति
 संस्कार  कराया  नाय  ।  ग्राम  तौर  पर,
 सभापति  महोदय,  आप  जानते  ह--  बाप  स्व
 वकील  ह  मैं  वकील  नहीं  3,  वक्रित  इतना
 अवश्य  जानता  हू  कि  पुलिस  केस  होने  के  बाद

 पुलिस  वाले  शव  वा  अग्नि  सस् करार  कराने  वी
 'टार्जन  तभी  देत  2  जब  पोस्टर्माटम  हो  जाता
 ते।  यह  पुलिस  केस  था,  तत्काल  पुलिस  ने
 रजिस्टर  वि  था  तो  फिर  पोस्ट  मातम  से
 करने  की  छुट  पिनों  कहन  से  दी  गई  ?  मैने
 यह  चुना  है  पि  बरकरार  के  चीफ  सेक्रेटरी  ने
 स्वय  कहा  ि  पोगो  साटन  की  यो  जरुरत
 नटी  है  और  प्रा;  अग्नि  सरकार  करने  की
 इजाजत  देखायचे  1  मे  पोस्ट-सॉर्ट  म  क।  सवाल
 इस  लिये  उठा  रहा  7,  क्योंकि  साथ-ईस्टर
 रेस  के  चौक  र्म  कल  आफिसर--भाजी
 साहब  ने  कहा  था--जो  हम  लोगों  ने  रेडियो
 से  सुना  था--ललित  नारायण  मिश्र  जी  को
 मामली  चोट  आई  है,  स्किन-डीप-इन्जरी  है,
 उनकी  जान  खतरे  में  नहीं  है,  लेकिन  उसी
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 दिन  हम  ने  बाद  में  सुना  कि  बह  गम्भीर  चोट
 थी,  लम्बे  प्रा परेशन  के  बाद  उनकी  मृत्यु  हुई  v
 इस +  हम  लोगों  को  बहुत  आश्चर्य  हुआ,  ऐसा
 कैसे  हुआ,  इसी  लिये  हमको  शौर  ज्यादा  शक
 था  और  हम  ने  कहा  था  कि  पूरे  पोस्ट  मातम
 के  बाद  जांच  की  जाती  1  क्योकि  शब  सवाल
 ब्योरा--मान  लीजिये,  कोई  आदमी  पकड़ा
 जाता  है,  जिसने  यह  काम  किया  है  और
 उस  पर  केस  चलेगा  तो  वहू  कह  सकता  है  कि
 बम  विस्फोट  के  चलते  वे  नही  मरे,  .2  घटे  जो
 विलम्ब  हुआ,  उनकी  जो  ठीक  से  चिकित्सा
 नही  की  गई,  उनका  इलाज  नहीं  किया  गया,
 उसके  कारण  ललित  बाद  की  मृत्यु  हुई  है,
 इस  लिये  मेरे  ऊपर  उनके  ग्न  का,  कत्ल  का,
 होमीसाइड  का  इल्जाम  नही  लग  सकता  है.

 जो  नरेन्द्र  कुमार  साल्वे  (  बुरा
 क्या  पोस्टमार्टम  से  यह  प्र  व  हो  जाता  ?

 श्री  मधु  लिमये  :  साल्वे  स।हब,  श्राप  जैसे

 द्विब्यूनल  के  सामने  एपिग्रर  होने  वाल  व्यक्ति
 जब  ऐसी  बात  कहते  है  तो  हमारे  जैसे  आदमी,
 जिनको  कान ने  का  कम  ज्ञान  हे,  वे  क्या  कहेंगे  ।
 क्योंकि  सवाल  यह  उठता  हे--मौत  का  कारण
 कप्  था  ?  मान  लीजिये,  ते  इलाज  स  ठीक
 हो  जाते,  जसे  जगन्नाथ  मिश्र  ठीक  हो  गये,
 तो  फिर  उस  व्यक्ति  के  ऊपर  कोर्ट  दूसरा  चाज
 लगता  होमी सायद.  का  चार्ज  नहीं  लगता,
 अटैम्प्ट  3  फिट  डोरिस  -  का  चार्ज  लगता  ।
 हस  लिय  आप  ने  इस  ममता  की  जाच  करने
 की  दाद  से  भी  जो  कदम  उठाना  चाहिए  था,
 बह  नटी  उठाया  द्रोह  ह्  लोगो  के  द्वारा
 बाद  देने  के  बाद  भी  जब  नही  उठाया  गया
 तो  में  आरोप।  लगाऊगा  कि  पह  जननि  कर
 फिया  गया  4

 दूसरी  बात--श्री  मिश्र:  जी  का  समारोह
 का  जो  फायदा  था  उससे  सिक्‍योरिटी
 अरेंजमेंट  ठोक  था  था  नहीं  था---पह  मामला

 मैथ्यू  कमीशन  के  सामने  है,  इसकी  जाँच
 करना  उनके  अधिकार  क्षेत्र  मे  अआाता है।
 इसका  निर्णय  वे  देगे  ।  लकिन  कुछ  बातें
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 बिलकुल  रुपर्ट  है  जो  अखबारों  मे  न  चुकी  कहा  हैं  बह  चीफ  झोपरेशन  सुपरिटेंडेंट  जो
 है  कि  सिक्‍योरिटी  अरेंजमेंट  मे  इतनी  खिसिया  गाड़ियों  के  बारे  में  निर्णय  करता  है  ।
 थी  कि  समस्तीपुर  में  बम  विस्फोट  होने  के
 बाद  सिक्‍योरिटी  के  सारे  लोग  भाग  गये  ।  और
 उस  समय  पर  कोई  नहीं  था  ।  य  नी  बिहार
 सरकार  औैर  केन्द्रीय  सरकार  का  मनोबल
 कितना  दूर  गया  है  उस  का  यह  परिचायक
 है  कि  एक  विस्फोट  की  घटना  होती  है  और
 सब  लोग  भाग  जाते  है।  दर  तक  कमिश्नर
 बहा  पर  थे  उन  का  पता  नहीं,  जिलाधीश
 का  पता  नहीं,  एस०  पी०  का  पता  नही  कौर
 रेलवे  का  जो  प्रमुख  अधिकारी  होता  है
 डिवीजनल  सुपरिन्टेडट  वह  भी  गायब  ।
 कौर  ऐसी  सिथति  में  कौन  चार्ज  लेता  है  ?

 श्री  राम  बिलास  झा  नाम  का  एक  व्यक्ति
 चार्ज  लेता  है  ।  मैं  उन  को  नहीं  जानता

 ह  उन  की  क्या  आफिशियल्स  पोजीशन  थी
 या  नही  थी  मुझे  कोई  जानकारी  नही  है
 सिक्योरिटी  वाले  भाग  गये,  बड़े  बड़े  अधिकारी
 भाग  गये  और  राम  बिलास  ने  चार्ज  ले  लिया।
 प्रौढ़  पहला  काम  वह  क्‍या  करता  है  कि  सैलून
 7  कसी  को  भी  जाने  नहीं  देंगे  ।  यानी
 वार  लोग  जिन्होंने,  सिक्योरिटी  वाले  सब  भाग

 गये  तो  उन  चार  लोगों  ने  ललित  बाबू  को
 उठा  कर  रेलवे  सेवन  पर  चढ़ाया  वह  a  एक

 जमुना  सिह,  दूसर॑  थ  उमा  प्रसाद  सिह
 शिव  शक्र  सिह  और  चोथ  कन्हेया  इस  मे
 उमा  प्रसाद  सिह  घायल  थे  नवीन  राम
 बिहारी  उन  से  कहता  है  कि  यह  कोई  झपताल
 है.  ?  भागों  यहा  1  जो  मारपीट
 की  नोबत  था  गई  ।  तो  यह  बेचारे  स्वय
 घायल  और  फिर  भी  मिश्र  जी  को  सैनिक
 तके  पहचाने  का  काम  फिया ।  'मिलन  उस
 का  भी  सैलून  के  अन्दर  नटी  कराते  दिया  ।

 ' यह  राम  बिलास  की  क्या  अथोरिटी  थी  इस
 पी  खोज  होनी  चाहिये  ।

 दूसरी  बात  यह  कि  राम  बिलास  ने

 गड़ी  दानापुर  जायगी  यह  रादेश
 उसने  दिया  ।  और  उन्होंने  कहा  कि

 बुलाओ  उसको  ।  और  उन  के  आदेश  से
 यह  तय  हुआ  कि  ललित  बाबू  का  इलाज  न

 समस्तीपुर,  न  दरभगा,  न  पटना  में  होगा
 कौर  न  उन  को  दिल्‍ली  मजा  जायगा।  क्योकि
 जितना  समय  लगा  उत।  समय  मे  अगर
 सरकार  चाहती  तो  उन  को  हवाई  जहाज  से
 दिल्‍ली  लाया  जा  सकता  था  ।  लेकिन  नही
 लाया  गया,  और  राम  विलास,  जिस  की
 कोई  आफिशियल्स  पोजीशन  नहीं  है  वह  यह
 सब  निर्णय  करता  है  ।

 तीसरी  बात  यह  है  कि  बिल्कुल  जानकर

 सूत्रों  ने  मुझे  पता  चला  है  कि  पटना  में  जो
 विलम्ब  हुआ  वह  इसलिये  कि  राम  बिलास
 झा  ने  एक  बार  नहीं  दो  बार  चैन  पुलिस  कर
 के  इस  गाडी  को  रोकने  का  काम  किया  है  ।
 स्वयं  उन्होंने  चेन  पुलिंग  की  है  |  तो
 इसलिये  यह  आदमी  इतना  शक्तिशाली  कैसे
 बना  और  सारी  जो  वहा  पर  गतिविधियां
 एक्टिविटी  हुई  उस  का  उस  ने  चार्ज  कैसे
 लिया  इस  क॑  बारे  मे  सफाई  होनी  चाहिए  |

 उसी  तरह  उस  सैलून  में  जिस  की  चर्चा
 मेर॑  ख्याल  मे  कल  मदर लैड  ने  की  है  और
 वह  सही  है  कि  मस्ताना  बावा  हाजीपुर  के,
 जो  लाजिक  है  ओर  ललित  बाबू  के  साथ
 लगे 7.  ते थे बसगून  से  थे  लेकिन  ये
 घायल  10  जिन्होंने  अनी  जान  जोखिम
 में  भाव  7  ललित  बाबू  को  पहचाने  का
 वाम  किया  उन  को  सैलून  में  नहीं  आने  दिया
 गया  ।  लेकिन  सताना  बावा  हाजीपुर  का

 सैलून  म  आ  गया  ।  यह  बहन  ही  महत्वपूर्ण
 बात  है  1  तो  अखबारों  मे  बात  सारी
 बाते  आ  रही  है  ।

 हिन्दुस्तान  स्टैंडर्ड  ने  समस्तीपुर
 से  जो  समाचार  बजे  हैं  ओर  जो  प्रकाशित

 हो  गये  उस  में  दो  एन  एल०  सी०  पर
 अभियोग  लगाया  है  कि  इन  का  इस  में  हाथ
 था।  साथ  ही  साथ  उन्होने  यह  भी  कहा
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 है  कि  एक  गैर  बिहारी  एम०  पी०  उसी  समय
 पटना  गया  था  शौर  उस  के  ॥थ  एक  स्वामी

 भी  था  पटना  में  जो  मैंने  चर्चा  सुती,
 बिहार  में  सुनी,  तब  मैं  केवल  बता  रहा  हूं,  मैं

 “कोई  पना  प्रतियोगी  नहीं  लगा  रहा  हूं,  बौर

 वह  है  यशपाल  कपूर  का  नाम  ।  हिन्दुस्तान
 :सैन्डी”  में  जिस  की  चर्चा  की  गई  है  वह
 यशपाल  कपूर  हैं  ।

 उस  समय  जहां  तक  सिक्योरिटी  की  बात

 हूँ  उस  के  बारे  में  जांच  होगी,  इस  में  कोई
 संदेह  नहीं  ।  लेकिन  मैं  श्राप  की  जानकारी
 क  लिये  कहना  चाहता  हूं  कि  इस  घटना
 की  जानकारी  पटना  के  अफसरों  को  तकरीबन

 कुछ  ही  मिनटों  के  भ्रमर  दी गई।  उस  समय
 आई०  जी०  पुलिस  एक  नृत्य  कला  के  कार्यक्रम

 'में  गये  हुए  थ  और  यह  खबर  आने  के  बाद  भी

 “बह  वहां  से  हिले  नहीं,  बल्कि  घंटा,  डेढ़  घंटा

 “वहीं  बैठे  रहे  ।  वहां  गवर्नर  महोदय  भी  थ,
 शायद  उन  को  भी  जानकारी  नहीं  दी  गई  ।

 श्री  राम  सहाय  पांडे  (राजनंदगांव)  :
 कितने  बजे  की  बात  है  ?

 श्री  मत  लिये  :  यह  शाम  की  बात

 'है  t  मैं  यह  कह  रहा  हूं  कि  इस  घटना
 के  बाद  इस  की  जानकारी  आई०  जी०

 पुलिस  बिहार  को  दी  गई  ।  उस  समय  वह
 एक  संस्कृति  कला  के  कार्यक्रम  में  थे  आर
 उसे  के  बाद  वहीं  बैठे  रहे,  देर  तक  बैठे  रहे,
 और  उन्होंने  इस  बात  का  जरा  भी  प्रयास

 नहीं  किया  कि  कौन  अन्य  लोग  घायल  हुए
 हैं,  ललित  बाबू  की  क्‍या  स्थिति  है,  उन  बा
 इलाज  हो  रहा  है  कि  नहीं  ?  जो  कि  करना

 चाहिये  वह  भी  नहीं  किया  गया  ।  तो  मैंने

 यह  सुना  कि  चीफ  सेक्रेटरी  ने  पोस्टमार्टम
 की  शर्त  को  बैद्य  किया  और  भाई  जी०

 पुलिस  इस  घटता  की  जानकारी  मिलने  के
 बाद  भी  वहीं  बैठे  रहे  और  स्थिति  पर  काबू
 पाने  का  जरा  भी  प्रयास  नहीं  किया  t
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 एक  और  मजेदार  बात  है  कि  ललित

 बाबू  जब  बिहार  जाते  से  तो  उन  के  पीछे
 सारे  मंत्री  लोग,  कम  से  कम  आधे  दर्जन
 से  भ्र धिक  उन  के  बागे  पीछे  लगा  करते  थे  t

 बहुत  सारे  दूसरे  लोग  भी  होते  थे  ।  लेकिन
 उस  दिन  मंच  पर  और  समारोह  स्थल  पर
 उन  के  भाई  के  अलावा  एक  भी  मंत्री  मौजूद
 नहीं  था।  तो  प्रश्न  उठता  है  कि  क्या  इन
 लोगों  को  इस  बात  का  पता  था  कि  ऐसा
 कछ  होने  वाला  है  ?  और  क्‍या  इसीलिये
 उस  जगह  से  वह  इतनी  दूर  रहे,  गये  नहीं  ?
 और  अगर  उन  को  पता  था  तो  ललित  बाबू
 को  उन्होंने  क्यों  नहीं  बताया  ?  इस  के  बारे
 में  लोग  अपना  तर्क  कर  रहे  |  कुछ  उस
 में  कुक  भी  हो  सकता  है  ।  लेकिन  यह
 सब  चल  रहा  है  ।  साधारण  जन  भी  इस
 को  मानते  हैं  कि  विरोध  पक्ष  का  इस  से  कोई
 सम्बन्ध  नहीं  थ  और  न  है  ।  क्योंकि
 विरोध  पक्ष  का  ऐसा  काम  करने  से  कोई  लाभ

 नहीं  था।  यह  साधारण  जनता  भी  समझती

 है,  क्यों  कि  ललित  बाबू  के  सवाल  पर  वर्षा
 शर  शीत  कालीन  सत्र  में  जो  यहां  पर
 लम्बी  बहस  चली  उस  से  विरोध  पक्ष  का  तो
 कोई  नुकसान  नहीं  हो  रहा  था।  आप  लोगों
 का  नुकसान  हो  रहा  था  और  फरवरी  के
 बजट  सत्र  में  इस  सवाल  पर  हम  लोग  मुस्तैदी
 के  साथ  आगे  बढ़ने  वाले  थे  ।  इसलिये
 साधारण  जनता  यह  कहती  है  कि  विरोध
 पक्ष  का  इस  से  सम्बन्ध  हो  ही  नहीं  सकता

 है  क्योंकि  विरोध  पक्ष  को  ऐसा  करने  से  कोई
 लाभ  नहीं  था  ।  लेकिन  ललित  बाबू
 ले  कर  जिन  को  जबरदस्त  ऐंबरेसमेंट  हो  रहा
 था  उन  के  बारे  में  लोग  अपना  तर्क
 जरूर  कर  रह  हैं।  मैंने,  सभापति  महोदय,
 यह  सुना  है  कि  23  तारीख  को  ललित  कार
 से  प्रधान  मंत्री  जी  की  बात  हुई  ।  घ  यहां
 हैं श्रौर  व  स्वयं  कह  सकती  हैं  7  जो  उन्होंने
 कहा,  वह  मैं  भाव  के  सामने  रख  रहा  हूं.
 (व्यवधान)  लोगों  ने  कहा  है

 मुझ  यह  पता  लगा  है  कि  प्रधाव  मंत्रों  जो  ने
 ललित  बाबू  से  कहा  कि  श्राप  को  अब  तक  तो  मैं
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 fete  करती  रही  &  लेकिन  जब  हमारे  लिए

 मुश्किल  है  और  भाष  पत्नी  मडल  से  जब  हटने
 के  बारे  में  सोचे  ।

 प्रधान  मंत्री,  परमाणु  ऊर्जा  मंत्रो,  इ  नेहरा-
 नाक्स  मंत्रो,  भ्रन्तरिक्ष  मंत्री,  योजना  मंत्री
 तथा  विज्ञान  और  प्रौद्योगिकी  मंत्री

 (श्रीमतो  इन्दिरा  गांधी)  मैं  यहा  पर
 मौजूद  हू  ।

 श्री  मधु  लिमये  :  श्राप  बाद  में  बोलिये।

 श्रीमती  इन्दिरा  गांधी  :  मैं  बाद  में  क्‍यों

 बोला  इस  में  जरा  भी  सत्य  नहीं  है  ।  ऐसी
 कोई  बातचीत  मेरी  ललित  बाबू  से  नहीं
 हई  ! $

 तो  मधु  लिये  :  ठीक  है  ।  यह  मैं
 आप  के  लिए  छोड  देता  हू,  लेकिन  मेरी  यह
 जानकारी  है  कि  इन  की  मुलाकात  हुई  थी
 ग्रोवर  इसलिए  ललित  बाबू  चिंतित  थे,  दुखी
 थे,  यह  पक्‍की  बात  है  ।  यह  मुलाकात
 कब  हुई,  कसे  हुई,  क्या  नही  हुला  और  क्या
 बात  हुई,  उस  को  छोड़िये  लेकिन  यह  बात
 निश्चित  है  कि  इस  को  ले  कर  ललित  बाबू

 #  दुखी  थे  और  दो  चार  लोगों  से  उन्होंने  ऐसा
 कहा  कि  मैने  जो  कुछ  किया  वह  कभी  अपने
 लिये  नहीं  किया,  मगर  किया  है,  तो  प्रधात
 स्त्री  जी  के  लिए  और  काग्रेस  पार्टी  के  लिए
 किया  है  (व्यवधान  )  झोर

 इसलिए  अब  मेरी  उपयोगिता  समाप्त  हो
 गई  है,  मेरी  यूटीलिटी  समाप्त  हो  गई  हे

 , मार  इसीलिए  मुझे  को  हटाया  जा  रहा  है
 1 यह  उन्होंने  जा  नजदीक  के  दो  चार  दोस्त

 4,  उन  से  कहा  (व्य जब  न)

 श्री  विभूति  मिश्र  :  (मोतीहारी)  सब
 पै  नजदीक  रहने  वाला  मै  था  ।  उन्होंने
 मुझ  से  कहा  था  कि  आप  लोगों  की  वजह  से
 वे  बहुत  चिंतित  थे  ।  मुझ  को  उन्होने  कहा
 Bo  मिश्र  जी,  मैं  मनुष्य  हु  और  कोई  एसा
 काम  नहीं  करता  हू  लेकिन  हमारे  ऊपर
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 इल्जाम  लगाया  गया  है  ।  इसलिए  श्राप
 लोगो  की  वजह  से  ललित  बाबू  चिंतित  थे  ।

 मुझ  को  व  कहते  थे  कि  लास्ट  मोमेंट  तक  मरा
 साथ  देने  वाले  विभूति  जी  है।  श्राप  लोगो
 से  व  चिंतित  थे  ।

 श्री  जनेश्वर  मिश्र  :  (इलाहाबाद)
 क्योकि  प्रधान  मंत्री  जो  न  सफाई  दी  है,  मै  यहा
 पर  यह  “मार्च”  अखबार  रब गा,  जिस  का
 हैडिन  है  सच्च  मिश्र  दरबार-इन्दिरा  परि-
 वार  का”  (व्यक्त  न)  ।  इस  की  भी
 सफाई  इन  को  देनी  पड़गी  ।  यह  मृत्यु  #
 पहले  की  खबर  है  ।  (बनवा  न)

 MR  CHAIRMAN  When  that  alle-
 gation  has  been  positively  denied  by
 the  Prime  Minister,  it  is  not  relevant
 at  all

 SHRI  MADHU  LIMAYE  Which  al-
 legation?

 MR  CHAIRMAN  There  there  was
 such  a  ta’k  between  Lalit  Babu  and
 the  Prime  Minister  Your  allegation
 hag  been  positively  denied.

 को  सच  लिमये :  उन्होंने  यह  रहो
 कहा  कि  मुझ  से  मुलाकात  नहीं  हुई।  आय
 रिकार्ड  देख  लीजिए,  क्या  कहा  है  ।  वह
 तो  सदन  के  सामने  कहा  है  उस  पर  बहस
 की  क्‍या  जरूरत  है  (व्यवधान )

 अब  विभूति  जी  कहते  है  कि  आप  लोगों
 को  ले  कर  बड़  चिंतित  थे  7  हम  तो  ललित

 बाबू  के  राजनीतिक  विरोधी  थे  ।  उन  के
 बीच  ओर  हमारे  ब्रीच  व्यक्तिगत  विद्वत
 का  सवाल  नही  था  1  हम  उन  के  राजनीतिक
 स्तर  पर  विरोधी  नहीं  थे  लेनी  पॉंडिचेरी
 लाइसेंस  काड  में  हमारी  राय  मे  उन्हांने  T

 अरचित  काम  किया,  उस  का  लकर  हम  बोलते
 थे  कौर  उस  में  काग्रेस  पार्टी,  प्रधान  मंत्री
 आर  उन  में  हमारे  लिए  कोई  फको  नहीं  था
 क्योकि  ललित  बाब  थे  अ्रपने  दोस्तो  से  यह
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 [art  मधु  लिमय  |
 कहा  कि  सब  कुछ  मैं  इन  के  लिए  और  काग्रेस
 पार्टी  क ेलिए  करता  था  और  मुझे  कब  हटाया
 जा  रहा  है  या  मुझे  बलि  का  बकरा  बनाया
 जा  रहा  है  ।  तो  यह  आप  के  आपस  का
 मामला  है  और  इसमें  मैं  नही  पडता,  लेकिन
 ग्राम  साधारण  लोगो  की  यह  राय  हो  गई
 है  कि  विरोधी  पक्ष  का  इस  से  कोई  सम्बन्ध

 नही  है  कौर  अगर  यह  काम  किया  है,  तो
 व्यवस्था  और  इस्टाबिलिशमेंट  के  लोगो  ने

 ही  किया  है  क्योकि  श्री  ललित  नारायण
 मिश्र  उन  के  लिए  एक  बहुत  बडा  इम्बैरेसमेंट
 बन  गये  थे  ।  इसलिए  श्राप  लोगों  को  इस

 की शुरू  में  ही  जो  निष्पक्ष  जाच  करनी

 चाहिए  थी  वह  नहीं  की  और  पोस्ट  मार्टम

 नही  करवाया  और  जब  पार्लियामेंट  का  सत्र

 शुरू  होन  की  स्थिति  उत्पन्न  हो  गई,  तब  आप
 ने  इस  चार्ज  को  प्री-एम्मा  करने  के  लिए

 मैथ्यू  कमीशन  नियुक्त  किया  ।  अब  इस
 कमीशन  को  भी  देखिये  ।

 सभापति  महसूद,  आप  मेरी  ओर  क्यो
 देख  रहे  है  i  मैं  श्राप  का  ज्यादा  समय  नही
 लेने  वाला  हु  और  मुझे  ज्यादा  समय  लेने  की
 जरूरत  नहीं  है  ।

 सभापति  महोदय  40  मिनट  हो  गये

 है  और  मैने  आप  को  टोका  नहीं  है  ।  आप
 जरा  जल्दी  खत्म  कर  दीजिए  1

 श्री  मधु  लिमये  उस  वक्‍त  तीन  किस्म
 की  जाब  चल  रही  है।  एक  मेडिकल
 टीम  बनाई  गई  हे  जा  गह  देगी  पि  उन  को
 ईलाज  ठीक  से  हुआ  या  नहीं।  मेर"  जानकारी

 यह  है  कि  भत्ता  साहब  ने  कहा,  जब  “न  का
 तकलीफ  ऑर  पीटा  ह  ने  लगी  ता  फिर  डाक्टर
 को  से  जून  मे  बुलाया  गया  ता  डाक्टर  ने

 कहा  कि  श्राप  को  कुछ  नहीं  हमा  है
 अर  ग्रुप  नरवस  हा  रहे  हे  उबटन

 वहा  य्‌  "डोन्ट  ट्राई  टू  मिसलीड  और
 उस  समय  जानवर  कर  इन्टरव्यू  करवाया
 गया  हरि  प्रसाद  शर्मा  से,  जो  पटना  स्थिति
 पाल  इण्डिया  रेडियो  में  थे और  यह  हाल

 इण्डिया  रेडियो  पर  भी  राय।  है।  ब  यह
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 एक  मामूली  सी  बात  है  कि  जब  इस  तरह  की
 चोट  होती  है,  तो  जो  पेट  होता  है,  उस  को
 पानी  वगैरह  नहीं  पिलाया  जाता  है  लेकिन
 रास्ते  में  उनको  कई  दफा  पानी  पिलाया  गया
 और  इतनी  देर  में  उन  का  आपरेशन  हुमा
 कि  सब  जमा  ह्प्ा  खुत  उन  के  पेट  में  से  मिला
 है।  इसलिए  मेरा  आरोप  है  कि  उस  वक्‍त  जो
 डाक्टर  तहा  पर  थे  उन्हांने  सहो  लग  से  उन  का
 ईलाज  नहीं  किया  है  और  उस  में  विलम्ब

 हुआ  है  ।  दरभगा,  समस्तीपुर,  पटना  और  दिल्ली
 की  बात  तो  आप  छोडिए  लेकिन  सलून  में  भी
 जो  उन  का  इल'ज  होना  थ  हिए  था,  वह  नहीं
 हुआ  और  रास्ते  भर  उन  को  बराबर  पानो
 पिलाई  रहे  जिस  का  बहुत  बुरा  असर  उस  के
 घाव  पर  पड़ा  और  उन  को  मृत्यु  हो  गई।

 तीसरी  सी  ०  बी०  आई  ०  की  जाच  चल
 रही  है  |  इटेलीजेस  वाले  क्या  कर  रहे  है,  मुझे
 पता  नही  हं  ।  तो  मेरी  राय  में  इस  में  विलम्ब
 अक्षम्य  विलम्ब  का  बुरा  भ्र सर  होगा
 सरकार  ने  बहुत  सारी  ए  डे  प  को  नष्ट  किया
 है  रा  नष्ट  हाने  दिया  है  ।  साथ  ही माथ  “हर
 सरकार  के  जो  अफसर  है  या  स्त्री  लोग  है,
 उन  का  इस  काड  में  जो  रोल  है  बह  मेरी  राय
 में  बहत  गैर-ज़िम्मेदाराना  हे।  वे  बहत  गैर-
 जिम्मेदाराना  वरीय  से  पेश  आए  है  और  उन्होंने
 अपने  दायित्व  को  ठीक  तरह  से  नही  निभाया
 है।  इसलिए  में  माग  करना  चाहता  7  कि
 अगर  आप  चाहते  #  कि  सत्य  वा  पता  लगे,
 तो  ”स  में  जा  भो  दोषी  रखकर  हे,  गोपी  लोग
 है  उन  को  हटा  आप  का  कनेंव्य  हो  जाता
 है  ।  समस्तीपुर  विस्फोट  ७  बार  में  जब  बिहार
 सरकार  की  उतनी  अ्रक्रमंण्यता  हे,  इतनी
 झमकता  है,  तो  मैं  समझता  डे  कि  परिहार
 सरकार  को  सत्ता  में  रहने  का  अधिकार  नहीं
 है|  स्वय  डा  ०  जगन्नाथ  मिश्र  ने,  जो  उन  के
 भाई  है,  कहा  है  कि  यह  बहुत  बढा  षपड़यत  था
 शर  बिहार  सरकार  ने  सेक्यूरिटी  के  बारे  में
 अक्षम्य  अपराध  किया  है।  यह  स्वय  डा०
 जगन्नाथ  मिश्र  की  राय  है।  तो  ऐसी  हालत
 में  मैं  सरकार  को  सलाह  देना  चाहता  हू  कि
 वह  बिहार  सरकार  को  तत्काल  बर्खास्त  करे
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 जौसे  जो  सारी  बाते  है  इन  बातो  के  बारे  में
 सारी  मदद  मैथ्यू  कमीशन  को  दी  जाए  =  गरना

 यह  जो  रहस्य  है,  यह  कभी  खुलने  वाला  नहीं  है।

 इस  के  अलावा  अनिल  चोपडा  की  जो
 मुह  कथित  सड़क  दुर्घटना  में  हत्या  हुई  है,  उस  के
 बारे  मे  जानकारी  लेना  चाहता  हू  ।

 उनके  पास  जो  कागज  पाए  गए  है  उन  में
 तीन  तीन  बार  जोगी  ताडेल  का  नाम  पाया  I

 यह  जोगी  ताडल  कौन  है।  एक  आर  उसकी
 रिश्तेदारी  हरि  भाई  माडल  से  है  जो  काग्रेस
 पार्कों  क ेदमण  से  एम  एल  ए  है  शौर  मुकुर
 नारायण  बखिया  के  रिश्तेदार  हैं।  ईसरी  आर
 प्रेमा  भाई  ताडेल  है  जो  मारूति  लिमिटेड

 में  इनस्पवटर  हैं  7  यह  भ्रमित  चोपडा  के  कागजों
 में  स्वय  मेने  देखा  है  कि  दो  दो  तीन  तीन  बार

 इन  सभी  लोगो  का  उल्लेख  है

 एक  माननीय  सदस्य  कहा  देखा  है।

 श्री  मधु  मिलने:  क्यो  ,ताऊ  ?

 SHRI  K  LAKKAPPA:  (Tumkur):
 You  are  allowing  all  these  thnmgs  How
 is  70  relevant?

 श्री  मधु  लिये  क्‍या  मै  गलत  बोल  रहा
 हू  ।  मैं  यह  कह  रहा  हु  कि  सिक्योरिटी  और
 इटेलीजेस  का  टोटल  फ़ेदयोर  हा  है,  पूरी
 असफलता  के  ऊपर  मै  बोल  रहा  हु  7  इसलिए
 मुझे  यह  कहते  का  प्राधिकार  है  म  में
 माय  व  रता  हु  कि  सरकार  अगर  इन  रहस्यों
 का  उद्घाटन  चाहती  होते  मैं  कहूंगा  कि
 नागरवाला  से  ले  कर  समस्तीपुर  बम  विस्फोट
 तक  जितनी  भी  रहस्यमय  मृत्यु  हुई  ह ैउन  सभी
 की  जांच  करन  के  लिए  एक  संसदीय  स  मति
 आप  बिठाए।  बाप  जानते  ही  है  कि  ससदीय
 कमेटी  में  दलीय  दृष्टिकोण  से  विचार  नही  होता
 है  भर  र  इस  कारण  जो  सत्य  है  वह  बाहर  श्री
 सकता  है।  झगर  इस  तरह  की  बात  को  आप

 कबूल  नही  करेगे  तो  जनता  का  जो  विश्वास

 है  वह  भाप  पर  से  उठता  ही  चला  जाएगा।
 इनको  बहुत  घमड़  था  कि  जनता  मेरे  साथ  है।
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 हमेशा  कहती  थी  कि  मेरे  साथ  हैं  लेकिन  लगा-
 तार  जो  उन  निर्वाचनों  के  नतीजे  निकल  रह
 है  वे  ब्ापये  खिलाफ  जा  रहे  ह  1  आप  कहती
 थी  कि  बसी लाल  की  ज  च  नही  की  जाएगी।
 व्या  नहीं  की  जाएगे।?  त्या  इसलिए  कि

 गड़ गाव  जिले  म  उन्हों 1  मारूति  मेड
 को  तीन  स॑  एकड  जमाने  दी  है  ?  लेकिन
 जनता  ने  फैसला  दे  दया  ।  तीन  में  से  दो  उप
 निर्वाचन  आप  हार  गए  है  मेर  पीछे  मेरे  मित्र
 बैठे  है  जो  जबलपुर  जैसे  प्रापक  गढ  में  काग्रेस
 के  उम्मीदवार  को  87000  मतों  से  हग  कर

 झाए है ।  गुजरात  में  श्राप  चुनाव  नही  करा
 रहे  है  क्योंकि  आपकी  *र  लग  रहा  है।  आपके
 जो  कारनामे  रहे  है  उनकी  वजह  से  जनता  का
 विश्वास  आप  खो  चुक  है  और  इसलिए  हम
 चाहते  हैं  कि  सदन  को  तत्काल  स्थगित  किया

 जाए  और  इस  सरकार  को  सेशन  किया  जाए।
 अगर  आप  इस  प्रस्ताव  को  नही  मानते  है  तो
 जनता  श्रान्त  में  आपके  विरूद्ध  अविश्वास  का
 प्रस्ताव  और  सेशन  मोशन  जरूर  पास  करेगी
 वक़्त  कि  संसदीय  लोकमत  को  आप  बचने  दे

 MR,  CHAIRMAN.  Motion  moved:

 ‘That  the  House  do  now  adjourn”.

 SHRI  H  K  L.  BHAGAT  (East
 Delhi)  Mr  Chairman,  when  Shri
 Madhu  Limaye  said  that  a  Parliamen-
 tary  Committee  should  be  appointed
 and  that  the  committee  would  be
 able  to  make  an  impartial  inquiry
 into  certain  things,  including  this  as-
 saSsination,  I  do  not  know  whether
 he  was  trying  to  feel  himself  or  ary-
 One  else  in  this  House  or  the  people
 of  India.  I  would  tell  him  with  res-
 pect  and  humility  that  he  is  only
 trying  to  feel  himself  if  he  thinks  that
 anyone  in  this  country  can  believe
 that,  with  men  like  Shri  Madhu  Li-
 Maye  here  and  making  speeches  of
 the  kind  that  they  are  making,  any
 impartial  study  can  be  made  by  ary
 parliamentary  committee  of  any  mat-
 ter  regarding  this  country  If  he  will
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 excuse  my  saying  so,  I  woulq  8259
 that  such  a  hard  approach  would
 create  an  impression  of  a  false  wit-
 ness,  a  prejudiced  prosecutor  and  an
 absolutely  perverted  Judge.  Can  such
 an  Opposition  sit  in  judgment  and
 pronounce  on  things  which  have  hap-
 pened  in  this  country?

 I  am  sorry  to  say  ang  I  feel  asham-
 eq  to  say  that  on  g  serious  matter
 like  this,  assassination  of  one  of  our
 colleagues,  today  Shri  Madhu  Limaye
 hag  betrayeg  a  completely  crude  po-
 litical  approach.  Of  course,  it  is  consis-
 tent  with  their  past  attitude.  All  of
 us  here  and  the  whole  country  knows
 that  in  this  House  itself  and  outside
 this  House  he  and  his  like  have  con-
 tinued  a  political  assassination  of  Shri
 L.  N.  Mishra  in  season  and  out  of
 Season  without  any  foundation  or  any-
 thing  They  were  trying  to  create
 an  atmosphere  of  hate  and  violence
 not  only  against  the  Congress  and
 its  leadership  but  particularly  against
 Shri  L.  N.  Mishra  personally.

 When  I  heard  him  today  talking
 about  Shri  L,  N.  Mishra’s  assassina-
 tion  and  saying  these  things,  if  he
 does  not  mind,  I  would  say,  “Well,
 God  save  this  country  from  hypocrisy,
 simple  and  pure”

 He  has  taken  exception  to  the
 Prime  Minister  mentioning  about  an
 atmosphere  of  violence  in  this  coun-
 try  and  warning  the  nation  about  it
 and  saying  that  such  murders  are  the
 result  of  an  atmosphere  of  vivlence.
 Was  the  Prime  Minister  wrong  in  say-
 ing  that?  Is  it  not  a  fact  that  after
 JP’s  movement  started,  an  atmos-
 phere  of  violence  has  developed  in
 this  country?  Is  it  not  a  fact  that
 40  bomb  explosions  have  taken  place
 in  Bihar  after  this  movement?  Was
 there  any  bomb  explosion  before  this
 movement?  Is  it  not  a  fact  that  rails
 were  paralysed?  Is  it  not  a  fact  that
 students  were  shot?  Is  tt  not  a  fact
 that  non-violence  was  preached  while,
 in  fact,  violence  was  created  and  an
 atmosphere  of  violence  was  created
 in  this  country?  Now,  if  the  Prime
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 Minister  says  that  such  murders  are
 the  result  of  an  atmosphere  of  vio-
 lence,  if  she  warns  the  nation  about  it,
 what  is  wrong  in  that?  If  she  had  not
 done  it,  she  would  not  nave  done  her
 duty.  I  think,  the  Prime  Minister  did
 her  duty  to  the  nation  by  warning  the.
 nation  about  it.

 I  want  to  be  very  ruthlessly  candid
 about  it.  I  do  not  know  how  my
 friends  will  like  it  or  the  Prime
 Minister  will  like  it,  I  want  to  be
 very  frank  about  it.  The  Opposition
 are  creating  an  atmosphere  of  hate
 and  violence.  They  created  it  not
 only  against  Shri  L.  N.  Mishra  but
 they  are  creating  it  against  the  Prime
 Minister  herself.  Mr.  Limaye  was.
 quoting  his  Bible  today.  He  was
 quoting  from  the  Motherland  to
 substantiate  a  point  If  you  read  the
 Motherland,  the  Jana  Sangh  paper,  if
 you  read  the  Orga.user,  if  you  read
 various  papers  of  these  parties,  as
 your  colleague,  I  am  warning  you
 that  you  are  deliebrately  creating  an
 atmosphere  of  violence  personally
 against  the  Prime  Minister  herself  I
 tell  you,  7  anything  happens,  the
 nation  will  never  excuse  you.  I  am
 giviny  you  a  warning.  (Inter:  uptions)

 SHRI  SAMAR  GUHA
 On  a  point  of  order,  Sir.

 MR.  CHAIRMAN:  Mr.  Guha,  don’t
 get  excited  Please  sit  down  There
 is  No  question  of  a  point  of  order.

 SHRI  SAMAR  GUHA:  Can  a  Mem-
 ber  of  this  side  or  that  side  point  out
 to  tms  side  or  that  side  regarding  a
 particulary  person,  primarily  taking
 the  name  of  the  Prime  Minister,  that
 they  are  creating  an  atmosphere  of
 violence  as  a  result  of  which  some-
 thing  happened?  This  accusation  is
 very  dangerous,  Its  implication  is
 equally  dangerous.  Will  you  permit?

 MR.  CHAIRMAN:  You  were  on  a
 point  of  order.

 SHRI  SAMAR  GUHA:  There  is  8
 way  of  speaking.  But  this  gentleman
 is  making  a  pointed  attick  on  the
 Opposition,  by  taking  the  name  af  the

 (Contai):
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 Prime  Minister  herself,  that  they  are
 creating  an  atmosphere  of  violence.
 I  want  your  observation  whether  4
 Member  can  be  allowed  to  make  this
 kind  of  an  accusation.

 MR.  CHAIRMAN:  There  is  no  point
 of  order  in  your  interruption,  Mr,
 Samar  Guha,  Let  him  continue,  He
 is  making  his  point  with  reference  to
 a  certain  context.  Do  not  get  excited.

 SHRI  H.  K.  L.  BHAGAT:  Mr.
 Madhu  Limaye  has  ssid  that  they
 have  asked  for  a  judicial  inquiry.
 He  has  said  that  so  many  things  are
 there  ang  that  the  Mathew  Commis-
 sion  will  go  into  this  and  so  on,  I
 am  glad,  he  has  directly  or  indirectly
 2xpressed  confidence  in  the  Mathew
 Commission.  Now,  a  Commission  has
 deen  appointed  under  the  Commission
 x  Inqury  Act,  which  has  a  much
 vider  scope  than  even  a  judicial]  in-
 quiry.  Instead  of  welcoming  the  ap-
 ointment  of  an  Inquiry  Commission
 tinder  the  Commission  of  Inquiry  Act,
 even  this  has  heen  made  a  subject-
 matter  of  criticism  and  it  is  being  said
 that  this  has  been  delaved  He  ॥«
 king  why  it  has  been  appointed  after

 a  few  weeks.  An  offence  has  heen
 committed,  and  it  is  the  duty  of  the
 investigating  agency  to  go  into  the
 case  und  try  to  find  out  the  culprit.
 There  are  various  aspects  which  re-
 quite  to  he  gone  into  carefully,  If
 Mr  Madhu  Limaye  will  excuse  my
 saying  so.  after  his  speech,  if  he  him-
 self  introspects—but  I  am  sure  he  will
 not—he  will  find  that  he  did  not  say
 even  one  word  new.  He  has.  only
 picked  up  one  piece  from  one  paper
 and  another  piece  from  another  paper,
 und  what  does  not  suit  him,  he  says
 that  that  part  was  inspired  by  the
 police.  And  many  versions  have  been
 fiven—one  version,  second  version,
 third  version  and  so  on.  If,  accord-
 ing  to  him,  the  whole  thing  was  care-
 fully  planned—he  has  tried  to  raise
 clouds  of  suspicion  and  doubt  against
 the  Government—then,  would  the
 Government  arrange  to  make  these
 contradictory  statements?  Would  the
 Government  ask  Dr.  Bhalla  to  say  that
 the  injuries  were  superficial?
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 Another  very  funny  argument  was
 given  by  Mr,  Madhu  Limaye.  He  has
 said  that  the  murder  of  Mr.  L.  N.
 Mishra  helps  the  Government;  at  the
 same  time  he  says  that  all  the  people
 believe  it.  Hf  the  people  believe  it,
 as  you  say,  that  it  helps  us  «nd  if  the
 people  are  angry  wilh  us.  then  the
 murder  suits  you;  it  could  be  a  motive
 for  you.  When  I  say  ‘you’,  I  em
 speaking  symbolically  of  the  forces
 you  represent,  I  do  not  want  to  ex-
 press  any  direct  opinion.  It  is  for  the
 Commission  to  inquire  into  it.  Left
 to  myself  I  would  not  have  said  any-
 thing.  But  since  you  have  said  cer-
 tain  things,  I  have  to  say  that  it
 could  he  said  that  this  murder  could
 give  the  Opposition  the  ground  to
 criticise  the  Government,  which  you
 are  doing.  It  is  most  fantastic  to  say
 that  the  murder  was  commiiteg  to
 suit  this  person  or  that  person.  By
 trying  to  create  ajl  these  innuendoes
 and  suspicions,  by  alj  this  funny
 logic.  I  would  sav,  you  are  only  try-
 ing  to  deceive  yourseles

 He  has  spoken  about  All  India
 Radio  If  were  to  scrutinise  the  All
 Indi.  Radio  reports,  I  would  point  to
 him  and  say  that  I  have  this  grievance
 agamst  AIR.  I  have  a  great  respect
 fo.  Mr  Madhu  Limave.  He  studies
 things  and  somctimes  says  relevant
 things,  But  many  times  what  he  says
 is  irrelevant,  But  the  All  India  Radio
 has  heen  very  generous  to  him,  He
 should  not  have  any  complaint  against
 the  All  India  Radio,  His  name  ap-
 pears  in  the  All  India  Radio  very
 prominently,  while  whatever  I  say,
 even  if  it  is  relevant,  is  ignored  genc-
 rally.  Why?  According  to  their  own
 paper.  their  procession  did  not  con-
 tain  more  than  10,000  people.  But  it
 was  described  by  the  AIR  as  a  big
 procession,  whereas  the  procession
 which  we  took  out  and  which  contain-
 ed  35,000  to  40,000  people,  was  des-
 cribed  ag  just  a  procession,  I  do  not
 want  to  say  much  on  this.  If  the  All
 India  Radio  can  be  accused,  it  can
 only  be  accused  of  partially  in
 favour  of  the  Opposition.  That  is  a
 fact.  I  will  tell  you  another  instance
 We  were  busy  in  the  UP  elections
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 We  were  fighting  the  elections  and

 the  All  India  Radio  was  narrating  the
 details  of  the  Nav  Nirman  movement
 in  Gujarat  at  that  crucial  time  in  the
 radio,  TV  and  ‘what  not.  These  peo-
 ple  say,  ‘Look,  the  correspondents  are
 tree  to  write’  and  they  give  their  opi-
 nion  against  us.  Mr.  Pandit  is  a  res-
 pected  Journalist,  Journalists  give  the
 opinion  one  way  or  the  other,  but  to
 pick  out  an  instance  to  condemn  the
 Government  is,  I  would  say,  hitting
 below  the  belt,  Now,  he  has  narrated
 the  story  given  by  Mr.  Jha  and  so
 many  other  Jhas.  (Interruptions)
 Shyamnandan  Babu,  all  these  things
 are  for  the  Mathew  Commiss.on  to
 judge.

 “मैने  सुना  है,  “मुझे  किसी  ने  बताया

 हूँ,  “कहा  जाता  हु”,  “कहा  गया  हूँ  :
 What  is  this?  We  are  Members  of
 Parliament.  We  are  supposed  to
 speak  here  not  on  the  basis  of  hear-
 say,  not  even  on  the  basis  of  some
 mere  preSs  reports.  We  are  supposed
 to  speak  on  materials  which  we
 honestly  believe  in  and  for  which  We
 have  proof  to  quote  as  authentic,
 Now,  merely  on  rumours,  on  talks,  on
 hearsay  and  what  not,  to  make  these
 statements  on  a  matter  8०  serious  like
 this  is  not  proper  for  members.

 Now,  it  was  said  that  delay  had
 been  there  in  the  appointment  of  the
 Mathew  Commission.  As  I  said,  it
 was  appointed  a  few  weeks  after  the
 incident.  When  was  the  Warren  Com-
 mission  appointed  to  go  into  the  mur-
 der  of  President  Kennedy?  In  our
 own  country  when  did  we  appoint
 Kapoor  Commission  after  Gandbiji’s
 murder?  When  we  thought  that
 there  were  still  several  aspects  of  the
 case  which  needed  to  be  gone  into.

 Now,  my  friends  have  no  faith  in
 the  CBI.  Now,  in  this  so-called
 licence  case  they  rely  on  the  CBI
 report  and  on  the  other  hand,  they
 condemn  the  CBI.  Ultimately,  they
 are  the  national  agencies  ang  they
 have  unravelled  many  a  mystery,
 They  caught  many  cases,  Now,  my
 friend  was  trying  to  link  this  up  with
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 the  deaths  of  Nagarwala,  Anil  Chopra,
 Kashyap  and  what  not,  For  Mr,
 Jyotirmoy  Bosu  every  case  of  death
 of  anybody  is  a  link  in  the  chain  of
 his  imagination.  We  have  discussed
 this  Nagarwala  case  for  a  fairly  good
 number  of  times  in  this  House.  Now,
 Mr.  Nagarwala  was  caught  imme-
 diately  ant  it  was  the  investigation
 agency  which  arrested  him.  It  was
 again  the  investigation  agency  which
 recovered  the  money.  He  made  a
 confession  and  what  not.  Similarly,
 our  friend  talked  of  Kashyap’s  case.
 We  all  know  that  there  was  an  acci-
 dent  in  which  four  people  died  and  a
 tonga  and  a  car  collided  and  so  on..

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Why  no  post-mor-
 tem?

 SHRI  H.  K.  L.  BHAGAT:  There-
 fore,  I  am  saying  that  the  irresponsi-
 bility  of  these  sllegations  would  con-
 vince  nobody.  The  Opposition,  some
 of  the  Opposition  parties,  |  would  say
 —my  friend,  Prof.  Samar  Guha  can
 have  some  consolation—is  deliberate-
 ly  and  consistently  following  a  policy
 of  creating  chaos,  lawlessness  and
 violence  to  beat  this  Government
 and  the  leadership  of  the  ruling
 Party  with  any  fabricateg  falsehoods,
 even  I  would  say,  lies,  deliberate
 lies,  knowingly  deliberate  and  shame-
 less  lies,  J  would  say  that.

 Now,  what  I  would  respectfully
 submit  (Interruptions)  I  am  not
 pronouncing  my  verdict  whether  any
 better  medica]  treatment  could  have
 been  given  to  Shri  L.  N.  Mishra.  I
 do  not  know.  On  the  one  hand,  my
 friend,  Shri  Madhu  Limaye  8898,
 ‘Why  did  you  not  have  the  post-
 mortem?”  Myr.  Madhu  Limaye  should
 place  himself  in  the  position  of  a
 relative  and  I  ask  him  if  he  would
 have  asked  for  a  post-mortem  in
 such  circumstances.

 n  hes.

 He  says,  post.mortem  has  not  taken
 place:  he  also  said,  accumulated  blood
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 was  found  from  his  stomach,  as  .f  Le ds  conducted  the  post-mortem  fim-
 sdif,  I  have  seen  so  many  post-mon  tems before  My  dear  friend,  you  know  quite a  lt,  Lut  you  do  not  know  law  and
 medical  jurisprudence  The  gamut of  iuguny  0  the  Mathew  Commius-
 son  is  very  comprehensive  They will  go  into  the  whole  question  im
 all  75  aspects  The  CBI  sus  to  louk
 into  the  question,  who  are  the  kull-
 ers  They  have  got  to  find  out  this
 thing  He  quoted  Lunk  and  said  one
 sentence  from  the  Prime  Munister's
 remark  whcre  she  said,  who  has
 killed  38  not  that  important  I  tell
 you,  you  please  read  the  whole  ot
 the  interview,  then  you  will  find  out
 the  position  It  is  the  atmosphere which  Js  most  dangerous,  the  atmos-
 plrie  as  responsible  for  killing  one
 tolay  maybe,  it  would  be  .espon-
 sible  for  many  tomorrow,  and  it  3s
 this  atmospherc  which  is  verv  dan-
 gerous  And  it  is  this  whien  the
 Prime  Minister  has  been  trying  to
 emphasise  You  are  accusing  this
 Government  You  have  aight  to
 do  so  It  38  your  job  to  do  it,  you  ale
 here  fo  that  purpose,  you  will  have
 to  do  it,  but  I  tell  you,  please  re-
 mempel  your  duty  towards  the  na-
 tion  This  is  very  important  Don’t
 forget  it  By  what  you  aw  now
 doing  you  ale  doing  the  ७१९४९  ६
 disservice  towards  this  naton  by
 coming  into  this  House  and  siying
 such  sorts  of  things,  uttering  such
 kind,  of  talks  and  giving  out  such
 Kinds  of  arguments  and  you  ate  only
 trving  to  deliberately  mislead  =  the
 people  Jt  is  not  right  to  make  such
 hinds  of  accusations  lke  these  The
 Mathew  Commission  would  be  there,
 they  will  gc  into  al]  these  aspects
 ang  I  hope  you  wil]  have  the  cou-
 tage  to  appear  before  the  \Viathew
 Commission  You  may  place  all
 your  evidence  before  that  Commission
 We  will  all  expect  you  to  apepar  before
 them  ang  place  your  evidence  before
 them

 It  is  a  very  great  tragedy  that
 Mr  L  N  Mishra  was  assassinated
 m  this  manner  but  the  greatest  tra-
 3444  LS.
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 sedy  i,  that  even  after  that  murdei
 some  sections  of  the  opposition  con-
 finue  to  be  as  irresponsible  as  ever
 and  they  do  not  understand  the
 writing  on  the  wall  The  Mathew
 Commission  must  go  ito  various
 matters,  the  CBI  has  got  to  find  out
 the  kiers  Mr  Madhu  Limaye  said,
 that  the  CBI  has  not  got  the  killer
 so  fai,  as  if  the  murderers  are  ३370  his
 pocket  ang  the  CBI  had  only  to  di.-
 cover  them  and  take  them  out  Some-
 times  the  killers  are  mu.dered,  such
 murders  aie  carefully  planned  and
 so  it  takes  time  especially  when  it
 is  systematic  planned  murder  You
 cannot  blame  the  Governmcnt  in
 season  and  out  of  season  for  every~
 thing  You  should  welcome  the  ap-
 pointment  of  Mathew  Commission

 Sir  I  conclude  by  saying  that  this
 Adjournment  Motion  7३  a_  »mople,
 pure  ciude  attempt  at  blackmail,
 trying  to  stick  mud  at  the  Govern-
 ment  at  the  Congiess  and  the  ruling
 Party  and  I  am  sure  this  is  bound  to
 be  frustrated  Thank  you

 SHRI  PRIYA  RANJAN  DAS
 MUNSI  (Calcutta—South)  On  a
 matter  of  personal  explanation  Sr,
 I  was  not  in  the  House  and  I  was
 quoted  I  came  to  know  that  Mr.
 Madhu  Limaye  quoted  from  a  neus-
 pape:  Hzndustan  Times.  I  came  to
 hnow  that  some  news  item  has  been
 published  in  Hindustan  Times  involv
 ing  my  name,  that  I  have  said  in
 some  meeting  yesterday  that  the
 doubts  that  ale  bemg  created—the
 atmosphere  of  susp)(icn—fror  Shri
 Nagarwala’s  death  to  the  death  of
 Shn  L  N  Mishra  as  a  result  of
 bomb  blast  should  be  cleared  I  did
 not  say  so  It  is  absolutely  wicn¢g
 and  false  and  I  think  the  siew  ८६
 pressed  here  is  wrong];  attributed  to
 me  This  I  would  hke  to  make  clear
 before  vou

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  Mr  Chairman  Sir  today
 it  is  one  month  and  fifteen  davs  since
 this  tragic  event  had  taken  place  Now,
 what  the  Government  has  done
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 so  far  is  to  pre-empt  this  House  and
 the  Consultative  Committee  of  Home
 Ministry  by  appointing  a  Commission
 of  Inquiry  headed  by  Mr.  Justice
 Mathew.

 I  would  like  to  know  precisely  from
 the  hon.  Home  Minister  as  to  what
 has  this  Commission  got  to  do  ‘because
 my  information  is  that  most  of  the
 evidences  are  being  destroyed,  remov-
 ed  or  nullified.  This  tragic  event  re-
 minds  us  of  what  happened  to  Mr.
 Hemant  Basu  in  Calcutta  in  1971.
 who  had  visited  this  atmosphere  for
 getting  8  political  dividend?  If  the
 truth  ever  comes  out,  we  would  ex-
 actly  lixe  to  know  whose  tainted  hands
 were  behing  this  murder.  The  tragic
 event  shook  me  because  I  was  one  of
 the  most  critical  persons  in  politics—
 not  really  against  him  as  an  indivi-
 dual  but  as  a  pillar  of  the  Congress
 Government  and  the  Congress  Party
 and  the  lieutenant  of  Mrs.  Gandhi  as
 a  biggest  fundraiser  for  Mrs.  Gandhi
 and  her  party.  It  is  an  irony  of  fate
 that  the  cause  for  which  the  late  Shri
 Lalit  Narain  Mishra  made  himself
 controversial  since  ‘the  Congress  split
 of  1969,  it  is  the  same  cause  that  has
 destroyed  him  prematurely.  There  is
 not  the  slightest  doubt  that  the  peo-
 ple  behind  this  are  most  powerful,  re-
 sourceful  and_  skilful.  The  police
 officers  of  the  rank  of  Inspectors  Gene-
 ral  working  round  the  clock  discover.
 ed  six  theories  within  three  days  of
 their  work.  And.  Mr.  Reddy—Reddy
 Garu—made  a  solemn  assurance  in
 Bihar  that  ‘we  are  doing  our  best’.  The
 CBI.  knowing  what  it  was,  fully  well,
 said  and  I  am  quoting  from  the  Times
 of  India: ~

 “C.B.I.  officers  investigating  the
 Samastipur  bomb  blast  which  claim-
 ed  the  lives  of  Mr.  L.  N.  Mishra  and
 two  others  are  looking  for  the  mas-
 ter  mind  behind  the  outrage  and  are
 confident  of  a  major  breakthrough
 within  a  week  or  so.”

 This  is  dated  8th  of  January  975
 from  Samastipur.  From  8th  to  80
 @t  February  it  is  one  month  and  ten
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 days  that  had  passed  and,  Mr.  Brah-
 mananda  Reddy,  tell  me  how  many
 days  make  a  week  for  you?  Is  it  one
 month  and  ten  days?  Here  is  a  clipp-
 ing  which  you  may  look  at.  This  is
 from  the  UNI  news  item  which  said:

 “A  Team  of  CBI  and  State  police
 officials  investigating  into  the  bomt
 explosion  at  Samastipur  on  Thurs:
 day,  in  which  three  persons  includ.
 ing  Railway  Minister  were  killed
 have  found  some  definite  clues  inte
 the  incident.  according  to  report:
 reaching  here.”

 ™  is  done  two  days  alter  the  actua
 happening.  They  found  definite  clues
 What  is  it  that  they  are  trying  to  tel
 me?  Are  they  trying  to  take  us  for  :
 ride?  Besides  this,  their  sole  job  is,
 regret  to  say,  to  harass  the  employee
 and  ‘the  Opposition  Parties  and  in  tor
 turing  them.  I  am  positive  that  th:
 bomb  that  was  found  in  the  railwa
 officer's  house  was  planted  by  the  In
 telligence.  One  newspaper  has  sai
 that  the  first  bomb  was  hurled  to  des
 troy  Shri  L.  N.  Mishra.  The  secon
 bomb  was  hurled  to  save  ‘the  face  o
 this  lady.  From  this  you  can  drav
 your  awn  conclusion.

 Then  comes  the  very  powerful  Mi-
 nister  of  State.  Mr.  Om  Mehta.  He
 says:  He  says  from  Lucknow:

 “Mr.  Om  Mehta,  Union  Minister
 for  State  for  Home,  today  said  the
 CBI  report  on  its  investigations  on
 the  Samastipur  outrage  in  which
 Mr.  L.  N.  Mishra  and  two  others
 were  killed,  was  expected  in  next
 two  or  three  weeks.”

 Again  I  ask  you  Reddy  Garu  how  many
 days  make  a  week  in  the  Home  Minis-
 try.  I  want  to  be  enlightened  as  to
 who  planted  this  time-bomb  story  first.
 I  would  like  some  Members  in  this
 House  (०  understand  how  sophisticated
 a  time-bomb  is;  what  is  its  mechanism
 and  how  does  it  work.  The  first  story
 they  had  to  drop  simply  hecause  the
 ceremony  was  scheduled  to  take  place
 originally  at  .30  p.m.  but  in  actual
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 reality  if  took  place  at  530  pm  so  thaf
 the  time  bomb  story  had  to  be  discard
 ed  because  the  planter  of  the  time
 bomb  would  not  first  take  out  =  the
 time  bomb  and  then  rerlant  it  I  do
 not  take  hashish  and  as  such  I  can
 not  absorb  such  stories

 Then  a  story  tag  was  planted  in  the
 press  that  it  s  an  ordinary  bomb  which
 needs  to  be  used  through  igmtion  or
 spark  The  Honble  Defence  Minister
 would  bear  me  out  that  an  ordinary
 bomb  requires  a  certain  length  of  fuse
 wire  and  it  has  to  be  a  time-fuse—a
 fuse  which  will  burn  a  minute  a  yard
 or  a  fuse  which  will  birn  30  seconds  a
 yard  or  a  fuse  which  will  burn  45
 seconds  a  yard  So  the  fuse  has  to
 be  according  to  a  time  length  oriented
 burning  rate  Therefore  if  a  bomb
 had  been  planted  in  the  rostium  and
 that  has  to  be  :gmited  and  exploded  the
 fuse  has  to  be  operated  by  a  person
 who  will  not  be  noticed  t  the  same
 time  He  must  be  outside  the  securitv
 zone  Further  to  hide  the  fuse  wire
 you  have  to  dig  at  least  one  foot  of
 earth  and  dig  it  at  least  upto  ५  dis
 tance  of  five  hundred  to  six  hundred
 feet  and  there  you  give  a  sparx  Tell
 me  if  somebody  had  to  dg  one  foot  of
 earth  for  five  hundred  to  six  hundred
 fect  how  could  the  fresh,  heaped
 earth  escape  notice?  This  is  also
 another  cock  and  bull  storv

 Then  the  grenade  story  came  The
 grenade  they  are  talking  about—I  am
 not  quoting  from  newspaper—is  Pat  37
 grenade  which  is  something  like  a  big
 egg  of  oval  shape  The  si  face  of  the
 grenade  is  lke  crocodile  skin  It  38
 not  hke  a  cricket  ball  and  as  such  it
 cannot  be  rolled  so  easily  Then  on  the
 rostrum  I  gather  there  was  a  mattress
 I  know  people  in  certain  regions  like
 to  have  a  mattres<:  heneath  and  they
 hke  to  sit  on  the  mattress  My  dear
 Sir,  Mr  Defence  Minister  and  Mr
 Home  Mimster  on  the  mattress  this
 grenade  cannot  be  rolled  because  the
 man  who  will  role  the  grenade  will  get
 Noticed  at  once  and  secondly  it  can  at
 the  most  be  pushed  as  in  carrom  board
 game  The  man  would  not  commit
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 suicide  as  the  effectivity  of  Pat  37
 grenade  !s  around  25  yards  So,  by
 the  tame,  he  could  rol'  and  get  out,  he
 will  destroy  himself  That  is  also  ७४
 thing  which  as  to  be  ruled  out  I  can
 tell  you  this  much  Now  the  pin  35
 rele  sed  throu.h  the  tip  and  the  lever
 his  the  INI  high  eaplos  ve  within  the
 bomb  and  then  tie  explosion  takes
 place  Within  four  seconds,  7  is  over
 How  75  it  possible  0१०६  the  grenade  was
 rolled  on  the  dus  where  hundreds  of
 poliiemen  and  inteligence  men  were
 there  where  burning  hghts  were  there?
 Mr  Chairman  Sir  vou  are  an  intelli-
 gent  man  I  would  hke  to  understand
 from  the  hon  DBefexe  Minister  who
 should  at  least  know  something  about
 these  things  as  to  how  is  it  possible!
 Sir  th  grenade  wie  pliced  If  I  am
 given  this  job  to  do  the  grenade  has
 to  be  placed  in  a  built-in  cavity  when
 the  rostrum  was  beng  built  There
 should  be  a  box  not  very  long  may  be
 six  inches  long  eight  inches  long  to
 he  on  the  safe  side  ५0  that  the  lever
 can  p'ay  wholly  and  fully  It  should
 be  built  in  in  a  box  the  dimensions  of
 whith  should  be  at  least  8/8  inches  and
 the  depth  should  be  at  least  four  in-
 inches  Now  Si:  the  lever  has  to  be
 releasei  For  the  release  of  the  lever,
 the  pin  has  to  be  removed  For  the
 icmoval  of  the  pin  vou  have  to  fix  a
 conduit  pipe  on  a  whole  in  the  box  and
 a  wire  has  to  be  tied  with  the  pin
 which  hs  to  be  pulled  by  a  man  out
 side  and  the  man  has  to  run  away
 immediately  .fter  pulling  the  wire
 You  release  the  pm  you  release  the
 lever  then  within  four  seconds’  the
 whole  thing  bangs  and  that  is  exactly,
 I  suspect  what  had  happened

 Now  Sir  I  would  hke  to  know  one
 thng  You  are  a  lawyer  I  would  like
 to  understand  whv  the  electriaty  was
 cut  off  immediately  after  the  explo-
 sion?  The  electricity  mains  were  not
 on  the  dais  hut  were  elseuhere  The
 man  who  pulled  the  wire  put  off  the
 electrnicity  so  that  it  cannot  be  detec-
 fed  The  dais  was  demolished  the  very
 next  day  Why?  Because  they  did  not
 want  to  take  chances  although  *  per
 sonally  think  that  the  box  and  the
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 conduit  pipe.  everything,  should  have
 been  taken  away  by  then.  When  the
 real  culpnts  are  in  supreme  authority,
 I  assure  you,  Mr.  Chairman,  Sir,  no
 truth  will  come  out.

 Sir,  I  have  received  a  letter  from  a
 senior  advocate.  He  has  posed  certain
 questtion  and  I  would  like  Reddy  Garu
 to  reply  to  these  questions  here  He
 has  asked:

 “Why  late  Mishra  departed  ijate
 from  Delhi:  when  he  was  .o  magu-~
 rate  the  ceremony  at  4.30  P.M,  at
 Samastipur?

 When  the  bomb  exploded  at  5.30
 PM,  why  M.  Mishra  was  not
 admitted  to  Samastipur  or  Laheria
 Sarai  Hospital,  a  istrict  level
 hospital  immediately?

 Why  the  special  train  started  at
 8  P.M,  from  Samastipur  and  why
 it  reached  at  l  PM.  at  Danapur
 when  the  same  engine  which  yas
 to  leave  for  Muzaffarpur  was  to
 change  its  face?

 What  treatment  was  made  and  by
 whom  in  the  meantime  before  train
 reached  at  Danapur  at  about  il
 P.M.?”

 I  know  that  Dr  Bhalla,  who  is  the
 Chief  Medical  Officer  of  North  Eastern
 Railway  gave  some  sort  of  bandaging,
 saying  that  he  is  out  of  danger.  I
 have  got  the  clippings  hete,  It  was
 said  that  it  was  only  a  skin  deep
 injjury.  Firstly,  it  was  said  that  it
 was  On  the  thigh.  Now,  Sir,  if  a
 splinter  of  a  387-Paton  grenade
 pierces  into  the  abdomen,  the  whole
 dhoti  and  the  under-garments  would
 have  been  red  with  blood.  There  is
 no  question  about  it.  You  cannot
 hide  a  splinter  into  a  37-Paton  gre-
 nade.  That  is  also  a  story  which  has
 to  be  discounted.

 Now,  Sir,  the  advocate  hag  further
 asked:

 “Why  Dr.  S.  M.  Nawab  a  retired
 eminent  surgeon  who  has  his  own
 clinic  at  Laheria  Sarai  and  reached
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 Samastipur  within  an  hour  was  not
 allowed  interview  with  Mr.  Mishra
 to  treat  him?

 When  Dr.  Nawab  ordered
 immediate  admission  of  any  bomb
 victim  in  his  clinic  without  asking
 for  charge  and  a  few  got  their
 treatment  there  why  Mr.  Mishra
 was  not  allowed?

 Why  there  was  no  response  on
 telephone  by  Chief  Secretary,
 Health  Secretary,  Secretary  to  the
 Governor  and  others  when  Mr.  UV.
 N  Sah:  tried  to  contact  them  on
 telephone  after  the  incident  on  the
 evening?

 Why  Dr,  U.  N.  Sahi  was  not  given
 any  .atisfactory  reply  by  Railway
 stafl  at  Patna  and  why  he  was  told
 that  the  special  will  not  »auit  at
 Patra,  though  it  halted  there  for
 ten  minutes?

 Why  Dr.  8  छ  Smha  was  not
 even  asked  and  nobody  even  talked
 to  him  while  he  waited  till  34  P.M.
 in  Deinapur  Hospital  knowing  tim
 to  b>  an  eminent  suigeon  and
 doctor?

 Why  did  the  docors  at  Danarpur
 first  declatie  Mr  Mishra  out  of
 danger  and  why  05  U  N  Sahi
 and  3  K  Sinha  were  contacted
 only  at  4  AM  next  morning  but
 not  earlier?

 Did  the  late  Mii  Mishra  weep  to
 see  Di  U,  N.  Sahi  and  Dr  K  Sinha
 in  the  hospital  to  save  his  life?

 Why  did  Mrs.  Indira  Gandhi  ask
 Mr  Mishra.  ”

 I  will  come  to  this  Jater.

 This  is  the  position  before  me.  ‘lhe
 late  Mr  Mishra  had  said  to  pressmen
 at  Patna.  “I  am  feeling  much  better”.
 Dr,  Sahi  had  said  that  the  late  Mr
 Lalit  Narayan  Mishra's  life  coulc
 have  been  saved  if  instant  medica
 care  was  given  Did  he  not  die  0!
 cardiac  arrest?  Is  it  not  the  samt
 case  with  Nagarwala  also?  How  cax
 you  create  cardiac  arrest?  Can  it  no!
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 be  done  by  injecting  something  which
 is  given  to  a  woman  who  is  giving  a
 child  birth  if  she  is  haemorrhaging?
 Dogg  it  not  a  coagulate  the  blood?  Is
 it  not  a  simple  job  to  do?

 पु  have  already  stated  what  Dr.
 Bhalla  had  said.  We  _  were  really
 surpriseq  and  shocked  when  we  saw
 Prime  Minister  Indira  Gandhi  declare
 here  that  the  Railway  Minister's
 assassination  was  well-planned,  and
 squarely  put  the  blame  on  the
 Sarvodaya  leader  Jayaprakash
 Narayan’s  movement  in  Bihar.  So
 when  you  cannot  catch  anybody,  catch
 the  nearest  man  you  can  find.  So
 she  would  not  even  hesitate  to  put  the
 blame  on  9  great  leader  like
 Jayaprakash  Narayan.  You  may
 agree  with  him;  you  may  disagree
 with  him.  In  your  party,  there  are
 people  who  are  in  agreement  with
 him,  Amongst  us,  there  are  many
 people  who  agree  with  him,  and  who
 80  not  agree  with  him.  But  it  was
 most  unfortunate  that  she  hag  chosen
 Jayaprakash  Narayan  for  this  pur-
 pose.

 The  Prime  Minister  even  said  that
 it  was  a  rehearsal  for  killing  her.  I
 remember  on  one  occasion  when  she
 was  the  Home  Minister,  she  s7id  that
 the  Jan  Sangh  was  trying  to  kill  her.
 In  the  Consultative  Committee  cf  that
 Ministry,  the  matter  was  taken  up  and
 some  of  us  insisted:  ‘Kindly  tell  us
 what  proof  and  evidence  you  have  got
 to  establish  that  your  life  is  threaten-
 ed  hy  the  Jan  Sangh’  After  45
 minutes  of  bickering  on  both  sides,
 she  had  to  admit  and  confess  that
 she  had  neither  any  evidence  nor  any
 proof  in  her  hands  So  what  else
 eholl  I  call  it  other  than  a  gimmick?

 ३  want  to  ask  Reddy  Garu  why  no
 post  mortem  was  done,  It  is  not  obliga-
 tory  that  in  a  death  under  unusual,  un.
 natural  circumstances  post-mortem  is
 a  must,  unless  you  have  something  to
 hide,  unless  you  have  skeletons  in  the
 cupboard?

 Then,  is  it  or  is  it  not  a  fact  that
 on  23  December,  the  late  Mr.  Mishra
 Wag  summoned  by  the  Prime  Minister
 and  tolg  to  resign,  taking  7  days’
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 time  to  make  up  his  mind?  Is  it  also
 not  a  fact  that  on  24  December  some
 of  my  friends  from  Bihar  on  that  side
 went  to  the  Prime  Minister  and
 pleaded  that  he  should  not  be  pres-
 sed  to  resign,  and  to  that  the  Prime
 Minister  reacted  sharply,  saying  that
 ‘Mr,  Mishra  hag  embarrassed  the
 party,  the  Government  and  myself
 and  therefore,  he  has  to  be  out  and
 he  low  out  of  politics  for  some  time?’
 In  that  context,  I  want  to  ask:  If  he
 did  something,  was  not  most  of  it  for
 the  party,  the  Government  and  Mrs
 Indira  Gandhi?  This  75  a  very  sad
 thing  for  us  to  understand.

 There  is  a  report  in  the  Hindustan
 Times  dated  5th  February  1975.  It
 says:

 *Two  bags  containing  the  per-
 sonal  papers  of  Mr.  L.  N.  Mishra
 which  are  reported  to  have  includeg

 two  tape  conversations  giving  an
 indication  of  an  anti-Mishra  con-
 spiracy  are  missing.  The  tapes
 were  said  to  have  been  handed  over
 to  the  late  Minister  in  December
 and  are  considered  of  ‘primary
 importance’.  The  CBI  in  investi-
 gating  various  theories  and  possie
 bilities  in  the  Mishra  murder  case
 has  reportedly  got  clues  regarding
 the  involvement  of  polifical  figures”

 This  proves  one  thing,  besides  other
 things,  that  our  telephones  are  tapped
 and  tapes  of  tapped  telephone  con-
 versations  are  taped  again  and  the
 copies  of  the  tapes  in  this  case,  were
 handed  over  to  the  Jate  Mr,  M,3hra.
 That  is  what  I  hear.  I  ain  told  that
 the  Prime  Minister's  telephone  was

 tapped;  her  telephone  tapped  tapes
 were  handed  over  to  the  late  Lalit
 Narayan  Mishra  and  later  on  the
 Prime  Minister  came  to  know  about
 it....

 SHR]  SHYAMNANDAN  MISHRA:
 The  telephone  of  the  Prime  Minister?

 SHRI  JYOTIRMOY  BOSU:  Of
 course;  I  say  that  on  my  own  regpon-
 sibility.  He  had  copies  of  the  tape-
 recordeg  conversationg  that  the  Prime
 Minister  had  with  somebody  else,
 important  in'  the  party.
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 SHRI  SHYAMNANDAN  MISHRA:
 We  are  in  good  company  then.

 SHRI  JYOTIRMOY  BUSU:
 Frankenstein  will  never  spare  any-
 body.  I  am  told  that  the  late  Lalit
 Narayan  Mishra  out  of  sorrow  and
 disgust  said  ‘if  I  am  drowned  in  the
 river,  I  shall  not  get  drowned  pslone;
 it  will  be  others  also.  He  also  said:  I
 have  collected  Rs.  8  crores  for  the
 party,  even  if  Jyotirmoy  Bosu  38  cor-
 rect  and  I  might  have  swallowed  a
 crore,  what  happened  to  the  Rs,  7
 crores  that  I  handed  over  to  the  pro-

 per  authonty?.  (interruptions)

 The  late  Lalt  Narayan  Mishra
 understood  that  his  days  were  rum-
 bered  and  it  is  said  that  he  warned
 his  family  not  to  open  their  mouth  if
 something  happened  to  him;  he
 cautioned  them:  if  they  opened  their
 mouth  after  anything  had  hapyened
 to  ir,  the  same  fate  will  come  on
 their  children:  that  is  the  posi‘ion.

 We  know  that  the  genuine,  origiral
 report  of  the  CBI  which  included  the
 name  of  the  son  of  a_  great  enter.
 preneur,  the  son  of  a  VVIP,  namely,
 Mrs.  Induva  Gandhi,  first  reached  the
 hands  of  the  late  Lalit  Narayan
 Mishra  -nd  he  promptly  did  phutustat
 copies  of  the  sume  and  sent  those
 photostat  copies  to  differcnt  places
 including  one  sect  to  Nepal  I  want
 to  know.  The  name  of  Ram  Bilas
 Jha  was  mentioned  Is  it  or  is  not  a
 fact  that  he  was  employed  by  the
 police  departrcnt  once  upon  a  time?
 Is  it  or  1s  it  not  a  fact  that  he  also
 worked  for  the  intelligence  depart-
 ment  once  upon  a  time.  Is  it  not  a
 fact  that  he  fltw  with  Mr.  Kapur  on
 6th  January  to  Delhi?  Are  these  not
 facts?  Is  it  rot  a  fact  that  he  was
 the  man  who  was  preventing  people,
 doctors;  from  going  inside?—~—A  day
 will  come.  There  was  a  victure
 called  the  Fall  of  Berlin;  you  will  also
 see  the  picture;  the  fall  of  Indira.  And
 the  dnys  are  rot  very  far  off.  Be-
 cause  you  can  shut  me  out  here
 through  the  rvlegs  of  procedure  but
 you  cannot  shut  people  in  the  country
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 who  have  understood  the  sort  of  the
 Government  they  are  living  under,
 not  only  through  their  miseries
 but  also  through  this  murder,  politics
 of  murder  ‘They  talk  about  violence,
 ete.  They  ace  the  people  who.  are
 doing  it  all  the  time.

 They  wastel  the  whole  of  the  last
 vession  on  Tul  Mohan  Ram  licence
 scandal  and  at  last  they  yielded.  If
 they  had  yielaed  earlier,  we  could
 have  discussed  many  other  important
 issugs  cuncei  ing  the  people,  namely,
 food,  unemployment  and  so  many
 vther  things  Nothing  was  done,  I
 assure  you  that  after  reading  the  CBI
 documents  which  we  are  not  autho-
 rised  to  divulge  at  the  moment,  al-
 though  Mr.  Boghu  Ramaiah  charged
 me  that  I  had  Lroken  the  gentleman's
 agrecment  and  then  fe  had  to  with-
 draw  it;  I  forzive  him

 THE  MINISTER  OF  WORKS  AND
 ROUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  77७,  I  never  withdraw

 anything

 SLRI  JYOTIRMOY  BOSU:  Then
 how  did  you  allow  it?  You  wanted  us
 to  stop  perusa!  of  the  CBI  report;
 you  wrote  to  the  hon.  Speaker  that
 Jyotumsy  Besu  had  broken’  the
 gentleman’s  agreement  but  you
 swalowed  it  and  you  had  to  allow  us
 t)  go  and  8९३  in.

 SHRI  K  INAGHU  RAMAIAH:  It
 must  go  on  2:cord;  what  he  says  is
 net  true,  I  never  stopped  perusal.
 ‘The  other  hon  Members  are  there;
 they  will  stan!  by  what  I  say.

 SHRI  JYOT’RMOY  BOSU:  That  28
 recisely  the  reason.  That  is  why
 you  were  no  taken  in  the  Ministry
 in  1971.  I  know  the  reason.

 Mv  humble  request  is:  let  us  main-
 tun  the  dignity  that  the  House  de-
 serves  because  it  is  the  Peoples
 House.  There  should  be  a  Parila-
 mentary  proh  Let  the  Parliamen-
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 fary  probe  bring  the  truth  to  light
 epg  tet  those  who  are  guilty  be

 ismissing  16,800  of  them  for  a  legi-
 imate  strike.  I  tell  you  the  hands
 e.ind  this  murder  are  all  at  Delhi.
 0,  the  CBI  enquiry  at  Samastipur  will
 wis  yield  g  kig  lemon  and  nothing

 SHRI  K.  RAGHU  RAMAIAH:  On  a
 vant  of  pe.sonal  explanation  on  what

 he  said.  When  certain  friends  wanted
 io  peruse  beyond  a_  certain  date,  I
 aid  there  has  been  enough  perusal

 and  there  was  no  question  of  further
 wertu:al.  I  cid  maintain  that  they

 ei  enough  time  to  peruse  the  docu-
 ants  and  therefore  it  should  be

 miopred.

 SHRI  JYOTIRMOY  BOSU:  I  was
 ‘authorised  by  the  non-CPI  opposition
 to  te}]  the  press,  not  what  we  did  in

 he  CBI  perusa!  operations,  but  other
 nattesss.  Basing  on  that  it  was  given
 nthe  “Times  of  India  New  Servic2”.

 Gn  that  Shri  Reghu  Ramaiah  in  his
 yisden  wrote  ्  letter  to  the  hon.
 speaker  saying  that  Jyotirmoy  Bosu
 ad  broken  the  gentleman’s  agree-

 ment  by  addressing  the  Members  and
 iherefore  the  CBI  perusal  would  not
 tke  place  any  more.  That  letter  was
 sassec  on  to  us.  So,  we  went  +o  the

 Spezker’s  house:  and  told  him  that
 what  he  had  reported  was  nothing  but
 a  cock-and-bull  story.  Therefore  we
 rere  allowed  to  go  on  again  because

 what  he  said  wag  not  true.

 SHRI  छू  RAGHU  RAMAIAH:  This
 g2in  is  not  correct,  Let  the  record
 eset  right.  What  I  wrote  to  the

 fon.  Sgeaker  was  whether  under  the
 reumstances  in  which  Mr.  Jyotirmoy

 हडप  went  to  the  press  it  was  neces-
 ry  to  further  peruse  the  documents,

 [did  not  say  the  perusal  should  be
 ioped.

 Ss

 SHRI  JYOTIKMOY  BOSU:  No,  Sir.
 cannot  divuige  anything.
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 MR,  CHAIRMAN:  Let  us  not  side-
 track  the  debate.

 SHRI  N,  K.  फ्  SALVE  (Betul):  In
 a  debate  which  revolves  around  an
 event,  an  incident  which  was  so  un-
 fertunate,  which  was  so  tragic,  which
 was  so  grim,  involving  the  death  of
 a  colleague  of  ours,  a  loveable  person
 by  all  standards,  I  expected  that  at
 least  in  this  Gebate  the  Mover  and
 shri  Jyotirmoy  Bosu,  who  have  just
 made  their  speeches  would  show  a
 modicum  of  dignity,  restraint,  mode-
 ration  and  responsibility  80  utterly
 necessary  on  this  occassion.  But
 having  heard  Shri  Madhu  Limaye  and
 Shri  Jyotirmoy  Bosu  I  am  inelined  to
 consider  that  this  adjournment  motion
 has  been  brought  forward  entirely
 with  the  purposes  of  bursting  a
 bloated  bladder  of  lies,  fallshoods,
 wild  allegations  and  utterly  baseless
 charges  and  any  concern  which  is
 sought  to  be  shown  in  this  motion  by
 the  Mover  or  Shri  Limaye  about  the
 death  of  Shri  Mishra  is  sheer  hypo-
 crat.  Therefore,  I  am  impeileg  to
 conclude  | |  that  this  adjournment
 motion  is  no  more  than  plenty  of
 sanctimonious  political  humbug  and
 it  deserves  to  be  treated  as  such.

 Before  I  come  to  whatever  I  nave
 to  submit  on  this  very  grim  and  tragic
 incident  involving  the  death  of  Lalit
 Babu,  I  would  like  to  deal  with  two
 or  three  points  which  Madhvji  made,
 So  far  as  Shri  Jyotirmoy  Bosu  is  con-
 cerned,  I  attribute  his  speech  and  his
 wild  allegations  entirely  to  dementia
 and  I  cannot  deal  with  him.  Shri
 Bosu-  showed  the  knowledge  of  a
 ballistic  and  explosive  expert.  He
 had  the  experience  of  faithfully  serv-
 ing  the  British  army  which  benefit
 most  of  us  did  not  have  fortunately.
 What  he  said  in  details  about  the
 explosives  and  about  the  ballistic
 techniques  may  be  hundred  per  cent
 correct,  but  I  must  say  one  thing.
 Such  immaculate  precision  with
 which  he  described  the  incident  made
 me  feel  that  he  seems  to  have  done
 the  whole  thing  himself.  ‘Otherwise,
 it  is  impossible  to  comprehend  such
 details  about  the  explosion  unless  it  is
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 his  own  fertil?  imagination.  [If  he  is
 worth  his  salt,  he  should  go  and  show
 his  knowledge  im  front  of  the  Mathew
 Commission.  Justice  Mathew  is
 known  not  only  for  his  learnmg  and
 erudition  but  also  for  his  fearlessness,
 What  do  we  innocent  members  of
 Parliament  know  of  explosives  and
 ballistic  techniques?  If  you  are  really
 sure  of  your  facts,  instead  of  wasting
 20  minutes  of  Parliament,  you  would
 have  done  well  to  appear  before  the
 Mathew  Commission.  I  hope  you  will
 go  as  a  witness  before  the  commis-
 sion,

 SHRI  JYOTIRMOY  BOSU:  I  shall
 conside:  your  submission.

 SHRI  N.  छू.  P  SALVE:  The  amount
 of  casualness  I  am_  seeing  in  the
 whole  debate  is  most  unfortunate.
 Let  us  not  reduce  this  debate  to  sheer
 irrespousibility,  making  allegations
 and  averments  against  each  other.
 Let  us  do  something  which  may  help
 avoid  the  recurrence  ‘of  this  sort  of
 thing  again  in  the  country

 Shri  Madhu  Limaye  is  known  for
 his  being  extremely  studious.  When
 l  saw  him  at  the  library,  I  thought  he
 was  collecting  a  mass  of  evidence  and
 he  would  come  out  with  something
 which  might  be  clinching  and  con-
 vincing  about  the  motion.  I  want  to
 dez]  with  two  of  the  many  prints  he
 made.  He  asked,  why  was  not  a  post
 mortem.  made  and  according  to  him,
 because  it  was  not  made  there  is
 something  hanky-panky.  “)n  _  this
 point  when  I  tried  to  interrupt  him,
 he  felt  a  little  unhappy.  I  want  to
 remind  him  only  from  a  professional
 angle  that  a  post  mortem  ig  done  on  a
 body  only  where  there  is  any  douLt  as
 to  the  cause  of  the  death,  either  proxi-
 mate  or  approximate.  In  this  case,
 for  six  long  hours,  the  medical  ex-
 perts  operated  on  the  entire  thorax
 starting  trom  the  throat  to  the  abdo-
 men.  If  a  post  mortem  was  con-
 sidered  necessary,  it  should  have  been
 left  to  the  medical  experts.  They
 would  have  done  it  if  there  was
 something  vague  or  ambiguous  about
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 the  cause  of  the  death,  immediate  or
 ultimate.

 The  sec’nd  point  he  made  is  an
 extremely  serious  one.  In  Maha-
 rashtra  and  even  in  M.P.  the  rumour
 was  widely  circulated  that  the  Prime
 Minister  was  alleged  to  have  told
 Lalit  Babu  “You  are  no  longer  good
 to  be  a  member  of  the  Cabinet”  and
 it  was,  for  this,  Lalit  Babu  was  sought
 to  be  got  rid  of.  Fortunately,  the
 Prime  Minister  was  here  and  she
 immediately  got  up  and  said  that  the
 allegations  were  absolutely  false  and
 untrue.  This  should  put  an  end  to
 every  controversy  on  this  point,  If
 you  are  capable  of  reason,  I  want  ‘o
 put  one  thing:  In  all  these  days,
 whatever  else  the  Prime  Minist2r  may
 be  guilty  of,  she  is  not  guilty  of  one
 thing.  If  she  does  not  like  a  minister,
 she  cannot  tolerate  him  even  for  one
 minute.  She  drops  him  like  hot
 bricks.  Was  it  necessary  for  her  to
 go  into  this  sort  of  thing?  It  was  not.

 श्री  मधु  लिमये  :  वह  रहस्य  जाना
 थ।

 श्री  नरेन  कुमार  साल्वे  :  ओर  यह  रहस्य
 सिर्फ़  अर  को  दी  मालूम  ईं,  दुनिया  मे  किसी
 और  को  मालम  नही  है  ।  या  सारी  दुनिया  ;
 जानती  है  ये  सहस्र  ।  आपको  क्‍या  सहित

 बाबू  ने  बोला  है  और  बाप  क्‍या  उनसे  ऊपर
 से  पूछ  कर  जाये  हे  ।  कैसी  बाते  करते  है
 आप  ?  समझदारी  की  बात  कीजिये  ।  ऐसी
 इर्स्पोंसिबिल  बात  करने  से  अफवाह  फैलती
 है  और  यह  ठीक  बात  नही  है  ।

 If  Mr.  Madhu  Limaye  has  any  detailed
 information  which  can  be  of  some
 help  and  use  for  investigation,  ne
 should  give  it  either  to  the  CBI  or  to
 the  Mathew  Commission  which  is
 going  into  the  matter.  If  some  politi-
 ca)  slants  are  there,  if  some  unwritten
 or  hidden  things  are  there  into  which
 CBI  is  not  going,  I  think  the  Mathew
 Commission  can  be  entrusted  to  un-
 earth  «all  these  matters.  We  want
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 that  commission  should  come  out  with
 a  detailed  and  complete  report  on  the
 matter.  We  want  a  detailed  analysis,
 a  detailed  report,  of  the  events  lead-
 ing  to  this  most  heinous  and  tragig
 political  murder  of  a  colleague  of
 ours.

 Shri  Madhu  Limaye  made  another
 point.  By  a  very  strange  process  of
 logic  he  tried  ६४०  establish  who  was
 to  benefit  by  the  murder,  or  by  the
 death,  of  Shri  L.  N.  Mishra.  He  said
 the  opposition  had  absolutely  no  bene-
 fit  out  of  his  death.  In  fact,  if  he  had
 survived,  possibly  they  would  have
 continued  with  renewed  vigour  his
 character  assassination,  right,  left  and
 the  centre  and  made  life  hell  for
 him  (Interruptions)  They
 characterised  him  as  the  sole  symbol
 of  corruption.  Corruption  has  so
 much  eroded  the  entire  society  that
 who  is  free  from  it  in  this  country?
 These  paragons  of  virtue  on  the  other
 side  should  search  their  hearts  and
 say,  did  they  or  did  they  not  portray
 Shui  L,  N.  Mishra  as  one  person  who
 symbolised  the  entire  political  corrup-
 tion  and  as  though  the  entire  cppo-
 ition  Was  a  paragon  of  virtue?  There-
 fore,  Shri  Madhu  Limaye  by  ७  very
 strange  process  of  logic  wanted  to
 show  that  the  opposition  did  not  gain
 bv  his  death.  After  all,  what  did  we
 gain  by  his  death?  Shri  Limaye
 argued  “In  fact,  if  he  had  lived,  he
 would  have  been  more  useiul  to  us,”
 and  for  them  probably  provided  a
 good  farget  for  character  assassina-
 tion  and  mud-slinging.

 SHRI  SHYAMNANDAN  MISHRA:
 (Begusarai):  Do  not  bring  in  these
 things.  It  is  unfair  to  a  dead  person.

 SHRI  N.  छू.  ए,  SALVE:  Shyam
 Babu,  I  wish  you  very  long  and  very
 healthy  life.  I  respect  you.  We  had
 Some  private  dialogue  in  this  matter.
 Iam  the  last  person  to  be  profane  or
 irreverential  to  Shri  L.  N.  Mishra,  I
 have  always  maintained  that  this  sort
 of  campaign  of  vilification,  these
 irresponsible  charges,  as  if  ne  alone
 Wag  responsible  for  entire  political
 corruption,  this  sort  of  vendetta,  this
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 sort  of  atmosphere  that  created  an
 atmosphere  of  lawlessness  in  which
 thig  unfortunate  tragedy  lookeg  inevi-
 table.

 I  want  to  gubmit  that  this  is  "व
 extremely  fallacious  argument  by
 Shri  Madhu  Limaye.  On  the  9ther
 hand,  I  submit,  that  the  only  reason
 why  Shri  L.  N.  Mishra  met  with  such
 a  tragic  end,  was  because  he  was  a
 Minister  who  belonged  to  the  Con-
 gress  Party  and  so  he  was  chosen  for
 a  persistent  attack  by  the  opposition
 party  for  such  unabashed  character
 assassination  by  painting  him  as  the
 embodiment  of  corruption.  Because
 of  continuous  propaganda  of  _  this
 type,  a  feeling  of  hatred  and  bitter-
 ness  was  created  against  him,  and
 that  resulted  in  this,  Therefore,  to
 that  extent,  these  people  are  responsi-
 ble  for  this  type  of  political  murder.

 SHRI  JYOTIRMOY  BOSU:  Your
 law  has  done  it,  your  Research  and
 Analysis  Wing.

 SHRI  N.  K.  P.  SALVE:  You  have
 never  been  known  for  sense  of  res-
 ponsibility.  So,  your  interruption
 means  nothing  to  me.

 SHRI  JYOTIRMOY  BOSU:  Why  do
 you  not  face  the  people?

 SHRI  N.  K.  P,  SALVE:  I  may
 inform  Shri  Bosu  that  this  challenge
 of  “go  to  the  people”  is  not  new  to
 us.  This  was  the  very  challenge
 which  was  given  to  us  in  97l,  We
 went  to  the  people  and  you  know
 what  happened.  We  will  again  go  to
 the  people,

 AN  HON.  MEMBER:  What  about
 the  by-elections?

 SHRI  N.  K.  P.  SALVE:  Do  not  go
 by  the  results  of  a  few  elections  or
 by-elections  here  and  there.  When
 people  are  faced  with  such  economic
 crisis  in  the  country,  they  are  annoy-
 ed,  and  they  have  a  right  to  be
 annoyed,  and  they  show  it  in  this
 manner,  We  will  go  to  the  people,
 and  you  will  again  come  here  with
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 a  microscopic  minority,  and  you  will
 still  continue  to  brag  in  the  manner
 that  you  have  been  doing  for  the  last
 over  two  decades.
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 Be  that  as  it  may,  in  this  debate  I
 want  to  raise  some  very  fundamen.
 tal  questions,  which  impinge  on  the
 question  of  the  political  atmosphere
 ‘which  has  been  created,  an  atmos-
 phere  in  which  political  hatred,
 bitterness  and  intolerance  has  come
 about.  Js  not  there  bitternes.?  Is
 not  there  hatred?  Is  not  there  dis-
 respect  for  law  and  order?  Why  is
 there  manifestation  of  violence?
 Who  has.  started  2t?  Histore  will
 some  day  judge.  What  I  must  sub-
 mit  today  is  that  if  an  unstable
 majority  is  always  a  threat  to  demo.
 cracy,  an  irresponsible  frustrated
 Opposition  is  a  menace  and  is  a  real
 threat  to  the  survival  of  parliamen-
 tary  democracy.  That  is  what  is
 happening  today?

 SHRI  JYOTIRMOY  BOSLU.  Follow
 Muyjib  Sahib.

 पता  N.  K.  P.  SALVE:  We  do
 not  need  vour  advice,  We  hive  our
 own  ideals.  None  of  your  advice
 matters  to  us,  You  may  go  to  China
 or  elsewhere  and  follow  such  advice
 as  you  think  best  and  proper.  So  far
 as  we  are  concerned,  we  cherish  our
 ideals.  We  have  our  aims  and  objec-
 tives  about  which  there  is  no  atmbi-
 guitv.  It  is  well  known  8904  well
 established.  We  follow  them,  make
 no  mistake.

 The  discontent  of  the  people  is
 sought  to  be  harnessed  for  nolitical
 opportunism,  It  is  very  easy  to  har-
 ness  this  sort  of  discontent  of  the
 people  when  the  country  is  in  the
 grip  of  economic  peril,  National  cala-
 mities  are  not  being  spared  by  this
 motley  crowd  of  politica,  opposition
 even  for  the  purpose  of  petty  political
 gains.  That  does  not  matter.  What
 matters  really  is  whether  this  attitude
 of  the  Opposition  of  holding  the  majo-
 rity  and  the  country  to  ransom  can
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 ever  nurture  and  nourish  tHe  norms
 of  parliamentary  democracy.  The
 manner  in  which  they  have  worked
 in  the  winter  session—and  this  758  the
 erux  of  the  matter—has  seen  one
 death  and  unless  they  improve,  I
 have  no  doubt  in  my  mind,  they  will
 be  responsible  for  the  death  of  parlia-
 mentary  democracy.  For  an  effective
 opposition  there  are  some  require=
 ments.  It  needs  to  be  responsible;  it
 needs  to  be  moderate;  it  needs  to
 understand  the  requirements  of  par-
 liamentary  democracy.

 In  the  end  I  have  cn'y  oue  submis-
 sion  to  make  anJ  it  is  that  we  on
 this  side  of  the  Hause  are  extremely
 concerned  about  the  inve-tigations  and
 inquiry  If  there  is  delay  in  the  ta-
 quiry,  I  have  no  doubt  in  mv  mind
 that  it  is  becouse  of  the  eampiications
 involved.  It  was  a  decp-seated,  a  cep-
 rotted  and  wetl-planne  t  conspiracy  to
 Bet  ric  of  a  coileugue  of  ours,  I  only
 hope  that  the  T!.ime  Minister  will  not
 be  hustled  ani  bulice  by  these  peo-
 ple  in  the  oppasitiny  mto  mrnevessa-
 rily  expediting  the  investigation.  Let
 it  be  a  thorough  «nd  comp  cte  jiauirv
 and  let  the  culnist  be  brought  to  bonk,
 Let  it  be  shown  and  let  it  be  e’car
 to  the  country  that  so  far  as  these
 people  in  the  opp:  tion  are  coseern-
 ed,  they  and  they  alone  are  i¢spone-
 sible  for  creating  this  sort  of  un  ugly
 politics!  atinosphere.  And  cven  if
 they  and  they  alone  are  responsible
 for  vitiating  the  political  climate,  they
 would  still  not  improve.  I  have  no
 douht  in  my  mind  about  that.  It  is
 beyond  them  That  is  the  rreatest  mis-
 fortune  of  this  coun'ry,  That  is  the
 greatest  misfor‘':mi  of  our  Par  iamen-
 tary  democracy.  In  27  years  we  have
 failed  to  give  to  this  country  a  res-
 ponsible  Oppositinn.

 श्री  भोगे  झा  (जय नगर)  सभापति

 महोदय,  इस  सवाल  पर  विचार  विमर्श  में
 जो  रुख  लिया  ज  रा  है  उनकों  में
 बदलने  फ  प्रयाग  5 हूँगा।  यह  जो
 घटना  हुई  है  यह  प्राकृतिक  घटना  नहीं  थी  ।
 इसमें  एक  केन्द्रीय  मंत्नी  श्री  ललित  नारायण
 मिश्र  और  वो  अन्य  व्यक्ति  जिन  में  एक  विधान
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 परिषद्‌,  बिहार  के  सदस्य  श्री  सूरज  नारायण

 झा  है  तथा  एक  रेल  कमंचारी  हैं  उनकी  हत्या

 हुई  है  ।  इनके  अलावा  27  व्यक्ति  घायल

 हुये  है  जिनमें  दो  हमारे  सदन  के  सदस्य  है  तथा

 श्री  राम  भगत  पासवान  कौर  श्री  यमुना  प्रसाद

 मिल।  ये  भी  उनमे  से  थे  जो  इस  विस्फोट

 के  समय  मंच  पर  थे  t  इतनी  बडी  यह  घटना

 जिसमे  29-30  आदमी  मरे  या  घायल  हुये
 दिन  दहाड़े  हई 1  बस  सदन  में  हम  सब

 झपने  भ्र पने  राजनैतिक  रख  रखते  है।
 और  अरे  ब्र  दि.  विवश  के

 मतबा  जता  जन्म  उठाते  है।  हम

 सब  एक  राय  के  ह  कि  चाहे  उस  हत्या  में  किसी

 का  भी  हाथ  रहा  हो,  लकिन  यह  एक  राज-

 नैतिक  हत्या  है  प्रो  कसी  व्यक्तिगत  विशेष

 या  दुश्मनी  से  यह  कया  नहीं  हुई  है  1  दस

 स्थिति  में  नम  सबको  शपथ  बारे  से

 की  सोचना  पड़ेगा,  बाकि  77  हम

 दृढ़ता  से  काई  बदल  उक्त  है,  काई

 नीति  अप लत  है  ता  सह  खतरा  हम  पर

 की  आरा  जायेगा  ।  हमार  जनता  के  लिये  यह

 एक  चुनाती  हे  कक  क्‍या  हमारे  देश  में  अपने

 कामों,  कदमो  श्र  वक्तव्यों  के  लिये  व्यक्ति-

 गत  हव्य  के  जरिये  ही  इलाज  करने  का

 रास्ता  अपनाया  जायेगा,  या  जो  दूसरा
 तरीका  हूँ  उसका  अपना प्रा  जायेगा  ।  रस
 लिये  थ॑  समझता  हूं  कि  बोला  तरफ  से  सदस्यों

 को  इस  बारे  में  कुछ  मुद्दो  पर  एकमत  हाने  की

 आवश्यकता  है  ।
 क्या  यह  सही  नहीं  है  कि  जिस  दिन  बह

 दुर्घटना  हुई,  उस  दिन  400  से  अधिक

 राइफ़ल  आर  पिस्तोल-धारी  पुलिस  के  लोग

 सुरक्षा  के  लिये  वहा  म  जद  थे  ?  बहा  के

 अफसरों  के  माध्यम  से  मझे  कप  बात  वा  पय

 है  ।  इसोलिये  मैने  दरभगा  को  जॉक सां

 में  कहा  कि  दिल्‍ली  में  मेरे  घर  के  दरवाजा  पर

 बम  फेका  गया  था  ओर  हमारे  जपने  ऑाइसिय  AL

 ने  उन  लोगों  को  खदेड़  दिया  था  ;  पुलिस  के

 सिपाही  मेरे  यहा  नहीं  थे,  इसीलिये  मैं  वच

 गया  ;  मगर  पुलिस  के  सिपाही  वहा  होते,
 तो  मेरी  जान  भी  चली  जाती  ।  वहा  के

 अफसर  इस  बात  का  खान  नही  कर  सके  |
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 क्या  काग्रेस  का  कोई  सदस्य  इस  बात  से
 इंकार  वर  सकता  है  कि  इस  घटता  को  रोका
 नहीं  जा  सका,  इससे  बिहार  सरकार  के

 खुफिया  विभाग,  रेलवे  के  खुफिया  विभाग
 जिसके  वह  स्त्री  थे,  शरीर  केन्द्रीय  सरकार  के

 खुफिया  विभाग  की  पूरी  नाकामी  कौर
 विफलता  गिद्ध  होती  है  ?  एस  बारे  से  दो
 राये  नहीं  हो।  सकती  है  बप,  नो  ब्रह्मानंद

 कोठी  या  कोई  काग्रेपी  सदस्य  यह  कह  सकते  है
 कि  हमार  इंतजाम  सफल  रहा  ?  जरगर
 उनका  इन्तजाम  सफल  नहीं  रहा,  ओर  अगर
 वे  ऐसी  घटनाओ  की  पुनरावृत्ति  नहीं  चाहते
 है,  तो  इन्हे  इमानदारी  आर  हिम्मत  के
 साथ  यह  बात  जुब  करनी  चाहिये,  ऑर  यह
 सदन  ?स  बारे  मे  एकमत  हों,  कि  दस  मामले
 में  खुफिया  विभाग  की  सा  फीसदी  नाकामी

 हुए  ।  इसकी  जिम्मेदारी  यहा  के  मंत्री  ले,
 या  वहा  के  मुख्य  मती  या  पुलिस  मती  ले,
 लेनी  एस  जिम्मेदारी  से  दे  बरी  नहीं  हो
 सकते  ।  शरीर  सुरक्षा  का  भार  जनता  पर
 नहीं  या ।  अगर  यह  काम  लोगों  को  दिया
 जाता,  तो  शायद  वे  इससे  बेहतर  कर  सकते
 थ  |

 जहा  ७ हात  यक्ता  विया  गया  था,  वहा
 पहरे  की  व्यवस्था  थी  ।  रेलवे  एम्प्लाईज  के
 डेलिगेशन  शरार  प्रतिनिधित्व  का  वहा  नहीं
 जान  दिया  गय  ।  लेकिन  जो  सोग  बहा
 जाना  चाहते  4,  या  ता  पु  रस  बाले  उनको
 ले  गये,  या  वा ग्रे सजना  के  सर्टिफिकेट  के
 आघार  पर  ते  भीतर  छह  गये  ।  यद्यपि  वह
 कायेस  कमेटी  की  बैठक  हों  थी  लेकिन
 1 नलकी  क्षा ग्रेम जनों  न  सर्टिफिकट  दे  दिया,
 बर  अन्दर  चला  गया।  ऐसे  लोग  भी  वहा
 पच  गये,  जो  रेलवे  में  सेबोटेज  करना  चाहने
 है  जो श्रातल्द  मार्ग  के  प्रमुख  व्यक्त  है
 वाण  लोगो  ने  मुझ  से  यह  बान  कहीं  7  मैने
 उन  से  सी०  बी०  ्  ०  के  सामने  यह  बयान
 देने  के  लिये  कहा  ।  झोर  सी०  बी०  ।ई०
 बे  सामने  ऐसे  बयान  दिये  गये  है  |

 मच  के  पास  "३  लोग  राजद  4,  जिनको

 वहा  रहने  की  जरूरत  नही  थी  ।  जो  लोग
 अरब  तक  काग्रेस  +  दुश्मन  है  शौ  रहें  है,
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 उनको  भी  कांग्रेसजनों  ने  सर्टिफिकेट  दिया
 था।  मैं  यह  बात  इसलिये  कहा  रहा  हु  कि
 इस  प्रश्न  को  दलबन्दी  का  मामला  न  बनाया
 जाये,  क्योकि  यह  एक  हत्या  का  मामला  नहीं
 हँ-भाग  भी  ऐसी  घटना  घट  सकती  है  ।

 जब  यह  घटना  घट  गई  और  मच  पर
 बैठे  कई  लोग  घायल  हो  गये,  तो  वहा  जो  400

 पुलिस  के  भदेसर  श्र  सिपाही  थे,  बजाने
 सके  कि  वे  घायलो  की  सेवा  के  लिये  लपकते,
 लोगो  को  बचाने  वाला,  उठाने  वाला  प्रफेसरों
 का  सर  तबका  ही  भाग  गया  इस  घटना
 की  तुलना  तो  उस  लडाई  से  क॑,  ज।  सक  गहे
 जिसमे  हमारे  पन्द्रह  जार  लोगो  ने  दोनो

 पथ  उठा  दिये  थे  ।  वहा  400  राइफल  वाले
 लोग  थे  सीआईडी  फे  लोग  थ,  बडे  बदे
 अफसरों  की  फौज  थी,  लेकिन  एक  भी  चबड़।
 नही  रहा,  जो  घायलों  को  उठा  सके  ।

 मैं  पूछता  चाहता  हू  कि  जिस  सरकार  ने
 हजारो  रेल  “मं चा रियों  को  अभी  तक  नौकरी
 से  बाहर  रखा  हैं,  क्या  उसने  उन  400  लोगों
 में  से  किसी  का  भी  मुश्नत्तिल  किया है  ,  जो

 सुरक्षा  इन्तजाम  के  लिये  जिम्मेदार  थे
 क्या  उनमे  से  एक  को  भी  सस्पेंड  किया  गया

 है।  बाद  में  सरकार  चाहे  उनको  इनाम
 दे  देती,  उनको  भारत  रत्न!  प्रदान  कर  देती,
 लेकिन  क्या  इस  7म  में  असफलता  के  लिये
 किसी  भी  कर्मचारी  को,  चाहे  वह  राज्य  सर-
 कार  का  हो,  रेलवे  सुरक्षा  ता  हो  या  खुफिया
 विभाग  का  हां  मुरत्तिब  किया  गया  हे?

 अगर  नही  किया  गया  है  तो  क्‍या  यह  इत्जाम
 नही  लगाया  जा  सकता  कि  सरकार  इस
 मामले  को  हल्के  रूप  में  ले  रही  है।  इतनी
 बडी  घटना  +  बावजूद  कोई  भी  घायलों  का
 उठाने  बाला  उनकी  सेवा  करने  वाला  पानी
 पिलाने  वाला  या  हास्पिटल  ले  जाने  वाला

 नहीं  रहा  ।  मै  किसी  की  नीयत  में  नहीं  जा

 रहा  हू,  लेकिन  इस  नाकामी  के  लिये--

 चाहे  वह  जानबूझकर  हुई  हो  और  चाहे  अनजाने
 में  हुई  हो--क्या  किसी  को  मुप्नत्तिल  किया  गया

 हूँ  ।  अगर  लपक  सभा  सदस्यों  पर बराने  ण
 करने  के  लिए  कोई  छुरा लता  हूँ,  काई
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 बम  फकता  ह  या  गोली  चलाता  है,  कौर
 बाच  एंड  वर्ड  अगर  उसको  से  पकड़े,  तो
 क्या  कोई  उसके  लिए  जिम्मेदार  ठहराया
 जायेगा  या  नही,  क्या  किसी  को  म्‌भ्रतिल
 किया  जायेगा  या  नही  ?  इतनी  बडी  टना
 के  बाद  भी  किसी  को  मुश्किल  नहीं  किया
 गया  हू  t  जो  सरकार  श्रमिको  कौर  किसानो
 को  बेवजह  दलित  करने  में  सकोच  नहीं
 करती  हूं,  जो  उनक  विरुद्ध  कडा  रुख  अपनाती

 हैँ  भोर  शक्ति  का  इस्तेमाल  करती  हूँ,  उस
 ने  इस  मामले  मे  कभी  तक  वेपर  ही  का
 रुख  अपना  रखा  हूँ  ।

 अगर  सत्तारूढ़  दल  यह  समझता  है  कि
 एजानेमेंट  मोशन  सरकार  का  सेन्शुर  है,  तो
 हम  समझते  है  कि  जिन  मुद्दो  का  मैंने  ज़िक्र
 किया  हे,  उन  पर  सरकार  सेंचुरी  के  लायक

 है  ।  जो  सदस्य  ईंधन  से  बोले  है  जिन्हों-  इस
 मामले  को  दूसरा  रूप  देने  का  प्रयास  किया  है,
 मैं  उनसे  सहमत  नहों  हु  ।  लेकिन  कुछ  बुनि-
 यादी  मुद्दा  पर  हम  सब  को  सहमत  होना
 चाहिए  ।  जनतन्त्र  की  रक्षा  ओर  विचारों
 को  रखने  की  स्वतन्त्रता  की  रक्षा  के  बारे  में

 हमारी  दो  पराये  नहीं  होनी  चाहिए  ।

 काग्रेस  के  जो  सदस्य  बोले  है  उन्होंने

 बहुत  निराशाजनक  बाते  कही  है  ।  उन्होंने
 ऐसा  रुख  अपनाया  है  कि  जैसे  कोई  अचानक
 घटना  हो  गई  हो,  कोई  श्राकाण  से  बिजली
 गिर  गई  हो  ।  इसलिए  लोगो  में  श्राकोश  है,
 लोग  उलझन  में  हैं।  अखबार  क्‍या  लिखते  है,
 उसको  छोड  दीजिए  ।  लकिन  लोग  समझते

 है  कि  इस  मामले  में  सरकार  नाकाम  साबित

 हुई  है  ।  सरकार  की  यह  नाकामी  दूसरे  खतरे
 की  घटी  है  a

 पाकिस्तान  में  पहने  वग़ीरे-भाजन,
 लियाकत  अली  खा,  को  हत्या  हुई,  शौर  जो
 कातिल  पकडा  गया  था--सैयद  अकबर,  उस

 का  भी  कत्ल  हो  गया  था  ।  पाकिस्तान  न  तो

 दुनिया  को,  और  न  अपने  अवाम  को,  बता
 सका  है  कि  उसके  पहले  वग़ीरे-प्राइम  के

 कत्ल  के  पीछे  किसका  हाथ  था  n  हम  यह  भी
 जानते  है  कि  पाकिस्तान  के  दुर्भाग्य  से  वहां
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 जनतन्त्र  का  खात्मा  हुआ  ।  हम  यह  भी
 जानते  है  कि  अमरीका  के  राष्ट्रपति  कैनेडी
 की  हत्या  से  हुई  ।  मै  उधर  जाना  नही  चाह
 रहा  हूं  ।  जो  कुछ  सदन  में  कहा  गया  है  उसी
 के  भ्राधांर  पर  मैं  जानना  चाह  रहा  ह।  जो

 कुछ  बाहर  कहा  गया  है  मैं  समझता  हू  कि  उन
 बातो  में  कुछ  जाने  की  जरूरत  है  लेकिन  बरच्छा
 है  कि  मै  उनमे  न  जाऊ  |  सभापति  जी  इशारा
 दे  रहे  हैं  कि  मैं  त  जाऊ  ।

 8  brs.

 एक  माननीय  सदस्य  छोड़िए  ?

 श्री  भोगेन्द्र  झा:  छाइने  पा  परत  या
 नहीं  5  1  आप  छाड  कर  बच  सकते  है,  मैं  नहीं
 बच  सकता  है  ।  क्‍योंकि  यह  हआ  तो  हमारे
 यहा  है,  बम  हमारे  यहा  गया,  आपके  यहा  नही
 गया  ।  इसलिये  मुझे  विनता  है  इस  बात  की  ।
 मैं  इस  बात  को  कह  रहा  हर  कि  कुछ  वर्षा  में
 के  जो  हमारे  देश  पर  खतरा  है  जनाब  पर
 भी  और  आजादी  पर  भी  आर  जिसके  बारे
 में  देश  के  बाहर  कमी  बआवाज़े  उठाई  जा  रही
 है.  जा  काम  पहले  भी  हाता  था  लेकिन
 किसी  अ्रधिकारी  ने  कुल  कर  के  यह  नहीं
 कही,  अब  शअ्रमेरिका  के  अभी  के  राष्ट्रपति
 फोर्ड  न  खुल  कर  यह  बात  नही  कही  है  कि
 हमारी  सी  आई  ए  विदेशों  में  प्र पने  हित  की
 रक्षा  के लिए  सरकारी  के  बदलने  के  काम  को
 करती  रहेगी  ।  इसके  पहले  कसी  राष्ट्रपति
 ने  नही  कहा  था  ।  लेकिन  यह  फोर्ड  ने,  नये

 राष्ट्रपति  ने  इसको  बाज़ाब्ता  कहा  है  कौर
 चिली  की  घटना  के  बाद  जहा  की  द्रास-
 पोर्ट  हेड ताल  के  लिए  करोडो  डालर  दिए
 गए  थे  जो  चिली  के  जनता  का  खात्मा  हुमा,
 राष्ट्रपति  की  हत्या  हुई,  इस  सब  को  हम  जानते

 है  और  एसी  परिस्थिति  में  जब  भारत  सरकार
 ने  एतराज  किया  था  सी  भाई  ए  की  गति-
 विधियों  के  बारे  में  शौर  सरकारों  का  तख्ता
 पलटने  के  बारे  में  तो किसि गर  ने  कहा  कि  जब

 कोई  पकड़ा  जाय  तो  हमें  खबर  दीजिएगा,
 हम  वापस  बुला  लेंगे  a  तो  ऐसी  चीज  खुद
 हमारे  देश  में  हो  रही  है.  .  (व्यवधान)  .  .  «
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 क्रि  श्रील  विहारों  बाजपेयी  :  कभी  तक
 एक  भी  उबर  नही  दी  ।

 श्री  भोज  हा :  इन्होंने  नहीं  खबर  दी,
 खबर  देने  का  भार  आप  ले  लीजिए  ।

 श्री  अटल  बिहारी  बाजपेयी  :  सभापति
 जी,  ये  उनका  साथ  दे  रहे  है  और  भार  हम  ले
 ले  |  भार  लेने  के  लिए  हम  है  जोर  राज  करने
 के  लिए,  उसमे  हिस  1  बाटाने  के  लिए  ये  है  tv

 श्री  भोगेन्द्र  झा  :  चूकि  अ्रमेरिका  को
 खबर  देनी  है  इसलिए  वाजपेयी  जी  को  कहा  ।

 श्री  अटल  बिहारी  बाजपेयी  :बरच्छा,
 रशिया  को  आप  खबर  देते  हैं  ?

 श्री  भोगेन्द्र  झा  :  सभापति  जी,  मै  कह
 रहा  था  कि  प्रभी  अमेरिका  वे'  डिफेस  सेक्रटरी
 ने  यह  बयान  दिया  हे  कि  हमारा  वेडी  हिन्द
 महासागर  में  लगातार  जायगा  कूटनीतिक
 उद्देश्यों  4  लिए  ।  यह  नहीं  कि  अमेरिका  को
 कार्ड  खतरा  है,  डिग्लामेसी  के  लिए  यानी
 सरकारों  को  पलटने  के  लिए  या  भीतर  के
 तत्व  का  बाहर  से  मदद  देने  के  लिए  बह
 जायगा  ।  अब  यहा  पर  मैं  यह  कहना  चाह  रहा
 हूं  कि  कोई  भी  सज्जन  इस  पक्ष  के  हो  या  उस
 पक्ष  के  हो,  जो  कुछ  वातावरण  पिछले  कुछ
 महीनों  में  तैयार  किया  गया  बिहार  में
 क्या  यह  सरकार  को  या  विरोध  पक्ष  के  लोगो
 को  पता  है  या  नही  कि  आनन्द  मार्ग  नाम  की

 एक  संस्था  है  जिसमें  बहुत  से  अफसर  शामिल
 है,  पुलिस  3  बडे  बड  अफसर  शामिल  है,  'रेल
 के  भ्रमर  शामिल  है,  विभिन्न  विभागों  के
 बड  बड़  अफसर  शामिल  है  जिसके  प्रधान  पर
 6-6  हत्या  का  आरोप  लगा  है  और  वह
 जेल  में  बन्द  है।  उससे  भयकर  चीज  यह  है  कि
 डेढ़  साल  से  वह  भ्रनशन  कर  रहे  है  कौर  लोगो
 से  कहा  कि  स्वस्थ  भी  हैं

 श्री  मधु  लिये  :  डेढ  साल  से  वह  केस

 पूरा  क्यो  नही  हो  रहा  है  इसके  ऊपर  भी  कुछ
 कहिएगा  ?
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 श्री  भोगेन्द्र  झा  :  एकदम  सही  बात  है
 इसीलिए  तो  मैं  कह  रहा  हू  ।  इसमें  कोई  दो  राय

 नही  होगी  ।  तो  वह  डेढ़  साल  से  अनशन  कर

 रहे  हैं।  कौर  खाना  छोडे  हुए  है।...

 (ब्यान)  .यह  भी  सहो  बात  है  कि
 कभी  जो  एक  गवाह  था,  एक  शअ्वघधत  जो  उन्ही
 का  शिष्य  था,  कचहरी  में  उसको  मडेर  करने
 की  कोशिश  हुई,  गोली  चलाई  गई,  दिन  दहाड़े
 राजधानी  में  कचहरी  मैं  गोली  चलाई  गई,
 आनन्दमा्गियों  ने गोली  चलाई,  जो  सरकारी

 गवाह  था  अवधूत  जो  उन्ही  का  चला  था  उस
 को  मारने  के  लिए  और  इस  हालत  में  मैं  कह  देना

 चाहता  हू  कि  बिहार  सरकार  के  अफसरो  का

 एक  हिस्सा  जो  आानन्दमार्गो  है,  वह  ईमानदारी
 से  हो  या  बेईमानी  से  हो,  यह  मैं  नही  जानता,
 लेकिन  उसका  सबसे  बडा  आदमी  जो  अपने
 को  भगवान  कहता  है,  प्रोफेट  भी  नही,  भगवान

 के  द्वारा  भेजा  हया  नहीं  सीधा  गौड़  कहता  है
 कौर  जो  इसके  पहले  रेलवे  का  एक  किरानी

 था,  एक  कलक  था,  वह  जो  अपने  को  गड़

 कहता  है,  जो  उसको  ईमानदारी  से  यकीन
 करते  है,  ऐसे  अाफिसर  मारे  यहा  मौजूद  है,
 उनमे  असन्तोष  होगा  या  नहीं  ?  जब  डेढ

 साल  के  अनशन  की  खबर  आरा  रही  है,  वह  क्‍या

 खाते  है  यह  वह  जाने,  हमे  पता  है  कि  शरीर

 के  लिए  जरूरी  स्व  चीज  वह  खाते  है,  लेकिन
 जब  डेढ़  साल  से  अनशन  में  है  तो  अफसरों  का

 बहू  हिस्सा  जो  है  वे  गुस्सा  होगे  या  नही  ?

 अफसरों  का  एक  हिस्सा  इसलिए  नहीं  कि

 इस  पक्ष  के  साथ  या  उस  पक्ष  के  साथ  हे  बल्कि

 इसलिए  कि  सरकार  के  खिलाफ  एक  ऐसा

 हिस्सा  विरोध  के  रख  में  है  जो  किसी  काम  से

 सरकार  का  सहयोग  करने  के  जिए  तैयार  नहीं

 है श्ौर  मुझे  खतरा  2  कि  विदेशी  श्रावण

 भी  हो  तो  बह  हिस्सा  साथ  देने  को  तैयार  नहीं

 होगा  ।  इसलिए  मैं  समझता  हु  कि  इसको

 दलबन्दी  का  रूप  हम  न  बनाए  तो  बडा  बेहतर

 होगा  ।

 एक  मान  नीय  सदस्य
 प्रधान  मन्त्री  ने  शुरू  की  |

 दलबन्दी  तो
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 aft  hier  झा  :  मैं  सभी  के  लिए  कह

 रहा  हू

 से  एक  दूसरा  पहलू  भी  कहना  चाहता  हूं  t

 जब  यहा  पर  हम  है  चाहे  इस  पक्ष  के  हों  या

 उस  पक्ष  के  हो  तो  स्वाभाविक  है  कि  सरकारी

 पक्ष  एक  दूसरे  के  बाहर  नही  जा  सकता  है  t

 सरकार  की  रक्षा  के  लिए  बे  उठेगे  ।  इसी  तरह
 विरोध  पक्ष  के  लोग  एक  दायरे  से  आगे  नही  जा

 सकते  है  ।  लेकिन  कुछ  मामलों  में  तो  हम  एक
 है  ।  क्‍या  हम  कहेंगे  कि  सदन  में  कोई  गलत

 बोल  देगा  तो  उसको  जूता  मारो,  थप्पड  मारो

 या  मुक्का  मारो  ?  लेनी  तथा  यह  सब  को

 पता  है  या  नहीं  कि  बिहार  में  जो  कुछ  आपदा-

 लग  चला  उसमे  सब  बे  जिम्मेदार  नेता  ने  कहा
 कि  विधायकों  को  तमाचा  और  मुक्का  सामना

 क्षम्य  है  ।  मैं  पूछता  7  कि  अगर  सबसे  ऊचा

 नेता  किसी  दल  का  हो,  वह  अगर  यह  कहता  है
 किसी  को  तमाचा  मारने  के  लिए  तो  उसको

 कोई  शिष्य  हो,  ईमानदारी  से  भक्त  हो,  वह
 तमाचा  से  आगे  अगर  चड्डा  भी  बरसा  देगा

 तो  इसका  वह  लाजीकल  नतीजा  होगा  या

 नही  ?  इसलिए  नहीं  कि  उसने  कहा  डडा

 मारने  के  लिए  नेक्सी  अगर  मै  एक  सब

 जिम्मेदार  नेता  होगा  हिरा  है  कि  त  पचा

 झ्र ौर  मुक्का  मार  सकते  हो  विधायकों  को,

 इतना  मैं  खुले  श्राम  कहता  ह  तो  क्या  इसका

 भ्रमर  यह  हो  सकता  हे  या  नही  नीचे  के  लोगों

 पर  और  यह  बात  खुले  श्राम  बिहार  मे  हुई  है,
 सारे  भ्रखबारों  मे ंखबर  बाई  है  |  मैं  इसलिए
 कहता  हू  कि  अगर  सर्वोच्च  नेता  इस  प्रकार

 की  बात  कहे  (व्यवधान)  भाष

 सुन  तो  लीजिए।  मै  जिस  रूप  में  कह  रहा  हू,
 मैं  आग्रह  करता  हू  कि  दल  बन्दी  के  रूप  से

 इस  को  न  लीजिये।  मै  निजी  तौर  से  कह

 रहा  ह  क्योकि  मेरे  सामने  दुर्घटना  हुई  हैं।
 मैं  जानता  हु  कि  लोकनाथ  आजाद  जो-

 परिजन  एम०एल०ए०  है  940  से  श्राजादी

 की  लडाई  में  शामिल  रहे  है,  उन  को  छुरे  से

 ब्र  कर  के  उन  की  घड़ी  और  सारा  सामान

 वगैरह  छीना  गया,  लेकिन  एक  निदा  का  शब्द
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 जो  लोग  इस  आदोलन  मे  शामिल  है  उन्होने
 नही  कहा  1  हजारो  के  साथ  यह  किया  गया।
 कितनों  की  ऑडियो  छीनी  गई।  छुरा  वगैरह
 सब  कुछ  चलाया  गया।  भ्र ौर तो  की  साड़ी
 छीनी  गई,  मगर  जो  लोग  आंदोलनों  के'  सम-
 जैन  मे  हैं  ..  (व्यवधान)

 एक  माननीय  शास्त्र  जिन  नौजवानों
 को  गोली  मारी  गई  उस  के  लिए  नी  कुछ
 करेगे  ?

 श्री  भोगे  झा  म॑  जिस  रूप  में  वह  रहा
 ह  कृपा  कर  के  सुन  लीजिए।  म॑  आग्रह  कर
 रहा  हैं  और  मै  फिर  कहना  कि  मै  सबको
 दलबन्दी  का  रप  नही  बताना  चाहता  ह
 हम  सभी  यहा  जनतन्त्र  वी  बिना  पर  मौजद

 है।  हम सभी  लोग  यहा  लोगा  से  वन  कर
 पाए  है  आर  उस  की  बिना  पर  राजद  है।

 श्री  मधु  लिमये  य  कट  रहे  है  कि  दोनो
 किसको  की  हिसा  की  बात  कीजिए  |  सरकारी
 हिसा  जी  बत  भी  जरिए।

 श्री  भोगेन्दर  हा:  एकदम  सही  बात  है।
 सरकारी  हिसा  े  मैने  शर  किया  है

 (व्यवधान  )

 हम  को  हमार  द 11:  से  सिर  तक  इस
 सरदार  ने  घायल  किया  है।  मरा  खून  लिया
 ?  (व्यवधान  )  हमारे  इलाके  में
 24  की  हत्याए  दा  याल  में  ,६  है।  इस
 सरकार  की  तरफ  से  जमीदारों  ने  की  है।
 लेविन  मैं  इस  में  नहीं  जाएगा।

 (व्यवधान  )
 सिर  से  पाव  तक  मेरे  शरीर  का  कोई  हिस्सा

 नही  है  जहा  इस  सरक।र  ने  घायल  न  क्या

 हो।  इसके  बावजूद  भी  हम  रस  सरकार  को

 हटाना  चाहेंगे  लेकिन  हम  भीर जाफ़र  नहीं
 बनता  चाहेगे  चाहे  दिखा  बाधी  हो  चाहे
 कोई  शौर  हो,  हम  उस  के  लिये  तैयार  नही  है
 क्योकि  एक  हजार  साल  का  इतिहास  हमे  कह
 रहा  है,  एक  हजार  साल  का  इतिहास  चेतावनी
 दे  रहा  है  कि  खबरदार।  जयचन्द  को  जायज
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 गुस्सा  था  पृथ्वीराज  पर  कि  पृथ्वी  ग्ग्प्  हमारी
 लडकी  को  ले  गया  t  जयचन्द  अगर  पृथ्वीराज
 को  कत्ल बर  देता  तो  राज  देश  के  लोग  उस  को

 देश  द्रोही  नही  कहते  ।  गर  उस  ने  जो  कुछ  किया
 उस  वा  क्‍या  हश्र  हुआ  यह  हम  जानते  है।

 प्रविचय  काग यह  ,जयचन्द  द  मनी
 मारा  गया।  मीरजाफर  को  गुस्सा  था  सिरा-
 जदौला  पर।  अगर  मीरजाफर  सिराजुद्दौला
 को  मार  कर  नवाब  बन  जाता  ता  कार  उ  t  को
 देश  द्रोही  तरी  कहता।  बहत  थे  नवाब  ने
 बहता  का  मारा  है।  लेनी  उसन  बाब
 बनने  की  चेष्टा  का  ते  ही  ईस्ट  इंडिया
 कम्पनी  जाए  या  काई  जाए  आर  उसके  नतीजे
 के  तौर  पर  दो  सौ  साल  की  गुलामी  हम

 भुगती ।  सलिए  हम  पूरी  त्यक्त  से  घटना
 चाहते  ह  और  लद  रहे  है  इस  पूंजीवादी
 व्यवस्था  का  खम  करने  के!  लिए  |  जब  तक

 पूजीवादी  व्यवस्था  रहेगी  श्रय्टाचार  रहना,
 बारह  आन  सरकार  की  तरफ  ता  चार  आने

 दूसरी  तरफ  भी  (evar).

 एक  माननीय  सदस्य  उग्र  रूस  ्र
 जायगा  टो  ?

 श्री  नौसेना  अगर  रूस  ्र  जायगा
 तब  तो  हमार  पुरखा  का  जा  सपना  था  स्वर्ग
 का  धरती  पर  कार  देह  नगा  नहीं  रहना

 (व्यवधान)

 श्री  जनेश्वर  सिश  (इलाहबाद)  मीर-
 जाफर  स्टिक्स  नाउ  सर।

 श्रो  भोगेन्दर  झा  आप  चुप  रहिये,
 कृपा  करके  चुप  रहिए।  मरा  प्राग्रट  ह  कि  ज॑से
 रन  की  एस  करते  है  मगर  रूस  को  बुलाता
 चाहने  है  तो  हमारे  पुरखा  का  जो  सपना  रहा
 कि  धरती  पर  ऐसा  समाज  हो  कि  जिस  में  ते
 एक  भूखा  हो  न  एक  नगा  हो  न  कोई  बेकार
 हो  वह  समाज  कायम  हो  सकता  है
 (ब्यूबया  4)  कौर  बिना  रूस  के  आए

 हुए  अपनी  ताकत  से  ही  हम  चाह  है  कि  आप
 की  मदद  से,  उन  की  मदद  से  मौर  जो  तैयार
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 [श्री  भोगेन्द्र  बना!

 हो  उन  की  मदद  से  बगैर  खून  खराबी  के

 हिन्दुस्तान  में  शोषण  रहित  समाज  बताएं।
 लेकिन  अगर  भर  प  का  यह  विचार  हो  की
 विज  को  के  साथ  हिसा  की  जाय,  उन  की

 हत्या  क।  जाय  ती  भी  स्पष्ट  रूप  से  कह
 देन।  चाहता  हूं  कि यह  नहीं  चल  सकता  है।

 इस  हत्या  काण्ड  के  बाद  अ्रखबारों  मे  जो
 खबर  भाई--मैने  उन  को  पढा  था।  दिल्‍ली  मे

 एक  सभा  हुई--जय  प्रकाश  नारायण  जी
 उस  सभा  मे  जाये,  उन्होंने  उस  समय  शोक  सभा

 /  लिये  कहा,  हालाकि  लोक  इकार  कर  रहे  थे,
 लेकिन  उन्होने  भर्त्सना  की  और  शोक  प्रस्ताव
 के  समर्थन  मे  लोगो  को  जाने  के  लिये  कहा  t

 यह  सभा  शायद  4  या  5  जनवरी  को  हुई  थी  v
 उसी  सभा  मे  उन्होंने  कहा  था  कि  हम  पर

 अभियोग  लगाया  जायगा।  यह  उन्होने  पहले  कहा
 था  1  उस  के  बाद  प्रधान  मन्त्री  जी  ने  नो  कहा--
 उस  का  यहा  पर  काफी  जिक्र  हुआ  हे--उन्होने
 कहा-किस  व्यक्ति  ने  हत्या  की  है,  यह  निर्णय  5
 चीज  नही  है,  निर्णायक  चीज  यह  है  कि  किन
 परिस्थितियों  मे  यह  चीज  हुई  है  किस
 वातावरण  में  यह  चीज  हुई  है  उस  वातावरण
 का  पैदा  करने  के  लिये  कौन  जिनम्मदार  है।
 राज  जब  हम  यह  कह  सकते  है  कि  किसी
 व्यक्तिगत  दुश्मनी  से  हत्या  नहीं  हो  रही
 है  तो  फिर  हम  वातावरण  के  प्रभाव  से  बरी

 नही  हो  सकते  |

 एक  माननीय  सदस्य.  लेकिन  किसी
 व्यक्ति  ने  तो  किया है

 श्री  भोगेन्द्र  झा:  हा,  किसी  व्यक्ति  ने
 किया  है,  लेकिन  इधर  मे  जो  भाषण  हुए  है,
 उस  व्यक्ति  पर  नही  हुए  है  जिस  ने  ऐसा  किया
 है,  उस  के  पीछे  जो  शवित  है,  उस  पर  भाषण  हुए
 है।  इसलिये  हम  इस  तक  से  भाग  नहीं  सकते,

 जो  वातावरण  इस  समय  है,  उस  को  भी  हम  दोषी
 बनाना  होगा,  उस  को  निर्मूल  करने  के  लिए
 इश्वर  के  लोग  हो  या  उधर  के  लोग  हो,  सब
 को  मिल  कर  आगे  बढाना  होगा  |  हमने  जन--
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 ere  का  जो  रास्ता  अपनाया  है,  उस में  इस

 तरह  का  अपराध  जघन्य  है,  इस  को  दलबन्दी
 का  आधार  नहीं  बताया  जा  सकता  |

 इसलिये  मैं  आग्रह  करना  चाहता  हु
 जो  स्थिति  है  जो  सुरक्षा  के  मामले  में  हुआ
 जो  इलाज  के  मामले  मे  हुमा,  जो  लोग  उन  के
 साथ  थे,  जैसे  रामविलास  झा  थे,  जो  बिहार  के
 एम०  एल०  सी०  है,  उन  के  पी०  no  कोई
 गुप्ता  भी  साथ  में  थे  हालाकि  मेरी  उन  से
 बात  नही  हुई  है,  चकी  बिहार  मे  डाक्टरों  की
 हडताल  चल  रही  थी,  इसलिये  शायद  एसा
 समझा  गया  कि  द्र  उग  या  पटना  अस्पताल  से
 ले  जायेगे  तो  वहा  ठीक  से  इलाज  नहीं  हो
 सकेगा,  दानापुर  में  हडताल  नहीं  है  वहा  ले
 जाये  तो  ठीक  से  इलाज  हो  जायगा,  शायद  इसी'
 लिये  उन  को  वहा  ले  जाया  गया।  यह  ठीक  है
 कि  डा०  नवाब,  बिहार  के  एक  टाप  जैन  है,
 वे  रिटायर  है  अपना  प्राइवेट  क्लिनिक  चलाते
 है,  उन  के  यहा  हड़ताल  नहीं  थी,  वहा  ले  जाते  तो
 शायद  बच  जाते  1  मुझे  मालूम  हु  रा  है,कि  ललित

 बाबू  का  घाव  इतना  बटा  नहीं  था,  जितना
 बहा  के  डी०  झाई ०  जी०  का  था,  जिन  को
 डा०  नवाब  के  क्लिनिक  में  लेप  या  गया  और
 वे  बच  गये  ।  में  नहीं  कह  #कता  कि  उन  को  ऐसा
 क्यों  नही  सूझा  ।  उन  की  नीयत  या  बदनीयत
 के  बारे  मे  मैं  नहीं  जानता  लेकिन  फिर  भी  यह
 तथ्य  है  कि  अगर  बे  दर भगा  जाते  और  डा०
 नवाब  की  क्लिनिक  में  ले  जाया  जाता  तो
 शायद  उन  की  जान  बच  सकती  थी।  यह  बात
 भी  तथ्य  है  कि  रेलवे  के  डाक्टरों  ने  जानबूझ
 कर  या  अनजान  में  ऐसा  किया--लेकिन  यह
 बात  भी  सत्य  है  कि  उन्होंने  ऐसा  बयान  क्यों
 दिया,  जिस  में  कि  उन  की  जान  खतरे  में  थी,
 यह  भय कर  नैग्लिजेन्स  नहीं  तो  क्‍या  है।
 इस  तरह  के  बयान  देने  वाले  को  मुपग्नत्तिल
 किया  जाना  चाहिये  या  नहीं  किया  जाना  चाहिये
 इतनी  बडी  दुर्घटना  हो  जाए  और  उस  पर  कोई
 डाक्टर  कह  दे  कि  कोई  बडा  घाव  ही  है--
 यह  क्या  है।  मरीज  को  झ्ााण्वासन  देने  के  लिये
 अगर  कोई  डाक्टर  ऐसी  बात  कहें  तो
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 समझ  में  श्री  सकता  है,  लेकिन  वह  तो  ऐसी
 कोई  बात  नहीं  थी।  क्या  ऐसा  कोई  भ्रफसर

 मुक़ातिल  हुआ  है,  यदि  नही  हुआ  तो  फिर  इस
 सरकार  पर  निर्देयता  कौर  बेरहमी  का  इल्जाम
 झा  सकता  है  या  नही  जो  जुर्म  को  होने  दे  या

 अनजाने  में  ही  जुर्म  हो  जाय  तो  क्या  सरकार
 उस  को  मु  लि  भी  नहीं  कर  सकती  थी--

 यह  इलाज  की  बात  नही  है।

 सभापति  जी,  जो  स्थिति  राज  पैदा  की
 गई  है,  उस  स्थिति  मे  हमारे  देश  के  लिये,
 हमारे  जनतन्त्र  के  लिये  अभी  तक  जो  खतरे
 क  घन्टी  “ही  है

 सभापति  महोदय  :  अपोजिशन  के  8
 शौर  काग्रेस  के  10 सदस्यों  को  कभी  बोलना

 है,  श्राप  कब  तऊ  बंटेंगे,  मेहरबानी  7सके,  अब
 अपने  भाषण  को  खत्म  कीजिए  1

 शो  भोगना  म॑  3  मिनट  मे  खत्म  हर
 दगा  सभापति  नदारद  श्राप  25  मिनट

 बोल  चुके  है।

 शो  भोगेन्द्र  झा  :  मैं  तीन  मिनट  फे  अन्दर
 खत्म  कर  रहा  ह  मैं  कह  रहा  था  कि  मांग्रनिली
 की  कार्यवाही  न  हाने  से  एक  सन्देह  का  वातावरण
 बना  है।  मै  एक  बात  यहा  कौर  नहें  दू--रेल
 मन्त्री  जब जब  निहार  जाते  थे  वे  जब
 रेल  &....1  नही  थे,  तब  भी  वे  बिहार  जाते  थे  तो
 वहा  के  भ्रनेको  'मिनिस्टर  उन  के  साथ  हाते  थे  1
 लेकिन  इस  घटना  के  समय  बिहार  का  कोई  भी
 मिनिस्टर  वहा  मौजूद  नहीं  था  सिर्फ  एक
 मिनिस्टर  थे  जो  उन  के  भाई  थे।  यह  बडी
 लाइन  के  उद्घाटन  का  समारोह  था,  यह  उत्तर
 बिहार  के  लिये  ही  नही,  सारे  बिहार  के  लिये
 एक  महत्वपूर्ण  चीज  थी,  लेकिन  उस  मौके  पर
 कोई  भी  मिनिस्टर  वहा  मौजूद  नहीं  था--

 यह  एक  भ्रनहोनी  सी  बात  लगती  है।

 सभापति  जी,  एक  बात  का  हवाला  भौर
 देना  चाहता  हू--जिस  समस्तीपुर  मे  रेलवे
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 लाइन  के  उद्घाटन  के  लिये  वह  वहा  गये  थे,  वहा
 56  रेलगाड़ियाँ  कैंसिल  हैं--कोयले  के  प्रभाव

 के  कारण।  समस्तीपुर  डिवीजन  की  पूर्वोत्तर
 रेलवे  मजदूर  यूनियन  ने  रेलवे  भ्रधिकारियो  रे

 सामने  जो  माने  रखी  है  उन  में  कहा  गया  है
 कोयला  खदानों  थे  कोयले  का  ढेर  लगा  हुआ  र

 लेकिन  रेल  का  डिब्बा  न  मिलने  के  कारण
 उठ  नही  रहा  है,  इधर  कोयला  न  मिलने  के
 कारण  56  गौडीय  नही  चल  रही  है।  उन्होने
 कहा  है  कि  हम  जिम्मा  ले)  है  हम  कोयला  77

 कर  नाडिया  को  चलायेगे।  बिहार  के  कोयला
 खान  मालिक  रिश्वत  दे  रहे  हैं  कि  कोयला
 लाने  के  लिये  रेट  मत  दो  अगर  कोयला
 नहीं  करायेगा  तो  ऐसी  स्थिति  पैदा  हो  जायगी
 जिस  से  ये  कोयला  खाने  हमारे  पास  झा  जायेगी
 वे  यह  भी  कहते  है  कि  इंदिरा  जी  के  कैबिनट  मे
 उन  के  समर्थक  है।  अगर  लोगो  में  असन्तोष
 पैदा  होगा  तो  राष्ट्रीयकरण  के  चलने  हुए
 भी  ये  खाने  उन  को  मित्र  सकती  है--ऐसा
 मालिक  लोग  बोलते  है।  ऐसी  स्थिति  &  जि  7
 दिन  रेल  मन्त्री  उद्घाटन  के  लिये  गये  थे  ते
 उन्‍होंने  यह  भी  कहा  था  कि  इस  बड़ी  लाइव
 से  सीधे  कोयला  मुजफ्फरपुर  नक  पहुचेग
 जिस  से  उत्तर  बिहार  की  समस्या  का  समाध।न
 हो  सकेगा  मुझे  रेल  मजदूरों  मे  यह  भी  मालूम
 हुआ  है  कि  उस  दिन  भरी  सभा  मे  उन्होंने  यह
 भी  कहा  था  कि  मैं  आदेश  दे  रहा  हु  कि  जो
 बर्खास्त  रेल  मजदूर  है  जो  काम  पर  नही  लगाये
 गये  है,  उन  को  भी  हफ्ते-दो  हफ्ते  म ेकाम  पर
 लिया  जायगा।  उन्होने  नाम  भी  तिया  था
 जिन  में  एक  नाम  जोगी  पासवान  का  भी  था
 कि  इन  को  फौरन  कास  परवापस  लिया  जे  देगा  |
 उस  मीटिंग  मे  पूर्वोत्तर  रेलवे  के  जनरल
 मैनेजर-श्री  चोपडा  भी  मौजूद  थे।  कुछ  तरफ-

 सरीन  इस  बात  मा  नही  व  लें  थे  यह  बात
 उन्होने  खुले  ग्राम  पचास  हजार  मजदूरों  के
 सामने  कही  थी,  मुझ  से  सैकड़ो  लोगो  मे  कह
 है,  मैने  इस  को  वेरीफाई  किया  है--उन  लोग
 को  शीघ्र  काम  पर  वापस  लिया  जायगा  जि।
 के  खिलाफ  सेबोटेज  का  या  कोई  गम्भीर
 आरोप  नहीं  होगा,  जिस  में  जागी  पासवान  ह
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 [श्री  भोगेन्द्र  झा|
 भी  नाम  था।  लोगो  के  मन  मे  शक  है  कि  कही
 इस  में  रेलवे  अधिकारियो  का  हाथ  तो  नही  है,
 क्योकि  भ्र भी  तक  किसी  को  वापस  नहीं  लिया
 गया  है  और  जहा  बम  पकडा  गया,  महादेव
 साह  के  घर  मे,  उस  के  लिये  अगर  कोई  कहता
 है  कि  सेन्ट्रल  इंटेलिजेंस  के  किसी  आदमी  ने
 बम  रख  दिया  तो  यह  बडी  गैर-जिम्मेदारी
 की  बात  है।  क्योकि  उस  बच्चे  ने  बयान
 दिया  कि  वह  रेलवे  ट्रैक  स ेउठा  कर  लाया  कौर
 लडके  की  बडी  बहन  ने  बयान  दिया  कि  किसी
 ने  फेका  और  वह  फट  गया  जब  कि  खिडकी  मे
 जाली  लगी  हुई  है  इसलिये  फेंकने  का  प्रश्न

 ही  नहीं  है ऐसे  हालत  मे  फिर  यह  कहना  कि

 पुलिस  के  कर्मचारी  ने  फेका  यह  गैर-जिम्मेदारी
 बात  है।

 हा,  मै  यह  मानता  हू  कि  अगर  ललित  बाबू
 ठा०  नबाब  के  क्लिनिक  सें  पहुचाया  जाते  तो  वह
 बच  जाते।  ललित  बाबू  मर  गए,  उन  की  पत्ती

 है  बच्चे  है,  ओर  उन  के  बच्चे  से  मेरी  बात  ललित

 जवाब  की  मृत्यू  के  बाद  हुई  उन  लोगो  से  मकान
 खाली  कराने  की  नोटिस  गई  है  1  एक  मिनिस्टर
 जो  इन  हाइनैस  मारा  गया  है,  हम  ने  इस  से  पह
 ऐसे  मामलों  मे  कुछ  परम्परा  अपनायी  है,
 स्वर्गीय  शास्त्री  जी और  मोहन  कुमार  मगलम
 के  बारे  में।  मैं  जानता  हु,  कि  सरकार  वह  पर-
 छपरा  इस  माम  न  से  निभाने  जा  रही  ह  कि  नहीं।
 जिस  औरत  का  सूद  ग  लूटा  है  इस  मामले  में  मैं
 समझता  हू  कि  सरकार  को  ऐ  वान  करना  चाहिए
 कि  श्राप  क्या  करने  जा  रहे  है  कम  सें  कम  उन  को
 बरसे  निकालने  कीमत  तो  न हो।  यही

 में  चाहता हू।

 SHRI  8.  R.  BHAGAT  (Shahabad):
 Mr,  Chairman,  Sir,  on  the  second  of
 January  this  year,  a  terrible  thing
 happened  at  Samastipur  which  gave
 to  us,  coming  from  the  State  of  Bihar,
 a  terrible  pang  of  grief.  But,  to  the
 country  as  a  whole,  it  was  one  of  the
 greatest  shocks  and  it  was  expressed
 through  the  statement,  of  the  leaders
 of  the  country  and  Press  comments.

 FEBRUARY  18,  4975  Motion  for  356
 Adjournment

 38  23  hrs.

 [Surr  IsHaque  SAMBHOLI  in  the  Chair]

 I  expected  that  wher,  this  matter
 was  raised  in  the  House  by  way  of  an
 adjournment  motion,  my  inmend  and
 colleague,  Shri  Madhu  Limaye,  who
 38  known  for  his  greac  parliamentary
 ability  and  experience  and  tus  seri0us-
 ness,  would  at  least  try  to  rase  some
 basic  and  serious  issue  about  it.

 I  followed  his  speech  with  great
 interest  and  I  ain  surry  to  say  that  he
 did  not  raise  any  of  those  basic  issues.
 Rather,  he  skiried  them  _Instead  of
 that,  he  raised  issues  which  were  tri-
 vial  and  which  had  no  beating  He
 has  a  very  tine  n.ind  une  of  the  vest
 minds  that  we  have  in  this  House
 But  probably  he  tas  used  that  mind
 to  twist  facts  or  to  gloat  over  hear-
 says  or  some  statements  bv  semebody
 and  prove  certam  conclusion,  which
 he  has  already  artoveiat  They  were
 pre-conceived  conchisions  about  Gov-
 ernment’s  comphcity  in  the  matter
 He  said  that  a  conspiracy  was  hatched
 here  m  the  Government  and  that  the
 conspiratois  were  mivolved  in  it

 Sir,  the  CBI  itself  38  vigorously  and
 actively  pursuing  the  matter  I  think
 it  is  one  of  the  best  deployment  of
 men  The  best  resources  in  matters  of
 investigation  and  intelligence  that  we
 have  at  our  command  are  there  at
 Samastipur  I'hev  ire  engaged  in  this
 matter  They  navy,  not  been  able  to
 achieve  a  breakthrough  so  far.  This  is
 because  these  are  matters  about  which
 we  will  be  «ble  to  know  only  when
 it  reaches  a  conclusive  stage.  The
 Government  will  be  able  to  let  the
 House  know  only  when  the  matter
 reaches  a  conclusive  stage.  So,  it  is  not
 correct  to  say  that  because  they  have
 not  been  able  to  arrive  at  certain  con-
 clusions  within  few  weeks,  the  Gov-
 ernment  is  responsible  for  it  and  that
 the  Government  does  not  want  it.
 These  are  things  which  are  surpris-
 ing.  Often  times,  we  hear  these  things.
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 Whenever  a  thing  t5  not  achieved
 immediately,  you  go  and  attribute
 motives  At  times,  you  attribute  the
 worst  kind  37  motives

 Now  a  Judictal  Commission  has  been
 appointed  It  has  been  said  that  there
 has  been  inoid  nate  delav  True,  the
 demand  came  from  the  Opposition

 SHRI  MADIIU  LIMAYE  Also  from
 Babuj

 SHRI  B  R  BHAGAT  Fiom  both
 sides  Therefore,  a  Commission  was
 appointed  But  instead  of  welcoming  it,
 you  say  there  has  be  inordinate  de-
 lay  and  Government  should  be  cen-
 sured  for  it

 What  are  the  reat  issues?  In  his
 last  sentence,  he  sud  that  piosably
 the  pailiamentary  system  may  be  des-
 troyed—or  something  to  that  effect  Yes
 thcre  ३8  danger  to  the  very  political
 system  We  have  been  practi  ng  =  in
 thig  country  My  hon  fmnend  Shn
 Bhogendra  Jha  ‘eferrcd  to  it  Me
 not  right  im  saying  that  we  03  this
 side  are  weak  in  saying  about  We
 are  Saying  this  with  the  strongest  voice
 at  oir  command  =  On  this  occasion  it
 is  the  futaic  of  democracy  of  the  par
 hamentary  system  in  the  light  of  tne
 culture  ot  violance  ind  political  as
 sis  mation  that  i9  living  it,  head  in
 the  country  ubut  should  be  discusscd
 because  this  cult  and  the  parliamer
 tary  system  cannot  go  together

 In  this  House  in  the  last  27  years
 when  we  have  been  practising  this
 system  members  on  both  sides  should
 draw  inspiration  from  the  giants  in  the
 parliamentary  leadership  The  coun.
 try  has  been  passing  thiough  very  diffi-
 cult  times  not  only  today  Of  course
 today  we  are  facing  a  very  great  eco-
 momic  crisis  On  this  occasion  both
 the  leaders  of  the  Opposition  and  of
 the  ruling  party  should  have  faced  the
 national  crisis  together  created  the
 will  and  strengthened  it  It  has  been
 done  in  the  past  on  very  eritical  ucca-
 sI0nSs

 Right  in  the  beginning  when  we
 came  here  ag  very  young  men  im  the
 950s,  a  great  crisis  took  place  in  the
 country  Refugees  were  pouring  in
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 from  the  erstwhile  East  Bengal  Then
 the  Nehru-Liquat  Pact  was  signed  The
 country  was  charged  with  emotion
 There  were  diverse  opinions  so  much
 so  that  Dr  Shyama  Prasad  Mookerjee
 resigned  trom  the  Government  and
 307८0  the  opposition  But  he  did  not
 create  or  spread  hatred,  suspicion  or
 divisive  forces  He  could  have  done
 it  because  feelings  were  so  strong,  but
 he  did  not  do  it  Even  though  this
 matter  wag  debated  in  the  strongest
 possible  language  expressing  view-
 points  there  was  no  Character  assis-
 sination,  no  attributing  of  motives,  no
 creation  of  a  vicious  atmosphere  aS
 if  we  are  enemies  m  two  camps  the
 Opposition  and  the  ruling  party  We
 are  not  enemies  we  are  part  of  the
 same  process  ‘Therefore,  why  when
 we  face  today  an  economic  crisis  do
 we  fing  hatred  suspicion  and  divisive
 forces  being  created?  If  there  ls  a
 taluie  on  the  economic  front  H  cer-
 tain  pohties  have  failed  why  is  the
 Prime  Minister  being  attacked  m  8
 personal  way”  Why  isa  spirit  of  hat-
 rec  being  created  against  her?  And
 why,  of  all  persons  against  the  Prime
 ‘Manister  whose  )ife  38  known  to  all?
 When  Prime  Minister  Nehru  was  alive
 she  dig  not  jon  any  office,  though  she
 could  have  Nobody  can  say  she  ea-
 ploited  the  position  of  her  father  in
 any  way  So  88  it  mght  to  say  that
 she  is  the  fountain-source  of  corrup-
 tion  today?  Is  it  not  creating  hatred
 against  her?  And  why?  Because  the
 Opposition  thinks  that  by  creating  hat-
 red  by  demolishing  the  image  of  the
 leader  they  will  be  able  to  win  a  poli.

 This  is  being  done  Is tical  game
 it  fair?  Is  if  parliamentary  demo-
 eracy?

 SHRI  NOORUL  HUDA  (Cachaz)
 There  ig  no  personal  character  assassi-
 nation

 SHRI  B  R  BHAGAT  Then  what
 is  it?  What  can  be  more  personal
 than  this?  When  the  late  Railway
 Minister  was  attacked,  Shri  Madhu
 Lamaye  said  We  do  not  attack  him
 We  attack  the  Prime  Minister.  She  73
 the  fountain  source  of  corruption
 (Interruptions)
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 aft  शत्रु  विनय  यह  मेने  नहों  कहा  ।
 मेने  यह  कहा  था  कि  हम  व्यक्तिगत
 द्र  की  भावरा  ह: 3  प्रोत  नही  हुए  थे  1

 SHRI  8,  R.  BHAGAT:  I  am  com-
 mg  to  that.  I  will  prove  it.  I  will
 put  it  before  this  august  House  and
 the  country.  Who  is  contributing  to
 the  undermining  of  the  political  sys-
 tem?  Can  this  political  system  sur-
 vive  when  there  is  no  spirit  of  accom-
 modation,  then  the  Opposition  and  the
 ruing  party  think  that  they  are  ene-
 mies  of  each  other.  I  am  citing  Dr.
 S.  P.  Mookerjee,  a  great  Opposition
 leader,  a  great  Indian  and  showing
 what  his  conduct  was  on  those  issues,
 when  the  issues  were  no  less  import-
 ant.  Emotionally  the  situation  was
 more  charged  at  that  time.  I  then
 come  to  the  great  national  crisis  of
 962  when  the  Chinese  overran  cer-
 tain  parts  I  can  cite  the  leaders  Atal
 Bihari  Vajpayee  who  was  here  at  that
 time,  Mr,  A,  K.  Gopalan,  Mr.  Masani
 and  others.  What  dig  they  do?  Did
 they  launch  a  campaign  of  great  hat-
 red  against  the  then  Prime  Minister?
 No.  See  the  conduct  of  the  Opposition
 leaders  at  that  time  of  grave  national
 crisis  and  compare  that  with  the  con-
 duct  of  the  Opposition  leaders  today.

 PROF.  MADHU  DANDAVATE  (Ra-
 japur):  In  962  during  the  time  of
 the  Chinese  aggression  when  the  poll-
 cies  were  attacked,  I  think  Pandit
 Nehru  was  mercilessly  attacked  as  far
 as  his  policies  were  concerned.  It  is
 not  correct  to  say  that  he  was  not
 attacked.  The  same  thing  is  happen-
 ing  today.  We  are  attacking  the  poli-
 cies.

 SHRI  B.  R.  BHAGAT:  You  attack
 the  policies  but  do  not  create  hatred
 against  persons.  The  country  is  pass-
 ing  through  difficult  times.  Every
 home  is  having  great  privations  and
 difficulties.  Young  people  are  restive.
 If  you  say  that  the  present  leadership
 is  dishonest  ang  that  it  has  not  good
 intentions  and  has  not  got  public  good
 at  heart,  then  that  is  creating  hatred.
 You  will  create  such  a  feeling  in  the
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 country,  Young  people  will  think  of
 eliminating  the  leadership,  not  of  re-
 moving  them  by  vote.  This  is  what
 is  happening;  this  is  what  has  happen.
 ed  in  the  assassination  of  our  friend
 ang  colleague  L.  N.  Mishra.  I  know
 that  fact.  He  had  told  me  thrice  that
 whenever  he  would  go  to  Bihar  he  said
 that  he  felt  that  people  would  murder
 him.  I  give  the  example.  When  he
 became  the  Railway  Minister,  for  the
 first  time  he  went  to  inaugurate  some
 function  at  Dhanapur.  My  friend  Shas
 tri  will  know;  he  was  leading  an  agi-
 tation.  He  was  surprised  and  he  got
 the  shock  of  his  life;  he  had  to  be
 rescued  out  and  taken  to  a  police  van
 and  he  had  to  be  escorted.  A  crowd
 surrounded  him  and  he  said:  I  could
 see  the  anger  in  their  faces,  if  I  had
 not  been  taken  out,  I  would  have  been
 killed.

 sit  वमावतार  शास्त्री  (  ८ना)  :  अगर  वे
 मिल  लेते  तो  स्थिति  संभल  जाती!  वे  मिले

 नहीं,  इसलिए  मसला  ज्यादा  गर्म  हो  गया।

 SHRI  8  R  BHAGAT  I  am  _  not
 saying  you  had  done  it.  I  am  giving
 the  second  example.  In  the  Madhu-
 bani  election  on  the  polling  day,  our
 P.C.C.  President  Sitaram  Kesari  was
 mobbed:  he  wag  attackeq  with  spars
 and  guns  and  it  was  only  because  the
 police  came  in  time  that  he  escaped.
 Otherwise,  he  hag  saifi  openly  that
 he  would  have  been  killed.

 श्री  ज्ज्  नेटवर  प्रसव  यादव  (कटिहार)  :

 वहां  डेमोक्रेसी  की  हत्या  की  है  ।  मधुबनी  में  जसे
 के।  लिए  सारी  गाडियां  बन्द  कर  दी  थी  और  सारे
 लोगों  का  जाना  बन्द  कर  दिया  था  और  प्राय

 मधुबनी  के  चुनाव  का  उदाहरण  दे  रहे  है

 SHRI  8,  5.  BHAGAT:  That  is  no
 ground  for  killing  persons.  I  was  say-
 ing  that  Sitaram  Kesari  was  surroun-
 ded  by  people  who  were  armed  with
 spears  and  guns,  all  sorts  of  lethal
 weapons.  Mr.  L,  N.  Mishra  did  a  lot
 of  things  for  North  Bihar.  Particular.
 lv  with  regard  to  railways,  our  friend
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 Mr.  Bhogendra  Jha  said  just  how  that
 he  did  a  lot  of  things.  The  opening
 of  a  big  railway  line  is  a  matter  for
 rejoicing  for  the  local  people.

 He  reconstructeqd  the  lines  which
 were  disrupted  26  years  ago  in  the
 Kosi  area.  He  want  to  inaugurate
 them.  At  every  place  his  meetings
 were  disturbed  and  he  had  to  be  given
 protection.  I  am  asking:  Is  this  the
 way  of  protesting  against  policies?  You
 can  demonstrate,  and  in  times  of  elec.
 tion  you  can  defeat  us.  I  am  not  wor-
 nied.  You  are  gloating  over  the  fact
 that  we  lost  two  bye-elections.  If  the
 people  do  not  feel  that  we  deserve
 their  confidence,  we  shoulg  not  be
 here.  But  im  a  Parhamentary  demo-
 cracy  one  thing  must  be  clear  to  every-
 body.  The  leaders  on  all  sides  have
 to  play  the  game.  The  cult  of  vio-
 lence  ४४0  political  assassination  has
 no  place  in  a  Parhamentary  demo-
 cracy  For  over  a  year  at  least  in
 Bihar,  violence  has  not  only  been  rais-
 ing  its  head  In  fact,  there  has  een
 the  largest  number  of  murders  taking
 place  in  Bihar.  In  the  district  I  come
 from,  over  80  murders  have  taken  place
 this  year.

 SHRI  MADHU  LIMAYE  What  is
 the  Government  doing”

 SHRI  B.  R  BHAGAT  That  is  a
 different  matter  The  Bihar  Govern-
 ment’s  police  budget  is  the  largest
 ever.  Rs.  4  lakhs  every  month  is  be-
 ing  spent  on  the  police  out  of  the  dep-
 leted  resources  of  Bihar.  But  this
 thing  cannot  be  controlleg  by  the  Gov-
 ernment  alone.  It  may  be  that  Bihar
 is  going  through  a  very  difficult  pro-
 cess  Agitation  is  going  on.  What  the
 Prime  Minister  said  is  very  nmght.  I
 do  not  know  why  Shri  Madhu  Limaye
 should  contradict  it  when  she  said  that
 it  is  these  fears  which  leag  to  such
 acts  which  are  more  important.  Who
 kills,  who  does  not,  ig  for  theCBI  to
 find  out.  Shri  Bhogendra  Jha  _  has
 rightly  said  that  the  CBI  may  or  may
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 not  be  able  to  find  out.  We  will  be
 all  happy,  and  the  Home  Minister
 should  be  jubilant  ang  satisfied  if  he
 ig  able  to  come  and  tell  the  House  that
 the  CBI  has  been  able  to  solve  the
 mystery,  but  it  may  well  be  that  the
 CBI  ig  not  able  to  solve  the  problem.
 It  is  not  an  unusual  thing.  Examples
 have  been  cited  of  the  murder  of
 Liaquat  Ali  Khan  ang  President  Ken-
 nedy.  I  may  also  add  a  third,  the
 murder  of  Luther  King,  the  Negro
 Leader.  (Interruptions).  This  is  creat-
 ing  hatred.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  You  are  creating  hat-
 red  (Interruptions)

 SHRI  छ  R.  BHAGAT:  Nobody  in
 the  United  States  said  that  President
 Johnson  who  was  the  beneficiary  of
 Kennedy's  death  had  got  Kennedy
 killed.  We  are  a  peculiar  country
 When  I  ang  the  Home  Munister  were
 travelling  together  to  attend  the  fune-
 ral  of  Shri  Mishra  in  hig  village,  on
 the  3rd  January  itself  the  editorial  of
 Mother  Land  straightaway  said  that
 the  responsibilty  for  the  murder  was
 on  the  Government  and  on  the  Prime
 Minister.  What  do  you  say  of  this?
 Is  70  not  creating  hatred,  tarnishing  the
 Prime  Muanister’s  image  in  the  coun.
 try,  making  it  appear  that  she  is  a
 diabolical  person  and  therefore  some
 young  people  may  feel  that  she  should
 be  eliminated’  Ig  it  not  encouraging
 political  violence?  Not  only  on  the  3rd
 January,  but  from  that  day  to  at  least
 the  20th  January,  for  4  or  45  days,
 every  day  the  Motherland  directly,
 indirectly,  by  innuendoes,  by  insinua-
 tions  attackeq  the  Prime  Munster.
 After  all  this  has  been  done,  when  the
 Prime  Manister  says  that  it  is  the  re.
 sult  of  the  cult  of  violence  practised
 by  a  section  of  the  Opposition  parties—
 She  did  not  say  80  Opposition  partres—
 our  friend  takes  objection  to  it

 Mr.  Limaye  said  that  thig  Commis-
 sion  has  been  appointed  to  pre.empt
 a  discussion  in  this  House.  Every  stu-
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 dent  of  parliamentary  procedure  and
 pratice  knows—and  more  so  Mr.  Limaya
 that  a  discussion  in  the  House  can.
 not  be  pre-empted  by  the  appointment
 of  a  judicial  commission.  I  cannot  be-
 lieve  that  he  is  ignorant  of  this.  He
 has  been  carried  away  by  his  partisan
 views  about  this  matter.  Mr.  Bosu
 has  brought  out  a  ballistic  theory  of
 his  own  and  saig  that  it  has  been  done
 in  a  particular  way.  It  is  precisely  for
 the  commission  io  fing  it  out.  The
 CBI  will  find  out  other  matters.  About
 the  delay,  Government  was  quick
 enough  to  appoint  a  medical  board  and
 they  will  bring  those  things  to  light.
 On  a  matter  like  this,  we  shoulg  not
 create  further  suspicions.  It  does  not
 help  anybody.  If  people  do  not  like
 our  policies,  they  may  defeat  us  at  the
 polls  If  they  start  eliminating  us  phy-
 sicalfy,  today  it  may  apply  to  us.  To.
 morrow  it  may  apply  to  you.  There-
 fore,  it  will  never  serve  the  purpose.
 Therefore,  we  should  use  this  occasion
 to  focus  attention  on  the  basic  facts
 that  lead  to  such  terrible  incidents  in
 our  public  hfe.  After  the  aSsissina
 tion  of  the  Father  of  the  Nation  in
 1948,  as  if  he  had  taken  all  the  poison,
 this  country  was  relatively  frec  from
 the  cult  of  violence  or  political  assa-
 ssination  except  for  a  brief  period  in
 the  area  from  where  Mr.  Jyotirmoy
 Bosu  comes  where  there  were  some
 very  regretable  incidents,

 SHRI  JYOTIRMOY  BOSU:  I  come
 from  India.  To  say  that  I  come  from
 a  particular  part  of  the  country  is  nar-
 row  parochialism.

 SHRI  8.  R  BHAGAT:  It  is  not.
 It  75  a  parliamentary  pratice  not  to
 call  members  by  name  but  to  call  them
 by  the  constituencies  they  come  from.
 I  am  only  following  the  correct  par-
 liamentary  procedure  when  I  say  you
 come  from  West  Bengal.

 SHRI  SHYAMNANDAN  MISHRA:
 Then  you  should  say  Diamong  Har-
 bour.

 SHRI  JYOTIRMOY  BOSU:  There
 hag  not  been  a  single  case  of  violence
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 in  my  constituency.  The  only  incident
 of  violence  there  was  when  my  house
 was  attacked  by  the  people  belonging
 to  Mr,  Bhagat’s  party.

 SHRI  B.  R.  BHAGAT:  I  know  that
 he  has  encouraged  them  but  he  00९5  not
 want  to  own  them.

 Now  this  violence  has  again  come  in
 a  big  way.  I  would  request  all  the
 hon.  Members  who  love  democracy,
 who  believe  in  the  parliamentary  sys.
 tem,  who  want  that  to  reign  supreme
 so  that  it  is  effective  and  it  is  able
 to  solve  all  the  problems  of  the  coun-
 try  let  all  such  people  put  their  heads
 together  instead  of  blaming  each  other,
 mstead  of  maligning  each  other,  in-
 steaq  of  creating  hatred  and  divisive
 spirit  against  each  other,  let  all  of  us
 rise  to  the  occasion  and  say  that  we
 shall  not  allow  this  cult  of  violence,
 this  political  assassination,  to  prevail
 in  this  country  and  that  we  will  golve
 all  our  problems  through  debate,
 through  argument,  through  discussions
 and,  at  the  time  of  elections,  by  the
 vote  of  the  people  and  not  by  physical.
 Tv  eliminating  persons  whom  we  do
 not  like.

 aft  टन  बिहारी  बाजपेयी  (ग्वालियर)
 सभापति  महोदय,  श्री  बलि  राम  भगत  जी  ने
 जहां  भ्र पना  भाषण  समाप्त  किया  है,  मैं  वहीं  से
 प्रारम्भ  करता  चाहता  ह  उन्होंने  कहा  है  कि
 श्री  ललित  नारायण  मिश्र  की  हत्या  से  रुप  में,
 जो  गम्भीर  घटना  घटी  है  वह  हमें  भ्रामक
 निरीक्षण  के  लिए  प्रेरित  करनी  चाहिए  कौर
 हमें  मिल  कर  इस  बात  का  प्रत्यक्ष  करना  चाहिए
 कि  भविष्य  में  इस  त-  ह  की  घटना  की  पूरा-
 वृत्ति  न  हो  1  मैं  उनकी  इस  भावना  का  समर्थन
 करता  हू।  लेकिन  मिश्र  जी  की  ह  या  के  तुरन्त
 बाद  बिना  राजनीति  को  बीच  में  लाए  हुए  उस
 हत्या  का  राजनीतिक  विरोधियों  को  बदनाम
 करने  के  लिए  प्रयुक्त  करने  के  बजाए  भ्रमर  यह
 भावना  प्रकट  की  जाती  शरीर  प्रधान  मंत्री  सभी
 विरोधी  दलों  के  नेताओं  को,  प्रवक्‍रदाशों  को
 विचार  विनिमय  के  लिए  बुलाती  तो  शायद
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 पिछले  डेढ  महीने  में  देश  में  जो  कुछ  हो  रहा  है  चलते  है।  न  दर लड  भारतीय  जनसघ  का  मख-

 उसका  रूप  बदला  जा  सकता  था  कौर  एक  शोक

 पूर्ण  घटना  म॑  से  भी  भविष्य  के  लिए  'लोकमत
 को  बलशाली  करने  का  माने  बढा  जा  सकता  था

 सभापति  महोदय,  इसमे  सन्देह  नही  है  कि
 जब  मैने  बम  विस्फोट  की  घटना  की  खबर

 सुनी  तो  मुझे  गहरा  धक्का  लगा।  उससे  भी

 गहरा  धक्‍का  तब  लगा  जब  मैंने  हाजीपुर  में

 सुना--मैं  उस  दिन  हाजीपुर  मे  था,  बिहार  में

 था--कि  बम  विस्फोट  के  कारण  श्री  ललित
 नारायण  [मेल  हमारे  बीच  में  से  उठ  गए  है  |

 लगन  उसी  दिन  मैंने  यह  भी  पढ़ा  कि  बम

 विस्फोट  वे'  t  रात  बाई  रेल  विभाग  के  उस  स्त्री

 श्री  बूटा  सिह  ने  भझखबारो  को  बयान  दिया  जिस

 में  उन्होंने  कहा
 “This  meident  showed  that  fascist

 elements  have  joined  the  Bihar  agi-
 tation  ”

 श्री  रंकम  सहाय  पांच  क्‍या  मदर लंड  भी

 पढ़ा  हँ  या  नहीं  ?

 क्रि  ही-ब  ,  विचारो  वाजपेयी  जरगर  मान-

 पत्र  नही  है।

 थ्रो  शकर  दयाल  रह  (चतरा)  मदर-
 लड  के  4,  5  तारीख  के  थक  में  जो  छपा  ह
 क्या  वह  आप  की  मर्जी  से  लिखा  गया  हूँ  या  नही,
 क्या  श्राप  उस  से  सहमत  हैं  या  नही  ?

 सभा  पति  रहें  दय ।  माननीय  सदस्य  श्री
 वाज  पेयी  के  बाद  बोलने  बाने  है।  मेरी  द्र-
 ख्जतहै  कि  वह  इनदरप्ट  न  करे।  अपने  भाषण

 बास  जो  चाहे  कह  सकते  है  1

 श्री  अटल  बिहारी  बाजपेयी  ये  मदर लैंड
 की  चर्चा  कर  रहे  हैं।  मैं  हिन्दुस्तान  स्टेंडडें
 की  का८ग  आप  के  सामने  रखता  हू  -  वह  काग्रेस
 का  पत्र  $  अगर  आप  पढ़ेगे,  तो  श्राप  लज्जित

 होगे  ।  दास्तान  स्टैंडर्ड  कहता  है  कि  श्री  ललित
 नारायण  मिश्र  जिस  बोगी  मे  जा  रहे  थे,  उस  की
 बगल मे  बैठे  हुए  लोग  शराब  भी  रहे  थे  और

 मिठयाईिया  खा  रहे  थे

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-

 नीय  सदस्य  इस  विवाद  को  फिर  नीचे  स्तर  पर

 लाना  चाहते  होते  ्  उनको  तुर्की  बटुकों
 जबाब  दगा  I

 MILY  PLANNING  (SHRI  A  K.  M.
 ISHAQUE):  How  do  you  say  it  is  a
 Congress  paper?  Say  that  Hindustan
 Standard  says  so,

 ते  रास  समान  पिंड  आप  कैसे  भी
 ५  SHRI  ATAL  BIHARI  VAJPAYEE:

 जबाब  दे,  लकिन  बताए  कि  मदर  पढा  ह  या  How  do  you  say  that  Motherland  is  a

 नही

 at  झड़न  विचारो  वाजपेयी  में  स्पष्ट

 कर  देना  चाहता  हु  कि  रदरलेड  भारतीय

 जनसंघ  का  पत्र  नही  है  |  संदरबंड  का  सम्पादक

 जो  कुछ  लिखता  है,  वह  हमारे  निर्देश  से  नही
 लिखता  है।  उस  में  बहुत  सी  बाते  ऐसी  छपी

 हैं,  जि.  को  प  पसन्द  नही  करता  हू  ।  मैं  खुले
 सदन  में  यह  बात  कह  रहा  हू!  मैने  उस  के

 सम्पादक  को  भी  कहा  हैँ  कि  आप  जो  छाप  रहे

 है,  उन  मे  से  बहुत  सो  बाते  ठीक  नहीं  है

 लकिन  सम्मान  स्वाइन  है,  वह  मेरे  निर्देश  से  नही

 Jan  Sangh  paper?

 क्रि  राम  सहाय  पिंड  :  यह  किसी  ने
 नही  कहा  कि  मदर लंड  जनसघ  का  पत्र  है
 मै  ने  पूछा  है  कि  क्या  आपने  उस  को  पढ़ा  है
 या  नही।  आप  गर्म  क्यों  होते  है

 ”  (व्यवधान)
 श्री  अटल  बिहारी  बाजपेयी  :  प्रखर

 देश  में  कोई  घटना  घटे,  तो  समाचार  पत्र
 उस  घटना  की  तह  में  जाने  की  कोशिश  करेगे
 उस  घटना  के  सम्बन्ध  में  जितनी  भी  खबरें
 उनको  मिलेगी,  वे  उनको  प्रकाश  मे  लायेंगे  ।

 यह  स्वतन्त्र  प्रेस  का  एक  तरीका  है  1  उससे
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 [at  new  fag  री  व  जयश्री]
 किसी  का  मतभेद  हो  सकता  है  1  माननीय
 सदस्य  4,  5  जनवरी  की  बात  कह  रहे  है  ।
 श्री  बूटा  सिह  का  बयान  किस  तारीख  का

 है?

 क्या  काग्रेस  अ्रध्यक्ष  ने  मिश्र  जी  की
 हत्या  को  आधार  बना  कर  सारे  बिहार
 आन्दोलन  को,  उस  बिहार  आन्दोलन  मे
 शामिल  दलों  को,  कौर  बिहार  आ्रान्दोलन  के
 सर्वोच्च  नेता,  श्री  जयप्रकाश  नारायण,  को
 बदनाम  करने  की  कोशिश  नही  की  ?  यह
 हमला  किस  ने  शुरू  किया  ?  जब  हमले  का
 जवाब  दिया  जाता  है,  तो  श्राप  कसमसाते  है,
 तब  आपको  आपत्ति  होती  है  1  (व्यसन)

 श्री  बूटा  सिह  ने  क्‍या  कहा  ?

 “The  mcadent  showed  that  fascist
 elements  had  jomed  the  Bihar  agi-
 tation  ro

 बम-विस्फोट  यह  कैसे  साबित  हुआ  ?

 आपका  मतलब  यह  है  कि  बम-विस्फोट
 आन्वोलनकारिया  ने  क्या,  और  आन्दोलन-
 कारियों  में  फासिस्ट  तत्व  घुस  गये  है  |

 सरदार  बूटा  सिह  ने  बिना  जाच  किये  यह
 पता  लगा  लिया  ।  (बलवान)

 शी  ज्वोपिनंयबस्‌  2  बजे  कहा  होगा  |

 MINISTRY  OF  RAILWAYS  (SHRI
 THE  DEPUTY  MINISTER  IN  THE

 BUTA  SINGH)  Sir,  I  take  objection
 to  this

 SHRI  ATAL  BIHARI  VAJPAYEE
 Objection  to  what?  Do  you  want  to
 deny  your  statement?

 SHRI  BUTA  SINGH  On  a  perso-
 nal  explanation

 I  have  never  in  this  Parliament,  in
 the  last  2  years  seen  such  a  mean  at-
 tack  of  personal  nature  as  Shr  Jyotir-
 moy  Bosu  has  done  to  me

 About  the  press  report  which  Shn
 Vajpayee  quoted,  certainly,  I  have  a
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 right  to  deny  or  to  accept  it  As  he
 was  quoting—-I  am  not  interrupting
 him,  let  him  quote  it—I  will  say,  if
 I  am  called  upon  to  say,  about  the
 correctness  of  the  report  that  has  been
 published  Any  thing  everything,  can
 be  published  and  3t  ig  being  published
 every  day  Many  things  are  being
 publhisheq  which  have  never  taken
 place

 SHRI  ATAL  BIHARI  VAJPAYEE
 Am  I  to  understang  that  he  did  not
 make  that  statement?

 SHRI  BUTA  SINGH  What  I  said
 was  (Interruptions)

 सभ.  पति  कहूं दय,  मै  फिर  से  कहता
 हू  कि  कभी  बोलने  वाला  का  काफी  नम्बर

 मौजूद  है  ।  भ्रापोजीशन  के  लीडर  भी  काफी
 बाकी  है  आर  क्राग्रेस  |  मंस्य न  सी  7  फी
 बाती  है  |  मै  कोशिश  करूगा  कि  ज्यादा  से
 ज्यादा  मेम्बरों  को  एकामोडेंट  किया  जाय  |
 लेकिन  अगर  इस  तरह  पर्सनल  डिसकशन

 शुरू  हो  गया,  या  सवाल-जवाब  होन  लगे,  तो
 आप  भ्रन्दाजा  कीजिए  कि  शायद  हम  72  बजे
 तक  बैठना  पडेगा  ।  इसलिए  मेहरबानी  करके
 श्राप  लोग  इन्टरप्शन  न  विजय  1

 श्री  अटल  बिहारी  बाज पेयों  यह  बड़े
 खेद  का  विषय  है  कि  एक  दुर्भाग्यपूर्ण  घटना
 का  देश  के  मानस  को  झकझोर  कर  जगाने
 के  लिए  प्रयोग  करने  के  बजाये  एक  प्रचार  का
 अभियान  छेड  दिया  ग्या  ।  (व्यवधान)
 प्रधान  मंत्री  की  पहले  दिन  की  प्रतिक्रिया  सही
 थी,  लेकिन  काग्रेस  अध्यक्ष  बस्ता  की  नहीं
 उन्होने  एकदम  फासिस्ट  ताकतों  को  दोष  देना

 शुरू  कर  दिया  ।  (व्यवध/न)  मगर  प्रधान
 मन्नी  ने  7  तारीख  को  जो  कुछ  कहा,  वह
 उनके  पद  के  गरिमा  के  भ्रनुकुल  नहीं  था  ।

 वह  हत्या  के  तथ्य  की  तह  में  पहुचने  के  लिए
 जाच  करने  वाले  तब  को  सहायक  भी  नहीं
 हो  पाता  ।
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 “The  P.M.  Today  warned  the  na-
 tion  that  Shr:  L.  ह.  Mishra’s  murder
 was  only  “a  rehearsal”  for  a  bigged
 catastrophe.”

 war  हत्या प्रो  के  रिहिल  हुआ  करते  है  ?
 क्या  हत्या  करने  बाला  व्यक्ति  पकड़ा  नहीं
 जा  सकता  ?  क्या  हत्या  करने  वाला  कटघरे  मे
 खड़ा  नहीं  किया  जा  सकता  ?  हु

 श्री  राम  सहाय  पांडेय  :  यह  एक  विचार-
 धारा  थी  |  यह  व्यक्ति  नही  था,  विचारधारा
 थी  ।  व्यक्ति  प्रतीक  था  t

 श्री  झील  बिहारी  बाज पेयों  :  श्री  ये
 विचारधारा  पर  श्री  गए  1

 सभापति  जी,  शाल  इडिया  रेडियो  को  देश  मे

 एक  जनून  का  वातावरण  पैदा  करन  के  लिए

 प्रयुक्त  किया  गया  |  आज  सरकार  इस  बात
 के  लिए  श्रेय  लेना  चाहती  है  कि  उसने  चीफ
 जस्टिस  की  अध्यक्षता  मे  एक  कमीशन  बनाया

 है,  मगर  भारतीय  जन सच  के  अध्यक्ष  मिस्टर
 बड़वानी  ने  उसी  दिन  हिसा  की  जिन्दा  करते

 हुए  यह  मांग  की  थी  कि  सारे  मामले  की  जाच
 के  लिए  कोई  हाई  पावर  कमीशन  बनना

 चाहिए,  जो  हाल  इंडिया  रेडियो  से  श्री  सी०

 एस  पंडित  ने  जो  प्रसारण  किया  उस  मे
 क्या  कहा  था

 “It  38  obvious  from  the  demand
 of  the  Jana  Sangh  Leader  for  a  high.
 powered  inquily  intu  the  bomb  out-
 rage  at  Samastipur  He  seems  to
 be  mote  worlled  about  the  blame
 coming  to  the  patties  behind  the
 Bihar  agitation  rather  than  abvut
 the  blow  such  an  outrage  is  bound
 to  strike  at  the  root  of  democratic
 functioning.”

 ae  सूचना  मंत्रालय  से  सारे  ब्रॉडकास्ट
 संग  कर  मैंने  रखे है।  एक  एक  ब्रॉडकास्ट
 श्राप  दखते  जाइये,  लाकर  पार्टी  ल

 पर  लांछन  लगाया  गया  है  ।
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 i9  hrs.
 एक  मानसिक  सदस्य :  पंडित  से  झगड़ा

 कीजिए  ।

 थी  टल  बिहारी  बाजपेयी  :  पश्चात  से
 झगडा  नही  है  लेकिन  साल  इंडिया  रेडियो
 कोई  पीड़ित  की  जायदाद  नहीं  है  1  आल
 इडिया  रेडियो  सरकारी  है  (  ही2  न)

 हल्‍की  बातो  पर  मत  आइए  ।  जरा
 ग्रम्भीरता  से  बात  कीजिए  ।  श्री  एल०  एन०
 मिलन  की  हत्या  का  लाभ  उठा  कर  देश  में  एक
 हवा  बनाते  की  कोशिश  की  गई  ।  यह  हवा
 बनाने  की  किससे  कोशिश  की  ?  जरगर
 आपको  मालूम  है  कि  हत्यारा  कोन  है  तो  जाच
 करने  की  जरूरत  नहीं  है।  अगर  बिहार  के
 आन्दोलन  के  समर्थक  हत्यारे  है,  गिरफ्तार
 कर  लीजिए,  मुकदमा  चलाइए,  फिर  [भी
 शाराइको  भ्र दा लत  मे  साबित  करना  पड़ेगा  ।

 मैंने  इसीलिए  भगत  जी  के  भाषण  की
 जहा  समाप्ति  थी  वही  से  शुरू  किया  आज
 भगत  जी  आकर  सदन  में  कहते  है  कि  एक
 बडी  घटना  हो  गई  है,  हमे  आत्म-निरीक्षण
 करना  चाहिए  ।  कोई  कांग्रेस  का  मेम्बर
 आत्म-निरीक्षण  करने  के  लिए  तैयार  है  ?

 श्री  जगन्नथ  राब  जोशी  (शाजापुर)
 आत्मा  हो  तो  न  करे  |

 श्री  झील  बिहारी  बाज पेयों  :  कोई
 तैयार  नही  है  ।  अगर  भ्रात्म-निरीक्षण  की
 तैयारी  होती  तो  श्री  एल०  एन०  मिश्र  की
 हत्या  से  सन  को  धक्का  लगना  चाहिए  था
 कौर  इस  बात  के  लिए  बैठना  चाहिए  था
 कि  इस  तरह  की  बात  कैसे  हुई  ?  आल  इंडिया
 रेडियो,  समाचारपत्न  झकझोर  वहा  से  जो  खबरे
 भाई  मेरे  मिलन  श्री  मधु  लिये  ने  उनका
 उल्लेख  कया  है  ।  रोज  एक  नई  खबर
 समस्तीपुर  से  ा  रही  है  :  किलो  को  नहीं
 छोड़ा  गया  ।

 शनी  राम  सहाय  पिंड  :  इसी  सदन  मे
 उनका  नाम  ठीक  से  नहीं  लिया  गया।  उनके
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 [aft  राम  सहाय  पांडे]
 नाम  का  उच्चारण  ठीक  से  नहीं  किया  गया  ।
 नगदनारायण  मिश्रा  कहते  थे  उनको  बसु  जी  ।

 यह  नफरत  नहीं  है  तो  क्‍या  है  ?

 SHRI  JYOTIRMOY  BOSU:  We
 have  expressed  our  deep  sorrow,  and
 if  these  people  are  trying  to  heap  up
 the  insults  on  that  man  in  order  to
 attack  us,  that  will  only  show  h  ow
 mean  ang  small  they  could  be.

 att  अटल  बिहारी  बाज पेयों  :  सभापति

 जी,  श्री  भगत  ने  एक  बात  और  कही  ।  उन्होंने
 -कहा  कि  श्री  एल०  एन०  मिश्र  जब  बिहार
 जाते  थे  तब  उन्हें  अपनी  सुरक्षा  की  चिन्ता

 होती  थी  ।  वहां  एक  रेलवे  प्रदर्शन  का  भी

 उन्होंने  हवाला  दिया  क्‍या  इस  बात  की
 जानकारी  बिहार  की  सरकार  शौर  केन्द्र  की
 सरकार  को  नहीं  थी  ?  अगर  थी  तो  श्री

 एल०  एन०  मिश्र  की  सुरक्षा  का  पूरा
 प्रबन्ध  क्यों  नहीं  किया  भया  ?  मंत्री  की  रक्षा
 की  जिम्मेदारी  सरकार  के  ऊपर  है।  यह  ठीक

 है  कि  कोई  सार्वजनिक  नेता  सौ  प्रतिशत

 सुरक्षित  नहीं  रह  सकता  ।  जिस  जनता  में
 जाना  है,  लोगों  में  घुलता  मिलना  है,  सार्वजनिक
 सभा  में  भाषण  करना  है  उसके  जीवन  रक्षा
 का  दायित्व  केवल  पुलिस  पर  नहीं  सौंपा  जा
 सकता  ।  लेकिन  मिश्र  जी  का  मामला
 अलग  था  |

 दिल्‍ली  के  एक  श्री  के०  ए०  लक्ष्मण  प्रभु  हैं
 जो  अपने  निजी  तौर  पर  गुप्तचरी  का  काम
 करते  हैं  ।  सरकार  को  कई  बार  सूचना  दे

 चुके  हैं  कि  कौन  टैक्स  की  चोरी  कर  रहा  है,
 कहां  वित्तीय  मामलों  में  कितने  धांधली  की

 है  ।  उन्होंने  यह  बताया  कि  जुलाई  974  7

 उन्हें  निश्चित  जानकारी  मिली  थी  कि  मिश्रा
 शी  की  हत्या  क्या  षडयंत्र  किया  जा  रहा  है  ।

 इस  बात  की  सूचना  उन्होंने  मिस्टर  यूसुफ़
 रहीम  डी०  कराई  जी०  सिक्योरिटी  को  दी  थी।

 जलाई  के  नशद  अक्तूबर  i974  में  मिस्टर
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 प्रभु  ने  फ़िर  लिख  कर  सूचना  दी  कि  उन्हें
 पता  लगा  है  कि  फ़िर  मिश्रा  जी  की  हत्या  की
 साजिश  की  जा  रही  है।  यह  सूचना  उन्होंने
 मिस्टर  गुप्ता  ऐडीशनल  डी०  एस०  पी०
 सिक्योरिटी  को  दी  ।  श्री  गुप्ता  ने  एक  रखवार
 के  प्रतिनिधि  से  स्वीकार  किया  है  कि  हां  हमारे
 पास  यह  लिखी  हुई  सूचना  भाई  है  मगर
 उन्होंने  कहा  कि  हमने  श्री  प्रभु  से  वितरण
 मांगां,  उन्होंने  विवरण  नहीं  दिया  ।  लेकिन
 किसी  ने  श्री  रहीम  से  पूछा  कि  जुलाई  974
 में  सूचना  मिलने  के  बाद  उन्होंने  क्या  कार्यवाही
 की  ?  अगर  लिखा  हुआ  विवरण  श्री  प्रभु  ने
 नहीं  भेजा  तो  क्या  श्री  गुप्ता  का  यह  काम  नहीं
 था  कि  उन्हें  बुलाते  शौर  उन  से  पता  लगते
 कि  आपके  पास  कहां  से  यह  जानकारी  मिली
 है  ?  यह  नहीं  किया  मया  क्या  यह  असावधानी
 नहीं  है  ?

 श्री  मिश्रा  बिहार  गए  ।  ब  कहा  जाता
 है  कि  बिहार  के  मुख्य  मंत्री  ते  भी  केन्द्र  को
 लिखा  था  कि  श्री  मिश्रा  की  के  लिए  यहां
 शंका  है  1  शब  यह  भी  कहा  जा  रहा  है  कि
 उन्होंने  यह  भी  कहा  था  कि  समस्तीपुर  का
 इलाका  ऐसा  है  कि  जहां  समाज  विरोधी  तत्व
 सक्रिय  रहते  हैं  ।  लेकिन  क्या  यह  जिम्मेदारी
 नहीं  थी  बिहार  सरकार  की  और  केन्द्र  सरकार
 की  भी  उनकी  रक्षा  का  पूरा  इंतजाम  करती  ?
 सभापति  महोदय,  मैं  2  जनवरी  को  .

 श्री  इसमे  बदन  प्त:  समस्तीपुर
 वैसा  इलाक  नहीं  है,  यह  भ्रपमान  है  समस्तीपुर
 का  |

 श्री  झील  बिहारी  बाजपेयी  :  म

 समस्तीपुर  के  खिलाफ़  कुछ  नहीं  कहना
 चाहता  हूं  ।  मगर  यह  अखबारों  में  16  रहा
 है  t

 रेलवे  लाइन  को  छोटी  लाइन  से  बड़ी
 लाइन  में  बदलने  का  कार्यक्रम  एक  महत्वपूर्ण
 कार्यक्रम  है  ।  यह  कार्यक्रम  पहले  से  निश्चित
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 था  ।  मैं  समस्तीपुरपुस्टेशन  पर  गया।  मैंने
 उस  मंच  को  देखा  ।  वह  मंच  स्टेशन  के  बाहर
 नहीं  था,  वह  पहले  प्लेटफार्म  पर  नहीं  था,
 बहू  बीच  के  प्लेटफार्म  पर  था।  वहां  कोई  भी
 बिना  इजाजत  के  नहीं  जा  सकता  था।  भीतर

 पुलिस  का  कडा  पहरा  था  ।  सेंट्रल  'रिज यें

 पुलिस  थी,  बोर  सिक्योरिटी  फ़ोर्स  थी,  रेलवे
 प्रोटेक्शन  बोसे  थी,  सब  गुप्तचर  सेवाएं  वहां
 मौजूद  हो  गई  थी  ।  बिना  इजाज़त  के  वहां
 जाना  सभा  नही  था।  फिर  ह॒त्यारा  मंच  के
 पास  कैसे  पहुंचा  ?  टाइम  बम  नही  था  ।
 मैंने  दूसरे  दिन  मंच  को  देखा  ।  बम  मंत्र  को
 तोड़  कर  नही  टूटा  था  1  मच  जैसे  का  तैसा
 था  ।  प्रगर  मंच  बनाते  समय  टाइम  बम
 रख  दूसरा  जाता  तो  मच  टूटना  चाहिए  था  ।
 मंच  नही  टूटा  ।  वह  बम  फेका  भी  नहीं  गया  ।
 कोई  व्यक्ति  जो  मच  पर  था  या  मच  के  निकट  था

 हो  सकता  है  मेरे  मित्र  ज्योतिर्मय  बसु
 इससे  मतभेद  रखते  हो,  वह  बम  के  बारे  में
 ज्यादा  जानकार  है,  मैं  उतना  जानकार  होने
 का  दाव।  नही  करता,  मेरा  अगर  बम  से  नाता

 है  तो  हर  हर  बम  बम  से  नाता  है,  और  किसी
 बम  से  नाता  नहीं  है

 श्री  ज्योतिर्मय  बसु  :  इसीलिए  न  बैचलर

 रह  गए  ।

 श्री  शटल  बिहारी  बाजपेयी  :  जो  पत्रकार

 वहां  मौजूद  थे  उनका  कहना  है  कि  उन्होंने
 कार्यक्रम  की  समाप्ति  के  बाद  जब  मिश्रा  जी

 चलने  लगे  तो  कोई  चीज़  लुढ़कती हुई  देखी

 एक  सान ोय  सदस्य  :  यह  कहते  है  कि

 लुढ़का  नही  सकते  .

 श्री  दल  बिहारी  बाजपेयी  :  यह  ग्रहण
 चीज  है,  यह  जांच  से  पता  चलेगा  लेकिन  कोई
 व्यक्ति  वहा  था,  वह  वहा  कैसे  पहुंचा  ?  ऐसे
 व्यक्ति  को  वहां  कैसे  पहुंचने  दिया  गया  ?

 कया  यह  जाच  करना  वहां  के  सुरक्षा  प्राधिकारियों
 का  काम  नहीं  था  ?  यह  सवाल  अभी  प्रभु-
 सरित  है  ।
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 दूसरा  सवाल  ह  है  कि  जब  वे  घायल  हो
 गये  तो  उसके  बाद  जो  कुछ  हुआ,  वह  “भ्रमर
 संयोग  है  तो  वह  इस  देश  के  दुर्भाग्य  की कहानी
 है  कौर  यदि  वह  योजनाबद्ध  है  तो  फिर  सुरक्षा
 के  प्रबन्धक,  भ्रस्पताल  के  श्रध्िकारी  और
 रेलवे  का  प्रशासन  इस  हत्या  मे  शामिल  है  t
 अगर  आप  हत्या  की  साजिश  की  बात  कहते  हैं
 तो  क्या  यह  साजिश  का  हिस्सा  था  कि  सिर
 जी  घायल  हो  गये  और  उन्हें  रेल  के  सैलून
 में  ले  जाया  गया

 एक  माननीय  सदस्य  :  कौन  ले  गया  ?

 शी  अटल  बिहारी  बाजपेयी  :  जो  लोग
 उनके  साथ  थे,  वे  ले  गये  ।

 एक  माननीय  सदस्य  :  सुरक्षा  अधिकारी
 नही  ले  गये  ।

 श्री  झील  बिहारी  बाजपेयी  :  खबर
 बहू  है  कि  बे  तो  भाग  गये  ।  जो  मंत्री  जी  की
 रक्षा  के  लिए  गये  थे,  वे  श्रपनी  रक्षा  के  लिए
 वहा  से  पलायन  कर  गये  (व्यवधान )
 Levee  इतने  सालो  में  क्या  ड्राप  ने  ऐसी  ही

 पुलिस  तैयार  की  है  ।  +

 सभापति  महोदय,  तब  इसके  दो  पहलू
 है--एक  डाक्टरी  सहायता  का--डा  मल्ला
 वहां  थे,  कैसे  थे  मैं  नहीं  जानता  ।  उनका

 मुख्य  कार्यालय  गोरखपुर  है  t  किसी
 रेलवे  के  उद्घाटन  मे  गोरखपुर  डिवीज़न  का
 कोई  गल् वें  का  चीफ़  मैडिकल  अफसर  जाये---
 मैं  इसके  औचित्य  को  नहीं  समझता  ।  लेकिन
 वे  वहां  थे  और  जैसा  मेरे  मित्र  मधु  लिमये  ने

 कहा  कि  गोरखपुर  का  मैडिकल  ऑफिसर  वहां
 पहुच  गया,  लेकिन  बिहार  का  कोई  मंत्री  वहां
 नहीं  गया,  क्‍यों  नहीं  गया  ?

 एक  सामान्य  सदस्य  :  सिवाय  जगन्नाथ
 मिश्र  के  ।

 शी  अटल  बिहारी  वाजपेयी  :  वे  उनके
 भाई  थे  t
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 एक  माननीय  सदस्य  :  विधान  सभा
 चल  रही  थी  1

 शमी  हल  बिहारी  बाजपेयी:  विधान  सभा
 चलने  के  बाद  भी  भ्राप  किस  तरह  से  सदन
 से  गायब  हो  जाते  हैं---हम  जानते  हे  ।  हैदराबाव
 में  मीटिंग  चलती  रही  शर  प्रदान  मन्त्री  जी
 हैदराबाद  के  विमान  ह  कर  पहुची,  तमाम
 सदस्य  उनसे  मिलने  के  लिये  चले  गये।  श्री
 मित्रा  का  वहा  बडा  चादर  और  मान  था,
 बहुत  से  मन्त्री  तो  उन  के  बनाये  हुए  थे,  लेकिन
 उनमे  से  कोई  भी  मन्त्री  वहा  उस  दिन  उपस्थित
 नही  हा  ।  नगर  मिश्रा  जी  के  7हल  को  छोड
 भी  दे  तो  वह  समारोह  एक  महत्वपूर्ण  समारोह
 था।  छोटी  लाइन  से  बडी  लाइन  मे  बदलना
 उस  क्षेत्र  के  लिये  एक  महत्वपूर्ण  घटनाक्रम
 था,  ऐसे  अवसर  पर  वहा  किसी  मन्त्री  का
 उपस्थित  न  होना--क्या  उस  सयोग  मात्र  था.

 डा०  भल्ला  का  कहना  है--मैंने  कहा  था
 कि  मैं  तो फिजीशियन  हु।  क्षमा  कीजिए----मैं
 डा०  भल्ला  से  बात  कर  चुका  ह्  उन्होंने  कहा
 मैं  |  जीशियन  हू,  आप  को  चोट  लगी  ह,  यह
 सर्जन  का  काम  है,  रेलवे  सर्जन  यहा  उपलब्ध

 हैं,  मैं  उन  को  बुला  सकता  हू,  लेकिन  मुझे  नहीं

 बुलाने  दिया  गया।  मैं  पूछना  चाहता  हु--
 उन  को  किस  ने  रोका  ?  मैं  सवाल  खड़े  कर

 रहा हू  जवाब  चाहता  हु।  मैं  चाहता  हू  कि
 कमीशन  मे  इन  बातो  के  उत्तर  निकले।

 सभापति  महोदय,  बम  विस्फोट  से  मिश्र
 जी  की  जान  नही  गई।  जो  उनसे  अधिक  घायल
 थे,  उचित  इलाज  के  कारण  बन  गये।  मगर

 उन  का  भी  तुरन्त  ठीक  इलाज  कथा  जाता
 तो  मिश्र  जी  राज  हमारे  बीच  मे  होते।  लेकिन
 खन  बहता  रहा,  तिल-निल  कर  प्राण  निकलते
 रहे  ज़ौर  उन  के  साथी,उन  के  मित्र  पुलिस  प्रति-
 कारी,  सुरक्षा  प्राधिकारी,  कोई  फैसला  नही
 कर  सके  कि  उन  को  चोट  लगी  है,  बम  विस्फोट
 के  कारण  घायल  हुए  है उन  को  तुरन्त  मैडिकल

 सहायता  चाहिये।  उन  को  दरभगा  ले  जाना
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 सकता  था,  लेकिन  नहीं  ले  गये।  यह  निर्णय

 किस  का  था  कि  उन  को  दानापुर  ले  ह.
 जाना  चाहिये।

 जो  मिश्र  जी  के  समर्थक  है,  जित  में  हमारे
 कांग्रेसी  मित्र  भी  है,  थे  कह  रहे  है  [क  समस्तीपुर
 गाडी  चलने  में  इतनी  देर  क्यो  हुई  ?  देना
 साढ़े  पाच  बज  हुई,  ले  कित  गा  डी चली--8-20

 पर,  केबल  जिन  का  माह  बदलना  था  ।  जो  गाड़ी
 पर  बैठे  थे,  उन्होंने  बतलाया  कि  हम  समझते
 थे  कि  ग्रा डी  चल  रही  है  लेकिन  व  द  मे  पता
 चला  कि  गाडी  शूटिंग  कर  रही  है-  इतनी  देर
 क्यो  हुई  ?  इसका  जवाब  देह  कौन  है?  क्‍या

 यह  भी  बिहार  के  आदोलन  में  भाग  लेते  वालो

 यह  साजिश  है  ?

 SHRI  DEVENDRA  SATPATHY
 (Dhenkanal)  When  you  call  Bihar  a
 total  revolution  you  have  to  take  res-
 ponsibilty  for  everything  that  happens
 there  including  Mr  L  N  Mishra's
 death

 att  seat  बिहारी  बाजपेयी  :  मापती

 जी,  श्री  सत्पथी  जी  के  कथन  से  मै  भी  सहमत

 हु  |  देश  मे  जो  कुछ  हो  रहा  ह,  हमे  सब  की

 जिम्मेदारी  लेनी  है  शौर  देश  का  शासन  इन
 लोगो  के  हाथ  में  *  यह  दुर्भार  (पूर्ण  है  कि  हू
 जिम्मेदारी  भी  हम  को  लेती  है  ।  सभापति  जी,
 शाप  घड़ी  को  मत  देखिए--म  इधर  उत्तर  की

 बात  नहीं  कर  रहा  हु  ..

 भाषा।  सोहबत  श्राप  30  मिनट  ले

 चुके  है।

 श्री  टल  बिहारी  बाज पेयों  :  मैं  इधर-
 उधर  की  बत  नही  करर  1  हु--

 इधर-उधर  क  बात  न  कर,
 बता  कि  करवा  क्यों  झूठा  ?

 मेरे  लिये  यह  सजनीति  का  प्रश्न  नही  है,
 लेकिन  राजनीतिक  जश्न  आपने  बनाया  है।
 मुझे  दुख  हुआ,  जब  मैं  बिहार  मे  धुम  रहा  भाई-
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 मैं  उस  मुद्दे  पर  कराना  चाहता  हूं,  बाप  मुझे  थोडा
 सम  दें,  मेरे  साथ  ऐसा  अन्याय  न  करें।  क्या
 श्राप  ने  डा०  साही  का  वक्तव्य  पढ़ा  है--डा ०
 साही  कहते  हैं--

 ‘Dr  U  का  Sahi  told  UNI  today
 that  Shri  Mishra  could  have  been
 saved  had  he  been  allowed  to  be
 examined  by  a  team  of  surgeons  who
 rushed  from  Darbhanga  to  Samasti-
 pur  soon  after  the  blast

 उन्हें  देखने  नहीं  दिया  गया---

 “Under  what  circumstances  these
 surgeons  were  not  allowed  to  exa-
 mine  Shri  Mishra  and  who  were
 those  medical  experts  on  whose  ad-
 vise  he  was  allowed  to  be  brought
 to  Patna  in  a  train,  only  God  knows”

 भागे  डा०  साही  कहते  हैं  कि  हमे  कहा  गया  कि

 हम  पटना  स्टेशन  पर  पहुचे  |  हम  पटना  स्टेशन
 पर  पहुचे  तो  हमे  कहा  गया  कि  गाडी  पटना
 नही  रुकेगी--यह्  किस  का  फैसला  था  ?  मगर
 गाडी  पटना  रुकी--यह  किसका  निर्णय  था?
 पटना  से  दानापुर  जाने  के  लिये  10-15
 मिनट  लगने  चाहिये,  लेकिन  पटना  मे  जो  गाडी
 के  आने  का  समय  दिया  गया  हूँ

 शी  शंकर  दयाल  सिंह  :  ऐसे  ही  बता  दीजिए,
 समय  क्यो  बरबाद  कर  रहे  है

 sit  wee  बिहारी  बाज पेयों  :  बहुत  कुछ
 बरबाद  हुआ  है,  थोडा  सा  समय  बरबाद  हो
 जाय  तो  श्राप  को  क्‍यों  दुख  हो  रहा  है  दानापुर
 अस्पताल  मे  उन  को  I-50  पर  भरती
 किया  गया--यह  खबर  है।  6  मील  के  रास्ते

 मे  जो  समय  लगा,  बह  एक  घटे  से  ज्यादा  था-

 यह  कैसे  लगा  ?

 करी  श्याम  सदन  सिख:  पैदल  जलने  मे  भी

 इससे  कम  समय  लगेगा।

 थमे  टल  बिहारी  बाजपेयी  :  बिहार  के

 मुख्य  मनकी  उस  समय  कहां  थे?  बिहार  के
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 चीफ  सेक्रेटरी  समस्तीपुर  नहीं  गये,  झाई०
 जी०  समस्तीपुर  नहीं  गये,  यह  बात
 कही  जा  चुकी  हे--अरब  रेलवे  भ्रधिकारियो
 का  भा चरण  क्‍या  हूँ  --इसको  देखिए।

 यह  संयोग  इ,  आकस्मिक  घटना  है  या  इसके
 पीछे  कोई  योजना  है  ?  यह  कहना  कि  डाक्टरों
 की  हडताल  थी,  इसलिये  दानापुर  ले  जाना
 जरूरी  था--यह्  बात  कोई  तय  नही  रखती  ।
 मेरी  डा०  सिन्हा  से  हवाई  झडे  पर  बात
 हुई  थी।  जब  हमे  खबर  दी  गई  कि  हम
 झ्रापरेशन  करने  पहुचे,  तब  तक  देर  हो  चुकी  थी
 मैं  पूछता  हूँ  क्यो  इतनीदेर  होने  दी  गई  ?  अब
 श्राप  यह  कहे  कि  यह  सारी  साजिश  है--
 बम  दुर्घटना  मे  घायल  करना  साजिश  है,  तो
 खन  बहते-बहते  भ्रामक  मर  जाये---तो  यह  भी
 त्रिशा  का  हिस्सा  है  1  डाक्टर  समय  पर  न  द॑  खे--
 यह  भी  साजिश  है,  साढ़े  पांच  घंटे  तक  गाडी
 को  झटका  कर  रखा  जाय-यह  भी  साजिश  हँ-
 अगर  वे  सब  साजिश  हैं  तो फिर  तो  कोई  बहुत
 बडी  साजिश  है।  लेनी,  सभापति  महोदय,
 मेरा  निवेदन  है  कि  य ेसब  साजिश  नही  है-मैं
 जानना  चाहता  हें  कि  यदि  साजिश  है  तो  यह
 साजिश  किस  ने  की  है,  यदि  सयोग  था  या

 षड्यन्त्र  था,  तो  हत्यारे  पकडे  जाने  चाहिये,
 कटघरे  में  खड़े  क्या  जाने  चाहिये  लोकतन्त्र
 कौर  हत्या  साथ  नही  चत  सकते  t  जिस  तरह
 से  इस  का  प्रचार  किया  गया--वह  भी  साथ  नही
 चल  सकता  |  कुछ  काग्रेसी  मित्र  गाधी  जी  की
 हत्या  के  बाद  के  वातावरण  को  दोहराना
 चाहते  थे,  लेकिन  इस  वार  जनमानस  बदला
 हुआ  था  और  वह  जिस  तरह  से  बदला  था,  उस
 में  भी  मुझे  ठेस  लगी  ह,  क्षमा  करे-मैं  जानता
 हू  यह  बात  मेरे  मित्रों  को  पसन्द  नही  आयेगी  ।
 मैं  बिहार  मे  था,  मृत्यु  की  खबर  झा  गई,  मैं
 रक्सौल  की  पब्लिक  मीटिंग  में  बोल  रहा  था,
 मैंने  कहा  राज  मैं  भाषण  नहीं  करूगा
 मिश्राजी  के  देहान्त  का  समाचार  आया  है  हम
 शोक  प्रकट  कर  के  सभा  समाप्त  कर  ये  लू  गो
 ने  कहा  कि  नहीं,  हमें  भाषण  सुनता  हैँ  यह
 वातावरण  यह  पसन्द  नहीं  रहा।
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 श्री  अटल  बिहारी  वाजपेयी]

 सभापति  महोदय,  यह  कहना  कि  बिहार
 में  के  हिंसा  का  वातावरण  था,  तथ्यों  के
 विपरीत  है।  मै  बिहार  में  दौरा  कर  रहा  था,
 वहा  कोई  तनाव  नही  था  ।  आन्दोलन  की  उम्रता
 भी  बाहा  दृष्टि  से  कम  हो  गई।

 श्री  विभूति  सिर  :  वाजपेयी  जी,
 मोतिहारी  स्टेशन  पर  मैंने  सुना  कि  मिठाई

 बाटी हूँ  गई  ।

 श्री  झील  बिहारी  बाजपेयी  :  सभापति
 जी,  मैं  बिहार  मे  था  और  मुझे  ताज्जुब  हैँ  कि
 मुझे  कभी  तक  हत्या  के  षडयत्न  मे  क्यों  नहीं
 घसीटा  गया  कि  अटल  बिहारी  वाजपेयी
 बिहार  मे  क्या  कर  रहा  था  ?  जरूर  उसका  हाथ
 मिश्रा  जी  की  हत्या  में  होगा।

 श्री  विभूति  मिथ :  यह  जो  कहने  हैं
 वातावरण  सही  था  तो  उनके  मरने  के  बाद
 मोतिहारी  स्टेशन  पर  मिठाई  बाटी  गई  यह
 किस  वातावरण  का  परिचायक  था?

 श्री  अटल  बिहारी  बाज पेयों  :  सभापति
 जी,  बिहार  का  आन्दोलन  मोटे  तौर  से  कुछ
 छुटपुट  'घटनाश्ो  को  छोड  कर  शान्तिपूर्ण
 आन्दोलन  था।  और  हमारे  काग्रेस  के  सदस्य
 हृदय  पर  हाथ  रख  कर  कह  दे  कि  क्‍या
 जयप्रकाश  जी  के  व्यक्तित्व  ने  आन्दोलन  का
 अहिंसात्मक  रखने  में  निर्णायक  योगदान
 नही  फिया ?

 श्री  विभूति  मिश्र  :  नहीं ।

 क्रि  अटल  बिहारी  बाजपेयी  :  सभापति
 जी,  मेरा  कहना  यह  है  कि  4  नवम्बर  को
 पटना  रे  जो  कुछ  हुआ  उसके  बाद  जब
 शान्त पूर्ण  जलूस  पर  इंदिरा  ब्रिगेड  के  लोगो  ने
 गोली  चलायी  तब  कुछ  घटना  नहीं  हुईं।
 हजारो  vt  भीड  उत्तेजित  थी,  किसने  शान्त
 किया  ?  उस  दिन  पता  नहीं  पटना  में  क्‍या
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 हो  जाता।  मगर  उस  दिन  शान्तिपूर्ण  जलूस
 निकल  गया  |  यह  घटना  तो  जनवरी  की  है

 मेरा  निवेदन  है  कि  श्राप  बिहार  के
 आन्दोलन  को  बदनाम  करने  के  लिये  यह
 बात  मत  लाइये।  उस  आन्दोलन  से  आपका
 मतभेद  हो  सकता  है।  ड्राप  केरल  मे  प्रसेम्बली
 को  भग  करने  की  माग  करे  वह  लोक तत् वादी
 हो  सकता  है।  बिहार  में  विधान  सभा  को
 भग  करने  की  मांग  फासिस्ट  हो  सकती  है।
 यह  लोकता  को  नापने  के  दो  अलग  गज  है।
 झौर  यही  दुर्भाग्य  है  कि  हमारे  और  आपके
 अलग  गज़  हो  गये,  मानदड  बदल  गये,  मूल्यों
 में  अन्तर  झा  गया  ।  जो  बात  केरल  में  ठीक  थी,
 बिहार  में  ठीक  नही  है।  गुजरात  में  आपने
 विधान  सभा  भग  कर  दी  तो  बिहार  में  वह
 अलोकतांत्रिक  कैसे  हो  गई  ?  मगर  हो  गई।
 आन्दोलन  ्रलोकताबिव  है  इसलिये  फासिस्ट
 है।  फ्रासिस्ट  है  तो  दबा  दो,  कुचल  दो,  गोली
 चलाया  ।  कभी  माननीय  भगत  जी  कहते  हैं
 कि  मिल  कर  बैठना  चाहिए  a  प्रधान  मंत्री
 कहती  है  Dialouge  with  whom

 Dialouge  on  what  basis  किस  से  बात  होगी  ?

 जब  देश  पर  हमला  होता  है  तो  टल  बिहारी
 वाजपेयी  झाल  इडिया  मेडिकल  इंस्टीट्यूट
 में  पडा  था  प्रधान  मंत्री  देश  के सकट  के  समय
 हम  को  याद  कर  सकती  हैं,  श्री  नही  ।  डायलाग
 विद  हम

 पाकिस्तान  से  बातचीत  हो  सकती  है।
 शेख  प्रब्दुल्ला  के साथ  समझौता  हो  सकता  है  ।
 सौदा  हो  सकता  है।  देश  मे  दो  वज़ीरेशाजम
 होने  वाले  हैं।  एक  श्रीमती  इन्दिरा  गाधी  कौर
 दूसरा  शेख  प्रफुल्ला  |  एक  देश  मे  दो  प्रधान  मंत्री
 और  दोनो  कश्मीरी।  बनने  दीजिये।  यह
 बातचीत  हो  सकती  है,  लेकिन  हम  से  बात
 नही  हो  सकती  है।  प्रधान  मंत्री  ने  यह  भी
 कहा  कि  जनता  के  साथ  कैसे  कास्सेंशस  हो
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 pat  है।  ड्राप  जनता  को  छोड़िये  1  काग्रेस
 सगठन  के  साथ  ही  कोशिश  कर  लीजिये

 वह  भ्रामक  पुराने  मित्र  हैं।  उनसे  नही  पटती  तो
 भारतीय  लोक  दलं  वालों  से  काकेशस  कर
 लीजिये  ।  हमारे  लिमये  जी  पक्के  समाजवादी

 हैं  जरा  इनसे  पटरी  बैठा  लीजिये।

 श्री  ज्ञानेश  मिश्र.  आपस  मे  ही  बैठा
 लीजिये  t  पटना  में  वापस  मे  ही  लड  रहे  है।

 श्री  अटल  बिहारी  बाजपेयी  :  श्री  कमी
 के  साथ  डायलाग  की  गुजायश  नही  है।  अब
 हमारे  लिये  कोई  मिलन  भाम  नही  है।  यह
 देश  मिलन  भूमि  है  या  नहीं?  इस  देश  की
 स्वतंत्रता,  इसकी  रक्षा,  लोकतांत्रिक  आदर्श
 यह  हमे  मिल  कर  काम  करने  की  प्रेरणा  देते  है
 या  नहीं?  क्‍या  बिहार  के  आन्दोलन  को
 आप  ने  जिस  रग  में  रगा  है  उसके  बाद  आप
 कैसे  कह  सकते  है  कि  मिलने  की  गुजायश  है  ?

 भ्रष्टाचार  का  सवाल  कोई  व्यक्ति  के  विरुद्ध
 का  सवाल  नही  है  1  मैं  मानता  हू  कि  जिस  तरह
 से  रोज़  रोज़  चल  चली  उससे  जनता  में  यह
 भावना  पैदा  हुई  कि  भ्रष्टाचार  को  सरक्षण
 दिया  जा  रहा  है  ।  मगर  क्या  यह  सच  नही  है  ?

 ग्रामीण  भ्रष्टाचार  के  आरोप  लगने  के  बाद
 अगर  जाय  कराने  की  प्रक्रिया  स्वीकार  कर  ली
 नये,  aa  तरीका  मे  काल  के  यब्रिम इल

 क  बधाई  देना  चाहता  हू,  सभापति  जी,  आपकी
 पार्टी  उसम  शामिल  है  श्राप  भी  थोडी  सी
 बधाई  ले  ले,  केरल  के  मत्रिमडल  ने  तय  किया  है
 अगर  कोई  एफीडेबिट  देकर  500  रु०  जमा
 करेगा  कौर  एफिडेविट  ने  अरोप  लग।या  ता
 कमीशन  बनेगा।  सथानम  कमेटी  ने  कहा  था
 l0  'एमपी  एम०  एल०  एज़०  अगर
 मेमोरेंडम  दें  तो  जाच  होनी  चाहिए  ।  ग्राम
 आजादी  के  बाद  यह  975  है,  भ्र भी  तक
 भ्रष्टाचार  के  भारोपो  की  जाच  का  कोई
 सर्वसम्मत  तरीका  नहीं  निकला  है,  कोई
 निश्चत  तरीका  नही  निकला  है।  हर  व्यक्ति
 के  लिये  अलग  तरीका  होगा  ?  भ्राखिर  ललित

 बाबू  के  विरुद्ध  आरोप  लगाये  गये,  उनकी  जाच
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 हुई,  आप  ने  पारीछा  किया।  और  बंगाल  के
 दो  मत्रियो  को  जाना  पड़ा।  मगर  जो  बगाल
 में  हो  सकता  है  नई  दिल्‍ली  में  क्यो  नही  हो
 सकता  ?

 मैं  एक  बात  कह  कर  समाप्त  कर  दगा।

 यह  जाच  कमीशन  बनाए  में  इतनी  देर  क्यों

 हुई *  जाच  कमीशन  त्रस्त  बन  सकता  था।
 पाच  सप्ताह  का  समय  कुछ  कम  नहीं  होता  है  ।
 फिर  एक  मुझे  शिकायत  है  कि  जी  सं  श्राफ
 रेफ्रेन्स  है  उसमें  पहले  र्म्स  श्राफ  रैफ़रैंस  के
 अन्त  में  लिखा  हुमा है:

 Subsequent  explosion  that  hag  occur
 zed  the  same  day  in  the  House  of
 Shri  Mahadeo  Sahu
 इसको  भी  जोड  लिया  है।  तो  और  भी
 विस्फोट  हुए  है  बिहार  मे  -  या  उसी  दिन  का
 विस्फोट  महत्वपूर्ण  है।  सरकार  इस  निर्णय  पर
 कैसे  पहुची  ?  क्या  इसको  र्म्स  आफ़  रैफ़रैंस
 मे  शामिल  करना  जरूरी  था  ?  कमीशन  देख
 सकता  था  कि  दूसरा  जो  बम
 विस्फोट  हुआ  है  उसका  क्‍या  नाता  है?
 मेरा  आरोप  है  कि  इस  जाच  को  भी
 निश्चित  दिशा  देने  की  कोशिश  की  जा  रही  है

 कछ  रेलवे  कर्मचारियों  को  बलि  का  बकरा
 बनाने  की  कोशिश  की  जा  रही  है।  अगर

 वह  दोषी  है  तो  उन्हे  कटघरे  मे  खडा  क्या
 जाना  चाहिए।  इस  शम्स  श्राफ  रेफ्ररेस  में

 यह  जो  वाक्य  लिखा  गया  है  इससे  कुछ  सदेह
 पैदा  होता  है।

 दूसरी  बात  यह  है  कि  सी  ०  बी  पाई ०
 अलग  जाच  करेगी,  मेडिकल  टीम  कल  जाच
 करेगी  और  यह  कमीशन  अलग  जाच  करेगा  1
 कमीशन  के  पास  इन्वेस्टिगेशन  मशीनरी  कहा
 है?  कमीशन  किस  तन्त्र  का  उपयोग  करके
 तथ्यों  का  पता  लगायेगा  a  कमीशन  श्राफ
 इनक्वायरी  एक्ट  में  इसका  कोई  प्राविधान

 नही  है|  अरब  सी  ०बी  “भाई  ०  की  स्वाइन  जाच
 क्यो  इतनी  चाहिए  ?  सी  ०बी  ०  झाई  ०  को
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 [भी  अटल  बिहारी  बाजपेयी]
 कमीशन  के  निर्देशों  में जाच  करने  के  लिये
 कब  उपस्थित  किया  जाना  चाहिए।  सभापति

 महोदय,  समानान्तर  जाच  चलेंगी।  सी  बी  ©

 झाई  ०  अलग  जाच  करेगी,  कमीशन  शौर
 डाक्टरों  की  टीम  ध्रलग  जाच  करेगी।
 नया  इन  जानो  को  एक  जगह  इकट्ठा  नहीं
 किया  जा  सकता  ?  संसदीय  जाच  का  प्रस्ताव
 मैने  दिया  हुआ  है।  लेकिन  सरकार  की
 समानान्तर  जाया  की  बात  मेरी  समझ  में

 नही  प्रति।

 हम  चाहते  है  कि  इस  हत्या  का  उद्धाटन
 हो  यह  एक  व्यक्ति  का  काम  है  या  गुट  का
 काम  है,  कोई  साजिश  है  उसका  पता  लगना

 चाहिए।  मगर  सभापति  महोदय,  यह  पहली
 हत्या  नही  है  ।  हेमन्त  कुमार  बसु  की  ह॒त्या  पर
 अभी  तक  पर्दा  पडा  हुआ  है  :  भारतीय  जनसघ
 के  अध्यक्ष,  स्वर्गीय  दीन  दयालु  उपाध्याय
 किन  परिस्थितियों  मे  मुगलसराय  की  रेलवे
 लाइन  पर  मरे  हुए  पाये  गये,  वह  परिस्थितिया
 हृदय  <कारक  है।  सी  ०बी  कराई  ०  ने  उनकी

 भी  जाच  की  tv  क्‍या यह  चोर  का  काम  था  ?

 चोर  भ्रदालत  मे  गये  और  छूट  गये  1  हत्यारा
 कौन  है,  इसका  पता  नहीं  चला।  सभापति

 महोदय,  आप  ने  कभी  ऐसा  सुना  हे  कि  चोर
 चोरी  करने  आये  ओर  जाते  जाते  पाच  रुपये
 का  नोट  जो  मरने  वाला  है,  उसके  हाथ  में
 पकड़ा  जाये  ।ऐसे  चोर  भारत  के  किस  भाग  मे
 मिलते  हैं,  मैं  उनसे  कही  मुलाकात  करना

 चाहेगा,  मगर  यह  बात  गले  के  नीचे  उतर  गई,
 कोई  काग्रेस  का  सदस्य  नहीं  बोला  कि  तथ्य
 का  पता  नहीं  लगा।

 कौर  सभापति  महोदय,  हत्या  केवल
 बम  से  ही  होती  है।  श्री  अनिल  चोपडा  जिन
 परिस्थितियों  में  नई  दिल्‍ली  की  चाणक्यपुरी
 में  मारा  गया,  वह  दुर्घटना  नहीं  थी।  ट्रक
 कुचल  कर  भाग  गया।  एक  पुलिस  आफिसर
 वहां  टपक  पडा।  पुलिस  अाफिसर  ने  ट्रक
 का  पीछा  नहीं  किया  शोर  राज  तक  पता  नही
 चला  कि  वह  ट्रक  था  या  उस  मिलिट्री  ट्रक  के
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 झावरण  में  कोई  कौर  था।  सरकार  कुछ  नहीं
 बोली  |  तस्कर  उसके  पीछ  पडे  भौर  दिल्ली  में
 उसको  मार  दिया  गया।  भारत  दुर्घटना  था,
 तो  दुर्घटना  करने  वाले  को  पकड़ा  जाना  चाहिए
 वह  पपोटन-वे  ट्रेफिक  है।  सभापति  जो,  वहू
 स्कूटर  पर  जा  रहा  था  और  स्कूटर  के  पीछे
 उसके  घर  वालो  की  कार  थी।  मा  ने  भ्र पनी
 शाखों  से  देखा  कि  कोई  मार  कर  चला  गया
 मगर  मा  को  आज  कोई  पूछने  वाला  नही  है  ।

 बहन  ने  देखा  कि  ट्रक  इधर  से  कराया  और

 कुचल  कर  बाये  को  चला  गया।  अभी  तक
 उसका  पता  नही  चला  है।  क्‍या  यह  दुर्घटना

 है  ?

 श्री  सूरज  नारायण  सिह  की  बिहार
 हत्या  हुई।  मै  उसका  उल्लेख  नहीं  करता।

 यह  लोगो  के  दिल  में  सदेह  पैदा  करता  है।
 इन  सोहो  का  निराकरण  प्रतिपक्ष  को  बदनाम
 करने  से  नही  होगा  ।  भाग  जी  ने  ठीक  कहा  कि

 हम  अवनति  क्षय  5  श्री  की  इग
 ने  हमे  कजोड  कर  रख  दिया  है  और  यह
 विवेक  के  मार्ग  पर  जाने  4  लिए  प्रेरित  कर
 सकती  थी  म  र  क्षुद्र  राजनीति  ने  इस  मौके
 को  भी  खो  दिया  क्षुद्र  राजनीति  ने  बगला  देश
 की  विजय  को  भी  दूषित  कर  दिया।  अब
 प्रधान  मंत्री  जी  कहती  है  कि  हम  किसी  से
 बात  नहीं  करेगें  और  बात  करने  के  लिए
 कोई  भ्राधार  नहीं  है।  मगर  ऐसा  है  तो
 लोकतंत्र  नहीं  चलेंगी  और  'लोकतंत्र  नहीं
 चलेगा  तो  हिंसा,  हत्या,  अराजकता  से  देश
 बच  नहीं  सकता  है  I  हम  फिर  समझदारी  के
 रास्ते  पर  वापस  शाये  ब्रोकर  भ्रष्टाचार  की

 जाच  के  लिए  निश्चित  कदम  उठाएं  और

 राजनीति  नही  बल्कि  राष्ट्रपति  की  आराधना

 करे।  राज  इस  बात  की  आवश्यकता  है  और

 अगर  यह  स्थगन  प्रस्ताव  हमारे  काग्रेसी  मिरी

 को  इस  दिशा  में  सोचने  के  लिए  प्रेरित  कर
 सकता  है,  तो  मै  अपने  मित्र  श्री  मैकू  नये,
 को  बधाई  दूगा  भ्रस्यथा  बहुमत  के  चल  पर
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 on  8B  स्वीकार  कर  सकते  हैं  मगर  जनता
 के  चली  में  उठते  वाले  हजारों  सवालों  का
 ह... ल  नहीं  दे  सकते  {

 काट
 शी  शंकर  दाल  सिह  (बतरा)  :  सभापति

 जी,  जहां  से  वाजपेयी  जी  मे  भ्र पन।  भाषण
 समाप्त  किया  है,  वही  से  मैं  शुरू  करता  हू  1

 समस्तीपुर  बम  काड  और  उस  में  भूतपूर्व  रेल
 मली  श्री  ललित  नारायण  मिश्र  की  हत्या
 शी शत् सता  का  प्रतीक  है,  नीचता  का  थोक  2,
 फासिज़्म  का  करिश्मा  है  कौर  झा सुरी  प्रवृत्ति
 का  केन्द्र  बिन्दु  है।  जो  यह  चाहता है  कि  जनता
 का  मुकट  झोल  कर  भौर  जरा  बडी  बडी  बातें

 कह  कर  इस  की  सफाई  दे,  इतिहास  कभी  भी
 उस  को  क्षमा  नही  करेगा  भौर  जिस  तरह  से
 गांधी  जी  का  खन  झ्र भी  तक  उनके  माथे
 पर  चमक  रहा  है  बैसे  ही ललित  बाबु  का  खूब
 भी  बराबर  उनके  माथे  पर  चमकता  रहेगा।

 सभापति  जी,  वाजपेयी  जी  ने  बहुत  सारी
 बातें  कही  है  जिन  मैं  से  एक  दो  बाते  तो  उन्होंने
 शसी  कही  जिन  का  जिक्र  मैं  खुद  करना  चाहता
 था  लेकिन  धन्यवाद  है  उनको  कि  उन्होने  स्वय
 स्वीकार  किया  है।  एक  बात  तो  उन्होंने  यह  कही
 फि  जिस  समय  समस्तीपुर  में  यह  दुर्घटना  हुई,
 उस  समय  मैं  हाजीपुर  मे  था  1  मतलब  यह  है  कि

 समस्तीपुर  हाजी  प्‌,  से  नजदीक  है  कौर  वहा  पर
 वाजपेयी  जी  स्वय  उपस्थित  थे  t  वें  वहा  क्‍यों

 ये,  में  इस  पर  कुछ  नही  कहना  चाहता  लेकिन

 उन्होंने  स्वय  स्वीकार  किया  है  कि  वे  वहा  पर
 दे

 दूसरी  बात  उन्होंने  यह  कही  कि  डा०

 भल्ला  जिनके  बारे  में  तरह  तरह  की  बातें  कही
 जाती  थी,  उनसे  उन  की  बडी  मिलता  है  कौर

 उनसे  उनकी  बाते  हुई  थी  ये  सारी  बाते

 उन्होंने  स्वय  कही  हैं,  मैं  नही  कह  रहा  हु  कौर
 तीसरी  बाद  वाजपेयी  जी  ने  यह  कही  कि  इस
 क॑  पीछे  बहुत  बड़ी  साजिश  है।  मह  जो  कमी-
 शन  बैठा  लुभा  है,  जाच  से  सारी  बातें  हमारे
 सामने  Wer  जाएँगी  लेकिन  जब  वाजपेयी  जी

 हमारे  लोकल यह  कहते  हैं  कि  शिकार  में  किसी

 SBMLS  LIS,
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 तरह  का  हिंसा  का  वातावरण  उन  दिनों  नहीं
 था,  तो  यह  बिल्कुल  हास्य पद  सी  बात  लगती
 है  खास  कर  जबकि  वाजपेयी  जी  चिंतक  हैं,
 और  अच्छे  वक्ता  हैं  कौर  सोचने  समझने
 वाले  व्यक्ति  हैं।  जब  बम  विस्फोट  समस्तीपुर
 मे  हुआ,  तो  यह  हिंसा  का  वातावरण  नही  था  तो
 क्या  था  इतनी  बड़ी  दुर्घटना  हो  जाए  और

 आप  कहें  कि  हिसा  का  वातावरण  नही  था,  इतना
 बडा  कलक  इतिहास  के  माथे  पर  लग  जाए
 कौर  ड्राप  कहे  कि  हिंसा  का  वातावरण  नहीं
 था  में  कहता  हूँ  कि  रिसा  का  वातावरण  था
 और  उस  वातावरण  मे  श्राप  का  बहुत  बड़  हाथ
 हैं।  कंवल  रोका  ही  नही  बल्कि  उन  शारे
 दलों  का  हाथ  हैँ  जो  राज  जय  प्रकाश  जी  के
 साथ  चल  कर  उस  राग  में  हाथ  सेक  रहे  हैं
 शौर  घी  डाल  कर  ज्वाला  को  प्रज्वलित  कर  रहे
 हैं।  झगर  यह  वातावरण  नही  होता,  तो  ग्रह
 दुर्घटना  नही  होती  ।

 सभापति  जी,  वाजपेयी  जी  ने  तथा  दूसरे
 विरोधी  दलो  के  मित्रों  ने  एक  बात  और  कही  t
 श्री  राम  विलास  झा  की  चर्चा  बार  बार  की  ।
 मैं  कह  देना  चाहता  हू  कि  श्री  राम  विलास  झा
 काग्रेस  के  एम०  एल०  सी०  नहीं  हैं  t  मैं  कह
 रहा  हू  कि  वे  कांग्रेस  क ेएम०  एल०  सी?  नहीं
 हैं  भौर  वे  काग्रेस  प्रत्याशी  क ेखिलफ  जन  सब
 की  मदद  से  विजयी  हुये  थे।  श्राप  इस  बात  का
 पता  लगा  लीजिये  ।  से  कोई  गलत  बयानों  रहो
 कर  रहा  हू  ।  इसलिए  जो  बाते  श्री  वाजपेयी
 जी  ने  कही  हैं,  उन  मे  एक  बहुत  बडा  तथ+  झल-
 कता  है।  सभापति  जी  इस  के  बारे  में  बहुत
 सारे  तथ्य  जाए  है  हमारे  सामने  ।  मैं  नहीं
 आहत  कि  इतनो  बडी  दुर्घटना  जो  हमारे  सामने

 हुई  है  जिस  से  सारा,  देश,  सारा  जनतन्त्र  भर
 सब  कुछ  हिल  गया  है,  उसको  राजनीति  का
 मामला  बनाया  जाये  दागे  बढ  कर।  राजनीति
 का  मसला  कभी  न  बनाया  जाए  और  वाजपेयी
 जी  बराबर  इस  चीज  को  कहते  है  पर  पता  नहीं
 कि  मे  इस  को  हू  दय  से  कहते  हैं  या  जिप्सी  से

 कहते  हैं  लेकिल  मुझे  बढ़ी  खुशी  होगी  झगर  हृदय
 *

 से  ने  इस  बात  को  महसूस  करें  कि  इसे  'राजनीतिक
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 का  मामला  ने  बनाया  जाए  किन्तु  मैं  जानना

 चाहता  हु  कि  इनके  बार  बार  दुहाई  देने  के

 बावजूद  भी  कर  इसे  राजनीति  का  मामला  नही
 बनाया  गया  ?  हमारे  मित्र  श्री  आर०  एस०
 प्रॉण्डेय  ने  जब  सदरलैंड  का  हवाला  दिया,  तो
 ये  झाग-बबला  हो  गये,  पाजामे  से  बाहर
 हो  गये,  भ्रांत  स ेबाहर  हो  गये-मुहावरे  बोल  रहा
 हूँ  -लेपित4  कौर  5  तारीख  के  मदरलेंड  मे  जो

 कुछ  भी  निकला,  4  को  निकला  “हु  किल्ड  मिश्रा”
 5  तारीख  को  निकला,  “येस,  हु  किल्ड  मिश्रा  ?

 इससे  क्या  सिद्ध  होता  है

 एक  साधनों  सदस्य  इस  में  क्‍या
 लिखा  है  ?

 थो  शहर दप् राल  लि:  मैं  पढने
 मे  समय  बर्बाद  नहीं  करना  चाहता  ह
 सभी  लोग  इसक।  पढ़  चुके  हैं  लेकिन  इन
 शब  बातो  से  पता  लग  जाता  है  कि  इस
 अखबार  का  उद्देश्य  क्‍या  है  1  राजनीति
 का  मामला  श्राप  सब  लोगो  ने  है:  को
 बनाया  है  ।

 श्री  राम  सहाय  पाडे :  मैं  ने  जो  कहा
 था  उस  पर  वाजपेयी  जी  बिगड़  गये  थे  1

 जब  उन्होने  श्री  बूटा  सिह  के  पत्र  को
 पढ़ा,  तब  मैं  मे  नम्‌  निवेदन  किया  था
 कि  क्या  आप  ने  मद  लैंड  के  आरोप  को
 भी  पढा  हैलो  एडिटोरियल  मे  थे  और
 समाचार  पत्र  की  सुर्खी  में  था
 जब  मैं  ने  यह  कहा  था  भाप  बिगड  गये  1
 लोक  तन्त्र  की  परिभाषा  और  परिवेश  को
 राजनीतिक  रूपए  न  दिया  जाये,  इस
 में  कोई  दो  राय  नहीं  हो  सकती  हैं

 am  ने  एक  शौर  अच्छी  बात  कही
 कि  “मदर लंड”  जनता  का  फ्ल  नहीं  है
 धौर  गो  कुछ  उस  में  लिखा  है,  उस  सारे
 है  मैं  सहमत  नहीं  हू।  भाप  ने  उसकी

 बुराई  की,  भर्त्सना  की,  इस  से  मैं  सहमत

 षड्।
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 शो  झील  बिहारी  बाजपेयी  :  ये  शोध
 मेरे  मुह  मे  रख  रहे  हैं  (प्रदान)  ।

 पाड़े  जी  अगर  “मदर लैड”  लकन  का  वायदा
 कर  लें,  तो  मैं  मामले  को  को  छोड़  देता

 हू  ।  (व्यबभाम) . , .

 अं  शंकर  दयाल  माह  सभापति
 मंदिर  श्री  साधु  लिम4  जी  ने,  श्री  ज्योति-
 मंच  बसु  जी  ने  और  मार्गनीध  पटल

 बिहारी  जी  ने  समाचारपत्र  के  बहुत  सारे
 हवाले  दिये,  लेकिन  मैं  इन  में  बहुत  अधिक
 ने  जा  कर,  एक  विचारशील  पत्र  का  केवल
 एक  ही वॉक,  बाप  के  सामने  रखना

 चाहता  हु।  दिनमान  एक  समझदार  पक्ष
 है  कौर  उस  की  प्रतिष्ठा  भी  है  I  उसमें
 इसके  सम्बन्ध  में  अपने  एक  सम्पादकीय
 में  लिखा  है  :

 जिस  ने  भी  सार्वजनिक  सभा  में  मच
 पर  अनेक  निरीह  लोगो  पर  बम  फेक
 कर  व्यक्ति को  ससार  से  ही  हटा  देने
 का  रास्ता  भ्रपनाया  है  उसने  बुद्धि  कौर
 भाषा  से  ललित  बाबू  का  सामना  न
 कर  पाने  की  अपनी  चरम  भरमाता  को

 ही  हिसा  का  रूप  दिया  है  1  वह
 व्यतीत  साधारण  हो  या  भ्र साधारण
 निराशा  मे  जजर  हो  या  क्रोध  में,
 झपना  ही  प्रतिनिधि  हो  या  किसी  दस
 का,  विचार  कौर  उसको  लोकतन्त्रीय
 सार्थकता  को  मृत्यु  उसके  मन  में  मच
 पर  बम  फेंकने  के  पहले  हो  चुकी
 थी।

 दूसरा  पक्ष  है  साप्ताहिक  हिन्दुस्तान  जिस
 से  अपने  सम्पादकीय  में  लिखा  है:  रिजवी  सिक
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 gear के  तीन  प्रकार  देखे  गए  हैं  ।  इनके  अनुसार
 पहली  सम्भावना--किसी  सिर  फिरे  ने  महज
 नाम  कमाने  के  लिए  इन्हे  मार  दिया  ।  दूसरी
 सम्भावना  --किसी  राजनीतिक  व्यक्ति  या

 गिरोह  में  सामान्य  राजनीतिक  के  प्रति  इतनी
 भयंकर  अनास्था  पैदा  हो  चुकी  थी  कि  उसने
 अपनी  बात  कहने  का  यह  भा तक वादी  तरीका
 अपनाया  ।  तीसरी  सप्भावन,--सामान्य
 राजनीति  के  है?  वीसी  व्य विप  गिरोह  या  दल
 ने  ही  सुनियोजित  पर्यन्त  द्वारा  यह  हत्या  इस
 लग  से  करवाई  कि  उसका  उद्देश्य  भी  सिद्ध  हो
 जाए  और  उस  पर  कोई  झा  भी  न  भाए  ।  जो
 बाते  हमारे  सामने  कही  गई  हैं  कौर  ललित

 बाबू  की  हत्या  पे  बाद  से  जो  एक  वातावरण

 हमारे  सामने  कराया  है  वह  कम  दूषित  नही  है  ।
 मैं  अपने  मित्रों  का  दिल  दुखाना  नहीं  चाहता

 है  क्योकि  वे  इसे  सहन  नहीं  कर  पायेगे।  लेकिन
 एक  बात  मैं  उनसे  पूछता  चाहता  ह  कि  इसी  सदन
 में  पिछली  बार  जब  हम  शरद  कालीन  सत्र
 समाप्त  करके  जा  रहे  थे  तो  उस  समय  इसी
 सदन  में  क  ने  सी  एसी  जात  थी  ज।  उ  ही  ते  गई

 हो,  डिक्शनरी  का  कौन  सा  ऐसा  शब्द  है  जिस
 का  प्रयोग  न  किया  गया  हो,  कौन  से  ऐसे  वाक्य
 थे,  तीर  थे  जिन  को  भिगो  भिगो  कर  अटल  जी,
 ने,  लिमये  जो  ने  तथा  दूसरे  लोगो  ने  न  चलाया

 हो  1  उसके  जो  वातावरण  दूषित  झा  उसका

 ही  यह  फल  है,  यही  मैं  कहना  चाहता  हू  t  हमारे
 विरोधी  दल  के  भाई  प्रभी  भो  जैसा  हो  बलि
 राम  जी  भगत  ने  फहाहै  समझ  जाए,  उनको  इस
 बात  की  भ्रनुभूति  हो  जाए,  सच्चाई  उनक॑  सामने
 भा  जाए  तो  जन तन् त्न  क ेलिए  यह  एक  सुनहला
 पक्ष  होगा  1  मुझे  दुख  है  कि  राज  भी  उनको

 यह  अनुभूति  नही  हो  रही  है  ।

 ललित  बाबू  दो  जनवरी  को  समस्तीपुर
 गए  थे  एक  बड़े  काम  को  करने  के  लिए,  रेलवे
 लाइन  के  उदघाटन  के  सिलसिले  मे  वे  वहा  गए
 ये।  स्वयं  सदरलैंड  में  यह  निकला  है  कि  उनसे
 किसी  से  कहा  कि  साहब  ड्राप  वहां  मत  जाए,
 खतरे  की  सम्भावना  हो  सकती  है  जिसके  जवाब
 में  ललित  बाबू ने  कहा  कि जनता  का  काम  करते
 करते  मगर  मैं  शहीद  हो  जाऊ  तो  इसके  लिए
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 भी  मैं  तैयार  हू।  यही  हुआ  1  एक  बहुत  अच्छे
 काम  के  लिए  जा  कर  वे  शहीद  हुए  ।  यह  इस
 बात  को  स्पष्ट  करता  हैं  कि  भला  होना  भी
 कभी  कभी  आदमी  के  लिए  बहुत  बुरा  हो  जाता'
 है  ।  राष्ट्रपिता  बापू  जी  की  मृत्यु  पर  बर्नार्ड

 शाह  ने  कहा  था  कि  बापू  की  शहादत  इस  बात
 का  सबूत  है  कि  बडा  होना  भी  कितना  बुरा  हैं,
 भला  होना  भी  कितना  बुरा  है।  ललित

 बाबू  की  मृत्यु  भी  इसी  बात  की  द्योतक  ह  कि
 भला  होना  और  काम  इतना  अच्छा  करना
 भी  व  भी  क  भी  कितना  खतरनाक  होता  है  |

 तरह  तरह  की  बाते  हमारे  सामने  कही
 जा  रही  हैं।  सभापति  जी,  श्राप  खुद  भी  एक

 बहुत  बडे  शायर  हैं  कौर  शायरों  के  प्रशसक  हैं
 इनकी  तो  बही  हालत  है
 कम  माह  भी  भरते  हैं  तो  हो  जाते  हैं  बदनाम
 ये  कत्ल  भी  करते  हैं  तो  चर्चा  नहीं  होती।

 ये  जो  चाहे  कह  दे  सब  ठीक  है  लेकिन

 हमारी  जो  सच्ची  बात  है  उसको  भी  ये  बर्दाश्त

 नही  कर  सकते  है  ।  आज  मुझे  इस  बात  पर

 खुशी  है  कि  शुरूसे  ले  कर  भ्रमण  तक  जितने  लोग
 बले  है  केवल  भाषण  के  लिए  बोले  हैं,  कोई  तथ्य
 की  बात  उन्होने  नहीं  कही  है  ।  एक  भी  बात
 उभर  कर  सामने  नही  शाई  है।  मैं  यह  इसलिए
 कह  रहा  हू  कि  ये  लोग  अपने  को  साफ  शार  सुथरा
 साबित  करना  चाहते  हैं।  मैं  यह  कहना  चाहता
 है  कि  इनका  बहुत  बडा  हाथ  इस  काड  मे  है  1  में
 किसी  का  नाम  नहीं  ले  रहा  ह।  इसलिए
 हाथ  है  कि  इन्होने  वातावरण  को  दूषित  करने  में,
 हमारे  जनतन्त्र  को  कलंकित  करने  मे,  हमारी
 संसदीय  पद्धति  को  कमजोर  बताने,  मे,  हमारे
 नेता  पर  झाझ्षेप  लगाने  में  तथा  स्वर्गीय  श्री
 ललित  नारायण  मिश्र  का  चरित्र  हसन  करने
 में  कोई  भी  कसर  उठा  नही  रखी  ।  पिछली
 बार  जब  यहा  तरह  तरह  की  बाते  कही  जा

 रही  थी  तब  भ्रध्यक्ष  महोदय  ने  बार  बार  स्वयं

 इनको  कहा  था  कि  आप  इस  तरह  फी  बातें  कहना
 छोड दे  लेकिन  ये  छोडने के  लिए  तैयार  नहीं

 हुए  ।  बेशर्मी  के  उससे  भी  बड़ी  हद  कल

 हमारे  सामने  झाई  जब  इन्होने  भारतीय
 परम्परा  का  भी  श्याम  कर  दिया  t  यहां  शोक
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 [att  शंकर  दयाल  सिंह]
 प्रस्ताव  पारित  किया  जा  रहा  था  ।  उस  समय

 कुछ  विरोधी  दली  के  सदस्यो  ने  जिस  तरह  का
 अशोभनीय  झ्राचरण  किया,  भ्र शोभनीय  आचरण

 का  परिचय  दिया  उससे  इनको  शर्म  से  डूब  कर
 मर  जाना  चाहिए।  उस  घटना  को  जब  कभी
 भी  संसदीय  इतिहास  में  लिखा  जायगा  तो  कोई
 भी  व्यक्ति  उसको  पढ़कर  इनको  क्षमा  नहीं
 करेगा  ,  जिन  लोगो  ने  इस  तरह  का  प्रयोग-
 लोप  कार्य  किया  उनके  ताम  पर  जाने  वाली
 सकती  थूक  देगी  1

 पन्त  में  मैं  ग्र पनी  ज़ोर  से  कुछ  सुझाव  गृह
 मंत्री  जी  के  सामने  रखना  चाहता  हु  ।  सबसे

 पहले  मैं  यह  चाहता  हू  कि  इस  वीभत्स  शर
 जघन्य  घटना  के  पीछे  जिस  किसी  व्यक्ति  या
 दल  का  हाथ  हो  उसे  खोज  निकाला  जाए।

 दूसरे  विरोधी  दलो  के  लोग  बार  बार  यह
 कहते  है  कि  तथ्यो  को  छिपाया  जा  रहा  है  |  मैं
 उनसे  भी  अरपिल  करना  चाहता  हू  कि  अगर  उनके
 पास  तथ्यों  की  जानकारी  है  श्र  इसमें  उनका

 कुछ  हाथ  है  त।  वे  भी  सामने  जाए.  और  लथ  पो
 को  सामने  रखे  t

 तीसरे  मैथ्यू  आयोग  के  जाच  कार्य  को
 जल्‍दी  से  जल्दी  पूरा  किया  जाय,  सत्र  तरह
 की  मदद  उसे  पहुचाई  जाय।

 चौथे,  गाधी  जी  की  हत्या  में  जिस तरह  एक
 दल  विशेष  का  हाथ  था  उस  तरह  से  यदि  इस
 हत्या  में  भी  है,  किसी  दल  िजेष  का  हाथ  है
 उस  पर  बैन  लगना  चाहिए  ।

 पांचवे  देश  में  कुछ  दिनो  से  इस  तरह  को
 घिनौनी  राजनीतिक  प्रवृत्त  चन  रहो  है  तथा

 हमारे  सामाजिक  वातावरण  का  दूषित  किया
 जा  रहा  है  और  इस  प्रवृत्ति  को  सरकार  कराई
 के  साथ  रोक  ।

 छठे,  जैसा  वाजपेयी  जी  ने  कहा  है  मैं  उन

 की  इस  बात  की  तसदीक  करता  हु  ।  समिति-

 पूरे  लेकर  दानापुर  की  दूरी  मुश्किल  से  तीन  सवा

 सीन  घंटे  की  है  जबकि  गाडी  पाठ  साढ़े  भ्र  5

 Mo
 im

 =

 घटे  में  वहा  पहुची।  इसकी  सबसे  ज्यादा
 कड़ाई  से  जाच  होनी  चाहिए  कि  क्‍यों  इस
 तरह  से  हुआ  1  यह  भी  इलजाम  लगाया  जाता
 है  और  हर  व्यक्ति  की  जबान  पर  यह  बात  है
 उनकी  जो  ललित  बाबू  केसाथ  मच  पर
 या  किनारे  खड़े  थे,  जो  सभा  में  सम्मिलित  थे
 कि  अभ्र गर  मेडीकल  ऐड  उनको  समय  t  fra
 जाती  तो  उनकी  जान  बच  सकती  थी।
 इन  लोगो  में  डी  भाई  जी  ०  हैं,  कपिल  देव  सिंह
 एम०  एल०  ए०  है,  राम  भगत  पासवान  है,  यमुना।
 प्रसाद  जी  मडल  है  जो  एम०  पी०  है  1  इन  लोगो
 के  सामने  कम  खतरा  उत्पन्न  नही  हुआ  कौर
 कम  चोटे  इन्हे  नही  लगी  थी।  लेकिन  इन  सभी
 की  जाने  इस  लए  बच  गई  कि  समय  पर  मंडी-
 कल  ऐंड  इनको  मिल  गई।  इस  वास्ते  यह
 जाच  सख्ती  के  स  थ  होनी  चाहिए  कि  गाड़ी

 पहुचने  में  इतनी  देर  क्यों  हुई,  मैडीकल  ऐंड
 उनको  समय  पर  क्‍यों  नही  दी  गई,  किसी  ने
 अ्रवरोध  पहुचाय  रास्ते  मे  तो उसको  भी  सामने
 लाया  जाय  ,  उसको  भी  प्रकट  किया  जाए।

 आखिरी  बात  शब  मैं  कहना  चाहता  हूं  ।

 श्री  भोगेन्द्र  झ्शा  न ेबताया  है  कि  उनके  परिवार

 के  लोगो  को  यह  नोटिस  दिय  गया  है  कि  मकान

 खाली  कर  दो  ।  यह  सवाल  राजनीति  का  सवाल

 नही  है,  मानवता  का  है  1  राजनीति  की  दुनिया
 मे  विरोधी  दल  चाहे  इससे  भी  नीचे  गिर  गया

 हो  ललिता  मान4ता  का  इतिहास  में  समझता

 कि  इसमे  कलंकित  और  जज रित  होगा।
 इसलिए  उनके  परिवार  को,  उनको  विधवा

 पत्नी  को  वे  सारी  सहूलियत  और  सहायता
 मिलनी  चाहिए  जो  मिल  सकती  है  क्योकि

 ललित  बाबू  डयूटी  पर  थे,  ड्यूटी  पर  शहीद

 हुये,  काम  करते  करने  शहीद  हुए  |  इन  सब

 बातो  को  सरकार  को  मद्देनजर  रखना  चाहिए।

 पन्त  में  मैं  झरने  विरोधी  दलो  +  मित्रों  से

 अरपिल  करना  चाहता  ह्  कि  वे  स्वस्थ  वातावरण
 बनाने  में  योगदान  करे,  क्योंकि  जित  तरह  को

 प्रवृत्तियां  देश  में  उसर  रही  है,  दिस  का

 वातावरण  पैदा  हो  रहा  है,  तोड़फोड़  की  मनों-
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 के  instead  of  unravelling  the  mystery,

 क  नमन
 थ

 Sette  ware  tee  anar
 +

 हो  रहा  है,  उससे  देश  का  भविष्य  ही  भ्रन्वकार-
 मय  कर  रहे  है  इसलिए  मेरी  उनसे  भ्र पील

 है  कि  वे  राजनीति  के  छोटे  चक्कर  मे  न  फंस

 कर  अपने  को  ऊंचा  उठाएं  तभी  देश  का  क्या

 होगा  ।

 इन  शब्दों  के  साथ  मैं  कहना  चाहता  हुं  कि

 जो  काम  रोको  प्रस्ताव  उन्होंने  रखा  है  इसका
 कोई  औचित्य  नही  है  7

 यह  तो  उन  का  एक  तरीका है  कि  हर  बात

 में  श्रढ़ंगा  लगा श्री  ।  वे  च  हते  हैं  कि  जांच  भी

 ठीक  ढंग  से  न  हो  "  इस  लिए  वे  कह  रहे  है  :

 रोको।  वे  यह  नहीं  कह  रहे  कि  बढ़ाएं  ।  हम
 चाहते  है  कि  काम  रोगों  नही,  काम  को  आगे

 बढ़ाझों  ।

 इस  लिए  में  श्री  मधु  लिमये  से  प्रार्थना
 करूंगा  कि  कभी  वक्‍त  हूँ,  वह  समझदारी  स
 काम  ले  और  ओपन  काम-रोको  प्रस्ताव  को

 खुद  वापिस  ले  लें  1
 SHRI  SEZHIYAN  (Kumbakonam):

 Mr,  Chairman,  I  rise  to  support  the
 adjournment  motion  moved  by  Shri
 Madhu  Limaye.  All  the  speakers,
 either  on  this  side  or  that  side,  have
 condemned  the  gruesome  and  dastard.
 ly  act  committed  on  the  2nd  January.
 It  has  been  committed  with  a  savagery
 which  does  not  bring  any  credit  to
 democratic  set  up.  In  a  democracy,
 decisions  are  taken  by  discussion  and
 not  by  applying  violence  or  through
 bomb.-shell.

 The  speaker  who  preceded  me,  Shri
 Shankar  Dayal  Singh,  appealeg  to  the
 opposition  to  cooperate  with  them  in
 this  matter  by  saying  that  this  should
 not  be  vieweg  from  the  narrow  politi-
 cal  viewpoint.  The  same  appeal  I
 woulg  make  to  him  and  to  all  others,
 that  this  should  be  taken  above  nar-
 row  party  lines.  Because,  there  is  in-
 ternal  politics  in  that  side  also.  Now,
 instead  of  tracking  down  the  real  cul-
 Prits,  they  are  dragging  in  scapegoats;

 suspicion,  an  air  of  hatred  against  the
 opposition.

 While  discussing  the  adjournment
 motion  they  drag  in  the  Bihar  move.
 ment,  they  drag  in  the  name  of  Shri
 Jayaprakash  Narayan  and  they  drag
 in  the  speeches  made  in  this  House  it.
 self.  The  last  speaker  made  a  refer.
 encee  to  the  speeches  made  by  us  in
 the  House  in  the  winter  session.  I  can-
 not  understand  how  we  can  be  taken
 to  task  for  our  speeches  ang  then  they
 Can  connect  our  speeches  with  the  Sa.
 mastipur  incident.  That  means  the
 opposition  members  cannot  make  any
 speeches  here,  they  cannot  make  any
 demands  here.  The  only  thing  we
 wanted  in  the  last  session  was  a  par.
 liamentary  probe  into  the  whole  affair
 of  the  granting  of  licences  in  the  Pon-
 dicherry  case.  While  that  demand  was
 not  conceded,  now  that  is  taken  as  a
 scapegoat  for  the  murger  that  was
 committed  at  Samastipur.

 I  do  not  want  to  go  into  the  entire
 ambit  of  the  case.  The  adjournment
 motion  is  confined  to  two  things—the
 total  failure  of  the  Government  in  giv-
 ing  security  to  Shri  L.  N.  Mishra  and
 the  inordinate  delay  in  the  setting  up
 of  the  enquiry  commission,  Even  the
 last  speaker,  while  admonishing  al?
 others  ended  up  by  saying  that  there
 has  been  inordinate  delay  in  providing
 medical  attention  to  Shri  L.  N.  Mishra
 and  the  train  Which  should  have  taken
 only  three  hours  actually  took  eight
 hours.  Even  he  has  come  round  in  this
 circle  and  joined  the  opposition  in
 making  this  charge.

 The  first  charge  about  security  lapae
 ig  a  very  serioug  one.  To  put  it  more

 plainly,  there  has  been  indifference  on
 the  part  of  the  State  and  Central  Gov-
 ernments  in  providing  security  during
 the  visit  of  Shri  L,  N.  Mishra  for  the

 opening  of  the  Samastipur  line.
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 The  Times  of  India  has  brought  it  out

 wery  cleaily  .Its  Special  Core  ponce  t
 has  stated  on  January  43

 “It  nas  alsa  been  found  that  the
 state  goveimment  both  at  toe  pola
 eal  and  official  levels,  was  conspicuo~
 usly  maiterent  towards  Mi  Mishra
 and  the  functon  Apert  from  bens
 an  umportaat  Union  Cabinet  Mini,
 ter  Mr  Mushra  had  a  unique  polt
 tical  stature  in  Bihar  which  entiticd
 him  to  special  carc  of  the  statc  ७०४
 ernment  CBI  detectives  have  ar.u
 ed

 This  3५  what  the  CBI  officers  had

 found,  namely  that  the  State  Govein
 mment  had  shown  ind  flerence  to  the

 wisit  of  Shri  Mishra  Lhey  also  sul

 “CBI  officials  argue  that  absence
 won  such  a  large-scale  cannot  be  ex-

 plained  away  ab  a  mere  coincidence’

 The  Chief  Mimster  the  IG  and  the
 Chief  Secrctary  as  also  all  the  Vimy

 ters,  except  his  own  prothe:,  hed  not
 eome  to  tnat  function  The  serious  4१

 difference  cannot  be  explained  away
 even  by  the  (BI  ofhualy  who  went

 into  that

 it  says  further

 “Tt  depends  the  mystery  sul  fur
 ther  why  none  of  the  dignitaries  ot

 the  state  government  OL  political
 leaders  has  visited  this  place
 the  death  of  Mr  Mishra  ’

 Even  after  the  death  of  Shui  Mibra
 mone  of  them  rushed  to  the  place
 where  a  bomb  explosion  injured
 many

 The  report  of  the  Times  of  India  cor-

 vespondent,  after  meeting  the  CBi
 @fficials  who  went  to  work  in  Samasti-
 pur,  writing  from  Samastipur  {self

 ways
 “Although  it  is  beyond  the  scope

 of  the  CBI  investigations  to  establish
 Niegligence  on  the  part  of  the  -tete
 government  or  the  local  ratlway  au
 horities  or  to  point  out  flagrant  vio-
 Yation  of  security  norms  by  the  po-

 after
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 lice,  yet  its  detevtives  can  hardly
 ignore  these  events’

 Therefore,  the  indiffeience  shown  by
 the  State  Government  at  the  political
 and  tte  olllcial  level  is  a  thing  whith
 shoul]  Le  noted  When  a  iull  inguity
 takes  place  it  3७  a  thing  that  snouid
 be  noied  by  the  Government  here  ad
 the  Ingu  ry  Commission  there

 While  we  have  been  very  much  agi.
 tated  about  the  3  dijlerence  shown  by
 the  State  Government  in  the  matter
 of  security  it  has  heen  stated  uv  the
 Hindusta  nTimesn—

 f  milarly  they  ,

 that  1s  the  CBl

 tec  the  inordinite  delay  in  द्वार-
 ing  medical  aid  to  the  Railway  Mini.
 ster  alter  the  blast  was  due  ६9  the
 criminal  neg'igence  on  the  part  of

 ot  a  top  divisionil  NE  official  aurs
 Ing  certain  grievances  against  —  the
 late  Mr  I  N  Mishra  The  same  की
 tial  was  ico  re~ponsible  for  und  ily
 delaying  the  departure  of  the  special
 train  carryng  Mr  Miushru  to  Petna
 for  the  treatment  of  blast  myuries’

 Therefore  while  the  political  le:
 ders  on  the  other  side  try  to  pin  the
 blame  on  the  Opposition  the  CBI  offi
 cials  who  went  into  the  question  give
 a  different  version  as  per  the  reports
 given  by  the  newspapers

 Whatever  may  be  the  accusation  that
 can  be  made  against  any  other  news-
 paper,  they  cannot  do  :  atgainst  Blitz,
 What  ig  the  conclusion  of  Bltzp  Blitz,
 writing  on  28th  January,  hss  stated.—

 ‘Whoever  by  the  men  and  their  af-
 fihations  responsible  for  what  was
 described  ag  a  “dress  rehearsal’  by
 the  Prime  Minister,  Lalit  Babu  would
 not  have  died  but  for  the  ineptitude
 of  the  Darbhanga  district  authori
 ties,  the  inefficiency  of  the  Railway
 doctor  on  the  spot,  and,  above  all
 the  cynical  indifference  of  the  Gha-
 foor  outfit  in  Patna.
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 DIG  Prasad,  who  was  more  teli-
 ously  wounded  in  the  explosion  35
 happily  progressing  in  a  local  hos
 pita  If  the  authorilies  on  the  spot
 and  elsewhere  had  not  decided  on
 the  nocurnal  journey  to  Danapur,
 and  deem,  Lalit  Babu  might  have
 survived  oo

 That  means  it  8  more  the  maiffer-
 ence  and  the  utter  ineptitude  shown  b)
 the  local  authorities  and  the  State
 Government  officials  that  has  caused
 the  death  of  the  late  Lalit  Narayan
 Mishra

 We  are  intrigued  by  the  various  re-
 ports  that  came  in  the  newspapers  an¢e
 over  the  radio  It  had  been  said  that
 doctors  examined  Shm  Mishra  and
 found  the  wounds  only  skim  deep  at

 first  How  then  it  develoved  into  a
 catastrophic  wound  is  to  be  expla  ne!
 What  wis  given  out  by  the  radin  at
 least  wos  not  such  a  gruesome  }}
 ture

 It  gave  a  ve  colourful  picttue  ot
 the  function  that  took  place  I  quote

 All  India  Radio  in  its  national
 news  buletins  at  2  pm  ani  20
 pm  in  Enghsh  and  Hindi  on  January
 2  gave  8  graphic  account  of  the  iunc
 tion  १६  also  gave  a  portion  of  Mr
 Mishra  s  inaugural  speech  AIR  news
 readers  surprised  many  here  when
 they  announced  that  the  frst  hroad
 gauge  0706९  train  had  left  Samastipur
 for  Muzaffarpur  after  Mr  Mishra
 had  performed  ‘puja  of  the  engine
 named  ‘Bhawan  and  given  the  sreon
 signal’
 The  AIR  news  bulletins  at  2pm  and

 220  pm  in  English  and  Hind)  repox  ted
 that  the  function  went  well  It  also
 gave  a  portion  of  Mr  Mishra’s  speech
 it  reported  that  Mr  mnshra  perform-
 ed  “puja”,  did  the  “arti”  and  gave  8
 green  signal  and  the  train  left  Samas
 tipur  for  Muzaffarpur  All  these  narra-
 tions  were  given  m  the  AIR  news  bul-
 Jetins  at  2  O'Clock  whereas  Mr
 Mishra  reached  Samastipur  only  at
 §0  pm  This  as  the  unreal  situation
 in  which  the  All  India  Radio  exists
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 Wuatever  does  not  happen  ts  reported
 on  the  Radio  [hey  reported  what  had
 not  happened  Thig  is  the  unreality
 not  happened  This  38  the  unreshty
 in  which  the  AIR  38  functioning

 The  CBI  has  not  so  far  been  able
 to  unravel  the  mystery  In  some  of  the
 newspapers  ]  find  they  have  propound
 ed  six  theories  There  are  six  systems
 of  Hindu  philosophy  *  do  not  krow
 how  six  systems  have  encroached  into
 the  CBI  philosophy  also  But  the  truth
 of  the  mutter  3५  that  they  have  not
 unravelled  the  mystery

 Sometimes,  When  |  hear  persons
 making  speeches  from  the  other  side,
 it  looks  as  it  they  know  who  are
 the  culprits  and  who  are  the  persons
 who  have  been  instigating  all  these
 thing,  and,  at  other  times,  it  looks  as
 if  they  do  not  know  anything  lis
 is  the  dual  position  that  they  have
 assumed  At  one  point  the  CBI  and
 others  do  not  know  how  the  crume  has
 been  committed  and  at  the  other  point
 they  want  to  put  the  blame  on  some
 body  They  try  to  find  some  scave-
 goat  or  other

 In  tnis  situation,  our  chief  worry  i6
 this  There  has  been  inordinate  delay
 in  setting  up  the  Inquiry  Commission.
 As  rightly  pointed  out  by  Shri  Vajpa-
 yee  when  Mr  L  K  Advam  demanded
 the  setting  up  of  an  Inquiry  Commis-
 sion,  he  was  accused  of  rushing  n  for
 such  an  Inquiry  just  to  hide  the  com-
 plicity  of  his  own  party  in  the  crime
 Now,  at  least,  the  Government  has
 come  forward  to  set  up  the  Inquiry
 Commission  I  welcome  the  decision  to
 set  up  the  Inqury  Commission  But
 it  has  been  done  in  a  very  pecuitar
 way

 I  ciote  from  the  Times  of  India
 dated  February  6  After  reporting
 high  level  probe  into  Mishra’s  .aurder,
 if  says  —

 ‘In  purely  political  terms  b>  «0
 pointment  of  the  commission  $  a
 shrewd  move  It  will  blunt  the  Op-
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 position  charge  that  the  Government
 has  something  to  hide  a  charge
 which  the  Opposition  intended  to
 press  vigorously  during  the  budget
 session  of  Parliament,  beginning  on
 February  Aan”

 Whatever  may  be  the  strategy  of
 the  Opposition,  at  least,  in  the  coming
 session,  the  expected  move  that  will
 be  made  by  the  Opposition  has  moved
 the  Government  to  set  up  the  Inquiry
 Commission.  The  Trmeg  of  India  says:

 “In  purely  political  terms,  the  ap-
 pointment  of  the  Commission  is  a
 shrewd  move”

 Instead  of  showing  all  their  shrewd-
 ness  against  opposition,  why  don’t  they
 show  shrewdness  in  finding  the  real
 culprits  behind  this  crime?  They  are
 not  able  to  do  that  But  the  Opposition
 is  being  taken  to  task

 There  is  another  news  report  in  the
 Hindustan  Times  dated  February  6,
 which  says

 “The  decision  to  set  up  the  Com-
 mission  was  taken  at  a  hurriedly
 summoned  meeting  of  the  Union
 Cabinet  at  which  the  Prime  Minister
 presid:  ”

 The  incident  took  place  on  January  2
 and  they  are  appointing  the  Commis-
 2079  on  6th  February,  after  35  days!
 For  that,  the  paper  says,  ‘at  a  hurried-
 ly  sommoned  Cabinet  meeting,  they
 took  the  decision’.  If  they  had  really
 shown  the  hurry  in  trying  to  set  up
 the  Commission  much  earlier,  at  least
 something  could  have  been  done  Why
 we  say  this  is  because  we  are  very
 much  afraid  that  much  of  the  evidences
 would  have  lost  Those  who  belong  to
 that  area  itself,  some  of  the  Bihar  Con-
 gress  members  who  sent  on  February
 8  a  memorandum  to  the  Prime  Winis-
 ter  asking  for  an  early  settlement  of

 ,  that  because  they  were  afraid  that  some
 +  Of  the  evidences  would  be  lost  if  more

 time  wes  allowed.  Therefore,  it  is  not
 |  a  suspicion  on  our  part;  it  was  a  sus.

 fi  piston  on  the  part  of  the  Congress  mem.
 hers  thetnabives  that,  if  more  time  was

 to
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 allowed,  many  of  the  important  eve
 dences  would  be  lost.  The  conclusion  is.
 that,  by  the  time  already  allowed,
 much  of  the  evidence  would  have  been
 lost.  Therefore,  we  press  this  Ad-
 yournment  Motion  on  these  two  specifi¢
 issues,  Namely,  there  hag  been  an  indif-
 ference  on  the  part  of  the  Government
 in  giving  security  when  Mr.  Mishta
 visited  Samastipur  and  there  has  been
 an  inordinate  delay  in  setting  up  the
 Commission  Somebody  here  has  de-
 manded  that  there  should  be  a  Parlia-
 mentary  probe  We  demanded  the
 same  thing  earlier  also,  we  wanted
 a  Parliamentary  probe  into  the  affairs
 of  the  heence  deal.  Here  a  murder  has
 been  committed,  and  the  Congress
 members  themselves,  those  who  spoke
 from  the  other  side,  have  pointed  out
 that  there  had  been  very  many  delays
 which  could  not  be  explained  Though
 we  cannot  act  as  the  detectives.  we
 can  judge  for  ourselves  how  the  Gev
 ernment  hag  been  very  indifferent,  how
 the  secunty  system  in  our  country
 works,  whether  we  are  able  to  gve
 protection  not  only  to  the  Ministers
 but  also  to  the  Members  of  Parlia-
 ment  and  to  the  Parhament  itself.  If
 this  is  the  way  in  which  the  Govern-
 ment  is  behaving,  it  will  be  the  last
 day  for  the  Parhamentary  democracy
 fn  this  country  Therefore,  more  than
 anybody  else,  those  who  spoke  from
 the  other  side  should  have  been  the
 first  to  demand  a  Parhamentary
 probe.  After  all,  when  a  Parliamen-
 tary  probe  is  instituted,  it  {s  not  as  if
 only  the  representatives  of  the  Opposi-
 tion  parties  would  be  there;  the  majo-
 rity  of  the  representatives  would  be
 from  that  side.  Therefore,  the  hon.
 Minister  of  Home  Affairs  should  gladly
 accept  a  Parliamentary  probe  into  the
 entire  affairs,  how  indifferent  was  the
 security  arrangement,  how  inadequate
 were  the  arrangements  made  both  by
 the  Central  Government  and  by  the
 State  Government,  how  delayed  hes
 been  the  setting  up  of  a  Commission
 under  the  Commission  of  Inquiry  Act.
 Unless  these  things  are  brought  ouf,
 we  cannot  ayoid  such  happenings  is
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 the  future.  When  J  say  this,  some
 members  may  rise  and  say,  ‘Oh!  You
 are  planning  for  another  dastardly
 murder’,  Even  for  talking  like  this,
 I  may  be  taken  to  task.  But  what  I
 want  to  point  out  is  that  the  entire
 system  is  indifferent,  inept,  detrimen-
 tal  to  the  functioning  of  Parliamen-
 tary  democracy  in  this  country.  They
 seem.  to  be  more  interested  in  finding
 scape-goats,  in  putting  the  blame  on
 the  Opposition  for  their  own  failures,
 for  their  own  indifference;  they  do
 not  have  any  answer  to  give  to  us.

 T  would  say  that  heinous  was  the
 crime  of  the  murder  of  Shn  L.  N.
 Mishra,  but  more  heinous  has  been  the
 crime  of  delay—the  indifferenc®  shown
 to  his  security  and  also  the  inordinate
 delay  in  giving  him  medical  attention.
 Those  who  perpetrated  the  heinous
 murder  should  be  punished  and  also
 those  who  are  found  responsible  for
 the  inadequate  security  and  for  the  in-
 orinate  delay  in  giving  treatment  to  Mr
 L.  N.  Mishra  should  be  singled  out  and
 should  be  given  a  very  deterrent
 punishment,  They  cannot  escape  jus-
 tice  and  the  Commission  of  Inquiry.

 Therefore,  |  once  again  appeal  to
 the  House  and  appeal  to  the  Members
 of  the  other  side  also  and  just  as  they
 asked  us  to  come  out  of  the  narrow
 politics,  I  would  appeal  to  them  to
 come  out  of  narrow  political  confines
 and  accept  the  motion  moved  by  Shri
 Madhu  Limaye.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  I  was  not  here  at  that
 time.  A  statement  is  said  to  have
 been  made  in  the  House  that  a  notice
 to  quit  was  given  to  the  family  of  the
 late  Shri  L.  N.  Mishra.

 I  would  like  to  say  that  I  got  it
 gonfirmed  from  the  Ministry  that  no
 notice  bas  been  given.  I  got  it  recheck-
 ed  and  I  am  in  a  position  to  state
 gategoticaliy  that  no  such  notice  has
 bees  given  by  the  Ministry  of  Works
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 &  Housing.  To  make  it  doubly  sure, IT  also  just  now  talked  to  Shri  Vijay
 Kumar  Mishra  son  of  late  Shri  Mishra
 and  he  has  also  confirmed  that  no  such
 notice  was  received.  I  would  like  to
 add  that  we  have  the  higest  regard
 and  respect  for  the  late  Shri  L.  N.
 Mishra  ang  his  family  and  we  do  want
 to  make  them  comfortable.

 सभापति  महोदय  :  भ्रम  श्री  हरि  किशोर  सिंह
 जी  कैदो  लने  का  नम्बर  है,  लेकिन  पराशर  जी  ने
 मुझे  चिट्ठी  लिखी  है  कि उन  की  कुछ  जाति
 मजबूरी  है,  वह  पहले  बोलना  चाहते  हैं,  लिहाजा
 मैं  उन  को  बोलने  की  परमीशन  दे  रहा  हूं।
 श्री  पराशर  ।

 प्रो०  नारायण  चर  पराशर  (हमीर
 पुर)  :  रमापति  महोदय,  मेरे  लिये  श्री  मिश्र
 जी  की  शहादत  के  बाद  यहां  बोलना  ऐसा
 ही  लगता  है  जैसे  एक  रज़ीम-हस्ती  के  बारे  में
 किसी  तुच्छ  व्यक्ति  को  कुछ  कहना  पड़े  ।
 मैं  चाहता  हूं,  दिल  चाहता  है,  दिमाग  चाहता
 है  कि  इस  मौजू  को  बहस  के  दायरे  से  बाहर  रखा
 जाता  और  हम  उस  महान  व्यक्ति  के  प्रति
 अपनी  श्रद्धांजलि  पीत  कर  सकते  शरीर
 वह  इज्जत,  वह  सराहना  उन्हें  दे  पाते  जिस  के
 लिये  वह  कदम  बढाते  थे,  जिस  के  लिये  वह
 मजबूती  से  चलते  थे  t  ललित  बाबू  ने  गाडी  के
 पहिये  को  तेज  करने  के  लिये  पता  खून  दिया  ॥
 जिन्दगी  भर  तो  पसीना  दिया  और  जब  जरूरत
 पड़ी  तो  खून  भी  दिया  इसलिये  नही  दिया  कि
 वे  समस्तीपुर  में  झपने  किसी  निजी  काम  के
 लिये  गये  थे,  इस  लिये  नही  दिया  कि  वहां  कोई
 राजनीतिक  फंक्शन  था,  बल्कि  इस  लिये
 कि  विकास  के  मार्ग  में  एक  चरण  कौर  भागे
 बढ़ाना  था,  समस्तीपुर  को  दिल्ली  से  मिलाना
 था।  उनसे का  सपना  था  कि  श्रीनगर से  केरल
 तक  कौर  पोरबन्दर  से  नागालैंड  तक  जब  भाप
 गाड़ी  से  देश  को  एक  नहीं  कर  सकते  तो  देश
 की  एकता  को  ज्यादा  मजबूत  नहीं  रखा  जा
 सकता  ।  जब  तक  देश  में  गाड़ी  के  जरिये
 एक  भ्रामक  पश्चिम  से  ड  तक  झोर  उत्तर  से
 दक्षिण  तक  नहीं  पहुंच  सकता  तो  देश  को  ज्यादा
 देर  तक  इकट्ठा  नहीं  रक्षा  जा  सकता  t  इस
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 स्वप्न  को  साकार  करने  के  लिये  बह  महान
 व्यक्ति  शहीद  हुआ  2

 उन  को  किन-किल  कठिनाइयों  से  गुजरना
 पड़ा  है-यह  तो  हम  लोग  जो  उन  के  सहयोगी
 ह:  या  जो  रेल  मंत्रालय  की  समितियों  से
 सम्बन्धित  है,  वे  जानते  है।  जितनी  रुकावट

 उन  के  रास्ते  में  थी,  तो  किन  वह  हर  कफा बट  से

 जूझने  के  आदि  थे,  जो  वात  कहते  थे,  उस  को

 पूरा  कर  के  दिखलाते  थे  ।  एक  ऐस  कृतसंकल्प
 व्यक्ति  के  लिये  जितनी  भी  प्रशंसा  की  जाय  वह
 कम  है  1

 जब  समस्तीपुर  जाने  से  पहले  दर भगा

 के  हवाई  अड्डे  पर  उन  को  कहा  गया  कि  आप

 को  आज  क्रम  से  मार  दिया  जायगा,  तो  उन्होंने
 कहा  कि  लोगा  की  सेवा  मे  मरने  से  आर  ब्रह्मा

 क्या  है  ?  यह  ग्रखबार  की  रिपोर्ट  है,  मै  वहा

 मौजूद  नहीं  था,  लकिन  जब  यह  कहा  गया  कि

 आप  की  जिन्दगी  का  खतरा  है  वहा  विस्फोट

 है  न  बाला  है-तब  उन्होंने  यर  आवाहन  किया  ny

 f  नने  एस  व्यवित  2  जो  विकास  फे  अग्रदूत
 बन  कर  अपनी  जान  खतरे  में  डालेगे  ?  मिज़ाजी

 यही  झागे  नहीं  बद्द,  ह: 104  कई  जगहों  पर  इसी

 तरह  से  भागे  बढने  का  उन्होंने  प्रण  किया

 कौर  उस  को  निभाया  ।  एक  बहुत  ही  रहस्यपूर्ण
 वातावरण  में  घुसा  के  वातावरण  में  वह  व्यक्ति
 हम  से  जुदा  हुआ,  इस  का  हमे  खेद  है  ।

 बहुत  सी  बाते  यहा  पर  कही  गई  है
 ले  सन  जिन्होंने  यहा  कहा  है  द्रोह  जिन्होंने

 नही  कहा  है--क्या  आप  सब  का  यह  फर्जे  नहीं
 बन  जाता  कि  आज  अ्रपने  दल  को  सर्च  कर,
 टटोले  ।  एंटनी  ने  बीट्स  के  बारे  मे  जो  कहा
 था--क्या  उस  सत्य  क.  यहा  नहीं  दोहराया
 गया  ?  उन्हीं  ने  कहा  था--इल्ज़ाम  लगाये
 जाते  थे,  लेकिन  क्‍या  बात  सच  थी  ?  बात
 दरअसल  यह  थी  कि  जिस  काम  को
 लेकर  वह  आगे  बढ़ना  चाहते  थे,  उनमे  रुकावट
 डालने  वालों  की  परवाह  नहीं  करते  थे  ।  ऐसे
 सकक्‍मंसटान्सेज  मे,  ऐसे  वातावरण  में  वे  आगे

 बढ़े,  यह  उन  का  कुसूर  था  कि  फ़ील्ड  मे,  क्षेत्र  9
 जाने  से  वह  घबराते  नही  थे,  बड़े  से  बड़े  खतरे
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 का  सामना  करने  के  लिये  वह  भागे  बढ़ते  थे-
 आज  उन  की  इस  रात  की  सराहना  होनी
 चाहिये  ।  उन  का  मार्ग  वही  माग  था--
 लिकन  ने  सयुक्त  राज्य  भ्रमरी का  को  इकट्ठा
 करने  के  लिये  अपने  प्राणों  की  आहति  दी  ।
 जब  i6  wet  स्टेट्स  जनूबी  रियासत  ,
 ने  रगभेद  की  नीति  पर  सिविल  वार  शुरू  कर
 दी,  तो  भी  वह  ह.  रहे,  उस  की  एकता  के  लिये
 अपना  खून  दिया  ।  लेनिन  के  भाई  को  फ़ासी
 के  ताने  तार  पर  चढा  दिया  गया,  तब  उस  ने
 कसम  खाई  कि  अपने  भाई  के  खून  से  मै  रूस
 के  भाग्य  के  तारीकी  के  धब्बे  को  धोना  चाहता
 है.  और  उन्होंने  धो  दिया ।

 आज  जरूरत  दस  बात  की  है  कि  हमारे
 देश  पर  जो  तारी  बादल  छा  रहे  है,जो  तारी  ,
 धब्बे  लगे  हुए  है  उन  का  दूर  करने  की  कोशिश
 करे  और  आपस  में  उलझने  के  बजाय  उन  हालात
 का  जायजा  ले  कि  किन  हालात  में  उस  आदमी
 को  हम  से  जमा  हाना  पडा,  जिस  के  बारे  में
 आप  कहते  है  कि  वह  मजबूत  इरादा  का  आदमी
 था।  पार्लियामेट  ने  कल  उन  का  ट्र्ब्य्टि  पेश
 किया,  काग्रेस  पार्टी  ने  पहले  किया,  उन  को

 राष्ट्रीय  शहीद  कहा,  लेकिन  कहने  से  ही  कुछ
 नहीं  हाता  है,  हम  को  यह  देखना  चाहिये  कि
 हम  किस  मार्ग  पर  चल  रहे  है  ।  हमारे  विरोधी
 दोस्त  कहने  है  कि  हम  को  राजनीति  में  नहीं
 पडना  चाहिये  लेकिन  जब  आप  यह  कहते  है
 कि  सप्!  रे  ,मंच  र  अपनी  ड्यूटी  को
 नही  निभाये,  पुली,  ल  स  कहत  हूं  कि
 अपनी  न्यू  टी  का  नहीं  निकाय  डाक्टरों  से
 कहते  है  कि  अपनी  ड्यूटी  को  नहीं  निभाने,
 जब  कोई  व्यक्ति  ऐसा  कहे  कि  देश  के  सिविल

 सर्वेट्स,  बाप  झपने  कार्यभार  को  मत  निभाया
 तो  यह  जरा  सोचने  की  बात  है  ।  हम  यह  मान
 ले  कि  सरकार  कर्मी  री  श्राप  की  बात  को
 मान  कर  अपना  काम  न  करें  या  समस्तीपुर
 में  जिन्हों  मे  काम  नहीं  किया,  डाक्टरों  ने
 काम  नहीं  किया,  पुलिस  फ़ोर्स  ने  अपना  काम
 नहीं  किया-तो  ऐसी  स्थिति  में  श्राप  उन  की
 निन्‍दा  कैसे  कर  सकते  हैं?  एक  ही  बात  मे
 दो  तरह  की  विचार धारायें  नहीं  फ़ैलाई  जा
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 सकती  ।  आज  मेरी  श्राप  से  अरपिल  है-जो
 कुछ  हुआ  है  है: 1 ह  को  ठीक  रास्ते  पर  लाने  के
 लिये  अपने  श्राप  को  थोडा  सा  तैयार  कीजिये  +
 ऐसा  न  हो  कि  यहा  तो  देश  में  प्रजातन्त्र  को
 बचाने  के  लिये  भाषण  होते  रहे,  लेकिन  बाहर
 ऐसी  बाते  होती  रहें  जिस  हम  देश  का  प्रजातन्त्र
 एक  अन्धकारमय  भविष्य  में  इस  जाये  I

 यहा  पर  हत  सी  बाते  कह.  गई  है-
 लेकिन  मेरे  दोस्त  शकर  दयाल  सिह  जा  ने
 जो  कह  -मैं  उन  की  बाता  से  बहुत  हद  तक
 सहमत  ह-  इस  बात  की  जाच  होनी  चाहिए  कि
 गाड़ी  को  दानापुर  पहुचने  मे  इतना  टाइम
 क्यों  लगा  ?  उस  बात  रेल  कर्मचारियों
 को  यह  पता  होना  चाहिये  कि  किस  लेवल  पर  यह
 डिसीजन  ह््श्ना  था,  उन  क  डाक्टरी  सहायता  देने
 में  इतना  विलम्ब  क्‍यों  हुआ  ।  अगर  श्राप  इस
 बात  का  जवाब  नहीं  देगे  तो  इतिहास  श्राप  को
 माफ  नहीं  करेगा  चाहे  श्राप  किसी  भी  पद  पर
 हा  ।  आप  को  इस  बात  का  पता  लगना  चाहिए
 कि  जब  उस  के  ऊपर  बम  फैशन  गया  त।  उस
 वक्त  सिक्‍योरिटी  सिस्टम  क्‍यों  पैराडाइज
 हो  गया  ।  दस  मे  सरकार  का  उत्तरदायित्व  है
 सरकार  इस  उत्तरदायित्व  से  बच  नहीं  सकती,

 इस  लिय  ,  में  का  जनता  के  मन  अपन  च-र
 को  साफ  करके  जाना  चाहिये  और  इस
 की  जिम्मेदारी  को  पिन-प्वाइन्ट  करना
 चाहिये  ।

 जहा  कमीशन  की  माग  थी,  सरकार  से
 कमीशन  बैठा  दिया,  लेकिन  अब  हमारे
 दोस्त  उस  से  भी  आगे  बढ  कर  संसदीय
 समिति  की  माग  करते  है  ।  जब  कमीशन  नही
 बना  था  आप  क्रिटिसाइज  कर  रहे  थे  कि
 कमीशन  नही  बना,  जब  बन  गया  तो  श्राप  भ्रम
 क्िटिसाइज  करते  है  कि  देर  से क्यो  बना  और
 अब  कहा  जा  रहा  है  कि  ससदीय  समिति  के

 द्वारा  जाच  होनी  चाहिये  n  हम  तो  यह  कहते
 है  कि  चाहेसी०  बी०  भाई०  की  इन्क्वायरी  हो
 या  कमीशन  की  इन्क्वायरी  हो  -सब  मिल  कर

 हकीकत  को  सामने  लाये-कौन  हत्यारा  है,  राज
 देश  उसको  जानना  चाहता  है,  क्योकि  इस
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 तरह  के  आदमी  का  कत्ल  जो  देश  को  जागे
 बढाने  के  लिये  रेल  के  पड़िये  को  बनाने
 के  लिग्रे  अपने  आप  का  शदीद  कर  गश-
 देश  के  इतिहास  के  एक  बहुत  गह  वर्ण
 बालन  है।  पारित  देग  और  देस  से  बाहर  4  लोग
 जानता  चाहते  हे  कि  वह  कोन  सा  षड़यंत्र  भरा,
 कोन  उस  कै  गीली.  ना । फेफिन  इस  को  गना
 तब  राम  सका  जब  हम  उसे  के  लिये
 वातावरण  पैदा  को  जिए  में  हम  क्राम-
 नस  के  साथ,  जानिवे"  रसोई  “1  लेकिल
 अगर  हम  उस  तरह  से  स्टेटमेन्ट  देने  रहें
 यहा  कुछ  कह  और  बाहर  कुछ  और  कहे,
 सरकारी  कर्मचारियो  से  अश्लील  कर  कि
 अपना  काम  मत  करा  ता  उसे  से  वातावरण
 नहीं  बनेगा  1

 इसलिए  भी  भी  बकते  2  कि  हम  दस  बात  को
 समझे  और  चा,  इनडिफरेस  और  इनएफिशियेसी
 के  इतर  न  करे।  प्रजातन्त्र  विरोधी  प्रतिमान
 से  या  कमीशन  आफ  'उनक यारी  नाने  से  यह
 नहों  राका  जा  सकता  t  हम  को  पता  करना  है  कि
 किस  लिए  यह  सब  हआ।  हमे  दू  व  है  कि  जो  दोस्त
 20  दिसम्बर,  १71 केा  पहले  उन  को  सब  तरह
 को  बाते  कहते  ५  आज  वह  उन  के  सब  से  बड़े

 शुभचिन्तक  बने  है

 “की  उस  ने  मेरे  कान  के'  बाद  जफा  से  तौबा
 हाय  उस  जूदे  चश्मे  थ।  का  पशेज़,  होना।

 क्या  बात  है  कि  उस  वक्‍त  सब  से  करें  आदमी-
 भारत  के  वही  थे,  आज  वह  सब  से  भले  हैं  क्यो
 कि  वह  शहीद  हो  गये  ।  हम  आपस
 में  मिल बैड  |  समद  सदस्य  के  नाते  हमारे
 शौर  आपके  अधिकार  बराबर  है,  अगर  यह
 वातावरण  नहीं  बदला,  अगर  हमारी  एक
 दसरे  पर  शक  करने  की  नीयत  नही  बदली  अगर

 हम  ने  भ्रात्मचिन्तन  नहीं  किया  तो  समझिये
 कि  ललित  बाबू  का  खून  बेकार  हो  गया  ।  अभी

 वह  खून  मं  ह ैवह  मुल्क  को  बचा  सकता  है।
 भारत  माता  के  मस्तक  पर  इस  खून  का
 तिलक  लगा  है।  वह  जिस  मार्ग  पर  चले  वह
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 एव  ता  कौर  विकास  का  मार्ग  था।  वह  हड़ताल
 करवाने,  और  उन  को  क्रश  करने  का  मार्ग  नहीं
 था  ।  मैं  जानता  हृ  कि  पिछडे  इलाकों  को
 बताने  के  लिय्रे  उन  के  दिल  में  कितनी  सहानुभूति
 थी।  लेकिन  अफसोस  है  कि  श्र  पसरशाही  का
 चक्कर  उस  में  फंस  गया  भर  उस  पहिये  मे  जग
 लगाने  मे  कामयाब  हो  गया  लकिन  बहू  जग
 ज्यादा  देर  नहीं  रहेगी।  ललित  बाबू  ने
 अपने  खून  से उस  जग  को  धोने  की  कोशिश
 की  है।

 राज  जो  जम्हूरी  पसन्द  ताकते  है,  सराहे
 हिन्दुस्तान  मे  हो  या  बाहर  हो,  वह  एक
 अहद  करे  कि  वह  प्रिंस  को,  प्लेटफार्म  का  और
 किसी  भी  अभ् रखवार  को  इस  बात  की  इजाजत
 नही  देगे  कि  वह  घृणा  के  वातावरण  को
 बढ़ाये  .  और  द्म्के  लिये  क़ुर्बानी  की  जरूरत
 है  भगत  सिह  ने  इसलिये  नहीं  कहा  था  कि
 सरफर।शी  की  तमन्ना  शब  हमारे  दिल मे  है,
 देखना  है  जोर  कितना  बाजुए  कातिल  मे  है  tv
 we  फासिज्म  की  बात  होती  है  तो  एक  टेन्डेसी
 की  बात  होती  है।  एक  तरफ  इनऐफिशिएसी
 का  इल्जाम  लगाते  हैं  कौर  दूसरी  तरफ  खुद
 ही  उस  को  बढाते  है।  मुसोलिनी  ने  3
 जनवरी,  925  को  फासिस्ट  चार्टर  का
 ऐलान  किया  था  ठीक  50  साल  बाद 3  जनवरी,
 4975  को  श्री  ललित  नारायण  मिश्र  की
 उसी  तरह  हत्या  होती  है।  यह  एक  नमूना  है।
 शाप  इस  टेंडेंसी  को,  इनएफिशिऐशी  को
 न  बढ़ाइये,  नही  तो  यह  हम  सब  को  खत्म
 कर  देगी  ।  हिन्दुस्तान  के  विकास  के  लिये
 उस  की  रक्षा  के  लिये  हम  सब  मिल  कर  चले  ।
 सरकार  स  जो  आग्रह  कर  रहे  है  माननीय
 शंकर  दयाल  सिह  और  भोगेन्द्र  झा  जी  ने  जो
 बात  कही  वह  ठीक  है।  भाप उन  की  इनक्वायरी
 कराइये  ब्र  उन  से  बचने  की  कोशिश  न
 कीजिये  ।  क्यो?  वो  कि  अपने  ही  साया  से
 सड़ना  ठीक  नही  है  :

 (it  is  no  Use  fighting  our  own  shadow)
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 हमें  जनता  में  विश्वास  पैदा  करना  है  भौर
 उस  के  लिये  कुछ  कदम  उठाना  पड़ेगा  ।
 और  अगर  किसी  आदमी  को  सस्पेंड  करना  पडे
 तो  जरूर  सस्पेन्ड  करें।  एक  कैदी  भाग  जाता
 है  तो  बाप  दरोगा  को  सस्पेंड  करते  है।  यहां
 पर  आप  ने  क्या  किया  ?  मेंने  बिहार  में
 देखा  है,  जनता  सवाल  पूछती  है  ।  जनता
 बयान  नही  चाहती,  तकरीर  नही  चाहती,  बल्कि
 कदम  चाहती  है  |  श्राप  कदम  उठाइये  हम
 श्राप  के  साथ  है  ।  हम  इस  हाल  से  मे  सबक  ले  ।

 हिन्दुस्तान  की  रक्षा  के  लिये,  जम्हूरियत
 के  लिये  तरक्की  पसन्द  ताकता  की  बढ़ोत्तरी
 के  लिये  हम  सब  मिल  कर  काम  करें  ।  इस  में
 देश  की  एकता  और  विकास  का  सवाल  है  1
 हम  सब  उस  तरफ  चने  जिधर  हमारे  बुजुर्गों
 ने  मश्विरा  दिया  था।न  धट  उस  तरफ  जिधर
 हम  एक  दूसरे  पर  शक  कर  के  उस  सकल्प  को
 खत्म  करे  जिस  के  लिये  वह  शहीद  हुए  ?

 इन  शब्दों  के  साथ  मैं  जहा  मिश्र  जी  को
 श्रद्धांजलि  अमित  करता  हु  और  उन्हे  विकास
 बसत  का  अग्रदूत  कहता  हू

 the  harbinger  of
 the  development

 the  spring  for
 of  the  country

 वहा  यह  भी  कहता  हु  कि  यह  जो  प्रस्ताव
 माननीय  लिमये  ने  रखा  है  इस  से  अगर  कुछ
 आत्म-चिन्तन  की  भावना  बनती  है  तो  बने  ।
 लेकिन  इस  से  जो  उन  की  काम  रोकोने  की
 बात  है  वह  ठीक  नही  है।  न  काम  सदन  का,  न॑
 गाडी  चलने  का  और  न  देश  का  रुकना  चाहिये,
 बल्कि  जागे  बढ़ना  चाहिये  और  तेज  बढ़ता
 चाहिये  t

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Mr,  Chairman,  Sir,  i¢  is
 indeed  a  very  happy  feature  of  this
 most  tragic  situation  that  there  is
 common  ground  between  the
 other  side  and  on  this  side  of  the
 House  that  utmost  effort  should  be
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 made  do  ascertain  the  truth  in  this
 matter.

 There  is  a  common  realisation  on
 the  part  of  everybody  that  what
 happened  at  Samastipur  and,  ulti-
 mately,  resulted  in  the  death  of  Shri
 L.  N,  Mishra  was,  one  of  the  most
 gruesome  tragedies  perpetrated  in  In-
 dependent  India,  which  has  disfigured
 our  country  and  the  society,

 Shri  L.  N.  Mishra,  Mr.  Chairman,
 fell  on  the  second  day  of  the  New
 Year.  So,  we  can  say  that  the  New
 Year  has  begun  rather  ominously  for
 all  of  us.  The  tragedy  has  been
 universally  condemned  and  felt,  may
 I  also  ask  you  whether  you  are  pre-
 pared—if  you  ask  us  to  wear  the  Cross
 for  it,  I  would  say  that  the  entre
 Indian  community  has  to  wear  the
 Cross  for  it—to  do  the  same.  You
 seem  to  be  donning  Buddhist  monk's
 robes  and  today  what  a  fine  and
 heart-warming  spectacle  did  we
 witness!  My  hon'ble  friends  on  the
 other  side  are  not  only  Gandhian  in
 spirit  but  they  have  gone  a_  step
 further  They  have  turned  Budhist
 monks  and  are  new  apostles  of  truth
 and  non-violence!  It  does  not,  how-
 ever,  fit  at  all  in  the  Budhist  mouth
 to  tell  others  that  they  are  the  very
 incarnation  of  evil  and  untruth.

 That  is  what  we  have  wviinessed
 today.  We  have  heard  sermons  from
 the  other  side.  We  do  not  want  to
 paint  ourselves  as  angels  but  I  only
 want  to  ask  you  if  Ss.  N.  Mishra  turns
 to  be  an  upholder  of  the  cult  of
 murder  and  violence  or  anybody  eijse
 on  this  side,  who  will  save  the  demo-
 cracy  in  this  country?  If  you  alone
 want  to  hear  the  burden  of  saving
 the  democracy  in  this  country  then,
 i)  effet,  xt  has  come  to  this  that  only
 one  single  individual  is  being  askeq  to
 bear  the  burden  for  saving  democracy
 in  this  country  and  that  is  your
 trump-card  that  you  bring  in,  in  any
 serious  debate  of  this  kind:  That  the
 Prime  Minister  is  in  danger  and,
 therefore,  Democracy  is  in  danger.
 That  is  what  you  have  brought  the
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 whole  thing  to.  You  cannot  go  on
 claiming  that  you  alone  are  the
 upholders  of  democracy,  you  alone  are
 the  mainstay  of  democracy  and  piin-
 erples  of  truth  and  non-violance  in
 this  country.  You  must  speak  with
 a  certain  amount  of  humility  if  you
 want  to  run  this  vast  country  of  600
 millon  or  so,

 40

 So,  Sir,  there  is  absolutely  no  doubt
 in  our  mind  that  when  my  hon’ble
 triends  on  the  other  side  accuse  us  of
 character  assassination,  I  want  them
 to  tell  us  what  exactly  do  they  mean
 by  character  assassination,  Whether
 they  mean  by  character  assassination
 the  exposure  of  corruption  and  if
 character  assassination  can  be  equated
 with  exposure  of  corruption,  would
 they  like  that  in  a  democracy  nobody
 should  expose  corruption?  Can  they
 point  out  a  single  thing  that  we  had
 said  in  this  House?  I  do  not  want  to
 speak  about  the  dead.  He  was  indeed
 one  of  the  most  lovable  and  charming
 persons  that  this  House  had.  If  you
 feel  wrench  in  your  heart,  many
 on  this  side.of  the  House  feel
 no  less  wrench  in  their  heart.
 We  have  lived  long  together.  We  have
 worked  together.  We  had  began  our
 political  life  almost  together...  Our
 families  were  living  like  members  of
 one  family  and  you  cannot  imagine
 the  kind  of  anguish  and  pain  that
 many  of  us  bear  on  this  side  of  the
 House.  Those  of  you  who  have  been
 trying  to  give  them  false  support,—
 it  is  these  people  who  have  been  res.
 ponsible  for  much  of  the  misky
 atmospher  that  has  been  created  in
 this  country—if  you  tell  the  truth  to
 the  great  lady,  the  Prime  Minister,
 that  these  do  not  conduce  to  the
 growth,  maintenance  and  development
 of  democracy  and  that  they,  in  fact,
 imperil  and  weaken  democrarcv,  then
 alone  democracy  can  be  saved  in  thi
 country.  Similarly,  all  of  us  are  prone
 to  certain  indiscretions.  ATl  of  us  can
 commit  some  lapses  or  mistakes,  But,
 unless  you  tell  them  and  stay  their
 hands  that  this  is  not  done  in  the
 interest  of  the  country,  everbody
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 [Shri  Shyamnandan  Mishra}
 would  be  running  amuck,  and  demo-
 cracy  would  be  in  danger.  So,  I  have
 been  telling  my  frinds,  please  do  not
 raise  those  things.  I  ask  you,  if
 criticism  dies  in  a  democracy,  can  you
 save  democracy?

 Then,  Sir,  I  was  reminded  of  when
 these  people  were  talking  about  with
 mostly  Opposition  in  their  mind,  what
 was  said  to  some  African  people
 about  the  Leader  of  the  Opposition.
 When  it  was  mentioned  to  them  that
 there  was  some  animal  hke  Leader  of
 the  Opposition,  they  asked  ‘Whom  do
 you  talk  about?  You  talk  about  the
 greatest  traitor?.  That  is  the  kind
 of  opinion  that  my  hon,  friends  on
 the  other  side  have  about  the  Opposi-
 tion.  If  the  Opposition  is  traitors  and
 worthless,  I  ask  you,  do  you  think
 that  you  are  the  paragons  of  all
 intelligence  and  of  constructive  spirit?
 If  the  Opposition  is  worthless,  it  is
 you  who  have  reduced  everything  to
 worthlessness,  and  yet  not  the  suh-
 stance  of  the  Opposition.  You  might
 say  anything.  The  substance  of  the
 Opposition  is  kept  Simon  Bure  and
 everybody,  wherever  you  go  in  the
 country,  will  tell  you  that  it  i<  the
 Opposition  which  has  kept  the  flag  of
 democracy  up.  You  must  feel  proud
 about  this.  But,  Sir.  this  is  how  we
 are  being  treated  in  this  House

 May  I  take  this  opportunity  of
 telling  the  House  and  al]  concerned
 that  in  spite  of  our  sharpest  political
 differences  with  the  Prime  Minister,
 with  the  late  Shri  L,  N.  Mishra,  we
 have  got  the  sweetest  feelings  for
 them.  No  body  could  have  any  other
 feeling  for  a  lovable  and  a  charming
 person,  like  Shri  L.  N.  Mishra.  He
 was  the  very  picture  of  sweetness,
 charm  and  humility.  That  is  what
 impressed  everbody  and  these  qualities
 proved  disarming  to  opponents.  Yet,
 many  of  you  talk  as  if  you  are  great
 friends  of  Shri  L.  N,  Mishra  and  other
 are  not.

 Now,  Sir,  we  find  that  in  regard  to
 wuch  a  person  who  happened  to  be  a
 Member  of  the  House  and  who
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 happened  to  be  a  Member  of  the
 Cabinet,  our  esteemed  President  did
 not  think  it  fit  to  refer  to  his  death
 in  his  gracious  speech  yesterday.  If
 the  President  did  not  think  it  fit  to
 do  30  on  whom  does  the  responsibility
 lies?  The  responsibility  squarely  lies
 on  that  corner  of  the  House.

 Now,  the  President  makes  a  speech
 made  by  the  Cabinet.  And  yet  this
 speech  does  nom  contain  a_  single
 reference  to  this  most  trag'e  incident
 that  has  taken  place.  If  you  do  not
 make  a  mention  of  the  assassination  of
 Shri  Hemant  Kumar  Basu,  we,  ag  a
 House,  cannct  tike  notice  ¢  because
 he  did  not  belong  to  the  House,  But,
 he  was,  indeed,  a  great  figure,  Shri
 Hemant  Kumar  Basu,  in  his  own
 right,  was  a  great  figure.  Then,  there
 was  the  assassination  of  Shri  Suraj
 Narain  Singh  who  was  a  leeendary
 figure  in  Bihar  politics.  J  liad  the
 good  fortune  of  contesting  against  him
 in  952  when  there  was  a_thres
 cornered  fight  between  me,  Maharaja
 of  Dharbanga  and  Shri  Suraj  Nurain
 Sungh  and  J  must  tell  you  that  [  have
 not  come  across  person  purer  in
 svirit  and  greater  in  courage  than  Shri
 Suraj  Narain  Singh  He  had  scaijed
 the  walls  of  Hazari  Bagh  with  Shri
 Jayaprakash  Narayan  in  1942,  If  you
 do  not  make  any  mention  of  the
 assassination  of  such  a  great  person
 also.  we  cannot  take  any  notice  of  it
 hecause  he  did  not  beleng  to  the
 House  But,  in  regard  to  a  person  who
 did  belong  to  the  House  and  who  did
 belong  to  the  Government  no  mention
 is  made  and  it  is  this  party,  the
 sheepish  lot,  which  has  swallowed,
 hook,  line  and  sinker,  the  speech  of
 the  President—a  Speech,  to  repeat,
 without  the  slightest  reference  to  this
 Most  gruesome  tregedy  that  has  taken
 place.

 You  might  probably  say  that  the
 President’s  speech  customarily  does
 not  make  a  mention  of  it,

 SHRI  8,  M.  BANERJEE  (Kanpur):
 They  say  the  matter  is  sub  judice.
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 SHRI  SHYAMNANDAN  MISHRA:
 Somebody  might  suggest  and  probably
 you  may  take  it  because  you  are  such
 a  gullible  lot,  that  the  President's
 speech  customarily  does  not  make  a
 mention  of  it.  But  may  I  remind  you
 that  only  two  years  ago  the  death  of
 His  Majesty  the  King  of  Bhutan  Was
 referred  to  m  the  speech  of  the
 President?  Similarly  on  many  occa-
 sions  the  President  had  thought  it  fit
 to  refer  to  some  of  the  deaths  that
 had  occurred  of  important  persons.

 SHRI.  MADHU  LIMAYE:  Not
 ordinary  mortals,

 SHRI  SHYAMNANDAN  MISHRA: He  says  not  of  ordinary  mortals.  That
 is  given  to  His  Majesty  the  King  or
 Her  Majesty  the  Queen  but  not  to  an
 ordinary  mortal  like  L,  N.  Mishra,

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  D.
 MALAVIYA):  What  a  great  point  you
 have  made?

 SHRI  SHYAMNANDAN  MISHRA:
 This  great  point  would  not  grt  any
 place  in  your  great  mind;  particularly after  you  have  been  inducted  into
 office.  vour  mind  has  become  much
 freater,  more  capacious  and  much
 wider...._

 SHRI  K.  0.  MALAVIYA:  My  ereat
 mmd  cannot  take  care  of  small  things

 SHRI  SHYAMNANDAN  MISHRA:
 We  are  being  asked:  why  come  up
 with  this  kind  of  adjournment  motion,
 stopping  the  business  of  the  House?
 But-may  I  ask  in  turn  what  diq  this
 Government  do  before  we  came  up
 with  this  adjournment  motion?  A
 shameful  lot  this  Government  is.
 While  we  have  been  smarting  under
 this  tragedy,  did  this  Government
 think  it  necessary  to  share  with  us
 any  piece  of  information?  We  as
 members  of  the  House  and  even  as
 members  of  the  public  have  been
 contenting  ourselves  with  the  crumbs
 of  information  that  have  fallen  to  us

 the  newspapers.  ‘You  blame
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 the  Motherland  and  you  go  by  the
 dictum  of  the  fatherland,

 SHRI  ATAI  BIHAR]  VAJPAYESE:
 Who  38  that  fatherland?

 SHRI  SHYAMNANDAN  MISHRA:
 Whether  the  Motherland  gives  pood
 information  or  bad  information,
 whether  the  Hindustan  Standard  gives
 reliable  information  or  unreliable
 information,  who  728  responsible  for  at?
 Did  any  person  from  the  Government
 or  official  side  come  out  with  factual
 details  about  this?  They  would  try
 to  look  very  clever,  very  judicial
 minded  in  claiming  that  it  was  not
 necessary  to  share  information  with
 the  citizens  of  this  country  and  the
 MPs.  about  this.  They  would  pretend
 to  be  verv  wise  and  very  judicial.
 Since  the  investigation  is  under  way.
 But  may  I  ask  you:  does  anybody
 have  any  reliable  piece  of  informa-
 tion  given  by  Government  about  the
 factua)  details  of  the  incident?  Could
 not  factual  details  have  been  given
 about  what  hepnered  at  Samastipur?
 Which  is  the  report  we  must  go  hy
 and  in  which  poper?  Many  things
 are  appearing  in  the  newspaners.
 You  ask  us  to  go  by  newspaper
 reports!

 What  happened  when  Mr,  L.  N
 Mishra  went  there”?  There  were  many
 persons  accompanying  the  late  Rail-
 way  Mhnister.  Was  any  statement
 taken  from  any  of  these  ladies  or
 gentlemen  who  were  accompanying
 him?  What  was  their  visual  impres-
 sion?  If  anybody  gives  a  visual  im-
 pression,  if  S.  N.  Mishra  gives  a  visual
 impression,  what  would  the  Mathew
 Commission  do  about  it?  I  can  give
 my  visual  impression.  It  may  be
 right,  it  may  be  wrong.  But  they  are
 suspicious  of  sharing  information  with
 the  people.  What  did  they  have  to
 say?  Did  they  come  forward  with
 any  statement  about  this?  Did  it  not
 cause  concern  to  all  of  us  and  the
 members  of  the  family?  What  is  it
 that  you  want  the  members  of  the
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 family  to  go  by?  In  this  matter  of
 the  death  of  Mr,  L.  N.  Mishra,  we
 happen  to  be  members  of  the  same
 family.  But  what  did  you  do  about
 this?

 When  he  went  there,  there  were
 many  persons  with  him,  How  did
 the  bomb  explode?  Was  it  thrown?
 What  is  the  impression  of  many  people
 who  accompanied  him?  All  of  them
 were  not  killed.  Only  a  few  were
 killed,  Whether  statements  were
 taken  from  them?  We  could  have
 taken  them  on  their  face  value  in
 the  first  instance  and  they  could  have
 been  examined  and  scrutinised  later.
 Are  we  not  entitled  to  know  about
 this—was  the  bomb  thrown?  Or  had  it
 been  placed  earlier  in  some  corner  and
 it  exploded  at  a  particular  time?  We
 really  do  not  know  anything  about  it.
 After  the  incident  who  were  the  first
 to  arrive  on  the  scene?  Were  some
 officers  the  first  to  arrive?  What  did
 they  find  on  the  spot?  We  were  told
 about  those  things’  earlier  when  Shri
 Partap  Singh  Kairon  fell  to  the  bullet
 of  the  assassin;  we  have  been  told
 earher  about  factual  details  in  some
 other  cases  too  where  assassinations
 had  taken  place  Why  is  there  a  parti-
 cular  kind  of  silence  about  this  matter?
 Who  went  thete  and  registered  the
 case?  Does  the  hon,  Mover  of  the
 motion  know  whether  a  case  had  been
 registered?  If  so,  under  what  sertion
 and  at  which  place?  (An  Hon.
 Member:  it  is  under  investigation).
 The  registration  of  the  case  is  under
 investigation?  Where  was  it  regis-
 tered?  Who  registered  and  when  was
 it  registered?  What  did  that  officer
 do  in  the  matter?  After  all  the  case
 was  registered  by  him  After  that,
 who  were  the  persons  who  took  care
 of  Shri  L,  N.  Mishra?  Why  did  the
 officers  there  not  take  care  of  the
 person  of  Shri  L.  N  Mishra?  Why
 was  it  left  to  the  care  of  some  other
 gentleman  accompanying  him?  Did
 some  officers  arrive  there  or  not?

 “They  say  that  all  of  them  ran  helter
 and  skelter.  This  is  all  because  of  the
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 total]  revolution  that  is  being  preached
 by  the  Sarvodaya  Leader  Jayaprakash
 Narayan  that  they  mean  to  say  ia  that
 JP  is  making  them  also  go  wrong?
 That  is  the  total]  revolution  brought
 about  by  JP  that  even  this  blessed
 Government  is  made  to  do  wrong  and
 these  blessed  officials  are  made  to  do
 wrong!  Then  I  think  greater  credit
 has  to  be  given  to  the  great  Sarvodaya
 leader  and  indeed  the  revolution  is
 total  !

 Those  were  certain  things  which
 could  have  been  told.

 Later  on  what  kind  of  medical  assis-
 tance  was  provided  tohim?  That  had
 been  asked  by  many.  No  answer  had
 been  given.  Is  that  going  to  prejudice
 the  investigation.  Damn  the  investi-
 gation  if  these  pieces  of  information
 are  going  to  prejudice  it.  We  require
 these  pieces  of  information.  No
 judge  would  say  that  these  were  going
 to  prejudice  the  proceedings  before
 him.

 I  ask  my  hon.  friends  on  the  other
 side  to  consider  those  things  very
 seriously,

 The  condition  of  Shri  L.  N.  Mishra
 began  deteriorating  every  moment  and
 it  became  criticul  at  5  O'clock.  Was
 Delhi  mformed  about  this?  Dr,  U.N.
 Shahi  says  that  when  he  arrtved  at
 Danapur  around  5  O'  clock,  Doctors
 were  fighting  a  desperate  and  losing
 batlle  to  save  the  hfe  of  L.  N.  Mishra.
 Was  Delhi  informed  about  all  this?
 Was  the  Prime  Mhnister  informed
 ahout  it?  Was  the  Health  Minister
 informed  about  it?  Was  the  Nome
 Minister  informed  about  it?  When
 was  this  information  received  by  the
 people  in  Delhi,  by  the  authorities  in
 Delhi?  When  condition  became  criti-
 cal  at  5  ©’  clock,  was  the  Health
 Ministry  cansulted  about  this?  What
 medical  aid  was  rushed  by  the  Health
 Ministry?  What  kind  of  consultation
 took  place  between  the  representatives
 of  the  Government  of  Bihar  and  the
 representatives  of  Government  in
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 Delhi  about  this?  My  hon.  friends
 on  the  other  side  should  know  that
 within  one  month  of  the  assasination
 of  Shri  Pratap  Singh  Kairon—if  you
 really  feel  sincere  about  it,  if  some-
 thing  has  to  be  ascertained  in  this
 matter  earnestly—they  must  know  that
 7,000  persons  had  heen  interrogated.
 Nearly  5,000  vehicles  had  been  rounded
 up  and  thousands  of  bad  characters
 were  also  rounded  up.  Have  you  heard
 any  thing  of  that  kind  in  this  case?
 What  is  the  kind  of  serious  effort  that
 is  being  made  in  this  connection?  J
 have  not  heard  any  thing  about  it,
 Probably  a  dozen  persons  have  been
 arrested,  but  not  even  the  Chief
 Medical  Officer  who  had  first  examined
 Shri  LN.  Mishra  has  been  interrogat-
 ed  so  far  Here  is  Mr  Hingorani  of
 the  CBI  who  says  so  that  that  is  the
 most  baffling  thing  that  even  the  Chief
 Medical  Officer  who  had  the  oppor-
 tunity  to  examine  Shri  Mishra  first  of
 al}  has  not  been  interrogated  so  far.
 Would  vou  not  have  a  @rievanre
 against  this  Government  for  that?

 Mr  Hingorani  said  so  or  not,  are
 you  not  entitled  to  say  that  the  first
 Medical  Officer  who  did  examine  Shri
 Mishra  should  have  been  interrogated
 by  now,  and  ask  why  he  has  not  been
 interrogated  so  far?  These  are  things
 which  should  have  been  mentioned  hy
 the  Hon,  Home  Minister  to  the  House
 on  the  very  first  day  If  a  statement
 had  been  circulated,  we  would  not
 have  gone  in  for  even  an  adjournment
 motion.  ‘We  would  have  studied  the
 statement  and  tried  to  think  over  it.

 We  do  not  want  to  make  political
 gain  out  of  it  like  the  hon’ble  Prime
 Minister  and  others  I  ask,  please
 hold  the  scales  evenly  in  vour  hands
 When  you  are  here  before  dharma
 chakra  pravartanaya.  please  hold
 the  scales  even.  Who  has.  turned
 it  into  a  political  thing?  Is  it  Shri
 Jaya  Prakash  Narain  and  nis  move-
 ment?  I  am  fully  identified  with  this
 movement,  They  may  call  us  Fascisty,
 vou  may  call  me  so  to  your  heart's
 content,  you  call  this  movement

 3344  LS—l4

 MAGHa~  29,  896  (SAKA)  Motion  for
 Adjournment

 478

 Fascist  to  yqur  heart’s  content,  but
 what  is  happening.  The  tremois  of
 the  movement  have  not  yet  reached
 the  borders  of  Madhya  Pradesh,  even
 so  all  your  political  propoganda  about
 the  death  of  Shri  Mishra  has  fallen
 flat  on  the  people  of  Madhya  Pradesh.
 Here  is  the  eloquent  reply  to  your
 malhixious  and  mendacious  propoganda
 against  the  opposition,  the  most
 eloquent  reply.  And  if  it  is  their
 desire  to  make  political  capital  cut  of
 this  murder,  I  wonder  why  they  did
 not  mummify  the  body  of  Shri  Mishra
 and  carry  it  all  over  the  place  during
 the  course  of  the  elections,  But  then,
 that  would  be  the  thing  before  the
 electorate,  the  thing  before  the
 electorate  would  be  the  power  behind.

 SHRI  M  RAM  GOPAL  REDDY
 (Nizamabad):  It  is  unfair  on  your
 part,

 SHRI  SHYAMNANDAN  MISHRA:
 Here  is  Mr,  Jaya  Prakash  Narain  who
 is  being  blamed  by  everyone  on  the
 other  side,  but  IJ  ask  you  is  there  any-
 one  in  this  country  who  has  got  the
 guts  and  tke  courage  to  tell  the  vast
 gathering  at  the  Boat  Club  that  it  must
 be  turned  into  a  meeting  of  mourning.
 He  turned  a  political  meeting  into  a
 mecting  of  mourning,  a  meating  of
 condolence,  and  here  is  our  Prime
 Minister  who  turns  a  _  condolence
 meating  into  a  political  meeting  Just
 see  the  contrast  between  the  two.  I
 ask  you  to  jadge  Is  not  the  contrast
 very  glaring?

 My  hon  friend,  Shri  Limaye,  adroit
 as  he  is,  has  been  pursuing  certain
 voints  with  great  tenacity  and.  as  you
 know,  he  goes  into  details.  He  asked
 only  by  wav  of  curiosity  whether
 the  hon,  Prime  Minister  had  cranted
 an  interview  to  the  late  Shri  L.  N.
 Mishra  on  the  28rd  December.  If  so,
 during  the  course  of  her  talk,  did  she
 mention  to  him  that  he  should  now
 ouit  the  Cabinet?  This  was  the
 simple,  curious  auestion  put.  The
 Prime  Minister  with  great  alacrity
 Jeant  to  her  feet  and  said.  there  was
 nothing  of  the  kind.  But  here  fs  a
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 small  piece  of  information  which  I
 would  like  to  share  with  the  House.

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  It  is  a  deliberate  insiaua-
 tion,

 क्रो  मधु  लिमये  :  साफ  कौोजिए,  यह
 जानकारी  श्री  ए०  एन०  मिश्र  के  बहुत
 नजदीक  क॑  लोगो  ने  मुझे  दी  है  ।  मिश्र  जी
 शब  यहां  नहीं  है  प्रधान  मंत्री  को  झूठी  बात
 की  काटने  के  लिए  |

 SHRI  P.  VENKATASUBBAIAH:
 Let  him  mention  the  names  of  thc
 people.

 DR.  KILAS  (Bombay  South),  4
 Never  expected  Mr  Limaye  to  stoop
 down  so  low.

 SHRI  MADHU  LIMAYE:  I  only
 gave  you  the  facts.  You  may  heheve
 them  or  not.  I  said,  people  close  tu
 Shri  L,  N.  Mishra  told  me  that.

 SHRI  SHYAMNANDAN  MISHRA:
 I  completely  beheve  the  Prime  Minister
 when  she  said  that  she  did  not  mention
 it  to  Shri  L.  N,  Mishra  that  he  should
 quit  the  Cabinet.  However,  here  35
 something  which  your  great  horom
 friends  have  said.  Would  you  dishe-
 lieve  them  also”?  You  may  affard  to
 disbelieve  Mr.  Madhu  Limave.  Lut
 would  you  afford  to  disbelieve  such
 a  high  dignitary  as  a  member  of  the
 National  Secretariat  of  the  CPI?  This
 is  for  the  kind  consideration  of  the
 Piime  Minister:

 “Lucknow,  January  AT,
 The  late  Mr,  L.  N.  Mishra  had

 been  persuaded  hy  the  Prime  Minis-
 ter,  Mrs.  Indira  Gandhi  to  replace
 Mr,  Ghafoor  as  Chief  Minister  of
 Bihar  to  deal  with  the  situation  aris-
 ing  out  of  the  JP  movement.  This
 Was  revealeg  by  Mr.  Yogendra
 Sharma,  M.P..  Member  of  the  Na-
 tional  Secretariat  of  the  CPI,  while
 addcessing  the  l0th  conference  of
 the  UP  State  CPI  currently  in  sey-
 gion  here.  Briefing  newsmen,  a
 party  spokesman,  Mr,  के,  K.  Garg,
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 M.LA,,  said  that  Mr,  Mishra  had
 told  Mr.  Sharma  before  he  fell  a
 victim  to  tie  bomb  blast  about  the
 Prime  Minister's  offer.”

 I  am  placing  it  before  the  House  for
 whatever  it  is  worth,  It  is  said  that
 this  is  anuther  way  of  getting  rid  of
 him.  That  is  the  inference  one  would
 like  to  qraw,  But  I  would  not  like  to
 be  that  uncharitable  so  far  as  the  re-
 marks  of  the  Prime  Minister  are  con-
 cerned  about  the  talk  that  took  place
 between  her  and  Mr,  Mishra.  Even
 now  I  would  believe  what  she  has
 said  in  .eply  to  Mr.  Madhu  Limaye,
 but  she  must  reckon  with  the  state-
 ment  made  by  no  less  a  person  than
 a  member  of  the  National  Secretariat
 of  the  CPL.  That  is  my  humble  sub-
 mission  in  this  matter.

 Why  are  these  people  so  anxious
 to  exculpate  tne  Prime  Minster  in
 this  manner?  Did  any  member  of  the
 opposition  ever  turn  his  attack  against
 the  Prime  Minister,  saying  that  she
 was  involved  in  this?  Can  he  point
 out  a  single  instanee?

 SHRI  N.  K  PL  SALVE:  Did  you
 hear  Shi:  Jyotirmoy  Bosu  and  the
 allegations  he  made  that  the  Prime
 Minister  is  responsible?

 SHRI  SHYAMNANDAN  MISHRA:
 I  am  coming  to  that,  My  hon,  friend
 must  bear  with  me.  How  is  it  being
 brought  to  this  focus?  Who  [8  res-
 ponsible  for  this,  after  the  clean  chit
 that  has  been  given  by  the  great  lea-
 der  of  Bihar,  Dr.  Jagannath  Mishra,
 that  the  Prime  Minister  was  not  in-
 volved  in  this  matter?

 श्री  मधु  लिये  :  सब  से  पहले  उन  के
 बयान  से  ही  मझे  पता  चला  कि  इस  तरह
 को  बात  है  |

 I  was  shocked  by  Shri  Jagannath
 Mishra’s  statement.

 SHRI  SHYAMNANDAN  MISHRA:
 However,  on  the  7th  of  January  itself
 the  Prime  Minister  said  that  “there
 is  a  whisper  that  I  have  been  responsi-
 ble  for  these  tragic  incidents”  ang  al-
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 though  I  will  never  call  you  Con-
 gressmen,  the  Prime  Minister  went  on
 to  say  even  the  Congressmen  are  now
 pelieving  this  blatant  lie.”  At  least
 that  is  what  the  Hindustan  Times
 says.  May  be,  the  Hindustan  Times,
 which  is  under  the  Birlas,  is  known
 to  be  the  enemy  of  the  Prime  Minis-
 ter  just  now!  I  would  only  say  by
 way  of  an  example,  that  everybody
 knows  that  it  is  not  your  party  or  the
 Prime  Minister  who  had  suggested  the
 name  of  Shri  K.  K,  Birla  as  a  candi-
 date  from  Lucknow!

 The  Prime  Minister  went  to  the
 length  of  saying  “if  I  die,  people
 would  say  that  I  have  killed  myself”;
 this  was  on  the  7th  of  January.
 Therefore,  there  is  no  use  of  saying
 that  we  have  been  telling  something
 about  it,  or  we  have  been  insinuating
 about  it.  My  hon.  friends  on  the
 other  side  must  reckon  with  this  that
 the  credibility  gap  between  you  and
 the  people  have  increased  so  much
 that  people  are  prepareg  to  swallow
 anything  about  you  and  against  you.
 Don’t  you  reckon  with  this  truth  that
 the  wildest  thing  is  being  said  against
 the  highest  person  in  the  government
 and  the  country  and  the  Prime  Minis-
 ter  herself  complains  about  this  that
 even  Congressmen  are  believing  these
 blatant  lies  and  so  on.

 So,  these  are  the  few  things  which
 we  wanted  the  other  side  of  the  House
 particularly  to  reckon  with  and  to  tell
 us  something  about  them  because  our
 minds  are  full  of  apprehensions  about
 the  steps  that  are  being  taken.  Here,
 there  seems  to  be  a  curious  amalgam.

 Now  the  Government  has  come  to
 806  the  reason  behid  the  demand  for
 8  commission  of  inquiry,  When  we
 asked  for  a  commission  of  inquiry,
 when  we  voiced  the  demand  for  a
 commission  of  inquiry,  it  was  a  reac-
 tionary  demand,  it  was  a  fascist  de-
 mand,  But,  ultimately,  this  Govern-
 ment  comes  down  to  this  and  the
 demand  is  conceded.

 Now,  why  has  it  been  conceded  so
 late?  There  was  only  one  element  in
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 this  country  which  was  opposed  to  the
 appointment  of  the  commission  of  in-
 quiry,  and  that  was  the  great  party
 which  happens  to  be  in  alliance  with
 the  ruling  party,  namely,  the  CPI.  The
 hon,  Chairman  of  the  CPI,  the  great
 and  esteemed  person,  Shri  Dange,  ex-
 pressed  himself  completely  against  the
 appointment  of  a  commission  of  in-
 quiry,  and  he  said  this  step  would  add
 confusion  to  the  Indian  politics,  Con-
 fusion  against  whom?  Confusion  to
 Indian  politics.  What  did  he  mean
 thereby?

 21  hrs.

 But  now  it  seems  that  they  have
 been  able  tu  convince  their  friends
 that  they  would  not  be  able  to  resist
 the  demand  for  the  appointment  of  a
 commission  of  inquiry.  It  is  now
 reflecting  on  their  integrity  and,  there-
 fore,  they  must  concede  it.  So,  pro-
 bably  that  resistance  has  broken  and
 this  commission  of  inquiry  has  been
 set  up  now.

 But  what  do  you  fing  even  now?
 I  ask  those  friends  who  have  got  some
 smattering  of  legal  knowledge  and
 also  of  judicia]  proceedings—!I  would
 not  say  anything  which  would  pre-
 judice  the  proceedings  before  the
 Mathew  Commission—but  I  ask  you
 whether  you  are  sincere  about  the
 impartiality  of  the  proceedings  that
 should  take  place  before  the  Mathew
 Commission.  If  that  is  so,  why  are
 you  having  this  curious  amalgam  of
 four  or  five  streams  of  investigations
 going  on  concurrently?  Particularly

 I  would  like  to  refer  to  two  streams
 of  investigations  which  are  going  on
 concurrently,  Whom  do  they  want  to
 convince,  I  ask  my  hon.  friends  who
 have  got  something  to  do  with  law
 and  judicial  matters.

 Here  is  the  CBI  investigation  which
 is  going  on  in  full  force,  and  the  CBI
 investigation  is  under  the  aegis  of  the
 executive  authority,  The  whole  busj-
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 ness  of  appointing  a  commission  of  in-
 quiry  is  to  take  this  matter  out  of  the hands  of  the  executive  and  place  it  in
 the  impartial  hands  of  the  judiciary— is  that  not  the  purpose  of  appointing a  judicial  commission?—in  order  to
 inspire  more  confidence  in  the  minds
 of  the  people  that  the  executive  is  not
 dealing  with  it?

 SHRI  N,  छू  P.  SALVE:  It  is  a  fact.
 finding  commission.

 SHRI  SHYAMNANDAN  MISHRA: T  will  go  very  logically  about  it.  If
 the  two  streams  are  going  on  concur-
 rently,  that  is,  the  executive  stream  of
 investigation  and  the  judicial  stream
 of  investigation  under  two  auspices, can  there  not  be  a  conflict  between  the
 two?

 My  hon.  friend,  Shri  Salve,  has
 rightly  asked  me  a  question,  which
 needs  to  be  answered,  He  said,  that
 the  CBI  only  is  the  investigating agency.  Then  put  that  investigating
 agency  under  the  guidance  and  the
 direction  of  Mr.  Justice  Mathew.  That
 can  be  gone  Mr.  Chairman,  if  you
 appoint  a  committee  of  this  House
 with  5.  N.  Mishra  as  the  Chairman
 of  that  committee  to  inquire  into  any
 matter,  with  the  authority  of  Parlia~
 ment  I  will  summon  the  services  of
 the  investigating  agency  ang  the  Gov-
 ernment  will  have  to  provide  them.
 Whose  suthority  is  greater—the
 authority  of  Parliament  or  of  the  exe-
 cutive  government?  The  investigat- ing  agency  would  be  at  my  disposal Have  you  placed  the  CBI,  as  the  in-
 vestigating  agency,  at  the  total  dis-
 bosal  for  this  purpose  of  the  one-man
 inquiry  commission  of  Mr,  Justice
 Mathew?  If  vou  have  not  done  that, then  there  is  bound  to  be  a  conflict
 hetween  the  two  and  one  can  be
 suspected  of  prejudicing  the  other

 Then,  this  morning  here  is  the  news
 that  the  new  Railway  Minister  has
 said  to  the  hon  Minister  of  Irriga-
 tion  in  Rihar  Dr  Jagan  Nath  Mishra,
 that  another  inquiry  would  be  set  up
 by  the  Railway  Department  to  80  into
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 the  question  of  the  delay  that  occur-
 req  at  Samastipur  in  transporting  the
 late  Railway  Minister  to  Patna  or
 Danapur.  So,  this  is  another  inquiry
 that  is  going  to  take  place.

 I  have  not  gone  into  the  law  relat-
 ing  to  the  appointment  of  a  commis;
 sion  of  inquiry,  But  if  does  seem  to
 me  that  it  is  not  in  consonance  with
 the  law  that  another  inquiry  should
 be  set  up  in  this  matter,  It  would
 not  be  in  keeping  with  the  spirit  of
 the  law  on  this  subject.  So,  this  is
 another  thing  which  must  be  consi-
 dered  by  the  House  in  all  seriousness—
 whether  this  Inquiry  is  indeed  serious-
 ly  meant  by  the  Government.

 Now,  the  hon,  Home  Minister,  Mr.
 Brahmananda  Reddy,  had  given  every-
 one  a  wholesome  advice  that  one  must
 hold  one’s  judgment  in  check;  one
 must  not  make  any  observation  or
 remark  about  the  findings  of  the  In-
 quiry.  I  ask  the  hon,  Home  Minister:
 Who  flouted  this  wholesome  advice?
 The  first  person  to  flout  the  advice  of
 the  Home  Minister  was  the  Prime
 Minister  af  India  The  Prime  Minis-
 ter  in  her  very  first  utterance  on  the
 7th  January  said  in  so  many  words
 that  there  was  no  need  for  an  inquiry
 because,  she  said,  the  reason  was  poli-
 tical.  That  is  what  she  saiq  in  so
 many  words.

 She  had  clearly  laid  the  blame  on
 the  shoulders  of  J.P.  That  is  what  the
 newspaper  reports  say.  If  that  is  so,
 there  could  be  two  inferences  from
 this,  One  inference  could  be  that  this
 incident  had  a  larger  penumbra  of
 implications.  There  was  a  spectrum
 of  issues  which  had  to  be  dealt  with.
 If  it  had  larger  political  implications,
 should  not  then  a  Commission  of  In-
 quiry  have  been  set  up  at  that  very
 time?

 It  is  a  late  realisation  that  it  has
 other  dimensions,  No  less  an  autho-
 rity  than  the  Prime  Minister  of  India
 spelt  out  on  the  7th  January  jtself—
 I  may  or  may  not  agree  with  her
 view—the  implications  in  much  wider
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 terms,  If  that  is  so,  it  was  not  the
 CBI  which  was  the  competent  body
 to  go  into  the  matter.  The  CBI  can
 only  investigate  crimes  and  offences.
 That  is  precisely  the  function  of  the
 CBI.  The  CBI  could  not  go  into  lar-
 ger  implications,  psychological,  politi-
 eal  or  otherwise.  The  Prime  Minister
 had  spelt  out  these  implications,  If
 that  was  so,  why  was  not  the  logic  of
 the  Prime  Minister  followed  in  actual
 terms?  Why  was  not  a  Commission
 of  Inquiry  appointed  at  that  time
 itself?

 A  whisper  now  goes  round  that  the
 CBI—may  be,  it  is  completely
 wrong—was  on  the  point  of  making
 some  startling  revelations  and  here  is
 the  check  put  upon  it.  That  is  also
 a  whisper  going  round.  Maybe,  it
 is  completely  wrong.  But  that  is  the
 kind  of  atmosphere  in  which  we  live.
 You  can  say,  “You  are  also  responsi-
 ble  for  it.”  But  you  have  to  share
 the  larger  tesponsibility  for  it,  How-
 ever,  it  is  now  being  said  that  it  is
 because  of  this  and  that.

 My  humble  submission  is  that  the
 Government  has  taken  tins  step  so
 late  when  many  of  the  horses  might
 have  bolted  out  of  the  sheds,  The
 Government  cannot  disabuse  the  pub-
 he  mind  that  the  delay  that  has  oc-
 curred  in  this  matter  has  been  indeed
 a  cuipable  delay  on  the  part  of  the
 Government.  This  is  the  impression
 that  is  carried  in  our  mind.  So,  I
 think,  we  are  quite  justified  to  bring
 this  adjournment  motion,  It  has  been
 our  duty  to  society  and  country  to
 come  up  with  a  motion  of  this  kind
 before  the  House,

 सभापति  महोदय  :  समय  बहुत
 थोडा  रह  गया  है--प्रभी  दो  कांग्रेसी  कौर
 दो  विरोधी  सदस्य  बोलने  वाले  हैं।  जरगर
 पांच-पांच  मिनट  में  बोल  ले  तो  काम  चल
 सकता  है।  श्री  हरि किशोर  सिंह  ।

 श्री  हरि  किशोर  सिह  (पूरी)  :

 सभापति  महोदय,  राज  एक  प्रत्युत  दुखद
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 घटना  के  सम्बन्ध  में  हम  लोग  इस  सदन
 मे  चर्चा  कर  रह  हैं।  श्री  ललित  नारायण
 मिश्र  जी  की  हत्या  हमारे  संसदीय  जनतन्त्र
 शौर  हमारे  स्वाधीनता  फे  इतिहास  में
 एक  बहुत  बड़ा  कलंक  का  धब्बा  हैं,  एक  ऐसी
 रहस्यात्मक  परिस्थिति  मे  उन  की  मृत्यु
 हुई  है  जिस  के  'रहस्य  का  पर्दा  बहुत  दिनों
 तक  उठना  शायद  सम्भव  न  हो  पाये  ।

 पुलिस  की  इन्क्वायरी  हो  रही  है,  सी०
 बी०  भाई  की  इन्क्वायरी  होरही है,  उन  की
 उचित  चिकित्सा  की  व्यवस्था  क्‍यों  नहीं
 की  गई--इस  वात  की  भी  उच्चस्तरीय  जाच
 की  जा  रही  है  ओर  साथ-साथ  जस्टिस

 मैथ्यू  के  ग्रा योग  का  भी  गठन  किया  गया

 है  अच्छा  होता--यह  विवाद  मैथ्यू  आयोग
 के  प्रतिवेदन  के  बाद  प्रारम्भ  किया  जाता  ।
 मैं  पूछना  चाहता  हूं  कि  क्या  आज  इस
 सदन  प्र  जो  चर्चा  हो  रही  है  उस  के  द्वारा

 मैथ्यू  आयोग  को  प्रभावित  करने  का  प्रयास
 किया  जा  रहा  है  या  नहीं,  यदि  नही,  तो
 मैं  जानना  चाहता  हुजरा  अटल  जी  ने

 कहा--डा  |  मल्ला  के  बारे  मे--कि  डाज
 भल्ला  ने  यह  सलाह  दी  थी  कि  मै  तो  फिरो  शिया
 हु,  यह  तो  मारी  का  कॉम है,  यहा  सर्जन  मौजूद
 है,  उन  से  इलाज  कराना  चाहिए  ।  मुझे
 को  जो  सूचना  मिली  थी--आञा  भल्ला  का  जो
 बयान  अखबारों  मे  छपा  था,  वह  कुछ  विपरीत

 सूचना  देता  है।  डा०  भल्ला से  हमे  जो

 सूचना  मिली  थी  वह  यह  हे  कि  डा०  भल्ला
 से  जब  पूछा  गया  तो  उन्होंने  जाच-पड़ताल
 कर  के  कहां  कि  यह  बहुत  ही  मामूली  बोट

 है।  जब  इस  तरह  की  दम  सदन  म  चर्चा

 होगी  तो  जो  आयोग  जाच  कर  रहो  है--
 क्या  डा०  भल्ला  के  सम्बन्ध  मे  बहू  एक
 सुनिश्चित  राय  कायम  करने  में  समर्थ  हो
 सकेगा  ?  यह  बात  सदन  को  विचार  करना

 चाहिए  |

 सभापति  जी,  जहां  तक  संदेह  के  बाता-
 चरण  की  बात  दे--सन्देह  का  वातावरण
 तो  है,  लेकिन  उस  वातावरण  को  बिगाड़ने
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 की  चेष्टा  की  जाती  है।  पहले  प्रयोग  को
 गठित  की  जाने  की  माग  होती  रही,  शब
 जब  मैथ्यू  झ्रायोग  का  गठन  हो  गया  तो  शाम-

 बाबू  कहते  है--चूकि  सी०  बी०  भाई  किसी
 निश्चित  राय  पर  पहुच  रही  थी,  उस  की
 जांच  को  रोफैने  के  लिए  मैथ्यू  आयोग  का
 गठन  किया  गया  है--  यह  बहुत  ही  दुर्भाग्यपूर्ण
 बात  है।  जब  इस  तरह  का  विस्तर-कैम्पेन

 इस  देश  मे  चल  रहा  हे---इस  मे  किस  का  हाथ
 है,  फामिस्टवादी  प्रवृत्तियों  का  इस  में  क्या
 प्रभाव  है,  मैं  उस  विवाद  में  नहीं  जाना

 चाहता,  मैं  इस  को  राजती  तिक  विवाद  बनाना
 भी  नहीं  चाहता,  लेकिन  जिन्होंने  इस  को
 राजनीतिक  विवाद  बनाने  का  प्रयास  विया

 है,  मैं  समझता  हू  कि  इस  मायने  मे  उन्होंने
 सही  काम  नहीं  किया  हे  ।  वास्तव  में
 राजनीतिक  विवाद  तो  उसी  क्षण  बना  दिया
 गया,  जिस  क्षण  ललित  बाब  की  मृत्यु  हुई
 उसी  क्षण  सारे  देश  में  कोई  सुनिश्चित
 यन्त्र  है  जिस  के  द्वारा  यह  प्रचार  किया  जा

 रहा  है  कि  इस  देश  में  जो  हमारी  सरकार  की
 सब  से  बडी  हस्ती  है,  उन  का  एस  में  हाथ
 है।  जिन  लोगो  ने  उन  के  मुलूके  क्षण  में

 ही  इस  को  राजनीतिकरण  क्या  उन  के

 लिए  यह  शोभा  नहीं  देता  ह  7  काग्रेस
 के  लोग  या  दूसरे  लोग  यदि  इस  में  कुछ
 राजनीतिक  षडयन्त्र  देखते  है  तो  उन  को  यह
 शोभा  नहीं  देता,  उनको  दस  बात  का  खण्डन
 करना  चाहिए  V

 सभापति  जी,  यहा  एक  दो  बाते  और
 कही  गई  ह--सन्दल  का  वातावरण  बनाने
 के  प्रयास  में  श्री  मत  लिमये  जो  ने  कहा-
 मैं  उन  का  बहुत  प्रा दर  करता  हु,  बहुत  लिहाज
 करता  हु--लेकिन  दस  तरह  की  छोटी  छोटी
 बातें  इस  चर्चा  म॑  नह  आनी  चाहिए  थी
 जैसे  [उन्होंन  कहा--बिहार  के  बाहर  के  एक
 संसद्‌  सव्य  उस  दिन  पटना  में  क्‍या  मौजूद
 थे  अक ६ ०.
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 श्री  मू  लिमये  :  मैंने  नही  कहा  था--
 हिन्दुस्तान  स्टैण्डर्ड  को  कोट  किया  था  ।

 श्री  हरि  किशोर  सिंह  :  श्री  यशपाल  कपूर--
 आपको  समाचार  पत्नी  से  भी  जानकारी  मिली
 होगी--बिहार  मे  काग्रेस  के  ज़िला  स्तर  के
 संगठनात्मक  चुनाव  के  सिलसिले  में  वहां  गये
 थे,  उनका  कार्यक्रम  बहुत  पहले  मे  निकल  चुका
 था,  वे  वहा  के  चुनाव  भ्रमणकारी  बनाये  गये  थे,

 कांग्रेस  अध्यक्ष  द्वारा  वहा  भेजे  गये  थे  1  इसलिये
 इन  छोटी  बातो  की  चर्चा  नही  करनी  चाहिये
 थी।

 लेकिन  जो  सबसे  महत्वपूर्ण  बात  श्री
 अटल  जी,  श्री  श्याम  बाबू  ने  कही  है,  मधु  लिमये
 जी  ने  भी  वही  कही  है,  मैं  उनसे  सहमत  हू  कि
 टस  देश  में  सन्देह  का  वातावरण  पैदा  हो  चुका
 है,  उसके  लिये  चाहे  हम  जिम्मेदार  हो  या  वे
 ज़िम्मेदार  हो,  लेकिन  उस  वातावरण  की
 शिकार  हमारी  सारी  व्यवस्था  हो  रही  है--
 यह  हम  सब  लोगो  के  लिए  सोचने  की  बात  है  ।
 आज  जब  हम  ललित  बाबू  की  मृत्यु  के  सम्बन्ध
 में  चर्चा  कर  रहे  है  तों  यह  वाजिब  बात  है  कि
 हम  इस  पर  सोचे  कि  जो  हमारी  संसदीय
 जनतन्त्रात्मक  व्यवस्था  है,  जो  हमारी  लोक-
 तन्क़ीद  व्यवस्था  है  उस  को  कैसे  मजबूत  किया
 जाय  1

 ऐसा  होता  है  कि  सरकार  के  या  विरोधी
 पक्ष  के  रहने  से  कभी  कभी  ग्रन्थि या  बन  जाती
 है,  लेकिन  ऐसे  मोके  भी  देश  के  इतिहास  मे  जाते
 है,  शासन  व्यवस्था  ज़ोर  शासन  प्रणाली  के
 इतिहास  &  जाते  है,  जब  उन  ग्रन्थियों  को
 खोलना  पडता  है  1  हम  राज  ऐसी  व्यवस्था
 में  पहुच  चुके  है  कि  देश  मे  जो  वातावरण  पैदा
 हो  चुका  हैं  उसका  प्राण  हम  नही  सम्भालेगे,
 क्योकि  पके  लिये  सरकारी  पक्ष  और  बीरोद
 पक्ष  दोनो  ज़िम्मेदार  हैं,  तो  न  हमारे  संसदीय
 व्यवस्था  चलेगी  शौर  न  हमारा  जनतन्त्र  कायम
 रह  सकेगा  |
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 wa  मैं  दो  तीन  मुद्दों  की  चर्चा  करना  कुल  मिलाकर  जो  बहस  चली  है--इस
 चाहता  ह--एक  तो  यह  कि  इस  बात  को  स्पष्ट  सदन  में  ही  नही,  ठसे  बाहर  भी,  उस  बहस  की
 रूप  से  कहना  चाहिये  कि  समस्तीपुर  मे  सुरक्षा
 की  व्यवस्था  किस  पर  थी  ?  क्‍या  राज्य  सरकार
 की  ज़िम्मेदारी  थी  या  रेलवे  सुरक्षा  दल  की
 जिम्मेदारी  थी  ?  मेरे  पास  जानकारी  है  कि
 नार्थ-ईस्टर्न  रेलवे  के  सबसे  बड़े  सुरक्षा  के
 अधिकारी  वहा  पर  मौजूद  थे--त्री  उस  समय
 क्या  कर  रहे  थे  ?

 दूसरी  बात->-कया  डाक्टर  भल्ला  इस
 तरह  की  राय  देने  के  लिये  काम्पीटेन्ज  थे--उस
 बात  की  जाच  होनी  चाहिये  ।

 तीसरी  बात--सुरक्षा  के  सम्बन्ध  में  बार
 बार  ग्रह  बात  उठती  है  कि  प्रधान  मन्त्री  जी  4
 दौरे  के  सिलसिले  में  उनकी  सुरक्षा  पर  इतना
 खर्च  क्या  किया  जाता  है  ।  हमारे  विराध  पक्ष
 के  लोग  बार  बार  दस  बात  को  उठाते  है|  राज
 एक  ऐसा  समय  ञ्  गया  है--सरकार  की
 भत्सेना  इसलिये  की  जा  रही  है  कि  श्री  ललित
 नारायण  मिश्र  वी  सुरक्षा  की  उचित  व्यवस्था
 नहीं  की  गई,  लेकिन  दूसरी  तरफ  प्रधान  मन्त्री
 जी  की  सुरक्षा  पर  ज्यादा  खच  किया  जाता
 है---इसलिये  भी  आलोचना  होती  है--मैं
 चाहता  ह  वि  इसके  सम्बन्ध  में  भी  एक  निश्चित
 राय  तय  हो  जानी  चाहिये  कि  केन्द्रीय  नेताओं,
 सरकार  के  मन्त्रियों  और  दूसरे  पक्ष  के  नेता
 को  सुरक्षा  की  क्या  व्यवस्था  होनी  चाहिये  ।

 इन  शब्दों  के  साथ  मै  श्री  मधु  लिम ग्रे  जी
 से  बहुत  ही  अदब  से  अज  करूगा  कि  राज
 काम-रोको  प्रस्ताव  का  समय  नहीं  हे  यह
 प्रस्ताव  असंगत  हे,  उसलिय  वे  इस  को  वापस
 लेले।

 श्री  जनेश्वर  सिर  (इलाहाबाद)
 सभापति  जी,  मै  खुद  चाहूंगा  कि  मै  उन  बातों
 को  ते  दोहराई  जो  पहले  यहा  कही  जा  चुकी
 हैं  ।  मैं  सक्षेप  में  अपनी  बात  झापके  सामने
 रखना  चाहता  हू  ।

 दो  धाराय ेहे  ।  एक  तरफ  सत्तारूढ  दल  के  लोग
 आज  यह  कहते  है  कि  फासिस्ट  शक्तियों,
 वि घटना वदी  शक्तियां  राज  लगातार  कई
 महीनों  से  देश  में  घृणा  भर  हिसा  की  राजनीति
 चलाती  रही  है,  जिनके  चलते  ललित  बाबू  की
 हत्या  हुई  और  यह  बात  बढते  बढते  विरोधी
 दला  पर  आर  जयप्रकाश  नारायण  जी  तक  शा
 जाती  है  दूसरी  तरफ  न  केवल  विरोधी  दल
 टस  बात  को  नज़रअन्दाज़  मत  कीजिएगा---
 बल्कि  देश  फी  आम  जनता,  जिनसे  खोले  वाले

 रिक्शा  वाले  छोटे  दुकानदार,  स्कूल  के  विद्यार्थी,
 मास्टर  एक  ही  चर्चा  करते  हैं  कि ललित  बाबू
 को  ह्यया  उस  लिये  हुई  कि  देश  मे  जिन  लोगो
 के  हाथ  मे  ताकत  है,  वे  लोग  भ्रष्टाचार  को
 बिताना  चाहने  है  ।  और  यर  बात  बढते  बढते
 प्रधान  मन्ता  तक  जाती  है  a  यहा  जयप्रकाश
 नारायण  विरोधी  दल,  रेल  कर्मचारी,  इन
 लोगों  को  तख़्ते  ललित  बाबू  की  हत्या  हुई  या
 अआऔीमती  ह्दय  गाधी  ओर  झ्रापकी  सरकार  के
 चलते  हत्या  हुई  ?  यह  बहस  करने  के  पहले
 इतना  मैं  बता  द  कि  हम  विरोधियों  की  तरफ
 से  अगर  बम  चलेगा  तो  कितने  चलेगे  ?  मुश्किल
 से  25  या  50  |  लेकिन  अगर  झपकी  सरकार
 की  तरफ  से  बम  चलेगे  तो  आप  पूरे  मुल्क  का
 भी  सफाया  कर  सकते  है  t  खतरा  आप  के  बन
 से  ज्यादा  होगा,  सरकारी  बन  से  मुल्क  में
 ज्यादा  खतरा  होगा  शौर  विरोधी  बम  से  कम
 होगा।  अभी  उस  बहस  में  मै  नही  जाना  चाहता
 कि  फिर  के  बम  से  ललित  बाबू  की  हत्या  हुई  ।
 एक  बान  मैं  कहेगा  कि  अगर  समस्तीपुर  वाला
 जलवा  सम्पन्न  हो  गया  होता  तो  शप  के  काग्रेस
 पार्टी  के  अध्यक्ष  क्या  कहते,  ड्राप  लोग  क्‍या
 तकरार  देते  ?  जयप्रकाश  नारायण  के  आपदा-
 लगन  के  बावजूद  उनका  आन्दोलन  मर  गया
 क्योकि  ललित  बाबू  इतने  बड़े  जलसे  मे  तकरीर

 देकर  चने  जाये  किसी  ने  एक  बार  भी  नारा  नही

 लगाया,  आन्दोलन  खत्म  हो  गया,  हमारी
 सरकार  कामयाब  हो  गई  |  श्राप  कहते  हमारी
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 सरकार  कामयाब  हो  गई,  हमने  भ्र पना  जलसा
 कर  लिया  ।  यदि  इन  का  जलसा  हो  जाय  तो
 सरकार  की  कामयाबी  कौर  उसकी  साख  |
 और  जब  जलसे  मे  बम  फट  जाये  तो  किस
 की  जिम्मेदारी  है  ?  जलसे  मे  माला  पहना  दी
 जाय  तो  सरकार  की  कामयाबी  शौर  प्रधान
 मन्त्री  की  शान  |  और  जब  जलसे  मे  विध्न  पड
 जाय  तो  किस  की  जिम्मेदारी  होगी  ?  ब्रहमा+
 नन्द  रेड्डी  की,  गफूर  की  ।  इन्होंने  खुद  कहा
 है  कि  ललित  बाबू  बहुत  बड़े  त्यागी  थे  ।  जैसे
 ही  बह  दर भगा  मे  उतरते  है  किसी  ने  कहा  भाप

 समस्तीपुर  न  जाइये  आपकी  जिन्दगी  को  खतरा
 है  t  उस  समय  कहा  जांता  है  कि  उन्होंने  कहा
 मुल्क  शौर  कौन  कौ  खिदमत  करते  मगर  मेरी
 जान  चली  जाय  तो  मुझे  गवारा  है।  क्‍या  वजह
 है  कि  यह  सूचना  साधारण  आदमी  को  थी  लेकिन

 गृह  मन्त्री,  प्रधान  मान्यता  और  गफूर  साहबे
 को  नही  थी  ?  सी०  झाई०  डी०  को  नही  थी  t

 ae  इनका  निकम्मापन  नही  है  तो  क्‍या  है  ?

 अगर  इस  की  इन  लोगो  को  जानकारी  थी  तो
 क्या  हम  लोगो  का  हाथ  नही  है  ललित  बाबू  की

 हत्या  मे  ?  क्या  कहना  चाहते  है  श्राप  ?  आप

 खुद  अपने  तक  से  बे  है  ।  साधारण  ग्रामीण
 बोलता  है  आप  की  हत्या  होने  वाली  है  न  जाइये

 समस्तीपुर  ।  और  सरका र  चलाने  वाले  नही
 जानते  ।  जिनके  पास  सी०  बी०  भाई  है,
 सी०  झाई०  डी०  है,  सरकार  चलाने  की  पूरी
 मशीनरी  है  उनको  नहीं  पता  चलता  ।  इतनी
 जल्दी  बात  को  हल्का  न  कीजिये  ।

 मैं  केवल  इतना  कहना  चाहता  हू  कि  हत्या
 जिस  किसी  ने  की  ह।,  हमारी  भी  हो  सकती  है,
 श्राप  से  से  किसी  की  भी  हो  सकती  है।  बहुत
 सुरक्षा  करके  हम  लोग  जाये  तो  भी  हत्या  हो
 सकती  है  क्योंकि  आप  का  जनता  के  बीच  में
 जाना  पड़ेगा,  सभा  करनी  पडेगी,  कहा  से
 कौन  आदमी  भा  जाय  और  मार  दे।  इसलिये
 इसका  खतरा  नहीं  होता  सबसे  खतरनाक

 हुआ  करता  है  कि  हत्यारा  न  पकड़ा
 जाम ।  उस  को  पकडने  की  किसकी
 जिम्मेदारी  है?  उस  को  पकड़ने  की  जिस्में-
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 दारी  क्‍या  जयप्रकाश  जी  की  है।  माननीय
 वाजपेयी,  माननीय  मधु  लिमये,  हमारी  या
 म,ननीय  श्यामा नन्दन  मिश्र  की  है,  था  आप
 की  है  ?  हत्यारे  को पकड़ने  की  आपकी  जिम्मे-
 दारी  है।  कौर  अंदर  यह  मुल्क  जिन्दा  होता
 तो,  आप  का  मन्त्री  पब्लिक  जलसे  मे  मारा  जाय,
 सरकारी  काम  करते  मारा  जाय,  यह  मुल्क
 बाप  को  गृह  मन्त्री  और  श्रीमती  इंदिरा
 गांधी  की  प्रधान  मन्त्री  नहीं  रहने  देता  किसी
 भी  कीमत  पर  1  लेकिन  आपके  रहते  भ्रामक
 साथी  मारा  जात  है  और  बाप  कहते  है  कि
 विरोधियों  की  वजह  से  मारा  गया।  बाप  की
 कोई  जिम्मेदारी  नहीं  है?  आप  खाली  बडी
 वाली  गाडी  पर  चूमेगे  ?  श्रीमती  गाधी  बनारस
 में  काग्रेसी  पार्टी  क ेजलस  मे  जायेगी  तो  जितने
 विरोधी  पार्टी  के  लोग  काला  झड़ा  दिखाने
 वाले  होगे  उन  सब  को  तीन  दिन  पहले  ही
 गिरफ्तार  कर  लिया  जायेगा  कौर  ललित  बाबू
 हम  एक  साधारण  आदमी  कहता  है  कि  श्राप  की
 हत्या  होने  वाली  है  फिर  भी  उस  जलसे  मे
 आसपास  एक  भी  भ्रामक  पहले  से  नहीं  पकडा
 गया।  क्‍या  कहना  चाहते  है  श्राप  ?  अखबार
 में  यह  भी  छपा  है  कि  जो  बम  वहा  फटा  उसके
 शैल  से  पता  चलता  है  कि  वह  भारत  सरकार  की

 झाईनेस  फैक्टरी  में  बना  हु  प्रा  है।  झगर  यह  सही
 है  तो  कहा  है  सरदार  स्वर्ण  सिह  जिन  के  अधीन
 आर्डनेस  फैक्ट्रिज  है।  आखिर  किस  की  जिम्मे-
 दारी  है  i  क्या  वह  हमारा  या  माननीय  मधु
 लिमये  जी  का  कारखाना  था  ?  यह  शौर  भी
 निक्‍कमापने  है  कि  आप  की  फैक्ट्री  स ेबम  चोरी
 चला  जाता  है  ऐसी  हालत  मे  तो  रक्षा  मन्त्री
 की  गर्दन  पकड़  कर  निकाल  देता  चाहिए  किस-
 लिए  यह  मन्त्री  और  बडे-बड़े  अ्रधिकारी  है?

 रूस  का  एक  अखबार  छापता  है  कि
 ललित  बाबू  की  जो  हत्या  हुई  उस  मे  रिक्शा-
 नरी  फोर्स  का  हाथ  है।  मैं  चाहता  नहीं  कि
 “प्रावदा”  भ्रखबार  या  कोई  बाहर  की  शक्ति
 इस  मामले  मे  इतनी  जल्दी  बोल  देती,  लेकिन
 उस  अखबार  मे  5  तारीख  को  ही  यह  खबर
 छप  गई।  पी०  टी०  आई  ने  उस  खबर  को
 देश  के  अखबारों  में  छापा  कर  दिया  कि  ललित
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 बाबू  की  हत्या  रीऐेक्शनरी  फोर्सेज  ने  कर  दी  ।

 यहा  के  लोग  कौर  प्रधान  मन्त्री  तो  बोल  ही
 रही  थी  बाधा  साहब  भी  बोल  रहे  थे,  लेकिन
 रूस  से  भी  खबर  जाने  लगी।  रूस  के  लोगो से  ;
 मैं  इतना  ही  कहना  चाहता  हु  30  जनवरी  का  |
 यह  “हिन्दुस्तान”  भ्रखबार  हैं  इस  मे  लिखा  हुआ
 हैं  लाल  बहादुर  शास्त्री  कौ  प्रीत्मा  से  वार्ता  L
 मैं  निजी  तौर  पर  मरने  के  बाद  आत्मा  वगैरह
 में  विश्वास  नहीं  करता,  लेकिन  उस  श्रात्मा
 से  जो  वार्ता  की  गई  बह  किस्सा  सुनने  को
 मिला  पूरे  का  पूरा,  और  पदाधिकारी  लोगों
 से  बात  की  तो  उन्होने  कहा,  उस  आत्मा  ने

 कहा  कि  मैं  मरा  नही  हू,  मुझे  पोयजन  दिया
 गया।  कम  से  कम  हिन्दुस्तान  की  धरती  पर
 किसी  विदेश  के  बड़े  आदमी  की  हत्या  नहीं
 की  गई  थी।  दूसरी  तरफ  प्रधान  मनवरी  ने
 कहा  हत्या  नही  रिहर्सल  है।  झोर  कम्युनिस्ट
 पार्टी  के  लेता  श्री  डागे  ने  कहा  यह  प्रधान  मन्त्री
 की  हत्या  प्रौकसी  में  की  गई  ।  अपने  मुल्क  मं
 राजनीतिक  हत्याये  कम  होती  थी,  सूरज
 बाबू  की  हुई,  जादंब  प्रसाद  की  भी  गाली  मार
 कर  पुलिस  के  द्वारा  हत्या  कर  दी  गई  थी  जो

 बिहार  के  एक  समय  मन्त्री  रह  चुके  ये  ।  सर-
 कारी  गोली  से  ह॒त्या  इस  देश  मे  कोई  मतलब

 नहीं  रखती।  लेकिन  राजनीतिक  हत्यारे
 कम  होती  थी  अपने  मुल्क  मे  क्योंकि  गाधी  जी
 का  असर  था।

 दुनिया  के  और  मुल्क  है  जैसे  भ्रमरी का,
 वहा  राजनीतिक  हत्या  होती  है,  रूस  में  भी
 राजनीतिक  हत्या  होती  है।  अमरीका  में

 गट्टू  का  जो  सब  से  बडा  हैड  होता  है  उस  की
 हत्या  जनता  के  हाथों  कर  दी  जाती  है।  यह
 प्रम रिकी  तकनीक  है।  कौर  रूस  में  जो  राज्य
 गा  दो  नम्बर,  तीन  नम्बर,  चार  नम्बर  का
 हैड  होता  है  उस  की  हत्या  नम्बर  एक  के  हैड
 द्वारा  कर  दी  जाती  है।  यह  रूसी  तकनीक  है।
 हत्यारे  दोनों  मुल्को  में  होती  है,  लेकिन  दोनों
 की  अलग-अलग  तकनीक  है।  ललित  बाबू
 भारतीय  राज्य  के  नम्बर  दो,  तीन  या
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 नम्बर  चार  के  व्यक्ति  थे।  और  उनकी
 हत्या  नम्बर  एक  के  हैड  ने  की  t
 यह  रूसी  तकनीक  पर  ह्त्या  हो  रही  है  या
 अमरीकी  तकनीक  द्वारा  हत्या  हो  रही  हैं
 हिन्दुस्तान  मे  7  यह  चीज  गन्दी  है  और  इस
 की  भर्त्सना  पूरी  ताकत  के  साथ  होनी  चाहिये  ।
 लेनी  यह  रूसी  तकनीक  पर  हत्या  होने  जां
 रही  है  या  ग्रमरीकी  तकनीक  पर  भी  हहे या
 होगी,  इस  बारें  मे भारत  सरकार  कया  कुछ
 कहना  चाहती  है।  ललित  बाबू  की  हत्या  रूसी
 तकनीक  पर  हुई  या  भ्रम रिकी  तकनीक  पर  ?

 नम्बर  एक  का  श्र  दमी  आम  जनता  क  हाथों  मार
 दिया  जाता  है  झाम  जनता  मे  जब  नफरत  हो
 जाती  है।  ललित  बाबू  नम्बर  एक  के  व्यक्ति
 नही  थे।  आम  जनता  में  सत्ता  के  प्रति  नफरत

 सुधा  करती  है  तो  सत्ता  का  नम्बर  एक  का  हैड
 मारा  जाता  है।  ले  कन  ललित  बाबू  की  जो

 हत्या हुयी  यह  अमरीकी  तकनीक  नही  है  बल्कि
 रूसी  तकनीक  है।  रूसी  तकनीक  मे  जब  नंबर
 एक  को  नम्बर  दे,  तीन,  चार  का  आदमी
 पसन्द  नही  भ्राता  है,  जब  स  «  दर्दे  बन  जाता  है
 तोनस  की  हत्या  कर  दी  जाती  है।  ललित

 वायु  की  वजह  से  हम  लोगां  को  तकलीफ

 नहीं  श्री  ।  उन  की  वजह  से  माननीय  गृह  मन्त्री

 शेट्टी  साहब  प्र  र  प्रधान  मिलती  को लगातार  सर-
 दर्दे  रहता  था।  पिछले  सल्  मे  लाइसेंस  काई
 चला  ।  कौन  अब  उस  पर  बहस  करे  यही
 नमाज़  कहेंगे  कि  जिस  के  बारे  मे  आप
 बात  करते  हैं  तो  वह  तो  मर  गए  q
 मरे  हुए  आदमी  के  बारे  मे बातचीत  नही  करनी
 चाहिए,  यह  शामत  का  तकाजा  है।  यह  लोक
 सभा  है  और  यहा  य  संसदीय  जनता  चलाने
 की  बात  करते  है  लेकिन  झगर  कहेगे  कि  बम
 कॉम  पर  चर्चा  करो,  तो  कहेगे  कि  बच्चा  मत
 करों  क्योंकि  अगर  चर्चा  करोगे  तो  हम  तीन

 तरह  की  इक् या वरी  बिठाने  जा  रहे  हैं।  बाप
 ने  सोचा  कि  भ्रगर  जज  इंक्वायरी  बैठा  देगे  तो

 बहस  झुक  जायेंगी।  आप  की  नशा  थी  बहस
 रोकने  की  ।  इसलिए  आप  ने  डाक्टरी  ईफ्वायरी
 बैठाई,  भाप  ने  खुफिया  इनक्वायरी  बैठाई  कौर
 बाप  ने  जजी  की  दायरा  बनाई।  इन्ही  तीनो
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 [श्री  जनेश्वर  मिश्र]
 का  नाम  ले  कर  आप  बहस  को  रुकवाना
 चाहते  थे।

 अब  आभ् रा पका  सुप्रीम  कोर्ट  का  जज  क्‍या
 फ़ैसला  करेगा  ।  आपके  खिलाफ  अगर  वह
 कलम  चलायेगा,  तो  उसी  दिन  से  उसकी
 सीनियोरिटी  पर  आपकी  कलम  चल  जाएगा  |
 इसलिए  वह  श्राजाद  नही  है  ।  सी  ०  बी  भाई  ०
 का  अधिकारी  क्या  इंक्वायरी  करेगा  क्योकि  श्री
 रामनाथन  की  तकदीर  उसके  पते  सामने  है  ।
 उस  ने  जरा  इधर  उधर  कलम  चलाया  झोर  बह

 कुचल  दिया  गया  कोन  अधिकारी  आपक
 खिलाफ  जाच  करने  का  तैयार  होगा  ।  इसलिए
 मै  साफ  कहना  चाहता  हू  कि  आप  संसदीय
 जाच  बर बाएं  ग्वदर्ली  गान  करवाए  ।
 आइए  जनता  थे  बीच  में  ।  आप  यह
 कहते  है  वि  विरोधिता  के  चेहरों  पर  थी
 ललित  नारायण  मिश्र  वे  खत  के  छीटे  हे  ओर

 हम  यही  न  सहते  हे  कि  रोक  चेहरा  पर
 श्री  ललित  नारायण  मिश्र  के  खून  के  छीटे  है  ।
 यह  साफ  हो  जाएगा।  और  जरगर  आप  नही  आते

 है  तो  मैं  कहूंगा  कि  माननीय  मधु  लिसय  के
 काम  रिको  प्रस्ताव  का  यह  सदन  मजूर  करे।
 काग्रेस  पार्टी  का  आदमी  मारा  गया  ह  ।  यह
 मत  समझिये  रही  साहब,  कल  अगर  आप  भी
 पसन्द  नहीं  कमि  जाएगे,  तो  उडा  दिये  जायेगे  ।

 जब  सत्ता  वे'  हाथ  मे  इस  तरह  की  तलवार  रा
 जाती  है,  तो  किसी  पा  भी  नम्१र  शुभ्रा  सकता  है  t
 इसलिए  मैं  सत्ता  दल  के  लागा  से  कहूंगा
 कि  वे  इस  काम  राडो  प्रस्ताव  के  हब  में  हाथ
 उठाए  आर  जिन  गलियों  ने  श्री  ललित  नारायण
 मिश्र  की  हत्या  कर  न  की  साजिश  की  7,
 उनको  गर्दन  पकड़  के  इस  सदन  और  कु  सी  से  बाहर
 कर  देना  चाटिए  1

 इन  शब्दों  बे  साथ  मै  ट्रपति  बात  समाप्त
 करता  हू

 श्री  जगनाथ  मिश्र  :(मधुबनी)  सभापति

 जी,  राज  जो  हमारी  चर्चा  का  विषय  है,

 कहना  ने  होगा  कि  हमारे  लिए  वह  कितना
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 हृदय  विचार  कभ  रोमांचकारी  है।  साथ  ही
 इतिहास  को  कलकित  करने  वाली  यह  घटना  है  1
 ललित  बाबू  की  ह॒त्या  राजनीतिक  हत्या  है
 और  इस  विषय  में  इसी  परिचित  में  मैं  बातें
 करना  चाहता  हू  ।  मुझे  दुख  है  कि  मुझे  प्रतिपक्ष
 के  कुछ  सदस्यो  की  बातो  को  सुनने  पर  ऐसा  लगा  है
 कि  हमने  विषय  की  गम्भीरता  को  सही  सही
 नही  काका  ह ैऔर  न  हमने  आपने  की  कोशिश
 की  है।  बहुत  से  सदस्यों  ने  चर्चा  की  है  कि

 प्रधान  मती  ने  7  जनवरी  को  जो  कुछ  शोक  सभ।
 में  कहा,  वह  उन  लोगों  फ्री  नजर  में
 वाजिब  नहीं  था  लेकिन  मैं  कैसे  उनको  समझा
 सकता  हू  जब  कि  देश  के  बड़े  बड़े  लोग  भी
 उनको  नहीं  समझा  सके  |  प्रधान  मंत्री  जी  ने
 क्या  बुरा  किया  जब  पि  उन्होने  यह  कहा  कि
 आज  'वलित  बाद,  प्यार  ललित  बाबू  हमारे
 बी  में  नहीं  रह  झोर  यह  एक  ऐसा  पाया  है
 जिस  पाया  के  फ्ल रय रूण  मैं  भी  न  रह  तो
 उसके  लिए  भी  यह  उन् जाम  मेरे  ऊपर  लगा  दिया
 जाए  तो  क्या  अाण्यप हे  ।

 सभापति  जी  मैं ग्रापका  याद  दीना  कि
 जब  ललित  बाबू  जीवित  थे  नव  ये  पति पक्ष
 के  लोग  नया  कहा  करते  4  ललित  बाबू  के
 सम्बन्ध  मे  और  प्रधान  मंत्री  जी  के  सम्बन्ध  से  ।
 तब  ललित  बाबु  प्रधान  मारी  के  आवश्यक  व्यक्तियों
 म  से  होने  4,  उन  क  विना  धान  पत्नी  का  काम
 नहीं  चल  सविता  था  गौर  प्रधान  मंत्री  के  लिए
 वे  अनिवार्य  थे।  आज  जब  कि  लुटेरे  ने  हमारे
 प्यारे  ललित  बाबू  को  लूट  किग्रा  है  तो  इसका
 कलक  के  प्रधान  मंत्री  पर  लगाता  चाहते  है,
 तो  यह  कहा  का  इन्साफ  है  ।  यह  बेईमानी  है
 शौर  हम  उसे  गवारा  नहीं  कर  सकते  है  t

 मुझे  दुख  होता  है  इसे  दोहराते  हुए  !  आज
 उस  घड़ी  मे  समय  का  तकाजा  है  कि  हम  सोचे
 और  इन  मुद्दों  पर  विचार  करे  कि  ललित  बाबू
 की  हत्या  क्‍यों  हुई  a  ललित  बाबू  की  हत्या
 कैसे  समय  म  दुई झौर  उसका  बया  प्रतिफल

 हमे  भोगना  पडेगा।  इन  सारी  बातो  पर  हमें
 ठड  दिल  से  सोचना  चाहिए  था।  ललित  बाबू
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 जैसा  कि  सभी  जानते  हैं  बडे  ही  प्रभावशाली
 व्यक्ति  थे,  बहुत  कुशाग्र  बुद्धि  के  व्यक्तित  थे
 कौर  बहुत  कुशल  प्रशासक  थे  और  सरकार  में
 वे  अपनी  ह्स्ती  रखते  थे  कौर  लोगो  में  उसकी
 धाक  थी  और  यही  कारण  था  जिस  से  वे

 बहुत  सारे  लोगो  की  श्राखो  में  किरकिरी  जैसे
 लगते  थे  ।  लोग  उनसे  ईर्षा  करते  थे,  लोग
 उनकी  आलोचना  करते  थे  लेकिन  ललित  बाब्‌
 भारत  के  सच्चे  सपूत  थे  और  उन्होंने  देश
 सेवा  का  जो  भरत  ले  लिया  था,  तो  लाख
 झा लोच नाओ  के  बावजूद  भी  वे  अपने  कर्तव्य
 पथ  से  नही  डिगे  जिसकी  मिसाल  है  कि  जब

 समस्तीपुर  में  छोटी  लाइन  को  बडी  लाइन  में
 परिणत  करने  के  लिए  जां  जलसा  किया  गया  था,
 उसमें  वे  भाग  ले  रहे  थे  तो  उनकी  हत्या  कर  दी
 गई  ।  यह  आख  खोल  देने  वाली  घटना  है  ।
 जब  उनके  दुश्मनों  से  रहा  नही  गया  और  जब
 उनकी  आलोचना  से  वे  दबे  नहीं  और  उनकी

 बहादुरी  के  सामने  उन्होंने  माथ  टेके,  तो ललित

 बाबू  की  हत्या  कर  दी  गई  |

 श्री मनु,  अब  मै  इस  संदर्भ  मे  आपका
 ध्यान  इस  शोर  आकर्षित  करना  चाहूँगा  कि
 राज  देश  मे  और  खास  कर  बिहार  में  कैसी
 स्थिति  है,  तो  यह  कहते  हुए  मुझे  कोई  सोच
 नही  होता  है,  कोई  हिचक  नही  होती  है  कि
 राज  फासिस्टवाद  का  बोलबाला  हो  रहा  है
 और  सर्विस  हिसा  का  वातावरण  पैदा  किया
 जा  रहा  है।  यह  कहा  का  नियम  है,  यह  कहा
 का  सिद्धान्त  है,  यह  कहा  का  उसूल  है  कि
 जनता  के  द्वारा  चुने  हुए  प्रतिनिधियों  को
 सदन  में  प्रवेश  न  होने  दिया  जाये  और  प्यार
 वे  प्रतिरोध  करे,  तो  थप्पड  मार  दे  7  आपको
 पता  है  कि  बच्चो  का  स्वभाव  कैसा  होता  है।
 झगर  भ्रापकों  शिक्षा  के  बारे  में  मालूम  है
 और  झगर  आपको  साइक्लोथन  का  प्रभुत्व
 है,  तो  आपको  पता  होगा  कि  भ्रमर  भाप
 उनको  ग्रस्त  बातें  दिखायेंगे,  तो  बे  आपके  भी

 गुरु  बन  जाते  हैं।  यह  मैं  जानबूझ  कर  कह
 रहा  हूं  क्योकि  भ्रमर  बाप  हिसा  का  वातावरण
 पैदा  कर  रहे  हैं,  तो इसका  फल  भोगना  होगा  1
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 हम  भोग  रहे  हैं  और  श्रमिकों  भी  भोगना  होगा
 ओर  आप  बच  नहीं  सकते  है  क्योकि  अगर
 आप  गडढा  खोदते  हैं,  तो  आपको  उसमे
 गिरता  होगा।  इस  घटना  से  आपको  सबक
 लेता  चाहिए  और  आपकी  शाखे  खुलनी
 चाहिए।

 श्रीमन्‌,  राज  जो  स्थिति  पैदा  हो  गई  है,
 वह  बहुत  चिन्ताजनक  और  खेदजनक  है
 और  उसको  हमे  बडी  गम्भीरता  से  लेना
 चाहिए  1  लोग  केवल  आलोचना  प्रति  आलोचना
 में  ही  न  लगे  रहे।  यह  मानी  हुई  बात  है  कि
 यह  हत्या  राजनीतिक  हत्या  हई  है  और
 इस  तरह  की  हत्या  की  पुनरावृत्ति  न  हो,  हम
 इसके  लिए  क्‍या  सोचते  हैं  और  क्‍या  करना
 चाहते  है  ?  मै  कहना  चाहता  हु  कि  हम  सभी
 इस  मौके  पर,  इस  अवसर  पर  आत्म-निरीक्षण
 करें  और  इस  द्वीप  की  भावना  को  त्याग  दे
 ओर  सरकार  ने  इस  हत्या  करने  वाले  का
 पता  लगाने  के  लिए  और  द्र  देने  क ेलिए  जो
 प्रयास  किया  है  और  सरकार  जो  कर  रही  है
 हमे  उसमे  सरकार  का  सहयोग  करना  चाहिए
 नहीं  तो  यह  जो  फासिस्टवाद  का  नंगा  नृत्य
 हो  रहा  है,  उस  पर  जनता  पर,  राजनीति  पर
 और  राजनीतिक  जीवन  पर  जो  गहरा  प्रहार
 होने  वाला  है  और  हमे  जिस  विनाश  की  भोर
 यह  ले  जाने  वाला  है,  हम  उसे  नजरांदाज
 नहीं  कर  सकते  है  और  न  हमे  उसे  नजरांदाज
 करना  चाहिए।

 मै  इस  सदन  के  सभी  सदस्यों  से  और
 खास  करके  विरोधी  पक्ष  के  दोस्तों  से  यह
 कहना  चाहूगा  कि  वे  इस  विषय  पर  गम्भीरता
 से  सोचे  कौर  ईर्षा  और  80  से  काम  न  ले  और
 आलोचना,  प्रति-आलोचना  को  त्याग  दें
 और  सरकार  से  सहयोग  करे  जिससे  इस
 घड़ यत्र कारी  का  पता  लगे  भभोर  जिसने  यह
 हत्या  की  है,  उसको  दड  दिया  जा  सके।
 इसमे  सरकार  का  ही  नहीं  बल्कि  सभी  का
 कत् ते ब्य  है और  यह  परीक्षा  की  घड़ी  है भौर
 मैं  प्राशि  करता  हू  कि  इन  सब  बातो  के  समझते
 हुए,  वे  इस  थ  पर  चिन्तन  करेंगे।
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 SHRI  P,  G.  MAVALANKAR  (Ahme-
 dabad):  Mr.  Chairman,  Sir,  I  rise  to
 support  the  Motion  moved  by  my  friend
 Shri  Madhu  Limaye,  not  because  I
 want  to  say  anything  in  terms  of  party
 political  overtures,  which  perhaps  in-
 evitably  have  crept  inte  the  whole
 argument.  Moreover,  Sir,  we  are  not
 turning  this  debate  into  any  king  of
 Obituary  reference,  Some  friends  of
 the  Congress  Party  have  spent  most  of
 their  time  talking  abuut  the  late  Shri
 L.N.  Mishra.  We  on  this  side  say,  and
 certainly  I  for  myself  can  speak  with-
 out  and  diffidence,  that  as  2  person,
 Shri  L.N.  Mishra  was  lhkeable  and  4
 have  nothing  against  him.  It  was  on
 the  basis  of  acute  and  unbridgeable
 political  differences  that  many  cf  us  on
 this  side  hag  waged  many  a  battle
 against  him,  making  him  a  target  ot
 general  attack,  though  not  singling  him
 out  alone,  while  criticising  the  Gov-
 ernment  headed  by  Mrs.  Gandhi.

 The  whole  point  is  that  mysteries
 after  mysteries  are  gathering  ground,
 ang  a  kind  of  mystery  could  has  ga-
 thered  on  the  political  horizon  of  this
 country  of  late.  My  friend,  Shri  Vaj-
 payee  and  Shri  Shyamnandan  Mishra
 and  of  course,  Shri  Limaye  in  the
 beginning  have,  said  enough  to  show
 how  several  mysterious  developments
 have  taken  place  or  rather  have  not
 taken  place  in  this  whole  storry  and
 sordid  business.  I  had  myself  raised
 not  once  but  three  times  during  the
 Tast  session  the  question  of  Shri  Anui
 Chopra’s  mysterious  death.  I  wrote  to
 the  Home  Minister  and  the  Defence
 Minister  in  detail.  But  to  this  day  I
 have  got  only  an  acknowledgement,
 nothing  further.  I  had  requested  them
 to  look  into  the  whole  matter.  After
 I  had  raised  this  issue,  the  young  man’s
 unfortuate  family  met  me  and  narrat-
 eq  the  whole  incident  to  me.  I  was
 more  than  convinced  that  it  was  all
 clauded,  The  mystery  of  the  death
 of  Anil  Chopra  or  Lalit  Babu  or  X,  Y,
 Z,  whoever  has  gone—these  are  not
 stray  cases.  They  are  cases  in  a  whole
 chain  which  make  us  all  believe  things
 which  we  normally  would  not  like  to
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 believe.  I  would  say,  this  atmosphere
 of  suspension  and  doubt  hag  been  creat.
 ed  by  the  mysterious  functionmg  of
 the  political  wing  of  the  Government
 of  India  under  the  leadership  of  the
 Prime  Minister,  Mrs.  Gandhi.

 The  Samastipur  incident  is  signifi.
 cant  not  only  for  what  things  happen-
 eq  but  more  significant  and  disturbing
 for  many  of  the  things  that  did  not
 happen.  Several  acts  of  commission
 and  omission  that  surround  this  entire
 episode  of  the  passmg  away  of  Shri
 Lalit  Mishra  make  it  imperative  for
 ths  Parliament  and  the  country  to
 know  the  truth.  And  were  it  not  for
 the  fact  that  we  on  this  side,  indeed
 I  hope  ali  of  us  in  this  House,  are
 motivated  by  one  sole  factor,  namely,
 arriving  at  the  truth,  we  woulg  not
 have  brought  in  this  adjournment  mo-
 tion.

 Many  of  my  good  friend's  opposite
 are  criticising  us  for  bringing  this  up
 in  the  form  of  an  adjournment  mo-
 tion,  In  reply,  I  would  say  that  if  we
 have  brought  an  adjournment  motion,
 to  adjourn  the  business  of  the  House,
 whit  the  Government  ang  the  Prime
 Minister  are  doing  is  to  put  a  stop  to
 the  democratic  process  in  this  country,
 which  is  much  worse,  much  more  dan-
 geroug  and  much  more  harmful.

 Of  late,  the  results  of  the  various
 elections,  bye-elections  though  they  are
 more  than  revealing.  I  can  only
 hope  and  pray  that  my  friends  on  the
 Congress  benches,  big  in  majority  to-
 day,  will  sce  in  the  coming  months  and
 yearg  when  electiong  must  inevitably
 come  again  whether  they  have  any
 rapport  left  with  the  public  at  Jarge.

 This  morning,  my  young  new  friend,
 Shri  Sharad  Yadav,  took  the  oath  and
 after  shaking  hands  with  the  Speaker
 said:  ‘Lok  Nayak  Jayaprakash  Zinda.
 bad’.  The  Speaker  said  that  that  would
 not  form  part  of  the  proceedings,  but
 what  Jayaprakash  Nurayan  is  doing  is
 forming  part  of  the  whole  history  of
 this  country!  Therefore,  there  is  no
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 question  of  this  or  that  individual  lik-
 ing  or  not  liking  it.  It  is  a  question
 of  the  historic  role  Jayaprakash  is
 playing.  He  is  only  the  spokesman  of
 the  afflictions  and  aspirations  of  ‘the
 vast  millions  of  this  country.

 My  friend  Shri  Ramavtar  Shastri
 Says:  no,no  He  has  a  right  to  hold
 his  views.  I  believe  that  it  is  no  use
 bringing  in  JP’s  fair  name.  As  a  mat-
 ter  of  fact  it  must  be  said  to  the  cre.
 dit  of  Jayaprakash  Narayan  that  he
 had  kept  the  Bihar  movement  as  non-
 violent  aS  any  such  mass  movement
 can  be  kept.  Mahatma  Gandhi  was
 the  leader  of  the  Independence  move-
 ment  but  even  he  had  to  say:  I  go
 back  and  withdraw  my  movement  be-
 cause  of  violence.  That  situation  hap-
 pily  has  not  taken  place  in  Bihar.  That
 only  shows  that  in  the  changed  situa-
 tion  JP  coulq  do  what  even  the  father
 of  the  nation  could  not  do  before  Inde-
 pendence;  that  is  because  JP  is  not
 interested  in  the  power  he  does  not
 want  to  replace  Prime  Minister  Indira
 Gandhi  He  is  for  certam  values  Mrs.
 Gandhi  ang  her  associates  are  twisting
 all  norms  and  values  of  public  life  as
 they  want  to  perpetuate  themselves  in
 power.  I  can  understand  remaining  in
 power  but  to  go  on  doing  things  any-
 how  and  somehow  in  order  to  perpe.
 tuate  oneself  in  power  is  not  by  any
 test  a  method  of  democracy  or  demo.
 cratic  behaviour

 The  Bihar  Government  is  investigat-
 ing:  the  CBI  is  investieating;  the  Ma-
 thew  Commission  is  investigating,  the
 hospital  authorities  will  investigate;
 the  railway  authorities  are  investigat.
 ing.  With  all  these  investigations  go-
 ing  on,  simultancously  and  separately,
 are  they  not  making  a  mockery  of
 the  whole  investigation®  They  had
 shown  so  much  delay  in  announcing
 investigations  but  they  showed  no
 delay  not  even  the  Prime  Minister,  in
 condemning  the  Opposition  parties  and
 independent  people  who  had  heen  sup-
 porting  the  poouJar  movement  against
 corruption  and  misrule.  The  actions
 and  comments  from  the  establishment,
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 from  the  Prime  Minister  downwards
 make  clear  reading.  One  senses  that
 these  are  not  spontaneous  reactions  to
 Samastipur  incident  but  they  are  cool
 and  calculated  criticisms  of  JP  and
 opposition  parties  and  independent  cri-
 ties  and  dissenterg  in  our  democracy.
 It  only  strengthens  the  suspicion  of  the
 common  man  that  there  is  something
 wrong  in  the  State  of  Denmark,  in  the
 capital  of  the  country.  Even  if  they
 use  State  machinery  and  propaganda
 units  of  the  All  India  Radio,  they  will
 not  make  us  all  believe—what  they
 want  us  to  believe.  After  all  some
 people  can  be  fooled  sometimes,  but
 not  all  people  all  times.  Shri  Jagan.
 nath  Mishra,  the  brother  of  the  late
 lamented  L.  N  Mishra,  fortunately
 survived  ang  certain  statements  made
 by  him  were  announced  if  I  mistake
 not  on  the  All  India  Radio  on  ilth
 Fehruary,  both  in  Hindi  and  English
 news  bulletins  Neither  before  that
 news  bulletin.  nor  afte  that  bulletin
 did  those  statements  appear  in  the
 newspapers.  That  statement  broadcast
 on  the  All  India  Radio  news  bulletin
 comes  out  from  almost  nothing  as  it
 were  and  the  piece  which  I  recall  hear.
 ing  says  that  the  Prime  Minister  is  not
 involved  I  am  not  saying  that  the
 Prime  Minister  is  involved.  The  piece
 of  statement  put  out  through  Mr.
 Jagannath  Mishra  says  that  the  Prime
 Minister  is  not  involved.  As  J  said,
 Tam  not  saying  that  the  Prime  Minis.
 ter  is  involved.  Al  fT  am  '  saying
 is  that  the  Prime  Minister  and  her  as-
 saciates  in  the  Congress  Party  are  do-
 ing  things  which  are  not  only  damaging
 to  our  democracy  but  are  damaging  to
 our  public  life.  That  is  why  I  support
 the  adjournment  motion  so  ably  mov-
 ed  by  my  friend  Shri  Madhu  Limaye.

 THE  MINISTER  OF  HOME  AF.
 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY):  Mr  Chairman,  I  wish  to
 express  my  profound  sorrow  at  fhe  un-

 timely  ang  tragic  death  of  our  valued
 colleague,  the  late  Mr.  Te  क्र,  Mishra.
 I  wish  also  to  express  my  grief  at  the
 death  of  other  friends  who  were  vic-
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 {Shri  K,  Brahmananda  Reddy]
 tims  In  that  incident  I  also  express  my
 sorrow  that  the  hon.  Members  of  this
 House  Shri  Y.  P.  Mandal  and  Shri  R.
 P.  Paswan  and  some  Members  of  the
 Legislature  of  Bihar  also  got  injured
 on  that  occasion.  3  am  happy  that
 these  friends  have  recovered  and  I
 hope  that  others  wilt  ylso  recover  com-
 pletely.

 The  discussion  has  continued  for  al-
 most  six  hours  by  now  and  I  listened
 with  quite  sume  attention  to  the  re-
 marks  made  by  hon.  Members,  mainly
 from  the  opposition.  J  wish  to  say
 that  a  good  part  of  the  discussion  was
 not  particularly  relevant  to  the  motion
 on  hand  and  it  went  into  some  other
 political  questions  which  I  do  not  want
 to  answer  to-day.  B{  T  wish  to  bring
 some  facts,  many  o  them  might  be
 known  to  you,  toy  u  notice.  Shri
 Shyamnandan  Babu  alsu  mentioned
 that  they  had  not  been  mentioned

 As  you  all  know,  on  the  2nd  January
 Shri  Lalit  Narain  Mishra  had  an  enga-
 gement  for  inaugurating  the  Samasti-
 pur-Muzaffarpur  Broad  Gauge  Rail-
 way  line  and  reached  there  by  ahuut
 5.l0  om,  There  was  a  ‘arge  gathermg
 Immediately  after  some  introductory
 remarks  by  some  fnends  Shmn  L.  N
 Mishra  spoke  for  quite  some  time,  for
 about  half  an  hour  At  the  end  of  his
 speech,  a  huge  explosion,  a  blast,  took
 Place  and  there  was  a  loud  noice
 Twenty-eight  persons  were  injured  in.
 cluding  Shri  L  N.  Mishra,  Dr  Jagan.
 nath  Mishra,  Members  of  Parliament.
 Members  of  the  Assembly,  Members  of
 the  Counci)  and  un  employee.  After
 immediate  examination  hy  the  Chief
 Medical  Officer  of  the  North  Eastern
 Raifway,  Shri  J,  N  Mishra  and  Dr.
 Jagannath  Mishra  proceeded  by  train
 to  Danapur,  reaching  there  Ly  about
 midnight.  At  Danapur  Shri  Mishra
 was  examined  by  promiment  surgeons
 of  the  Patna  Medical  College  and  ope-
 rateq  upon  for  his  iniuries  Shri
 Mishra  passed  away  in  the  morning  on
 3rd  January,  1975.

 Among  the  other  injured  at  Samasti-
 pur  was  Shri  8.  पद,  P.  Kishore  who  died
 on  the  night  of  3rd  January,  3975  at
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 the  Samastipur  Railway  Hospital  and
 Sbri  Suraj  Narain  Jha  who  died  on  the
 4th  January  at  the  Darbhanga  Medical
 College.

 After  the  explosion  at  the  Samastl.
 pur  Railway  Station,  another  explosion
 took  place  at  about  8  p.m.  on  the  same
 day,  i.e.,  2nd  January,  in  the  house  of
 one  Shri  Mahadev  Sahu,  Assistant
 Accounts  Officer,  North  Eastern  Rail.
 way,  at  Samastipur.  In  this  connection
 two  cases  were  registered  by  the  State
 Police  under  sections  20B,  302  and
 307  and  sections  3  and  4  of  the  Explo-
 sive  Substances  act  in  respect  of  the
 Railway  Station  incident  and  another
 under  section  3  and  4  of  the  Explosive
 Substances  Act  in  respect  of  the  inci-
 dent  in  the  House  of  Shri  Mahadev
 Sahu.  In  view  of  the  importance  of
 this  case,  senior  CBI  officers  were
 deputed  to  ansist  the  local  police.

 SHRI  SHYAMNANDAN  MISHRA:
 Would  you  give  the  time  when  the
 cases  were  registered?  ‘You  can  find
 out  and  tell  the  House  later?

 SHRI  K.  BRAHMANANDA  REDDY:
 The  first  explosion  which  took  place
 at  the  railway  station  was  registered.
 The  second  cxptosion  occurred  at  about
 8pm  and  thercfore  it  was  subsequent.
 ly  registered  Subsequently  on  the  re~
 quest  of  the  Bihar  Government,  the
 CBI  were  askeq  to  take  up  the  inves-
 tigation  on  the  8th  January  975  and
 the  investigations  are  in  progress.

 Several  misgivings  were  expressed
 in  newspaper  reports  about  the  delay
 in  providing  medical  attention  to  late
 Shri  I..  N.  Mishra  and  its  adequacy.
 On  28th  January  (1975,  the  Govern.
 ment  of  Bihar  constituted  a  committee
 of  medical  experts  to  enquire  as  to
 whether  prompt  ang  adequate  medical
 aid  has  been  given  to  Shri  L.  N.  Mishra.
 The  enquiry  hy  the  medical  committee
 is  in  progress  Several  stories  were
 also  published  in  the  newspapers  about
 the  nature  of  th»  explosion  and  the
 adequacy  of  the  security  arrangements
 the  persons  involved.  These  stories
 sought  to  arouse  suspicions  in  the  puh«
 lic  mind  and  give  rise  to  baselers  ingl-
 nuationg  and  rumours  about  the  tragic
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 incident.  Demands  were  made  by  seye~
 ral  quarters,  including  Members  of
 Parliament  and  political  parties,  for  an
 enquiry  into  all  aspecis  of  the  mat-
 ter.  The  Central  Government,  there-
 fore,  appointed  on  l0th  February  4975
 a  commission  of  enquiry  consisting  of
 justice  K.  K.  Mathew  of  the  Supreme
 Court  to  enquire  into  the  general  back-
 ground,  the  facts  and  circumstances
 pertaining  “fo  the  two  explosions,  the
 nature  and  adequacy  of  the  measures
 tor  the  protection  and  security  of  Shri
 L,  N.  Mishra  at  the  time  of  the  inci-
 dent,  the  nature  ang  adequacy  of  med).
 cal  attention  given  to  him  after  the
 explosion  and  such  other  matters  as
 may  be  relevant  to.  The  CBi  wil]  con-
 tinue  its  investigations  It  will  also
 render  such  assistance  as  the  commis-
 sion  may  require  m  the  course  of
 its  imquiry.  While  the  object  of
 the  CBI  mvestigations  is  to  bring
 the  accused  before  a  court  of  law,  the
 scope  of  the  commission  of  inquiry  38
 wider  and  in  its  widcr  task  the  com-
 mission  will  have  the  cooperation  and
 assistance  of  the  CBI  and  the  team  of
 medical  experts  appointed  by  the  Gov-
 ernment  of  Bihar  The  conimseinn  hag
 also  commenced  its  work  and  a7  ex-
 pected  to  complkte  its  inquiry  and
 submit  its  report  to  the  Central  Gov-
 ernment  within  three  months  frum  the
 uate  of  its  appointment,

 SHRI  SHYAMNANDAN  MISHRA
 What  is  the  «difficulty  in  putting  the
 CBI  under  the  dnection  of  the  vom.
 mission?

 SHRI  K.  BRAHMANANDA  REDDY-
 I  will  try  to  answer  some  of  the  points
 that  have  bern  raised  If  you  have
 other  points,  you  can  raise  them  later.

 After  hearing  some  of  the  aiguments
 mainly  from  the  opposition  leaders,  I
 Bot  a  temptation  to  enter  into  argu-
 ments  ang  expose  the  fallacy  of  those
 arguments.  But  I  do  not  want  to  enter
 into  a  discussion  or  argument,  because
 in  my  opinion  that  is  not  going  to  be
 helpful.  After  al’,  tins  is  a  case  of
 Murder  and  assassination  and  it  should
 be  the  effort  of  this  House—the  Cong-
 Tess  as  well  ag  the  oppositior—to  see
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 that  efforts  are  made  to  arrive  at  the
 truth  of  this  matter.  Accusations  and
 counter  accusat:ong  of  a  political  cha-
 racter  by  anybody,  including  the  op-
 position,  will  not  be  contributing  to
 arriving  at  the  truth  in  this  matter.
 It  is  most  important  tu  remember  this.
 Therefore,  I  woulq  earnestly  submit  to
 this  House,  and  specially  to  the  oppo-
 sition  parties  that  these  accusations
 and  counter-accusations  shouJd  stop  in
 the  interest  of  justice  and  democracy.

 22  hrs.

 I  am  not  going  into  all  the  pomts
 raised.  Yet.  I  am  submitting  some-
 thing  only  to  iJlustrate  that  some  of
 the  things  which  some  of  the  hon.
 Member  have  been  tryms  to  allege
 do  not  stand  scrutiny  even  for  a
 minute;  I  am  not  saying  thi.  to  counter
 any  argument

 It  was  allegen  thut  there  were  no
 security  arrangements,  While  I  will
 not  go  into  the  details,  I  will  say  that
 ptoper  security  arrangements  have
 been  there  in  the  shape  of  CRP  per-
 sonnel,  Bihar  Military  Pohce.  RPF  and
 other  officers,  including  the  Commis-
 sioners,  apart  from  our  officers.  There
 was  a  larve  gathering,  As  Shri  Vaj-
 payee  said  in  his  speech,  in  India
 when  we  address  meetings  of  thou-
 sands  and  thousands  of  people,  while
 arrangements  can  be  made,  it  is  just
 not  possible  to  guard  each  move  by
 any  dishonest  person.

 One  of  the  accusations  made  was
 that  no  Minister  of  the  Bihar  Govern-
 ment  was  present  there.  Is  it  an  im-
 portant  matter?  After  all,  as  you
 all  know,  the  majority  of  members  of
 the  Bihar  Government  are  known  to
 be  the  friends  of  the  late  Shri  L,  ऐप,
 Mishra.  I  suppose  you  are  not  going
 to  insinuate,  or  even  suggest,  that
 these  friends  also  knew  that  some-
 thing  is  going  to  happen  and,  there-
 fore,  they  were  not  present.  Is  it
 proper  to  make  such  an  allegation?
 Several  Ministers  of  the  Central  Gov-
 ernment  go  in  different  directions  and
 attend  several  functions  in  the  States
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 SHRI  K.  BRAHMANANDA  REDDY:
 where  the  local  Ministers  may  not  be
 present.  So,  that  is  not  a  valid  charge.

 Also,  I  wish  to  submit  on  this  occa-
 sion  that  when  the  Prime  Minister
 made  that  statement  on  the  7th  of
 February,  as  I  have  submitted  in  the
 Consultative  Committee  meeting
 also....

 SHRI  SHYAMNANDAN  MISHRA:
 Please  do  not  quote  that;  that  is  not
 done.

 SHRI  K.  BRAHMANANDA
 REDDY:  It  is  only  against  the  vio-
 lence  and  the  cult  of  hatred  that  is
 surcharging  the  atmosphere  in  the
 entire  country  that  the  Prime  Minis-
 ter  made  those  remarks.  She  said
 that  it  was  our  duty  to  take  it  in  that
 light.  Is  there  anyone  here  to  infer
 that  because  you  suspect  that  the
 Prime  Minister  made  an  accusation
 against  you,  So  all  these  stories,  theses
 and  insinuations  tecame  current  in
 this  country?

 SHRI  SYHAMNANDAN  MISHRA:
 So  the  atmosphere  was  politicalised.

 SHRI  K,  BRAHMANANDA
 REDDY:  My  only  submission  is  that
 we  would  not  be  helping  anybody  by
 making  such  wild  charges,

 Regarding  the  appointment  of  the
 commission  of  inquiry  you  would  like
 to  say  that  it  was  appointed  in  a
 delayed  manner.  Is  there  any  country
 in  the  world  which  has  instituted  an
 impartial  committee  of  inquiry  when
 the  CBI’s  investigations  were  in  pro-
 gress  and  the  accused  were  not  brought
 to  book?  Should  we  not  feel  proud
 of  it?

 SHRI  SHYAMNANDAN  MISHRA:
 We  really  do  not  understand  your
 point,

 SHRI  MADHU  LIMAYE:  Rubbish.
 SHRI  K.  BRAHMANANDA

 REDDY:  I  am  not  going  to  be  pro-
 voked;  you  may  call  it  whatever  you
 like  But  was  it  wise  for  anybody,
 when  the  CBI's  investigation  was  in
 progress,  to  make  statements?  Shi!
 Shyamnandan  Mishra  was  saying  why
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 that  man  should  not  have  made  a
 statement,  why  this  man  should  have
 made  a  statement  and  why  that  man
 should  have  made  a  statement,  In  one
 breath  you  cannot  say  that  the’  Prime
 Minister  was  wrong  in  saying  some-
 thing  on  the  7th  when  the  CBI’s  in-
 vestigation  was  in  progress  and,  at  the
 same  time,  also  say  that  others  should
 have  made  a  statement  regarding  the
 death  or  the  incident.

 SHRI  SHYAMNANDAN  MISHRA:
 The  officials,  who  had  visited  the  scene
 of  occurrence,  ought  to  have  told  us
 what  was  their  impression  when  they
 visited  the  scene.  These  were  the  fac-
 tual  things  which  should  have  been
 shared  with  the  country.  Where  was
 the  question  of  prejudicing  the  in.
 vestigation  there?

 SHRI  K.  BRAHMANANDA
 REDDY:  I  do  not  want  to  provoke
 you  into  any  further  discussion,  My
 only  submission  was  that  when  Shri
 Shyamnandan  Mishra  today  says  that
 the  late  Shri  Lalit  Narayan  Mishra
 was  the  most  lovable  and  charming
 personality  in  the  entire  House  and
 when  all  of  us  should  have  been  shoc-
 ked  at  the  death  of  a  valued  colleague
 of  ours  in  a  tragic  way,  is  it  not  our
 duty,  both  of  the  Opposition  and  of
 the  Government,  to  see  to  it  that  a
 prone’  investigation  and  inquiry  is
 made,  the  truth  is  brought  out  and  the
 culprif*  are  brought  to  book?

 SHRt  SHYAMNANDA  MISHRA:
 We  have  made  that  point.

 SHRI  K  BRAHMANANDA  RENDY:
 Therefore,  in  matters  of  this  type  there
 1s  no  point  in  seeking  shortcuts  for
 scoring  a  point  over  one  another.  It
 is  not,  in  my  opinion,  conducive  to  pro-
 per  investigation  of  crimes  either  in
 this  country  or  in  any  country  for  the
 matter  of  that.

 Therefore  I  would  like  to  submit  to
 the  entire  House,  let  the  CBI  investi-
 gation,  which  is  in  progress  and  which
 we  are  actively  pursuing,  go  on  and
 We  should  not  say  anything  from  the
 floor  of  this  House  which  will  inhibit
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 the  progress  of  the  prosecution,  After
 all,  as  many  of  you  have  tried  to  ex-
 plain,  there  was  a  planneq  murder,  a
 conspiracy,  this  ang  that.  Waen  that
 is  the  circumstance,  it  should  behove
 us  to  pause  a  little  and  consider  whe-
 tber  we  should  do  anything  tu  inhibi
 our  approach  in  the  course  of  investi-
 gations  in  that  case,

 SHRI  SHYAMNANDAN  MISHRA:
 What  ure  the  terms  of  reference?

 SHRI  K.  BRAHMANANDA
 REDDY:  It2,  true  that  during  Un
 course  of  discussion  hon.  friends  in
 the  Oppusition  as  well  as  on  the  Con
 gress  sid"  have  expressed  sume  doubt.
 about  certain  matters—whetner  this
 tiain  started  mn  time  or  whether  theic
 wus  dey.  whetier  prope:  ainedicar
 attention  wus  given,  whether  after  h
 avacheu  Tvanapur  station,  immediately
 medial  ad  was  given  or  not,  These
 ure  some  of  the  matters  which  may
 be  agitating  your  Mind  and  other  peo-
 ple'’s  minds,  Hous  fer  that  purpoy
 I  do  not  want  to  go  into  that  at  ali
 that  there  is  a  commission  of  inquiry
 waich,  us  I  have  submitted  just  now
 has  a  wider  outlook.  You  have  seen
 clause  (a)  whith  says: —

 “The  Comnussion  38  requested  to
 go  into  the  background  and  —  the
 facts  und  cucumstances  ‘cading  to
 the  blast,  inte  the  adequacy  O°
 otherwise  of  the  secunty  arionec-
 ments,  the  adequacy  or  otherw:  e  of
 the  medical  attention  that  was  paid
 to  him”  etc.

 Therefore,  I  would  submit  to  the  Hous:
 that  if  hon.  Members  here  fiom  =  any
 side  have  any  point  to  make,  certainly,
 in  an  appropriate  manner,  they  can
 put  it  before  the  Inquiry  Commission.

 Sir,  I  do  not  want  to  go  into  many
 details.  Of  course,  a  very  feeable
 attempt  was  made  for  having  9  parlia-
 mentary  probe.  As  he  has  said,  three
 different  inquiries  are  going  on,  Why
 have  another  inquiry,  a  parliamentary
 probe?  Would  you  think  it  would  be
 a  better  inquiry  than  a  Commission  of
 3344  LS—I5,
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 Inquiry  headed  by  an  impartial  Sup-
 reme  Court  Judge?  Do  you  want  to
 bring  in  politics?

 I  would  very  much,  earnestly,  re-
 quest  you  to  help  in  the  process  and
 ५0  give  your  assistance.  If  you  have
 any  information,  certainly,  you  have
 a  light  to  place  it  before  the  Inquiry
 Commussion  ain  an  appropriate  manner.

 My  submission  is  that  we  will  have
 to  save  democracy.  We  will  have  to
 discusg  various  issues,  You  are  in-
 vited  by  the  Prime  Minister.  It  should
 be  your  quty  to  extent  your  full  sup-
 port  and  give  your  advice,  After  all,
 all  of  us  are  interested  m  the  future
 of  the  country.  It  should  be  our  co-
 operative  effort  to  see  that  we  over-
 come  .many  difficulties  that  we  have
 got  and  run  this  country  in  a  proper
 way.

 I  do  not  want  to  take  much  time
 because  my  cntering  into  several  de-
 tails  which  hon,  Members  have  ex-
 pressed  will  mean  in)  my  _  opinion
 traversin,s  tie  ground  which  the  Com-
 mission  of  Inquiry  38  going  to  do,  I
 do  not  want  to  purposely  go  into  all
 these  matters  or  to  say  anything  about
 wl.  Let  the  Commission  of  Inquiry
 come  to  its  own  judgment  on  its  own
 evidence.  Any  hon  Member  is  at
 liberty  to  go  and  appear  before  it  and
 give  whatever  evidence  he  has  got.

 I  wish  to  request  the  entire  House,
 including  the  Opposition,  not  to  cast
 any  aspersion  or  have  any  suspicion
 or  make  any  insinuation  or  do  any-
 thing  to  vitinte  the  atmosphere  and  I
 appeal  to  them  to  support  the  investi-
 gations  and  contribute  to  the  success
 of  the  Commission  of  Inquiry  headed
 by  a  Supreme  Court  Judge.

 श्री  मच  लिये  :  सभापति  महोदय,
 हम  लोगों  को  उम्मीद  थी  कि  इस  बहस  के
 दौरान  जो  मुद्दे  उठाये  गये  हैं  उसका  समुचित
 जबाब  मिलेगा.  लेकर  क्रीज  गृह  मंत्री  जे
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 (at  मय  लिये]
 समझदारी  की  कौर  सूझ-बर्ष  की  बात  करते
 हैं।  राज  उन्‍होंने  जो  भाषण  दिया,  मगर

 3  तारीख  को  प्रधान  मंत्री  जी  ने  उसी  तरह
 का  भाषण  दिया  होता  तो  पूरे  देश  में  जो

 सन्देह  का  वातावरण  उत्पन्न  हुआ,  वह  नहीं
 हो  पाता  ।  क्या  १  तारीख  को  प्रधान  मंत्री  जी
 विरोध  पक्ष  के  लोगों  के  साथ  बैठ  बर  जो
 मैं  य ूकमीशन  .0  फरवरी  को  नियुक्त  करने
 का  फैसला  हुए,  वह  पहले  से  नहीं  कर  सकती
 यि क्या  3  या  4  तारीख  को  हू  निर्णय
 नहीं  किया  जा  सकता  थार  इस  सरकार
 पर  मेरा  भ्र भि योग  है  कि  उनकी  यह  सुनियोजित
 ग्रोजना  थी  कि  इस  हत्या  या  इस्तेमाल  विरोध
 पक्ष  को  बदनाम  कर  के  लि ग्रे  किया  जाये  और
 यदि  इनको  इसमे  सफलता  मिलती  और
 जनता  इनकी  विचारधारा  से  प्रभावित  हो
 जाती  तो  निश्चित  रूप  से  कुछ  कदम  उठाने
 का  निर्णय  सरका  ने  किया  था।  उसमे  कुछ
 संस्थाओं  पर  प्रतिबन्ध  लगाने  के  बार  मे  भी
 सरकार  ने  फैसला  कया  था।

 एक  सदनों  २  सदर  कौन  सी  सिखाये  ?

 थी  सु  लिये  आर०एस०एस०  है,  आर

 बहुत  सी  संस्थाएं  है  1  यह  निर्णय  आपने

 पहले  से  किया  हमरा  था--अगर  आपके
 प्रचार  से  जनता  प्रभावित  हो  जाती  त्री
 जनता  के  मन  मे  शहे  सन्देह  उत्पन्न  हा  जाता
 कि  गट  विरोध  पक्ष  का  काम  है  ता  निश्चित
 रूप  से  आपकी  सरकार  यह  लोकतंत्र  विरोधों
 कदम  उठाती  |

 में  फेवर  दो  बात  अपे  सामने  रखना
 चाहता  ?--कहा  जाता  है  वि  जो  द्वेष  का
 वातावरण  हैं  उसमे  से  यह  घटना  उत्पन्न

 हुई  है  मैं झाप  से  कहना  चाहता  हु--
 भाषण  से  और  प्रचार  से  जनता  उत्तेजित
 होकर  अधिक  से  अधिक  क्या  कर  सकती  है---
 किसी  सभा  वो  ताड ,  का  काम  कर  1. ह  तो

 है,  ईंट  पत्थर  चना  सकती  4,  थोड़ी  बहत
 भारपीट  ही  सकती  है,  लकिन  वह  घटना  इस

 तरह  की  नहीं  है।  सभी  लोग  मानेंगे  कि  14
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 सुनियोजित  लग  से  ही  इतना  भय  कर  विस्फोटक
 बम  बहा  पर  थोडा  गया  है-तो  स्पष्ट  है  कि  बिना
 कांस्पिरेसी  के,  षडयंत्र  के  यह  काम  नहीं  हुमा
 है  आपने  जो  केस  दर्ज  किया  है  बहू  कास्पिरेसी
 का  किया  हैँ  कौर  मैथ्यू  कमीशन  के  सामने
 भी  कास्पिरेसी  की  ही  बात  रखी  गयी  है--
 तो  फिर  आप  कैसे  कहते  हैं  कि  यह  कास्पिरेसी
 का  सवाल  नही  है  ।

 इसलिये  मैं  फिर  कन्ना  चाहता  हु  कि

 जहा  भाप  वातावरण  की  बात  कहते  है--
 जनता  को  गुमराह  करने  का  प्रयास  न  करे,
 यह  सका  भय कर  अपराध  है,  सवार
 क्राइम  हुआ  रे  और  उसी  स्तर  पर  उसका

 मुकाबिला  करना  चाहिये  धा,  ते  .  आपने
 नहीं  किया  ।  अगर  भ्रामक  लोकतन्त्र
 के  प्रति  आस्था  ४  और  आपका  विराध  पक्ष
 और  जय  प्रकाश  नारायण  जी  के  ऊपर  आरोप
 है  कि  वह  लोकतन्त्र  की  जडो  को  खोदने  का
 काम  कर  रहे  है  तो  मै  आपने  पूछना  चाहता  हू
 -लोकतन्त्र  के  प्रति  अपनी  आस्था  को  साबित
 करने  के  लिये  आप  कुछ  आवश्यक  कदम
 क्यों  नहीं  उठाते  है  ।

 में  आज  ऑफ  पूछना  चाहना  हु--
 राष्ट्रपति  जी  के  प्रसिभाषण  में  समय  कहा
 गया  है  कि  पाकिस्तान  के  साथ  हमारे  पड़ोसी
 देशो  क ेसाथ  हमार  सम्बन्ध  साधारण  हो.  रहे
 है.  मित्रतापूर्ण  हो  रहे  हे,  तो  3  दिसम्बर
 L974  को  विदेशी  प्राजसमण  का  लेकर  जिस

 आपातकालीन  स्थिति  वी  घोषणा  पी  गई  थी,
 उसको  आप  क्‍यों  बरकरार  रख  रहें  है  ?

 व्या  इसके  लिये  आ्रापातकालीन  स्थिति  के

 रहते  प्राकार  कुछ  समान्य  अधिकार  मिल
 जात  हे,  जैसे  19वीं  धारा  के  खिलाफ  जो

 कानून  बाप  पास  करना  चाहेंगे,  मौलिक
 अधिकारों  को  खत्म  करने  वाले  कानून,  उनके
 लिये  भी  ग्राहको  ग्रा पत् कालीन  स्थिति  के
 रहते  अधिकार  मिल  जात।  और  आप

 कानून  बना  सकते  है।  पग्राभातकालीन  स्थिति
 के  रहते  हुये  आप  साधारण  जनता  के  जो
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 भौतिक  अधिकार  हैं,  यहां  तक  कि  अ्रदालत

 में  जाकर  अपने  अधिकारों  को  मनवाना,

 उनको  भी  आप  समाप्त  कर  सकते  हैं,  राज्यों

 को  जो  सीमित  स्वायतता  प्राप्त  है उस  पर  भी

 ग्रामीण  करने  का  अधिकार  आपको  Aid-

 कालीन  स्थिति  के  ग्रन्दर  मिल  जाता  है  ।

 लोक  तन्त्र  में  आपकी  आस्था  को  मैं

 मान  लेता,  यदि  आज  आप  अपने  भाषण

 में  कहते  कि  देश  में  लोकतन्त्र  के  वातावरण

 को  बनाये  रखने  के  लिये,  जनता  के  मौलिक

 ग्रधिकारों  को  अक्षुण्ण  रखने  के  लिए

 ग्रापतकालीन  स्थिति  को  हम  समाप्त  कर

 रहे  हैं,  मीसा,  डी०  आई०  कार  ग्राही  जो

 दमनकारी  कान्त  हैं  जिनके  तहत  सैकड़ों

 लोगों  को  गिरफ्तार  किया  जा  रहा  है--हम

 उन  कानूनों  को  समाप्त  कर  रहे  हैं  |  कप

 बार  वार  हम  लोगों  पर  अभियोग  लगा  रहे

 हैं  क्रि  लोकतन्त्र  के  प्रति  हमारी  आस्था  नहीं

 है--इसलिये  मैं  द्रापते  कहता  चाहता  हूं  कि

 लोकतन्त्र  की  हत्या  करने  का  काम  आप  लोग

 खुद  कर  रहे  हैं  |

 सभापति  महोदय,  मैं  आप  से  श्री  करना

 चाहता  हूं  कि  अगर  प्रधान  मंत्री  जी  और

 उनकी  सरकार  लोकतंत्र  को  देश  में  बताये

 रखना  चाहते  हैं,  हस  के  वातावरण  को

 समाप्त  करता  चाहते  हैं  तो  कपा  इस  पर  उनको

 नहीं  सोचता  चाहिये  कि  सरकार  के  ड्रामा  जो
 |

 हिसा  की  जाती  है  उस  हिसा  को  भी  समाप्त

 मर

 का  प्रयास  होना  चाहिये  |  जनता  के

 द्वारा  जो  हिसा  होती  है,  उसका  हमने  कभी

 मथन  नहीं  किया,  लेकिन  वह  मामूली  किस्म

 हिंसा  होती  है,  लेकिन  सरकार  के  द्वारा
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 जो  लगातार  हिसा  होती  है--क्या  उस  पर  भी

 रोक  नहीं  पप्नी  चाहिये  ?

 इसलिये,  सभापति  महोदय,  मेरा  कहना

 है--इनको  स्ब  ग्रस्त  आई  है,  लेकिन  बहुत

 देर  के  बाद  आई  है  और  वह  भी  इसलिये

 आई  है  कि  इनका  जो  प्रचार  का  षड़यंत्र  था,

 वह  फेल  हो  गया  ।  क्रैडिविल्टी-गैप  को  लेकर,

 वरना  आज  ये  हमारे  ऊपर  आक्रमण  करने  की

 स्थिति  में  रहते  |  अगर  राज  सत्तारूढ़  दल

 डिफेन्सिव  में  दिखायी  पता  है  तो  उसका  एक

 कारण  है--लोकतसन्‍्त्र  के  प्रति  हमारी  आस्था

 शरार  विरोध  पक्ष  के  प्रति  जनता  का  प्रेम  ।

 इनका  प्रति  जनता  का  विश्वास  उठ  गया  है।

 उगर  हरियाणा  के  इलेक्शन  में  जीत  जाते  तो

 ये  हमारे  ऊपर  चढ़  बैठते  की  बात  करते,

 लेकिन  धीरे  धीरे  जनता  कौर  सरकार  के  बीच

 में  एक  दीवार  उत्पन्न  हो  गयी  है।  और  इसी

 के  चलते  आज  सरकार  डिफंसिव  पर  है

 इसलिये  इस  प्रस्ताव  को  वापिस  लेने  का  कोई

 सवाल  नहीं  है।  इसमें  जो  दो  मह  हैं  कि

 सरकार  विस्फोटक  के  रहस्य  को  हल  नहीं  कर

 सकती  है  और  इसमें  भयंकर  देरी  हो  रही

 है,  यह  काम  तत्काल  करना  चाहिये  था,

 ये  बाते  अपनी  जगह  पर  सही  हैं  ।  कुछ  क  ग्रेसी

 सदस्यों  ने  कहा  कि  पार्लियामेंटरी  डिस्कशन

 का  प्रीएम्प्ट  करत  की  मंशा  नहीं  थी,  यह  बात

 जरूर  थी।  और  आज  स्पीकर  के  साथ  हमारी

 क्या  बातचीत  2ई
 ?  हम  लोग  अच्छी  तरह  से

 जानते  थे  (के  नियम  59  के  ग्रा धार  पर  श्राप

 इस  का  विरोध  करेंगे  ।  आपने  नहीं  किया,

 अच्छी  बात  है।  लेकिन  काम  रोको  प्रस्ताव

 जिन  कारणों  को  लेकर  रखा  गया  है  यहां  पर
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 वह  कारण  अपनी  जगह  पर  मौजूद  हैं  ।  इस-

 लिये  मैं  इस  प्रस्ताव  क  वापस  नहीं  ले  सकता

 हूं।  आपने  जो  गलत  काम  किया  है  उसके

 लिये  मैं  जरूर  चाहूंगा  कि  यह  सदन  आपको

 केसर  करे  ।

 MR.  CHAIRMAN:  Now,  I  will  put

 the  adjournment  motion  to  the  vote

 of  the  House,

 Now,  the  question  is:

 “That  the  House  do  now  adjourn.”

 The  motion  was  negatived
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 TOBACCO  BOARD  BILL—Contd.

 MR,  CHAIRMAN:

 the  Tobacco  Board  -  Bill,
 Sari  P,  N.  Reddy  to  continue.

 SHRI  P.

 Sir,  as  I  was  mentioning  earlier...

 MR.  CHAIRMAN:  You  may  conti
 nue  your  speech  tomorrow.  Now  we
 adjourn  to  meet  tomorrow  at  ll  A.M,

 22.23  hrs.

 The  Lok  Sabha  then  adjourneg  till
 Eleven  of  the  Clock  on  Wednesday,
 February  19,  975/Magha  30,  896
 (Saka).

 Now,  we  will
 resume  the  further  consideration  of

 NARASIMHA  REDDY:

 nate
 he ४, eh
 a Vir

 52 3422७.
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